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LOK SABHA DJ:BATES

1..0KSABHA

Thursday, January 10, 1991IPausa 20,
1912 (Salea)

TheLok Sabha met at Eleven of the Clock

[MA. SPEAKER in the Chair}

[Translation]

SHRI SATYNARAYAN JATIYA (Uliain):
Mr.Speaker, Sir, I want to raise a question of
parliamentary privileges. It pertains to se-
curity.

MA. SPEAKER: I know, please take
yourseat. I will permit you after 12.00 hours.

ORAL ANSWERS TO QUESTIONS

[EngtiSh]

Passenger Amenities at New Delhi
Station

*61. SHRI RAM SAGAR (Saidpur): Will
the Ministerof RAILWAYS be pleased to
state:

(a) whether attention of the Government
has been drawn to the news item captioned
"A nightmare for rail passsnqers" appearing
in the Hindustan Times dated 8 June, 1990
listing difficulties being faced by commuters
at NewDelhi station; and

(b) the steps taken to remove the diffi-

culties of passengers?

[ Translation]

THE MINISTER OF RAILWAYS (SHRI
JANESHWAR MISHRA): (a) Yes, Sir.

(b) Adequate passenger amenities and
services exist at New Delhi railway station.
The newspaper report pertains to a period
when the rush of passenger traffic was at its
peak, and passenger services and amenities.
were under heavy strain and resources fully
stretched. Various measures like frequent
inspedions, proper maintenanceof services
and amenities, making good the deficiencies
noticed and checking the activities of anti-
social elements etc., have been intensified.

~
SHRI RAM SAGAR: Mr. Speaker, Sir,

I would like to know from the hon. Minister
whether the difficulties experienced by the
passengers at New Delhi Railway Station on
8th June. 1990 and about which a report was
published in the Hindustan Times, were
caused by some anti-social elements; and if
so, the details thereof?

SHRI JANESHWAR MISHRA: Mr.
Speaker, Sir, New D~lhi Railway Statnn is
considered to be one of the best f~~'>~il~'
stations in the country. Due to sumynar iC!.*.
cations, as usual, the passenger rush 'I.~I<:.:\l,at
its peak during the period to which this press
report pertains. Keeping in view, aH these
things adequate steps have been taken to

, ensure that these difficulties do not recur.
Now the situation is perfectly normal.

'SHRI RAM SAGAR: Mr. Speaker, Sir,
difficulties are being created for the passen-
gors at various major railway stations viz.
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Varanasi, MughalSarai, BombayV.T., Dadar 
etc. in the country. Anti-social elements and 
coolies working at these stations forcibly 
occupy the reserved seats and they vacate 
the seats on Iy after the passengers pay them 
some money for that. We, the Members of 
Parliament also experience this problem 
when seats are reserved for us. When we 
reserve seats in A. C. coaches and reach the 
station for boarding the trains, we find that 
the A.C. which has not been attached to the 
train. Due to this we, the Members of Par-
liament experience a lot of difficulties. If 
reservation is made in A.C. Second class 
sleeper coaches, seats are easily available. 
It is winter and all of a sudden we came to 
know that the A.C. coach has not been 
attached. Since we do. not carry bedding, we 
experience lot of difficulties. The anti-social 
element's create problems. Seats are re-
served for us and all of a sudden the bogie is 
changed. I would like to request that nec-
essary steps may please be taken to set the 
things in order. 

SHRI JANESHWAR MISHRA: Mr. 
Speaker, Sir, the complaint is about New 
Delhi Railway Station only, a report about 
which was published in the newspaper ... 
(Interruptions) Evory effort has been made 
to attend to all such complaints. 

SHAI KALKA DAS: Mr. Speaker, Sir, 
through you, I would like to know as to what 
amenities have been increased at New Delhi 
and oJd Delhi Railway Stations since the 
fonl1utation of Janat~ Oal and Janata Dal (5) 
Governments at the Centre. This matter 
relates to Delhi and New Delhi where traffic 
prr\.,lnrns are increasing day by day. I would 
al~I\; likl:' to know as to when tube rail will be 
ir .. ~,dur.ed in Delhi so that this facility could 
be p(11vided to the passengers in the city. 

SHRI JANESHWAR MISHRA: . Mr. 
Speaker, Sir, passengers from several 
nearby districts come to Delhi. 12 new trains 
have been introduced for their convenience. 
We are making every effort to see that pas-
sengers coming to the statio" do not expe-
rience any difficulty. Specially two teams of 
task force have been set up which enquire 

into criminal cases, remove shortcomings in 
passenger amenities. provide protection and 
various other facilities to passengers. 

SHRI KALKA DAS: Mr. Speaker, Sir, I 
wanted to know the additional facilities pro-
vided by the railways to the passengers 
since the change in the Government and the 
Janata Oal (5) Government came to power. 
My second question was as to when the tube 
rail would be started in Delhi. .. (Interruptions) 

SHRI JANESHWAR MISHRA: I said 
that in the past few days 12 new trains have 
been introduced and two teams of task force 
have been raised. These teams would en-
quire into crimes committed at the railway 
stations so that the passengers do not face 
any inconvenience ... (Interruptions) 

SHRI RAM NAIK: Mr. Speaker, Sir, the 
hon. Minister said that these difficulties were 
caused due to increase in passenger rush in 
summerseason. Summer comes every year. 
In his reply he has stated-

[English] 

" ... making good the deficiencies no~ 
ticed and checking the activities of 
anti-social elements etc ... " 

[ Translation] 

This is what they say every time. Please 
let me know the deficiencies that came to 
their "'-:;,+ice-and efforts made to remove 
them. 

SHRI JANESHWAR MISHRA: Mr. 
Speaker, Sir, during the summer attention of 
the police personnel deployed at the railway 
station was particularly diverted towards 
terrorist activities. Just a year back, a bomb 
explosion took place atthe New Delhi railway 
station-duringthe 'ghallughara'. Duetothat 
there was some laxity on the part of the 
railways in keeping proper check on crimi-
nals. In orderto avoid any recurrence, efforts 
will be made to raise the strength ofthe force. 

SHAI RAJVEEA SINGH: Mr. Speaker, 
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Sir, through you, I would like to tell the hon. 
Minister that on 2nd January while booking 
reservation at the Lucknow Railway Station, 
an hon. Member of Parliament ...... 

MR. SPEAKER: You are talking about 
an hon. MGmber of Parliament and the 
question is something different. 

SHRI RAJVEER SINGH: Mr. Speaker, 
Sir. the hon. Member of Parliament wrote a 
letter to the hon. Minister. What action the 
hon. Minister has taken on that letter? 

SHRI JANESHWAR MISHRA: Though 
this point has nothing to do with the main 
question, I would like to state that we have 
received this report and action is being taken 
against the officer concerned. 

[English] 

SHRI UTIAM RATHOD: Sir, the Rail-
way Department is trying to give as many 
facilities as possible to the commuters. We 
have also seen that they have modernised 
some stations. I would like to know as to what 
the Railways are doing for providing amenities 
to the passengers who travel in the tribal 
areas. I want to know specifically about this. 

[ Translation] 

SHRI JANESH~AR MISHRA: A 
separate notice is required for this. 

MR. SPEAKER: Mr. Ani! Basu plaase 
go through the question and then put your 
supplementary. 

[English] 

SHRI ANIL BASU: Sir, we are especially 
concerned about the amenities provided to 
the railway passengers at New Delhi Railway 
Station. You will agree with me that similar 
facilities should be extended to other railway 
stations also. I am precisely asking a ques-
tion in regard to New Delhi station. Whenever 
we detrain at New Delhi station and approach 
the taxi stand or the auto stand, we face a Jot 
of hardships. When the MPs are facing such 

hardships, it can be guessed how the com-
mon passengers are facing hardships at 
New Delhi station when they want to catch a 
taxi or an auto. The prepaid taxi and auto 
service was introduced, which is going on. 
But unfortunately we noticed that their 
charges are so high and very costly. 
Whenover I go from my residence, Baba 
Kharak Singh Marg, to New Delhi station, 
auto people will charge only Rs. 7/-. But 
whenever I take an auto from the prepaid 
auto stand, they charge about Rs. 20/- or Rs. 
21/- to reach my residence. three times of 
the normal charge. In view of the hardships 
faced by the passengers also the Members 
of Parliament whenever we detrain at New 
Delhi station or go to New Delhi station, , 
would like to know whether the Minister will 
consider to do some monitoring by the Gov-
ernment official or the railway official or other 
agencies so that proper charge is taken from 
the passengers and from the Members of 
Parliament to reach their destination. 

[ Translation] 

SHRI JANESHWAR MISHRA: Mr. 
Speaker, Sir, I can appreciate the difficulties 
of the hon. Member which he has explained 
now. But after alighting from the train, pro-
vision of taxi or auto service is not the re-
sponsibility of the Railways. Even then we 
will take up this matter with the Delhi Ad-
ministration and request them to take suitable 
measures so that the passengs .. s do not 
experience any inconvenience. (Interrup-
tions) 

[English] 

DR. THAMBI DURAl: Sir, when the 
airport authorities are helping the passengers 
by arranging prepaid taxi service why can 
the Railway Department not help the pas-
sengers? .. (Interruptions) The Railway au-
thorities can do something in this regard. 
Why is the Minister always shirking his re-
sponsibility? .. (Interruptions) 

MR. SPEAKER: Mr. Thambi Durai, the 
Minister said that he will look into it and make 
arrangements. 
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I 

( Interruptions) 

SHRI ANIL BASU: This is one 01 the 
important amenities. (Interruptions) 

SHRI NIRMAL KANTI CHATTERJEE: 
His answer is right. But when will he do 
this? .•• (/nts"uptions) 

SHRI ANIL BASU: I think the whole 
House is agreed that the Railway Minister 
should take a positive step to see that the 
passengers are not harassed at New Delhi 
station. It is the duty of the Railway Minister ... 
(/ntem.ptions) 

MR. SPEAKER: The Minister has said 
that he will look into it. 

( Interruptions) 

MR. SPEAKER; This is the demand 
which concems not only the Members but 
also the public. The Minister will take note of 
it. 

( Interruptions) 

SHRI ANIL BASU: The Railway Mintster 
cannot be silent on this ... (Int9"uptions) 

(7ranslation] 

SHRI RAM KRISHAN YAOAV: Mr 
Speaker, Sir. tho hon. Minister believes in 
socialist ideology. I would like to know from 
the hon. Minister whether he would make 
arrangement to provide sitting accommoda-
tion In trains to women and disabled persons 
without reservation so that they could get at 
least a ~at to sit while trevelting in trains? 
Will the hon. Minister give an assurance to 
this effect? 

SHRI JANESHWAR MISHRA: Mr. 
Speaker, Sir, this is our endeavour to pro· 
vide facility to all. But now we see that it has 
becol1le question of the survival of the fittest, 
meaning thereby that a weak person can 
seldom get a seat in trains without reserva-
tion. It is difficult to remedy this situation. 

SHRt ANAND SINGH: Mr. Speaker, 
Sir t I want to but forward a few suggestions 
before the hone Minister. I have been observ-
ing for the last 10-15 years that Delhi bound 
trains from Lucknow halt for a minute or so at 
THak Bridge for one or the other reason 
whether it is due to chain pulling or deliber-
alaty. My suggestion is that it would be better 
if a stoppage is provided to all Delhi bound 
trains at Tilak Bridge. It will be convenient to 
the passengers on the one hand and will 
help in reducing oongestion at New Delhi 
railway station on the other. h will be con-
venient for we people also who live in South 
Delhi because taxi and auto rickshaw will be 
easily available from there. Moreover for 
South .. Oelhi passengers, the distance from 
Tilak Bridge and New Delhi station IS the 
same. Not Ot11y that if train gets Iale due to 
unschedufad halt at Tilak Bridge it causps 
oorresponding dalay to other trains.. There-
fore, if a stoppage ;s provided to all trains at 
TUsk Bridge, it will be mora convenient for 
the passengers to alight thera. (Int91IlJptions) 

SHRI JANEHSWAR MISHRA: This is a 
very good suggestion. 

PROF. MAHADEO SHIWANKAR: Mr 
Speaker, Sir. I would like to point out that pr9~ 
paid taxi and auto-rickshaw drivers at New 
Delhi railway station generally indulge in 
overcharging. (Interruptions) 

MR. SPEAKER: That point has already 
been made. 

PROF. MAHADEO SHIWANKAR: His 
reply is not satisfactory. What I want to say is 
that the prepaid taxi and auto-rickshaw ser-
vico has not providod any convenience to 
passengers because they do not charge 
F roper fara. Will the railway administration 
pay attention in this direction? 

MR. SPEAKER: He has already said 
that this is not fot the railways to regulate this 
work 

PROF. MAHADEO SHIWANKAR: But 
it is obligatory on tho part of railways to 
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provide all ancilliary services concerning 
railways. (Interruptions) 

SHAI JANESHWAR MISHRA: Sir, the 
hon. Member is impressing upon the need 
that the railways should take upon itself the 
responsibility of carrying the passengers upto 
their destination aftar they alight from the 
train. But this is not possible. I agree that 
thera is need for regulating taxi and auto 
rickshaw stands at railway station. For this, 
we shall have to take up the matter with the 
Delhi Administration. 

SHRI TEJ NARAYAN SINGH: Mr. 
Speaker. Sir, I have come to know that there 
is a proposal to direct the route of 
Delhi-Howrah Deluxe so as to bypass Buxar 
and Patna. I would like to remind the hon. 
Minister that during his visit to Patna, he had 
issued a statement that Delhi-Howrah Deluxe 
train woukt continue to run via Buxar and 
Patna. I would like to mention that in the 
evant of this train being diverted to Gaya, 
there would be great resentment among the 
people in Buxar and Gaya. Therefore. I would 
demand that this train should continue to run 
via Patna. (/ntQ"uptions) I would also like to 
know what steps are being taken for the 
davelop..-t of Buxar railway station? 

SHRI JANESHWAR MISHRA: The 
question asked by the hon. Member is not 
linked with the main question. 

MR. SPEAKER: Yas, that question 
does not arise from the main question. 

SHRI JANESHWAR MISHRA: The 
decision regarding Defhi-Howrah Deluxe has 
not been taken yet is under consideration. 

[English] 

Ekalakhl-Salurghat Railway Una (E.R.) 

-82. DR. GOLAM Y AlDAN.: Will the 
Minister of RAILWAYS be pleased to state: 

(a) theprogr.ss made inthec:onstruction 
of the new railway line from Ekalakhi to 
Balurghat on E •• t.m Railway; 

\ 

(b) the total length of the railway line 
and the number of proposed stations; and 

(c) the budgetary allotments made ev-
ery year? 

[Tr anslation] 

THE MINISTER OF RAILWAYS (SHRI 
JANESHWAR MISHRA): (a) to (c). A 
statement is laid on the Table of the House. 

STATEMENT 

(b) Total length is 87.11 km and the 
number of proposed Stations is twelve. 

(c) Expenditure on the project year-
wise is as under:-

(Rs. in lakhs) 

1983-84 101.00 

198~85 185.50 

1985-86 45.93 

1986-87 11.05 

1987-88 (Credit) (-) 43.10 

1988-89 0.01 

1989·90 0.01 

1990-91 0.01 

(Eng/ish] 

DR. GOLAM YAZDANI: Mr. Speaker. 
Sir. I have put this question because. as you 
know. West Oinajpur district was devoid of 
railways after partition. So, it was thought 
that Weat Dinajpur should have. railway lin. 
and this Eklakha to Balurghat nne was pr0-
posed eight years back. Sut what is the 
progress after eight years? Not even two 
kilometres have been constructed. Accord· 
ing to the answer given by the hon. Minist.r. 



11 Oral Answers JANUARY 10, 1991 Oral Answers 12 

only three per cent of the work has been 
done. That means Jess than two kilometres 
of line has been constructed even after eight 
years. For the last three years, only Rs. 
1,000 have been spent every year on a 
project of 87 kilometres of line. I want to ask 
the hon. Minister how long are they going to 
take to construct this 87 kilometres of the line 
and what is the total expenditure. Are they 
going to increase the budgetary among this 
year or not? 

[ Translation] 

SHRI JANESHWAR MISHRA: Mr. 
Speaker, Sir, when work on this project was 
taken up a considerable amount was allo-
cated but now we are facing budgetary con-
straints. Although the work on this project is 
going on but the new allocation would be 
made when we will be able to do so. 

[English] 

DR. GOLAM YAZDANI: Sir, my second 
supplementary IS whether the work is going 
on at present or not and if it is going on, how 
many labourers are they engaging for the 
work. Secondly I there was a proposal for 
extending this railway line from Gajol to 
Gunjuria, via Raiganj What about that pro-
posal? 

[ Translation] 

SHRIJANESHWAAMISHRA: No work 
is going on that line at present. 

[English) 

SHAI AJIT PANJA: Sir, the picture 
presented by the han. Minister, so far as this 
railway line is concerned, is very dismal. 
Eight years have already been taken for 
constructing 87.11 kilometres of railway line 
and the progress made so far ;s only 30/0 as 
per part (a) of the reply. Does it speak well of 
the Railway administration? This is a railway 
line w.hich connects Balurghat, which has 
got a Sub-Division and quite 8 lot of people 
are there. This is absolutefy at the border of 
Bangladesh and except one very narrow 

road, there is no other means of communica-
tion. Therefore, I want to know what was the 
total budget allocation or total cost thought of 
when the Railway administration started 
constructing this railway line, and of that, 
how much amount has been spent and how 
much amount will be spent this year, that is, 
in 1990-91. so that some work can go on. Lot 
of land has been taken from poor peasants 
for the purpose of this line. We were asked to 
help and we helped the Railway adminis-
tration so that they give their land. But those 
poor peasants have not got their compen-
sation yet. The second part of the question is 
when is the Railway going to give compen-
sation to the poor peasants and the people 
whose land has been taken. 

[ Translation] 

SHRI JANESHWAR MISHRA: Mr. 
Speaker, Sir, the estimated cost on the project 
was worked out to be Rs. 36.38 crores in 
1983·84. So far as the expenditure incurred 
is concerned. about Rs. 3.04 erore have so 
far been spent on the project. As I said at the 
outset, we are short of resources. 

[English] 
" ~ 

SHRI AJIT PANJA: Is constraint of 
resources only for this line? 

MR. SPEAKER: Ajit Babu. you have got 
the reply. 

[ Trans/ation] 

SHRI JANESHWAR MISHRA: Due to 
constraint of resources, only nominal allo-
cation could be made. 

SHRI BASUDEB ACHARIA: Mr. 
Speaker, SI", my question has not been 
replied to satisfactorily. My main question 
was reJated to Ekalakhi-Balurghat Railway 
line. Besides, there are three-four other rail-
way lines which are important namely 
Tamluk-Ohigha railway line, 
Bajbaj-Namkhana railway line, Howah-Amta 
railway line. Balurghat is the district head-
quarter of Dinajpur district. Since this pJace 
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is not connected by rail, Ekalakhi-8alurghat 
railway line has assumed added importance 
and it was in this background that this project 
was sanctioned and work started on it. In 
1983-84, an amount of about Rs. 1.01 crore 
was spent on it, but no progress has been 
made since then. The project cost that was 
originally estimated at the time of sUNey has 
become outdated due to cost escalation. 
Therefore, I would like to know from the han. 
Minister whether Government intends to 
complete this project and if so, whether new 
survey has been undertaken to revise the 
cost estimation? In case, the Government 
intends to complete it, I would like to know 
whether a schedule has been drawn up for 
its completion, and if so, the time by which it 
would be completed. I would like to have 
complete information from the han. Minister 
on all these aspects because our experience 
in the case of Metro Railway has been that 
the cost estimate undergoes steep upward 
revision. Hence I would like to know the 
revised cost likely to be incurred on the 
project. 

SHRI JANESHWAR MISHRA: Mr. 
Speaker, Sir, cost estimate of this project 
has been reviewed and as I said in the 
beginning, the project would be completed 
subject to the availability of resources. 

MR. SPEAKER: Sincethehon. Minister 
has said thelt there is constraint of resources 
and as and when resources are available, 
the project would be completed. I find that no 
new information is forthcoming and hence I 
am taking up the next question. Next ques-
tion-Shri Shankersinh Vaghela. 

( Interruptions) 

[English] 

SHRt K.S. RAO: Sir, if you are to go to 
the next question on the reason that the 
Minister has constraint of resources we do 
not have any opportunity to put a question, 
because every Minister says constraint of 
resources, constraint of resources'. 

MR. SPEAKER: No, no Mr. Rao. no 

new information is coming. 

( Interruptions) 

MR. SPEAKER: Mr. Rao, please take 
your seat. No new information is coming. 
Hence I am passing on to the next question. 
Please take your seat. 

Now, next question-Shri Vaghelaji. 

Demand and Supply of Petroleum 
Products 

+ 
"'63. SHRI SHANKERSINH 

VAGHELA: 
SHRI HARISH PAL: 

Will the Minister of PETROLEUM AN D 
CHEMICALS be pleased to state: 

(a) the month-wise demand and supply 
of diesel and other petroleu m prod ucts, du ring 
1990; 

(b) whether there has been a shortage 
of petroleum products; especially, of petrol 
and diesel since the Gulf-crisis began; 

(c) the steps taken to meet the shortage 
and the results achieved so far; 

(d) what further measures are being 
envisaged and adopted in this regard; and 

(e) whether the diesel shortage had 
some adverse impact on the agricultural 
activities and on supply and prices of essential 
commodities; if so, to what extent? 

[ Translation1 

THE MINISTEROF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALVIYA): (a) The month-wise 
supply and demand position of petrol and 
dies,1 in the cOt:lntry dur.ng .January-No-
vember, 1990 is indicated in the attached 
statement. 
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(b) The Gulf-crisis which began in Au-
gust, 1990 has aggravated the already diffi-
cult situation which the country was facing in 
the currant year. International prices of crude 
oil and petroleum products increased steeply 
after the G uH-cris is, making it difficult to 
import larger quantltiH to meet the domestic 
demand. 

(c) Imports of crude oil and petroleum 
products from Iraq-Kuwait war. disrupted 
since August, 1990 due to the Gulf-crisis. 
The Government made arrangements to 
supplement crude/proddct supplies from 
other sources. Government also decided to 
impose restrictions on suppty of petrol and 
diesel to retail outlets throughout the country 
from October 8, 1990. The various steps 
taken by the Government to restrict con-
sumption '* petroleum products have had 
some impact in curbing the growth in oon-

sumption of petroleum 'products has been 
2.6% during April-November, 1990compared 
to 6.3% during April-November. 1989. 

(d) The 10% cut on supplies of HSD 
through retail outlets has been withdrawn 
from November 26, 1990 and supplies are 
now being made at the same level as in the 
corresponding period of the previous year. 
Further measures will be t,ken either to 
relax the restrictions or impose tighter re-
strictions depending on supply-demand po-
sition of petroleum products. 

(e) Priority has been accorded to meet 
the diesel requirements of the agriculture 
sector, agro-based industry and for move-
ment of agricultural produce in consultation 
with State Governments. The effort hal been 
to minimise the impact of the oil crisis on 
agriculture and other economic activity. 
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SHRI SHANKERSINH VAGHELA: Mr. 
Speaker, Sir, petroleum produdS are the 
backbone of the economy of a country. When 
there is a crisis whether in the country or in 
the gulf, government has no alternative but 
to rai.e price and resort to rationing. When 
Shri Gurupadaswamy held the Post of Min-
ister of Petroleum and Chemicals he totally 
ignored the interests of farmers. They had to 
keep standing In the queus for hours together 
to get diesel. The government wants to pass 
on the burden of price rise on common 
consumer. whether he is a transporter or a 
farmer, in the name of Gulf crisis. In part (b) 
of my question I had asked as to whether 
there has been a shortage of petroleum 
products especially, of petrol and dieselsinca 
the Gulf-crisis began. Will the government 
continue to have drilling operations only 
through C.N.G.C. and other monopoly in-
stitutions? Who ;s responsible for the short-
age, If any? We are facing the shortage of 
local production of petroleum prodUdS in our 
country. Who is responsible forthia? Whether 
the government propose to bring private 
sector in the drilling operation? 

SHRI SATYA PRAKASH MALVIYA: 
There ta no scarcity of petrol in the country. 
We have got enough. However, diesel is 
definitely running short and the shortage is 
being felt by our farmera. Previous govern-
ment had announced a cut of 8 per cent and 
later of 10 per cent and that was withdrawn 
by U8 on 26th November. So far .. the 
second question of the honourable Member 
II concemed, it win be considered. 

[Eng/.h) 

SHRI SHANKERSINH VAGHELA: Sir, 
I do not want to put my second supplemen-
tary when I do not get proper anawer to my 
first IUpplem.ntary. What is the local pro-
duction? 

[ rIM,latJonJ 
• ,. Nnning short. 

MR. SPEAKER: He is saying thether. 
II no IhortIge of petrol. 

SHRI SATYA PRAKASH MALVIYA: A 
few ifems come under petroleum products 
including petrol and diesel. So far as cooking 
gas and kerosene oil are concerned these 
are some difficultie. In this regard. (Inter-
ruptions) 

MR. SPEAKER: Mr. Agnihotri, please 
take your seat. 

SHRI SHANKERSINH VAGHELA: I 
have definitely been disappointed. My sec-
ond supplementary Is; if there is shortage of 
fuel, may I know how many cubic metres of 
gas you are burning? Whether any state 
transport of any atate government has the 
davie. of converting gas into automobile fuel 
because in 1974 W8 had seen In Kanpur a 
car operating with such fuel? Whether the 
Petroleum Minister has considered granting 
permiSSion to the state transport possessing 
such a device to convert gas into alternative 
fuel? Whether the Minister propose to grant 
the permission and if so by what time? 

SHRI SATYA PRAKASH MALVIYA: It 
is a good suggestion. It has come to the 
Department. The suggeation given by Shri 
Vaghela will be conaider8d. 

[English] 

SHRI SHANKERSINH VAGHELA: Sir, 
I am lOrry. the anlwer it not coming. This 
ptOpOSails pending with the Govemment for 
80 many y .. rs. 

MR. SPEAKER: What can I do? He 
says that you have given a suggestion and 
he wfD look Into It. 

[ r,."./ationJ 

I can understand your agony. but In reply to 
the 'irat question, h. h .. Hid that there is 
lhortage of petroleum products. 

SHR' HAAISH PAL: Mr. Speaker, Sir, 
the tan per cent cut lmpoNd on die •• 1 be-
cauu of ahormg. ha. been lifted. Then, why 
II there ratbning of dlese' for the farmers? On., one r.1on card for dlael hal been 
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issued for our entire area and 100 titres of 
diesel will be Issued for o"e month for one 
tractor. Does the Honourable Minister think 
that 1 00 litre of diesel is sufficient for a farmer 
for this season of sugar? Why is there ration-
ing when there is no levy? 

SHRI SATYA PRAKASH MALVIYA: Mr. 
Speaker, Sir, so far as the supply of diesel to 
farmers is concerned, we have given direc-
tions to our state level coordinators that 
there should be no shortage of diesel. But, 
so far as the actual supply is concerned it is 
under the jurisdiction of state governments, 
state governments have to distribute the 
supply as per their own distribution system. 

[English] 

SHRI JANARDHANA POOJARY: Sir, 
in order to meetthe demand of petro chemical 
products, there was a proposal to set up oil 
refinery and petro chemical complex at 
Mangalore. It was to be set up in the joint 
sector and an amount of Rs. 30 crores has 
been spent. It came up to PIS for clearance. 

Now I am told that a decision has been 
taken to set up only oil refinery and not petro 
chemical complex. I am requesting the 
Minister to consider and tell the House 
whether he is going to set up not only oil 
refinery but also the petro chemical complex 
at Mangalore? 

[ Translation] 

MR. SPEAKER: This does not arise out 
of the main question. 

[English] 

SHRI SATYA PRAKASH MALVIYA: 
This supplementary does not arise out of the 
main question. 

SHRI K.S. RAO: In the statement 
supplied by the hon. Minister, the total sup-
ply is 17,172 thousand m.t. and the demand 
is 17,357 m.t. That means, the difference is 
188s than one percent. With less than 1 % of 
the difference in supply and demand, the 

entire country and the people were to feel 
shortage of diesel and blackmarketing is 
going on. Obviously it is more due to artificial 
scarcity rather than real scarcity. \ 

I wish to know 'rom the hone Minister, 
keeping in view the rich findings of deposit in 
Krishna Godavari Delta, will he increase the 
number of equipment .. rigs that would be 
used for exploration and getting more and 
more oil in the Krishna-Godavari basin, by 
utilising even indigenous talent? Will he take 
measures to restrict this artificial scarcity 
and see that oil availability is made? 

SHRI SATYA PRAKASH MALVIYA: 
This is a good suggestion and I will examine 
it. 

PROF. RUPCHANDPAL: In view of the 
Gulf crisis, the Government earlier imposed 
restrictions last year in the month of October 
and it was subsequently withdrawn. Now 
today reports have come about that in view 
of the latest developments in the Gulf, the 
Government is seriously considering to im-
pose rationing. Tomorrow is the last day for 
the House. The Governmenttherefore should 
come out with a full-fledged policy statement 
with regard to petroleum and LPG con-
sumption in the country, in view of the latest 
development in the Gulf. 

May I know from the hon. Minister, 
whether the Government has already chalked 
out any plan in this regard? 

SHRI SATYA PRAKASH MALVIYA: We 
have taken note of the situation. We are very 
serious and we are very concerned about it. 
But it will not be possible to disclose all these 
details here just now. 

PROF. SAIFUDDINSOZ: Mr. Speaker, 
Sir, Kashmir Valley has suffered very ex-
tremely due to shortage of petroleum prod-
ucts recently. Due to heavy snowfall, the 
road between Jammu and Srinagar was cut 
off. It occurs often during Winter months. I 
raised this questions and wanted the Minister 
to create an adequate dump there. 
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God forbids, if the crisis in Gulf esca-
lates and continues to be there, we feel real 
extreme shortage in the country. Kashmir 
Valley will be the worst sufferer. I want to ask 
the hon. Minister through you whether he will 
consider this proposal of creating an ad-
equate dumpof petroleum products, particu-
larly diesel and kerosine somewhere in the 
Valley so that we do not feel any shortage 
there? 

SHRISATVAPRAKASHMALVIYA: We 
will definitely consider the proposal. 

SHRI NIRMAL KANTI CHATIERJEE: 
There is a pr9SS report which says that surge 
in demand of petroleum products has been 
restricted to 1.5%growth this year. I want the 
han. Petroleum Minister to confirm this. 

Is it in the mind of the Petroleum Minister 
that in order to curb the demand further, the 
railways should be advised to carry wagons 
and loads for short distance also because 
Railways are much less diesel-intensive than 
the trucks are? Similarly, will he suggest to 
the Ministry of Surface Transport that the 
shipping service be more energised to carry 
more cargo than carried by trucks because 
shipping is the least diesel-intensive and 
mored transport capacity is available. 

On the supply side, what plans does he 
have to utilise the enormous gas resources 
which are being flared up in Bombay, Assam 
and in Tripura? Has he any suggestion to 
make to transfer the engine of the vehicles 
so that they are gas·based and not oil-
based? Is he thinking of such measures? 

SHRI SATVAPRAKASH MALVIYA: So 
far as the Railways are concerned, we have 
not received any proposal from the Ministry 
of Railways. It will be for the Ministry of 
Railways to advise us and give such sug-
gestion, and we wltl consider it. 

So far as pat1-twoofthe supplementary 
is ooncerned; I need time to reply. 

[ Trans/ation] 

SHRI YADVENDRA DATT: Mr. 
Speaker, Sir, I have heard Shri Malviya just 
now. He said that there is no shortage of 
petrol, but diesel and kerosine are running 
short. All these three are prepared from the 
same source Le. crude oil. This means you 
are producting more petrol and less diesel. 
The Gulf crisis began in August, and during 
this period no alternative source was tapped. 
Did you approach the governments of Ma-
laysia, Bwma and Indo-?fsia for the supply 
of petrol, diesel and crude oil? 

SHRI SATYA PRAKASH MALVIYA: Mr. 
Speaker, Sir, safar as diesel is concerned its 
consumption is more as compared to that of 
petrol. I admit that there was some shortage 
during the last few days. 

[English] 

SHRI YADVENDRA DATI: He has not 
answered second part of my supplementary. 

MR. SPEAKER: He has done. 

Shr; Surya Narayan Yadav. 

[ Trans/ation] 

SHRI SURYA NARAYAN YADAV: Mr. 
Speaker, Sir, the Honourable Minister did 
not give a clear reply regarding the quantity 
of diesel supplied to rural areas during the 
last few days. However he has admitted that 
there is shortage of diesel. So, keeping in 
view the shortage, whether the government 
is making arrangements for supplying diesel 
to the farmers who constitute, 80% of our 
popUlation? 

SHRJ SATYA PRAKASH MALVIVA: 
While replying to other supplementary, I had 
subm itted in the beginning that our depart-
ment has issued orders to the state govM 

ernments, who are our state-level co-
ordinators, to restore full suppJy of diesel to 
farmer. If there is any slackness on the part 
of state governments in this respect, the 
honourab1e Member should inf"rm me and I 
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shall take action. But our department and the 
state level co-ordinators keep constant con-
tact with state governmenta, after every 15-
20 days. 

At this slagetome s/opM from the 
VIsitors' Gallery we,. heard 

[English] 

SHRI A. CHARLES: The scarcity of 
diesel was brought to the notice of this au-
gust House on the first day of Parli&ment ~ 
me. I have mada a submission that the 
position of Kerala i. peculiar. Kerala is the 
largest foraign exchange earner but there is 
shortage of foodgrains. All the consumer 
items are brought to Trivandrum and Kerala 
from the neighbouring Stat ••. So, the cost of 
consumer items has gone up., One kilo of 
onions now costs Ra. 11/-. Trivandrum is the 
city with the highest cost of living. May I 
request the hen. Minister to remove aU ra-
strictions forthe supply of die .. 1 in Trivandrum 
city which is the capital of Keral. so that the 
cost of living can be brought down temporarily 
there? 

SHRISATYAPRAKASHMALVIYA: No 
speciaJ provision can be made for Kerata 
and Trivandrum because every other city or 
province is part of India like K.r.la. 

SHRI INORAJIT GUPTA: If the Gov-
ernment wants to really cr.ate In attitude of 
seriousness among the public as far as 
saving of petroleum consumption ia con-
cerned, I think It is high time that they stop, 
for this period at 188st, the holding of such 
unnecessary events as the vintage car ral· 
lies. You will find an advertisement in the 
newspaper on car rallies. You know there 
have been vintage car rallies and old·fash· 
ioned and old-model cars are exhibited. 
Rallies take place, driving from one place to 
another, of a large number of cars. It Is not 
necessary at all. Why are they being allowed 
petrol for such purpose.? You want to create 
an attitude of seriousness. This is a small 
matter. Please try to gat these vintage car 
rallies and other car rallies stopped for the 
time being during this period of scarcitv. 

SHRI SATYA PRAKASH MALVIVA: 
This is a very valuable auggestion and I will 
definitely look Into it. 

( rrMSlation) 

SHRI SATYNARAYAN JATJYA: Sir, 
there. wide-spread conc»m over the scar-
city of petroleum product. and regarding 
their distribution syltam. The then Minister 
of Petroleum and Chemk:ais had informed 
me that the proposal of setting upa petroleum 
produc:ta depot wa. induded in 1984 in the 
aecond phase of Otl tndustry. The laid depot 
has not been set up 80 far, with the result 
there is scarcity of petroleum products in that 
ar ••. First, the entire stock of petroleum 
products is taken from Utiain to Indore and 
then it is again brought to Utiain. In view of 
the forthcoming 'Singha8tha' and 'Kumbha' 
festivals in Unain, I would request that a 
petroleum products depot may kindly be set 
up in Una;n. h is requested that necessary 
action may kindly be takan in this regard 80 
that petroleum products may be available 
adequately in UDaln. 

SHRI SATYA PRAKASH MAlVIYA~ I 
need time to reply to the first question but 10 
far as forthcoming 'Kumbh' f .. tiva' is con-
cemed, requisite steps will be takan in this 
regard. 

SHRI HARI KISHOAE SINGH: Sir, 
keeping in view the oil crisis. particularly due 
to Gulf War. the previous Govemmant made 
efforts to meet this shortage through alter-
native sources. Repr ••• ntatlves of the 
Government visited various countries for 
this purpose. I want to know the response of 
other countries in this matter ... (Interruptions) 

At this StSQ8, a Visitor from the Public 
GaIIf1ry, jumptKJ on the floor of the House 

[English] 

MR. SPEAKER: Please take your seats. 
Order, please. 

. .. (/nt9mJptlons) 
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(Trans.tJon} 

MR. SPEAKER: Possibly, they .radoing 
It in a planned way. 

... (/ntsnvptlons) 

[English] 

SHRt SONTOSH MOHAN DEV: 'Sir, for 
the second time this has happened. It should 
be investigated. 

( Intenvptlons) 

MR. SPEAKER: I am getting the mattar 
Investigated. Please take your seats. 

( Interruptions) 

MR. SPEAKER: All of you. please take 
your seats. I am getting the mattar investi· 
gated. 

[Translation] 

S. ATINDER PAL SINGH: Sir. the man 
has not faUen. He has jumped from the 
gallery in support of the demand for use of 
Hindi. 

SHRI NATHU SINGH: Sir, if that man 
had fallen on some Hon. Members, head, 
then ... (Interruptions) 

MR. SPEAI(ER: Please take your se.t. 

[English] 
I 

MR. SPEAKER: The matter is being 
investigated. Please take your seats. 

(Interruptions) 

[ Translation] 

SHRI HARI KISHORE SiNGH: Sir, the 
Gulf crisis has led to a shortage of petroleum. 
The previous Government made some efforts 
to overcom~ this problem. May r know from 
the hon. Minister if other countries have 
given any assurances regarding supply of 

petreltaum and whether the hone Minister will 
visit these cotmtries for this purpose? 

SHRISATYAPRAKASHMALVIYA: At 
pre$ent. I have no programme to visit any 
country. The officials. who have gone to 
thosa countries are having a final round of 
discussions. So it is difficult to say any thing 
at this stage. 

SHRIMATI JAYAWANTI 
NAVINCHANDRA MEHTA: As the hon. 
Minister knows, there is a shortage of kero-
sene oil in the country and a new order 
issued by the Government banning the sale 
of kerosene oil to parsons, whose ration card 
shows them to be L.P.G. consumers, has 
worsened the situation. In metropoJitan cit-
ies. cylinder is booked only after 21 days. 
Such are the orders of the Government. If a 
family has 10-15 members and it has just 
one L.P.G. cylinder and the sam, is con· 
sumed within 15 or 18 days, it will get neither 
kerosene oil nor cooking gas. I wanted to 
know the steps proposed to be tak,en by the 
Govemment in the face of Gulf War? The 
reply was that certain lestrictions would be 
imposed but no mention was made of any 
alternative arrangement. How can meals be 
prepared without L.P.G. or kerosene oil? 
This aspect has not been considered. I would 
request that in cities like Bombay, gas oon-
nections should be provided to the 50-60 
lakh people living in sfums dewallers as 
there is a shortage of kerosene oil. Is thera 
any proposal in this direction? Due to increase 
In prices of petrol there has been an increase 
in the prices.of essential commodities. Po-
tatoes are selling at Rs. 12 perkg and onions 
at As. 20 per kg. in Bombay. Is there any 
scheme to control the prices of essential 
commodities? 

SHRI SATYA PRAKASH MALVIYA: 
The concerned han. Minister will answer the 
question regarding rise in prices but sofar as 
booking of L.P.G. cylinder is concerned. 
orders are that a new cylinder will be supplied 
after 21 days. So, I request the consumers to 
be economical in their consumption of 
cooking gas. This habtt can be developed if 
people reduce the number of times they take 
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tea or coffee each day. This will aJso bring 
down household expenditure. 

[EngHsh] 

Export of Chamlcals 

*64. SHAt BALGOPAL MISHRA: Will 
the Minister of PETROLEUM AND CHEMI-
CALS be pleased to state: 

(a) whether it is a fact that the export of 
dual purpose chemicals that can be used for 
the manufacture of chemical weapons is 
being controlled; 

(b) if so, the details thereof; and 

(c) the reasons therefor? 

THE MINISTER OF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALVIYA): (a) to (c). A State-
ment is laid on the Table of the Sabha. 

STATEMENT 

(a) to (c). Government has decided to 
put in operation a system of control on the 
export of specified dual purpose chemicals 
with a view to ensuring that the exported 
chemicals are not calendestinely used or 
diverted for the manufacture of chemical 
weapons. It has also been decided that three 
chemicals, namely, Phosphorous 
Oxychloride, Phosphorus Trichloride and 
Thionyl Chloride may be brought under OGL 
No.3 of the Import Export Policy which 
permit exports subject to certain prescribed 
condl1ions. 

[English) 

SHRt BALGOPAL MtSHRA: I would 
like to know from the han. Minister which are 
the dual purpose chemicals being exported 
from this country and which are the importing 
countries. And what is the monitoring system 
to monitor the use of these chemicals in 
those countries who are importing from us? 

SHRI SATYA PRAKASH MALVIYA: 
The Department of Chemicals has given 
clearance for export of Thionyl Chloride on 
the basis of the recommendations of the 
Ministry of External Affairs. 

SHRIBAlGOPAlMISHRA: Sir, I asked: 
Which are the countries who are importing 
the chemicals from this country? The Minister 
has not replied to my question. 

[ Translation] 

MR. SPEAKER: Has the reply to your 
first question not been given. 

SHRI BALGOPAL MISHRA: No, Sir. 

[English] 

MR. SPEAKER: He is not satisfied. 

SHRI SATYA PRAKASf-d MALVIYA: 
Vvhat is hiS question? 

SH~I BALGOPAL MISHRA: My ques-
tion is, which are the countries who are 
importing this dual purpose chemicals from 
India? And what are the monitoring devises 
Government of India has to monitor these 
chemicals being exported? 

SHRI SATYA PRAKASH MALVIYA' 
have no information available with me. 

[ Translation] 

MR. SPEAKER: He does not have the 
relevant information at present. The hon. 
Minister will give a reply afterwards. 

[English] 

SHRI BALGOPAL MISHRA: As a pro-
test, I do not want to ask the second 
supplementary. (Interruptions) 

SHRt P.R. KUMARAMANGALAM: Sir, 
through you I would like to know whether the 
export of dual purpose chemicals is after the 
export promotion agency has really verified 
that this export is meant for the purpose for 
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which it is submitted in the application by the 
exporter. Because we have seen many in-
stances where these exports are made in the 
name of dual purposes; but actually it is a 
cover-up for exports which are banned. , 

SHRI SATYA PRAKASH MALVIYA: " 
it is a cover-up, then the proper administra-
tive steps will be taken to prevent it. 

WRITTEN ANSWERS TO QUESTIONS 

[English] 

Construction of Jakhapura-Banspanl 
Railway Line 

*65. SHRIGOPINATHGAJAPATHI: 
SHRI GOVINDA CHANDRA 

MUNDA: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) the reasons for delay in the con-
struction of second and third phases of 
Jakhapura-Banspani railway line in Orissa; 

(b) whether the Government have any 
proposal to complete the construction of this 
line during the Eighth Five Year Plan; 

(c) if so, the efforts made in that direc-
tion and the total expenditure proposed to be 
incurred thereon; and 

(d) the policy of the Government with 
regards to the construction of railway lines in 
backward regions? 

THE MINISTER OF RAILWAYS (SHRI 
JANESHWAR MISHRA): (a) After opening 
upJakhapura-Daitari section, the anticipated 
traffic of iron ore from Daitari mines did not 
materialise. Consequently I and also due to 

severe cor:"straint of resources, construction 
of balance portion was deleted from the 
Works Programme. 

(b) and (c). Yes, Sir. A proposal has 
been received through Minerals & Metals 
Trading Corporation Ltd.,(MMTC) in con-
nection with development of Paradip Port for 
export of iron ore. Construction of Daitari-
Banspani railway line (143 km.) at a cost of 
Rs. 175.00 crores is included in the proposal. 
However, whereas the Railways will be in a 
position to make the necessary arrangements 
for construction of the rail link in keeping 
pace with the progress of the above project, 
it will be necessary for the M.M. T.e. to pro-
vide funds forthe railways line as a part of the 
total project. Accordingly, they have been 
asked to provide an amount of Rs. 175.00 
crores «(exclusive of escalation cost for this 
work). 

(d) The policy of the Government with 
regard to construction of railway lines in 
backward areas is that in keeping with 
availability of resources, new lines be taken 
up as developmental lines to establish new 
growth centres or give access to remote 
areas. 

BI·partite Wage Agreements In Coal 
Industry 

·66. SHRI ANll BASU: 
SHRI HARADHAN ROY: 

Will the Ministerof ENERGYbe pleased 
to state: 

(a) whether the bi-parUte Wage 
Agreements in coal industry have still not 
been implemented; 

(b) if so, the reasons therefor; and 

(c) the steps being taken to check the 
growing unrest among the workers due to I 

non-implementation of bi-partite Wage 
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Ag .... m.nts? 

THE MINISTER OF ENERGY (SHRI 
I<AL YAN SINGH KALVI): (a) to (c). The 
provlaions contained in the National Coal 
Wag. Agreement-IV In regafd to pay, aI· 
lawancel ate., have been Implemented. The 

implementation of weHare meuurea such 
_ conetructton of houa .. , water supply. 
medlcalfacilltleletc., II a continuing procell 
and .ince nationau.ation there has been 
conatderablat proQrU8 In theu areas as 
would be observed from the position given 
~Iow:-

At the tim. of 
nationalillltion 

As on 1.4.90 

House 1.18,388 3,32,G21 

Water supply 
(As on 1.5.73) 

16.62 MiUion 
Gatlons per day 

79.12 
Million Gallons 
per day. 

Hospitals 52 

Beds 1482 

Dispensaries 197 

Doctors 

Ambulances 42 

However, the Trade Unions have baan 
asking for introduction of the Retirement 
Benefit Scheme, which was mentioned in 
the Not •• of Conclusion of National Coal 
Waoe Agreement- til. This matter Is under 
consideration oftha Govt. as a general policy. 
Another provision contained in clause 9.4.4 
of NCWA-III providing for employment to 
ona dependent ofth. retiring employee could 
not be implemented as it was found violative 
of Articles 14 and 16 of the Constitution of 
India. Further, the implementation of the 
Agreement Is reviewed regularly in the 
meetings of the Joint Bipartite Committee 
for the Coal Industry and its Standardisation 
Committee. 

57 

426 

1548 

588 

Tranamlaalon Lo_.1n U.P. and Bihar 

*67. SHRI MANDHATA SINGH: Will 
the Minister of ENERGY be pleased to state: 

(a) the position regarding transmission 
108s8s in electricity in Uttar Pradesh and 
Bihar during the last three years, year-wise; 

(b) whetherthere is any improvement In 
the situation; and 

(c) jf not, the reasons thereof? 

THE MINISTER OF ENERGY (SHRI 
KAl VAN SINGH KALVf): (a) 10 (c). The 
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tranamilaion and distribution toue. for the war. as under:-
rat thIM yea,.. in Uttar PnIdeah and Bihar 

1987·88 1988-89 1989-90 

UtWPraduh 26.83% 

Bihar 21.84% 

Comprehensive guidelin .. have been 
luuad to the State Electricity Boards.lnctud-
ing Uttar Pradesh and Bihar. for reducing the 
transmission and distribution Ioss88. They 
have been advised to conduct energy audits 
and formulate system Improvement scheme. 
ta strengthen the T&D Syst.m. However. 
due to constraint of resource., they have not 
been able to invest adequate funds on the 
system improvement schemeL SJnce inad· 
equate 1'880urces have been the main con-
atralnta for implementation of the system 
Improvement schames, funds are also now 
being provided to the Stat.. for thes. 
scheme. through the Power Finance Cor-
poration. REC atc.Efforts are alao ~ing 
made to arrange financial assistance from 
International Organisatjons for implementa-
tion of system Improvement .chemes. 

New Railway Dlvl.lon. 

-88. SHRI KASHIRAM RANA;WtII the 
Minister of RAil WAYS b. pleased to Itste: 

(a) the number of proposals for opening 
new Divisions In Western and other railway 
zones received by the Government; 

(b) the number of proposals accepted 
out of those proposals; 

(c) the criteria adopted In acceptance of 
these proposals; 

(d) whether there is a demand for 

(Pmvlaional) 

26.45% 26.10% 

22.23% 21.50% 

opening a new Division at Ahmedabad; and 

(e) if so, the action proposed to be 
taken thereon? 

THE MINISTER OF RAILWAYS (SHRt 
JANESHWAR MISHRA): (8) Sinee January 
1990. the Ulnistry of Railways have received 
in all 26 proposals for creating 11 new rail-
way dMaJonal headquarters. Of thea •• 5 
pertain to 2 new divisional headquarters at 
Gandhidham and Ahmedabad on Western 
Railway. 

(b) Excaptiorthe proposal pertaining to 
creation of a new divisional headquarters at 
Nanded which had been approved by the 
Ministry of Railways earlier. no other proposal 
for creation of a new divisional headquarters 
is presently under consideration of the 
Government. 

(c) New raUway divisions are .et-up 
taking Into consideration the sfze. workload, 
growth and pattern of traffic and other op-
erational requirements of the existing divi-
sions consistent with the needs of economy 
and efficiently. 

(d) Yes, Sir. 

(e) Due to severe constraint of re-
sources, the Ministry of Railways are not 
considering the creation of any new divisional 
headquarters for the present. 
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E_ntlal Drugs under Price Control 

*69. SHRI SHIKIHO SEMA: Will the 
. Minister of PETROLEUM AND CHEMICALS 

be pleased to state: 

(a) the number of drugs out of the cur-
rent list of essential drugs prepared by WHO 
under price control in the country; 

(b) whether the Government are con-
templating to bring rest of the essential drugs 
from the above list under price control; 

(c) if so, when; and 

(d) if not, the reasons therefor? 

THE MINISTER OF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALAVIYA): (a) Out of WHO list 
of 266 bulk drugs 88 bulk drugs are under 
price control under 1987 at present. 

(b) to (d). The critoria for bringing the 
drugs under price control is not inclusionl 
exclusion in the WHO list, which is only a 
model list, but it depends upon the exclusion 
principles evolved by the Kelkar Committee. 

Satne·Rewa Railway Line 

[ Translation] 

*70. SHRI YAMUNA PRASAD 
SHASTRI: Will the Minister of RAILWAYS 
be pleased to state: 

(a) the total amount spent so far on the 
construction of rait line from Satna to Rewa 
on Central Railway; 

(b) whetherthe construction work of the 
railway bridge being built on Tamas river in 
Madhavgarh, between Satna and Rewa on 
this line, has been oompleted; 

(c) if not, when it is likely to be com-
pleted; and 

(d) the time by which construction work 
of this rail line would be completed and 
become operational? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI BHAKTA 
CHARAN OAS): (a) Rs. 19.18 erores have 
been spent so far on the prQJect. 

(b) No, Sir. 

(c) It is likely to be completed by June, 
1991. 

(d) The project is likely to be completed 
by 31.3.1992. 

[Eng/ish] 

Additional Trains on Sangalor8-
Trivandrum Section 

*71. SHRI JOSS FERNANDEZ: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) the number of trains running every 
day between Bangalore and Trivandrum; 

(b) whether the existing train services 
on Bangalore-Trivandrum route are inad-
equate keeping in view the heavy rush of 
pilgrims to Sabarimala; 

(e) if so, whett,er the Government 
propose to start additional trains on this 
route to oope with the rush of pilgrims; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHFU BHAKTA 
CHARAN DAS): (a) One pair of trains. In 
addition, there is a weekly service that serves 
these two stations. 
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(b) Yes, Sir. 

(c) and (d). A special train is being run 
once a week between Bangalore and Quilon 
with effect from 18. 12. 1990. This arrange-
ment will last upto 16.1.1991. In addition. 
four special trains are being run per week 
from Madras. 

Plans for 011 and Natural Gas Explora-
tion 

*72. DR. SUDHIR RAY: Will the Min-
ister of PETROLEUM AND CHEMICALS be 
pleased to state: 

(a) the details of the future plans to 
explore oil and natural gas in the country; 
and 

(b) whether the present level of explo-
ration will be maintained in future also? 

THE MINISTER OF PETROLEUM AND 
CHEMICALS AND MINISTEfl OF PARLIA-
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALVIYA): (a) As a part of long 
term strategy both intensive and extensive 
exploratory efforts are planned which would 
enable both immediate gains in terms of 
crude oil production. as also establishing 
adequate reserves and future exploration 
leads. Intensive exploration in Category I 
basins have resulted in identification and 
delineation of nearly all the obvIous and 
simple type of hydrocarbon traps. More ad-
vanced survey techniques will be used to 
ident~y subtle and geologically more complex 
kind of combination traps. Frontier technol-
ogy inputs fordr!lIing and production in deeper 
waters is also planned. To supplem9nt the 
efforts of the national oil companies, ONGC 
and OIL, international companies have been 
invited in there previous rounds of bidding to 
explore in blocks offered in the country. 

(b) The tempo of exploration activities 
has to be maintained, if not increased. 

Prlvatiaatlon of Catering on Railways 

*73. SHRI B.N. REDDY: 
SHRI DHARMANNA 

MONDAVYA SADUL: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether the Government have de· 
cided to privatise catering at the Railway 
Stations and on the trains; 

(b) if so, the details thereof; and 

(c) the reasons therefor and the steps 
proposed to be taken to ensure reasonable 
prices as we" as better and efficient services 
by private caterers? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI BHAKTA 
CHARAN DAS): (a) to (c). Most of the 
catering units on Indian Railways are man· 
aged by private contractors. Departmental 
catering exist only at selected stations and 
trains. With a view to reducing the financial 
tosses in departmental catering. it has been 
decided to privatise a few such units that are 
incurring losses. 

Adequate safe·guards such as fixation 
of tariff. inspections. imposition of fines. 
termination of contracts, etc. already exist to 
ensure good quality of catering services at 
reasonable prices and these will be contin· 
ued. 

Appointment of Clerks/Typists In Indian 
Airlines 

*74. SHRI DILEEP SINGH 
BHUAIA: 

SHRIRAMASHRAYPRASAD 
SINGH: 

Will the Minister of CIVIL AVIATION be 
pleased to state: 
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(a)the number~candldat8S empan.1Ied 
blyth.lndian Ait1in .. forth. various Regional 
Offices for the posts of Traffic Assistant and 
ClerklTypi8t. category-wil8; 

(b) whether Instead of fUling the va-
cancIee from empanelled candidat ••• Indian 
AirjinM h_ reaorted &0 fOI them on daily 
nge~; 

(c:) if so, the reasons therefor and the 
stepa being taken or contemplated to stop 
"'Ie praclk»; and 

(d) the Uk.tv time by which the caadi-
dates empan.Ued for the posta er. lIcely to 
be appointed? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION (SHRI 
HARMOHAN DHAWAN): (8) The numbarof 
candidates empanalled by Indian Airtinee for 
the posta of Traffic Assistant and other.-
aistanta and typists categorywis. forth. four 
regional offices and Deihl (Hqra.) is as un .. 
dar.-
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(b) and (c). No, Sir. Regular vacancies 
are filled from amongst the .mpanelled 
candidates only. However, casualnampo-
rary employment is resorted to by Indian 
Airline. in the case of leave vacancies and 
additional work of emergent and short term 
natura In order to meat operational requir. 
ments. 

(d) Appointment of candidates from the 
panels depends on the availability of va· 
cancies arising during the validity of the 
panels. 

Scarcity of Petroleum Product. In 
GuJ.rat 

-75. SHRI RATILAI KALiDAS VERMA: 
Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state: 

(a> whether the people of Gujarat are 
facing great difficulties due to non-availability 
of petroleum products. like petrol, diesel.nd 
kerosene; 

(b) when are the Govemment going to 
withdraw 10 per cent cut in petrol, diesel and 
kerosene to States; 

(c) whether any request has been re·' 
ceived from Gujarat to fulfil the demand .. 
per requirement of the State; and 

(d) !f so, the action taken or proposed to 
be taken in this regard? 

THE MINISTER OF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA· 
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MAlVlVA): Ca> and (b). The,. 18 
no cut of 10% in aupplielof petroL cn..I and 
k.roaene to Stat ... Petrolia presently being 
supplied by providing • growth of 4% eMIr 
the corresponding period of the pntVIoua 
year. OJ.eeI supplies .... prM8ntiy being 
made at the ..... level .. in the camt-

aponding period of the previous year. SKO 
allocation to Stat .. contlnuas to be made by 
providing a suitable growth over the previous 
year. 

(c) Ves, Sir. 

(d) The 10% cut on supply of LOO has 
bean withdrawn and LOO requirements of 
the agricultural sector are baing met in full. 
The 10% cut on HSD supplies to retail out-
lets has also been withdrawn from Novem-
ber 26,1990 and supplies are now being 
made at the same level as last year. Priority 
is being accorded to maet the requirements 
of agriculture and agro-based industries, in 
consultation with the State Governments. 

Production and Demand of Linear Alkyl 
Benzene 

·76. SHRI ARIF BAIG: Will the Minister 
of PETROLEUM AND CHEMICALS be 
pleased to state: 

(8) The demand of synthetic detergent 
powders and synthetic cake. In the country 
during each of the last three years; 

(b) The quantum of Unaar Alkyl Benzene 
(LAB) required during each of the last three 
y ... ;and 

(c) Th.,icensedlinstalled capacity and 
actual production of LAB during thase years; 

THE MINISTER OF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALVIVA): (a) and (b). The 
demand of aynthetlcd8tergent powders and 
aynthatic cak .. have bien growing at a rat. 
of about 10-12% per annum. The .stlmated 
conaumption 01 LAB in the country for the 
detergent lector has been 1,17,698 tonnes, 
1.11.180tonnea and 1.25.000tonnu during 
1.7-88, 1188 .... nd 118HO respectivety. 
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(c) The licensed/installed capacity and 
. actual production of LAB during these years 

have been as indicated below: 

Company Llcens9dllnstalJed 
Capacity 

Additional Capacity New/ 
Expansion 

(In Tonnes) (In Tonnes) 

I.P.C.L. 30,000 

Tamilnadu Petroproducts Ltd 60,000 20,000 

Reliance Industnes Ltd 60,000 20,000 

Hindustan Lever Ltd 80,000 

Nirma Pvt Ltd 80,000 

Straw Products Ltd 80,000 

Totar instaUed+ additional capacity 4,30,000 

Lab Production in Tonnes 

1987-88 

1988-89 

1989-90 

Reintroduction of A .. 320 Air Buses 

*n. SHAI PRAKASH KOKO 
BRAHMBHATT: 

SHAt R. GUNDU RAO: 

Will the Minister of CIVIL AVIATION be 
pleased to state: 

(a) whether the Government have re-
cently decided to re-introduce the services 
of Airbus A-320; 

(b) if so, whether the two A-320 air 
buses developed technical snags recently 
on Delhi-Bombay-Oelhi sector and the au-
thorities had to deploy other Boeing ser-

50-698 

1.19,160 

1,25,570 

vIces; 

(c) if so, the main reasons forthe snags; 

(d) whether any detailed enquiry has 
been conducted to go into the causes of 
recurring snags and its outcome; and 

(e) whether in view of the safety of 
passengers the Government propose to re-
view the decision in this regard and ground 
the aircraft pending clearance' by an enquiry 
committee and if so, the details thereof? 

THE M1NISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION (SHRI 
HARMOHAN DHAWAN): <a> Yes,Sir. 
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(b) Yes, Sir. 

(c) The two technical snags related to (i) 
- Compressor Vane Warning and (il) defect in 

Ground Power Control Unit (GPCU). 

(d) There is constant monitoring of 
technica' snags and their causes, and cor-
rective action is taken to avoid recurrence of 
the snags. 

(8) No, Sir. Every aircraft is checked 
thoroughly before take off in accordance 
with prescribed procedures. Furthermore, 
with regard to the A ... 320 aircraft, the snags 
that could be carried forward under the 
Minimum Equipment List (MEL) has been 
tightened, and the period of carry forward 
has also been reduced from 72 to 48 hours. 
Also, only snag free aircraft are allowed to be 
operated out of the base stations. There is 
no compromise whatsoever with safety of 
operation of any aircraft. 

Rationing of Dle .. 1 and Petrol 

*78. SHRI CHITTA BASU: 
SHRI P.C. THOMAS: 

Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state: 

<a) whether there is shortage of diesel 
and petrol in the country; 

(b) if so, whether the Government 
propose to introduce rationing system for 
supply of diesel and petrol; 

(c) whether suppJy of diesel has been 
drastically reduced for the States; and 

(d) if Sat the steps taken/proposed to be 
taken to ensure adequate supply of diesel to 
various States? 

THE MINISTER OF PETROLEUM AND 
CHEMICAlS AND MINISTER OF PARLlA-

MENTARV AFFAIRS (SHRI SATVA 
PRAKASH MALVIVA): (a) There is no 
shortage of petrol in the country. However, 
reports of diesel shortage have been received 
from different parts of the country. 

(b) Sale. of diesel and petrol have not 
been rationed by the Centra' Government. 
However. some State Governments have 
devised different methods for regulating sales 
in line with local conditions and priorities. 

(c) Supply of diesel to retail outlets in 
different States/UTs is presently being 
maintained at the same level as in the cor-
responding period of the previous year w.e. f. 
November 26,1990. 

(d) All possible steps are being taken to 
maximise indigenous production of diesel 
and imports in line with foreign exchange 
made available for this purpose. 

[ Translation] 

Training of Pilots In France 

*79. SHAI MADAN LAL 
KHURANA: 

SHRI TEJ NARAYAN SINGH: 

Will the Minister of CIVIL AVIATION be 
pleased to state: 

(a) whether attention of the Government 
has been drawn to the news-item captioned 
lilA Pilots sore over new training pian" ap-
pearing in the Hindustan Times dated 24 
November, 1990 regardiryg newtraining plan 
of some pilots of Airbus-320to fty Airbus-300 
instead of A-320; 

(b) if so, the Government's reaction 
thereto; 

(c) whether some of those pilots were 
sent to Franc. for training and were cleared 
for AiJbus-320; 
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Cd) the reasons for asking those pilots to 
fly third types of aircraft within a span of ana 
yaar and thus waste manpower by frequent 
changes; 

(e) the expenditure incurred on training 
of such pilots and foreign exchange spent; 
and 

(f) the remedial steps baing taken to 
ensure safety of the passengers and the 
planes in this regard? 

THE MINISTER OF STATE FOR CIVIL 
AVIATION (SHRI HARMOHAN DHAWAN): 
Ca) Y 8S, Sir. 

(b) The news item is without any basis. 

(c) and (d). 144 pilots had passed their 
training for the A 320 aircraft in Toulouse, 
France, prior to the grounding of the aircraft 
in February, 1990. Of these, two have been 
found medically unfit, one has Committed 
suicide and one has takan voluntary 
ratlrement.Tha Indian Airlines is, therefore, 
left with 140 pilots for the refresher training 
on A 320 aircraft. Of these, 17 pilots, who are 
pan of 47 pilots due for co-pilot refresher 
training. have been moved on to the Airbus 
A-300 aircraft as co-pilots because (a) this is 
in accordance with their car •• r progression 
plan settled between the Indian Commercial 
Pilots Association and the management of 
the Indian Airlines; (b) the operational re-
quirements of A-300 aircraft: and (c) the 
refresher training for A-320 aircraft by these 
pilots cannot in any case be taken up for 
another 6 to 7 month. and thay have already 
not flown for nearty 9 months since the 
grounding of A 320 aircraft In February 1990. 

The,. is no w.te of manpower or of 
investment made in training by such con-
version from one aircraft to anoth.,. 

(e) The expenditure incurted on the 

training of these 17 pilots is US 84.400 
dollars. 

• 
(f) There is no question of safety being 

jeopardisad in moving pilots from one aircraft 
to another. Pilots are allowed to fly new type 
of aircraft only aher they successfully com-
plete the leQuisite training and checks as 
prescribed by the Director General of Civil 
Aviation. 

[Eng/Ish) 

*80. 

induction of A· 320 Airbus for 
Dom.stlc Flights 

SHRI BHAJAMAN BEHERA: 
SHAI PRAKASH V. PATIL: 

Win the Minister of CIVIL AVIATION be 
pleased to state: 

<a) whether the Government have finally 
decided to induct A-320 airbus for domestic 
flights; if so, the reasons thereof; 

(b) the names of associationslbodies 
which have been consulted before induction 
of the Airbus A- 320 and whether the views 
expressed in Parliament on safety have duly 
been taken into account; and 

(c) the details of safety measures taken 
and the routes on which this aircraft has 
been put into service? 

THE MINISTER OF. STATE OF THE 
MINISTRY OF CIVIL AVIATION (SHRI 
HARMOHAN DHAWAN): (8) The A·320 
aircraft have been reinduded Inth. domestic 
lector ~ Indian Airlines with effect from 3rd 
December, 1 Q90. They had earlier been uti .. 
Hzed for the "evacuation of our nationals 
from the Gulf Region from 7.9.90 to 10.1 0.90. 
The A-320 had been reinduded In ttl's ex-
ternal sector of Indian Airline. with effect 
from 28.10.90. Indian Airfines has takan 
acMquat ...... to Implement the recom-
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mendations of the Ramdas Committee relat-
ing to refresher training of pilots. engineers. 
maintenance of aircraft, minimum equipment 
list (MEL) and maintenance infrastructure. 
The Director General of CivU Aviation had 
also monitored the implementation of thase 
recommendations. 

(b) The names of the UnionslAssocia-
tionsof Indian Airlines with whom discussions 
were held prior to the reinduction in the 
domestic sector were: 

1. Air Cor~ration Employees' Union 

2. Indian Commercial Pilots' Asso-
ciation 

3. All India Aircraft Engineers' Asso-
ciation 

4. Indian Aircraft Technicians' Asso-
ciation 

They had a,ssuredthairfullco-oparation 
to the rainduction of the A-320 aircraft. 

(c) Every aircraft is checked thoroughly 
before take off in accordance with the pre-
scribed procedures. Furthermore. with regard 
to the A-320 aircraft. the snags that could be 
carried forward under the Minimum Equip-
ment list (MEL) has been tightened, and the 
period of carry forward has also been reduced 
from 72 to 48 hours. Also, only snag-free 
aircraft are allowed to be operated out qf the 
base stations. There is no compromise 
whatsoever with safety of operation of any 
aircraft. 

As on 7th January, 1991 ,Airbus A-320 
is being operated by Indian Airlines on the 
following routes:-

1. Bombay-Karach;-Bombay 

2. Bombay-Male-Bombay 

3. Bombay-Goa-Bombay 

4. Bombay .. Madras-Bombay 

5. Bombay-Banagalore-Bombay 

6. Bombay-Delhi-Bombay 

7. Calcutta-Guwahati-Calcutta 

8. Calcutta-Ohaka_ Calcutta 

9. Calcutta-Bangkok-Calcutta 

10. Calcutt a-Kathmand u-Calcutta 

11. Delhi-Guwahati-Delhi 

12. Oelhi-Hyderabad-Oelhi 

13. Delhi-Lahore-Delhi 

14. Delhi-Karachi-Delhi 

15. Delhi-Kathmandu-Oelhi 

16. Hyderabad-Bombay-Hyderabad 

17. Hyderabad .. Bangalore-Hyderabad 

18. Hyderabad-Madras-Hyderabad 

Cost of Production of Drugs 

694. SHAI KHEMCHANDBHAI 
SOMABHAI CHAVDA: Will the Minister of 
PETROLEUM AND CHEMICALS be pleased 
to state: 

(a) whether the Bureau of Industrial 
Costs and Prices has studied the percentage 
increase in the average cost of production of 
different drugs a,s compared to those in 1974 
and 1990; 

(b) if so, the findings thereof; 

(c) the percentage increase in the av-
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erage price of price controlled drugs during 
1979 to 1990; 

(d) whether Government has ever no-
tified the norms of material cost for Rifampicin 
formulation at any time during 1979 to 1984; 
and 

(e) if so, the details thereof and the date 
of publication? 

THE ftl.INISTER OF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLlA-

MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALVJYA): (a) No such study 
has been conducted by BICP. 

(b) Does not arise. 

(c) Information in respect of drugs which 
are presently under price control is given in 
the statement below. 

(d) No such norms were notified by the 
Government. 

(8) Does not arise. 
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Clearance to Thermal Power Plant of 
Rajasthan 

695. SHRI MAHENDRA SINGH 
MEWAR: Will the Minister of ENERGY be 
pleased to state: 

(a) whether a Thermal Plant with an 
installed capacity of 2x21 0 MW costing Rs. 
481.80 crores report of which was submitted 
to Central Electricity Authority in June, 1984 
by Rajasthan Government is still awaiting 
clearance; 

(b) whether the CEA has received the 
project In this regard; and 

(c) by when this project is likely to be 
ready for operation? 

THE MINISTER OF STATE IN THE 
MIN ISTRY OF ENERGY (SHRI BABANRAO 
DHAKNE): (a) to (c). No Project Feasibility 
Report for a Thermal Power Plant of 2x21 0 
MW capacity costing Rs. 481.80 crores was 
received in the Central Electricity Authority 
from the Rajasthan Government. However, 
the details in respect of thermal power project 
of 2x21 0 MW capacity received in the Central 
Electricity Authority in 1984 from the Gov-
ernment of Rajasthan and the status of their 
clearance are contained in the attached 
statement. 
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[ Translation] 

LPG Consumers and Agencies In 
Rajasthan 

696. SHRI KAILASH MEGHWAL: Will 
the Minister of PETROLEUM AND CHEMI-
CALS be pleased to state: 

(a) the city·wise number of cooking gas 
consumers and the number of cooking gas 
agencies in Rajasthan; 

(b) the metropolitan city -wise and town-
wise number of persons on waiting list in 
Rajasthan and the steps being taken to 
sanction in that regard; 

(c) the number of gas agencies sanc-
tioned in Rajasthan and their proposed 10· 
cations and the time by which the process of 
opening these agencies is likely to be com-
pleted; and 

(d) the names of places in Rajasthan 
jrom where demand for opening new gas 
agencies has been received, and whether 
the Government have chalked out any time 
bound programme for sanctioning gas agen~ 
cios therefor and if so, the details thereof? 

THE MIN ISTER OF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLlA~ 
MENTARY AFFAIRS (SHAI SATYA 
PRAKASH MALVIYA): (a) and (b). The 
information about number of LPG consum· 
ers, LPG agencies and persons on Vvaiting 
list in Rajasthan Is given below in the 
STATEMENT·I. New LPG connections are 
released all over the country, in a phased 
manner, under the annual programme for 
enrolment of customers, subject to availability 
of LPG. 

(c) 20 LPG distributorships are at dif-
ferent pre·commissioning stages after issue 
of Letters of Intent (LOI) as per STATEMENT~ 
II. In view of the various steps involved like 
procurement of godown site, show·room, 
fulfilment of legal requirements etc. It is not 
possible to indicate the time by which these 
distributorships would become operational. 

(d) Based on local demand and the 
market surveys conducted by the oil industry 
20 locations have been indentified for setting 
up new LPG distributorships, as per 
STATEMENT·JII. The new locations are in-
cluded in the LPG Marketing Plans to be 
implemented in phases. 
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STATEMENT-II STATEMENT .. III 

S.No. Location S.No. Location 

1 2 1 2 

1. Pratapgarh 1. Nohar 

2. Sirohi 2. Bandikui 

3. Nasirabad 3. Kota 

4. Bharatpur 4. Reengus 

5. Jaipur-A 5. Bhadra 

6. Dausa 6. Udaipur 

7. Kota 7. Kotputli 

8. Niwai 8. Alwar 

9. Sikar 9. Deedwana 

10. Udaipur 10. Bikaner 

11. Jaipur-8 11. Lakheri 

12. Ajmer 12. Sumerpur 

13. Kekri 13. Pipar 

14. Bharatpur-B 14. Nathdwara 

15. Shahpura 15. Merta 

16. Amber 16. Ladnu 

17. Chaksu 17. RamganJ Mandi 

18. Jaipur-C 18. Dungergarh 

19. Jodhpur 
19. Sangwara 

20. Suratgarh 20. Bhinma! 
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[English] 

Power Requirement of Andaman 
and Nlcobar Islands 

697. SHRI MANORANJAN BHAKATA: 
Will the Minister of ENERGY be pleased to 
state: 

(a) the electricity requirement for the 
Union Territory of Andaman and Nicobar 
Island as on 30 November, 1990 and the 
total generation of electricity, month-wise 
since the last eleven months; 

(b) the steps taken or proposed to be 
taken to meet the shortages jf any, and the 
causes of short generation; 

(c) whether adequate workers/staff are 
available with the Department; and 

(d) if not, the reasons therefor? 

THE MINISTER or STArE IN THE 
MINISTRYOFENERGY (SHR' BABANRAO 
DHAKNE): (a) to (d). The infol mation is 
being collected and will be laid on the Table 
of the House. 

[ Translation] 

LPG Agencies In Bihar 

698. SHRI BHOGENDRA JHA: Will the 
Ministerof PETROLEUM AND CHEMICALS 
be pleased to state: 

(a) whether the Government propose to 
open new L.P.G. agencies in Benipatti 
Jainagar. Jhanjharpur of Madhubani District 
and Jale of Oarbhanga district in Bihar; and 

(b) if so, when and if not, the reasons 
therefor? 

THE MINrSTER OF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLlA-

MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALVIYA): (a) and (b). No, Sir. 
Adequate potential is not available at these 
locations to justify the opening of independent 
LPG distributorships at these locations. 

[English] 

Extension Centres of CIPET 

699. SHRI MANGARAJ MALLlK: Will 
the Minister of PETROLEUM AND CHEMI-
CALS be pleased to state: 

(a)the names of places where extension 
centres of Central Institute of Plastics Engi-
neering and Technology (CIPET) were 
completed during 1990; 

(b) whether the Government contem-
plate to make the CIPET an autonomous 
public sector undertaking with some pro-
duction units instead of ItS. present status as 
a society; 

(c) if so, the details thereof and if not, 
the reasons therefore: and 

(d) The steps ta~.en/proposed to be 
taken to lay more emphasis on export ven-
tures in the courses to be offered by CIPET? 

THE MIN ISTER OF PETROLEUM AND 
CHEMICALS AND MINlSTER OF PARLIA-
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALVIYA): (a) In 1990 project 
activities relating to the CIPET extension 
centers at Lucknow, Hyderabad and 
Bubaneswar ware completed. 

(b) to (d). No, Sir. GIPET is essentially a 
training institute and any development or 
production work it undertakes is incidental to 
the training programme. Any production 
activities on commercial scale will dilute the 
effectiveness of its primary training objective. 
The syllabi of various courses offered by 
CIPET include inputs to meet the requirement 
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of export oriented ventures. 

Pankl Thermal Power Station 

700. SHRI V. SREENIVASA PRASAD: 
Will the Ministar of ENERGV be pleased to 
stat9: 

Cal whether the Union Government had 
given funds for development of Panki Thar-
mal Power Station, Kanpur; 

(b) whether the funds could not be 
utilIsed by thp Plant: 

(c) whether as a result. the plant IS 

unable to get cleared the imported SpcU9S; 

and 

(d) if SO, the facts and details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRYOF ENERGY (SHRI BABANRAO 
DHAKNE): (a) Yes. Sir. Union Government 
has given Rs. 1892.51 lakhs as Central loan 
assistance against a sanctioned RenovatIon 
Clnd Moriernisatlon scheme (Phase-I) of Rs 
2:' 14.00 lakhs. 

(b) The funds has bean utIlised by the 
Plant and an amount of Rs. 5.02 crores IS 

peod'''g to be released by MIs Power FI-
nance Corporation (PFC), New Oelhi. 

(c) and (d). The imported spares are not 
covered under Central loan as,5lstance 
scheme, hence questlor) of clearance of 
imported spares out of the Central loon as-
sistance amount does not arise. 

Natural Gas ThrolAgh P'paUna in GUjarat 

701. SHR' M.M. PATEL: 'Nill the Min-
Ister of PETROLEUM AND CHEMICALS be 
p!easod 10 state: 

(a)whetr~rthe Union Governmant have 
received a proposal from the Gujarat Gov~ 

ernment for commitment of 1.5 lac CMD 
natural gas under pipe supply scheme for 
Valia and Ahmedabad city; and 

(b) if so, the action taken or proposed to 
be taken thereon? 

THE MINISTER OF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI SATYA 
PRAf(ASH MALVIYA). (a) Yes. Sir, 

(b) The Governmet have already allo-
cated 2 lac cubic metre of gas per day for 
GUJarat Alkalies and Chemicals Ltd. at Valia. 
At present, there is no likelihood of any 
further allocation for either Valia or 
Ahmedabad cities. 

[T r a nS/;Jtion) 

Konkan Railway Project 

702. SHnl HARSH VARDHAN. 
~HRI MULLAPPALlY 

RAMACHANDRAN: 

Will the Minister of RAILWAYS be 
pleased to stahl' 

(a) the estimated expenditure likely to 
be incurred on 'Konkan AallwClY Project' and 
the time by which this project is Hkety to be 
completed. 

(b) the amount sanctioned for this project 
during the current financial year and the 
funds utiUsed so far; and 

(c) the progress m",dc in this regard as 
on tst D8(,~mbar. 19901 

THE MINISTER OF RAILWAYS (SHRI 
JANESHWAR MISHRA): (8) The estimated 
expenditllre is As. 1043 crores at 1989-90 
price level and the expected date of 
complotion is Oct. '1094. 
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(b) The amount Sanctioned for this 
project during the current financiaJ year is 
Rs. 70 crorez by the Ministry of Railways and 
Rs.49 crores by the part:cipating State 
Governments. Out of this amount Rs. 43 
crores have so far been released to Konkan 
Railway Corporation. 

(c) Land acquisition work is in progress. 
Contracts tor earth work and minor bridges 
have been awarded in Mangalore-Udupi and 
Roha-Oa5gaon section. 

[Engllshl 

011 Swap-Ties with Developed Coun-
tries 

703. SHR!SHANTARAM POTDUKHE: 
Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state: 

(a) whether the Government have con-
sidored or explored any plan for oil swap with 
developed countries which have stock piles 
of oil in I;~xcess of their immediate require-
ments to tide over the current oil crunch 
created by the Gulf crisis; 

(b) if SO, the Swap-ties or counter trade 
deals explored by the Government and the 
quantity involved; and 

(c) if not, the reasons therefor? 

THE MINISTER OF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MAL VIVA): (a) to (c). Ar:. a result 
of Gu" criSIS, thQ sUPP'Y of crude oil, petro-
leum products from Iraq and Kuwait has 
been disrupted since August. 1990. It has, 
however, baen possible to get 6uppties from 
alternate sources during August .. December, 
1990, to moot this shortfaU. without any oil 
swap with the developed countries. 

Pas .. nger Amenities In South Bound 
Trains 

704. SHAI SRtKANTHA DATTA 
NARAS'MHA RAJA 
WADIYAR: 

PROF. P. J. KURIEN: 

Will the Mtnister of RAILWAYS be 
pleased to state: 

(a) whether passenger amen~ies avail-
able in the South bound trains need 
inprovement; and 

(b) if so, the details of steps taken in the 
matter? 

THE MINISTER OF RAILWAYS (SHRI 
JANESHWAR MISHHA): (a) and (b). 
Amenities as per existing norms have been 
provided in the South bound trains. 
Upgradation and improvement of facilities/ 
amenities forthe passengers is a continuous 
process. Some of the additional facilities 
provided in trains in the recent past include 
provision of cushions In Second Class sleeper 
coaches, water coolers In some trains as a 
trial measure, bed rolls in AC St~h~per 

coaches, Train Superintendents in some 
Super Fast trains, mobile train cleaning staff 
in selected trains. Increase in water tank 
capacity on B.G. Coaches from 1, 2721itrez 
to 1,820 litres, etc. 

Complaints Against LPG Agencies In 
Kanpur 

705. SHRI M.V. CHANDRASHEKARA 
MURTHY: Will the MII11sterof PETROLEUM 
AND CHEMICALS be pleased to state: 

(8) whether the Indian OU Corporation. 
Kanpur has received a numb9r of complair It 
from the consumers of lindane' domestte= 
gas consumers; 

(b) if so, the details thereof; and 
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(c) the action taken thereon? 

THE MINISTf:R OF PETROLEUM AND 
CHEMIC.6L S AND MINISTER OF PAPl.lA~ 
MENTARY }\FFAIRS (SHRI SATYA 
PRAKASH MAL VIYA)' (a) to (c). During the 
last 6 Months about 9 1 complaints ha\le 
been received by Indian Oil Corporation 
from its LPG consurners in Kanpur m3rket. 
These complaint~ l'iav9 besn investigat8d 
and appropriate actionr. have been taken 
accordance with the Marketing Discipline 
Guidelines. 

Pilferage of Crude from Pipelines 

706. SHRI JANARDHANA POOJARY. 
Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state' 

(a) whetherthe Government have made 
any estimate of crude pilfered from pipelines 
every year; 

(b) if so, the quantity and values thereof; 
and 

(c) the steps taken to check the pilfer-
age? 

THE MINISTER OF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALVIYA)' (a) The small and 
sporadic losses/pilferage of crude 011 from 
crude oil pipelines cannot be determined. 

(b) Does not arise 

(c) The following preventive steps have 
been taken to check pipeline leaks: 

(i) Utilization of services of Home 
Guard, Gram Raksha Dal & 
Sarpanches. 

(ij) Foot JJatrolling by oil company se-
curity personnel. 

{iii} Mobile patrolling with local police. 

(iv) Deployment of horse mounted po .. 
lice in selective crimE) prone areas. 

(v) Use of helicopter for sl.Irvelience of 
pipelines. 

(vi) Special checking of pipelines at 
road crossing. railways crossing 
etc. 

Petrochemical Complex In Punjab 

707. SABA SUCHA SINGH: Will the 
MI~lsterof PETROLEUM AND CHEMICALS 
be pleased to state: 

(a) whether there IS any proposal to set 
up a petrochemicals complex in Punjab: and 

(b) if so, tbe details thereof and its 
proposed location? 

THE MINISTER OF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALVIYA): (a) and (b). While 
there IS no petrochemical complex in Punjab 
under consideration during the 8th plan pe-
riod, it may be feasible to consider setting up 
of such a complex in Punjab at a later stage. 

[ Trans/atlon] 

Oil and Gas Exploration in Rajasthan 

708. PROF, RASA SINGH RAWAT: 
Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state: 

(a) the names of places in Thar desert of 
Rajasthan where the efforts for oil and gas 
exploration are being made by the Oil India 
Limited and the Oil and Natural Gas Com-
mission; 
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(b) the details of progress mead so far 
in this regard; 

(c) the expenditure incurred thereon so 
far; 

(d) the extent of provisions made in the 
next plan for this project and its future 
prospects; and 

(e) the steps being taken by the Gov-
emment simultaneously for utilisation of gas 
found so far? 

THE MINISTEROFPETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALVIYA): (a) and (b). Oil and 
Natural Gas Commission have been con-
ducting exploration in the following areas of 
Rajasthan viz. Ghotaru, Manhera Tibba, 
Kharatar, Bhakhri Tibba, Lang, Shahgarh, 
Sattarwali, Arutar, Sumarweli Talai, 
Dangiwala, Bhuna, Bankia, Sadewala, 
Miajalar, Lunar and Paperwala Tibba areas. 
As on date 39 wells have been drilled and 
one well is under drilling. This ha~ led to the 
discovery of gas at Manhera Tibba, Ghotaru, 
Kharatar, Bhakhri Tibba and Bankia. 

Oil India Ltd. have so far drilled 7 wells 
viz. 3 in Tanot area. 1 in Ramgarh area, 2 in 
Dandewala area and 1 in Jalalwala. Gas has 
been discovered in all the wells drilled in 
Rajasthan by Oil India ltd. 

(c) Upto 31.3.19900NGC have incurred 
an expenditure of Rs. 147.46 crores and the 
expenditure incurred by Oil India Ltd. is Rs. 
69.17 crores. 

(d) A provision of Rs. 122.96 crores has 
been tentatively kept by ONGC for explora-
tion in Rajasthan during the 8th Plan period. 
The corresponding outlay provided by Oil 
India Ltd. is Rs. 131.68 crores. The future , . 
prospects of Rajasthan Exploration Project 
is considered to be bright in view of the likely 

establishment of gas reserves. 

(e) The gas discovered so far in 
Rajasthan is proposed to be utilised after 
ascertaining the priorities of the State Gov-
ernment. 

[English] 

Average Ash percentage of 
Washerles 

709. SHRI A. K. ROY: Will the Minister 
of ENERGY be pleased to state: 

(a) the average-ash percentage and 
raw coking coal fed into the washeries and 
the percentage after washing and in the fines 
with particular reference to Sudamdih 
Washery: 

(b) whether the Central Fuel Research 
Institute is carrying out any programme about 
coking coal beneficiation; 

(c) if so, the details thereof; and 

(d) jf not, the reasons therefor? 

THE MINISTER OF ENERGY (SHRI 
KALAYAN SINGH KALVI): (a) Theaverage 
ash percentage of raw coal being fed to 
Sudamdih Washery varies between 31-32% 
and the average ash percentage of washed 
coal is 18.7-18.9°/0. The average ash per-
centage of raw coal fed to the otherwasheries 
of Bharat Coking Coal Limited varies between 
29-330/0 and the ash percentage of washed 
coal is 20%. The average ash percentage of 
raw coal fine fed to Sudamdih Washery and 
other washeries of BCCL varies between 24 
to 26% and the average ash percentage of 
beneficiated fines is 17 to 18%. 

(b) and (c). Yes, Sir. The details are 
as under: 

(i) 20 tph leo flotation test at Sudamdih 
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Washery; 

(ii) Froth flotation unit of Sudamdih 
Washery in collaboration between 
CFRI and Sudamdlh Washery; 

(iii) A combined heavy-madia cyclone 
for beneficiated of fine coals oil 
agglomeration of the middlings; 

(d) Does not arise. 

New Station between Jog •• hwarl 
and Gor.gao" (Bombay) 

710. SHRI ASHOK ANANDRAO 
DESHMUI<H: Will the Minister of RAILWAVS 
be pleased to state: 

(a) whether there is demand for a new 
suburban railway station on the Western 
Railway Suburban Net-work Bombay in be-
tw~en Jogeshwari and Goragaon; and 

(b) if so, the steps being taken by 
Government In this regard? 

THE MINISTER OF RAILWAYS (SHRI 
JANESHWAR MISHRA): (a) and (b). There 
has been a demand for a new station between 
Jogeshwart and Garageon stations. This 
has been examined but not found justified. 

Completion of Metro Railway, 
calcutta 

711. SHRt SANAT KUMAR MANDAL: 
Wilt the Minister of RAILWAYS be pleasad 
to state. 

(a) whether work on the Metro Railway 
in Calcutta had to be suspended; 

(b) if so, the r8a80ns therefor; 

(c) how far it hal affected the overaa 
time-schedule for the completion of this 
project; 

(d) how long the suspension lasted; 
and 

(e) tha stage at which the completion 
of the remaining stretch of this Metro Rail 
stands at present? 

THE MINISTER OF RAILWAYS (SHRI 
JANESHWAR MISHRA): (a) and (b). Con-
struction of Civil Engineering works between 
Esplanade and Belgachia baing done by M! 
s Hindustan Construction Company Limited 
has come to a stop due to strike by tho 
contractor's labour w.e.f. 12-11-90 and 
subsequent lockout declared by MIs. 
Htndustan Construction Company limited 
w.e.f. 19-11-90. 

(c) and (d). As tho strike/lock-out ~till 
continues, it is not possible at this stage to 
estimate the extent to which completion 
schedule of the project will be affected. 

(e) About SOO.4 work on the remaininy 
stretch of Caicutta Metro between Esplanade 
& Belgachla is yet to be completed. 

[ Ttanslatlon] 

Petrol Pump. and LPG Agencl •• In 
Raja.' han 

712. SHRIGULABCHANDKATARIA: 
Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state: 

(a) the number of petrol pumps and 
LPG agencies In Rajasthan; 

(b) whether tha88 are suffICient to meet 
the demand of the Stat. fully; 

(c) If not, the future pl~ in this regard; 

(d) whether Government propose to 
allot petrol pump and LPG 'agency at each 
Tehsl1level; 
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(e) if so, when; and 

(1) if not, the reasons therefore? 

THE MINISTER OF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MAlVIYA): (a) There are 873 
PetroVdiesel Retail Outlets and 149 LPG 
distributorships in Rajasthan. 

(b) and (c). The oil industry conducts 
survey on a continuous basis to identify 
locations for development of Retail Outlets! 
lPG distributorships. Based on the estimated 
growth in demand, 62 new locations have 
been indentified in Rajasthan for the devel-
opment of Retail Outlets and 40 locations for 
LPG distributorships in a phased manner. 

(d) No. Sir. 

(e) D09s not arise. 

(f) Retail Outlets (Petrolldies.' are set 
up in line with the volumaldistanca norms 
stipulated for the purpose, on the basis of 
regular surveys conducted by the oil com-
panies. On the other hand LPG distributor-
ships are being introduced in Towns/cities 
with population of 20,000 and above (as per 
1981 census) offering viabledistrbutorships 
subjed to product availability. 

[English] 

Closing of Bombay-Nanded Vayudoot 
Service 

713. DR. VENKATESH KABDE: Will 
the Minister of CIVIL AVIATION be pleased 
to state: 

(8) whether it is propoMd to close down 
Bombay-Nanded Vayudoot service; 

(b) If so. reason. thereof; and 

(c) the reasons for operating Bombay-
Hyderabad Vayudoot service on that route? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVil AVIATION (SHAI 
HARMOHAN DHAWAN): (a) and (b). 
Vayudoot has been rationalising its route 
network in order to reduce has mounting 
losses and utilise its fleet· in a more efficient 
manner. As a result, the number of stations 
in its network has been cut down from about 
1 C4 to 55 now. The operations to Nanded 
have been discontinued as part of this 
rationalisation of Vayudoot's operations. 

Cc) The 8ombay-Aurangabad/Pune-
Hyderabad" routes yeild better returns to 
Vayudoot. 

Supply of Coal to Vllayawada 
Thermal Power Station 

714. SHRI RAJAMOHAN REDDY: Will 
the Minister of ENERGY be pleased to state 
the steps taken or proposed to be taken to 
ensure the smooth supply of coal to the 
Vijayawada Thermal Power Station in Andhra 
Pradesh? 

THE MINISTER OF ENERGY (SHAI 
KAlYAN SINGH KAlVI): Vijayawada 
Thermal Power Station (VTPS) in Andhra 
Pradesh was originally linked to Singareni 
Collieries Company Ltd. (SCCl) for re-
quirement of coal. On account of low pro-
duction in Singarenl, 8 part of the Linkage 
has bean shifted from SCCl to T alcher 
Coalfield. However, Railways have ex-
pressed some capacity constraints in mov-
ing coal 'from Talcher to VTPS specially 
during busy season. Following steps have 
been taken to ensure smooth supply of coal 
VTPS: 

(I) Higher Nnkage from SCCl 

(II) Supply of at least 10 rakes a 
month from Talcher Coalfield 
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(iii) monitoring and coordination of 
coal movement to VTPS in con-
sultation with the Railways and 
Central Electricity Authority. 

Capital Raising by Unconventional 
Methods 

715. SHAI B. DEVARAJAN: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether the Railways have decided 
to get out of 'budgetary syndrome' of lower 
budgetary support from the Government and 
slashed allocations for expansion and 
modernisation of projects by adopting un-
conventional methods of raising cap~al; and 

(b) if so, the details of the plan of 
Government in this regard? 

THE MINISTER OF RAILWAYS (SHRI 
JANESHWAR MISHRA): (a) Due to dwin-
dling budgetary support, in the Seventh Five 
Year Plan, Railways had to resort to market 
borrowings through the Indian Railway Fi-
nance Corporation. in order to maintain an 
adequate plan size. 

Having regard to the budgetary con-
straints, a new approach called B.O. T. (Build, 
Operate and Transfer) has been evolved 
only for construction of Konkan Railway. A 
publicsectorcompany with the name"Konkan 
Railway Corporation Limited" has been set 
up for this purpose to raise the necessary 
finances by market borrowing. 

(b) Size of market borrowings in Eighth 
Plan would depend on the extent of budgetary 
support, plan outlay and requirements based 
on the levels of traffic. 

Shifting of Car Shed from Arrah 

716. SHRI RAMESHWAR PRASAD: 
Will the Minister of RAILWAYS be pleased 
to state: 

(a) whether there is a proposal to set up 
a car shed for repair and maintenance of 
railway coaches at Arrah (Bihar); 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF RAILWAYS (SHRI 
JANESHWAR MISHRA): (a) No Sir, there 
is no proposal at present. 

(b) Does not arise. 

(c) Rolling Stock maintenance sheds 
are set up based on several factors viz. 
optimising operational requirements, cost of 
the facility in one place compared to another, 
conversion of some existing facilities to 
minimise additional investments etc. Keep-
ing all these factors in view, no facility has 
been found justified for setting up at Arrah. 

Interviews by 011 Selection Board 
(South) 

717. SHRI BALVANT MANVAR: Will 
the Minister of PETROLEUM AND CHEMI-
CALS be pleased to state: 

(a) whether the Oil Selection Board 
(South) have taken the interviews of many 
candidates for LPG distributorship on behalf 
of the Hindustan Petroleum Limited in the 
South during the last one year; 

(b) if so, the details thereof and the 
selection made thereby; and 

(c) the unemployed engineers or other 
professionals have been selected during the 
last one year? 

THE MINISTER OF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLlA~ 
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALVIYA): (a) to (c). During the 
last year interviews were conducted by the 
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Oil Selection Board (South) for Hindustan 
Petroleum Corporation Limited's LPG dis-
tributorship at Tlrupatl. The results of the 
same are yet to be announced. 

Replacement of Wooden Sleepers 

718. SHAI M.M. PAL LAM RAJU: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) the total length of track across the 
country that has replaced wooden sleepers 
with concrete sleepers; 

(b) how the discarded wooden sleepers 
are being utilized; 

(c) the approximate quantity of wood 
sleepers collected so far; 

(d) the average costs of replacing one 
Km. length of track with concrete sleepers; 
and 

(9) the proposed outlay for substitution 
during the near future? 

THE MINISTER OF RAILWAYS (SHRI 
JANESHWAR MISHRA): (a) About 2450 
Kms. 

(b) Serviceable released sleepers are 
utilised for casual renewals, accident repairs 
and conversion to MG and NG sleepers to 
the extent feasible. Unserviceable released 
sleepers are used for miscellaneous de-
partmental uses. The leftover unserviceable 
sleepers, if any I are disposed of by salel 
auction. 

(c) Around 32 lakh nos. of wooden 
sleepers have been released and replaced 
by concrete sleepsrs so far and are being 
utilised as stated in (b) above. 

(d) Rs. 151akh per Km. for BG and Rs.9 
lakh per Km. for MG approximately. 

(e) The extent of outlay depends on the 
availability of funds towards track renewal 
from year to year. 

Rail Line from Harldaspur to 
Paradeep 

719. SHRI SIVAJI PATNAIK: Will the 
Minister of RAILWAYS be pleased to state: 

(8) whether there is a proposal for 
construction of railway line from Haridaspur 
to Paradeep in lieu of doubling the Cuttack-
Paradeep line; and 

(b) if so, the steps being taken in this 
regard? 

THE MINISTER OF RA.ILWAYS (SHRI 
JANESHWAR MISHRA): (a) No, Sir. 

(b) Does not arise. 

[ Translation] 

Bilingual Computer System in 
O.N.G.C. 

720. KUMARI UMA BHARATI: Will the 
Minister of PETROLEUM AND CHEM leAlS 
be pleased to state; 

(a) whether bilingual computers in 
Hindi and English have been installed at the 
"Keshav Dev Petroleum Anveshan Sa"sthan, 
Dehradun" of the Oil and Natural Gas 
Commission as per the orders of the Union 
Government; 

(b) if the aforesaid computers can not 
be used for Hindi work the details of the 
measurestakentog~ttheworkdone in Hindi 
and action taken as per the issued instruc-
tions; 

(c) if no measures have been taken the 
reasons thereof; and 
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(d) whether a time bound programme
has been chalked out in this regard and if so,
the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND CHEMI-
CALS AND COMMUNICATIONS (SHRIJAI
PRAKASH): (a) No, Sir.

(b) and (c). It is proposed to purchase
only bilingual computers in Hindi and English
in future as per Government orders.

(d) It is proposed to procure software for
use in Hindi and additional Devnagari Printer
for one computer during 1991. Depending
on the performance of this printer and soft-
ware other computer will also be provided
the same facilities during subsequent years.
In future all computers will be procured with
bilingual facilities.

[English]

Inclusion of Bombay-Palaghar Section
Into Suburban Railwa~anagement

'721. PROF. MADHU DANDAVATE:
Will the Minister of RAILWA VS be pleased to
state:

(a) whether it is a fact that there has
been a persistent demand that the Western
Railway route from Bombay to Palghar be
included in the jurisdiction of the Western
Railway local trains; and

(b) if so, the reaction ofthe Government
thereto?

THE MINISTER OF RAILWAYS (SHRI
JANESHWAR MISHRA): (a) Yes, Sir.

(b) Due to technological constraints,
the extension of local services beyond Virar
to Palghar has been Iound.to be not feasible.

Utilisation of Gobar Gas

722. SHRI KUSUMA KRISHNA
MURTHY: Will the Minister of ENERGY be
pleased to state:

(a) the steps taken or proposed to be
taken to arrest diesel consumption being
used for captive power generation; and

(b) the steps taken to utilise gobar-gas?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI BABAN RAO
DHAKNE): (a) The Department of Petroleum
and Natural Gas. has taken the following
steps to arrest diesel consumptioh being
. used for captive power generation; (i) Ten
percent cut has been imposed on the last
three years' average consumption with effect
from 1.7.1990 in case of direct High Speed
Diesel supplies by oil companies to industrial
units subject to special exemptions granted
to certain industrial units. (ii) No High Speed
Diesel supplies are being made for new .
captive diesel generating sets w.e.f.
8.10.1990 except for categories exempted
for the purpose.

(b) The Department of Non-Conven-
tional Energy Sources has been promoting
both family type and community and institu-
tional type biogas (gobar gas) plants in the
country. Recently, steps taken for family
type biogas plants include enhancement of
rates of Central Subsidy, turn-key job fee,
repair and maintenance charges and pro-
motional incentives and organisation of
various kinds' of training programmes with
emphasis on training of women-users and
local masons and technicians.

[ Translation]

Hlndi Work by Computers in ElL
723. SHRI NATHU .SINGH: Win the

Ministerof PETROLEUM AND CHEMICALS
be pleased to state:
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(a) the number of different types of
computers installed in the Engineers India
Limited and since when these are installed;

(b) the number of computers out of
themwhich can be usedforwork in Hindi and
the number of computers already working in
Hindi;

(c) whether all these computers have

been adapted to work in Hindi as per the
Union Governments directives, if not, the
reasons therefor; and

(d) the time by which all the computers
are likely to be adapted to work in Hindi?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND CHEMI-
CALSAND COMMUNICATIONS (SHRIJAI
PRAKASH): (a) .

Types of Computer

1. 3 Nos. Minis

Installed since (Period)

1. 1982-90 VAX 11fl80-1982
SUPER 32flO-1987
INTERGRAPH 380-1990

2. 6 Nos. Minis
Work-stations

2. 1985-89 2 Nos. Minis -1985
2 Nos. W/s-1986
1 No. Mini-1987
1 No. Mini-1988

3. 105 Nos. PCs. 3.1987-90

(b) Out of the above PCs, two are
alreadyworking in Hindi and another 13 Nos.
which are expected to be received shortly
would also work in Hindi.

(c) No, Sir. However possibilities are
being explored to acquire computers with
Hindi facilities as per Government orders.
ElL has recently ordered for.Hindi facility on
13Computers.

(d) The extent to which Hindi usage
couldbe achieved will be within the limits of
facilitiesavailableforcomputerisatlon in Hindi
in view ot ElL's bulk applications being in
v8I)' technical areas. Every effort is being
made to adopt older computers for Hindi
usage as and when facilities are avail-
able.

[English] -s 1

Circular Railway n Bangalore

724. SHRI G. S. BASAVARAJ: Will
the Minister of RAILWAYS be pleased to
state;

(a) whether the Union Government
have discussed with the Karnataka Gov-
ernment about some of railway projects
during September, 1990;

(b) if so, whether a proposal for a
circular railway for Bangalore has been
considered;

(c) if so, the details thereof;

(d) the time by which the final decision
is likely to be taken; and
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(8) the other railway projects in 
Kamataka that will be cleared during 1990-
911 

THE MINISTER OF RA1LWAYS (SHAI 
JANESHWAR MISHRA): (a) As per available 
record, no such formal discussion was held. 

(b) to (d). Do not arise. 

(e) No new project has been sanctioned 
in Kamataka after the presentation of the 
Railway Budget for 1990-91. 

Electricity Bills of OESU 

725. SHAI C. M. NEGI: Will the Minister 
of ENERGY be pleased to state: 

(a) the time taken by the NDMC/DESU 
in preparing and despatching the electricity 
bills to Government employees residing in 
Sarojini Nagar, Laxmibai Nagar, R.K. Puram. 
GoJe Market, Mandir Marg, BKS Marg, Lodi 
Colony areas; 

(b) the number of consumers/allctees 
residing in those areas since June, 1990 or 
prior to that period who are yet to receive any 
Bills; 

(c) the reason for delay in not furnishing 
the bills; and 

(d) the remedial steps being taken or 
proposed to be taken to settle these bills 
expeditiously? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENERGY (SHRI BABANRAO 
DHAKNE): (a) Normally, it takes about 451 
60 drtys by the NDMC/DESU in preparing 
and despatching the electricity bills for their 
respective areas. 

(b) According to the NDMC/OESU, the 
bills in the said areas are being sent regu-
larly. 

(c) and (d). Does not arise in view of the 
reply to Part (b) above. 

Angamaly-AchankovU-Malayora 
Railway Lin. 

726. SHRr PALAI K.M. MATHEW: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) the details of the plan prepared for 
construction of Angamaly-Achen-Kovil-
Malayora railway line in Kerala; and 

(b) when the work for execution of the 
project is likely to be started? 

THE MINISTER OF RAILWAYS (SHRI 
JANESHWAR MISHAA): (a) There is no 
plan for construction of Angamaly-
Achenkovil-Malayora new Railway Line in 
Kerala at present. 

(b) Does not arise. 

Capacity Utilization by 011 and Gas 
Drilling Companies 

727. SHRt B. OEVARAJAN: 
SHRIPARASRAM 

BHARDWAJ: 

Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state: 

(a) whether an investmanttothetunaof 
As. 300 crores by oil and gas drilling com-
panies in the services sector is in jeopardy 
due to sudden reduction in business oppor-
tunitiesfor majoroUeompanies inthecountry; 

(b) if so, whetherthere is 30 percent Idle 
capacity in offshore rigs and 40 per cent in 
the case of onshore rigs; 

(c) if so, the reasons therefor; 

(d) the steps taken in this regard; 
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(e) whether Government have consid-
ered necessary to include early implemen-
tation of the Kelkar Committee recommen-
dations; and 

(f) if so, the details regarding the 
policy of Government in this regard? 

THE MINISTER OF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALVIYA): (a) to (d). The 
indigenisation programma approved by tha 
Govemment envisages that Oil and Natural 
Gas Commission and Oil India Ltd. would be 
charter hiring drilling services on the basis of 
international competitive bidding and there 
would be no guarantee for the indigenous 
employment of the rigs being acquired by the 
Indian companies. These companies are 
expected to be internationally competitive 
and also to quote such rigs elsewhere in the 
international market. In the circumstances, it 
is not correct that thare would be an idling of 
capacity due to the reduction In the drilling 
programme of ONGC. The drilling 
programme of ONGC is dependent on the 
availability of resources and any marginal 
reduction in the drilling programme of ONGC 
will have some impact on the indigenous 
business opportunities of these companies. 

(a) and (f). The recommendations of the 
Kelkar Committee on Indigenisation are 
presently under the consideration of the 
Government. 

Calcutta a Second Port of Call 

728. SHRI AMAl. DATTA: Will the 
Minister of CIVIL AVIATION be pleased to 
state: 

(a) whether Government have consid-
ered having Calcutta as a second Port of Call 
in India for any foreign airtine and such offer 

has or is being made to any foreign airline; 
and 

(b) if not, the reasons thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION (SHRI 
HARMOHAN DHAWAN): (a) It is not a 
normal international practice to allow foreign 
airlines two landings on the same flight in the 
country. No such proposal is presently under 
consideration. However, Calcutta is being 
actively promoted for international flights 
and 21 foreign airlines have rights to operate 
to Calcutta in addition to other point(s) in 
India. 

(b) Does not arise. 

Consumption of Petroleum and 
Petroleum Products 

729. SHRIA.K.A.ABDULSAMAD: Will 
the Minister of PETROLEUM AND CHEMI-
CALS be pleqsed to state: 

(a) the estimates of sector-wise con-
sumption of petroleum and petroleum prod-
ucts in agriculture, industry, power, private 
transportation etc. separately; 

(b) whether any substantial reduction 
has taken place in the consumption level of 
any sector as a result of the public campal!::Jn 
to save oil; and 

(c) if not, the steps Governmentpropose 
to take to reduce p~i\l)t(l · ... onsumption of 0:1 
and oil-based power? 

THE MINISTER OF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLlA~ 
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALVIYA): (a) A statement ;s 
attached. 
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. (Q) Yes, Sir. The growth in consumption 
of petroleum product which was 9.4% 
during July-November, 1989 has dropped to 
1 .. 5% during July-November. 1990. 

(c) The steps already taken by the 
Government have helped to reduce growth 
in consumption of petroleum prodUdS. Fur-
ther steps will be taken depending on the 
nGads of the situation. 

• 
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Allotment of Funds to Andhra Pradesh 
for Railway Safety 

730. SHAI J. CHOKKA AAO: Will the 
Minister of RAILWAYS be pleased to state: 

(a) the extent of amount released dur-
ing Seventh Five Year Plan period under 
railway safety fund to Andhra Pradesh; 

(b) the amount spent so far and the 
schemes taken up for execution with the 
help of these funds? 

THE MINISTER OF RAILWAYS (SHRI 
JANESHWAR MISHRA): (a) No amount 
was released during the Seventh Five Year 
Plan period to Andhra Pradesh. However, 
the amount accrued during the Seventh Plan 
period was As. 69 lakhs. 

(b) The funds from Railway Safety 
Works Fund are released to the State Gov-
ernment on preferment of claims for reim-
bursement by then. through their Accoun-
tants-General. The Schemes undertaken are 
not known. 

MRTS Madras 

731. SHRI ANBARASU ERA: Will the 
Minister of RAILWAYS be pleased to state: 

(n) whether the Mass Rapid Transport 
System (MATS) in Madras City will be 
completed as per the schedule; 

(b) if not, the reasons therefor; 

(c) the total cost of the project; and 

(d) the amount allotted for the year 
1990·91 ? 

THE MINISTER OF RAILWAYS (SHRI 
JANESHWAR MISHRA): (8) and (b). No 
target lor completion of this project has so far 

been laid down due to:-

(i) Resource-constraint 

(ii) Non-handing over by the State 
Govt., ot the remaining land re-
quired for this project. 

(c) Rs. 108.21 crores. 

(d) Rs. 14 crores. 

Creation of New Posts in Air India 

732. SHRI R. MUTHIAH: Will the 
Minister of CIVIL AVIATION be pleased to 
state: 

(a) whether despite being in red by Rs. 
200 crores the Air India has created some 
new posts in the senior managerial 
cadre,Technical Adviser and host of others 
during the last six months; 

(b) if so, the details of such posts 
created, department-wise; 

(c) whether any rules had been framed 
for filling up all these posts including that of 
the Technical Adviser; 

Cd) if so, whether these Rules were in 
existence when selection for appointment to 
aU these newly created posts was made; and 

(e) if not. the details of procedure 
followed for filling up the new posts? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVil AVIATION (SHRI 
HARMOHAN DHAWAN): (a) ~o posts of 
Deputy Managing Director. Director or 
Deputy Director of Technical Adviser h_ 
been created during the last six months. 

(b) to (.). Does not arise. 
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Performance of Public Undertakings 
Under Ministry of Energy 

733. SHRI NIRMAL KANT. 
CHATTERJEE: Willthe Minister of ENERGY 
be pleased to state: 

(a) whether the attention of the Gov-
omment has been drawn to the news item 
captioned 'Errant PSU Chief face the axe' 
appearing in the 'Business Standard' dated 
4 December, 1990; 

(b) if so, the names of the enterprises 
where performance would be reviewed: 

(c) whether those enterprises whose 
performances are under review have signed 
Memorandum of Understanding with the 
Government; and 

(d) whether any action has been 
takan against those officials? 

THE MINISTER OF STATE IN THE 
MIN IS TRY OF ENERGY (SHRI BABANRAO 
DHAKNE): (a) Yas, Sir. 

(b) to Cd). The Ministry of Energy 
prodigally reviews the performance of the 
Public Sedor Undertakings under its ad-
ministrative control. The National Thermal 
Power Corporation, the Coal India Limited 
and the NeyveU Lignite Corporation are the 
Undertakings under the administrative con-
trol of the Ministry of Energy who have signed 
Memorandums of Understanding with the 
Government of India. As the over all perfor-
mance of these Public Sector Undertakings 
is quite satisfactory, no action against their 
Chief Executive is called for. 

[ Translation] 

Linking of 8ahralch and Border Area 
with Nepal with Railway Line 

734. SHAI AUDRA SEN CHAUDHARY: 
Will the Minister of RAILWAYS be pleased 
to state: 

(a) whether the Government propose to 
lay a broad gauge line in Bahraich of Uttar 
Pradesh and in the border areas of adjoin ing 
Nepal; and 

(b) if so, the details thereof? 

THE MINISTER OF RAILWAYS (SHRt 
JANESHWAR MISHRA): (a) No, Sir. 

(b) Does not arise. 

[English] 

Allocation of Power to Kerala from 
Central Pool 

735. SHAI A. CHARLES: Will the 
Minister of ENEHGY be pleased to state· 

(a) the total quantity of electricity allot .. 
ted to Kerals from the Central Pool during 
the last three financial years, year-wise; and 

(b) the quantity that was utilised by the 
State Government during the above period? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENERGY (SHRI BABANRAO 
DHAKNE): (a) and (b). The details of Kerala's 
entitlement and actual drawals from the 
central power generating stations in the 
Southern Region during 1987-88, 1988-89 
and 1989-90 are given below:-

(All figUf9S In net MU) 

1987-88 1989-90 

(I) Entitlement 1001 1372 1594 

(ii) Actual drawals 1080 1270 1138 
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Development of Ecological Train 

736. SHRI EDUARDO FALEIRO: Will 
the Minister of RAILWAYS be pleased to 
State: 

(a) whether the Government are aware 
of the development of ecological train In 

Yugoslavia; 

(b) whether ROSO have any such 
projects in hand and if so, the details thereof: 
and 

(c) whether the Government propose to 
obtain this technology for use in city commuter 
service etc? 

THE MINISTER OF RAILWAYS (SHRI 
JANESHWAR MISHRA): (a) and (c). No, SIr. 

New Drug Policy 

737. SHRI KANKAR MUNJARE: Will 
the Minister of PETROLEUM AND CHEMI-
CALS be pleased to state: 

(a) whether Government are aware that 
pharmaceutical companies are influencing 
doctors also for boosting sale of drugs of 
various brands manufactured by them; 

(b) if so, whother Government have 
considered or propose to consider measures 
10 check these methods being adopted by 
the companies; 

(c) whether Government propose to in-
troduce a new drug policy; 

(d) if so, the details thereof; and 

(e) the time by which it is likely to be 
announced? 

THE MINISTER OF PETROLEUM AND 
CHEMICALS, AND MINISTER OF PAR-
LIAMENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALVIY A): (a) and (b). The 
marketing strategies of individual companies 
are not monitored by the Department. The 
MAPE ( maximum allowable post manufac-
tUring expenses) alowed on the schedule 
formulations covers marketing expenses, 
including the margin of the producers. 

(c) to (e). The review of the 1986 Drug 
Policy is in progress. 

Pension to widows In Central Railway 

738. SHRI RAM NAIK: Will the Minister 
of RAILWAYS be pleased to refer to reply 
given on 4 September, 1990 to Unstarred 
QuestIon No. 4267 regarding pension to 
widows in Central Railway and state: 

(a) whether the assured information has 
since been collected; 

(b) if so, the details thereof; and 

(c) if not, the reasons for delay? 

THE MINISTER OF RAILWAYS (SHRI 
JANESHWAR MISHRA): (a) Yes, Sir. 

(b) and (c). A statement regarding the 
implementation report in respect of the As-
surance to Unstarred Question No. 4267 
answered in Lok Sabha on 4.9.1990, is at-
tached. 
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. Supply of Petroleum product. to 
Madhya Prade.h 

739. SHRI RAGHAVJI: Will the Minister 
of PETROLEUM AND CHEM·ICALS be 
pleased to state: 

(a) The quota of petrol. diesel and 
kerosene released to Madhya Pradesh in 
the months of October, November and De-
cember, 1988. 1989 and 1990 respectively; 

(b) whether the quota released in 1990 
was less than the demand, if so, the reasons 
therefor; 

(c) whether Government was aware of 
the fad that the Rabi crop is sown mainly in 
these months and that reduction in the supply 
would adversely affect agriculture; and 

(d) if so, the reasons for short supply of 
these products? 

THE MINISTER OF PETROLEUM AND 
CHEMICALS AND MINIS~R OF PARLIA-
MENTARY AFFAIRS (SHRI SATVA 
PRAKASH MAL VIVA): (a) A statement is 
attached. 

(b) Supplies in 1990 were mad. as per 
demand uptoJune. 1990. Certain restridions 
were introduced on supplies of petroleum 
products from July, 1990 onwards due to the 
foreign constraint. 

(c) and (d). Certain restrictions were 
introduced on supplies of petrol and diesel 
through retail outlets throughout the country 
from October 8, 1990 due to the Gulf crisis. 
Since the restridions coincided with the Rabi 
sowing season, instructions were issued to 
oil companies to accord priority for supply of 
diesel to the agricultural sector and agro-
based industries in consultation with the 
State Governments. 
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Supply of K.roun. and 01 .... to W •• t 
Bengal 

740. SHRIMA TI GEETA MUKHERJEE: 
Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state: 

(a, whether the supply of diesel and 
kerosene has been decreased in West 
Bengal; 

(b) if so. the details thereof and the 
reasons therefor; . 

(c) whether Government propose to in-
craase the quota; and 

Cd) the details of the supply position of 
kerosene and diesel to the States at present. 
Statewise and commodity-wise? 

THE MINISTER OF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA-
MENTARY AFFAIRS (SHAI SATYA 
PRAKASH MALVIYA): (a) and (b). Supplies 
of HSD and SKO to West Sengal during the 
period April-November 1990 have bean Iowar 
by 2.9% and 1.6% respectively as compared 
to April-November 1989. This is primarily 
due to restrictions on supplies of petroleum 
products introduced throughout the country 
from 1st July. 1990. 

(c) and(d). The availability position with 
regard to High Speed Diesel and Karosene 
continues to be difficult in view of the Balance 
of Payments constraint and the Gulf Crisis. 
The position is under constant review and 
supplies are being regulated from time to 
time depending on the overall Supply-De .. 
mand position. 

SKO continues to be aUocated to all 
states including West Bengal by providing a 
suitable growth over the corresponding pe-
riod of the previous year. HSD is presently 
baing supplied to ratail outlets throughtout 
the country at the same level as in the 

correapondlng period of the previous year. 

Freight Charg •• on Coal auppU.d to 
Ralchur Power Station 

741. SHRIC.P.MUDALAGIRIYAPPA: 
Will the Minister of RAILWAYS be pleased 
to state: 

(a) whether the Karnataka Government 
has requested the Union Government to 
decrease the freight charges on the coal 
supplied to Raichur Thermal Power station; 

(b) H so, the raaction of the Union 
Govemment thereto; and 

(c) the details thereof? 

THE MINISTER OF RAILWAYS (SHAI 
JANESHWAR MISHRA): Ca) Yas, Sir. 

(b) and (c). Du. to increase In demand 
of coal for Raichur Thermal Power Station. 
additional coal linkage has to be provided 
from Bhadrachatam Branch Line area of 
Singharani Coalfields. The shorteat routes 
for this mov.ment via Kazipat-Wadi being 
saturated. this coal has to be moved via 
Vtjayawada-Renigunta rationalised longer 
route and freight charges are levied ac-
cordingly. 

The reasons for moving this coal by the 
longer route have been explained to the 
Government of Karnataka 

Adherence of ReservatIon Policy 

742. SHRI K.S. AAO: Will the Minister 
of PARLIAMENTARY AFFAIRS be pleased 
to state: 

(a) the Rumber of Scheduled Castas 
and Scheduled Tribes employee. in various 
categories of posts In the Ministry of Parlia-
mentary Affairs: 
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(b) whether appointment/recruitment 
and promotions to various categories of posts 
is being made in accordance with the in-
strudions issued by the Government from 
time to time; and 

(c) whether there are still some vacan· 
cies reserved for Scheduled Castes and 
Scheduled Tribes employees lying vaoant 
for want of suitable qualified persons and if 
so, the details thereof; 

THE MINISTER OF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA-
MENTARY AFFAIRS (SHAI SATYA 
PRAKASH MALVIYA): (a) The number of 
employees belonging to SC and ST category 
is as under:-

SC ST 

Group A 

Group B 5 3 

Group C 11 6 

Group D 8 3 

(b) Ministry of Parliamentary Affairs is 
following the instructions issued by the Govt. 
of India on the subjed from time to time. 

(c) There is no vacancy reserved for 
Scheduled Caste and Scheduled Tribe em-
ployees lying vacant for want of suitably 
qualified persons. However one vacancy of 
SC in the grade of Asstt. under DR quota has 
been reported to SSC under Special Rectt. 
Drive. 

Converalon of MlraJ-Bangalore Line 

743. SHRI V. KRISHNA RAO: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether the Government propose to 
take up the conversion of Miraj-Bangalore 

rail line into broad gauge; 

(b) whether any survey has been con--
duded for this project; and 

(c) if so, the details thereof? 

THE MINISTER OF RAILWAYS (SHRI 
JANESHWAR MISHRA): (a) No. Sir. 

(b) and (c). A preliminary Engineering-
cum-Traffic Survey was carried out in 1984 
and on the basis of the survey report, the 
project was not found to be viable. Again on 
persistant demands, the survey report of 
1984 was updated in 1989 and even then the 
proposal was not found to be viable. 

Separate Company for Collieries of 
Orissa 

744. SHRI SAMARENDRA KUNDU: 
Will the Minister of ENERGY be pleased to 
state: 

(a) whether the Government have de-
cided to open a separate Company for the 
collieries located in Orissa region; 

(b) if so, when it will be Opened and the 
reasons for its delay; 

(c) the amount of coal which the new 
company will raise during the Eighth Five 
Year Plan period; 

(d) whether the new collieries have been 
given Ptumission in Orissa to start coal 
production; and 

(&) if so the names thereof? 

THE MINISTER OF ENE.RGY (SHAI 
KALYAN SINGH KALVI): (a) and (b). A 
proposal to form a new coal company for lb 
Valley and Talcher coalfields in Orissa and 
Mand·Raigarh coalfield in Madhya Pradesh 
with headquarters fn Orissa, has been re· 
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caived from Coal India Limited. No decision 
has been taken by the Government on the 
proposal so far. 

(c) The quantity of coal expected to be 

Coalfield 1990-91 1991-92 

1 2 3 

Talcher 8.87 9.31 

Ib Valley 5.73 6.22 

Mand 0.009 0.01 
Raigarh 

Total 14.609 15.54 

(d) and (e). Bharatpur OC Project in 
Talcher coalfield and 4 projects namely 
Balpahar OC, Lilari OC, Orient No.3 Mach. 
UG and Hingir Rampur UG in Ib Valley 
coalfield have been approved. 

Operation of Air-Bu. to Callcut 

745. S~RI MULLAPPALL Y 
RAMACHANDRAN: Will the Ministerof CIVIL 
AVIATION be pleased to state: 

(a) whether any survey/study has been 
made to determine the possibility of operat-
ing the Airbus aircraft at Calicut airport; 

(b) If so, the details of its findings; 
I 

(c) whether any representations have 
been received by the Government to intro-
duce direct flight from Calicut to the Gulf 
countries; and 

(d) if so, the decision of the Government 
in this regard? 

raised by the proposed new coal company 
during the Eighth Five Year Plan, is as un-
der:-

(in million tonnes) 

1992-93 1993-94 1994·95 

4 5 6 

10.30 11.96 14.28 

7.19 8.80 10.93 

0.01 0.01 0.01 

17.50 20.77 25.22 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION (SHRI 
HARMOHAN DHAWAN): (a) Yes, Sir. 

(b) A feasibility study to Qxtend this 
runway by 3,000 feet to make It operational 
for Airbus 300 aircraft was conducted by M/ 
s RITES in October, 1989. It revealed that an 
investment of about Rs. 50 crores would be 
required for the purpose. Considering the 
high cost involved and the paucity of re-
sources as well as certain operational diffi-
culties, the project could not be undertaken. 

(c) Yes, Sir. 

(d) Due to operational and commercial 
reasons, it is not feasible to introduce direct 
flights from Calicut to the Gulf countries. 

Capacity of Power Plants 

746. SHAI RAMESHWAR PATIDAR: 
Will the Minister of ENERGY be pleased to 
state: 
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(a) the names of the various hydel. 
thermal, wind and solar power-plants in the 
country, each one's capacity and its average 
percentage utilisation in each of the last 
three years and the current year; 

(b) the International standard percent-
age utilisat.on of the above power sectors; 
and 

(c) the slaps being taken in the country 
to bring up t ')8 percentage utilisation to the 
international standard levels? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENERGY (SHRIBABANRAO 
DHAKNE): (a) to (c). Information IS being 
collected and Will be laid en 'M table of the 
House 

[ (fans/ar/on] 

Air Linking of Bhagalpur. Dumka etc. to 
Patna 

747. SHRI JANARDAN YADAV: Will 
the Minister of CIVIL AVIATION be pleased 
to state: 

(a) whether Government propose to link 
Bhagalpur, Dumka, Oeoghar and Gauda 
with Patna through Vayudoot services; and 

(b) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVil AVIATION (SHRI 
HAAMOHAN DHAWAN): (a) No. Sir. 

(b) Neither the availability of aircraft nor 
the financial viability of such operations 
permits Vayudoot to start such new services. 

If ").'7/ish] 

Rural Electrification In Gujarat 
748. SHRI CHANDRESH PATEL: W,ll 

the MIOIster01 ENERGY be pleased to state' 

(8) whether some villages in Jamnagar 
and other districts of Gujarat have not been 
eledrifieci; 

(b) if so, the names of villages. district-
wise in Gujarat where electricity does not 
exist; and 

(c) when all these villages are likely to 
bE' e le~t nf led? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENERGY (SHRI BABANAAO 
DHAKNE): (a) and (c). As per available 
information. the State of Gujarat has achieved 
cent percent elec,'irification of vmages by the 
end of February, 1989 However, 222 num-
ber of villages are non-feasible for electrif,· 
catton due to submergence scheme, " 0 
population and special forest rehabilitation 
scheme. The district-wise breakup of such 
Villages are as under:-

Bulsar 2 

Bharuch 24 

Baroda 14 

Panchmahals 23 

Sabarkantha 18 

Mehsana 2 

Kutch 21 

Bhavnagar 2 

Jamnagar 3 

Junagarh 113 

Total 222 

Coal supply to Industrias ~n Karnataka 
749. SHAI H.C. SRIKANTAIAH: Will 

the Mlnisterof ENERGY be pleased to state: 
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(8) whether industries in Karnataka have 
been severely affected due to short supply of 
coal; 

(b) if so, the reasons for the short sup-
ply; 

(c) whether, there is shortage of railway 
wagons to transport coal to Karnatnka; and 

(d) if so, the remedial steps taken in this 
regard to improve the coal supply in 
Karnataka? 

THE MINISTER OF ENERGY (SHRI 
KAL YAN SINGH KAL VI): (a) to (c). Some 
complaints have been received from con-
sumers in Karnatak~ about inadequate 
availability of coal. The main reasons for 
shortfall in supply of coal to consumers tn 
Southern region has been shortfall in pro-
dudion In Singareni Collieries Co. ltd. due 
to strikes and disturbed law and order situ-
ation. To overcome the shortage. alternative 
arrangements were made to supply coal to 
Southern region from Western Coalfields 
Ltd. (WCl) and South Eastern Coalfields 
Ltd. (SECL). Since alternative arrangements 
involve movement of coal over longer dis-
tances, railways have expressed some ca .. 
pacity constraints specially during the busy 
season. 

(d) Coal supplies to consumers In 
Karnataka and other Southern States are 
being closely monitored in consultation with 
the coal companies and Ministry of Railways. 

A.slstance to Bhopal Ga. victims 

750. SHAI MADHAVRAO SCINDIA: Wilt 
the Minister of PETROLEUM AND CHEMI-
CALS be pleased to state: 

(a) whether Government's attention has 
been drawn to the news item captioned 
"Minister accuses Centre of neglecting gas 
victims" appearing in the f4Hindu" of 1 7th 

October, 1990; 

(b) if so, what Central assistance has 
since been given, if any, forthe relief of these 
victims; and 

(c) the reasons for the inordinate delay 
in provid ing compensation to the gas victims? 

THE MINISTER OF PETROLEUM AND 
CHEMICALS AND MINISTER OF 
PARLIAMENTARY AFFAIRS (SHRI SA TV A 
PRAKASH MALVIYA): (a) Yes, Sir. 

(b) and (c). The Government of India 
has released As. 101.62 crores to the Gov-
ernment of Madhya Pradesh in the form of 
medium term loans and ways and means 
advance to meet expenditure on relief and 
rehabilitation of the gas victims. The Gov .. 
ernment has also accepted in principle to 
write off the medium term loans given to the 
State Government during 1984 to 1989 in 
connection with Bhopal Gas Tragedy to the 
extent of Rs. 91.62 crores, alongwith interest 
thereon. 

The Settlement Order dated 14th/15th 
February, 1989 of the Supreme Court di-
recting the Union Carbide Corporation, USA 
and Union Carbide India Ltd. to pay a total 
sum of $ 470 million in full settlement of all 
claims is the subject of several review peti-
tions and the Government are supporting 
these review petitions. The matter is, pres-
ently. sub-judice in the Supreme Court. 

Pending decision on the payrr· .... ' "'~ 

compensation, the Central Governm(:;or~t to'.. : 
already sanctioned an amount of As. ~,:_,.) 

crores for making payment of interim relief to 
all persons residing in 36 severely affected 
municipa~ wards of Bhopal at the time of 
Bhopal Gas Leak Disaster In December, 
1984, at t he rate of Rs. 2001- per month for a 
period of 3 years w.e.f 1.4.1990. 

As on 17th December, 1990, the posi-
tion regarding interim relief is as under: 
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(i) No. of notices issued to beneficiaries 7,89,518 

(ii) No. of notices served 

(iii) No. of beneficiaries identified 

(iv) Accounts opened 

Grievances of Group '8' Railway 
Officers 

751. SHAI RAJVEEA SINGH: Will the 
Minister of RAILWAYS be pleased to state: 

(a)whetherthe Union Government have 
taken steps recently to solve the grievances 
of Group 'B' Railway Officers including their 
cadre review; and 

(b) if so, details of the steps taken so far 
in this regard? 

THE MINISTER OF RAILWAYS (SHRI 
JANESHWAR MISHRA): (a) and (b). The 
main grievances of Indian Railway Group B 

. officers are: 

(i) Abolition of discrimination between 
Group A and 8 Officers in the matter 
of pay scales; 

{ii) Removal of anomalies In the matter 
of allotment of scales of Group Band 
highest Group C cadre; 

IU) Restoration of Concordance Table 
for the purpose of fixation of pay; 

(iv) Restructuring of Group B (Class II) 
Gazetted cadre of the Indian Rail-
ways and career planning for them; 

(v) Implementation of recommendations 
under Para 23.11 of the Fourth Cen-
tral Pay Commission by way of giving 

5,09,470 

4,00,323 

3,99,110. 

effective share against the Group A 
cadre strength. 

All these issues have been examined 
from time to time and the position has been 
apprised to the Federation. All these matters 
relate to Central Government's decisions 
which are equally applicable to all Govern-
ment Departments. 

Electrification of VIJayawada· 
Visakhapatnam Line 

752. SHRI Y.S. RAJA SEKHAR 
REDDY: Will the Minister of RAILWAYS be 
pleased to state: 

(a)whether there is a proposal to elecM 
trify Vijayawada-Visakhapatnam line; and 

(b) if so, the details thereof alongwith 
estimated cost of the project and the progress 
made so far in this regard? 

THE MINISTER OF RAILWAYS (SHRI 
JANESHWAR MISHRA): (a) No, Sir. 

(b) Does not arise. 

[ Translation] 

Petrol/Diesel Pumps in Maharlshtra 

753. SHRI HAR1BHAU SHANKAR 
MAHALE: Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state: 
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(8) The number of petrol/diesel pumps 
proposed to be opened in Maharashtra this 
year; 

(b) whether any reservation has been 
provided for Scheduled Castes/Scheduled 
Tribes, physically handicapped persons, 
freedom fighters etc. in their allotment; and 

(c) if so, the number of petrol/diesel 
pumps anotted to the persons belonging to 
the said categories during 1989-90, sepa-
rately? 

THE MINISTER OF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALVIYA): (a) 82 new Petroll 
Diesel Retail Outlet dealerships have been 
planned in Maharashtra. However, in view of 
various steps preceding commissioning of a 
Retail Outlet, it is not possible to indicate 
how many of these would be actually set up 
in 1990-91. 

(b) Yes, Sir. 

(c) The information is as follows: 

Category Number 

SC/ST 10 

PH 08 

FF Nil 

[English] 

Soviet AssIstance to Bakreshwar Power 
Plant 

754. SHAI HANNAN MOLLAH: Will the 
Minister of ENERGY be pleased to state: 

(a) whether the Soviet experts visited 
Bakreshwar Thermal Plant Project recently; 

(b) if so, the details in this regard; 

(c) whether the Soviet assistance has 
been given to the Bakreshwar project; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENERGY (SHRI BABANRAO 
DHAKNE): (a) to (d). A Soviet Delegation 
comprising of Experts in Soil Mechanics, 
Structural Engineering and Specialist in 
Hydro Dynamics visited Bakreshwar site on 
14th December, 1990 for a day. The visit 
was inter-alia intended to get an idea of the 
work done on the site in relation to the 
proposed Bakreshwar Thermal Power 
Project (3x21 0 MW). The Soviet assistance 
for the Bakreshwar TPP will be given to the 
West Bengal Government after the final 
contract is signed with the Soviet Authorities 
on the basis of the detailed project report 
including prices. which are under preparation 
by the concerned Soviet agencies. 

[ Trans/ation] 

Flaring of Natural Gas 

755. DR. CHINTA MOHAN: 
SHRt INDRAJIT GUPTA: 
SHRt PHOOLCHAND VERMA: 
SHAI MADHAVRAO SCINDIA: 
SHRI MONORANJAN SUR: 
PROF. VIJAY KUMAR 
MALHOTRA: 
SHRt MULLAPPALL Y 
RAMACHANDRAN: 

Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state: 

(a) the estimated volume and value of 
Natural gas flared in different parts of the 
country per day from 1 December, 1989 
todate, separately, and its comparison with 
gas flared during the last three years; 
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(b) whether the Oil and natural Gas 
Commission (ONGO) has made plans of As. 
2002 erorss in recent months to put an end 
to the flaring of natural gas and utmse the 
same in different sectors of the economy; 

(c) if so, the detai1s thereof and the 
stag. at which the proposals are pending; 
and 

(d) the time by which these are likely to 
be implemented keeping in view of the oil 

crisis in the country? 

THE MINISTER OF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARL1A .. 
MENTARV AFFAIRS (SHRI SATVA 
PRAKASH MAL VIVA): (a) The quantity of 
gas flared in different parts of the country 
between December 1,1989 to November 
30,1990 is approx. 5400 m.cu.m and the 
estimatd economic value of this gas approx. 
Rs. 1421 .40 crores. The volume of gas flared 
and ita economic value in the previous three 
year. is as follows:-

S.No. Year Gas Flared Economic value 
(M.cu.m.J (Rs.lcror9s) 

1. 1987·88 3318 984.00 approx. 

2. 1988·89 3838 1040.00 approx. 

3. 1989-90 5460 1420.00 approx. 

(b) Yes, Sir. 

(c) and (d). Details of ONGC plans to 
end the flaring of gas 8t8 as follows:-

(i) SHG Process Complex in Bombay 
High South and SHB-BPB Pipeline, 
at a cost of Rs. 1122 crores. Ex-
pected to be completed by pre· 
monsoon 1994. 

(ii) NOP Process Complex in Bombay 
High North, at a cost of Rs. 575 
crores. Expected to be completed 
by pre-monsoon 1994. 

(iii) rep Heera Piperine at a cost of Rs. 
347 crores. Expected to be com-
pleted by pre-monsoon 1993. 

[English] 
Harnessing of alternatIve energy 

sources 

756. SHRIBALASAHEB VIKHE PATIL: 
Will the Minister of RAIL WA VS be pleased to 
state: 

<a> whether the GovQrnment had taken 
a decision in recent months to investigate as 
to how alternative energy resources could 
be utilised; 

(b) if so, the outcome of the investiga-
tion made in this regard; and 

(c) the salient featurQs of such investi-
gations? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENERGY (SHRj BABAN RAO 
OHAKNE): (a) to (c). The working group set 
up by the Planning Commission for Non-
Conventional Energy Sources for the 8th 
Plan has preparQd a report containing pro-
posals in this area. The salient fQatures of 
this report are proposals for expansion of 
prog ram mas in the area of Biogas, Improved 
Chulhas, Wind and Solar Energy, Mini & 
Micro Hyde! Power requiring a total outlay of 
approximately As. 7000 crores. 
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Pow.r SUpply In Calcutta from Bhutan 

757. DR. DEBI PRaSAD PAL: Will the 
.~nist8r of ENERGY be pleased to stale: 

(8) whether in view of the acute power 
shortage in Calcutta for the last several 
years the Union Government have started 
negotiations with the Government of Bhutan 
requesting the ratter to part with its surplus 
energy to India; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENERGY (SHRI BABANRAO 
OHAKNE): (a) and (b). In terms of an 
agreement signed between India and Bhutan 
in 1974, India is importing energy, surplus to 
the requirements of Bhutan, from their 
Chukha Hydroelectric Project Stage. I. The 
surplus energy available from Bhutan is 
distributed among various States in the 
Eastern Region of India, including West 
8engal. A Memorandum of Understanding 
has recently been Signed between Govern-
ment of India and the Royal Government of 
Bhutanfortak;ng up investigaUons for setting 
up Chukha Hydroelectric Project Stage-II 
and III in Bhutan. Surplus power from these 
projects, when commissioned, woukJ also 
be imported to meet the requirements of the 
Eastern Region. 

TUMelln Konkan Railway 

758.DR.DAULATRAOSONUJIAHER: 
Will the Minister of RAILWAYS be pleased to 
state: 

(a) whether it is a fad that a seven 
Kilometre tunnel wi II be constructed in the 
proposed Konkan Railway Projed; and 

(b) jf so. whore .t will be Iocatod and 
what will be its Qbtimated cost? 

THE MINISTER OF RAILWAYS (SHAI 
JANESHWAR M1SHRA): (0) and (b). The 

length of the proposed tunnel is 6.44 kms. It 
will be located between Ukshi and Karbudi 
stations, 15 kms. Northeast of Ratnagiri town 
on Ratnagiri·Dasgaon sedien of the Konksn 
Railway Line. The estimated post of the 
construction of the tunnel is As. 12 crores. 

Setting up of power planta In Rajasthan 

759. SHRrMA TI VASUNDHAF1A nr., JE: 
Will the Minister of ENERGY be ple()sed to 
state: 

(a) whether the Neyveh Lignite Corpo-
ration (NlC) has been accorded permission 
10 set up power plant In Rajasthan; 

(b) if so, the estimated cost and capacity 
of the proposed power plant; and 

(c) the location of the plant and by when 
the plant is likely to be commissioned? 

THE MINISTER OF ENERGY (SHAI 
KALYANSINGHJ<~.lV')=(a)AMemorandum 

of Undorstandtn9 rlas been signed between 
the Government of Rajasthan and NLC in 
th,s regard. 

(b) A power plant of 2xf20 MW capacity 
at an est tmated cost of Rs. 585.73 crores i:;, 
proposed to be set up. 

(c) The power station witt be set up at 
Barsingsar village in Bikaner District of 
Rajasthan. The power station will be com-
missioned in 56 months. 

Railway commuter .... vlce In Bombay 

760. PROF. RAM GANESH KAPSE: 
Witt the Minister of RAILWAYS be pleased to 
state: 

Ca) whether 1M Save Bombay Com~ 
mitt". Bombay h .... nt him two represen-
tations dated 5 Man:h. 1990 and 12 March. 
1990 regarding Raitway Com,!,~er Servi~e ... 
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in Metropolitan Bombay and Status Paper 
on Indian Railways-some issues and op-
tions; and 

(b) if so, Government's reaction thereto 
and the action taken thereon? 

THE MINISTER OF RAILWAYS (SHAt 
JANESHWAR MISHRA): (8) and (b). Yes 
Sir, a letter was received from Secretary, 
Save Bombay Committee for improvements 
to suburban services in Bombay which were 
considered but could not be implemented for 
want of resources and physical facilities. 

The status paper on Indian Railways 
was issued to gather public opinion on im-
portant issues and the responses received 
will be inputs for long-term policy formula-
tion. 

[ Translation) 

Recruitment for RPF 

761. SHRI HARI KEWAL PRASAD: 
Will the Ministerof RAILWAYS be pleased to 
state: 

(a) the names of the centres where the 
recru itment for Railway Protection Force was 
made during the last three years; 

(b) the number of persons recruited at 
the centres, year-wise; and 

(c) the criteria adopted regarding those 
recruitments? 

THE MINISTER OF RAILWAYS (SHRI 
JANESHWAR MISHRA): (a) and (b). A 
statement of recruitment of Constables in 
RPF is attached. 

(c) Candidates who possess the requi-
site educational qualification and physical 
standards are subjected to physical efficiency 
1est, written and 1.0. tests and are selected 
as Constable recruits according to merit. 
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[English] 

Suspension of Trains on the Occasion 
of Kar Seve 

762. SHRt L.K. ADVANI: 
PROF. RAM GANESH KAPSE: 
SHRt PYARELAL KHANDELM 

WAL: 
SHAI AAGHAVJI: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) th9 details of trains suspend9d or 
terminated at their incomplete journeys in 
the context of preventing traffk; to Ayodhya 
on the occasion of the Kar Seva there on 
October 30, 1990; 

(b) the number of days of suspension/ 
termination in each case; 

(c) the overall total loss to the Railways 

as a result thereof; and 

(d) the reasons for not terminating the 
trains at originating stations to avoid in-
convenience to passengers? 

THE MINISTER OF RAILWAYS (SHRt 
JANESHWAR MISHRA): (a) and (b). A 
statement giving details of trains cancelled 
or short terminated in the wake of civil dis-
turbances occasioned by the Ram Janam 
Bhoomi-Babri Masjid controversy is attached. 

(b) It varied from one day to seventeen 
days. 

(c) While it is not possible to quantify the 
losses precisely, they are estimated to be 
approximately Rs. 25 crores. 

(d) To the extent cancellation or termi-
nation short of destination could be planned 
and announced, it was done. Train services 
had to be regulated on a day to day basis to 
meet developing situation. 
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In addition to above, following trains 
services had to be curtailed on day-to-day 
basis due to difficulty in finding passage on 
account of agitators holding-up trains for 
going towards Ayodhaya. 

(a) O'n 24.1 0.90, 10 pairs of Mail/Express 
trains and 2 pairs of passenger trains passing 
via Agra had to be short terminated due to 
passage difficulty in Agra Area. 

(b) On 27.1 0.90,23 pairs of Mail/Express 
trains passing via Jhansi and Bhatni had 10 
be cancelled due to passage difficulty. 

(c) On 28.10.90.15 pairs of Express 
trains scheduled to pass via Bhatni and via 
Saharanpur had to be cancelled due to 
passage difficulty upto 1.11.90. 

(d) On 29.10.90, 14 pairs of Express 
trains scheduled to pass on Jhansi-Agra 
Section had to be short terminated due to 
passage difficuhy. And another 4 pairs of 
Express trains had to be diverted via Bhopal-
Nagda and Surat-Jalgaon Sections. These 
arrangements continued upto 1.11.90. 

Raw material Depots for Import of 
Petrochemical Intermediaries 

763. SHRI LOKANATH CHOUDHURY: 
Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state: 

(a) whetherthe State Governments were 
requested to collect relevant data regarding 
the proposal for setting up of Raw material 
depots for import of petrochemical interme-
diaries from the Middle East and other 
countries for the purpose of establishment of 
petrochemical industry and make available 
the same to the working group constituted 
for the purpose; 

(b) if so, whethertheOrissaGovernment 
has already submitted the report; and 

(c) H so, the details thereof and action 
taken thereon? 

THE MINISTEROFPETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA-
MENTARY AFFAIRS(SHRI SATYA 
PRAKASH MALVIYA): (a) to (c). The pro-
posal made by the Government of Orissa for 
setting up of a Petro-chemical terminal at 
Paradeep has been considered by a Com-
mittee which has suggested that such a 
terminal facility at Pradeep Port is feasible. 
The Committee has also recommended that 
the organisation desiring to set up such a 
port facility may have to ascertain the de-
mands from the down-stream units and also 
undertake detailed technoeconomic feasi-
bility before an investment decision is at-
tempted. The recommendations of the 
Committee have been made available to the 
State Government of Orissa for appropriate 
action. The State Government has also been 
requisite to contact the Ministry of Transport 
who are concerned with the development of 
ports. 

[ Translation] 

Requirement of Petroleum Products In 
Surat, GUJarat 

765. SHRI C.D. GAMIT: Will the Min-
ister of PETROLEUM AND CHEMICALS be 
pleased to state: 

(a) the requirement of kerosene, diesel 
and petrol of I.B.P., Bharat Petrohum and 
I.O.C. in Surat Division of Gujarat; and 

(b) the details of quota sanctioned for 
each month from January, 1990 to Novem-
ber, 1990 and actual quota allotted during 
this period? 

THE MINISTER OF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLlA .. 
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALVIYA): (a) and (b). The 
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Central Government only makes bulk alloca-
tion of keros.neto States and Union Territo-
ries. Districtwise allocations are made by the 
State Govts. High Speed Diesel (HSD) ra· 
leases to retail outlets throughout the coun-
try are presently baing made at the same 
level as in the corresponding period of the 
previous year. Motor Spirit (MS) releases to 
retail outlets throughout the country are 
presently being made by providing a 4% 

growth over the corresponding period of the 
previous year. A statement regarding SKO 
allocations Vs upliftment in Surat district 
during January-November 1990 is enclosed 
in Statement-I. 

A statement regarding sales of petrol 
and diesel in Surat district during January-
November, 1990 is at statement-II. 
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OUtstanding du •• of Madhya Prad •• h 
Electricity Board against coal Min •• 

766. SHRI PYARELAL 
KHANDELWAl" 

DR. LAXMINARAYAN 
PANOEYA: 

Will the Ministerof ENERGYbe pleased 
to state: 

(a) the mine-wise details of the dues of 
Madhya Pradesh Electricity Board out-
standing against the coal mines in the State: 

(b) the reasons for delay in the payment 
of dues by the coal mines; and 

(c) the arrangements being made for 
the payment of the said dues? 

THE MINISTER OF ENERGY (SHRI 
KAl YAN SINGH KAlVI): (a) to (c). The 
information is being colleded and to the 
extent available will be laid on the Table of 
the House. 

[English] 

Shortage of Petrol and Dle8el to 
Maharashtra 

767. SHRI BANWARILAL PUROHIT: 
Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state: 

(a) whether there is steep shortage of 
diesel and petrol in Nagpur and the Vidarbha 
region in Maharashtra; 

(b) if se, whether due to acute shortage 
of diesel ad petrol in Nagpur, the entire 
commerce, business, trade and industry have 
come to a standstill; and 

. , 

(c) if so, the steps the Government have 
taken to meet the shortage of diesel and 
petrol in Nagpur? 

THE MINISTER OF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALVIYA): (a) There is no report 
01. _ee~ 8flo~aQ. of diesel and petrol in " ....' ... 
Nagpur and the Vidarbha region in 
Maharashtra at present. 

(b) Does not arise in view of the (8) 
above. 

(c) Does not arise in view of (a) above. 
Petrol is presently being supplied to retail 
outlets by providing a growth of 40/0 over the 
corresponding period of the previous year. 
High Speed Diesel is being supplied to retail 
outlets at the same level as in the corre-
sponding period of the previous year. 

[ Translation] 

Extension of Trains Running Between 
Madras and Bokaro upto Gay. 

768. SHRI UPENDRA NATH VERMA: 
Will the Minister of RAILWAYS be pleased to .. .state: 

(a) whether there is a demand to extend 
the train service running between Madras 
and Bokaro upto Gaya; 

(b) if so, when it is likely to be extended; 
and 

(c) if not, the reasons thereof? 

THE MINISTER OF RAILWAVS (SHRf 
JANESHWAR MISHRA): (a) Yes, Sir. 

(b) and (c). Presently not found feasible 
due to operational and resource constraints. 
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[English) 

T.rrorlat Attack on Trains 

769. SHRt C.M. PUTIE GOWDA: Will 
the Minister of RAILWAYS be pleased to 
atat.: 

<a) whether the terrorists in Punjab have 
fired upon moving trains and blew up tracks 
during November, 1990; 

(b) If so, the details thereof; 

(e) the estimated loss of railway property 
and the number of railway employees and 
others killed or injured due to terrorists attack 
on trains; and 

(d) the steps taken or proposed to be 
taken to provide safe journey to its com-
muters? 

THE MINISTER OF RAILWAYS (SHRt 
JANESHWAR MISHRA): <a) Yes, Sir. 

(b) There have been six cases of firing 
on trains and two cases of blowing up of 
track. A statement showing the details Is 
attached. 

(c) The loss of Railway property is ap-
proximately Rs. 7,4001-. No Railway em-
ploye. was killed or Injured during these 
incidents. As regards others, such informa-
tion is not available with the Railways. This is 
maintained by the State Govt. 

(d) The state-Govt. of Punjab is re-
sponsible for maintaining law and order on 
the trains and are taking the following staps 
to provide safe journey to the commuters, In 
co-ordination with Railway administration:-

1. Track patrolling has been intensified. 

2. Areas have been identified .. sensi-
tive and less sensitive where patrolHng of 

track is being done. 

3. Passenger trains as far as possible 
are being escorted by GRPlPoUce Home 
Guard. 

4. Security cover by local police on 
stations before arrival and departure of the 
trains. 

5. Checking of trains by sniffer dogs has 
been introduced at important stations. 

8. Rake. are being thoroughly checked 
in sick lineslyards before their placement at 
Platforms. 

7. Patrol engines have been provided 
for track patrolling at vutnerabte sections. 

8. Eaconing Guards have been in-
structed to keep more vigil on passengers 
boarding/detraining at every halting station 
and at the time of stoppage of trains .nroute. 

9. Train conductors have been tolO to 
prevent un-authorised entries. 

STATEMENT 

(I) Cases of firing on trains. 

1. On 1.11.90 at about 22.30 hrs, some 
extremists fired at patrol Special at KM No. 
42143 between Batale & China stations. No 
injuries or CAsualily was repof'ted. GRPI 
Pathankot have registered a case. 

2. On 6.11.90 at about 17.15 hrs. when 
5 AK passenger train was running between 
Rure Asal & Tarn Taran, some miscreants 
opaned fire resuling in death of Jugal Kishore, 
Constablel Punjab Police (off duty). On 
checking at Amrltsar 8 buHet malts were 
found on the ttnd.,. 01 Ita engine. GRP, 
Amritaar have registered a case. 

3. On 8.11.90 at about 18.30 hours 
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some unknown persona opened fire at run-
ning train No. 350 On. at KM No. 475~78 in 
between Railway Station Butari and Beas. 
No casuality or injury was reported. GAP, 
Amritsar have registered a case. 

4. On 6.11.90 at about 20.45 hrs. when 
2904 On. was passing Railway crossing 
gate No.43-A between Butari and Beas 
Railway Station some unknown miscreants 
fired at train. No casuality or injury was 
reported to anyone. GAP Amritsar has reg· 
istared a case. 

5. On 5.11.90 at about 19.40 hrs. some 
unidentified miscreants fired at speeding 5 
LL passenger train at KM No. 59160 near 
bridge No. 141 in between Kankhurd Halt 
and Lohiankhas, GAP t Jalandhar have 
registered a case. 

6. On 20.11.90 at about 18.22 hrs. some 
miscreants fired at 5 AK passenger train at 
KM No. 19190 in between Taran Taran and 
Gohalwal Verpal Stations. GRP, Amritsar 
have registered a case. 

(ii) Cases of blowing up of track. 

7. On 5.11.90 a track was blown off 
following blast at KM 68/12/69/1 in between 
Ghariayala and Khemkaran station. As a 
result of which 4 ft line piece was blown off, 
5 sleepers, 9 CST plates and 2 tie-bars were 
damaged. GRP, Amritsar has registered a 
case. 

8. On 20.11.90.3 feet track at East side 
and 2.71 Mlrs. at West side was found 
completely blown off at KM No. 6115·6 be-
tween Khemkaran and Ghariyala. As a result 
of above explosion 5 .'eepers were found 
completely damaged and 200 partially 
damaged. GRP. Amritsar has registered a 
case. 

( Translation] 

Strike by LPG OeUv8ry Man In Deihl 

770. SHRI SHEO SHARAN VERMA: 
Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state: 

(a) whether the LPG delivery men in 
capital went on strike on 11 August, 1990 in 
support of their demands; 

(b) if so, the main demands thereof; 

(c) the action being taken by the Gov-
ernment on their demands; and 

(d) if not, the reasons therefor? 

THE MINISTER OF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MAL VIYA): (a) No, Sir. 

(b) to (d). Do not arise. 

Shortage of Kerosene and Diesel in 
Rural Areas 

771. SHRI YUVRAJ; Will the Ministerof 
PETROLEUM AND CHEMICALS bopleased 
to state: 

(a) whether there is acute shortage of 
Diesel and Kerosene in rural areas and the 
prices have increased sharply; and 

(b) if so, the time by which oil is likely to 
be made available suffIciently at the pre· 
scribed rates in rural areas. if not, the reasons 
therefor? 

THE MINISTER OF PET~10LEUM AND 
CHEMICALS AND MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MAlVIYA): (a) No reports have 
been received regarding acute shortage of 
Diesel and Kerosene and sharp increase in 
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prices in rural areas. However. reports of 
sporadic shortages of Diesel have been re-
eeivad 'rom different pa~ of the country. 

(b) High Speed Diesel is presently being 
made available to retail outlets throughout 
the country at the same leval as in the 
corresponding period of the previous year. 
Kerosene is being made available to all 
States and Union Territories by providing a 
suitable growth over the allocations made in 
the previous year. The Central Government 
only makes bulk-allocation of kerosene to 
States and UTs. Further distribution between 
rural and urban areas is decided by the 
StateAJT Governments as per local needs 
and priorities. 

[English] 

Production by Subsidiaries of I.D.P.L. 

n2. SHRt ANADI CHARAN DAS: wm 
the Minister of PETROLEUM AND CHEMI-
CALS be pleased to state: 

(a) The names of drugs, chemicals. 
Pharmaceuticals and formulations allotted 
for production by the three subsidiaries of 
the Indian Drugs and Pharmaceuticals lim-
ited; 

(b) the reasons for decline in production 
and sales of the Orissa Drugs and Chemicals 
Limited. Bhubaneswar and the steps taken 
for improvement and to allot for production of 
Drugs/Chemicals etc. which are more in 
demand for sustained growth; 

(c) whether expansion of the Orissa 
Drugs and Chemicals Limited into four units 
is awaiting clearance for several years; and 

(d) if so. the reasons th-.refor and the 
action proposed to be taken to expedite 
clearance of expansion/diversification? 

THE DEPUTY MINISTER OF STATE 
FOR PETROLEUM AND CHEMICALS AND 
DEPUTY MINISTER IN COMMUNICA-
TIONS (SHRIJAI PRAKASH): (a) to (d). The 
information is being collected ans will be laid 
on the Table of the House. 

[ Translation) 

Power from Centra. Power Stations to 
RaJa.than 

773. SHRI GIRDHARI LAL 
BHARGAVA: Will the Minister of ENERGY 
be pleased to state: 

(a) whether the criteria for the distribution 
of power from Central Power Stations has 
been prescribed on the basis of consumption 
made during previous years and central 
assistance instead of demands if so, the 
details of new and previous criteria; 

(b) whether the share of those States 
where there ;s shortage of power has not 
been reduced due to new criteria; if so. the 
project-wise details of State's quota in new 
and old criteria; 

(c) whether the quota of Rajasthan has 
not been reduced from 15 per cent to 9 1/2 
par cent as a result thereof; 

(d) whether the Unior, Government 
propose to allote more quoia from central 
projects to those States whc S9 power gen-
eration is low; and 

(e) whether the Governrnent propose to 
increase the quota of Rajasthan in Rihand. 
Narora, Anta and Auraiya Projects? 

THE MINISTER OF STATE FOR EN· 
ERGY (SHRI BABANRAO DHAKNE): (a) to ' 
(c). The present criteria for distribution/allo-
cation of power from the central power sector 
generating stations ar.given in the enclosed 
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statement. The State of Rajasthan has been 
allocated the f6110wing shares from central 

Name of Central Station 

1 

Singrauli 

RAPP 

Rihand 

Auraiya 

Anta 

NAPP 

Capacity 
(MW) 

2 

2050 

440 

1000 

652 

413 

470 

Allocation of power from Singrauli Su-
per Thermal Power Station was based on 
the following considerations as the formula 
for allocation of power did not exist at that 
time: 

(i) the projected demand for power in 
the States in tho Northern region by 
1983-84; 

(ii) distance from coal fields; 

(iii) availability of other alternative 
sources of power generation; 

(iv) efforts made by the State itself in 
Investing resources for developing 
power; and 

(v) need for thermal power for firming 
up hydro energy. 

Similarly, as a specia' case the entire 
power from RAPP was allocated to 
Rajasthan. 

The allocation of power from Rihand 

sector power generation stations:-

Share of Rajasthan 

3 

Super Thermal Power Station Stage-I. 
Auraiya, Anta and NAPP was however, based 
on the formula outlined in the Annexure. 

(d) and (e). No such proposal is under 
consideration of the Government at present. 

STATEMENT 

Criteria for allocation of power from 
Central Sector Generating Stations 

Central Sector Therma.l Power Projects 

(i) 15% power is kept unallocated at 
the disposal of the Centre to meet 
the urgent requirements of indi-
vidual States in the Region from 
tIme to time. 

(II) 1 QO/opC>wer;s allocatedtothe 'Home 
State' in which the power station is 
located. 

(iii) The balance 75% power ;s distrib-, 
uted amongst the beneficiary States 
in the Region. including the "Home 
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Stat.- in aa:ordance with the en-
ergy consumption by, and the 
Central Plan assistance to. the 
States during the last five years. 
The needs of the Union Territories 
are also met by appropriate allo-
cation. 

Central Sector Hydo-Electric Power 
Projects 

(a) 15% of the generation capacity will 
be kept as "Unallocated" at the 
disposal of the Central Government 
to be distributed withi" 1he Region 
or outside, depending lJp()n overal~ 

requirements; 

(b) 12% of power from the energy 
generated by the power station 
would be supplied free of cost to 
these States of the Region (in-
cluding the State where the Hydeo-
electric project is located) where 
distress is caused by setting up the 
project at the specific site, like 
submergence. dislocation of 
population; the allocation being 
made in proportion to the extent of 
such distress. The "energy gener-
ated" figures for the purpose would 
be calculated at the bus bar level. 
1.9. after discounting auxiliary con~ 
sumption but without taking into 
account the transmission line 
loss9s. The extent of distress 
caused would be assessed for 
purposes of allocation of 12°1.~ f, ee 
power by the Central Electricity 
Authority in consultation with the 
concerned States; 

(c) The remaining power (73°/0) would 
be distributed between the States 
of the Region on the basis of the 
Central Plan assistance given to 
various States in the Region during 
the last five years and on the basis 

[Eng/ish] 

of consumption of .'ectricity in the 
States of the Region In the last five 
years, the two fadors being given 
equal weightage. 

Stoppage of Delhl-Valamau Express at 
Sadat 

774. SHRt SANTOSH KUMAR 
GANGWAR:WilltheMinisterof RAILWAYS 
be pleased to state: 

(a) whether any proposal to provide 
-stoppage for the Delhi-Valamau Express 
(Nort"~(:1i1way) at Sadat Railway Station 
~Nagatta T~hsitis underconsideration; and 

(b) if so, the details thereof and when it 
is likely to be introduced? 

THE MINISTER OF RAILWAYS (SHRI 
JANESHWAR MISHRA): (a) No. Sir. 

(b) Doos not anse. 

Operation of Airbus A·320 

775. PROF VIJAY KUMAR 
MALHOTRA: 

SHRI SAMARENDRA 
KUNDU: 

Will the Minister of CIVIL AVIATION be 
pleased to state: 

(a) whether all the Airbus A-320 have 
been thoroughly examined and found per-
fectly fit before re-introduction especlany in 
the light of measures suggested by the 
technicians and experts both Indians and 
foreigners: and 

(b) if not. whether Government propose 
to withdraw and re-check all these aircrafts 
in the interest of safety of the passengers 
and to prevent tragedy? 
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THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION (SHRI 
HARMOHAN DHAWAN): (a) Yes, Sir. 

(b) 00e8 not arise. 

Decr .... In exploration Actlvltl •• of 
ONGC 

776. PROF. RUPCHAND PAL: 
SHRI SUDDHIR GIRl: 
SHRI JANAK RAJ GUPTA: 

Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state: 

tha oil companias have Issued 57 Letters of 
Intent under SC/ST category. No statistics 
are maintained by the oil companies sepa-
rately about the O8ste and class of the per-
sons other than thosa belonging to the 
Scheduled Ca.tesJScheduied Tribes, who 
are awarded Retail Outlet dealerships. 

Kayamkullm Power Plant of Ker.'. 

778. PROF. P.J. KURIEN: 
SHRI RAMESH 

CHENNITHALA: 
SHRI PALAI K.M. MATHEW: 
SHRIK. MURALEEDHARAN: 

(a) whether the Government have de- WiUthe Minlsterof ENERGY be pleased 
cided to reduce the Oil and Natural Gas to st.t.: 
Commission exploration activities; 

(b) If so. tha details thereof and the 
reasons therefor; and 

(c) ita effect. on the country's s81f-reU-
anca plan? 

THE MIN ISTER OF PEmOLEUM AND 
CHEMICALS AND MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MAlVIYA): (a) No. Sir. 

(b) and (c). Does not arise. 

Petrol Pump. to 5CaI8T. end Bedl· 
.... dCla_. 

n7. SHRI K.D. SUL TANPURI: WII the 
Minister of PETROLEUM AND CHEMICALS 
be pleased to state the number of petrol 
pumpa sanctioned to Scheduled Cast •• and 
Scheduled Tribes and other backward class 
parsons during 19901 

THE MINISTER OF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARlIA-
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALVIYA): (a) During the period 
1st .... uary. 1990 to ~ NoV8mber. 1190, 

(a) when the proposed NTPC project at 
kayamkulam In Kerala is likely to be com-
missioned; 

(b) wheherthe Public Investmant Board 
has approved it: and 

Cc) if not, the r.asons therefor and the 
measures the Government propose to take 
for adhering to the schedule for its commis-
sioning? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENERGY (SHRI BABANRAO 
DHAKNE): <a) to (c). The Public Investment 
80afd hu recommended the Kayamkulam 
Thermal Power Projeet consisting of two 
una of 210 MW each for Investment ap-
proval. The first unit of the project is expected 
to be commissioned within 48 months from 
the date of award of the main plant and 
eqU,",,8nt and the second unit six months 
thereafter. 

SUpply of CUI to Smalllnduatrl.1 Unit. 

779. SHRI VASANT SATHE: WiD the 
Minister of WATER RESOURCES be 
pleaMd to It.,.: 
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(a) whether the Department of Coal has 
drawn up any crash programme to step up 
the supply of coal to a large number of small 
industrial units to ease the problem created 
by shortage of petroleum products; 

(b) if so, the details thereof and the 
action taken by coal companies and their 
subsidiaries in this regard; and 

(c) the extent of shortfall in production of 
coal due to heavy rainfall in coal-mining 
areas and the estimated loss in production, 
subsidiary-wise and the measures envisaged 
to overcome the same? 

THE MINISTER OF ENERGY (SHRI 
KAL VAN SINGH KALVI): (a) and (b). A time 
bound programme to supply coal to domes-

Eastern Coalfields Ltd. 

Bharat Coking Coal Ltd. 

Central Coalfieltis Ltd. 

Northern Coalfields Ltd. 

Western Coalfields Ltd. 

South Eastern Coalfields Ltd. 

Total: 

Measures being taken to deal with this 
problem inter-alia include:-

(i) establishment of adequate pump-
ing capacity in the mines; 

(ii) setting up of captive power gener-
ating units to supply power during 
failure of supply from the graid; and 

(iii) taking precautions to prevent tn 
rush of rain water into the mines. 

tic and small industrial users has been drawn 
up. Under the programme, State Govts will 
help set up one Hundred new coal stock 
yards In next one year tor batter supply of 
coal to domestic and small industrial users. 
Further, more coal has been offered under 
liberalized distributon scheme. 6 million 
ton nes of coal from various collieries/satellite 
stockyards have been offered under 
liberalised distribution scheme, under which 
any coal consumers can obtain coal upto 
1000 tonnes at a time. Off take under the 
scheme durng October'90 and November'gO 
have been 1,19,790 tonnes and 2,04.143 
tonnes respectively. 

(c) The estimated shortfall in coal 
prodction due to heavy rainfall in the sub-
sidiary companies of Coal India ltd. is given 
below:-

4.17 Lakh tonnes. 

6.20 lakh tennes. 

4.15 lakh tonnes. 

0.69 lakh tonnes. 

14.30 lakh tennes. 

0.30 lakh tonnes. 

29.81 lakh tonnes. 

[ Trans/ation] 

Rall-Curn-Road Re..",.tlon In Hilly 
Ar ... ofU.P. 

780. SHRI HARISH RAWAT: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether there are proposals to 
make arrangement for rail-cum-road reser-
vation in some cities of hilly areas in Uttar 
Pradesh; 
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(b) if so, the details thereof; and 

(b) the likely date when it will be imple-
mented? 

THE MINISTER OF RAILWAYS (SHRI 
JANESHWAR MISHRA): (a) to (c). No, Sir. 
However, provision of rail-cum -raod reser-
vation I JCilities in the hilly areas of Uttar 
Prades , could be cosidered if suitable con-
tractor.i are found to take up the agency 
contracts as per standard terms and condi-
tions. 

[English1 

Railway Crossings In GuJarat 

781. SHRI GABHAJI MANGAJI 
THAKORE: Will the Minister of RAILWAYS 
be pleased to state: 

(a) whether railway crossings on canals 
of Damanganga, Karjan, Dec, Sukhi and 
Guhai Projects of Gujarat State are pending 
for construction from last several years; 

(b) if so, whether Government have 
prepared any programme for undertaking 
the execution of these projects; 

(c) if so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF RAILWAYS (SHRI 
JANESHWAR MISHRA): (a) to (d). Railways' 
portion of works on 4 crossings on Daman 
Ganga Project and 9 crossings on Karjan 
Project have already been completed. Works 
on the u:tmaining 3 crossings on Daman 

Ganga, one each on Guhai, Sukhi and Dev 
Projeds, and 3 crossings on Karjan Project 
are at various stages of progress. 

[ Translation] 

Conversion of Ahmedabad·Delhl Line 

782. SHRI GUMAN MAL LODHA: 
PROF.RASASINGH RAWAT: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether a scheme was announced 
and survey conducted years back to convert 
Ahmedabad-Deihl railway line into broad 
gauge line; 

(b) whether government are aware that 
passengers in Ahmedabad face inconve-
nience and business is affected for want of 
broad gauge railway line; and 

(c) whether goverment propose for 
doubling and conversion of this line? 

THE MINISTER OF RAILWAYS (SHRr 
JANESHWAR MISHRA): (a) Yes, Sir. 

(b) and (c). Delhi -Ahmedabad MG line 
is an important trunk route which is working 
quite satisfactorily. It has been upgraded to 
permit maximum permissible speed upto 
100 Kmph for a passenger train. Double line 
exists on critical sections between Delhi-
Rewari, Jaipur-Durai and Bhadu-Motidau-
Sabarmati. Doubling is also in progress be-
tween Garhi-Harsaru and Khalilpur. Con-
version of this long route into BG will involve 
very heavy investment and will adversely 
affed vital connection between MG network 
on the Northern and Eastern parts of the 
country with that of South. The Railways are 
facing acute constraint of resources for gauge 
conversions. There is, therefore, no proposal 
for conversion of this route, at present. 
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[English] 

Restoration of 25UP/26DN and 29UPI 
30DN 

783. SHRI YADVENDRA DATI: Will the 
Minister of RAILWAYS be pleased to state: 

(8) whether 25UP126DN and 29UP and 
30DN Trains running between Dhubri and 
Guwahati have been suspended from April, 
1990 and onward; 

(b) if so, the reasons therefor; 

(c) whether representation against the 
suspension of these trains have been re· 
caived; and 

(d) if so, the action taken in the matter? 

THE MINISTER OF RAILWAYS (SHRI 
JANESHWAR MISHRA) .. (.-J) Ves, Sir, 25UPI 
26DN Passenger train between Guwahati 
and Dhubri and 29UP/30DN Passenger 
between New Bongaigaon and Dhubri were 
suspended with effect from 17-4·1990, 

(b) As advised by Government of Assam, 
due to poor law and order situation night 
running of trains was suspended with effect 
from 14.4.1990 in some parts of the State. 

(c) Yas, Sir, 

(d) Government of Assam has been 
approached and in consultation with them 
29UP/30DN Passenge, between New 
Bongaingaon and Dhubrl hal been restored 
with effect from 1.1.91 with revised timings. 
Since night runningcontinu8stobe restricted 
by the State Govt. 25UPI26DN Guwahati· 
Dhubri passenger stands cancelled until 
further advice. 

aver-bridge near Kala Shall 
(Ghazlabld) 

784. SHRI K. C. TYAGI: Will the Min· 
ister of RAILWAYS be pleased to state: 

(a) whether there is any proposal to 
construct a railway ovar .. bridga near Kala 
Bhata (Ghaziabad): 

(b) if so, the action taken by the Railways 
to undertake the work of the said over bridge; 

(c) whether the work on this project is 
behind schedule; and 

(d) if so, the reasons therefor and the 
corrective measures proposed to be taken? 

THE MINISTER OF RAILWAYS (SHRI 
JANESHWAR MISHRA): (a) and (b). Yes 
Sir, construdion of a road-overbridge in re-
placement of Level crossing No. 100/A-3. 
about 2 KM away from Kala Shala, is in 
progress. 

(c) and (d). There has been a set·back 
in progressing the Railway portion of work on 
Bridge proper due to failure of the contractor. 

A fresh agency has since been fixed for 
executing the balance work, which is likely to 
be completed by June' 91. 

Delay In 011 Projects 

785. ' SHRI NARSINGRAO 
SURVAWANSHI: Will the Minister of PE· 
TROLEUM AND CHEMICALS be pleased to 
atate: 

(a) whether attention of the Govammet 
has been drawn to the newa·itam captioned 
"commissioning delay escalates cost of oil 
projects· appearing in the 'Deccan Herald' 
dated 19 October. 1990; and 

(b) if 10. the reasons for not commis-



249 Written Answers PAUSA 20, 1912 (SAKA) Written Answers 250 

sioning these projects so far? 

THE MINISTER OF PETROLEUM AND 
CHEMICALS AND MINISTER OF'pARLIA-
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MAL VIVA): (a> Ves, Sir. 

(b) The reasons for delay in the com-
missioning of approved projects viz. Cambay 
Basin Petroleum Development Project. De-
velopment of Heera Field Phase-II and 
Marketing Facilities of LPG Phase-III iclude 
obtaining credit from World Bank, re-ten-
dering to avail of fall in charter rates in world 
market. delay in receipt of main decks by 
ONGC from the suppliers, industrial retations 
problems at one of the project sites and 
delays on the part of the contractors. 

The V-C-K Pipeline Project is linked 
with the Karna! Project on which a revised 
project report is still to be approved. 

Import of 011 

786. SHRI KALP NATH RAI: Will the 
Minister of PETROLEUM AND CHEMI-
CALS be pleased to atate: 

(a) the details of the decrease in oil 
imports from the Gulf countries due to the 
crisis in that region; 

(b) the future plan of action by the 
Government for conserving this precious 
project; and 

(c) t~e estimated quantity of petroleum 
crude and other petroleum products being 
obtained from countries like USSR. Philip-
pines, Indonesia etc. to meet the shortfall in 
the country? 

THE MINISTER OF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARlIA· 
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALVIYA): (a)' As resuh of crisis 
In the Gulf region, the supplies of crude oil 

from Iraq ad Kuwait has been discrupted 
since August, 1990. Further. due 10 Iraq-
Kuwait conflict. S'NE of USSR is now sup-
plying Soviet Blend crude oil under term 
contract. 

(b) Various measures have been taken 
to conserve petroleum products. These in-
clude: 

(1) up-gradation of technology to 
manufacture fuel efficient ve-
hicles and revision in fuel effi-
ciency norms; 

(2) standardisation of bus chassis 
and design of bus bodies; 

(3) replacement of inefficiant oil fired 
boiler. with efficient ones: 

(4) fuel oil utilisation studies in in-
dustrial units and in State 
Transport Organisations tor 
adopting more efficient pradices; 

(5) implementation of integrated 
energy audit in major consuming 
industr;'s; 

(6) development of fuel efficient 
equipment/devices like 
kerosene /LPG stoves and lu-
bricants; 

(7) rectification of diesel operated 
pumps.ts; 

(8) generation of climate of austerity 
and awarene.. among the 
people to use petroleum produds 
efficiently and avoid wastatJe. 

(c) There Is no supply of crude oil ad 
Petroleum products from Philippines. and 
Indonesia. USSR has also not Increased the 
quantity 01 crude oil and petroleum products 
under term contract to maat the shortfall. 
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Allocation of P.troleum Product. to 
States 

797. SHAI BASUDEB ACHARIA: Will 
the Minister of PETROLEUM AND CHEMI· 
CALS be pleased to state: the month·wise 
allocation of diesel, petrol and kerosene to 
different States since September. 1990? 

THE MINISTER OF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLlA· 
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALVIYA): A statement regard-
ing month-wise allocation of kerosene to 
States and Union Territories since Septem-
ber, 1990 is attached. 

The Central Govt. does not allqcate 
petrol and diesel to States and Union Terri-
tories. Full demand of petrol and diesel 
through retail outlets was met till September, 
1990. Thereafter, in view of the Gulf crisis, a 
cut of 80/0 was imposed on supplies of High 
Speed Diesel and 60/0 on supplies of petrol 
through retail outlets throughout the eountry 
from October 8, 1990. The cut was subse-
quently withdrawn and supplies of High 
Speed Diesel are presently being made to 
retail outlets at the same level as in the 
corresponding period of the previous year. 
Supplies of petrol to retail outlets are pres-
ently being made by providing a growth of 
4% over the releases in the corresponding 
period of the previous year. 
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&\Ispenslon of Air Service. 

788. SHRI MONORANJAN SUR: Will 
the Minister of CIVIL AVIATION be pleased 
to state: 

(8) whether various air services sus· 
pended or c,ooeUed in different zones dur-
ing the cu"ant year have been restored; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVil AVIATION (SHRI 
HARMOHAN DHAWAN): (a) All the services 
suspended or cancelled by Indian Airlines 
have not been fully restored. 

(b) Services of Indian Airlines sus-
pended/cancelled during the current year 
and restored are as under: 

8-737: 

8-737: 

A-320: 

Bang alo re-Mangalo re-
Bangalore withdrawn from 
20.11.1989, restored from 
16.7.1990. 

Services from Delhi and 
Gorakhpur withdrawn from 
5.3.1989, restored from 
1.1.1991. 

Delhi-Guwahatj·lmphal 
(Daily withdrawn from 
19.2.1990, restored from 
16.2.1990-thrice weekly by 
8-737. 

The A320 services sus .. 
pended from the sectors with 
effed from 19th February, 
1990 because of the 
grounding of the fleet were 
either replac·ed by A300f 
8737 or their frequencies 
were reduced. After its 

reinduction in the domestic 
sector ·on 3rd December, 
1990, the A320 services are 
at present being operated 
on the following routes: 

Delhi/Bombay/Delhi 

DelhilGuwattali/Delhi 

OelhilHyderabad/Delhi 

Bombay/GoaIBombav 

Bombay/MadraslBombay 

Bombay/Bangalorel 
Bombay 

Bo m ba y IH yde rabadl 
Bombay 

Hyderabad/Bangalorel 
Hyderabad 

Hyderabad/Madrasl 
Hyderabad 

CalcuttalGuwahati/Calcutta 

(c) The A320 aircraft has been 
reinducted in the domestic sector with effect 
from 3rd December, 1990 in a phased 
manner. It will take several months before 
the fleet of A320 aircraft gets reinducted in a 
substantial manner. Furthermore, the res-
toration of services will depend upon the 
tr affic density in the sectors because the 
focus of operations of Indian Airlines will be 
on achievement of high passenger load 
factors. 

Convefslon of Amrltsar-Ludhlana Into 
Shuttle Trains 

789. SHRI KIRPAL SINGH: Will the 
Minister of RAILWAYS be pleased to 
state: 
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(8) whether the Government are con-
sideringto conv8rt UPIDN Amritsar-ludhiana 
train into • shuttle train for the convenience 
of lakhs of daily passengers; and 

(b) if SO, the details thereof? 

THE MINISTER OF RAILWAYS (SHRI 
JANESHWAR MISHRA): (a) No. Sir. 

(b) Does not arise. 

Damage of Railway Property due to 
Agltatlon 

790. SHRI KAMAL CHAUDHRY: Win 
the Minister of RAILWAYS be pleased to 
state: 

ings and other railway properties Includino 
rolring stocks damaged in Punjab. Haryana 
and Delhi during terrorist, other anti-social 
activities and anti-reservation agitation dur-
ing the period 1 st April, 1990 till date. State-
wise, place-wise and moth-wise; and 

(b) the extent of the damage caused 
property-wise? 

THE MINISTER OF RAILWAYS (SHRI 
JANESHWAR MISHRA): (8) A statement 
showing the details of Railway station 
buildings and other Railway pmperties in-
cluding Rolling stocks damaged In Punjab, 
Haryana and Union Territory of Delhi is at-
tached. 

(b) The property-wise total cost of 
(a) the details of railway station build- damages is as under:-

Elec. 43,19,492.00 

Mach. 5.52,01.491.00 

Signal 1.28,84,800.00 

Engg. 49,09,558.00 

(a) (i) PUNJAB 

September-80 

Noorpur 

Jawanwata Shahaf 

Bhatinda 

Hosiarpur 

Barnat. 

1,73,21,341.00 

STATEMENT 

Damaged raka of 4 PS, SPB & 2 JPA 

Talare-Rake of 4 PB damaged Fatuhi Damaged (avel 
crossing gate 

Damaged Coach No. 4587 & station building 
, 

Damaged first ctass coach .. 

Odmaged Station furnltur. 
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Dhuri 

Kotkapura 

Patiala 

Ludhiana 

Moga 

Batala 

Jalandhar 

Fatuhi 

October, 80 

Firozpur 

Budlada 

Hoshiarpur 

(if) 

Jun., 90 

8aUabhgarh 

August, to 

Sonipat 

Sambhalkha 

Jind 

Bahadurgarh 

Asaudha 

SandhaJ Kalan 

Sonipat 

RaJugarhi 

HARYANA 
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3 coaches of 4587 & engine set on fire 

Gate No. 25-A set on fire. 

Damaged railwav property inside workshop 

Damaged East West & C. Cabins & S & T Equipments 

Damaged gate 

Damaged station building 

Damaged accounts office & Parcel office. 

Damaged coaches of 336 On. & control phone. 

Damaged Telephone exchange 

Damaged track 

Damaged one parcel. 

Station building sat on fire. 

2 coaches & engine of 4647 UP & station building 

Damaged to station building 

Speedometer of engine of UP BTl load damaged. 

Damaged railway station 

Signal equipment. and station dam.gad. 

In Box & telephones damaged. 

Rake of 337 Up & gate No: 26-C & 27 damaged. 

Wi~w panes of 4 DP damaged 
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Narwana Damaged S & T equipment. 

Rohtak Singnal equipments damaged 

Sampla Burnt coach No. 4659 of 341 UP. 

Jaija;wanti Damaged station property & set fire coach No. 8557GS 

Basai Dhankot s~ & T equipments & gate No. 28 damaged. 

Kosli Sig~al & relay room damaged. 

Tohana • Statidn building damaged 

Rathdhana Home signal damaged 

Harsana Kalan Coach No. 7198 of 8102 set on fire. 

Barara Damaged engine of coal rake 

Ambala Set fire on coaches of 1 SUN train 

Hissar S & T equipments damaged 

Garhi Harsaru Control phone damaged 

Hansi S & T equipments damaged 

Patli Signal equipments damaged 

Tohana Both sides cabins damaged. 

Ka'ayat Station furniture burnt 

Kharawar Burnt hose pipes of Punjab Mail & Abha Express 

Jagadhri Damaged booking office & gates 

Mohindargarh Damaged S & T equipments 

Pataudhi " . -I Dam,ged gate No. 45·8 

Jatola Jar; Sampka Damaged S & T Equipments 

Rewari Burnt 60 hose pipes 

Dharaudl' Station record set on fire & damaged xing gate 
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Tohana 

Jakhal 

Gohana 

Shabadmarkande 

Tarawari 
I 

Baijida Jattau 

September ·90 

Ghasso 

Rohtak-Dobhwali 

Kinana 

Gurgaon 

Rewari 

Narwana 

Jakhod Khera 

Dharaudi 

Ambala 

Ghasso 

Uchana 

Dhamtan Sahib 

Kalka 

Rampura phGol 

Bar dola 

Sirsa 

Bhattu 
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S & T equipments damaged 

Damaged engine No.1 0543, Rest House & East & West 
Cabin 

Damaged rail track at Km No: 40/14-15 

Damaged Osl Power No. 10945. 

Damaged Gate No. 78-C 

Damaged furniture of station. 

Damaged station building 

6 coaches of 4085 UP burnt in black section. 

East Cabin burnt 

Damaged 26 hose pipes. 

Damaged 40 hose pipes 

S & T equipments & gate bariers of East side damaged. 

S & T equipments & doors of ASM office damaged. 

S & T equipments damaged at gate No. 143 

Signal equipments of Home signal damaged 

Set on fire Station building/signals 

Set on fire station Building 

Set on fire bridge No. 242 

Cabins damaged. 

Dsl. Power of 4588 On. damaged. 

Set on fire station building 

S & T equipments at gate No. 143/144 damaged 

S & T equipmants damaged. 
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Qutabpur Halt One coach of 4 JNK burnt. 

GhaggarlChandigarh Damaged train No. 8603 UP Window panes 

Ding Control phones damaged 

Sirsa Signal equipment damaged 

Mandl Adampur Singnal equipment damaged. 

Kaka AC Coach No. 1783 damaged at Km. No. 26015. 

Jagadhri Signal equipment control system damaged. 

Jagadhri Workshop S & T equipments damaged. 

Kurukshetra Set on fire booking office parcel office & station. 

Dhanasar Damaged gate No. 63.64,65. 

Ohola Majri Damaged station building. 

Oarajpur Set fire station building. 

Bhattu Sat on fire station furniture etc. 

Sonipat Set on fire coaches of 4678 On. 

Ambala Cantt Set of fire Station building 

Ambala City Set on fire coaches of 339 UP. 

Hisar damaged station building and equipments. 

Adampur Damaged station building & furniture. 

Ganaur Damaged equipments 

Mohri Damaged control phones 

Adaf'lpur • - Electrical equipments damaged. 

Hissar Electrical fittings damaged 

Garaundi Damaged station building 

Kharanti Set on fne station building 
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'smaila , ) 
Sampla 

Sonipat 

Jaijaiwanti 
I • 

Sewaha 

Mustafabad 

Ganaur 

Ambala 

Dharaudl 

Jatusana 

Gurgaon 

GaJuwala 

Palwal 

Asapt. 

Faredabad 

Faridabad New Town 

Palwal , 
.... 

Asaoti ViI. 
lAsH seetion 
r 'II! 

Rundhi-Sholaka 

Shelaka 

Dabra 
I» '~r'''l 

October 10 
04~tob&, 90 
Sompat 
~'O" p l! 
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-

Burnt 14 coaches 01 1 TR & its engine. 
l < r 'i It It .. i • 

Damaged engine No: 17982 & coaches of 345UP 
l) 11' I )", ~ , I ( ~ I ... ~ , 

Set abtaze engine of 2311 UP 

Set on fire !\tt1tlon bUIlding 

Set on fire ASM offICe 
• ,! 

Oamaged Cabins , 

Set on fire gatehut of gat8 No. 35 

Set on fire coach of Moon Express No GS 5471 

Caused damaged to 345 UP. 

Damaged signals 

Hose pipes of Gpods trams damaged 

Set on fire station budding 

Damaqed 2 sets of lenses track leadwlre 
j i I 

5 & T equlpments damaged. 
" 

E G Type gate locks. 5 & T equtpments & CIVil Engg 
m-citerlats damaged 

S & T oqUipments damaged 

S & T equipments & property of CIVil Engg Furniture In 

-HGI) office dama{fed i·one En'tU ():\~ch Burnt 
~ ~ , 

S & T equlpments damaged. 
,-) . 
5 & T equlprnents damaged. 
~~\r .... " Ir 

S & T eqUtpments and Civil Engg. Mtlfenal damaged 
"') ~ r , n ' I) ~. , 

Repealer statIon burnt. 
n('I-' 1 I' jl I 

Engfne No. 17982 damaged. 
( t"':': t~::,., , 70?:; :!~. '" ".l J 
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Kaithal 

Jind-Bisanpura 

Bajida Jattan 

Kalka 

Bhiwani 

Bhattu 

Jakhod Khera 

Kalanwali 

Kalka 

Rohtak 
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Set on fire Bridge No. 37 at Km. No. 27/15-14. 

Set on fire bridge No. 163. 

Set on fire ASM office, relay room etc. 

Set on fire Dal. Power No. 159. 

Damaged electrical fittings. 

Damaged electrical fittings. 

Damaged .electrical fittings. 

Damaged electrical fittings. 

Set on fire Stn. building, running room etc. 

Set on fire coach No. 11052 of 2 JPR. 

(iii) 

August-gO 

UNION TERRITORY DELHI 

Narela 

Ghevra 

Bijwasan 

Palam 

September-90 

Delhi Queens Road 

Delhi Sarai Rohilla 

Delhi Queens Road 

Narela 

Narela 

Sarojini Nagar 

Dynamo belt of 1057 UP cut & removed. 

Signal glasses & indicators of Xing gate damaged. 

Gate No. 21 C Damaged. 

Gate No. 15 & S & T equipments at W. Cabin damaged. 

Window panes of 10 coaches of rake of 4792 damaged 

30 Hose pipes of 2915 UP damaged. 

Window glasses of rake of 2916 damaged. 

S & T equipments damaged at gate No: 16/17. 

Set on fire Coach No. FC 587 

Damaged station buitding 
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Pafam Set on fire ASM Office & Booking Office. 

Holambi Kalan Badli Coaches of 2312 On. Set on fire at KM No. 8/14 

Vivek Vihar Signal No.1, 2 & 3 damaged. 

Karkarduma Reservation office damaged 

Palam ASM Office, West Cabin, Gate No. 15-C damaged. 

Bijwasan S & T equipments at Gate No. : 21-C damaged. 

October-90 

Delhi Main One coach burnt 

Nizammuddin Exit ga1e glasses broken/damaged. 

[ Translation] 

Railway Projects In Bihar 

791. PROF. YADU NATH PANDEY: 
Will the Minister of RAILWAYS be pleased 
to state: 

(a) whether Government propose to 
construct new rail tines in many areas of 
Bihar and whether surveys have been con-
ducted in this regard; 

(b) if so, the namesofdistrid headquar-
ters of Bihar which have not been connected 
by railways so far and yearwisa adion taken 
therefor during the last five years; 

(c) whether Government are taking any 
action with regard to conduding of surveys 
and to accord approval to the projects/esti-
mates for connecting Hazaribagh from 
Kodarama or Ramgarh; 

(d) if so, the time by which the 
Hazaribagh district headquarters will be 
connected bv the railway line"': and 

(e) the estimated expenditure to be 
incurred thereon? 

THE MINISTER OF RAILWAYS (SHRI 
JANESHWAR MISHRA): (a) The following 
surverys for new rail lines In Bihar have been 
conducted:-

1. Sitamarhi-Muzaffarpur 

2. Muzaffarpur-Darbhanga 

3. Aaxaul-Birganj (Nepal) 

4. Nirmali-Saraigarh 

5. Laukaha Bazar-Laukahi 

6. Dauram Madhepura-Singheshwar 
Asthan 

7. Saharsa-Tarapith Maheshi 

8. Simri Bakhtiarpur-Bihariganj 

9. Pirpainti .. Laimatia 
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10. Paimer-Rajgir

11. Ara-Sasaram (Restoration)

12. Mandar HiII-Baidyanathdham

13. Mandar HiII-Dumka

14. Madhupur-Dumka

15. Durnka-Rarnpur Hat

16. Dumka-Sainthia

17. Ranchi-Giridih via Hazaribagh-
Koderma

18. Barwadih-Bisrampur

19. Tori-Korba

The projects ware not found viable and
could not be taken up.

Survey for Dehri-on-sone-Bhavnalhpur
has recently been completed.

Survey for Koderma-Manikpur new line
has been approved in 1990-91.

(b) to (e). Aurangabad, Godda, Gumla,
Hazaribagh and Dumka district headquarters
afe no1 connected by rail. UpdatiRg of the
survey conducted in the past for Ranchi-
Hazaribagh has been taken up. Further ac-
,i"n would depend on the results of the
survey and availability of resources in com-
ing years.

[English]

Short Term Deposits made by Power
Undertakings

792. SHRI S. B. THORAT: Will the
Minister of ENERGY be pleased to state:

(a) whether tho Public Sector Undsrtak-
ing like NTPC/NHPC/RE:C/CIUTHDC and
their subsidiaries and other corporations
under his Ministry to give short term deposits
to various branches of nationalised banks
every year;

(b) if so, the details of such short term
deposits given to various branches of banks
by each of these corporations PSU as on 31
March, 1990 and during 1989-90;

(c) whether some irregularities in re-
lease of such advances to favoured branches
has come to the notice of Government; and

(d) whether the Government propose to
evolve well defined criteria and a rational
procedure in release of such short term
deposits; if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI BABAN RAO
OHAKNE): (a) and (b). Details of short term
deposits as on 31.3.90 with the v,arfous
nationalised banks made by the Public sec-
tor Undertakings under the control of Ministry
of Energy are given in the attached state-
ment.

(c) and (d). The public Sector Undartak-
,jngs have sufficient internal autonomy to
decide where to put their surplus money in
deposits. Instructions already exist that all
public sector enterprises should maintain
their accounts only with the State -Sank of
India including their subsidiaries or with any
of the nationalised banks.

STATEMENT

Department of Power

1. Power Finance Corporation Ltd.

Nem« of the Bank where deposits made
fRs. in /akhs)

Amount

CorporationBank, .
Ansal Chambers - I, 3 Bhikaji Cama Place
NU/Delhi

25.00
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\d.!)tt .1.,'0 B'-'IIK '/Ii '.~' JQt>W~\(I'" ;i\,~CJ" 
Name of the Bank where deposits made 

~'tllll .. "'" It ~IPd B~rd( 
Ru~4f~~~~~ tJ I" 

3!t7~~~lflP.ustriar Area, Naraina, 
New Delhi 

,J ,~ , IJ;... ';' ~,!I~ • " , (t ., I I~, , 

it~~erB.ank of Mysor., Regal Building, 
..... ~ .; ;...J ~ 

New Delhi 

\. ... " ~p, 0' , \,;:-]1 ' )I, t 

Stat,.~~p!A~~r & J.alpur, 
G-!? ~rnaught Circus. 
New Delhi 

v.. ,) ~ ~t\, 

Indi~ ~~ "'~I .•• ,~" 
'b-41 Cornaught Circus, 
New Delhi 
1.' I I... .( t ~,.. 

Qrieotat Sank of GQmmerce, 
'I- .) 11 l 

A-;301~3 Connaught Place. 
New D~'hi 

~ ". 4 ~ .... \';' j, ,... ~ t..J, ..... 

l04i~tlt Ov~t~a,.~aQ~, > I ~ 
Je~v~n ~ep. Sansad Marg. 
New Delhi 

C,I.":'11 U<I rh. 0' int.,a. 
W~I~n~~IAl~9Ald. 
52 StmtUtr Nagar, 

,,~ r; l .. /ClTi I . 

N~w !)~Ihi 

( .., "~' ",i l'I"'Jd • 
q~n~J?1~!lRI;~: 
~~#"tpqlh, 
Naw Do!hl 

Wn.ten Answers 2?2 

t"\ 'I. ( , 
(Rs./.n\.~~Qs) 

Amount 

'\ t r 

25,00 

( 

25.00 

25.00 

• .., \. I 

75.00 

I. 

75.00 

/ ~'t ,~I) 

75.00 

~e" . 
1~7 50 

... ~,.~'~ e," 
36250 
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Name of the Bank whsre deposits made 

2. Nathpa Jhakrl Power Corporation Limited 

Canara Bank, 
Parliament Street, 
New Delhi 

New Bank of India, 
Connaught Circus, 
New Delhi 

Indian Bank, 
Connaught Circus, 
New Delhi 

Corporation Bank, 
Bhikaji Cama Place, 
New Delhi 

3. National Hydro Electric Power Corporation Ltd. 

Punjab National Bank, 
ECE House, 
Connaught Place, 
New Delhi 

4. North-Eastern Electric Power Corporation 

State Bank of India, Shillong 

Bank of India, 
Shillong 

Canara Bank, 
Shillong 

United Bank of India, 
Shillong 

Central Bank of Jndia. 
Shillong 

Bank of Baroda, 
ShHlong 

Written AnswelS 284 

(Rs. in Lakhs) 
Amount 

251.70 

53.20 

750.00 

200.00 

14000.00 

650.00 

50.00 

100.00 

100.00 

- 25.00 

100.00 
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Name of the Bank where deposits made 

5. Tehrl Hydro Development Corporation Ltd. 

State Bank of India Capital Market Ltd. 

Can Bank Financial Services. 

6. Rural Electrification Corporation 

(a) For extending inventory loan facilities to SEBs 

State Bank of India, 
Nehru Place, 
New Delhi 

Oriental Bank of Commerce, 
Nehru Place 
New Delhi 

Allahabad Bank, 
Nehru Place 
New Deihl 

Bank of India, 
Nehru Place, 
New Delhi 

Syndicate Bank, 
Nehru Place, 
New Delhi 

State Bank of Bikaner & Ja;pur, 
Nehru Pla~e, 
New Delhi 

U. C.O. Bank. 
Nehru Place, 
New Delhi 

Central Bank of India, 
Nehru Place, 
New Delhi 

Written Answers 286 

(Rs. In Lakhs) 
Amount 

1200.00 

1386.51 

50.00 

50.00 

50.00 

100.00 

50.00 

50.00 

50.00 

50.00 
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Name of the Sank here deposits made 

lndiMhnk; 
N$.br~f!'~pe, 
New Delhi 

State BaFlk-of Travancore, 
R.~ fJ~~m, 
New Delhi 

I' 

(b) As per banks conditions while subscribing bonds 
I I 

MfJhra·&.Rk. 
Qf~,)f?Wtk, 

New Delhi 
.' 

Corperation Bank, 
GrN~${ ~ailash. 
New Delhi 

8ankrof Maharashtra, 
NOSI;",.l 1I 

New Delhi 

$.ilt.~ a~~f Saurashtra. 
Nehr" lPtace, 
New Delhi 

~~~f Mysora, 
N,hrfLPlace, 
New Deihl 

Unton ~·of India, 
N~~/~JP~ct). 
New Delhi 

f .,... f\" ~. .. t .. 

P~nj~b Natlqnq~~ank, 

Pafhil!'l~ Street, 
New Deihl 

({:;)~~f"ttt,c$t.l,rttewl~lttj.ps per Income-Tax 
(Surcharge Scheme, 1983-84) 
\{!J ;_:"' .... ,~ .. u~ 0 .... ~../ljf~ [ J~ ...J\ .,t".', ~ I ~ ,t (1 )\I~ ,Ilt'll 

fP}~qf.~.,. ~~f~. $t./ N~ Oelhi for obtaining 
guarantee for repatriation of funds 
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(rl< /r1 ~ //;I1 C ) 

(Rs. *,,4~s) 
Amount 

50.00 

50.00 

100.00 

12.50 

25.00 

25.00 

25.00 

25.00 

c c :~ 
100.00 

:"'r( IXI 
85'10 ~)O 

'>0 ()t'\ 

50.00 
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I",~,frlt .. vI III{>' [J.Hl)( t1f1r$) {lepU!\Ii'! l'd,l&! 
Name 01 tIw Sn heIw depo5_ made 

HJ\iv;'~J~ "rbvnril,.l; 't.';;;. C::qJc •. ll{OI" :~1ct 
7. "'tloAal Thermal Powel''¢I6rporaUon Ltd. 

d \ 1"' ..... 1 

~f».~. " It 
Parliament Street 
r "'J l" I ("' f i "" 'I 

Qtntrat ~ of India. 
~h",.Pf~. 
New Dethl 
( • .: • Ie:.; r I' '. 

a""lIil( Bank of India. 
S!a4a~ 
New Delhi 

..... ' , . 
QanaBAnk, 
Scope Complex 

\ • I • 

indIan {N~rseas Bank. 
~QtvvP~ce, 
New Delhi 

r' l 

Jndian Bank, 
South Extension 

>1 1 1" 

On8nt~ Bank of Commerce. 
N~l\rl# Rt~(:e I 
New Delhi 

~\\ r , Ii' I 

r~ru~b ,Nallqnal Bank, 
~l~ment St. 
Ne-w Delhi 

Sl~~ B~nk \). H,' ~ '"'I )t) ,d, 
~QPflPomplr 
New Oe1h' 
--,' ?tof) f. ... " f ~ 1~1i1 eWS ~~Qk~"'f !~~h, 
ewe Palam 

, " ., 0, '"!(i I\'", n, 
~tP ... ~nkt 
~ehr,,\Place, 

Npw Dr'lh; 
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tn.; 111' ':t~ 1}c I 

(Rs·A"J.,~·) 
Amount 

I I) C ) 
100.00 

. )0 

9.00 

37.00 

55.00 

8' (f f i 

2330.00 

; I,.l ('\J 

1215.00 

~;. r \1 ~ 

93400 

48.00 
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Name of the Bank her~ deposits made 

UCO Bank, 
Nehru Place 
New Delhi 

Vijaya Bank, 
R. K. Puram, 
New Delhi 

8. National Power Transmission Corporation Ltd 

9. Damodar Valley Corporation 

Allahabad Bank. Calcutta Main Branch 

Allahabad Bank, Park, St. Br. 

Andhra Bank, Calcutta Main Br. 

Andhra Bank, Karayan Br. 

Bank of Maharashtra, New AJipore Br. 

Bank of India, Panchet, Bihar 

Bank of Baroda, Kidderpore Br. 

Bank of Baroda, Jodhpur Park Br. 

Canara Bank, Kidderpore Br. 

r,orporation Bank. DharmotoJa Br. 

In<Jlan Bank, Alipore Branch 

Indian Bank, Howrah Branch 

Indian Bank, Main Branch 

Indian Bank, Strand Rd. Br. 

Indian Overseas Bank, Ballygung Park Rd. Br. 

Written Answers 292 

(Rs. in Lakhs) 
Amount 

67.00 

100.00 

NIL 

25.00 

15.00 

45.39 

10.00 

35.00 

5.00 

25.00 

17.70 

30.60 

136.87 

15.00 

10.00 

27.00 

10.00 

10.00 
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Nams of the Bank hB,. deposits mads 

Oriental Bank of Commerce, Brabourne Rd. Br. 

Punjab National Bank. Sakharia Para Rd. Br. 

Punjab & Sind bank. Kalakar St. Br. 

Punjab & Sind Bank, Lindsey St. Br. 

Ptmjab & Sind Bank, Old Court House 5t. Br. 

Union Bank of India, Salt lake Br. 

Union Bank of India, Taltola Br. 

UCO Bank, Khalasitolla Br. 

United Bank of India, Park st. Br. 

United Bank of India, Alipore Br. 

United Bank of India, Old Court House 5t. Br. 

Vijaya Bank, Hastings Park Rd. Br. 

Vijaya Bank, Rabindra 5arani Br. 

Vijaya Bank, Old Court House St. Br. 

State Bank of India 

10. Coal India Limited (Department of Coal) 

Punjab National Bank, BRBB Ad, Calcutta 

Can Bank Financial Services Ltd. Russel 5t. Cal. 

11. Neyvel1 Lignite Corporation 

Canara Bank, Block 6, Neyveli 

State Bank of India. Block 2, Neyveli 

Written Answers 294 

(Rs. In Lakhs) 
Amount 

93.67 

25.00 

50.00 

119.00 

30.00 

5.00 

90.00 

50.00 

50.00 

4.00 

25.00 

75.00 

15.00 

25.00 

200.00 

11500.00 

1000.00 

50.00 

152.50 

12. Department of Non-Conventional Energy Sources Indian Renewal Energy 
Development Agency (I.R.E.D.A.) 

State Bank of Hyderabad, Pragati Vihar Br. New Delhi 642.17 
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[ Translation]

Import of Petrol and Diesel

793. SHRI BALESHWAR YADAV: Will
the Minister of PETROLEUM AND CHEMI-
CALS be pleased to state:

(a) where the Government propose to
import petrol and diesel in view of shortage
of the same in the country;

(b) if so, the names of countries from
which petrol and diesel are proposed to be
imported in near future; and

(c) the price and other conditions for
importing these commodities?

THEMINISTEROFPETROLEUMAND
CHEMICALS AND MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI SATYA
PRAKASH MALVIYA): (a) to (c). No import
of petrol is envisaged in the financial year
, 990-91. Diesel, however. is being imported
both under term contracts with various
countries including USSR, UAE, etc. and by
purchases in sport market. Both under the
term contracts as well as in spot purchases
the prices are market related and are
therefore dependent on the prevailing inter-
national prices at the time of the import.

DIrect Train Between Bombay V.T. and
Panvel

794. SHRIMATI JAYAWANTI
NAVINCHANDRA MEHTA: Will the Minister
of RAILWAYS be pleased to state:

(b) Does not arise.

[English]

Utilisation Of Bombay High Flared
Natural Gas

795. SHRI VAMANRAO MAHADIK:
Will the Minister PETROLEUM AND
CHEMICALS of be pleased to state:

(a) whether naturalgasfrom theBombay
High from which 25 lakhs cylinders can be
filled is being flared daily;

(b) whether some industrialists have
offered to use the gas from the Bombay High
as a substitute from petrol and diesel;

(c) if so, whether the Government have
accepted the offer of the industrial units; and

(d) if not, reasons theref<?r?

THEMINISTEROF PETROLEUMAND
CHEMICALS AND MINISTER OF PAR·
lIAMENTARY AFFAIRS (SHRI SATYA
PRAKASH MALV1YA): (a) About 10 million
cubic meters per day of gas is being flared in
Western Offshore currently.

(b) to (d). Suggestions for useof natural
gas as a substitute of petrol and diesel are
receivedfromtimetotime. Government have
set up an inter-disciplinary Committee to
examine the techno-economic feasibility of
Inter-fuelsubstitutionunderthechairmanship
of Chairman & Managing Director, GAlL.
The report of the Committee is awaited.

(a) whether there is any proposal to ' {Translation]

introduce a direct train service between Increase in Production of Petroleum
Bombay V.T. and Panvel; and Products

\ (b) if so, the time by which it is likely to
be introduced?

THE MINISTER OF RAILWAYS (SHRI
JANESHWAR MISHRA): (a) No, Sir.

796. PROF. MAHADEO
SHIWANKAR:

SHRIVIDYADHAR GOKHALE:
Will the Minister of PETROLEUM AND

CHEMICALS be pleased to state:
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(a) the annual increase in the produc-
tion of petroleum products and year-wise
expenditure incurred thereon during the last
three years in the country item-wise: and

(b) the target fixed for increase the
production of petroleum products in the
coming three years and the amount ear-
marked for this purpose?

THE MINISTER OF PETROLEUM AND
CHEMICALS AND MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI SATYA
PRAKASH MALVIYA):, (a) and (b). The
increase in the production of petroleum
products in the refineries in the couotry during
the last 3 years and the expenditur~ incurred
thereon are as follows: "

Year Actual Production
(Million tonnes)

Increase
over previous
year (Million
tonnes)

Total
estimated
expenditure on
production ,of
petroleum
products including
cost of crude oil
fRs. in crores)

\

1987-88 44.7 10522.41

1988-89 45.7

1989-90 48.7 3.0 12018.87

The statistics on expenditure incurred
for the production of each petroleum product
are not maintained, item-wise.

The future production estimates are not
available as these are finalised for the Oil
Economy Budget prepared from yearto year.

[English}

Supply of oil and Natural Gas in Tamil
Nadu

1.9

10716.38

(b) the action taken so far on the pro-
posal for setting up an Oil Refinery; and

(c) the steps Government have taken to
exploit the oil resources available inCauvery
basin fully? '

THE MINiSTEROF PETROLEUM AND
CHEMICALS AND MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI SATYA
PRAKASH MALVIYA): (a) The average daily
production of crude oil and natural gas in
Cauvery basin in Tanjavur District of Tamil
Nadu is given below:

797. SHRI S. SINGARAVADlVEL: Will
the Minister of PETROLEUM AND CHEMI- '" Crude Oil
GALS be pleased to state: .' I

(a) the present position of the suppiy of
crude oil and natural gas in the Cauvery
hasin in Thanjavur district, Tamil Nadu:

825 Tonnes

Natural Gas 24000 m3

'(b) Theproposat of MRl to set up a
crude distillation unit at Narimanam ir.
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Tanjavur District of Tamil Nadu is under 
consideration of the Government. 

(c) Development drllting in Narimanam, 
Kovilkallappal and Adiyakkamangalam in 
Tanjavur District has been undertaken. 

Development of Altemat've Sources of 
Energy 

798. SHAI PRATAP SINGH: 
SHRI B. OEVARAJAN: 

Will the Minister of ENERGY be pleased 
to state: 

(a) the names of alternative sources of 
energy developed so far to replace fuelwood 
in domestic and commercial sectors in the 
country; 

(b) the number of improved chullahs 
supplied so far in tna rural areas and urban 
areas, State-wis~; and the proposed plan 
regarding the improved chullahs to be set up 
in the Eighth Plan period; 

(c) the number of solar cookers sold so 
far in the country; State-wise; and 

(d) the price at which the improved 
chullahs and solar cookers are supplied in 
the country? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENERGY (SHAI BABAN RAO 
OHAKNE): (a) The various devices based on 
alternative sources of energy deveJoped so 
far to replace fuelwood in domestic and 
commercial sectors include solar water 
heating systems, solar Timber Kilns. Solar 
Cookers, Solar Air Heaters, Solar Crop 
Dryers, Improved Chullahs, Biogas Plants. 
etc. 

(b) National Programme on improved 
Chullahs is a wide spread programme and 
does not make any demarcation between 

rural and urban areas. The State-wise 
achievement in respect of Improved ChuHahs 
upto March 1990 is given in Statement-I 
and the 8th Plan targets have not yet been 
finalised. 

(c) The total number of Solar Cookers 
sold so far in the country is 1.57,740 (upto 
November 1990) and the State-wise details 
are given in statement-II 

(d) (i) 

(ii) 

Solar Cookers: The price 
of Aluminium body solar 
cooker is Rs. 750/- and 
that of FRP body solar 
cookers is Rs. 825/-. A 
central subsidy of Rs. 1501 
, per solar cooker is 
available to the consumer. 
Some State Governments 
also provide State subsidy 
ranging from Rs. 1001- to 
Rs. 250/- per solar cooker 
over and above the cen-
tral subsidy. Hence net 
price to the consumer 
varies from State to State. 

Improved Chullahs: Im-
proved Chullahs can be 
broadly classified into two 
categories viz: fixed 
chullahs and portable 
chullahs. 

(a) There are various types 
of fixed chullahs depend-
ing on the various cook-
ing requirements within 
cost range of Rs. 42/- to 
Rs. 95/- per chunah. Un-
der National Program me 
on Improved Chullah 
(NPIC) a beneficiary has 
to give only Rs. 5/- per 
chullah towards matarial 
cost of fP.cad mullahs and 
Rs. 5/- tIIr chunah towards 
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51. No. 

1 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9 

10. 

1.~. 

12. 

13. 

14. 

15. 

construction cost to the 
self employed wort<er. 

(b) There are various types 
of portable chullahs with 
different material specifi-
cations and size with cost 
ranging from Rs. 1 10/- to 

STA TEMENT-I 

Rs. 165/- per chullah. For 
general category benefi-
ciaries, the Government 
subsidy is 500/0 of the cost 
of chullah whereas for SCI 
STlHilly areas beneficia-
ries the Government 
subsidy is 750/0 of the cost 
of the chullah. 

Slate-wise Break up of Improved Chullahs upto 31.03.1990 

StatelUnion Territory No of chullahs Installed 

2 3 

Andhra Pradesh 657,221 

Arunachal Pradesh 4,042 

Assam 61,357 

Bihar 422.691 

Goa 38,379 

Gujarat 439,263 

Haryana 490,579 

Himachal Pradesh 303,940 

Jammu & Kashmir 123,476 

Kamataka 357,807 

1(8rala 152,048 , 
Madhya Pradesh 685,000 

Maharashtra 521.286 

Manipur 15,576 

Meghalaya 10,200 
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-
SI. No. StatslUnion Territory No of chullahs Insta1led 
(d "'Ie 

r-

16. 
f 

17. 

18. 
~ 

19. 

20. 

21. 
",. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

29. 

30. 

31. 

32. 

33. 

t"'~,! .. 
1ft' ,r It 

Mizoram 
1\" /' .., 

Nagaland 
t '~I ~ 

Orissa 

~ajasthan 
..l j 

Sikkim 

Tamil Nadu .. . 
. !ripura 

Uttar Pradesh 

West Bengal .. \' 

A & N Islands ,. 

Chandigarh 

Dadra & Nagar Haveh 
r) ~ ".' ~ .., 

Deihl 
I' 

lakshadweep 

Pondicherry 
~ I II I! I I,r 

Daman & Diu 
~\-,,,,,,,,, f 
Others_ 
D!h&,,; 

Total 
l uk!. 

11\ I r r I .., 

-
5,194 
I ~ 1 

247,283 
') I , ?P 

904,711 
J ~ •• ) 

14,175 

4,361 

Q97.591 
<..{ • 

8260 
h ' 

8,498 
'1. ~ I 
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Stat.·wlse Break up of Solar CooIe.r Sold as on Novembtlr, 1990 

Stat.lUnlon Territory Total Cumulative 

2 3 

Andhra Pradesh 1,430 

Bihar 575 

Delhi 20,324 

Gujarat 20,883 

Himachal Pradesh 3.502 

Haryana 1,789 

Kerala 188 

Madhya Pradesh 41.164 

Karnataka 188 

Uaharashtra 17,896 

Ori.sa 874 

Punjab 4,566 

Rajasthan 22,810 

Tamil Nadu 1.077 

Jammu & Kalhmlr 124 

Uttar Pradesh 18.308 

W •• tS.npt 1.100 

Meghat.ya 600 

Goa 382 

A&N ..... 10 
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51. No. 5tatB/Union Territory 

1 2 

21. Chandigarh 

22. Arunachal Pradesh 

23. Pondicherry 

Total 

Drilling In Cochln High 

799. PROF. K.V. THOMAS: 
SHRI RAMESH 

CHENNITHALA: 

Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state the details 
of the steps taken to find out oil and natural 
gas in Cochin High by Government? 

THE MINISTER OF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALVIYA): A total of five ex-
ploratory wells have been drilled in the off-
shore Kerala-Konkan basin. Two foreign oil 
companies viz. MIs SHELL and BHP have 
also drilled two and one well respectively in 
the offshore blocks offered to them under the 
Third Round of bedding. So far no commercial 
discovery of oil has been made. 

R.conetructlon of Statlona In Kerala 

800. SHRI RAMESH CHENNITHALA: 
Will the Minister of RAILWAYS be pleased to 
state: 

(8) whether there is any proposal for 
reconstruction of railway stations in Kerala; 
and 

Total Cumulative 

3 

656 

1,255 

50 

1,57,740 

(b) if so, the details thereof? 

THE MINISTER OF RAILWAYS (SHRI 
JANESHWAR MISHRA): (a) and (b). Re-
construction of station buildings is a con-
tinuous process which is done on age-cum-
condition basis and as pertraffic requirements 
subject to availability of funds. Accordingly, 
reconstruction of station buildings at 
Angamali Ernakulam In., Payyannur and 
Trivandrum Central is in progress. In addi-
tion, stations at Auvaneeswarem, 
Chengannur, Irinjalakuda are also being 
improved by providing additional facilities. 

Box •• for TTE. 

801. SHRI K. MURALEEDHARAN: Will 
the Minister of RA ILWA YS be pleased to 
state: 

(a) whatharthe boxes carried by Travel-
ling Ticket Examiners on duty are much 
outdated; and 

(b) whether Government propose to 
provide modern brief cases in place of the 
existing ones? 

THE MINISTER OF RAILWAYS (SHAt 
JANESHWAR MISHRA): (a) and (b). 'There 
is no provision to supply boxes to travelling 
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Ticket Examiners by the Railways. There is, Digha. Tamluk Rail Lin. 
therefore, no question of any replacement. 

Panel for Pow.r Projects CI •• rance 

802. SHRI YASHWANmAO PATIL: 
Will the Minister of ENERGY be pleased to 
state: 

(a) whether any panel has been set up 
to expedite early clearance of power projects; 

(b) if so, the details thereof including 
their terms of reference; and 

(c) the number of projects pending for 
clearance at present and when these are 
likely to be cleared? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENERGY (SHRI BABAN RAO 
DHAKNE): (a) No, Sir. 

(b) Does not arise. 

(c) 86 power projects are pending 
techno-economic clearance in the Central 
Electricity Authority. The requirements for 
techno-economicclearance of power projects 
by the Central Electricity Authority include 
comprehensiveness of project reports, re-
aponse of project authorities to various 
comments/observations of the the Central 
Electricity Authority/Central Water Commis-
sion, availability of various essential inputs 
like fuel linkage, water availability and 
clearances from environment and forest 
angles, State Pollution Control Board and 
National Airports Authority etc., resolution of 
inter-state disputes if any. in sharing of water 
resources and compliance with provisions of 
Section 29 of the Electricity (Supply) Act, 
1948. etc. These' projects could ~be 'consid-
ered for techno-economic approval after all 
the relevant requirements are fully complied 
with. 

803. SHRI SUDHIR GIRl: 
DR. DEB I PROSAD PAL: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether the amount allotted for the 
construction of Oigha-Tamluk rsilline for the 
current financial year has been utilised; and 

(b) the present position of the con-
struction of the said rail line. 

THE MINISTER OF RAILWAYS (SHRI 
JANESHWAR MISHRA): (a) and (b). In the 
current Financial Year an amount of Rs. 3.00 
crores has been allocated. 

During current financial year upto Nov. 
90 an amount of Rs. 1.72 crores has been 
utilised. 

The overall physical progress upto No-
vember '90 is 9.650/0. 

Expenditure Incurred on Lagal Matte,. 
by IDPL 

804. DR. ASIM BALA: Will the Minister 
of PETROLEUM AND CHEMICALS be 
pleased to state: 

(a) the total expenditure incurred by the 
Indian Drugs and Pharmaceuticals Limited 
on legal matters concerning its employees 
during the last three years; 

(b) the details of total number of cases 
involved and the expenditure incurred on 
them during the period; and 

(c) the details of expenditure incurred 
and shown in the miscellaneous accounts 
during the last three years? 
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THE DEPUTY MINISTER IN THE MIN-
ISTRY OF PETROLEUM AND CHEMICALS 
ANO OEPUTY MINISTER IN THE MIN ISTAY 
OF COMMUNICATIONS (SHRI JAI 
PRAKASH): (a) to (c). The information is 
being collected and will be laid on the Table 
of the House. 

Consumption of Petrol and Die ... 

805. SHRICHIRANJILALSHARMA: 
SHRI RAJVEER SINGH: 
SHRI YASHWANTRAO PATIL: 
SHRI A. CHARLES: 

Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state: 

(8) the consumption of petrol and diesel 
in the country between January and De-
cember, 1989 and from 18t December, 1989 

Petrol 

1 December, 1989 7694.07 

10 Novlmber, 1990 11180.09 

The .. pricea ar •• )(-Ito'age point and 8)(-

cludl local taxes and IaV.I. 

(c) and (d). There .... many factors 

to 1st November, 1990: 

(b) thl rates of petrol and diesel on 1 st 
December, 1089 and 10th November, 1990; 

(c) whether enhancement of rates and 
cut in supplies of petrol and diesel had effect 
on their consumption; and 

(d) if so, the details thereof alongwith 
the percentage of decrease in consumption 
and the additional income received by the 
Government on the account? 

THE MINISTEROF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALVIYA): <a) A atatement is 
anached. 

(b) The rat •• of petrol and die .. 1 are as 
below: 

(RSlKL) 

Dies(ll 

3095.55 

4541.91 

which effect the conlUmption of petrol and 
dieMl and a. 8uch It is difficult to ilOlat. the 
effed of enhanced pricet. Growth in con-
eumption for the period Juty to November is 
indicated below: 

(tWt gtOWth) 

July-Nowmber. 1., July-November. 1890 

Petrol 16.5% 

0 ... 1 14.4% 1.6% 
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STATEMENT 

Con.umption of Petro/and Diesel 

(1 ) FOR THE PERIOD 1 JAN. 1989 TO 30 DEC. 1989 

OTY: '000 MTs 

PETROL DIESEL 

JANe9 285 1680 

FEB 89 263 1632 

MARS9 216 1796 

APR 89 260 1759 

MAYSD 308 1823 

JUN8D 288 1748 

JULBG 276 1590 

AUG 89 279 1479 

SEP89 279 1535 

OCT 89 214 1691 

NOVS9 291 1795 

DECa9 290 1801 

2) FOR THE PERIOD 1 OEC 1989 TO 1 NOV 1990 

QTV; '000 Mrs 

PETROf. DIESEL 

DECB9 290 1801 

JAN 90 305 1901 

FEB 90 295 1177 

MARgO 326 1Q07 
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PETROL 

APR 90 292 

MAY 90 336 

JUN90 317 

JUL90 292 

AUG 90 308 

SEP90 280 

OCT 90 279 

R ... rvatJQn DlfflcuHles In Indian 
Airline. Flights 

806. SHRI P.R.S. VENKATESAN: Will 
the Minister of CIVIL AVIATION be pleased 
to state: 

(a) whether Government are aware that 
passengers are facing difficulty in getting 
reservation in the Indian Airlines due to the 
paucity of seats in aircrafts; and 

(b) if so, the remedial measures taken! 
proposed in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION (SHRI 
HARMOHAN DHAWAN): (a) and (b). Yes, 
Sir. With the reinfedion of Airbus A·320 
aircraft in a phased manner in the domestic 
nat-work of Indian Airlines w.e.f. 3.12.1990, 
the availability of seats will improve gradu-
ally. 

011 Exploration in Kutch 

807. SHRI BABUBHAI MEGHJI SHAH: 
Will the Minister of PETROLEUM ANO 
CHEMICALS be pleased to state: 

aTY: '000 MTs 

DIESEL 

1833 

1918 

1824 

1648 

1698 

1492 

1628 

(a) whether the Oit and Natural Gas 
Commission propose to start oil exploration 
in Kutch district and in the nearby sea and 
Rann of Kutch in the Eighth Plan; and 

(b) if so, the details thereof? 

THE MINISTER OF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALVIYA): (a) and (b). Oil and 
Natural Gas Commission has already been 
conducting exploration in Kutch district and 
nearby sea and Rann of Kutch. During the 
Eighth Plan period ONGC envisages carry-
ing out 5000 SlK of 20 seismic survey and 
8000 LK and 3D survey in the offshore 
areas. Drilling of 10 exploratory welts with 
meterage of 40000 metres is also planned in 
the Kutch offshore. 

Konkan Railway Project (Goa Section) 

808. PROF. GOPAl RAO MAVEKAR: 
Will the Minister of RAILWAYS be pleased 
to state: 

(8) whether the work of Goa section of 
Konkan Raitway project has commenced; 
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(b) if not, the reasons therefor; and 

(c) the proposed date for commence-
ment of work and completion schedule of the 
project? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRt BHAKTA 
CHARAN DAS): (a) Preliminary work like 
land acquisition, soil in investigation and 
finalisation of contracts etc. are in progress. 
Physical work by the Contractors has not 
started. 

(b) The delay was due to the State 
Government not agreeing to the alignment 
finalised earlier. A new alignment has ·now 
been cleared by the State Government. 

(c) Work is expected to commence by 
February, 1991 and the project ;s expected 
to be completed by October, 1994. 

Oil Exploration by Foreign Companla. 

809. SHRI R.N. RAKESH: 
SHRI MANIKRAO HODLVA 

GAVIT: 

Name of Company 

Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state: 

(a) whether Government have invited 
foreign companies for oil exploration in se-
lected blocks in the country; 

(b) if so. the reasons therefor, the 
names of such area companies and norms 
fixed therefor, etc; 

(c) whether Indian companies have 
also been invited; 

(d) if so, the details thereof; and 

(e) ;f not, the reasons therefor? 

THE MINISTER OF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARUA-
MENTARY AFFAIRS (SHAI SATYA 
PRAKASH MALVIYA): (a) and (b). No fresh 
invitation has been given to any foreign oil 
companies for oil exploration in India so far. 
However, under Third Round of bidding, 
contracts with following five foreign oil 
companies were signed in 1987 and 1988 for 
oil exploration in 9 offshore blocks of India:-

Name of Block 

i) Chevron-Texaco KG-OS-I. P-OS-II. KG-OS-VII. MN-OS-I 

ii) Shell KK-OS-II, KK-OS-IV 

iii) IPC KG-OS-IV 

iv) BHP KK-OS-VI 

v) AMOCO KG-OS-V 

The salient features of contracts signed 
under Third Round are as follows: 

1. Foreign oil company will explore for 
petroleum at its own risk and cost. 

2. If there is a commercial discovery, 
ONGC/OIL will have the option to 
participate forty percent in devel-
opment and production of the dis-
covery. 
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3. 

4. 

5. 

6. 

If ONGCIOIL decides to participate 
it will contribute forty percent of 
ongoing development and produc-
tion costs and remaining sixty per-
cant will be borne by the foreign oil 
company. 

ONGCIOIL will be entitled to the 
share of petroleum produced cor-
responding to its participation. 

The foreign oil company'. share of 
oil will be available to the Govern-
ment at international market price 
till India reaches self-sufficiency. 

After recovery of cost, the contractor 
will share petroleum with the Gov-
ernment on sliding seals basis. 
Government's share of petroleum 
will increase as the project 8Q)-

nomics improves. 

7. The contractor will pay tax at the 
rate of fifty percent on Its profit. 

(c) and (d). Private Indian companies 
were free to participate and bid for offshore 
acreage under the Third Round which were 
offered on a production sharing basis. 
However, Indian companies were to passes 
adequate Anancial capability and necessary 
technical back up arrangement and it was 
intended that their participation In the Third 
Round should not involve any outgo of for-
eign exchange, since the basic objective of 
the Third Round was to attract foreign risk 
capital in the oil exploration in India. No bid 
by an Indian company was received in the 
Third Rou".,t 

(8) Does not arise. 

Circular Railway In CAlcutta 

810. DR. BIPLABDASGUPTA:Wilith. 
Minister of RAILWAYS b. pl ••• ed to 
st.,.: 

(a) whether any dectsion has been 
taken to extend the Circular Railway in 
Calcutta to Majerhat; and 

(b) if SO, the details thereof and by when 
this work is expected to start? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI BHAKTA 
CHARAN OAS): (8) Nodacision on extending 
Calcutta Circular Railway upto Majerhat has 
been taken 80 far. 

(b) Does not arise. 

Review of findings of Special T.am on 
Drug Companl •• 

811. SHRI KALPNATH SONKAR: 
SHRI B.N. REDDY: 

Wilt the Minister of PETROLEUM AND 
CHEMICALS be pleased to state: 

(a) whether the Government have or-
dered the review of the findings of drug 
companies involved in Supreme Court case; 

(b) if so, whether the review has been 
completed; and 

(c) the findings of the review and the 
action taken thereon? 

THE MINISTER OF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALVIYA): (a) Ves, Sir. 

(b) and (c). TentativG liabilities upto 
31.12.1983 have a1ready been assQSsed 
after review. Liabilities for the period from 
1.1. 1984 on wards are being assessed. A 
statement giving the liabilities as assessed 
by the Special team and the liabilities as 
as •• ssed after review Is attached. l'he 
compani •• concerned have atready been 
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asked to deposit the amount due from them with the Government. 

STATEMENT 

SI. No. Nameolt'" 
company 

1 2 

1. MIs. Hoechst (India) Ltd. 

2. MIs. Cyanamid 

3. Mis. Merind 

4. MIs. John Wyeth & 
Geoffrey Manne ... 

5. MIs. Pfizer Ud. 

6. MIs. Franco India & 
MIs. Griffon Labs. 

7. Mis. Ethnor Ltd. 

8. Mis. Tamilnadu Dadha 

9. MIs. Anil Starch 

10. MIs. S.G. Pharmaceuticals 

Total 

[ Translation} 

Supply of LPG. Petrol and Diesel to 
Hamlrpur and Jelaun, Uttar Prade.h 

812. SHRI GANGA CHARAN LODHI: 
Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state: 

(a) whether there is short supply of 

rentative amount rentative amount 
assessed upto assessed upto 
31.12.83 by 31.12.1983 
the sptICIal ream after review 
(Rs. In IlIkhs) (Rs. in /akhs) 

3 4 

458.10 2491.05 

389.06 536.91 

138.79 781.58 

161.83 206.04 

48.21 87.61 

11.02 14.02 

8.15 10.19 

15.59 37.91 

11.61 11.61 

114.30 205.36 

1356.72 4382.34 

petrol. djQSGJ and LPG in Hamirpur 8I1t.""t~k~\ 
Districts of Uttar Prad9!·n· 

(b) if so, the reasons therefor; end 

(c) the at.PI takan to maat the demand 
of the.e districts In fuJi? 

THE MINISTER OF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA· 
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MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALVIYA): (a) No, Sir. 

(b) Does not arise in view of (a) above. 

(c) Demand is presently being met at 
restricted levels throughout the oountry in 
view of the Gulf crisis and the foreign ex-
change constraint which the country is fac-
ing. 

[English] 

Higher Capacity LPG Cylinders 

813. DR. C. SILVERA: Will the Minister 
of PETROLEUM AND CHEMICALS be 
pleased to state: 

(a) whether some oil companies have 
introduced a higher capacity LPG cylinder 
for use of commercial and Industrial Con-
sumers; 

(b) if so, the details thereof and names 
of the concerned oil companies; and 

(c) the norms fixed for the supply of 
such cylinders to the consumers? 

THE MINISTER OF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALVIYA): (a) Yes, Sir. 

(b) and (c). Three LPG marketing 
companies viz. Indian Oil Corporation, Bharat 
Petroleum Corporation and Hindustan Pe-
troleum Corporation have introduced the 
!1igher capacity LPG cylinders of 19 Kg. 
each. Such cylinders will be provided to 

: commercial and industrial consumers and 
will replace the 14.2 Kg. cylinders being 
supplied to such consumers. 

Railways Project In Rajasthan 

814. SHRI KAILASH MEGHWAL: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) the details of schemes being 
implemented for the improvement, addition 
and construction of new railway lines in 
Rajasthan or the lines passing through 
Rajasthan at present; 

(b) when the work was started and 
whether it was/will be completed as per 
schedule and the time by which the work is 
likely to be completed; 

(c) the total estimated expenditure of 
these schemes at the time of approval, the 
amount spent so far and the net increase 
mada in the estimate or proposed to be 
made, the scheme-wise details thereof; and 

(d) the details of such schemes pro-
posed in the Eighth Plan and the estimated 
expenditure to be incurred thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI BHAKTA 
CHARAN DAS): (a) to (c). A statement is 
attached. 

(d) The following Gauge Conversion 
projects have been included in the first year 
of the 8th Plan:-

i) Phulera-Bikaner (Lalgarh) and 
Merta Road 

ii) Jodhpur-Bhildi 

iii) Sawa; Madhopur-Jaipur and paral-
lel BG from Jodhpur to Phulera. 

The inclusion of more projects for 
Rajasthan in 8th Plan will depend on avail-
ability of resources and over all national 
priorities. 
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WhoI_1e Price Index end Industrial 
Price. 

815. SHRI KHEMACHANDBHAI 
SOMABHAI CHAVDA: Will the Minister of 
PETROLEUM AND CHEMICALS bepleased 
to atata: 

(8) the percentage increase in whole-
sal. price index and Industrial prices year-
wise from 1979; 

(b) the percentage increase in the value 
of various main inputs taken into consider-
ation for fixing conversion cost and pac~ing 
charge. fbeed and notified in 1974 and actual 
values thereof in 1990: 

(c) whether the Government have evar 
notified in official Gazette the norms for the 
cost 0' the packing material for v4rious types 
of packings; and 

(d) if 80, the details thereof including the 
data of publication in the official Gazette? 

THE MINISTER OF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALVIYA): (a) The wholesale 
price Index of drugs and pharmaceuticals 
from 1979-80 increase from 135.2 to 271.6 
in 1988-89 with 1970-71 equal to 100, as the 
baM year. Industrial price index increased 
from 215.8 to 407.4 in December, 1989. 

(b) Conversion cost Includes salaries 
and wages, repairs and maintenance, de-
preciation. quality control etc. Packing 
charge. include cost of labour depreciation, 
overheads atc. The •• coat. very from com-
pany to company and from place to place. 
The norma are notified from time to time for 
theM coati and are baaed on indepth study 
of crou MCtion of drug manufactur ..... 

(c) No. Sir. 

(d) Does not arise. 

Price fixation of Bulk Drug. and 
Formulation. 

816. SHRJ KHEMCHANDBHAJ 
SOMABHAI CHAVDA: Will the Minister of 
PETROLEUM AND CHEMICALS be pleased 
to state: 

(a) the number of applications for price 
fixation of bulk drugs and formulations 
separately and that of review applications 
against the price fixation orders of bufk drugs 
and formulations received separately during 
the period of operation of Drugs (Prices 
Control) Order, 1979 and 1987; 

(b) the number of applications disposed 
off separately during that period; and 

(c) the ~~p.ps .takanlptoposed to be 
taken to O)(pedit8 the decision on the re· 
maining applications? 

THE MINISTER OF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MAlVIYA): (a)to (c). There were 
over 350 price controlled bulk drugs under 
DPCO. 1979 and the number of price con-
trolled bulk drugs under OPCO. 1987;s 143. 
The number of formulations run into thou-
sands under both the lists. DPCO, 1979 was 
in operation til11987. Therefore, the number 
of representations and review applications 
receiv8d during the currency of 1975 DPCO 
are not readily available and time and efforts 
involved in collecting the dataHs asked for, 
would not be commensurate with the results 
likely to be achieved. As regard DPCO 11)87. 
the details. to the extent available, .r. being 
compiled and win be laid on the Table of the 
House. 
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Non-Conventional Energy •• t8 In 
Andaman and Nlcobar Islands 

817. SHRIMANORANJANBHAKATA: 
Will the Minister of ENERGY be pleased to 
state: 

(a) the number of non-conventional 
energy sets supplied to the Union Territory of 
Andaman and Nicobar Islands during the 
last three years and the total expenditure 
incurred stating the locations where these 
were installed; 

(b) whether all these sets are in working 
order; and 

(c) if not, the steps taken or proposed to 

be taken to bring them back to normal work-
ing conditions? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENERGY (SHRI BABANRAO 
OHAKNE): (a) Under the National Demon-
stration Programme of Development of Non-
Conventional Energy Sources, the systems 
and devices sanctionedlinstalled during the 
last three years in the Union Territory of 
Andaman and Nicobar Islands are given in 
the attached statement. 

(b) and (c). Most of the Installed system 
are reported to be in working order. Steps 
taken include of spare parts and repairs 
facilities to bring them back to in working 
order. 
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Petrol Pumps In A & N Islands 

818. SHRI MANOAANJAN BHAKATA: 
Will the Minister of PETROLEUM AN D 
CHEMICALS be pleased to state: 

(a) whether there are only three petrol 
pumps in the Union Territory of Andaman & 
Nicobar Islands; 

(b) whether there is any proposal to 
open more petrol pumps there to provide 
petrol/diesel easily to all the places of the 
Islands; and 

(c) if so, the details thereof and the 
action taken thereon? 

THE MIN ISTER OF PETROLE!JM AN 0 
CHEMICALS AND MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALVIYA): (a) Yes, Sir. 

(b) and (c). No, Sir. However a market 
survey conducted by the Oil Industry has 
established the potential for setting up one 
Retail Outlet (Petrol/Diesel) at Rangat Island. 

Restoration of Train Services In 
Smastlpur Division 

819. SHRI BHOGENDRAJHA: Wilithe 
Minister of RAILWAYS be pleased to state: 

(a) the names of the trains running in 
Samastipur Division of North Eastern Rail-
way particularly Samastipur-Lokaha, 
Samastlpur·Jainagar, Darbhanga~Jainagar, 
Samastipur-Darbhanga-Raxaul routes which 
have been cancelled in the last six months; 

(b) the names of the trains which have 
not yet been restored and the reasons 
therefor: and 

(c) when all the cancelled trains will be 
restored? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHAI BHAKTA 
CHARAN DAS): (a) 41 pairs of Passenger 
trains. 

(b) 11 pairs which were not well 
patronised. 

(c) There is no proposal to restore these 
trains. 

Policy for Growth of Petrochemical 
Industry 

820. SHAI MANGARAJ MALLlK: Will 
the Minister of PETROLEUM AND 
CHEMICALS be pleased to state: 

(a) the policy of Government regarding 
growth of petro-chemical industry in the 
country; 

(b) whether there is any proposal to set 
up some petrochemical industry in Orissa 
during the Eighth Plan period; and 

(c) if so, the details thereof; and if not. 
the reasons therefor? 

THE MINISTER OF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALVIVA): (a) In view of its 
relevance to important sectors of economy, 
Petrochemical industry is being treated as a 
thrust area for development. 

(b) and (c). Letters of intent have been 
issued for following major petrochemical 
projects in Orissa, which are likely to be 
taken up for implementation during the 8th 
plan period:-

(1) Mis. Orissa Synthetics Ltd. has 
been permitted to set up a 6000 
tonnes capacity polyester filament 
yarn project in District Dhankamal 
as a part or diversification. The 

\: 
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(2) 

(3) 

letter of intent has been converted 
Into industrial licence and the project 
is under implementation. 

M/s. L.K. Polyfibres has been issued 
letter of intent for manufacture of 
15000 tonnes of polyester filament 
yarn in a backward District of Orissa. 

A letter of intent has been granted 
toM/s.IPICOLinJune,1989forthe 
manufacture of one lakh TPA of 
Caprolactam in Orissa. 

Frequancy of Asansol Barddhaman 
Local/Passenger Trains 

821. SHRI HARADHAN ROY: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether there is any proposal to 
increase the frequency of Asansol-
Barddhaman local/passengers trains; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI BHAKTA 
CHARAN DAS): (a) No, Sir. 

(b) Does not arise. 

Investment by Australia in Coal Mining 
Industry 

822. SHRI HARADHAN ROY: Will the 
Minister of ENERGY be pleased to state: 

(a) whether the Government have re-
cently entered into a collaboration agreement 
with Australia for investment in coal mining 
industry in India; 

(b) if so, the details thereof; 

(c) whether there are more similar col-
laboration agreements; and 

(d) if so, the details thereof? 

THE MINISTER OF ENERGY (SHRI 
KAL YAN SINGH KALVI): (a) to (d). The 
Indo-Australian Joint Working Groupon coal 
was set up in July 1986. Piparwar coal project 
was identified for assistance from Australia. 
The first meeting of the Working Group was 
held in Australia from 31 st July to 4th August, 
1989. The second meeting of the Indo-
Australian Joint Working Group on Coal was 
held in New Delhi on 22-23 November, 1990 
to review on-going projects and to identify 
the potential projects for future cooperation 
in the coal sector. 

An agreement to implement Piparwar 
Integrated Mine-cum-Coal Beneficiation 
project on turnkey basis was signed between 
Coal India Ltd. and White Industries Australia 
Ltd. on 23rd September, 1989. The sanc-
tioned cost of this project is Rs. 542.43 
crores including a foreign exchange com-
ponent of As. 223.89 crores. The entire 
foreign exchange cost has been agreed to 
be financed from a concessional Australian 
credit. 

In the recently concluded Joint Working 
Group meeting, both sides also identified 
potential areas for future co-operation in the 
coal industry. Some of the new technologies 
that were Identified for implementation in 
Indian Coal mines, interalia included roof 
bolting system of supports in coal mines, 
Wongawilll method of mining and washing of 
fine coal. SCCL has identified one under-
ground mine (N. 5 incline) for introduction of 
Wongawllli mining method using continuous 
miners and other associated equipments. 
Coal India Ltd. have also identified 14 un-
derground mines in its different subsidiary 
companies for induction of roof bolting sys-
tem for creating better safety conditions in 
the underground workings. In addition, Coal 
India have also identified a few mines for 
introduction of Australian Wongawilli system 
of extraction of coal. The Pootkee Baliharj 
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Underground project of BCCl and Kalinga 
Opencast mine alongwith coal beneficaabon 
plant are also to be examined for development 
with Australian assistance. 

Natural Ga. from Bombay to Plpavav 
Landfall Point 

823. SHRI KASHIRAM RANA: Will the 
Miniaterof PETROLEUM AND CHEMICALS 
be pleased to state: 

(a) whether the Government under the 
zaro flaring programme decided to bring 
additional 17 MCMO Bombay High Natural 
Gas onshore; 

(b) whether Gujarat Government has 
represented to bring this gas near Pipavav 
Landfall point; and 

(c) if so. the action taken thereon? 

THE MINISTER OF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MAlVIYA): (a) Vea, Sir. 

(b) V." Sir. 

(c) The mOlt economic utilisation of 
natural ga. from the Weatern Offshore region 
has to be conaid.red with a view to 
maximising the utilisation of investments 
already made, commitments already made 
to downstr.am consumers based on th. 
availability of this gal and such other con-
siderations In the overall national intefest. 
Suggestions made by State Governments 
such as the one referred to are also kept in 
mind. 

Conversion of Railway Lin •• 

824. SHRI KASHIRAM RANA: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whetherth. Railways have received 

propoaats for conversion of MYeral Mete, 
Guage lines into Broad guag.; 

(b) the number of proposals out of 1 heM 
found acceptable; and 

(c) the criteria on which the •• propos •• 
we,. found acceptable? 

THE MlNtSTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI BHAKTA 
CHARAN DAS): (a) Vat, Sir. 

(b) At present 11 Gauge Conversion 
projects are in progress. 

(c) On economic, operational and 
strategic considerations. 

Abandon of Exploratory Well In 
Bombay High 

825. SHRI SHANTARAM 
POTOUKHE: 

SHAI RAM SAGAR (Saidpur): 

Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state: 

(8) whether the Oil & Natural Gas 
Commission is likely t abandon the explor-
atory well in Bombay High's B 50-1 block that 
devetopad abnormally high pressure levels 
some days ago; 

(b) if so, whether any investigation has 
been mad. into this situation; 

(c) if so. its outcome and the future 
course of action contemplated; and 

(d) the expenditure involved as a resurt 
of such abandonment apart from the loss of 
in placa geological hydrocarbon resources 
in the Block? 

THE MINISTER OF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA· 
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MENTARV AFFAIRS (SHRI SATYA 
PRAKASH MALVIYA): (a) Abnormally high 
pressure was encountered at a depth of 
3307 metre. whil. drilling the wall B 50-1. 
Efforts to control the wall are being made. 
The fate of the wall depends on the success 
of these efforts. 

(b) and (c). Yas, Sir An investigation has 
been initiated. 

(d) The well has not yet been abandoned. 
However, no 'inplace geological hydrocarbon 
reserves' would be lost even in it is evantu-

C' ally decided to abandon this well. 

Introduction of through Coach •• 
batw.en Bldar and Bang_lore 

826. SHRI SRIKANTHA DATTA 
NARASIMHA RAJA WADIYAR: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether the proposal for the intro-
dudion of through coaches between Bidar 
and Bangalor. in Karnataka is pending; and 

(b) if so, the steps taken to implement 
the proposal? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI BHAKTA 

51. No. Nams of the Project 

1 2 

CHARAN DAS): (a> No, Sir. 

(b) Does not aris8. 

Clearance to Three New Thermal Power 
Projects 

827. SHAI M.V. 
CHANDRASHEKARA 
MURTHY: 

SHRIK.MURAlEEDHARAN: 

Will the Minister of ENERGY be pleased 
to state: 

(a) whether Government have received 
clearance of the Public Investment Board 
recently for three naw Thermal Power 
Projects; and 

(b) if so, the details thereof and the 
capacity of each such project with details of 
participation of Indian and foreign compa-
nies? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENERGY (SHRI BABANRAO 
DHAKNE): (a) and (b). The Public Investment 
Board has recently recommended the fol-
lowing three new thermal power projects of 
the National Thermal Power Corporation 
(NTPC) for investment approval: 

Capacity 

3 

1. Kayamkulam Super Thermal Power Project 
(STPP) Stage- I. 

2x21 0 MW 

2. 

3. 

Mangalore Super Thermal Power Project 
(STPP) Stage- I. 

Yamunanagar Thermal Power Project 

2x210 MW 

4x210 MW 
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The Kayamkulam and the Mangalore 
projects have been identified for bilateral 
Soviet assistance together with the Maithon 
Thermal Power Project (4x20 MW) of the 
Damodar Valley Corporation and a credit 
agreement for Roubles 770 million has been 
signed for the purpose. The balance cost of 
these projects are proposed to be financed 
from domestic sources. The mode of financ-
ing the Yamunanagar Project has not been 
finalised. 

Fast Train between Deihl and Tatanagar 

828. SHRI GOPI NATH GAJAPATHI: 
Will the Minister of RAILWAYS be pleased 
to state: 

(a) whether the proposal to introduction 
a fast train between Nizamuddin/Delhi and 
Tatanagar via Agra-Gwalior-Bilaspur ad 
Rourkela has been pending since long; 

(b) if so, the reasons for delay in its 
implementation; and 

(c) when that train would be introduced 
on that route? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI BHAKTA 
CHARAN DAS): (a) No, Sir. 

(b) and (c). Do not arise. 

Pending 011 Projects 

829. SHAI GOPI NATH GAJAPATHI: 
Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state: 

(a) whether a large number of projects 
to step up crude oil out-put, are pending with 
the Government; 

(b) if s, the details of pending projects; 

(c) the extent of crude in expected to be 

produced annually on the execution of those 
projects; and 

(d) the steps taken to clear those projects 
at an early date? 

THE MINISTER OF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALVIYA): (a) Yes, Sir. 

(b) The following projects to step up the 
crude oil output are presently under exami-
nation of the Government: 

(1 ) Development of Neelam field. 

(2) Development of Mukta field. 

(3) 

(4) 

Enhanced oil recovery for Bombay 
High field (L-lIIlnfill). 

L-II Development in Bombay High 
North. 

(5) Development of Gandhar field 

(6) Integrated Development of Ravva 
Offshore field. 

(c) The annual production of crude oil is 
estimated to be 50 million tonnes per annum 
by the terminal year of the VIII Plan period. 

(d) All these projects are under active 
consideration of the Government. 

Train Service on Berhampur-
Bhubaneswar Section 

830. SHRI GOPI NATH GAJAPATHI: 
Will the Minister of RAILWAYS be pleased 
to state: 

(a) whether Government have a pro· 
posal to introduce a fast train between 
Berhampur and Bhubaneswar and vice versa 
and to increase the frequency of existing 
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trains between these two cities of Orissa; 

(b) if so, the details of the proposals in 
that regard; and 

(c) the steps taken to implement those 
proposals? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRt BHAKTA 
CHARAN DAS): (a) No, Sir. 

(b) and (c). Do not arise. 

Thefts from Goods shad at New Deihl 
Station 

831. SHRI MADAN LAL KHURANA: 
Will the Minister of RAILWAYS be pleased 
to state: 

Y9srs No. of cases registered 

1 2 

1988 1 

1989 4 

1990 3 
(upto 23.12.90) 

(c) Preventive steps taken by RPF to 
control crime in Commercial Goods shed are 
as under: 

1. 

2. 

Regular Patrolling and guarding of 
Goods shed is being done. 
Frequent checks are conducted by 
Supervising Officers. 

Road over Bridge at Ghatkopar 
(Bombay) 

832. SHRI ASHOK ANANDRAO 
DESHMUKH: Will the Minister of RAIL-
WAYS be pleased to state: 

(a) whether thefts, pilferages, stealing 
are taking place regularly in the Commercial 
goods shed at New Delhi; 

(b) if so, the number of such cases 
came to notice during the last three years; 
and 

(c) the details of steps taken to tone up 
the safety of the goods? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHAI BHAKTA 
CHARAN DAS): (a) No, Sir. Thefts and pil-
ferage occurs only occasionally. 

(b) Theft/Pilferage reported during the 
last three years upto 23.12.1990 is as under: 

Persons arrested 

3 

1 

18 

(a) whether there is proposal to con-
struct a new road-over bridge next to the 
existing road-over bridge south ofGhatkopar 
railway station in Bombay; 

(b) if so, the details thereof; and 

(c) when this bridge is expected to be 
completed? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI BHAKTA 
CHARAN OAS): (a) Yes, Sir. 

(b) The Bombay Municipal Corporation 
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has Initiated. proposal for construction of a 
new road-over bridge by the sid. of the 
exiating road-over bridge, to be undertaken 
by the Railways on 'Deposit terms.' 

(c) As the proposal for the work is in the 
initial stag., no target time for its completion 
has been fbeed 10 far. 

Rail Une Between Panve. Khopoll and 
Karjat 

833. SHRI ASHOK ANANDRAO 
OeSHMUKH: WlJlthe Minist.rof RAILWAYS 
be pl .... d to atat.: 

<a> wheth.r survey was carried out to 
have a railway link between Panvel Khopoli 
and Karjat around Bombay; and 

(b) if so, the steps taken in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI BHAKTA 
CHARAN DAS): (a) and (b). Survey for a 
New BG lin. from Panvel to Ka~at has been 
ordered during 1990-91 at a cost of Rs. 2.20 
lakhs. 

Import of Luxury Car. by Air India 

834. SHRI SANAT KUMAR MANDAL: 
Will the Minister of CIVIL AVIATION be 
pleased to stat.: 

(a) whether the Air India imported some 
Luxury Cars sometime back; K so, the number 
thereof and the foreign exchange Involved; 

(b) the reasons for such import; and 

(c) whether he proposes to r.examine 
the deal and also considers soma more 
profitable usa being made of these cars? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION (SHRt 
HARMOHAN DHAWAN): (a) and (b). Air 

India purchased two Toyota qa,. In 1986 at 
an expenditure of As. 2.551akha (Japane.e 
Yen 4.23 million) for transportation of VIPs! 
CIPs. These cars were purchased .8 re-
placement for old Mercedaz Benz Cars. 

(d) Does not arise. 

Air india ProjKta for Load.r.rrrlna· 
port.,. 

835. SHRI SANAT KUMAR MANDAL: 
WiU the Minister of CIVIL AVIATION be 
pleased to state: 

(a) whether the Air India conceived a 
Rs. 12 cror. project for Ioadersltransporters 
machinery sometime back to improve the 
existing set up; 

(b) if so, its foreign exchange compo-
nent and its utility and at which of the inter-
national airports It was planned to be installed; 

(c) whether the Government propose to 
examine the viability of this project in the 
context of the pres.nt acute financial strin-
gency and the fall in Air India'. Gulf traffic; 
and 

(d) If not, the feasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION (SHRI 
HARMOHAN DHAWAN): <a) and (b). Yes. 
Sir. The initial coat of the project is approxi-
mately Rs. 1.2 emre. for Importing some 
units in fully assembled condition. Later. it is 
proposed to make payment in rupee. to 
partie. who undertake phasad manufacture 
of these units. These equipment will be lo-
cated at Bombay, Delhi, Calcutta, Madras 
and Trivandrum airports. 

(c) and (d). The equipment presently 
utilised for ground-handling of aircraft have 
becom. old and outlived their utility. There-
for •• replacement of the .. unital ••••• ntlal. 
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Oenet'8tJon of Power from Aloe Straw 

838. SHAI SANAT KUMAR MANDAL: 
Wi. the Mlnlller of ENERGY be pleaMd to 
atate: 

Ca) whether any atudie. have been 
made or any pRot plant set up for the gen-
eration of power from rice straw; 

(b) it 10, the results achieved so far; and 

(c) if not, whether as one of the measure. 
to conserve coal and 011. Government is 
IiMIy to consider the utili_ion of rice straw 
_ • atep forward In the use of agricultural 
wast .. for power generation? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENERGY (SHRI BABAN RAO 
DHAKNE): (a> Yea, Sir. Buedontheatudies 
carried oUi • pilot plant for generation of 10 
MW power from surplus rice Itraw is being 
•• t up at Jalkheri, Distt; Patlala, Punjab. Th. 
plant Inat_Hation is nearing completion. 

(b) and (c). The relult would be known 
after the plant Is commissioned and setting 
up of more such plants could be considered 
therealterto utilise surplus agricultural wast .. 
and .... idu •• for power g8neration. 

[ r,."slatlon) 

Railway Lin •• In Tribal ArN. of 
RaJa.than 

837. SHRI GULAB CHAND KATARIA: 
Win the Minister of RAILWAYS be pleased 
to atate: 

(a) whether Government propose to 
provide sufficient rail facilities In tribal domi-
nated areas of Udaipur. Oungarpur. 
Banswara and Sfrohl Districts where the 
railway faciliUe. are essential there for the 
development of mines and industries as well 
as tribal areas; and 

(b) If 10, the tim. by which th .... re .. 
are likely to be linked with railway linea? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI BHAKTA 
CHARAN DAS): (a) and (b). The expansion 
of Railway network to meet the traffic re-
quirements Is an on-go;ng process and new 
linea are taken up every yaar depending on 
thl availabtlity of resources. At pre.ent. the,.. 
is no proposal to provide rail faciliti. In tribal 
areas of Udatpur-Dungarpur, Banswara and 
Sirohi District of Rajasthan. 

[Eng/ish] 

011 Drilling In Andhr. Prad •• h 

838. SHRI RAJMOHAN REDDY: Will 
the Minister of PETROLEUM AND CHEMI-
CALS be pleased to atale: 

(a) the places in Andhra Pradesh where 
ollis located and drilling is in progr ... for its 
exploitation: and 

(b) the detaill of the drilling operation. 
In this regard? 

THE MIN ISTER OF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA· 
MENTARY AFFAIRS (SHRI SATVA 
PRAKASH MALVIYA): (a) and (b). 011 and 
Natural Gas Commission has .0 far discov-
.rad oil in the foltowing structural In Krtshan 
and East Godavari districts of Andhra 
Pradesh: 

1. lIngsla A total of 3 waUs 
have been 
drilled and all 
three hav.glven 
indications of the 
presence of oil. 
At present one 
well is under 
drilling. 
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2. Bantumilli 

3. Kaikalur 

4. Mori 

Out of total 3 
wells drilled only 
one well have 
given indication 
of the presence 
of oil. 

Out of 7 wells 
drilled 2 are oil 
bearing. 

Only one well 
has been drtlled 
which is all 
bearing. 

At present ONGC propose to take up 
delineation drilling in Lingala. Kalkalur and 
Mori structures. 

Energy Accounting and Monitoring 
Systems 

839. SHRI B. DEVARAJAr..J: Will the 
Minister of ENERGY be pleased to state: 

(a) whether the Government are 
evolving a comprehensive programme in he 
field of demand management and energy 
conservation; 

(b) if so, whether any suggestion have 
been made to develop and adopt adequate 
energy accounting and monitoring systems: 
and 

(c) if so, the steps proposed to be taken 
in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENERGY (SHRI SABAN RAO 
DHAKNE): (a) to (c). Proposals have been 
formulated for undertaking a comprehensive 
programme in the field of energy demand 
management and energy conservation dur-
ing the Eighth Plan period. For energy ac-
counting, and monitoring, various measures, 
like energy audits, stationing of Energy Audit 

Buses in different part of the country, fixing of 
targets for specific energy consumption, 
modification of standards and periodic review 
of the progress made towards achievement 
of targets are proposed to be adopted. 

Planning Oil Production, Refining and 
Investment 

840. SHRI MAHENDRA SINGH 
MEWAR: Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state: 

(a) whether the Government have 
planned on increasing oil production, refin-
ing and petro-chemical industry in view of 
the present crisis; 

(b) jf so, the position with respect to the 
national investment, returns thereon, and 
reserves that might be tapped in a crisis such 
as this; and 

(c) the percentage of national require-
ment that can be met by indigenous ca-
pacities? 

THE MINISTEROF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRt SATYA 
PRAKASH MALVIYA): (a) Yes, Sir. The 
Government attaches highest priority for in-
creasing oil production, refining and ex-
panding petro-chemical industry In the 
country. 

(b) Efforts in oil exploration have resulted 
in upgradation of 5.7 billion tonnes of Geo-
logical reserves out of the prognosticated 
reserves of 20.6 billion tonnes. While outlay 
for this sector during the VIII Plan has not 
been finalIsed, in orderto get optimum returns 
as well as totap these reserves in the current 
crisis projects are being executed to develop 
discovered oil fields in order to optimise the 
reserves to production ratio. 

(c) The current percentage of self-
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sufficiency in crude oil is about 590/0. 

Rake. for Palace of Wheals 

841., SHRI MAHENDRA SINGH 
MEWAR: Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether the Railways are making in 
new air-conditioned rake for a second 'Pal-
ace on Wheels' train, If so, the reasons 
therefor; 

(b) the ratio of sharing investments and 
returns etc. between the Railways and the 
Rajasthan Tourism Development Corpora-
tion, if any; 

(c) the figures of receipts outgoings and 
profits for the last three years of completed 
financial records in regard to 'Palace on 
Wheels'; and 

(d) the details of the designing of rakes 
models, the interiors of passenger com-
partments and for technical improvement? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI BHAKTA 
CHARAN DAS): (a) A new air-conditioned 
rake is being fabricated to replace the existing 
rake of Palace on Wheels which has outlived 
its life. 

(b) The sharing ratio of earnings be-
tween the Railways and the RTDC at present 
is 65: 35. For the new rake it Is proposed as 
72:28. Both RTDC and Department of· 
Tourism have not agreed to make any in-
vestment in the new rake. 

(c) The Railway's share of earnings, 
expenditure and Profit/Loss on 'Palace on 
Wheels' during the last three years is as 
under: 
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(d) A decision has bean taken to do the 
interior designing of the new raka in consuf. 
tation with RTDe and an ArchitectoQJm-
Interior Decorator has been appointed to 
give it a vintage look. 

Manufactur. of PlasUc Article. from 
Crude 011 

842. SHRI PARASRAM BHARDWAJ: 
Will the Minister of PETROLEUM AND 
CHEMICALS be pteased to state: 

(a) whether the Government ate aware 
that the manufacture of basic plastic as well 
as plastic artICles is highly energy intensive 
and main material for the manufacture of 
basic plastIC is the crude oil which is very 
much in short supply; 

(b) whether the Government have made 
alternative arrangemonts in view of t he crisis 
in the Gulf region and ever·rising trend in oil 
prices; and 

Cc) if so, the datails thereof? 

THE MINISTER OF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALVIYA): (a) to (c). Basic 
plastic material can be manufactured from 
hydrocarbons, as well as non-hydrocarbons 
such as alcohol. However the former method 
IS more economical. The energy content in 
the manufacture of plastics is less than that 
of conventional materials such as metal. 

Revamping of Project Management 
Group of ONGC 

843. SHRI PARASRAM BHARDWAJ: 
Will the Minister of PETROLEUM AND 
CHEMICALS be pleased 10 state: 

(I) whether the Oil and Natural Gas 
Commission hal recently revamped its 
project management group in order to ex· 

ecutive more effectively its various projects 
during the Eighth Five Year Plan period; and 

(b) if so, the dotajls thereof? 

THE MINtSTEAOF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLlA· 
MENTARY AFFAIRS (SHAI SATYA 
PRAKASH MAlVIYA): (a) and (b). In order 
to executa its projects more .ffectively, 
ONGC has revamped its project manage· 
ment system by adopting a muhi disciplinary 
integrated approach to bring in closer co-
ordination & networking among the different 
groups associated with the implementation 
of projeds. The new set up is expected to 
facilitate bAttar sharing of information among 
the different groups involved in project 
management and minimise the time between 
conceptualisation of projects and their ex-
ecution. 

Setting Up of Thermal Power Station at 
Panandhro In GuJarat 

844. SHAI PRAKASH KOKO 
BRAHMBHA IT: Will the Minister of EN· 
ERGY be pleased to state: 

(a) whether the Gujarat Mineral De-
velopment Corporation is planning a new 
, 10 MW thermal power station based on 
lignite at Panandhro (Kutch); 

(b) if so, the totalexpGnditure involved: 

(c) whether the project report has been 
received: and 

(d) the main features of the proposed 
project pia n, the amount of central assistance 
to be provided and the quantum of power to 
be generatod therefrom? 

THE MINISTER OF STATE IN THE 
MINISTRYOFENERGY(SHRIBABANRAO 
DHAKNE): Ca) to Cd). The Central Electricity 
Authority has not received any Project 
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Feasibility Report from the Gujarat Minerai 
Development Corporation for installation of 
a new lignite based 110 MW Thermal Power 
Station at Panandhro (Kutch). 

011 Refinery in GuJarat 

845. SHRI PRAKASH KOKO 
BRAHMBHA TT: Will the Minister of PE-
TROLEUM AND CHEMICALS be pleased 
to state: 

(a) whether the Gujarat Government 
has submitted a proposal to the Union 
Government for setting upof an oil refinery at 
Wadinar in Jamnagar; and 

(b) if so, the details thereof: and 

(c) the action taken thereon? 

THE MINISTER OF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALVIYA): (a) Yes, Sir. 

(b) The proposal is for setting up 01 a 
100% Export Oriented unit by Mis Essar 
Group in Collaboration with Mis Beghtallnc., 

(1 ) 1988 No increase in fares. 

(2) 19S9 

Date Percentage 
increase of 
the total fare. 

i) 16.2.89 1.6% 

ii) 9.6.89 13.6% 

(3) 1990 

i) 11.4.90 15.7% 

ii} 26.9.90 10% 

USA for refining of petroleum products with 
a capacity of 9 million tonnes per annum at 
Vadinar at a cost of Rs. 1900 crores. 

(c) No decision has been taken so far in 
this regard. 

Increase in Air Fares 

846. SHRI BALGOPAL MISHRA: 
SHRI A.K.A. ABDUL SAMAD: 

Will the Minister of CIVIL AVIATION be 
pleased to state: 

(a) the dates on which internal air fares 
has been increased during the last three 
years; 

(b) the quantum and percentage of 
Increase on each occasion; and 

(c) the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION (SHRI 
HARMOHAN DHAWAN): (a) to (c). The 
domestic fares of Indian Airlines were in-
creased as follows during the last 3 years: 

Reason 

To offset the high cost of short sector 
operations upto 500 Km as length. 

To offset the increase in operating 
cost other than the Aviation Turbine 
Fuel. 

To offset the ste~p increase in the 
price of Aviation Turbine Fuel. 

As Gulf Evacuation Surcharge. 
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Furthermore, an inland Air Travel Tax 
(IA TT) was introduced by the Government of 
India @ 10% of the basic fare w.e.f. 1.7.89. 
The rate of tax was increased to 15% and 
was made applicable to the total fare w.e.f 
1 st July, 1990. This tax accrues to the Gov-
ernment of India and not to the Indian Airlines. 

Saving of all 

847. SHRI BALGOPAL MISHRA: Will 
the Minister of PETROLEUM AND CHEMI-
CALS be pleased to state: 

(a) whether Government have received 
any proposal regarding invenfion of devices 
to save millions of liters of oil per year resulting 
in saving of foreign exchange; and 

(b) if so, the details thereof and the 
action taken thereon? 

THE MINISTER OF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALVIYA): (a) and (b). Petroleum 
Conservation Research Association under-
takes the evaluation of additives/devices 
claimed to be fuel efficient. This is done at 
the laboratories of IOC (R&D) at Faridabad, 
Indian Institute of Petroleum at Dehradun 
and Lubrizol India Limited at Bombay. The 
results of recent evaluation have shown that 
three additives have a fuel saving potential 
to the extent of about 2-3%. These have to 
be further evaluated in field trials to confirm 
the saving potential. 

[ Translation] 

Electrification of Unauthorised Colo-
nies 

848. SHRI HARISH PAL: 
SHRI KANKAR MUNJARE: 

Will the Ministerof ENERGY be pleased 
to state: 

(a) the names of unauthorised colonies 
electrified in Delhi during 1989-90 and the 
details thereof; 

(b) the details of unauthorised colonies 
likely to be electrified during 1990-91; 

(c) whether government have received 
such proposals in regard to Jagjivan Nagar, 
Ram Nagar, Shagwanpur Kheda situated on 
Loni Road in Shahdara Delhi; 

(d) if so, the details thereof and when 
these are likely to be electrified; and 

(e) the details of criteria followed in 
regard to the electrification of the 
unauthorised colonies? 

THE MINrSTER OF STATE IN THE 
MINISTRY OF ENERGY (SHRI SABAN RAO 
DHAKNE): (a) and (b). The details are indi-
cated in the attached statements I and II. 

(c) and (d). According to DESU, the 
colonies of Jagjivan Vihar, Ram Nagar and 
Bhagwanpur Khera situated in Loni Road, 
Shahdara District, are already electrified. 

(e) Electrification of any colony is the 
responsibility of the concerned colon ising 
agency. Only those unauthorised colonies 
which were in existence upto 1.1.91 are 
eligible for electrification subject to the cer-
tification to this effect by the Town Planner, 
Municipal Corporation of Delhi. The scheme 
for electrification is released by DESU after 
the prescribed development charges @ Rs. 
12/- per sq. yard (Rs. 14.35 per sq. meter) 
are deposited by the minimum 25% of the 
plot holders and suitable land for the sub-
station is also handed over to DESU. 
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STATEMENT-I 

Name of the Unauthorised colonies 
electrified in Delhi during the year 1989-90 

East Circle 

1 . Chhajju Pur Colony 

2. Kabul Nagar 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10' Block North West Ashok Nagar, 
Mandoli Road. 

Madhu Vihar 

Chandar Vihar 

North West Circle 

Nai Basti Bankner 

New Gupta Colony 

West Circle: 

Indra Park Extn. Part-I, Palam 

Binda Pur Extn., Palam 

10. Durga Puri 

11. Dashrath Puri C-Block 

12. T -Extn. Block 

13. Subhash Park 

14. 

15. 

16. 

17. 

18. 

Indra Park, Part-II, Palam 

Left Out Portion Mahavir Enclave, 
G&H Block 

Left Out Portion Anup Vihar 

Left Out Portion San jay Enclave 

E-Block, Sadh Nagar, Part-II 

19. Mahindra Park, Pankha Road 

20. Vijay Enclave 

21. Chanakya Place 

22. G.I. Block Extn., Uttam Nagar 

23. Left Out Portion Vashisth Park 

24. a-Block Extn. Vikas Vihar 

25. 

26. 

27. 

28. 

29. 

30. 

31. 

32. 

33. 

Dabri Extn. East 

Ravi Nagar Extn. 

Shagat Enclave, Uttam Nagar 

Gitanjali Park Partly Shiv Puri. 

Patel Garden (Near Kakrola More) 

Swaran Park, Rohtak Road. 

Vaishali Colony 

Vinobha Enclave 

I-Block & Mohan Block, West 
Sagarpur 

34. Shiv Ram Park, Nangloi 

35. Q-Block, Vikas Vihar 

36. Left Out Portion Mahavir Enclave 

South Circle: 

37. Dugal Colony 

38. C & 0 Block, Molar Band 

39. O-Block, Krishna Park, Devli Road 

40. Left out portion Molar Band Extn. 
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41. 

42. 

43. 

Elect. of Harijan Basti Village 
Masoodpur. 

Elect. of Dot potters Basti Haus 
Rani, Malviya Nagar. 

B-Block, Village Molana Band 

STATEMENT-II 

Names of the Unauthorised Colonies likely 
to be electrified in Delhi during the Year 

1990-91 

East Circle: 

1. Bhagirthi Vihar 

2. Kabir Nagar 

3. Viswan Nagar, Block 28-29 

4. North School Block, Mandawali-
Fazalpur. 

5. F-Block West Vinod Nagar. 

6. E-Block West Vinod Nagar. 

7. A-Block West Vinod Nagar. 

8. D-Block West Vinod Nagar. 

9. 

10. 

11. 

12. 

Sanjay Mohalla 'D' Block, 
Bhajanpura 

IE' Block, Part Subhash Mohalla. 

Gali No.1 to 8 Zakariya Maszid. 

IE' Block, Khajoori Khas. 

North West Circle: 

13. Shiv Mandir Mahalia, Village Badli. 

14. Friends Enclave Sector 5 & 6, 
Sultan Puri Road. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

Part of Budh Vihar (Electrified). 

West Circle: 

Dabri Extn. 

Q-Block Extn. Uttam Nagar. 

T-Block, Uttam Nagar 

Prem Nagar Ph. I,ll and IV. 

Rajapuri and Viswas Park at Uttam 
Nagar 

F-Block, Sadh Nagar Part, II, Palam 
Colony. 

Left out portion J Block, West 
Sagarpur. 

Jankipuri Colony, Near ViII. 
Bindapur. 

24. Left out portion Durga Park Colony. 

25. O-Block, Dashrath Puri, Palam 
Road. 

26. Left out portion Raghu Nagar, 
Pankha Road 

27. Blndapur Extn. Uttam Nagar. 

28. 

29. 

30. 

31. 

32. 

33. 

Left out portion Raj Nagar, Palam 

Left out portion of Geetanjali 

Gettanjali Extn. West Sagarpur 

Partap Gardan, Bindapur Extn. 

Raj Nagar Part-II Extn. Palam 
Colony. 

Left out portion of Sitapuri Extn. 
Dabri Extn. 
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34. 

35. 

36. 

Elect. of Sewak Park Shiv Pur; & G-
Block 

Pal am Vihar Colony Matiyala Road 

Elect. of Roshanpura Extn. Najaf 
Garh 

37. GL Block. Usha Park. Hari Nagar. 

38. Amar Colony. Nangloi. 

39. 

40. 

41. 

Arvind Enclave, Nangloi. 

Rattan Park. Nangloi 

North Circle: 

Indra Vikas Colony (Dhakha Johar 
Colony) 

South Circle: 

42. Viswakarma Colony. 

43. 

44. 

45. 

46. 

47. 

48. 

49. 

50. 

51. 

52. 

Elect. of Pulpahladpur Colony. 

Batla House 

Abdul Fazal Enclave 

Budh Vihar. Tajpur Pahari 

Left out portion of Mahipal Pur 

Had Nagar Extn. Jaitpur 

Left out portion of Batla House. 544 
Mamin Street, Okhla 

Noor Nagar Extn. Okhla. 

Elect. of New Colony Basti (Harijan 
Basti) Okhla. 

Elect. of Hari Nagar Extn. Saurabh 
Vihar, Jaitpur. 

53. 

54. 

55. 

Elect. of B, C, 0, and E Block, 
Jawahar Park, Devli Road. 

Elect. of Durga Vihar. Devli Road 

Elect. of 1- Block, Hari Nagar Extn. 

[English] 

Doubling of Railway Lines In Kerala 

849. SHRI p.e. THOMAS: Will the 
Minister of RAILWAYS be pleased to state: 

(a) the number of railway lines In Karala 
being doubled this year and the stages of 
construction work on each project; 

(b) whether Government propose to 
provide more railway journey facilities in 
Kerala; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHAI BHAKTA 
CHARAN DAS): (a) An alternative BG line 
has been proposed for construction between 
Ernakulam-Kayankulam. Of this Ernakulam-
Alleppey (57 kms.) has already been com-
missioned on 15.10.89. Work on Alleppey-
Kayankulam (43 Kms.) is in progress and is 
targetted for opening in 1991-92. When 
completed it will provide two single lines 
between Ernakulam and Kayankulam instead 
of conventional doubling one via Alleppey 
and the other via Kottayam-the existing 
route. Doubling on Kayankulam-Quilon (41 
kms.) was approve in the Budget for 1989-
90. The land acquisition work has started 
and work on Earth Work, Minor Bridges and 
Staff quarters has been commenced. The ~ 

progress as on 30.11.1990 is 8%. Doubling 
on Quilong- Trivandrum Central (65%) was 
included in the Budget for 1990-91 and the 
final location survey for fixing the alignment 
on land is in progress. However t it may not 
be possible to complete any stretch on which 
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train operations can commence, this year. 

(b) and (c). Provision/introduction of 
additional train facilities is a continuous pro-
cess subject to operational feasibility, avail-
ability of resources and traffic justification. 

Guruvayoor-Mangalore Railway Line 

850. SHRI p.e. THOMAS: Will the 
Minister of RAILWAYS be pleased to state: 

(a) the present stage of the proposed 
Guruvayoor-Mangalore railway line project; 

(b) the funds allotted for the railway line; 
and 

(c) the details of the tentative plan of the 
project? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI BHAKTA 
CHARAN DAS): (a) to (c). A railway line 
already exists between Kuttipuram and 
Mangalore. A survey was carried out for 
construction of Kuttipuram·Trichur (via 
Guruvayoor) railway line. Out of this, con-
struction of Trichur·Guruvayoor is in progress 
for which an outlay of Rs. 8.00 crores has 
been provided during 1990-91. There is no 
proposal for construction of railway line from 
Guruvayoor to Kuttipuram (on Shoranur-
Mangalore) at present. 

SC/ST BackJong 

851. SHRI KUSUMA KRISHNA 
MURTHY: Will the Minister of RAILWAYS 
be pleased to state: 

(a) whether backlong of reserved post 
meant for Scheduled Castes and Scheduled 
Tribes in various Railway zones has since 
been cleared; 

(b) if not, the reasons therefor: 

(c) whether any action plan has been 
prepared by railways to wipe out the backlong 
especially in higher cadres reserved for SCI 
STs; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI BHAKTA 
CHARAN DAS): (a) The backlogs in re-
cruitment in the reserved quotes for SCs and 
STs in posts controlled by Zonal Railways 
have been cleared except in a few cadres on 
certain zonal Railways, particularly in Group 
C posts in tech n ica I cat ego ries due to reason s 
such as non-availability of SC/ST candidates, 
non-completion of selection process due to 
disturbed conditions in certain areas, non-
availability of vacancies, etc. 

(b) and (c). The posts in higher cadres 
are filled by promotion. Some backlog exist 
in promotional categories and steps are being 
taken to clear this. However, there are cer· 
tain constraints like (i) non-availability of 
sUitable candidates in the feeder categories 
and (ii) restrictions imposed by orders/in-
junction of Supreme Courts. high Courts/ 
CATs restraining Railway Administrations 
from making reservation for the SCs/STs in 
promotion in such cadres where the repre-
sentation on the SCs/STs has reached the 
extent of 15% for SCs and 7-12% for STs of 
the cadres strength. 

Clearance to Project and Production II 

Targets of ONGC 

853. SHRI KUSUMA KRISHNA 
MURTHY: Will the Ministerof PETROLEUM 
AND CHEMICALS be pleased to state: 

(a) the target set by the Oil and Natural 
Gas Commission for crude oil and natural 
gas production during 1990-91: 

(b) whether the Government have re-
ceived any investment proposals from the 
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ONGC for the development of L-II and L-1I1 
reservoirs of Bombay High and for laying the 
additional pipeline form its South-base of 
Hazira; 

(c) whether the proposal has since 
been cleared by the Government; 

(d) if so, the details thereof: and 

(e) if not, the reasons for the delay? 

THE MINISTER OF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALVIYA): (a) The production 
targets of ONGC for crude oil dlJ ring 1990-91 
are given below: 

(MMT) 

Crude Oil 32.12 

NGL 0.88 

33.00 

The target for production of Natural Gas 
during 1990-91 is 17.316 BCM. 

(b) to (e). The proposal for development 
of L-II and L-III reservoirs of Bombay High 
are under examination of the Government. 
The Proposal for laying of additional pipeline 
from South Base in to Hazira has not been 
submitted to the Government by ONGC so 
far. 

[ Translation] 

Damage Caused to Farmers Due to 
Breach in Ash Dam Project at Badarpur 

854. SHRI TEJ NARAYAN SINGH: 
SHAI RAJENDRA 

AGNIHOTRI: 

Will the Ministerof ENERGY be pleased 
to state: 

(a) whether Government's attention 
has been drawn to the news-item captioned 
'Kisanon Ko Muavja Dene Kas Nirdesh' ap-
pearing in lJansatta' dated 28 November, 
1990; 

(b) if so, the outcome of the directions 
issued to the authorities of the National 
Thermal Power Corporation; 

(c) whether the farmers, whose crops 
have been destroyed due to the breach in 
the Ash dam of 8adarpur Power station have 
not so far been paid compensation in full; 
and 

(d) if so. the steps being taken by the 
Government in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENERGY (SHRI BABANRAO 
DHAKNE): (a) Yes, Sir. 

(b) to (d). The National Thermal Power 
Corporation/Badarpur Thermal Power Sta-
tion have not received any specific directions 
from the Lt. Governor of Delhi for payment of 
compensation to the affect farmers. Com-
pensation can be paid by the concerned 
authorities only after assessment of the 
damages and the determination of the rate of 
compensation etc. which is being carried out 
by the Delhi Administration. Meanwhile, the 
Delhi Administration is releasing an amount 
of As. 1000/- pf)r hectare to the affected 
farmers in the form of 'relief'. 

[English] 

Free Supply Offer of Crude by Iraq 

855. SHRI PRAKASH KOKO 
BRAHMBHA IT: Will the Minister of PE-
TROLEUM AND CHEMICALS be pleasedto 
state: 

(a) whether Iraq Government offered to 
India, crude oil free of charge not only for 
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1990, but also for 1991; 

(b) if so, the details thereof and whether 
India has accepted the offer and to what 
extent; and 

(c) if not, the main reasons therefor? 

THE MIN ISTER OF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLlA~ 
MENTARY AFFAIR (SHRJ SATYA 
PRAKASH MALVIYA): (a) to (c). Iraq had 
offered supply of crude oil to India. In view of 
the economic sanctions imposed on Iraq 
under the Securrty Council Resolution 661, it 
is not possible to import oil from Iraq. 

Charges for Catering Service In 
Rajdhani Express 

856. SHRI JANARDHANA POOJARY: 
Will the Minister of RAILWAYS be pleased to 
state: 

(a) whether meal charges included in 
the ticket for Rajdhanl Express trains are the 
same for vegetarian and non-vegetarian 
meals and snacks; if so, the reason therefor; 

(b) whether the Government propose to 
reduce charges for Vegetarian meals and 
snacks in AaJdhani Express trains; if so, 
when; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI BHAKTA 
CHARAN DAS): (a) to (c). The fare by 

Rajdhani Express is inclusive of catering 
charges. The difference in cost between 
vegetarian and non-vegetarian meals is 
marginal. Moreover, it is not desirable to 
have different fares for the same class of 
travel in the same train for the same destj· 
nation. Hence there is no proposal to change 
the existing system. 

Financing of New Power Projects of 
Rajasthan 

858. SHRI MAHENDRA SINGH 
MEWAR: Will the Minister of ENERGY be 
pleased to state: 

(a) the steps taken to set up and to 
finance new thermal, hydel nuclear and so-
lar power generation units in Rajasthan; 

(b) the details of respective share of the 
Union Government, State Government, In-
ternational aid and private participation in 
the finanCing of these power projects; and 

(c) the State-wise details of shortfall in 
estimated requirement and the existing 
availability of electricity In the country? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENERGY (SHRI BABANRAO 
DHAKNE): (a) and (b). 'The Eighth Five Year 
Plan has not yet been finalised. The details 
of the new power projects to be taken up in 
Rajasthan and their mode of financing would 
be known only after the Eighth Plan has 
been finalised. 

(c) The requisite information is given in 
the attached statement. 
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Recommendations of Power Ministers' 
Conference 

859. SHRI G.S. BASAVARAJ: Will the 
Minister of ENERGY be pleased to state: 

(a) whether Power Ministers' Confer-
ence was held in New Delhi; 

(b) whether Karnataka had suggested 
for the regional power tariff advisory com~ 
mittee as a measure to improve the liquidity 
of the electricity boards in the country; 

(c) if so, whether all the State Govern-
ments accepted these recommendations; 
and 

(d) when it is likely to be implemented? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENERGY (SHRI BABANRAO 
DHAKNE): (a) Yes. Sir. 

(b) No suggestion was made by the 
Government of Karnataka regarding the 
setting up of Regional Power Tariff Advisory 
Committee as a measure to improve the 

. liquidity of the Electricity Boards in the country. 
However. the State Power Ministers Con-
ference held in New Delhi on the 11 th and 
12th September, 1990 had recommended 
the creation of Regional Tariff Advisory 
Committees. 

(c) and (d). The above recommendation 
is under consideration of the Central and the 
concerned State Governments. 

Setting up of WindmillS In Eighth Plan 

860. SHRI SRIKANTHA DATTA 
NARSIMHA RAJA WADIYAR: Will the Min-
ister of ENERGY be pleased to state: 

(a) the number of wind mills proposed 
to be set up during the Eighth Plan; , 

(b) the State-wise target set up the 
Union Government orthe State Governments 
thereon; 

(c) the names of the States where these 
windmills are proposed to be set up; and 

(d) the central assistance proposed to 
be sanctioned and the amount so far sanc-
tioned to different States for that purpose 
State-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENERGY (SHRI BABANRAO 
DHAKNE): (a) and (b). The number of 
Windmills to be set up in different States will 
depend on the final 8th Plan allocations. 

(c) Wind surveys are underway in 19 
States to identify locations for wind energy 
installations. Significant wind potential has 
been identified in Gujarat. Tamil Nadu, 
Andhra Pradesh and Maharashtra. In other 
States also. it is expected that suitable lo-
cations will be identified based on surveys 
currently underway. 

(d) Central assistance to different States 
will depend on feasibility for specific locations 
in different States and 8th Plan allocations. 

Vlllivakam and Annanagar Railway Line 

861. SHRI ANBARASU ERA: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether there is proposal for con-
struction of Railway line between Villivakam 
and Annanagar; 

(b) if so, the total amount earmarked for 
the completion of the project; and 

(c) the present stage of the project? 

THE MINISTER OF RAILWAYS (SHRI 
JANESHWAR MISHRA): (a) No, Sir. 
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(b) and (c). Do not arise. 

Purchase of Airbus A-320 Deal 

862. SHRI PRAKASH KOKO 
BRAHMBHA IT: 

SHRI SAMARENDRA KUNDU: 

Will the CIVil ~,VIATION be pleased to 
state refer to the reply given on 13 March, 
1990 to Starred Question No.5 and state the 
latest progress made so far regarding pur-, . 
chase of Airbus A-320? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVil AVIATION (SHRI 
HARMOHAN DHAWAN): The matter is still 
under investigation by the Central Bureau of 
Investigation. 

Overcharging by Some Petrol pumps 
Dealers in Deihl 

863. SHRI RAM SAGAR (Saidpur): Will 
the Minister of PETROLEUM AND CHEMI-
CALS be pleased to state: 

(a) the number of cases of overcharg-
ing of prices printed on the tins of mobil oil, 
etc. by the petrol pump dealers in Delhi 
during the last 12 months; and 

(b) the details of action taken thereon? 

THE MINISTER OF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA-
MENTARY AFFAIR (SHRt SATYA 
PRAKASH MALVIYA): (a) No case of 
overcharging was detected with regard to 
supply of mobile oil in tins. However, one 
case of overcharging was detected with re-
gard to supply of loose mobile oil. 

(b) Sales and supplies of petroleum 
products to the concerned retail outlet were 
suspended for 15 days. 

Tidal Energy Prospects In GuJarat 

864. SHAt SHANKERSINH 
VAGHELA: 

SHRI A.K. PATEL: 

Will the Ministerof ENERGY be pleased 
to state: 

(a) the details of further investigations 
and studies made to establish techno-eco-
nomic feasibility of the tidal energy project in 
Gujarat; 

(b) the comparative cost of tidal energy 
per unit vis-a-vis hydro energy per unit in 
France; and 

(c) the estimated per unit cost of tidal 
energy in India as compared to that of hydro 
energy? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENERGY (SHRI BABANRAO 
DHAKNE): (a) The further investigations 
and studies to establish the techno-Economic 
feasibility of the tidal energy project in Gujarat 
mainl~ comprised: 

Under-water core drilling in the 
Hanstall creek where the main 
tidal barrage would be con-
structed. 

Ground survey to transfer the 
revised alignment through 
Naviwat and Hadkiya creeks. 

Drilling of 30 m deep bore holes 
on either banks of Hadkiya creek. 

Drilling of 50 m deep hole in dry 
dock area. 

Drilling of 10m hand augur holes 
along the revised alignment on 
the embankment on Sathsaida 
bet. 
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(b) Recent cost comparison data be-
tween tidal energy per unit and hydro energy 
per unit in France is not available. However, 
the literature available in the Central Elec-
tricity Authority indicates that in 1973, the 
;omparative cost of the tidal energy per unit 
from La Rance Tidal Power Plant in France 
and hydro energy per unit from EDF hydro 
power plants in France was as follows:-

(i) La Rance Tidal Power Plant 
:9.67 centime power Kwh 

(ii) EDF hydro power plants 
:Varied from 4.7 to 8.0 centime per kwh. 

(c) As per the estimates at December, 
1987price level, the cost of energy generation 
at power house bus-bars for the proposed 
Kachchh Tidal Power Plant in Gujarat has 
been estimated to be 96 paise per Kwh. The 
average cost of generation from conventional 
hydro projects based on the projects recently 
appraised by CEA varies from 50 paise to 85 
paise per Kwh. 

Passenger and Cargo Traffic at Indira 
Gandhi International Airport 

865. SHRI BALGOPAl MISHRA: Will 

the Minister of CIVIL AVIATION be pleased 
to state: 

(a) the details of passenger and cargo 
traffic handled at Indira Gandhi International 
Airport from January to November, 1990, 
month-wise; 

(b) whether the profit earned at the 
airport during the said period exceeds the 
profits during the corresponding period in 
1988 and 1989; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION (SHRI 
HARMOHAN DHAWAN): (a) The informa-
tion is given in the attached statement. 

(b) The financial year of the Authority is 
from 1 st April, to 31 st March. Whereas the 
provisional profit of Indira Gandhi Interna-
tional Airport for the period from April 1990 to 
November, 1990 is less than the profit fort 
the corresponding period of 1989, it is higher 
than the profit for corresponding period of 
1988. 

(c) Details of profit are as under:-

(Rupee in lakhs) 

April to Nov., 90 April to November, 89 April to November. 88 

2686.74 2887.58 2564.47 
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Bridge over Ganga at Digha 

866. SHRI BALGOPAL MISHRA: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether is a proposal to build a rail 
bridge over the Ganga at Digha (Bihar); 

(b) if so, the details thereof; 

(c) the estimated cost for construction 
of the proposed bridge: and 

(d) the time by which it is likely to be 
completed? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI BHAKTA 
CHARAN DAS): (a) and (b). An Engineer-
ing-cum-Trafficsurveyfor a rail bridge across 
the river Ganga near Patna has been taken 
up. 

(c) The estimated cost of the proposed 
bridge could be known only after the survey 
is completed. 

(d) Further action in the project will 
depend upon the results of the survey and 
availability of resources in the coming years. 

Discovery of 011 and Gas Reserves 

867. SHRI GOPI NATH GAJAPATHI: 
Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state: 

(a) whether the Oil and Natural Gas 
Commission has recently discovered some 
vast oil and gas reserves; 

(b) if so, the details thereof. Statewise; 

(c) the approximate quantity of oil ex-
pected in the oil reserves discovered recently; 
and 

(d) the steps taken to speed up explo-
ration of those oil reserves? 

THE MINISTER OF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALVIYA): (a) No, Sir. There 
have been recent discoveries by ONGC 
which may be called vast. 

(b) Does not arise. 

(c) and (d). The oil reserves can be 
estimated only afterdelineation/assessment 
drilling is completed. This work has been 
expedited. 

Improvement In Petroleum Situation 

868. SHRIANILBASU:Wi"theMinister 
of PETROLEUM AND CHEMICALS be 
pleased to state: 

(a) whether there has been any im-
provement in the petroleum situation in the 
country; and 

(b) if so, the details thereof? 

THE MINISTER OF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALVIYA): (a) and (b). Petro-
leum situation in the country is dependent on 
developments in the Middle East which have 
their impact on prices and availability of 
crude oil and petroleum products in the In-
ternational Market. Uncertainty continues to 
prevail in the International Oil Market due to 
the current Iraq-Kuwait conflict. However, all 
efforts are being made to make available the 
petroleum products by maximising the im-
ports of crude oil and petroleum products 
keeping in veiw the foreign exchange con-
straints. 
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eoat of Coal r,aUsed from U.P. ElectrIc-
Ity Board 

869. SHRI MANDHATA SINGH: Will 
the Minister of ENERGY be pleased to state: 

(8) the amount pending with the Uttar 
Pradesh State Elec.1ricity Board regarding 
the cost supplied to it from the various mines 
during the last three years; and 

(b) the reasons for non-payment of 
dues and the steps being taken to realise the 
dues from the Uttar Pradesh State Electricity 
Board? 

THE MINISTER OF ENERGY (SHRI 
KALYAN SINGH KALVI): (a) The total 
amount due from Uttar Pradesh State Elec-
tricity Board to Coal India Ltd. for coal sup-
plies as at the beginning of last three finan-
cial years is as under: 

(Rs. in crores) 

Total amount 

As on 

1.4.88 183.16 

1.4.89 388.56 

1.4.90 600.96 

1.11.90 503.92 

(b) The main reason for non-payment of 
dues by UPSEB is financial constraints faced 
by them. 

Steps being taken to realise the out-
standing dues include: 

(i) Regular follow up action by ell 
and its subsidiaries to realise the 
outstanding dues from State 
Electricity Board. 

(ii) All State Electricity Boards were 
advised to open Letter of Credit 
in favour of coal companies to 
cover future supplies. But re-
sponse from them has so far 
been poor. Therefore, from 1.4.90 
a system of linking supplies of 
coal progressively to advance 
payment to State Electricity 
Board having outstanding dues 
equivalent to two months'bill has 
been introduced. In case of State 
Electricity Board defaulting in 
observing this discipline. coal 
companies will be free to take 
coercive steps like curtailing or 
stopping supplies of coal to the 
power stations. 

New International Airport In GuJarat 

870. SHRI KASHIRAM RANA: 
SHRI M.M. PATEL: 

Will the Minister of CIVIL AVIATION be 
pleased to state: 

(a) whether the Government have 
carried out any study for locating/constructing 
a new international airport in Gujarat; 

(b) if so, the main recommendations of 
study report; and 

(c) the time by which a final decision is 
likely to be taken in the matter? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION (SHRI 
HARMOHAN DHAWAN): (a) to (c). There is 
no ptan under consideration to construct a 
new international airport in Gujarat. However.: 
the existing airport at Ahmedabad is being 
upgraded to cater to international operations. 
It is proposed to start international flights 
from Ahmedabad with effect from 26 Jan. 
1991. 
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Gas-Based Power Station at Gandhar 

871. SHRI KASHIRAM RANA: Will the 
Minister of ENERGY be pleased to state: 

(a) whether the Government have re-
ceived a proposal from the Gujarat Govern-
ment to install a gas-based power station at 
Gandhar; and 

(b) the steps taken by the Government 
to implement the project? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENERGY (SHRI BABANRAO 
DHAKNE): (a) and (b). The proposal for 
installation of gas based combined cycle 
plant of 615 MW at Gandhar received from 
the Gujarat Electricity Board has been techno-
economically approved by the Central 
Electricity Authority at an estimated cost of 
Rs. 573.73 crores subject to certain condi-
tions. The project is envisaged to be set up 
in the State Sector. The State Authorities 
could implement this project only after in-
vestment approval of the Planning Com-
mission becomes available. 

Lack of Facilities at Dlmarpur Airport 

872. SHRI SHIKIHO SEMA: Will the 
Minister of CIVIL AVIATION be pleased to 
state: 

(a) whether the Government are aware 
that the Dimapur airport lacks minimum fa-
cilities like generator, fans, drinking water 
etc. in the passengers lounge; and 

(b) if so, the steps being taken or likely 
to be taken remove such hardships being 
faced by the passengers? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION (SHRI 
HARMOHAN DHAWAN): (a) and (b). Flights 

to Dimapur are operated during the day time 
only and, therefore, generator for terminal 
building has not been provided. A generator, 
however, is available for operational re-
quirements only. The local water supply is 
erratic. Water is drawn manually from a well 
and stored in receptacles for passengers' 
use. Since the storile lounge has a tow 
ceiling, ceiling fans could not be provided but 
pedestal fans are provided during the sum-
mer months. 

The National Airports Authority has plans 
to build a new terminal complex, subject to 
availability of land. The newterminal complex 
will have the required passengers facilities. 

Cost Study of Amoxycillin Trihydrate 

873. SHRI SHIKIHO SEMA: Will the 
Ministerof PETROLEUM AND CHEMICALS 
be pleased to state: 

(a) the date on which the Bureau of 
Industrial Costs and Prices was asked to 
conduct cost study of Amoxycillin Trihydrate; 

(b) the names of the units whose 
products were studies and when; and 

(c) what are the recommedations of the 
Bureau on both bulk drug and formulations? 

THE MINISTER OF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALVIYA): (a) After the promul-
gation of Drug Prices Control Order, 1987, 
BICP was required to study the cost structure 
of all the price controlled bulk drugs. 

(b) and (c). Blep have brought to the 
notice of the Ministry that none of the 
manufacturers have furnished the details to 
them for the cost study of Amexycillin 
Trihydrate. The fixing of the price of this drug 
on suo-moto basis is therefore, receiving the 
attention of the Government. 
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Formulation. under price control 

874. SHRI SHIKIHO SEMA: Will the 
Ministerof PETROLEUM AND CHEMICALS 
be pleased to state: 

(a) the number of formulations out of 
the first 120 formulations referred in Opera-
tional Research Group (ORG) under price 
control; 

(b) whether there is any proposal to 
bring under price control rest of the formu-
lations as their sale is mOTe than Rs. 50.00 
lacs per year; 

(c) if so, when; and 

(d) if not, the reasons therefor? 

THE MINISTE R OF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA-
MENTARY AFFAIAS (SHAI SATYA 
PRAKASH MALVIYA): (a) to (d). The price 
control of drugs is on the basis of the criteria 
laid down by the Kelkar Committee and is 
based on the turnOVAr the bulk drugs not on 
the turnover of formulations. The Standing 
Committee in the Ministry is reviewing the 
position in regard to the bulk drugs having. 
turn over more than Rs. SO lacs. 

LPG Agencies In Kohlma and Dlmapur 

875. SHAI SHIKIHO SEMA: Will the 
Minister of PETROLE UM AND CHEM ICALS 
be pleased to state: 

(8) whether the present LPG dealers in 
Kohima and Dimapur are unable to meet the 
demand for cooking gas; 

(b) if so. whether any new proposals for 
granting LPG agencies in Kohima and 
Dimapur are under consideration; 

(c) if so, the details thereof; and 

(d) the details of the district Headquar-
ters in Nagatand where the Government 
propose to allot new LPG dealerships and 
the progress made in this regard so far? 

THE MINISTER OF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI SATVA 
PRAKASH MALVIYA): (a) to (d). A market 
survey conducted in this area by the Oil 
Industry has established the need foropening 
one more LPG distributorship each at Kohima 
and Dimapur. In addition, one LPG distribu-
torship at Dimapur is in the process of being 
commissioned. 

[T rans/ation] 

Superfast Train Between Satna and 
Bhopal 

876. SHRI YAMUNA PRASAD 
SHASTRI: Will the Minister of RAILWAYS 
be pleased to state: 

(a) whether there is no daily train ser-
vice between Satna and Bhopal as a result of 
which the people of Vindhya region face 
much difficulty in going to the State Capital; 

(b) if so, whether the Government 
propose to introduce a daily superfast train 
between Satna and Bhopal; and 

(c) if so, when? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI BHAKTA 
CHARAN DAS): (a) to (c). A three ti.r 
second class slip coach running by 10271 
1028 Varanasi-Dadar Express/1657/1658 
Parasia·ShopaJ Penchvalley Fast Passenger 
provide a daily ovemight service between 
Satna and Bhopal. 1171/1172lndore-Howrah 
bi-weekly Shipra Express aJsooonnect Satna 
diredly with Bhopal. At present there is no 
proposal to introduce any additional train in 
this section. 
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[English] 

Petrol/Ole ... Pump. In Bangalore City 

877. SHRI JOSS FERNANDEZ: Will 
the Minister of PETROLEUM AND CHEMI-
CALS be pleased to state: 

(a) the numberof petrol/diesel pumps in 
Bangalore city separately; 

(b) whether there is any agency to 
check adulteration in these petrol pumps; 

(c) if so, the number of petrol/diesel 
pump outlets checked by the concerned 
agency; and 

Cd) the outcome thereof and the action 
taken against those found guilty? 

THE MrNISTER OF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALVIYA): (a) In Bangalore city 
41 retail outlets sell only petrol, 6 only diesel 
and 99 both petrol and diesel. 

(b) to (d). Regular inspections of these 
retail outlets are carried out by the officers of 
the respective oil companies individually as 
well as jointly and also by the concerned 
State Govemment authorities. During 1990, 
one case of adulteration of lubricants and 
one case of tampering with weights and 
measure seals were detected. Sales/supplies 

of all products to the concerned outlets were 
stopped for 15 and 6 days respectively in line 
with the Marketing Discipline Guidelines. 

Railway Reservation Counter at 
legislators' Home, Bangalore 

878. SHRI JOSS FERNANDEZ: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether there is a Railway Reser-
vation Counter at Legislators' Home, Ban-
galore for reserving berths for legislators; 

(b) if so, the details of berths allotted 10 
different trains for legislators therefrom; 

(c) whether there is a proposal to in-
crease the existing berths for legislators; 
and 

(d) if so, the details 1hereo1? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI BHAKTA 
CHARAN OAS): (a) Yes, Sir. 

(b) A Statement IS attached. 

(c) and (d). There is no proposal at 
present to increas the quota in view of limited 
availability of accommodation and full 
utilisation of the quotas at other quota-hold-
ing stations. 
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Electrification and Doubling of Bandel-
Katwa Section 

879. DR. SUDHIR RAY: Will the Minis-
ter of RAILWAYS be pleased to state: 

(a) whether there is any plan for electri-
fication and doubling of Bandel-Katwa SQC-

tion of the Eastern Railway; and 

(b) if so. the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI BHAKTA 
CHARAN DAS): (a) and (b). There is no 
proposal for doubling of Bandel-Katwa sec-
tion. As regards electrification of the section. 
feasibility and financial viability studies are in 
progress. 

New Train Between Deihl and Howrah 

880. DR. SUDH IR RAY: Will the Min-
ister of RAILWAYS be pleased to state: 

(a) whetherthere is proposal to introduce 
any new fast passenger train between New 
Delhi/Delhi and Howrah in view of heavy 
rush of passenger traffic; 

(b) if so, the details thereof; and 

(c) if not the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHAI BHAKTA 
CHARAN DAS): (a) No. Sir. 

(b) Does not arise. 

(c) Operational and resource con-
straints. However, train No. 321313214-3283/ 
3284 Ganga Yamuna Express presently 
running between Bhiwani and Danapur is 
being extended upto Sealdah providing an 
extra service between Delhi and Sealdah 
with effect from 25-1-91. 

New Coach Factories 

881. SHRI B.N. REDDY: Will the Min-
ister of RAILWAYS be pleased to state: 

(a) whether there is any proposal to set 
up Railway Coach Factories in different parts 
of the country in the near future; 

(b) if so, the details thereof; 

(c) whether Hyderabad has been 
identified for the establishment of such a 
factory; and 

(d) if so, the details thereof and if not, 
the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI BHAKTA 
CHARAN DAS): (a) Yes, Sir. 

(b) The need for manufacture of addi-
tional Coaches is under examination. This is 
tied up with several other issues, some of 
which are: 

Projection of requirements in fu-
ture and existing capacities; 

optimum utilisation of resources 
tor competing requirements; 

development of backward areas; 

redundancies in existing Railway 
Workshops Eltc. No final decision 
has yet been taken in the matter. 

(c) Does not arise at this stage. 

(d) Same as (b). 

Assistance Offered by California 
Energy Commission for Power Plants 

882. SHRI B.N. REDDY: Will the Min-
ister of ENERGY be pleased to state: 
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(a) whether a delegation of the Cali-
fornia Energy Comission recently visited India 
for exploring the possibility of setting up 
power plants in the country; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENERGY (SHRI BABANRAO 
DHAKNE): (a) and (b). A representative 
from California Energy Commission had met 
officers of Department of Power for 
familiarising themselves with the detaHs of 
scheme for private sector participation in 
power generation, transmission and distri-
bution. 

No proposal to set up power plants were 
discussed at this meeting. 

Production Capacity of Linear Alkyl 
(Benzene (LAB) 

883. SHRI ARIF BAIG: Will the Minister 
of PETROLEUM AND CHEMICALS be 
pleased to state: 

(a) whether some companies holding 
letters of intent for manufacture of Linear 
Alkyl Benzene (LAB) are being allowed 
project finance through financial institutions; 

(b) The existing licensed and installed 
capacity for LAB in the country; 

(c) whether the existing capacity is 
adequate to meet the demand of LAB in the 
country; and 

(d) if so, the reasons tor allowing more 
companies to install LAB capacity in the 
country? 

THEMINISTEROFPETROLEUMAND 
CHEMICALS AND MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALVIYA): (a) Companies 
holding valid LOis make applications for 
financial assistance and such application 
are decided by financial institutions on merits. 

(b) The existing installed and approved 
capacity of LAB is as below: 

COMPANY Licensed/installed capacity 
(In MTs) 

Additional capacly 
NewlExpansion 

(In MTs) 

1 2 3 

I.P.C.l. 30,000 

Tamilnadu Petroproducts Ltd 60,000 20,000 

Reliance Industries Ltd 60,000 20,000 

Hindustan'Lever Ltd 80,000 

M/s Nirma Pvt. Ltd 80,000 

MIs Straw Products Ltd 80,000 

Total installed/approved capacity 4,30,000 
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(c) and (d). The existing capacity more 
or less matches the present demand for 
LAB. However, licensing of additional ca-
pacity is done keeping in view projected 
future demand and allowing for possible 
delays in projed implementation. 

[T rans/ation] 

~088 due to grounding of A-320 
Alrbuse. 

884. SHRI MADAN LAL KHURANA: 
SHAI M.M. PALLAM RAJU: 
SHRI L.K. ADVANI: 
SHRI PYARELAL 

KHANDElWAL: 
SHRI G.S BASAVARAJ: 
SHRI SANAT KUMAR 

MANDAl: 
SHAI HARISH RAWAT: 
SHRI RASA SINGH RAWAT: 
SHAt A.K.A. ABDUL SAMAD: 
SHRI UTIAM RATHOD: 
PROF. K.V. THOMAS: 
SHRI N. DENNIS: 
SHRIYASHWANTRAOPATIL: 

Will the Minister of CIVIL AVIATtON be 
pleased to state: 

. (a) whether _ ~ntire fleet of A-320 
Airbuses was grour after the 8angalore 
crash; . ~ . 

(~ 4 

(b) the total 1088 suffered by the Indian 
Alrlines as a resutt thereof( 

j 

(c) whether the flightS of the said aircraft 
have been resumed; and 

(d) if so, the step8 taken by the Govern-
ment to ensure safety of these flig~ts? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION (SHRI 
HARMOHAN DHAWAN): (a) Yes, Sir. 

(b) The total loss to Indian Airlines 
during forty weeks of grounding is estimated 
at Rs. 171.60 crorss. 

(c) Between 7th September and 10th 
October, 1990, some of the A-320 aircraft 
were used for evacuation of our nationals 
from the Gulf region. Since 28 October, 1990 
the A-320 aircraft have been reinducted in 
the external sector of Indian Airlines and 
from 3rd December, 1990 they have been 
reinducted in the domestic sector as well. 
The reinduction is proceeding in a phased 
manner. 

(d) Every aircraft is checked thoroughly 
before take off in accordance with prescribed 
procedures. Furthermore, with regard to the 
A-320 aircraft. the snags that could be car-
ried forward under the Minimum Equipment 
list (MEL) has been tightened and the period 
of carry forward has also been reduced from 
672 to 48 hours. Also only snag free aircraft 
are allowed to be operated out of the base 
stations. Thera is no compromise whatsoever 
with safety of operation of any aircraft. 

Generation and Requirement of Power 

885. SHRI MADAN LAL KHURANA: 
Will the Minister of ENERGY be pleased to 
~~tate: 

(a) the year-wise extent of power gen-
erated in the country during the last five 
years and the extent of requirement thereof; 

(b) the extent of power generation during 
the current year and the 8)(t8ntof requirement 
thereof: and 

(c) the steps being taken by the Gov-
ernment to meet the power shortage? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENERGY (SHRI BABANRAO 
DHAKNE): (a) and (b). The requisite infor-
mation is as under:-
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Year Energy Gen9ration 
(MU) 

1 2 

1985-86 170,037 

1986-87 187,605 

1987-88 201,894 

1988-89 221.125 

1989-90 245,141 

1990-91 170,476 

(April-Nov.) 

(c) Various measures being taken to 
improve the availability of power include 
expediting commissioning of new generat-
Ing capacity. implementation of short ges-
tation projects, improving the performance 
of existing power stations, reduction of T & 0 
losses, implementation of demand manage-
ment and energy conservation measures. 
and arranging transfer of energy from sur-
plus of deficit areas. 

Amount Outstanding Against Drugs 
Companle. 

886. SHRI HARSH VARDHAN: Will the 
Minister of PETROLEUM AND CHEM leAlS 
be pleased to state: 

(a) the details of the amount outstand-
ing against various drug companies tor the 

Energy Requirement 
(MU) 

3 

170,746 

192,356 

210.993 

223,194 

247.762 

172,503 

period from 1 January, 1984 to 31 Decem-
ber, 1989 under Drug Prices Equalisation 
Account, separately; 

(b) the action being taken by the Gov-
ernment to realise the said amount; and 

(c) the reasons for not realising the said 
amount from defaulter Drug Companies till 
31 December, 19831 

THE MINISTER OF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARlIA-
MENT~RY AFFAIRS (SHRI SATYA 
PRAKASH MALVIYA): (a) A statement giv-
ing the details as asked for ;s attached. 

(b) and (c). The matter r.'ating to 
realisation of the amount due is regularly 
taken up with the concerned companies. 
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Cancallation of A-320 Airbus flights 

887. SHRI HARSH VAROHAN: 
SHRI K.D. SUL TANPURI: 

Will the Minister of CIVIL AVIATION be 
pleased to state: 

(8) the number of Airbus A-320 flights 
which had to be cancelled due to some 
technical faults after Government's recent 
decision to resume its flights; and 

(b) the details thereof with reasons for 
the snags? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION (SHAI 
HARMOHAN DHAWAN): (a) and (b). On 
4.12.90 10-805 scheduled to be operated by 
Airbus A-320 aircraft on Delhi-Bombay sector 
could not be operated due to defect in the 
Ground Power Control Unit (G. P. C. U.). Flight 
No. 805 was, however, operate by a B-737 
aircraft. 

Indian Airlines has operated 1064 
scheduled commercial flights in the external 
and domestic sectors of its network between 
28th October, 1990 and 6 January, 1991. No 
other A-320 ftight had to be cancened. 

[English] 

Power Plants at Ibrahimpatnam and 
Muddanur (A.P.) 

888. SHRI Y.S. RAJA SEKHAR 
REDDY: Will the Minister of ENERGY be 
plGased to state: 

(a) whether Andhra Pradesh is planning 
to expand their Thermal Power Station at 
Ibrahimpatnam (Vijayawada); 

(b) whether there is a proposal to 
commission a new Thermal Plant at 
Muddanur (Cuddapah): and 

(c) if so, the progress made so far in this 
regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENERGY (SHRI BABANRAO 
DHAKNE): (a) to (c). A Feasibility Report for 
extension of Vijayawada Thermal Power 
Station located near the village 
Ibrahimpatnam in Krishna District of Andhra 
Pradesh, envisaging installation of two units 
of 210 MW each under Stage-II has been 
techno-economically approved by the Cen-
tral Electricity Authority (CEA) at an estimated 
cost of As. 585.76 crores. The work on this 
expansion project could start after it has 
received investment decision of the Planning 
Commission. 

Unit-' & Unit 2 of 210 MW each of 
Rayalseem Commission under Stage-I, are 
under execution by the Andhra Pradesh 
State Electdcity Board (APSE B). These units 
are expected to be commissioned in 1993-
94. A Feasibility Report for installation of two 
units of 210 MW each under Stage-II has 
been received by the CEA in September, 
1990 from the APSES. This proposal could 
be techno-economically appraised by the 
CEA only after all the essential inputs, such 
as water and coal availability, etc. are tied up 
and necessary clearances, including clear-
ance from the environmental angle are ob-
tained by the Stale Authorities. 

Madras Aromatic Project 

889. SHRJ Y.S. RAJA SEKHAR 
REDDY: Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state: 

(a) the present stage of the Madras 
aromatics project whose clearance was an-
nounced by the former Prime Minister in 
September, 1990; and 

(b) the estimated cost of the project in 
September 1990 and its current estimate? 
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THE MINISTEROF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALA VIYA): (a) and (b). A letter 
of intent was given to Madras Refineries 
Limited on 6th February. 1987 for setting up 
an aromatic complex at Madras. Since then 
a new company in the name of MIs National 
Aromatics and Petrochemicals Corporation 
Limited has been incorporated to implement 
the project in the jQint sector. The company 
has obtained necessary pollution control and 
environmental clearance from the State 
Government. Foreign Collaborator has also 
been identified. The estimated project cost. 
given by the company. as revised, is Rs. 
1433 crores. 

[ Trans/ation} 

Free Rail Travel Facility to Girts 

B90. SHRI HAf~ISH PAL: Will the Min-
ister of HAlLWAYS be pleased 10 stct1p.: 

(a) whetherthe Government propose to 
provide free rail trav()1 facility of girls upto the 
age of 16 years: and 

(b) il so, the detailc; 01 the proposal? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI BHAKTA 
CHARAN DAS): (a) No, Sir. 

(b) Does not arise. 

Corrup Uon In Booking of Parcels 

891. 51 IRI HARISH PAL: Will the Min-
isterof RAILWAYS be pleased to reterto the 
reply given to Unstarred Question No. 4310 
on 4 September, 1990 and state: 

(a) whether the requisite information 
regarding corruption in booking of parcels 
has since been collected and r, ?\), the details 
thereof; and 

(b) if not, the reasons for delay? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI BHAKTA 
CHARAN DAS): (a) and (b). Only one case 
of malpractices in parcel offices has been 
reported. It relates to irregularities in booking 
of parcels. Suitable disciplinary action will be 
taken if the charges are proved. 

Seminar Organised to Solve Energy 
Crises 

892. SHRI HARISH PAL: Will the Min-
ister of ENERGY be pleased to state: 

(a) whether Energy Planning Training 
Programme and South Asian Seminars had 
been organised in September, 1990 to solve 
the energy cr;s,~~; 

(b) if so, tho names of the participant 
countries in the s8minar; and 

(c) and major recommendations mode 
to solve the energy crisis and the reactIon o~ 
the Government thereto? 

THE MINISTeR OF STATE IN THE 
MINISTRY OF ENERGY (SHRI BABANRAO 
DHAKNE): (a) to (c). A training programme 
on Energy Planning tor South Asian Coun-
tries was organi3ed by the Tata Energy 
Research Institute at New Delhi during 
September 10~·15, 1990. Participants from 
Bangladesh. Bhutan, Nepal, PaJ~istan, Sri 
Lanka and Ind,a par1icipated in the training 
programme. No formal recommendation are 
reported to have been m~de in the training 
programme. 

[English] 

Shortage of Petroleum products 

893. SHRI PALAI K.M. MATHEW: Will 
the Minister of PETROlEUM AND CHEMI· 
CAlS be pleased to state: 
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(a) whether Government could stock 
adequate quantity of petroleum to meet the 
needs of the country when the Gulf Crisis 
started; 

(b) if so, the details thereof and the 
reasons for acute shortage now; 

(c) if not, the reasons therefor? 

(d) whether Kerala Government made 
any protest when the Union Government 
increased fuel prices and cut the quota of the 
States; and 

(8) if so, the details thereof? 

THE MINISTER OF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALAVIYA): (a) and (b). }\d-
equate stocks of petroleum products were 
available when the Gulf Crisis started. There 
is no acute shortage of petroleum products 
at present. 

(c) Does not arise. 

(d) and (*?). Requests were rece,ved 
from Kera:a Government for additional 'e-
leases of p'1troleum products to meet the 
demand from the agricultural sector, f:shnr-
iss sector and due to Sabrimala Pilgwnage 
Season. 

Trivandrum as International Airport 

894. SHRI PALAI K.M. MATHEW: 
PROF. P.J. KURIEN: 
SHRI RAMESH 

CHENNITHALA: 
SHRI A. VIJAYARAGHAVA'l: 

Will the Minister of CIVIL AVIATION be 
pleased to state: 

(a) whether the Government have;, (! a· 
dded to declare Trivandrum as an ints1na-

tional airport; 

(b) jf so, from what date and the action 
taken in this regard; 

(c) the time by which it will be converted 
into fullfledged international airport; 

(d) the facilities required to enable an 
airport to be declared as an international 
airport; and 

(e) whether the State Government has 
fulfilled all the conditions required by them? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION (SHRI 
HARMOHAN DHAWAN): (a) to (c). 
Trivandrum has been declared as an inter-. 
national airport under the IAAI Act, 1971, 
with effect from 1.1.91 A Notification in this 
regard has been published in the Gazette of 
India dated 6th November, 1990. 

(d) The facilities relating the Immigra-
tion, Customs and Health clearance are re-
quired at international airport. 1 hese facilities 
are available at Trivandrurn airport since 
international air services are already being 
operated from there. 

(e) The Central Government Is 
authorised to suo moto to dBclare an airport\ 
as an International Airport and no condition 
is required to be fulfilled by the State Gov-
ernment for this purpose. 

Allotment of Petroleum Products to 
Kera'a 

895. SHRI PALAI K.M MATHEW: 
SHRI RAMESH 

CHENN'THALA: 

Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state: 

<a) the month wise allotment of petro-



44 7 Written Answers JANUARY 10, 1991 Written Answers 448 

leum products to Kerala from January to 
October, 1990, commodity-wise; 

(b) the allotment in November, 1990. 
commodity-wise; 

(c) whether there was any reduction in 
the allotments to Kerala in these months as 
compared to other States like Haryana and 
Rajasthan; • 

(d) whether the Union Government 
propose to allot more quota to Kerala during 
the Sabarimala pilgrim season as a special 
case; and 

(d) if so, the details in this regard. 

THE MINISTER OF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA-
MENTARY AFFAIRS (SHAI SATYA 
PRAKASH MALAVIYA): (a) and (b). A 
statement is attached. 

(c) No, Sir. 

(d) and (e). An additional 2500 KI HSD 
has been released for Kerala In January, 
1991 to meet requriements during the 
Sabarirnala Pilgrim season. 



449 Written Answers 

~ 
~ 
.E 
CI) cu e 
t\'S -. 
~ ~ 
0) .~ ,_ 
'-~ CI) 
Q) .~ 

..Q ~ Q 
E (J) (") 

~ :x:: 
~ 
~ 
~ 
t\'S 
:::3 c:. 
~ 
E 

l- e z -..-; 

w .!2 

~ t! 
~ 

~ a 
U) Q) 

c: 
Q) 
CI) e 
~ 
"'0 

~ ~ C\I -Q) 
CI) 

.~ 
"'tS 
.....:-g 
8. ..... 
0 
CI) .se cu 
~ 
~ 
CI) 
C\S 
~ 

~ 

-s c: 
~ -

PAUSA 20,1912 (SAKA) 

C\.I CD 
0 v 
01 01 

~ ex) 
<0 

lI) ~ 
N ..-
01 V 
ex) ,....... 

..,-

0 
0 en 
0) 

~ c3 '" "' 2 ::t c .Sl 
.!g Q) 

LL 

to .,... 
o 
II) 

~ 
C"') 
ex) 
ex) 

'" 

~ 
0 
01 

0 en 
£ 
() ... 
'" ::E 

~ 
C\I 
(0 
<0 

~ 
M ,....... ,.... 

0 
(J) 

) 

0 
C\I 
~ 
0 
ex:> 

lI) ,.... ,.... 
0) 
or-

0 
0) 

~ 
:I 

Written Answers 450 

........ ..-
<Xl 
ex) 
c.o 

C\I 
0 
........ 
........ 

0 
(J) 

t 
::t 
~ 

...... o cn 
II) 

CD 
y-

II) 
C") 
c.o 

0 ,.... 
M 
........ 

0 en 
b :;:, 
~ 

to 
M ...... 
CD ,.... 

ex) eo 
C") ,.... 
'" 

co 
0 
0) ...... .,... 

0 en 
1i 
::t 

~ < 

;! ...... 
~ 

~ ,.... ,....... 

0 

'" ..: 
.8 
E 
Q) 

i 
C/) 



451 Written Answers 

--... 
~ 
.S 
u) 

.!2> c ~ 
~ 

C¥) 

.,... .,... 
m .,... .... 

~ 
0'> 
U) 
(,0 

o en 

I o 

C') .,..... 
0 
0 ,..... 

JANUARY 10, 1991 Written Answers 452 



453 Written Answers PAUSA 20,1912 (SAKA) Written Answers 454 

[ Trans/ationl 

Supply of Natural Gas from Bombay 
High 

896. SHRI HARI BHAU SHANKAR 
MAHAlE: Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state: 

(a) whether the Government have re-
ceived any request for allocating 50 per cent 
natural gas from Bombay High and other 
places to Maharashtra; 

(b) if so, the action taken thereon; and 

(c) the time by which the gas is likely to 
be supplied? 

THE MINISTER OF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALAVIYA): (a) Proposals for 
allocating higher quantities of natural gas to 
units in Maharashtra have been received 
from time to time. 

(b) and (c). Depending upon the avail-
ability, a quantity of about 18.55 MMSCMD 
of gas has been committed for supply to 
various consumers in Maharashtra State. 
The details are in the attached Statement. 
Some of these consumers are already tak-
ing supplies of gas. Supplies to other is 
related to their completion and readiness to 
receive and utilize the gas. 
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Setting up of Railway Out-Agency In 
Malegaon. Naslk 

897. SHAI HARIBHAU SHANKAR 
MAHALE: Will the Ministerof RAILWAYS be 
pleased to state: 

(a) whether any request has been re-
ceived to setup a "Railway Out-Agency· in 
Malegaon (Nasik); and 

(b) if so, the steps takenlbeing taken in 
this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI BHAKTA 
CHARAN DAS): (a) Yes, Sir. 

(b) The Railway administration have 
invited tender applications in this regard. An 
out-agency would become functional as soon 
as suitable contractor is found to operate the 
same. 

[English] 

Haldla Petrochemical Project 

898. SHRI HANNAN MOLLAH: Will the 
Minister of PETROLEUM AND CHEMICALS 
be pleased to state: 

(a) the latest position regarding 
implementation of Haldia Petrochemicals 
Project in West Bengal; and 

(b) the steps Government propose to 
take to complete the project at the earliest? 

THE MINISTER OF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALAVIYA): (a) and (b). Afresh 
letter of intent for setting up Haldia Petro-
chemicals Complex comprising a naphtha 
cracker and various down stream unit. con-
forming tothe prescribed minimum economic 
sizes has been issued to West Bengal In-

dustrial Development Corporation ltd. 
(WBIDe) on August 10, 1990. The WaiDe is 
taking steps for implementation of the project. 

Trains on Howrah-Bargachla Section 

899. SHAI HANNAN MOLLAH: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether the Government have re-
ceived any proposal for increasing the 
number of trains on Howrah-Bargachia EMU 
sedion on South Eastern Railway; 

(b) if so, the details thereof; and 

(c) the action taken or proposed to be 
taken in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI BHAKTA 
CHARAN DAS): (a) and (b). Yes, Sir, local 
Passengers' Associations have proposed 
additional services in Howrah-Bargachia 
section instead of four (4) pairs of trains 
running at present. 

(c) On examination the proposal was 
not found feasible due to operational and 
resource constraints. 

Price of Petrol and Diesel 

900. SHRI HANNAN MOllAH: 
DR. CHINTA MOHAN: 
SHRI HARI KEWAL PRASAD: 
SHRI C.D. GAMIT: 
SHAt M.V. 

CHANDRASHEKARA 
MURTHY: 

SHRI PHOOl CHAND VERMA: 
SHRt VtJAY KUMAR 

MALHOTRA: 
SHRI V. SREENIVASA 

PRASAD: 
SHRI P.J. KURIEN: 
SHRI UTTAM RATHOD: 
SHRI VAMANRAO MAHADIK: 
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SHRI K.V. THOMAS: 
SHRI N. DENNIS: 
SHRI KODIKUNNIL SURESH: 
SHRI R.N. RAKESH: 
SHRI MANIKRAO HODL YA 

GAVIT: 
SHRI R.L.P. VERMA: 

Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state: 

(a) whether the international oil prices 
have come down; 

(b) if so, the details thereof; 

(c) whether the Government propose to 
reduce the prices of petrol and diesel in view 
of the declining trend of petroleum prices in 
the international market; 

(d) if so, when and to what extent; 

(e) whether the Government also, 
propose to remove the Gulf surcharge im-
posed on petroleum products and if so, by 
what time; 

(f) whether there is any proposal to 
increase 11.9 supply of petrol and dies'al; and 

(9) what other steps Government pro-
pose to take to meet the situation created by 
the gulf crisis? 

THE MINISTER OF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA-
MENTARY AFFAIRS (SHAI SATYA 
PRAKASH MALAVIYA): (a) Yes, Sir. 

(b) The monthly spot prices of Duba; 
crude oil which has gone upto $37 per barrel 
on 28.9.1990 from $18.24 per barrel on 
1.8.1990 has again come down to $ 22.41 
per barrel on 21.12.1990. 

(c) to (e). Though the price of crude oil 
in the international market has come down, 

they are still very high as compared to the 
prices before the Gulf Crisis when they were 
around US $ 15-16 per barrel. Further, the 
position is still very volatile and uncertain 
and it is not possible to assess the likely price 
trends even in near future. There is therefore, 
no proposal at present to withdraw the GuH 
Surcharge imposed on petroleum products. 
There is also no proposal to reduce the 
prices of petrol and diesel now. 

(f) Supplies of Petroleum products in-
cluding petrol and diesel are continuously 
reviewed and supplies are maintained, 
keeping in view the demand and availability 
of petroleum products. 

(g) To meet the situation arising from 
Gulf crisis, Government had approflched all 
the term suppliers to advance the deliveries 
and supply additional quantities of crude oil. 
Possibilities for additional supplies of crude 
oil from term suppliers have also been ex-
plored and the Government was able to get 
additional supplies of crude oil from terms 
supplies after ten Gulf crisis started. 

[ Translation1 

Tfap,lng of Pilots In Franca 

901. SHRITEJNARAYANSINGH:WiII 
the Minister of CIVil AVIATION be pleased 
to state: 

(a) the criteria fixed for sending pilots 
abroad for training; 

(b) the number of pilots sent for training 
to France during the last three years year-
wise; and 

(c) the expenditure incurred thereon, 
year-wise? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION (SHRI 
HARMOHAN DHAWAN): (a) The criteria 
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fixed for sending pilots abroad for training 
very depending upon the type of aircraft on 
which training is to be provided by the 
man ufacturers and the nature of such tra in ing. 

(b) and (c). The numberof pilots sent to 
France and the expenditure incurred on their 
training by India Airlines and Ajr~lndiaduring 
the last 3 years areas under:-

Number of pilots sent/Expenditure incurred on their training 

Indian Airlines Air India 
No. of Expend No. of Expend. 

Year pilots (Rs.) pilots (Rs.) 

1 2 3 4 5 

1988 128 156.36 lacs 

1989 142 133.12 lacs 

1990 10 9.90 lacs 

152 143.02 lacs 128 156.36 lacs 

Construction of Air Strips in Hill Areas 
of U.P. 

902. SHRITEJ NARAYAN SINGH:Will 
the Minister of CIVIL AVIATION be pleased 
to state: 

(a) whether Government propose to 
construct small air strips and introduce air 
taxi service is the hill areas of Uttar Pradesh; 

(b) if so, the by what time and the details 
in this regard; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION (SHRI 
HARMOHAN DHAWAN): (a) There is no 
plan under consideration to construct any 
new air strip in the hill areas of Uttar Pradesh. 

(b) Does not arise. 

(c) The construction of new airports and 

their maintenance requires heavy capital 
investments. They have to be based on 
traffic demand and viability. 

Appointment of Engineer-helpers In 
Indian Airlines, Eastern Region 

903. SHRITEJ NARAYAN SINGH: Will 
the Minister of CIVIL AVIATION be pleased 
to state: 

(a) the total number of candidates be~ 
longing to scheduled Castes/Scheduled 
Tribes appointed as Engineer~helpers in 
Eastern Region in the Indian Airlines during 
the last three years, year-wise; 

(b) the total number of candidates ap~ 
pointed upto 31 December. 1990 out of the 
panel lapsing on July. 1991; 

(c) the reasons for not appointing rest of 
them so far; and 

(d) the time by which the remaining 
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helpers on the existing panel selected on the 
basis of tests held in 1988 will be appointed? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION (SHRI 

Year 

1 

1988 

1989 

1990 

(b) Upto 19th December, 1990, 104 
candidates have been appointed from the 
panel which is valid upto July 1991. 

(c) Other candidates could not be ap-
pointed for want of vacancies. 

(d) Appointments of the remaining can-
didates will depefld upon availability of va-
cancies during the validity of the panel. 

Use of Natural Gas in Place of LPG 

904. DR. CHINTA MOHAN: 
SHRI PHOOL CHAND VERMA: 

Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state: 

(a) whether the use of natural gas in 
place in L.P.G. can be more convenient and 
economical in the country; 

(b) if so, whether the Government have 
taken appropriate steps to make necessary 
arrangements in this regard in the metro-
politan cities of the country; 

(c) jf so, the details thereof; and 

SC 

2 

17 

7 

HARMOHAN DHAWAN): (a) The total num-
ber of SC & ST candidates appointed as 
Engineer-helpers in the Eastern Region by 
Indian Airlines during the last 3 years is as 
under:-

ST 

3 

5 

4 

(d) if not, the reasons therefor? 

THE MINISTER OF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALA VIVA): (a) The use of 
natural gas in place of LPG can be more 
convenient and economical under certain 
conditions and circumstances. 

(b) and (c). Natural gas is being supplied 
as a domestic fuel in Baroda, Bharuch, 
Ankleshwar, Sibsagar Duliajan and Moran. 
Commitments of natural gas have also been 
made for city supply schemes in Agartala, 
Bombay and Surat. Feasibility studies for 
supply of natural gas have been undertaken 
by GAIL with respect to Delhi, NOIDA and 
Kanpur. 

(d) Does not arise. 

(Eng/ish1 

Additional Train Services in Bombay-
DadarMManmad Section 

905. SHRI BALASAHEB VIKHE PATIL: 
Will the Minister of RAILWAYS be pleased to 
state: 
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(a) whether keeping in view the heavy 
traffic between Bombay-Dadar-Manmad and 
vice versa on the Central Railway and long 
distance trains not able to accommodate all 
passengers in the section, Government 
propose introduction of additional trial ser-
vices on this section; 

(b) jf so, details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI BHAKTA 
CHARAN DAS): (a) There is no proposal 
immediately to introduce any additional train 
in Bombay/Dadar-Manmad section. 

(b) Does not arise. 

(c) Presently not feasible due to op-
erational resource constraints. 

Stoppage of Goa Express and 
Karnataka Express at Belapur 

906. SHRI BALASAHEB VIKHE PATIL: 
Willthe Ministerof RAILWAYS bepleasedto 
state: 

(a) whether there has been persistent 
demand for stoppage of Goa Express an 
Karnataka Express at 8elapur Railway Sta-
tion of Central Railway; and 

(b) the steps being taken to have was 
stoppage there in the near future? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI BHAKTA 
CHARAN DAS): (a) Yes, Sir. 

(b) Examined but not found feasible. 

Additional Coaches in 1001/1002 
Panchavatl Express 

907. SHAI BALASAHEB VIKHE PATIL: 
Will the Ministerof RAILWAYS be pleased to 
state: 

(a) the present capacity of first Class 
Chaircaron 1001/1002 Panchavati Express; 

(b) whether the present capacity of First 
Class Chair car is quite inadequate and 
there is demand for introduction of two ad-
ditional coaches in the said trains; and 

(c) if so, the steps being taken in the 
matter? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI BHAKTA 
,CHARAN DAS): (a) The present capacity of 
First Class Chaircaron 1001/1002 Panchvati 
Express is Sixty seats. 

(b) Yes, Sir. Some demands for pro-
viding additional first class accommodation 
have been received. 

(c) It is presently not feasible to attach 
additional FIrst Class Chair cars on the train 
due to limited availability of such coaches on 
Railways. 

Reinstatement of dismissed Railway 
Employees 

908. SHAI A.K ROY: 
SHAIINDRAJIT GUPTA: 
SHAI G.S BASAVARAJ: 
PROF. RUPCHAND PAL: 
SHRI MOtJORANJAN SUR: 
SHRI RAMESHWAR PRASAD: 
SHRI J. CHOKKA RAO: 

Will the Minister of RAILWAYS be 
pleased to s1ate: 

(a) whether the Government have de-
cided to reinstate the railway employees 
dismissed under Aule 14 (ii) of the Railway 
Servants (Discipline & Appeal) Rules; 

(b) if so, the details thereof and the 
action being taken for its implementation; 

(c) whether any list has been submitted 
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to Government by different organisations of 
the railway employees; 

(d) if so, the category-wise number 
thereof; 

(9) the total number of employees, 
zone-wise dismissed u/r 14 (ii); 

(f) the number of employees being 
considered for reinstatement and its impact 
on Government in financial terms? 

THE MINISTER OF RAILWAYS (SHRI 
JANESHWAR MISHRA): (a) and (b). No, 

Sir, the previous Government did not take 
any final decision. Howeve~·the entire matter 
is under consideration at present. 

(c) and (d). Lists have been received 
from some organisations of Railway em-
ployees. However, complete information 
pertaining to all the Raiwlays is not given in 
these lists. 

(e) A statement is attached. 

(f) This would arise only after the entire 
matter is considered. 

STATEMENT 

Railway 

1 

Eastern 

Northern 

Northeastern 

Northeast Frontier 

Southern 

South Central 

South Eastern 

Western 

Total 

Number of ex-employees who, at present, 
stand dismissed/removed from service from 
1.4.1980 and onwards under rule 14 (ii) of 
Railway Servants (Discipline & Appeal) 

Rules for participation in trade union 
agitations 

2 

80 

162 

74 

2 

5 

48 

40 

3 

414 
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Production and Consumption on 
Petroleum Products 

909. SHRt A.K. ROY: 
SHRt MULLAPPALLY 

RAMACHANDRAN: 

Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state: 

(a) the year-wise details of the con-
sumption of petroleum products in the country 
and the indigenous production during the 
last three years; 

(b) the percentage of demand of pe-
troleum products being met from domestic 
production; 

(c) the consumption in different sectors 
during the same period; 

(d) the foreign exchange needed to 
cover up the gap, between the production 
and the consumption in the coming years; 

(e) the percentage of saving in con-
sumption after adopting various measures; 

(f) whether any study or assessment 
has been made about the saving of fuel if the 
roads of the country in the traffic intensive 
zones are kept in good condition; and 

Nature' of Improvement 

(i) • Widening single lane pavement to 

(g) if so, the details thereof? 

THE MINISTEROF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALAVIYA): (a) Statement-I is 
attached. 

(b) About 93% of the total demand tl... 
petroleum products was met from domestic 
production from refineries in 1989-90. 

(c) Statement-II is attached. 

(d) In view of the undertain situation 
prevailing in the International Oil Market at 
present, it is difficult to project the requirement 
of foreign exchange for import of crude oil 
and petroleum products in the coming years. 

(e) The growth in consumption of pe-
troleum products has declined from 9.4% 
during July-No\l'ember, 1989 to 1.5% during 
July-November, 1990. Additional 1.7 million 
tonnes ot petroleum products would have 
been consumed during July-November 1990 
in case growth in consumption was at the 
same level as in the corresponding in con-
sumption was at the same level as in the 
corresponding period of the previous year. 

(f) and (g). "The Road user cost study" 
completed in 1982 indicates that the following 
fuel savings can be achieved through im-
provement in the road conditions. 

Fuel Saving % 

50/0 
intermediate width and improving its riding quality. 

(ii) 

(iii ) 

(iv) 

Widening single lane pavement to two lanes with 
minor improvement in riding ,quality. 

Widening single Jane pavement to two lanes, 
strengthening the pavement and improving 
riding quality. 

Strengthening weak bituminous pavement and 
providing superior bituminous surfaCing. 
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STATEMENT·I 
The year wise consumption of petro-

leum products in the country forthelast three 
years is given below: 

Yesr 

1 

1987-88 

1988-89 

1989-90 

Consumption (MMT) 

2 

46.4 

50.1 

54.1 

The indigenous production from refiner-
ies for the last three years is given below: 

Yesr Production (MMT) 

1 2 

1987-88 45.6 

1988-89 46.8 

1989-90 50.1 
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Development of Naelam 011 Field 

910.DR.DAULATRAOSONUJIAHER: 
Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state: 

(a) whether the Oil and Natural Gas 
Commission Propose to develop the Neelam 
oil field located SouthwWest of Bombay; 

(b) if so, the details thereof: and 

(c) the reasons therefor? 

THE MINISTEROFPETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALAVIYA): (a) Yes, Sir. 

(b) Neelam field is expected to yield 
63.19 million tonnes of oil and 8.558 billion 
cu. mts. of gas over a period of 21 years. The 
plateau rate of production would be 4 million 
tonnes per annum for a period of six years. 

(c) The reason for developing the 
Neelam field is that it would significantly add 
to the production of oil and gas in the country. 

Development of Nealam 011 Field 

910. DR. DAULATRAO SONUJI AHER: 
Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state: 

(a) whether the Oil and Natural Gas 
Commission propose to develop the Neelam 
oil field located South-West of BCS'mbay; 

(b) if so, the details thereof; and 

(c) the reasons therefor? 

THE MINISTER OF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA-
MENTARY AFFAIRS (SHAI SATYA 
PRAKASH MALAVIYA): (a) Yes, Sir. 

(b) Neelam field is expected to yield 
63.19 million tonnes of oil and 8.558 billion 
cu. mts. of gas over a period fa 21 years. The 
plateau rate of production would be 4 million 
tonnes per annum for a period of six years. 

(c) The reason for developing the 
Neelam field is that it would significantly add 
to the production of oil and gas inthecountry. 

Report of Court of Enquiry Into Airbus 
A·320 Crash at Bangalora 

911. SHRI DAULATRAO SONUJI 
AHER: 

SHRI VASANT SATHE: 

Will the Minister of CIVIL AVIATION be 
pleased to state: 

(a) whether the court of enqUiry has 
completed its enquiry into the 14 February, 
1990 Airbus A-320 crash; 

(b) if so, the details thereof and the 
action taken/proposed thereon; 

(c) the steps taken/proposed to ensure 
safety of Airbus A-320; and 

(d) the details of the claims filed and 
settled as a result of crash so far? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION (SHRI 
HARMOHAN DHAWAN): (a) Yes, Sir. 

(b) The report has been received on 
3.12.1990 and is presently under the consid-
eration of the Government. 

(c) The Technical Committee appointed 
under the chairmanship of Air Marshal S.S. 
Ramdas has made certain recommenda-
tions for the 6afe operation of the A-320 fleet. 
These recommendations relate to: 

(i) Training of of Pilots 
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(ii) Training of 'A' and 'C' Engineers 

(iii) Maintenance infrastructure 

(iv) Maintenance/Operating proce-
dures and use of Minimum 
Equipment List (MEL) 

(v) Integrated Management System 
to coordinate all the activities 
related to rectification of the de-
ficiencies noted. 

Indian Airlines has taken adequate steps 
to implement these recommendations. 

(d) 99 claims from the relatives of 
deceased passengers and incurred pas-
sengers have been recoived. Out of these, 
85 claims amounting to Rs. 316.37 lakhs 
have been settled. 

Appointment of US Consultants for 
Production of Engineering Plasters 

912. DR. DAULATRAOSONUJIAHEA: 
Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state: 

(a) whether the Government have ap-
pointed American consultants to help India 
plan for becoming a global cost competitive 
producer of engineering plasters; 

(b) if so, whether U.S. Government 
Trade Development programme has agreed 
to fund their appointments; and 

(c) if so, the details thereof? 

THE MINISTEROF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALAVIYA): (a) to (c). An 
agreement underthe U.S. trade development 
Programme has been singed for assistance 
of US $ 290,000 to finance the cost of ser· 
vices required for a feasibility study on the 

expansion of manufacture and use of engi-
neering plastics in India. 

ONGC Expertise In Forei.gn Countries 

913.DR.DAULATRAOSONUJIAHER: 
Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state: 

(a) whether the Oil and Natural Gas 
Commission propose to give its expertise to 
some foreign countries; 

(b) if so, the details thereof; and 

(c) the names of the countries to which 
it is likely to be given? 

THE MINISTEROF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALAVIYA): (a) to (c). ONGC 
has in the past given expertise in petroleum 
exploration to Tanzania, Mauritius, 
Seychelles, Belieze (Central America) and 
has offered consultancy services 10 the na-
tional oil companies of Abu Dhabi, Malaysia, 
Vietnam and Thailand. Consultancy services 
to the Abu Dhabi National Oil Company are 
being continued at their request. The 
Seychelles National Oil Company has also 
requisitioned an expert in Geophysics from 
ONGC. 

Modernisation and Execution of Coal 
Projects in Eighth Plan 

914. SHRIMATI VASUNDHARA 
RAJE:Will the Minister of ENERGY be 
pleased to state: 

(a) whether the Coal India h~s any 
proposal to modernise and execute some 
new coal projects during the Eighth Plan; 

(b) if so, the name of the coaJ mines 
proposed to be modernised; 
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(c) the number of new coal mines 
proposed to be executed; 

(d) the amount earmarked towards the 
modernisation and execution programme; 
and 

(e) the production envisaged with the 
modernisation and execution of new coal 
mines by the end of the Eighth Plan? 

THE MINISTER FOR ENERGY (SHRI 
KALYAN SINGH KALVI): (a) to (e). On the 
basis of the Report of the Working Group on 
Coal & Lignite Coal India Ltd. have identified 
new projects as well as other projects for 
reorganisation/modernisation during the 8th 
plan. There are 39 projects identified for 
modernisation during the 8th plan names of 
which are given in the attached statement. 
Another 99 new coal projects have ben 
identified for being taken up during the 8th 
plan. These are apart from on-going 
modernisation schemes and other new 
projects under implementation. These 
projects are expected to contribute about 28 
m.t. of additional coal production in the ter-
minal year of the 8th plan (1994·95). Since 
the 8th Five Year Plan has not been finalised 
so far amount of funds required for these 
projects is still to be defined. 

STATEMENT 

Eastern Coalfields Ltd. 

1. Tilaboni 

2. Shankarpur 

3. Namrakonda 

4. Kumardihi 

5. Bharatohak 

6. New Ningha 

7. Haripur 

8. Purushattampur 

9. Sripur 

10. Chora Ph. II 

'1. Jambad 

12. Bansra 

Sharat Coking Coal Ltd. 

, 3. Muraidih Expn. 

14. Kustore 

15. Gopalichak IX Spl. 

16. Dharmaband Scheme 

17. Keshalpur 0 C 

Central Coalfields Ltd. 

18. Tapa 0 C 

19. Kedla 0 C 

20. Jharkhand 0 C 

21. Gidi IA'OC 

22. K.D. Expn. OC 

23. Karkatta OC 

24. Kargalli 0 V 

25. Bokaro-Chalkari 0 C 

26. Kathara Ph.1I 

27. Saunda 10' UG 

Northern CoaHields Ltd. 
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28. Dudhichua Expn. 

Western Coalfields Ltd. 

29. Rajur U G 

30. Nakoda U G 

31. Inder U G 

32. Pipla U G 

South Eastern Coalfields Ltd. 

33. Nawapara U G 

34. Bisrampur U G 

35. KachandiUG 

36. Jagannath Ph. Expn. 

North Eastern Coalfields Ltd. 

37. Ledo 

38. Tipong 

39. Baragolai Expn. 

Tack Renewal in Rajasthan 

915. SHRIMATI VASUNDHARA RAJE: 
Will the Minister of RAILWAYS be pleased to 
state: 

(a) the target set for track renewal in 
Seventh plan and the actual achievement in 
Rajasthan; and 

(b) the tentative plan for doubling of 
railway lines in Rajasthan in future? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRJ BHAKTA 
CHARAN DAS): (a) The aggregate target 
for track renewals for the Seventh Plan for 
the Indian Railways was 19,500 kms. As 

targets are fixed zonal railway-wise and not 
state-wise, no separate targets were fixed 
for Rajasthan. A total of 1244 kms. of track 
has been renewed in Rajasthan during the 
Seventh Plan period. 

(b) 28 kms. of track is sanctioned for 
doubling in Rajasthan, at present. 

Proposal to Set up Petrol-Chemical 
Industry In Rajasthan 

916,. SHRIMATIVASUNDHARARAJE: 
Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state: 

(a) whether the proposals to setup 
some petro-chemical industries both in the 
public and private sector at different places 
of Rajasthan are pending at various stages 
with the Union Government for clearance; 

(b) if so, the details of these proposals; 

(c) the various stages where the pro-
posals are pending; and 

(d) the steps taken to expedite the 
clearance of these proposals? 

THEMINISTEROFPETROLEUMAND 
CHEMICALS AND MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALAVIYA): (a) to (d). Applica-
tions for industrial licence for the manufac-
ture of various petrochemicals, including 
those of projects proposed to be located in 
Rajasthan, are received from time to time. 
These are examined and decided upon on 
techno-economic consideration, in line with 
existing policies, as a continuous process. 

Train Accidents 

917. SHRIMATI VASUNDHARARAJE: 
Will the Ministerof RAILWAYS be pleased to 
state: 



493 Written Answers PAUSA 20, 1912 (SAKA) Written Answers 494 

(a) the number of accidents occurred 
between January 1, 1990 and 31 October, 
1990; 

(b) the reasons of those accidents; and 

(c) the details of steps taken to control 
such accidents? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI BHAKTA 
CHARAN DAS): (a) There were 468 train 
accidents during the period 1.1.90to 31.1 0.90 

(b) The accidents occurred primarily 
due to staff failure, failure of persons other 
than railway staff and equipment failure. 

(c) Some of the important steps taken to 
control such accidents are:-

(i) Induction of technical devices 
to aid the human element. 

(ii) Improvement in quality of out-
turn from the workshops. 

(iii) Intensive and frequent inspec-
tions of sensitive installations. 

(iv) Monitoring the periormance of 
the staff of the critical safety 
category such as driv~rs, 

guards, station masters, etc. 

(v) Intensive training including 
psychological checks of staff in 
operational categories. 

(vi) Surprise checks against car-
riage of inflammable/explosive 
material in passenger trains. 

, (vii) Provision of whistle boardsl 
speed breakers and road signs 
atthe approaches of un",anned 
level crossings and improving 

[ Translation] 

visibility for road users and train 
drivers. 

Samastpur-Darbhanga Railway Line 

918. SHRI BHOGENDRAJHA: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether the amount allocated in the 
current financial year for the construction of 
Samastipur-Darbhanga broad gauge railway 
line of North-East Railway has been utilised; 
and 

(b) if so, the main places and the items 
on which this amount has been spent or is 
being spent? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI BHAKTA 
CHARAN DAS): (a) and (b). Work prepara-
tory to taking up construction viz. preparation 
of detailed plans and designs for yards and 
bridges has been commenced. Upto end of 
Sept., 90 an amount of Rs. 41akhs has been 
spent out of the allocation of Rs. 4.09 cores 
for the current year. 

Chltauni .. Bagha Bridge 

919. SHRI HARI KEWAL PRASAD: 
SHRI HARSH VARDHAN: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether the construction work at 
Chhitauni-Bagha Bridge, North-Eastern 
Railway have started; 

(b) if so, the time by which it ;s likely to 
be completed; 

(c) the funds allocated for this project 
during 1990-91 and the amount spentthereon 
as on 30 November, 1990; and 
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(d) the total expenditure likely to be 
incurred on this project? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRIBHAKTA 
CHARAN DAS): (a) Yes, Sir. 

(b) tt is likely to be complet~d in 1993· 
94 subject to availabiHty of funds, including 
timely contributions from the co-shares viz. 
Ministry of Water Resources, Govt. of U.P. 
and Govt. of Bihar in the current and following 
years. 

(c) Out of Rs. 13.03 crores allocated for 
1990-91, and amount of Rs. 64 crores has 
been spent upto Nov.'90. 

(d) Estimated cost is Rs. 154.65 crores, 
a1 present. 

Setting up of Therma I Power Plants In 
Uttar Pradesh 

920. SHRI HARI KEWAL PRASAD: 
Will the Minister of ENERGY be pleased to 
state: 

(a) whether a proposal of the Uttar 
Pradesh Electricity Board for setting up of 
two thermal power plants in Velthera road in 
district Balai in Uttar Pradesh is under con-
sideration of Government; 

(b) if so, the action being taken in this 
regard; 

(c) the total amount likely to be incurred 
on these plants; and 

(d) the time by which these are likely to 
be completed? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENERGY (SHRI BABANRAO 
DHAKNE): (a) to (d), A Feasibility Report in 
respect of installation of a Thermal Power 
Project (3 x 210 MW) at an estimated cost of 

As. 982.2 croras at Belthara Road in Ballia 
district, was received intheCentral Electricity 
Authority (CEA) in December, 1988 from the 
Uttar Pradesh State Electricity Board 
(UPSEB) for techno-economic appraisal. In 
view of the techno-economic advantage of 
having a larger unit size of 250 MW, the 
UPSEB has undertaken to revise the feasi-
bility reportgf the proposed station to 3 x 250 
MW. The proposal could be considered for 
techno-economic appraisal only after the 
revised feasibility report is received from the 
UPSEB. The proposed scheme has been 
identified for yielding benefits during the 
time·frame 1995-2000. 

[English] 

Loss Due to Agitation and Cancellation 
to Trains 

921. SHRI SHOPAT SINGH 
MAKKASAR: 

SHRI G.S. BASAVARAJ: 
SHRI RAJAMOHAN REDDY: 
SHRI K.D. SUL TANPURI: 
SHRI KALP NATH RAI: 
SHRI UTIAM RATHOD: 
SHRIYASHWANTRAOPATIL: 
SHRI J. CHOKKA RAO: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether any assessment has been 
made of the loss of revenue and damage 
caused to the Railways due to the anti-
Mandai Commission and other agitation; 

(b) if so. the detatls thereof and the total 
loss suffered by the Railways on account of 
damage of railway properties and also dueto 
cancetlation of trains separately; 

(c) the number of trains cancelled due 
to agitation; 

(d) the what extent the position has 
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since improved; and 

(e) the steps being taken to overcome 
the loss suffered by the Railway? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI BHAKTA 
CHARA(-.J DAS): (a) and (b). Exact assess-
ment of loss suffered cannot be quantified 
precisely; it is approximately Rs. 100 crores. 

(c) 5502 due to anti-reservation agita-
tion. 

(d) At present no train is cancelled on 
this account. 

(e) No concrete propC'sal has yet been 
formalised. 

Decrease In Demand of Petroleum & 
Products 

922. SHAt UTIAM AATHOD: 
SHRI RAJVEER SINGH: 

Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state: 

(a) whether the demand of petroleum 
and petroleum products has fallen since 
June, 1990, when the Government had in-
troduced a series of measure to conserve 
petroleum products much before and Gulf 
Crisis began; 

(b) if so, the details thereof, commodity 
wise; and 

(c) the saving of foreign exchange due 
to less demand of petroleum and petroleum 
products separately? 

THE MINISTER OF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALAVIYA): (a) and (b). The 
growth in consumption of petroleum products 

has declined since July. 1990. The growth 
was 1.5% inJuly-November, 1990compared 
to 9.4 in July-November, 1989. 

(c) An additional quantity of about 1.7 
million tonnes of petroleum products would 
have been consumed during July-November, 
1990 in case in growth was at the same level 
as in the corresponding period of the previ-
ous year The saving in foreign exchange can 
not be fully assesseddueto large fluctuations 
in the international price of crude oil and 
petroleum products in the recent past. 

Private Sector Participation In Power 
Generation 

923. SHRIMATI T. MANEMMA: 
SHRI M.V. 

CHANDRASHEKARA 
MURTHY: 

SHRI RAJAMOHAN REDDY: 
SHRI V. SREENIVASA 

PRASAD: 

Will the Ministerof ENERGY be pleased 
to state: 

(a) whether twenty-eight firms have 
subm itted their plans for setting up of power 
projects in the country; 

(b) if so, the State-wise details of the 
proposals; 

(c) whether these power projects have 
been considered and approved by the Union 
Government; 

(d) the number and names of private 
sector organisations which are to set up 
power projects in the country; 

(e) the names of the State where these 
power projects by private sector will be al-
lowed during 1990-91; 

(f) whether the involvement of private 
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sector parties in power generation will have 
any impact onthe power generation situation 
in the country; and 

(g) if so, the facts and details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRYOF ENERGY (SHRI BABANRAO 
OHAKNE): (a) to (g). Several private sector 
entrepreneurs have evinced interest in set-
ting up power projects, as listed in statement. 
Only 8 (Eight) Feasibility Reports tor Power 
Projects have been submitted to the CEA. 
Out of these 4 (four) Projects have been 
techno-economically cleared. These are 
GIPCL (144 MW), AECO (Vatwa) 99 MW, 

CESC Southern Generating Station (135 
MW), AP Gas Power Corporation, 
Vijayeswaran (99 MW) are being imple-
mented. The other 4 projects are Tata Electric 
Company's OCGT Trombay 180 MW, and 
Bihar Pumped storage 150 MW, Bombay 
Suburban Electric Supply's Dahanu 500 MW 
in West Bengal are under techno-economic 
examination by the Central Electricity Au-
thority. 

The priva~e sector partiCipation is ex-
pected to bring in additional resources into 
power generation and distribution which may 
augment availability of power and bridge to 
the extent possible the shortfall in generation. 
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12.00 hr •. 

ANNOUNCEMENT BY SPEAKER 

Observation regarding receipt of Notice 
from High Court of Deihl 

( Intsrruptions) 

[English] 

MR. SPEAKER: I have to make an 
announcement, please take your seats. 

( Interruptions) 

MR. SPEAKER: I have to inform the 
House that on 4 January, 1991 a notice has 
been received from the Registrar of the High 
Court of Delhi, in the matter of Civil Writ 
Petition No. 3323 of 1990, regarding the 
Sixty-first Report of the Public Ac.co:Jf1ts 
Comm!tteo (19i3S-8/), reqUiring the Secre-
~ary-General, Lok Sabha, to appear before 
the High Court personally or through coun-
sel to show C8JSe against the admission of 
the Writ P~titlon. 

As per well established practice and 
convention of the House, the Secretary-
General, Lok Sabha, has been a<;;ked not to 
respond to the notice. The Minister of Law 
and Justice is being requested to take such 
action as he may deem fit to apprisethA High 
Court of the correct constitutlonal position 
and the well established conventions of the 
House. 

12.02 hrs. 

PAPERS LA!O ON THE TABLE 

The HIgh Court Judges Travelling Allow-
ance Amendment Rules, 1990 and Review 
on the working of and Annual Report of 
Export Credit Guarantee Cor-

poration of India Ltd. tor 1989·90 

[English] 
THE MINISTER OF COMMERCE AND 

MINISTER OF LAW AND JUSTICE (SHRJ 
SUB,RAMANIAM SWAMY)= I beg to lay on 
the Tabla-

(1) A copy of the High Court Judges 
Travelling Allowance Amendment 
Rules, 1990 (Hindi and English 
versions) published in Notification 
No. G.S.A. 426 in Gtlzette of India 
dated the 21st July, 1990 under 
sutrsedion (3) of section 24 of the 
High Court Judges (Conditions of 
Service) Ad, 1954. [Placed in li-
brary. 589 No. LT-1993191] 

(2) A copy each of the following papers 
(Hindi and English versions) under 
sub-section (1) of section 619A of 
the Companies Act, 1956:-

(i) Review by the Government on 
the working of the Export Credit 
Guarantee Corporation of In-
dIa Limited for the year 1989-
90. 

(ii) Annual Report of the Export 
Credit Guarantee Corporation 
of India Limited for the year 
1989-90 along with Audited 
Accounts and comments of the 
Comptroller and Auditor Gen· 
eralthareon. [Placed in Library. 
See No. LT-1994/91] 

Central Adv:sory Committee for 
Lighthouses Procedural Amendment 

Rules 1990 and Notification under Deihl 
Motor Vehicle TaxaUon Act, 1989 etc. 

THE MINtSTER OF WATER RE-
SOURCES AND MINISTER OF SURFACE 
TRANSPORT (SHAt MANUBHAI 
KOTADIA): I beg to lay on the Table-

, 

(1) A copy of the Central Advisory 
Committee for Lighthouses (Pro-
cedural) Amendment Rules, 1990 
(Hindi and English versions) pub-
lished in Notification No. G.S.R. 
977 (E) in Gazette of India dated 
the 17th December, 1990 under 
sub-section (3) of section 21 of the 
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Lighthouse Act.1927. [Placed in 
Library. See No. L T -1995/91 ] 

(2) A copy oftha Notification No. SECE 
(3)/90/Tpt/S8 (Hindi and English 
versions) published in Delhi Ga· 
zette dated the 25th January. 1990 
fixing the date of effectiveness of 
the Delhi Motor Vehicles Taxation 
(Amendment) Act, 1989 as 1 st 
February, 1990 issued under sub-
section (1) of section 2 of the said 
act. [Placed in Library. See No. L T-
1996/91] 

(3) A copy of the Delhi Motor Vehicles 
Jaxation (Amendment) Rules, 1989 
(Hindi and English versions) pub-
lished in Notification No. SECE (3)1 
8 flIT otl171 in Delhi Gazette dated 
the 25th January, 1990 under sub-
section (3) of section 23 of the Delhi 
Motor Vehicles Taxation Act, 1962. 

(4) A statement (Hindi and English 
versions) showing reasons for de-
lay in laying the papers mentioned 
at (2) of and (3)·above. [Placed in 
Library. See No. LT-1997/911 

(5) (i) A copy of th.e Annual Report 
(Hindi and English versions) of 
the Seamen's Provident Fund 
Organisation, Bombay, for the 
year 1989-90: 

(ii) A copy of the Review (Hindi 
and English versions) by the 
Government on the working of 
the Seamen's Provident Fund 
Organisation, Bombay, for the 
year 1989·90. 

(iii) A copy of the Annual Accounts 
(Hindi and English versions) of 
the Seamen's Provident Fund 
Organisation, Bombay, for the 
year 1989 .. 90 tOQather with 

Audit Report thereon. 

(6) A statement (Hindi and English 
versions) showing reasons for de-
lay in laying the papers mentioned 
at (5) above. [Placed ;n Library. 
See No. LT-1998J91] 

(7) (i) A copy of the Annual Adminis-
tration Report (Hindi and En-
glish versions) of the Kandla 
Port Trust for the year 1989· 
90. 

J 
(ii) A copy of the Review (Hind; 

and English versions) by the 
Government on the working of 
the Kandla Port Trust for the 
year 1989-90. [Placed in Li" 
brary. See No. LT-1999191] 

(8) (i) A copy of the Annual Accounts 
(Hindi and English versions) of 
the Jawaharlal Nehru Port 
Trust for the year 1989-90 to-
gether with Audit Report 
thereon under sub-section (2) 
of section 103 of the Major 
Port Trusts Act, 1963. 

(ii) A copy of the Review (Hindi 
and English versions) by the 
Government on the Audited 
Accounts of the Jawaharlal 
Nehru Port Trust for the year 
1989·90. [Placed in library. 
599 No. L T -2000191 J 

(9) A statement (Hindi and English 
versions) (i) correcting the reply 
given on the 28th December, 1989 
to Unstarred aUQstion No. 253 by 
Sarvashri Harish Rawat and 
Madhav Rao Scindia regarding 
AmendmenttoN~~ Motor Vehicles 
Act and (ii) giving reasons for delay 
in correcting tho- reply. (Placed in 
Library. SH No. L T -2001191) 
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Notifications under Essential Commodl· 
ties Act, 1955 and Review on the 

working of Annual Report of Biecco 
lawrie Ltd. for 1989·90 etc. 

THE MINISTER OF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MAL VIY A): I beg to lay on the 
Table-

(1) A copy each of the following Notifi-
cations (Hindi and English versions) 
under sub-section (6) of section 3 
of the Essential Commodities Act, 
1955:-

(i) The Kerosene (Fixation of 
Ceiling Prices) Amendment 
Order, 1990 published in Noti-
fication No. S.O. 791 (E) in 
Gazette of India dated the 15th 
October, 1990. 

(ii) The Light Diesel Oil (Fixation 
of Ceiling Prices) Amendment 
Order, 1990 published in Noti-
fication No. S.O. 792 (E) in 
Gazette of Indiadatedthe 15th 
October, 1990. 

(iii) ihe Furnance Oil (Fixation of 
Ceiling Prices and Distribution) 
Amendment Order, 1990 pub-
fished in Notification No. S.O. 
793 (E) in Gazette of India 
dated the 15th October, 1990. 

(iv) The Paraffin Wax (Supply, 
Distribution and Price Fixation) 
Order, 1990 published in Noti-
fication No. S.O. 794 (E) in 
~ 

Gazette of India dated the 15th 
October, 1990. 

(v) The Kerosene (Restriction on 
use and Fixation of Price) 
Amendment Order, 1990 pub-

lished in Notification No. S.O. 
795 (E) in Gazette of India 
dated the 15th October, 1990. 
[Placed in Library. S88 No. 
l T -2002/91] 

(2) A copy each of the following papers 
(Hindi and English versions) under 
sub-section (1) of section 619A of 
the Companies Act, 1956:-

(a) (i) Review by the Govern-
ment on the working of 
the Biecco Lawrie Limited 
for the year 1989-90. 

(ii) Annual Report of the 
Biecco Lawrie Ltmited, for 
the year '989-90 along 
with Audited Accounts 
and comments of the 
Comptroller and Auditor 
General thereon. [Placed 
in Library. See No. L T -
2003/91] 

(b) (i) Review by the Govern-
ment on the working of 
the IBP Company Limited 
for the year 1989-90. 

(ii) Annual Report of the IBP 
Company Limited for the 
year 1989-90 along with 
Audited Accounts and 
comments of the Comp-
troller and Auditor Gen-
eral thereon. [Placed in 
Library. See No. LT-
2004/911 

(c) (i) Review by the Gavarn-
ment join the working of 
the Cachin Refineries 
Limited for the year 1989-
90. 

(ii) Annual Report of the Co-
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chin Refineries Limited for 
the year 1989-90 along 
with Audited Accounts 
and comments of the 
Comptroller and Auditor 
General thereon. [Placed 
in Library. See No. LT-
2005/91] 

(9) (i) Review by the Govern-
ment on the working of • 
the Oil India Limited for 
the year 1989-90. 

(d) (i) Review by the Govern-
ment on the working of 
the Gas Authority of India 
Limited, forthe year 1989-
90. 

(ii) Annual Report of the Oil 
India Limited for the year 
1989 .. 90 along with Au-
dited Accounts and com .. 
ments of the Comptroller 
and Auditor General 
thereon. [Placed in li-
brary. See No. L T -20071 
91] (ii) Annual Report of the Gas 

Authority of India Limited 
fortheyear 1989-90 along 
with Audited Accounts 
and comments of the 
Comptroller and Auditor 
General thereon. [Placed 
In Library. See No. L T -
2006/91 ] 

(3) A copy each of the following state-
ments (Hindi and English versions) 
showing the action taken by the 
Government on the various assur-
ances, promises and sessions of 
Lok Sabha-

(i) Statement No. XXVI-Fourteenth Session, 1984.--
[Placed in Library. See No. LT-2008/91] 

(ii) Statement No. XVI-Fifteenth Session, 1984. 
[Placed in Library. Sse No. LT -2009/91] 

(iii) Statement No. XXV-Fourth Session, 1985. 
[Placed in Library. S9sNo. LT-2010/91] 

(iv) Statement No. XXIX-Fifth Session, 1986. 
[Placed in Library. See No. L T-2011/91] 

(v) Statement No. XXVII-Sixth Session, 1986. 
[Placed in Library. S98No. LT-2012/91] 

(vi) Statement No. XXVI-Seventh Session, 1986. 
[Placed in Library. 588 No. LT-2013!91] 

(vii) Statement No. XXVII-Eighth Session, 1987. 
tP laced in Library. Sse No. L T -2014191 ] 

(vtu) Statement No. XIII-II Pan of Eighth Session, 1987. 
[Placed in Library. See No. LT-201S191] 

Seventh Lok Sabha 
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(ix) State~ent No. XXII-Ninth Session. 1987. Eighth Lok Sabha 
[Placed in Library. See No. LT-2016191] 

(x) Statement No. XX-Tenth Session, 1988. 
[Placed in Library. SS9 No. L T -2017/91] 

(xi) Statement No. XVI-Eleventh Session, 1988. 
[Placed in Library. 598 No. LT-2018/91] 

(xii) Statement No. X tn-Twelfth Session, 1988. 
[Placed in Library. See No. LT-2019/S1] 

(xiii) Statement No. XIJ-Thirteenth Session, 1989. 
[Placed in Library. See No. LT-2020/91] 

(xiv) Statement No. IX-Fourteenth Session, 1989. 
[Placed in Library. See No. LT-2021191] 

(xv) Statement No. VlI-First Session, 19a9. 
[Placed in Library. See No. L T--2022!91] 

(xvi) Statt}men~ No, V:--Sacond Session, 1990. 
[Placed in Library S..Je No L 7--·2023/91 ] 

Ninth Lok Sabha 
t '<vii) Statement No. II-Third SessIon 

[Placed in Library. '599 No. l.T -2024/91] _J 
Annual Report of and Review on the 
working of Cancer Institute, Madras, 
Paster Institute of India, Coonoor and 

Hindustan Latex Ltd. for 1989·90 

[Placed in Library. See No. 
L T -2025/911 

(2) (I) A copy of thQ Annual Report 
(Hindi and English versions) 
of the Paster Institute of In-
dia, Coonoor, for the year 
19P9-90 along with Audited 
Accounts. 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (DR. SHAKEELUR 
REHMAN): I beg to lay on the Tabl&-

(1) (i) A copy of the Annual Report 
(Hindi and English versions) 
of the Cancer Institute. Ma-
dras, for the year 1989-90 
along with Audited Ac-
counts. 

(ii) A copy of the Review (Hindi 
and English versions) by the 
Gove&nment on the working 
of the Cancer Institute, Ma-
dras, for the year 1989-90. 

(ii) A copy of the Review (Hindi 
and English versions) by the 
Government on the working 
of the Paster Institute of In-
dia, Coonoor. for the year 
1989-90. [Placed In Library. 
SHNo.lT-2026191] 

(3) A copy each of the following pa-
pers (Hindi and English versions) 
under sub-section (1) of sectton 
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619A of the Companies Act, 
1956:-

(i) Review by the Government 
on the working of the 
Hindustan Latex Limited, for 
the year 1989-90. 

(ii) Annual Report of the 
Hindustan Latex Lim ited for 
the year 1989-90 along with 
Audited Accounts and com-
ments of the Comptroller and 
Auditor General thereon. 
(Placed in Library. See No. 
LT-2027191] 

Annual Report of and Review on the 
working of Animal Welfare Board of 

India. Madras for 1988·89 and 1989-90 

THE MINISTER OF PETROLEUM AND 
CHEf\AICALS AND MINISTER OF PARLlA-
MENTARV AFFAIRS (SHRI SATYA 
PRAKASH MALVIYA): On behalf of Shrimati 
Maneka Gandhi. I beg to lay on the Table-

(1) (ij A copy ofthe Annual Report 
(Hindi and English versions) 
of the Animal Welfare Board 
of India, Madras, forthe year 
1988-89 along with Audited 
Accounts. 

(ii) A copy of the Review (Hindi 
and English versions) by the 
Government on the working 
of the Animal Welfare Board 
01 India, Madras, fortheyear 
1988~99. 

(2) A Statement (Hindi and English 
versions) by the Government on 
the working of the Animal Wel-
fare Board of India, Madras. for 
the year 1988 .. 89. 

(3) (I) A copy ofthe Annual Report 

(Hindi and English versions) 
of the Animal Welfare Board 
of India, Madras, fortheyear 
1989-90 along with Audited 
Accounts. 

(ii) A copy of the Review (Hindi 
and English versions) by the 
Government on the working 
of the Animal Welfare Board 
of India Madras, for the year 
1989-90. [Placed in Library. 
See No. LT-2028191] 

(4) (i) A copy of the Annual Report 
(Hindi and English versions) 
of the Padmaja Naidu Hima-
layan Zoological Park, 
Darjeeling, forthe year 1989-
90 along with Autiited Ac-
counts. 

(ii) A copy of the Review (Hindi 
,and English versions) by the 
Government on the working 
of the Padmaja Naidu 
Himalyan Zoological Park. 
Darjeeling. forthe year 1989-
90. [Placed in Library. See 
No. LT-2029/91J 

National Airport Authority Regulation, 
1989, A Statement correcting the reply 

to usa No. 34 dated 7 August 1990 an~ 
Annual Report of and Review on the 

working of Air India, Bombay for 1989-
90 etc. 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION (SHRI 
HARMOHAN DHAWAN): I beg to lay on the 
Table-

(1 ) A copy of the National Airports 
Authority (Management of Air .. 
ports) Regulations. 1989 (Hindi 
and English versions) published 
in Notification No, SEC 9:2:4 in 
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Gazette of India dated the 10th (Hind; and English versions) by 
January. 1990 under section 40 the Government on the working 
of the National Airports Authority of the Air India, Bombay, for the 
Act, 1985. [Placed in Library. 599 year 1989-90. [Placed in Library. 
No. l T-2030/91] 599 No. l T -2034191] 

(2) A statement (Hindi and English (6) (i) A copy of the Annual Report 
versions) explaining the reasons (Hindi and English versions) 
for not laying the Annual Report of the International Airports 
and Audited Accounts of the Authority of India forthe year 
Pawan Hans limited forthe years 1989:90 along with Audited 
1986-87 to 1989-90 and of the Accounts under sub-section 
Vayudoot Limited for the years (4) of section 24 and sub-
1987 -88 to 1989-90 within the section (2) of section 25 of 
stipulated period of nine months the International Airports 
after the close of the Accounting Authority Act, 1971. 
year. [Placed in Library. S99 No. 
LT-2031 /91] (ii) A copy of the Review (Hindi 

and English versions) by the 
(3) A statement (Hindi and English Government on the working 

versions) correcting the reply of the International Airports 
given on the 7th August, 1990 to Authority of India forthe year 
Unstarred Question No. 34 by 1989-90. [Placed in Library. 
Sarvashri Ashok Anandarao See No. LT-2035/91] 
Deshmukh. Gopinath Gajapathi, 
Garlga Charan Lodhi and A. (7) (i) A copy of the Report of the 
Vijayaraghavan, M.Ps regarding Court of Inquiry on the acci-
profit/loss of National Airlines. dent to Indian Airlines Air-
[Placed in Library. See No. L T- bus A-320 aircraft VTEPN 
2032191] on the 14th February, 1990 

at Bangalore (Hindi and 
(4) (I) A copy of the Annual Report English versions) 

(Hindi and English versions) 
of the Air India, Bombay, for (ii) A copy of the Memorandum 
the year 1989-90 under sub- (Hindi and English versions) 
sedion (2) of section 37 of of the Action taken on the 
the Air Corporations Act, above Report. 
1953. 

(ii) A copy of the Review (Hindi (8) A statement (Hindi and English 
and English versions) by the versions) giving reasons for not 
Government on the working laying simultaneously the Hindi 
of the Air India, Bombay. for version of the Report of the Court 
the year 1989-90. [Placed in of Inquiry on the accident to In-
library. Sse No. L T -20331 dian Airlines A;l'bus A-320 air-
91} craft VT -EPN on the 14th Feb-

. ruary, 1990 at Bangalore. [Placed 
(5) A copy of the Annual Accounts in Library. SeeNo.l T --2036191] 
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Annual Report of and Review on the 
wO,rklng of Indian Railway Finance 

Corporation Limited for 1989-90 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI BHAKTA 
CHARAN CAS): I beg to lay on the Table a 
copy each of the following papers (Hindi and 
English versions) under sub-section (1) of 
section 619A of the Companies Act, 1956: 

(1) Review by the Government on 
the working of the Indian Railway 
Finance Corporation Limited, for 
the year 1989-90. 

(2) Annual Report of the India Rail-
way Finance Corporation lim-
ited for the year 1989·90 along 
with Audited Accounts and com· 
ments of the Comments of the 
Comptroller and AuditorGeneral 
thereon. [Placed in Library. 589 
No. l T-2037/91] 

Annual Report of and Review on the 
working of the Centre for Cultural 

Resources and Training for 1989-90 and 
Annual Report of and Review on the 

working of Sangeet Natak Akademl for 
1989-90 etc. 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (SHRI BHAGEV 
GOBARDHAN): I beg to lay on the Table-

(1) (i) A copy of the Annual Report 
(Hindi and English versions) 
of the Centre for Cultural 
Resources and Tratning for 
the year 1989-90 along with 
Audited Accounts. 

(ii) A copy of the Review (Hindi 
and English versions) by the 
Government on the working 
of the Centre for Cultural 

(2) 

(3) 

(4) 

(i) 

(ii) 

(i) 

(ii) 

(i) 

(II) 
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Resources and Training for 
the year 1989 .. 90. [Placed in 
Library. 589 No. l T -20381 
91] 

A copy of the Annual Report 
(Hindi and English versions) 
of the Sangeet Natak 
Akadem; for the year 1999-
90 along with Audited Ac-
counts. 

A copy of the Review (Hindi 
and English versions) by the 
Government on the working 
of the Sangeet Natak 
Akademi for the year 1989-
90. (Placed in Library. See 
No. LT-2039/91] 

A copy of the Annual Report 
(Hindi and English versions) 
of Visvesvaraya Regional 
College of Engineering, 
Nagpur. for one year 1989-
90. 

A copy of the Review (Hindi 
and English versions) by the 
Government on the working 
of the Visvesvaraya Rs .. 
gional College of Engineer-
ing. Nagpur. for the year 
1989-90. {Placed in Library. 
See No. L T -2040191] 

A copy of the Annual Report 
(Hindi and English versions) 
of the Regional Engineering 
College, Silchar, forthe year 
1988 .. 89. 

A copy of the Review (Hindi 
and English versions) by the 
Government on the working 
o'the Regional Engineering 
College, SHchsr. forthe year 
1988-S9. 
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(5) A statement (Hindi and English delay in laying the papers men-
versions) showing reasons for tioned at (8) above. [Placed in 
delay in laying the papers men- Library. Se8No.lT-2043191] 
tioned at (4) above. [Placed in 
Library. Ses No. L T -2041/91] (10) (i) A copy of the Annual Report 

(Hindi and English versions) 
(6) (i) A copy of the Annual Report of the Board of Apprentice-

(Hindi and English versions) ship Training. Bombay, for 
of the Regional Engineering the year 1989-90 along with 
College, Srinagar, for the Audited Accounts. 
year 1988-89. 

(ji) A copy of the Review (Hindi 
(U) A copy oftha Review (Hindi and English versions) by the 

and English versions) by the Government on the working 
Government on the working of the Board of Apprentice-
ofthe Regional Engineering ship Training, Bombay, for 
College, Srinagar, for the the year 1989-90. [Placed in 
year 1988-89. library. See No. L T -20441 

91] 
(7) A statement (Hindi and English 

versions) showing reasons for Annual Report of and Review on the 
delay in laying the papers men- working of Indian Tourism Develop-
tioned at (6) above. [Placed in ment Corporation Limited for 1989·90 
Library. See No. L T -2042/91] and Annual Report of Institute of Hotel 

Management Catering and Nutrition, 
(8) (i) A copy of the Annual Report New Deihl for 1988-89 etc. 

(Hindi and English versions) 
of the Regional Engineering THE MINISTER OF STATE IN THE 
College, Tiruchirapalli, for MINISTRY OF TOURISM (SHRIMATI USHA 
the year 1988-89. SINHA): I beg to lay on the Table-

(ij) A copy of the Review (Hindi (1) A copy each of the following pa-
and English versions) by the pers (Hindi and English versions) 
Government on the Ae- under sub-section (1 ) of Section 
gional Engineering College, 619A of the Companies Act, 
Tiruchirapalli, for the year 1956:-
1988-89. 

(i) A statement regarding Re-
(iii) A copy of the Annual Ac- view by the Government on 

counts (Hindi and English the working of the India 
versions) of the Regiona1 Tourism Development Cor-
Engineering College, poration Limited for the year 
TiruchirapatJi, for the year 1989-90. 
1988·89 together with Audit 
Report thereon. (ii) Annual Report of the India 

Tourism Development Cor-
(9) A statement (Hindi and English poration Limited for the year 

versions) showing (easons for 1989 .. 90 along with Audited 
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Accounts and comments of Technology and Ap-
the Comptroller and Auditor plied Butrition, Calcutta, 
General thereon. [Placed in for the year 1988-89 
Library. Sse No. L T -20451 along with Audited Ac-
91} counts. [Placed in Li-

brary. See No. LT-
(2) (a) (i) A copy of the Annual 2048191] 

Report (Hindi and En-
glish v~rsions) of the (v) A copy of the Annual 
Institute of Hotel Man- Report (Hindi and En-
agement Catering and glish versions) of the 
Nutrition, New Delhi, for Hotel Management, 
the year 1988-89 along Catering Technology 
with Audited Accounts. and Applied Nutrition, 
[Placed in Library. See Srinagar. for the year 
No. LT-2046/91] 1988-89 along with Au-

dited Accounts. [Placad 
(ii) A copy of the Annual in Library. See No. L T-

Report (Hindi and En- 2049/91] 
glish versions) of the 
Institute of Hotel Man- (vi) A copy of the Annual 
agement. catering Report (Hindi and En-
Technology and Ap- glish versions) of the 
plied Nutrition, Bombay, Hotel Management, 
for the year 1988-89 Catering and Nutrition, 
along WIth Audited Ac- Ahmedabad, for the 
counts. [Placed in Li- year 1988-89 along with 
brary. See No. LT- Audited Accounts. 
2046A/91] [Placed in library. See 

No. LT-2050/91] 
(iii) A copy of the Annual 

Report (Hindi and En- (vii) A copy of the Annual 
glish versions) of the Report (Hindi and En-
Institute of Hotel Man- glish versions) of the 
agement .. catering Institute of Hotel Man-
Technology and Ap- agement, catering 
plied Nutrition, Madras, Technology and Ap-
for the year 1988-89 plied Nutrition, 
along with Audited Ac .. Banglore, for the year 
counts. [Placed in Li- 1988-89 along with Au-
brary. See No. L T- dited Accounts. [Placed 
2047/91] in Library. See No. L T-

2051/91) 
(iv) A copy of the AnnuaJ 

'\ 

Report (Hindi and En· (viii) A copy of the Annual 
gUsh versions) of the Report (Hindi and En· 
Institute of Hotel Man- glish versions) of the 
agement. catering Institute of Hotel Man .. 
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agement, catering Report (Hindi and En-
Technology and Ap- glish versions) of the 
plied Nutrition, Bhopal, Institute of Hotel Man-
for the year 1988-89 agement, catering 
along with Audited Ac ... Technology and Ap-
counts. [Placed in Li- plied Nutrition, 
brary. See No. L T- Lucknow t for the year 
2052191] 1988-89 along with Au-

dited Accounts. [Placed 
(ix) A copy of the Annual in Library. SeeNo. LT-

Report (Hindi and En- 2056/91] 
glish versions) of the 
Institute of Hotel Man- (xiii) A copy of the Annual 
agement, catering Report (Hindi and En-
Technology and Ap- glish versions) of the 
plied Nutrition, Food Craft Institute, 
Bhubaneswar, for the Aiigarh for the year 
year 1988-89 along with 1988-89 along with Au-
Audited Accounts. dited Accounts. [Placed 
[Placed in Library. See in Library. See No. LT-
No. L T -2053/91) 2057191] 

(x) A copy of the Annual (xiv) A copy of the Annual 
Report (Hindi and En- Report (Hindi and En-
glish versions) of the glish versions) of the 
Institute of Hotel Man- Food Craft Institute, 
agement, catering Guwahati, for the year 
Technology and Ap- 1988-89 along with Au-
plied Nutrition, dited Accounts. [Placed 
Hyderabad, for the year in Library. S99 No. L T -
1988-89 along with Au- 2058/91] 
dited Accounts. [Placed 
in Library. 598 No. L T - (xv) A copy of the Annual 
2054/91] Report (Hindi and En-

glish versions) of the 
(xi) A copy of the Annual Food Craft Institute, 

Report (Hindi and En a Gwalior, for the year 
glish versions) of the 1988-89 along with Au-
Institute of Hotel Man- dited Accounts. [Placed 
agement, catering in Library. 599 No. L T-
Technology and Ap- 2059/91] 
plied Nutrition, Goa for 
the year 1988a 89 along (xvi) A copy of the Annual 
with Audited Accounts. Report (Hindi and En·'" 
[Placed in library. See glish versions) of the 
No. LT-2055/91] Food Craft Institute, 

Shimla, for the year 
(xii) A copy of the Annual 1988-89 along with Au-
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dited Accounts. [Placed 
in Library. See No. L T-
2060/91] 

(xvii) A copy of the Annual 
Report (Hindi and En-
glish versions) of the 
Food Craft Institute, 
Visakhapatnam. forthe 
year 1988-89 along with 
Aud ited Accou nts. 
[Placed in Library. See 
No. LT-20S1/91] 

(xviii) A copy of the Annual 
Report (Hindi and En-
glish versions) of the 
National Council for 
Hotel Management and 
Catering Technology, 
New Delhi. for the year 
1988-89 along with Au-
dited Accounts. [Placed 
in LIbrary. See No. L T-
2062/91J 

(b) A copy of the Review (Hindi 
and English versions) by the 
Government on the working 
of the Institute of Hotel Man-
agement Catering T echnol-
ogy and Applied Nutrition. 
New Delhi, Bombay. Ma-
dras, Calcutta, Srinagar, 
Ahmedabad, Bangalore. 
Bhopal. Bhubaneswar. 
Hydarabad, Goa and 
lucknow and Food Craft 
Institute, Aligarh. Guwahati, 
Gwalior, Shimla and 
Visakhapatnam for the year 
1988 .. 89. {Placed in Library. 
See No. L T -2063/91) 

(3) A statement (Hindi and English 
versions) showing reasons for 
delay tn laying the papers men-
tioned at (2) above. [Placed In 

Library. Sse No. L T -2064191] 

Annual Report of and Review on the 
working of National Co-operative 

Consumers Federation of India Ltd., 
New Deihl for 1989-90 etc. 

[ Translation] 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL SUPPLIES 
(SHRt SARWAR HUSSAIN): I beg to lay the 
Table-

(1) (i) A copy of the Annual Report 
(Hindi and English versions) 
of the National Cooperative 
Consumers' Federation of 
India Limited, New Delhi, for 
the year 1989·90 along with 
Audited Accounts. 

(ji) A copy of the Review (Hindi 
and English versions) by the 
Government on the working 
of the National Cooperative 
Consumers Federation of 
India Limited, New Delhi, for 
the year 1989-90. 

(2) A statement (Hindi and English 
versions) showing reasons for 
delay in laying the papers men-
tioned at (1) above. [Placed in 
Library. See No. LT-2065191] 

Annual Report of and Review on the 
working of Central Board of workers 

education for 1989·90 

THE MINISTER OF STATE IN THE 
MINISTRY OF LABOUR AND MINISTER 
OF STATE IN THE MINISTRY OF WEL-
FARE (SHRI RAMJllAL SUMAN): I beg to 
lay on the Tabte-

(1) A copy of the Annual Report 
(Hindi and English versions) of 
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the Cent raJ Board for Workers 
Education for the year 1989~90 
along with Audited Accounts. 

(2) A copy of the Review (Hindi and 
English versions) by the Govern-
ment on the working of the Central 
Board for Workers Education for 
the year 1989-90. [Placed in Li-
brary. See No. LT-2066/91] 

Notifications under Essential Commod i· 
ties Act, 1955 and Annual Report of and 
Review on the working of National Co-
operative Agriculture and Rural Devel-

opment Banks' Federation Limited, 
Bombay for 1989-90 etc. 

[English] 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
CO-OPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI JAYANTILAL 
VIRCHANDBHAI SHAH): I beg to lay on the 
Table-

(1) A copy each of the following 
Notification {Hindi and English 
versions) under sub-section (6) 
ot section 3 of the Essential 
Commodities Act, 1955:-

(i) S.D. 332 (E) published in 
Gazette of India dated the 
18th April. 1990 containing 
corrigendum to the Notifica-
tion No. S.D. 271 (E) dated 
the 29th March. 1990. 

(ii) S.O. 397 (E) published in 
Gazette of India dat.d the 
22nd May, 1990 containing 
corrigendum 10 the Hindi 
version of Notification No. 
S.O. 140 (E) dated the 12th 
February, 1990. 
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(iii) S.D. 404 (E) published in 
Gazette of India dated the 
23rd May, 1990 containing 
corrigendum to the English 
version of Notification No. 
G.S.R. 1160 (E) dated the 
21st October, 1990. 

(iv) The Fertiliser (Control) 
(Fourth Amendment) Order, 
1990 published in Notifica-
tion No. S.O. 675 (E) in Ga-
zette of India dated the 31 st 
Augus1, 1990. 

(v) S.O. 716 (E) published in 
Gazette of India dated the 
14th September, 1990 re-
garding appointments of 
certain officers as inspec-
tors of fertiliser. 

(vi) S.O. 1034 (E) published in 
Gazette of India dated the 
21 st April, 1990 regarding 
appointments of Officers as 
Controller of various states. 

(vii) S.O. 2546 published in Ga-
zette of India dated the 29th 
September,1990 regarding 
appointments of controller 
of various states. 

(viii) S.D. 956 (E) published in 
Gazette of India dated the 
24th December, 1990 con-
taining corrigendum to the 
English version of Notifica· 
tion No. S.O. 716 (E) dated 
the 14th December, 1990. 

(ix) S.O. 957 (E) published in 
Gazette of India dated the 
24th December. 1990 oon-
taining corrigendum to the 
English \(ersion of Notifica-
tion No. S.O. 403 (E) dated 
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the 23rd May. 1990. [Placed 
in library. See No. l T-
2067/91] 

(2) A statement (Hindi and English 
versions) explaining the reasons 
for not laying the Annual Report 
and Audited Accounts of the 
Madhya Pradesh State Dairy 
Development Corporation, 
Bhopal, for the years 1983-84 to 
1989-90 within the stipulated 
period of nine months after the 
close of the Accounting year. 
[Placed in Library. SeeNo.l T-
2068191] 

(3) A statement (Hindi and English 
v8fSions) explaining the reasons 
for not laying the Annual Report 
and Audited Accounts of the State 
Farms Corporation of India for 
the year 1989-90 within the 
stipulated period of nine months 
after the close of the Accounting 
year. [Placed in Library. See No. 
L T -2069191] 

(4) (i) AeopyoftheAnnualReport 
(Hindi and English versions) 
of the National Cooperative 
Agriculture and Rural De-
velopment Banks' Federa~ 
tion Limited. Bombay, fortha 
year 1989 .. 90. 

(ii) A copy of the Review (Hindi 
and English versions) by the 
Government on the working 
of the National Cooperative 
AgricuftUt8 and Aural De· 
veJopment Banks' Federa .. 
tion Umited, BombaY. for the 
year 1989-90. 

(lii) A copyoi the Annual Report 
(Hindi and &ngUsh wrsbna) 
of tt.. National Cooperat1ve 

Agriculture and Rural De-
velopment Banks' Federa-
tion Limited. Bombay, to .. 
gather with Audit Report 
thereon. [Plaoed in Library. 
See No. L T -2070191] 

(5) A statement (Hindi and English 
versions) explaining the reasons 
for not laying the Annual Report 
and Audited Accounts of the 
National Seeds Corporation for 
the year 1989 .. 90 within the 
stipulated period of nine months 
after the close of the Accounting 
year. [Placed in Library. See No. 
LT-2071!91] 

(6) A copy each of the following pa-
pers (Hindi and English versions) 
under section 619A of the Com-
panies Act, 1956:-

(a) (i) A statement regarding 
Review by the Govern-
ment on the working of 
the Karnataka Dairy 
Development Corpora-
tion Limited, Bangalore, 
for the year 1989·90. 

(ii) Annual Report of the 
Karnataka Dairy De-
velopment Corporation 
Limited, Bangalore, for 
the year 1989-90 along 
with Audited Accounts 
and comments of the 
Comptroller and Audi-
tor General thereon. 
[Placed in library. S •• 
No. LT-2012/91] 

(b) (i) Review by the Govern .. 
ment on the working of 
the Qujarat Agro Indus-
tries Corporation "-tm-
ited. Ahmedabad, for 
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the year 1988-89. 

(ii) Annual Report of the 
Gu]arat Agro Industries 
Corporation Limited, 
Ahmedabad, for the 
year 1988-89 along with 
Audited Accounts and 
comments of the 
Comptroller and Audi-
tor General thereon. 
[Placed in Library. See 
No. LT-2073/91] 

(c) (i) Review by the Govern-
ment on the working of 
the Assam Agro-Indus-
tries Development 
Corporation L~mited, 

Guwahati, for the year 
1980-81. 

(ii) Annual Report of the 
Assam Agro-Industries 
Development Corpora-
tion Limited, Guwahati, 
for the year 1980-81 
along with Audited Ac-
counts and comments 
of the Comptroller and 
Auditor General 
thereon. [Placed in li-
brary. See No. LT-
2074/91] 

(7) Two statements (HindI and En-
glish versions) showing reasons 
for delay in laying the papers 
mentioned at (b) and (c) of item 
(6) above. [Placed in Library. See 
No. LT-2073-2074/91] 

Annual Ra~ort of and Review on the 
working of National Hydro-etectrlc 
Power Corporation'Ltd., for 1989-90 

[ Translation] 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENERGY (SHRt BABANRAO 
DHAKNE): I beg to lay on the Table a copy 

each of the following papers (Hindi and En-
glish versions) under sub-section (1) of sec-
tion 619A of the Companies Act, 1956:-

(1) Review by the Government on 
the working of the National Hy-
dro-electric Power Corporation 
Limited for the year 1989-90. 

(2) Annual Report of the National 
Hydro-electric Power Corpora-
tion Limited for the year 1989-90 
along with Audited Accounts and 
comments of the Comptroller and 
Auditor Generalthereon. [Placed 
in Library. SeeNo. L T -2075/911 

Annual Report of and Review on the 
working of Manganese Ore (India) Ltd. 

and Metallurgical and Engineering 
Consultants (India) Ltd. for 1989 .. 90 etc. 

THE MINISTER OF STATE IN THE 
MINISTRY OF STEEL AND MINES: (SHRI 
BASAVARAJ PATIL): I beg to Jay on the 
Table-

(1) A copy each of the following pa-
pers (Hindi and English versions) 
under sub-section (1) of section 
619A of the Companies 
Act,1956:-

(a) (i) Review by the Govern-
ment on the working of 
the Manganese are 
(India) Limited for the 
year 1989-90. 

(ii) Annual Report of the 
Manganese are (India) 
Limited for the year 
1989-90 along with Au-
dited Accounts and 
comments of the 
Comptroller and Audi-
tor General thereon. 
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[Placed in Library. See 1989-90 along with Au-
No. LT-2076/91] dited Accounts and 

comments of the 
(b) (i) Review by the Govern- Comptroller and Audi-

ment on the working of tor General thereon. 
the Metallurgical and [Placed in Library. See 
Engineering Consult· No. LT-2079/91] 
ants (India) limited for 
the year 1989·90. Annual Report of and Review on the 

working of National Fertilizers Limited 
( ii) Annual Report of the for 1989·90 

Metallurgical and Engi-
neering Consultants THE MINISTER OF PETROLEUM AND 
(India) Limited for the CHEMICALS AND MINISTER OF PARLIA-
year 1989-90 along with MENTARY AFFAIRS (SHRI SATYA 
Audited Accounts and PRAKASH MALVIYA): On behalf of Shri 
comments of the Audi- Ram Bahadur Singh I beg to ;ay on the Table 
tor General thereon. a copy each of the following papers (Hindi 
[Placed in Library. See and English versions) under sub-section (1) 
No. LT-2077/91] of section 619A of the Companies Act, 

1956:-
(c) (i) Review by the Govern-

ment on the working of (1) Review by the Government on 
the Hindustan Steel the working of the National Fertil-
Works Construction izers Limited for the year 1989-
Limited for the year 90. 
1989-90. 

(2) Annual Report of the National 
(ii) Annual Report of the Fertilizers Limited for the year 

Hindustan Steel Works 1989-90 along with Audited Ac-
Construction limited for counts and comments of the 
the year 1989-90 along Comptroller and Auditor General 
with Audited Accounts thereon. [Placed in Library. 58e 
and comments of the No. LT-2080/91] 
Comptroller and Audi-
tor General thereon. Report of the Comptroller and Auditor 
[Placed in library. 588 General of India for 1988-89-Unlon 
No. l T-2078/91) Government (Civil) Rural Landless 

Employment Guarantee Programme 
(d) (i) Review by the Govern-

ment on the working of {English] 
the Sharat Refractories 
Limited for the year THE DEPUTY MINISTER IN THE MIN-
1989 .. 90. ISTRY OF FINANCE AND DEPUTY MIN-

ISTER IN THE MINISTRY OF EXTERNAL 
(li) Annual Report of the AFFAIRS (SHRI DIGVIJAY SINGH): I beg 

Bharat Refractories to lay on the Table-A copy of the Report 
Limited for the year (Hindi and English versions) of the Comp-



539 PBp9rs Laid JANUARY 10. 1991 Papers Laid 540 

troller and Auditor General of India for the 
year 1988·89-Union Government (No. 16 
of 1990) (Civil)-Rural landless Employ-
ment Guarantee Programme under article 
151 (1) of the Constitution. [Placed in Library. 
See No.lT-2081191) 

Annual Report of and Review on the 
working of Scooteralndla Ltd. and 

Mandy. National Paper Mills Ltd. etc. 
for 1989-90 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF HEALTH AND FAMILY WEL-
FARE AND DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRY (SHRI DASAI 
CHOWDHARV): I beg to lay on the Table-

( 1 ) A copy each of the followi ng pa-
pers (Hindi and English versions) 
under sUb-section (1) of section 
619(A) of the Comptroller Act, 
1956:-

(a) (i) A statement regarding 
Review by the Govern-
ment on the working of 
the Scooters India lim-
ited, for the year 1989-
90. 

(ii) Annual Report of the 
Scooters India Lim ited 
for the year 1989-90 
along with Audited Ac-
counts and commen1s 
of the Comptroller and 
Auditor General 
thereon. [Placed in li-
brary. S69 No. L T-
2082191] 

(b) (i) A statement te~ .. l·~j-g 
ReView by the C~\"~fn· 
ment on the wor~:ng of 
the Mandya National 
Paper Mills limited for 
the year 1989 .. 90. 

(U) Annual Report of the 
Mandya National Paper 
MiHs Limited forthe year 
1989-90 along with Au-
dited Accounts and 
comments of the 
Comptroller and Audi-
tor General thereon. 
[Placed in Ubrary. See 
No. l T-2083/91] 

(c) (i) A statement regarding 
Review by the Govern-
ment on the working of 
the Tyre Corporation of 
India limited for the 
year 1989-90. 

(if) Annual Report of the 
Tyre Corporation of In-
dia limited for the year 
1989-90 along with Au-
dited Accounts and 
comments of the 
Comptroller and Audi-
tor General thereon. 
[Placed in library. See 
No. LT-2084/91] 

(d) (i) A statement regarding 
Review by the Govern-
ment on the working of 
the Bharat Vantra 
Nigam Limited for the 
year 1989-90. 

(ii) Annual Report of the 
Sharat Vantra Nigam 
Limited for the year 
19&9 .. 90 along with Au .. 
dited Accounts and 
comments of the 
Comptroller and Audi-
tor General thereon. 
(Placed in Library. Sse 
No.lT-208S191] 

(2) (I) A copy of the Annual Ac .. 
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counts (Hindi and 'English (5) A statement (Hindi and English 
versions) of the National versions) showing reasons for 
Federation of Industrial Co- delay in laying the papers men-
operatives Limited, New tioned at (4) above. [Placed in 
Delhi, for the year ended the Library. S99 No.l T-2087191] 
30th June, 1987 Audited 
Report thereon. (6) A statement (Hindi and English 

versions) correcting the reply 
(ii) A copy of the Review (Hindi g;'/en on the 29th March, 1988 to 

and English versions) of the Unstarred Question No. 5172 by 
National Federation of In- Shri Kali Prasad Pandy regard-
dustrial Cooperatives lim- ing registered companies. 
ited, New Delhi, for the year [Placed in Library. See No. L T-
ended the 30th June, 1988 2088/91] 
together with Audit Report 
thereon. (7) (i) A copy of the Annual Report 

(Hindi and English versions) 
(iii) A copy of the Review (Hindi of the Central Institute of 

and English versions) by the Hand Tools, Jalandhar, for 
Government on the Audited the year 1989-90 along with 
Accounts of the National Audited Accounts. 
Federation of Industrial Co-
operatives limited, New (ii) A statement (Hindi and En-
Delhi, for the years ended glish ver&ions) regarding 
the 30th June, 1987 and the Review by the Government 
30th June, 1988. on the working of the Cen-

trallnstitute of Hand Tools, 
(3) A statement (Hindi and English Jalandhar, fortheyear 1989-

versions) showing reasons for 90. (Placed in Library. See 
delay in laying the papers men- No. L T -2089/91] 
tioned at (2) above. [Placed in 
Library_ See No. LT-2086191] (8) (i) A copy of the Annual Report 

(Hindi and English versions) 
(4) (I) A copy of the Annual Report of the Central Tool Room, 

(Hind; and English versions) Ludhiana, for the year 1989-
of the National Federation 90 along with Audited Ac-
of Industrial Cooperatives counts. 
Limited, New Delhi, for the 
year 1987-88. (ii) A statement (Hindi and En-

glish versions) regarding 
Review by the Government 

(ii) A copy of the Review (Hindi on the working of the Cen-
and English versions) by the tral Tool Room, Ludhiana, 
Government on the working forthe year 1989-90. [Placed 
of the National Federation in library. See No. L T -
of Industrial Cooperatives 2090/91] 
Limited, New Delhi, for the 
year 1987·88. (9) (i) A ropy of the Annual Reporl 
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(Hindi and English versions) 
of tha Tool Room and Train-
ing Centre. Delhi, forthe year 
1988-89 along with Audited 
Accounts. 

(ii) A statement (Hindi and En-
glish versions) regarding 
Review by the Government 
on the working of the Tool 
Room and Training Centre, 
Delhi for the year 1989-90. 
[Placed in Library. See No. 
LT-2091 191] 

Notifications under Export (Quality 
Control and Inspection) Act, 1963 and 
Annual Reports of and Review on the 

working of Coffee Board, Rubber Board 
etc. for 1989·90 

[ Translation] 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF COMMERCE (SHRI SHANTILAL 
PURUSHOTTAMDAS PATEL): I beg to lay 
on the Table-

(1) A copy of the Notification No. 
S.O. 929(E) (Hindi and English 
versions) published in Gazette 
of India dated thd Ath December, 
1990 regarding exemption to 
certain commodities from pur-
view of sub-section (d) of section 
6 of the Export (Quality Control 
and Inspection Act, 1963) under 
SUb-section (3) of section 16 of 
the said Act. [Placed in Library. 
See No. L T -2092/91 ] 

(2) (i) A copy of the Annual Report 
(Hindi and English versions) 
of the Coffee Board for the 
year 1989-90. 

(ii) A copy of Review (Hindi and 
English versions) by the 

Government on the working 
of the Coffee Board for the 
year 1989-90. [Placed in li-
brary. S98 No. L T -2093/91] 

(3) (i) A copy of the Annual Report 
(Hindi and English versions) 
of the Chemicals and Allied 
Products Export Promotion 
Council, Calcutta, for the 
year 1989-90 along with 
Audited Accounts. 

(ii) A copy of the Review (Hindi 
and English versions) by the 
Government on the working 
of the Chemicals and Allied 
Products Export Promotion, 
Council, Calcutta, for the 
year 1989-90. [Placed In li-
brary. SeeNo. L T -2094/91] 

(4) (i) A copy of the Annual Report 
(Hindi and English versions) 
of the Export Inspection 
Council and Export Inspec-
tion Agencies (Volume-I) for 
the year 1989-90. 

(ii) A copy of the Review (Hindi 
and English versions) by the 
Government on the working 
of the Export Inspection 
Council and Export Inspec-
tion Agencies (Volume-I) for 
the year 1989-90. (Placed in 
Library. Sge No. L T -20951 
91] 

(5) (i) A copy of the Annual Report 
(Hindi and English versions) 
of the RubbE\r Board, 
Kottayam, forthe year 1989-
90. 

(ii) A copy of the Review (Hindi 
and English versions) by the 
Government on the working 
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of the Rubber Board, 
Kottayam, fortheyear 1989-
90. [Placed in Library. See 
No. L T -2096/91 ) 

(6) (i) AcopyoftheAnnuaiRepol1 
(Hindi and English versions) 
of the Sports Goods Export 
Promotion Council, New 
Delhi, for the year 1989-90 
along with Audited Ac-
counts. 

(ii) A copy of the Review (Hindi 
and English versions) by the 
Government on the working 
of the Sports Goods Export 
Promotion Council, New 
Delhi, for the year 1989-90. 
[Placed in Library. See No. 
LT-20D7/91] 

Annual Report of and Review on the 
working of Smith Staine-~treet Pharma-

ceuticals Limited, Bengal Im,nunity 
Limited etc. for 1989-90 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF PETROLEUM AND CHEMICALS 
(SHRI JAI PARKASH): I beg to lay on the 
Table-a copy of the following papers (Hindi 
and English versions) under SUb-section (1) 
of section 619(A) of the Companies Act, 
1956:-

(a) (i) Review by the Government 
on the working of the Smith 
Stanistreet, Pharmaceuti· 
cals Limited for the year 
1989-90. 

(ii) Annual Report of the Smith 
Stanistreet Pharmaceuticafs 
Limited for the year 1989·90 
along with Audited Accounts 

. and comments of the 
Comptroller and Auditor 
Generul thereon. [Plaoed in 

Library. See No. L T -20981 
91 ] 

(b) (i) Review by the Government J_ 

on the working of the Bengal 
Immunity Limited forthe year 
1989-90. 

(ii) Annual Report of the Ben-
gal Immunity Limited for the 
year 1989-90 along wrth 
Audited Accounts and 
comments of the Comptrol-
ler and Auditor General 
thereon. [Placed in Library. 
See No. L T-2099/91] 

(c) (i) Review by the Government 
on the working of the Bengal 
Chemicals and Pharma-
ceuticals Limitedforthe year 
1989-90. 

(ii) Annual Report of the Ben-
gal Chemicals and Pharma-
ceuticals Limited forthe year 
1989-90 along with Audited 
Accounts and comments of 
the Comptroller and Auditor 
General thereon. [Placed in 
Ubrary. See No. LT-21 001 
91 ] 

(d) (i) Review by the Government 
on the working of the 
Hindustan Antibiotics lim-
ited for the year 1989-90. 

(ii) Annual Report of the 
Hindustan Antibiotics lim-
ited for the year 1989-90 
along with Audited Accounts 
and comments of the 
Comptroller and Auditor 
General thereon. [Placed in 
Library. See No. LT-2101! 
91] 
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(8) (i) Review by the Government 
on the working of the Indian 
Drugs and Pharmaceuticals 
Limited for the year 1989-
90. 

(U) Annual Report of the Indian 
Drugs and Pharmaceuticals 
limited for the year 19S9-90 
along with Audited Accounts 
and comments of the 
Comptroller and Auditor 
General thereon. [Placed in 
Library. See No. L T -2102/ 
91 ] 

[ Translation] 

MR. SPEAKER: The Ministers. who are 
unable to be present in the House. should 
give in writing. 

12.03 hrs. 

MESSAGE FROM RAJYA SABHA 

[English] 

SECRETARY-GENERAL: Sir, I have to 
report the following message received from 
the Secretary-General of Rajya Sabha:-

tlln accordance with the provisions of 
rule 127 of the Rules of Procedure and 
Conduct of Business in the Rajya 
Sabha, I am directed to inform the Lok 
Sabha that the Rajya Sabha, at its 
sitting held on the 9th January, 1991, 
agreed without any amendment to the 
Public Liability Insurance Bill, 1991. 
which was passed by the Lok Sabha at 
its sitting held on the 7th January, 
1991." 

12.05 hrs. 

ESTIMATES COMMITTEE 

Twelfth Report and Minutes 

[English] 

SHRIJASWANTSINGH (Jodhpur): Sir. 
I beg to present the Twelfth Report (Hindi 
and English versions) of the Estimates Com-
mittee on the Ministry 01 Industry-Sickness in 
Heavy Engineering Industry and Minutes of 
the sittings of the Committee relating thereto. 

12.05 1/2 hrs. 

COMMITTEE ON PUBLIC UNDERTAK-
INGS 

Ninth Report and Minutes 

[English] 

SHRI BASUDEB ACHARIA (Bankura): 
Sir, I beg to present the Ninth Report (Hindi 
and English versions) of the Committee on 
Public Undertakings on Oil and Natural Gas 
Commission-Avoidable payments of Rs. 
89.06 lakhs made to a foreign contract and 
Minutes of the sittings of the Committee 
relating thereto. 

12.06 hrs. 

RAILWAY CONVENTION COMMITIEE 

Second Report 

[ Translation] 

SHRI PURUSHOTTAM KAUSHIK 
(Durg): I beg to present the Second Report 
(Hindi and EngJish versions) of the Railway 
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Convention Committee on Action Taken by 
Government on the recommendations con-
tained in their Fourteenth Report (Eighth Lok 
Sabha) on "Rolling Stock Programme (Avail-
ability of coaches and wagons)". 

12.06 1/2 hrs. 

COMMITTEE ON PETITIONS 

Minutes 

[English] 

SHRI LOKANATH CHOUDHURY 
(Jagatsinghpur): Sir, I beg to lay on the 
Table, Minutes (Hindi and English versions) 
of Second Sixth and Eighth Sittings of the 
Committee on Petitions. 

MR. SPEAKER: Shri Surya Narayan 
Singh. 

SHRI SUAYA NARAYAN SINGH 
(Balia): Sir. in spite of the Supreme Court 
diredion ... 

[ Translation] 

to Financial Times, London 
12.08 hrs. 

PETITION REGARDING ABOLITION OF 
CONTRACT SYSTEM OF LABOUR IN 
FOOD CORPORATION OF INDIA AND 

PAYMENT OF WAGES TO PALLEDARS 
IN BIHAR, ORISSA ETC. AT PAR WITH 

PALLEDARS IN PORTS AND PORT 
CITIES 

[ Translation] 

SHAI SURYA NARAYAN SINGH 
(Balia): I beg to present a petition signed by 
the Chairman, Shri K.L. Mahendra and the 
General-Secretary Shri Amar Singh Bhatia 
and by others of the All India Palledar 
(Handleing) Works Federation, regarding 
abolition of contract system of labour in Food 
Corporation of India and payment of wages 
to Palledars in Bihar, Orissa etc. at par with 
Palledars in Ports and Port Cities. 

12.09 hrs. 

RE. REPORTED INTERVIEW GrVEN BY 
THE MINISTER OF COMMERCE AND 

MINISTER OF LAW AND JUSTICE, SHRr 
SUBRAMANIAM SWAMV TO THE 

FINANCIAL TIMES, LONDON ABOUT 
TAXATION 

[ Translation] 

MR. SPEAKER: You are supposed to MR. SPEAKER: Shastriji, please taka 
present it and not to read the whole. your seat. 

(Interruptions) [English] 

[English] 

MR. SPEAKER: Mr. Surya Narayan 
Singh. you are not to read the whole petition. 
You just present itt that is enough. 

MR. SPEAKER : Prof. Madhu 
Dandavate. 

( Interruptions) 

PROF. MADHU DANDAVATE 
(Rajapur): Mr. Speaker, Sir, the Prime Min· 
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[Prof. Madhu Dandavate] 

ister had already clarified in this House that. .. 
(Interruptions) Sir, can I catch your eyes? 

MR. SPEAKER: You are bound to 
catch my eyes and I have called you. 

( Interruptions) 

PROF. MADHU DANDAVATE: The 
Prime Minister had. the other day, clarified 
very emphatically, here that the report about 
Dr. Subramaniam Swamy's interview in the 
Financial Times, London ... (Interruptions) 

[ Translation} 

MR. SPEAKER: That mutter is already 
over. 

[English] 

PROF. MADHU DANDAVATE: Sir, 
since the Prime Minister has gIven the assur-
ance that, that interview was not given, I 
have given a notice of privilege against the 
Editor. Financial Times, London, because it 
is a very serious matter. If the interview was 
not at all given-and the Prime Minister says 
that only on the information of Dr. Swamy 
and he is informing the House,-then, in that 
case, it is a very serious lapse on the part of 
the Editor of Financial Times, London. 
Therefore, I have given a notice of privilege 
under Rule 233. Under Rule 222, I have a 
sought your consent to allow me to raise the 
question of privilege against the Editor of 
Financial Times. Sir, it is the question of 
dignity of the HousQ, dignity of the Prime' 
Minister and dignity of the Law Minister. 
Therefore. I should be allowed to raise that 
question. (Interruptions) 

[ Tr~nslation] 

SHRJ MADAN LAL KHURANA (South 
Delhi): Mr. Speaker, Sir, I had given a notice 

of privilege motion under rule 223 against 
the Editor of Financial Times, London on 8th 
of this month ... (Interruptions) 

[English] 

MR. SPEAKER: I have not allowed the 
privilege motion. Please take your seat. 

( Interruptions) 

MR. SPEAKER: I have not permitted 
the privilege motion. 

(Interruptions) 

MR. SPEAKER: I will come to you, Shr; 
Kumaramangalam. 

(Interruptions) 

~.~R. SPEAKER: The matter has been 
disposed of, at that time, itself. 

(Interruptions) 

MR. SPEAKER: I have closed the mat-
ter and you know that, Madam. 

(Interruptions) 

SHRIMATI SUBHASHIN I ALI (Kanpur): 
Mr. Speaker. Sir, I have raised the issue that 
the interview given to the Financial Times, 
printed on 27.12.1990. (Interruptions) 

( Translation) 

MR. SPEAKER: Shastri, please sit 
down. I have not allowed your adjournment 
motion. 

( Interruptions) 

[English) 

SHRfMATI SUBHASHfNI ALI: Mr. 
Speaker. Sir, I had raised the issue in this 
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House regarding the interview published on 
27.12.1990. (Interruptions) 

MR. SPEAKER: Madam. that matter 
has been closed. 

( Interruptions) 

SHRIMATI SUBHASHINI All: Please 
hear me out. And the Prime Minister said that 
the interview and that was published in the 
newspaper were not correct. They were false. 
Subsequently, the correspondent of The Fi-
nancial Times in Delhi, Mr. David Housego, 
has given an Interview to two reputed dailies 
In India saying that he stands by every word 
of that ~;tory • fa stands by every word of the 
report filed by him. Now this is a very serious 
situation. But the Prime Minister comes to 
the defence of his colloague and says that 
what has been printed is false and the corre-
spondent of the newspaper, In question, 
says that he stands by every word of the 
story. (Interruptions) 

SHRIMATI SUBHASHINI ALI: This is a 
specific case of a specific interview. (Inter-
ruptions) The correspondent stands by his 
story. In that context, I would request you to 
kindly call upon the Minister. Dr. Swamy, to 
teU us what he has told the correspondent 
and what he has not. Is it false or is it true? 
(Interruptions) 

SHRIINDRAJIT GUPTA (Midnapore): 
We had also given notices of privilege against 
this paper-the editor and the correspon-
dent. I do not know what is the fate of those 
notices. You have not informed us anything. 
Here a newspaper has put into the mouth of 
the Minister many remarks and comments 
regarding Government pOlicies which the 
Prime Minister subsequently states on the 
floor of the House that it is completety untrue 
and such a thing has never been said. He 
has stated hare. You must have hoard him 
that this report is false, this has no basis. And 
yet that paper has give" aU these purpon&d 

to be quotations from what this Minister is 
supposed to have said. If the paper has 
made a fabrication, a total concoction of 
these things, they should be hauled up. They 
cannot go on comm ~ting a breach of pr~vi
lege of the House like this. (Interruptions) 
Anybody can write anything and get away 
with it? (Interruptions) 

[ Translation] 

SHRI SHOPAT SINGH MAKI<ASAR 
(8ikt.:'lner): If they continue to give wrong 
statement3, what will happen in future. 

MR. SPEAKER: Please take your seat. 

( Interruptions) 

{English} 

MR. SPEAKER: Mrs. Subhashini Ali, 
you are not required to cross talk. 

( Interruptions) 

SHRIJASWANTSINGH (Jodhpur): Mr. 
Speaker, Sir, when an assertion was made 
in tha House here that a Member of the 
Union Cabinet had stated that the imposition 
of import duties was a panic reaction and 
that these will be reversed, the Minister said, 
''This is totally false." This is as per the 
records of the Lok Sabha itself. (Interruptions) 
Thereafter, the Hon. Prime Minister went to 
the extent of saying that he has been in .. 
formed by the Minister that in all the cases, 
he has denied having made such a statement. 
(Interruptions) I have checked with The Fi-
nancial Tim9$ and the correspondent of The 
Financial Times. I have written to you about 
this. The correspondent of The Financia.l 
Times has informed me categoricaHy that 
this interview did take place, that the Minister 
did use the phrase ·panic reaction~, that thA 
Mini9tar did suggest that he shaH have an · 
such dU1ies reversed after the tMF loan and 
finaliy the Delhi correspondent of The Fi· 
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[Sh. Jaswant Singh] House and the leaderofthiscountry. Is it that 

nancial Times has asserted and stated cat-
egorically that The Financial Times stands by 
its report in its entirety. The Han. Prime 
Minister then on that occasion had spoken in 
words which suggested that Members place 
reliance on a newspaper report without veri-
fying it. (Interruptions) It is a very peculiar 
situation. (Interruptions) The Prime Minister 
of the country has denied a statement. The 
Financial Times. London stands by it. (In-
terruptions) 

[ Translation] 

MR. SPEAKER: Nothing remains to be 
said after the statement of the Prime Minis-
ter. 

( Interruptions) 

[English] 

SHRI JASWANT SINGH: I would like 
the Minister himself to respond. It ts a simple 
proposition here. The Prime Minister was 
saying that he had been informed by the 
Minister. My request IS that the Minister 
should clarify the position as it was his state-
ment. Otherwise, he should not have made 
such a statement. (Interruptions) 

SHRIINDRAJIT GUPTA: No Minister 
should give calls, wittingly or unwittingly. for 
this House to be brought into ridicule. It is a 
very serious matter. Somebody must clarify 
the matter. (Interruptions) 

MR. SPEAKER: Mr. Vasant Sathe. 

( Interruptions) 

SHRI VASANT SATHE (Wardha): Sir. 
on an issue like this, the House may feel 
anything about an hon. Minister having said 
something to a newspaper. But we believe 
that the Prime Minister .s the Leader of the 

we say that, after the reiteration by the Fi-
nancial Express correspondent, we do not 
believe the Prime Minister of this country? .. 
(Interruptions) ... As far as we, the Members 
of Parliament, are concerned, I would say 
that after the Prime Minister took the respon-
sibility of saying that he believes his colleague 
and that the report given in the Financial 
Express was false, if we do not believe the 
Prime Minister, then move a motion against 
the Prime Minister. (Interruptions) 

PROF. RAM GANESH KAPSE (Thane): 
We be live the Prime Minister and not the 
Minister. (Interruptions) 

SHRI VASANT SATHE: We cannot, in 
the same breath, say that we believe the 
Prime Minister and yet, we want action to be 
taken. Once we believe the Prime Minister, 
then Prime Ministerfs words are final. The 
matter is closed then. (Interruptions) 

PROF. MADHU DANDAVATE: Mr. 
Sathe, I agree with what the Prime Minister 
had said. We accept the Prime Minister's 
words. Butthe Privilege Motion is against the 
Financial Express ... (Interruptions) ... We 
accept the version of the Prime Minister and 
that is why. I have given a notice of Privilege 
Motion against the Financial Times. (lnt9r-
ruptions} 

[ Translation] 

SHRI MADAN LAL KHURANA: Mr. 
Speaker, Sir, regarding the notice I have 
given under Rule 23 and th. statements 
given on it, I would only like to submit that if 
it had been any other Mtnister, we would 
have accepted the Statement given by the 
Prime Minister. But the language that has 
been used in th& Financial Times is the 
language generally used by him .It cannot be 
the language of anybody else. Dr. Swamy 
has used the sam. language which be gen· 
erally speak. I would Uke to submit that eith.r 



557 ReporttJd Interviswby PAUSA 20.1912 (SAKA)to Financial Times. LondonS58 
Min. of Comm. and Min. Law & Justice 

Dr. Swamy should give a clarification here 
regarding the correspondent of Financial 
Times ..• (Interruptions) 

MR. SPEAKER: Please do not go into 
the merits. 

MR. MADAN LAL KHURANA: Dr. 
Swamy has mentioned in it that he was 
instrumental in bringing Shri Rajiv Gandhi 
and Shri Chandra Shekhar closer. He al-
ways says that. (Interruptions) 

MR. SPEAKER: Please take your seat. 

( Interruptions) 

[English] 

SHRIVASANTSATHE: P~asedon~ 
waste time of the House on a non-
issue ... (Interruptions) 

MR. SPEAKER: Please sit down. Shri 
Saifuddin Choudhury .... I have allowed Shri 
Choudhury. Then I will resolve this issue. 
Please take your seats. 

SHRI SAIFUDDIN CHOUDHURY 
(Katwa): Mr. Speaker, Sir, we should not 
doubt the truthfulness of the statement by 
the Prime Minister ... (Interruptions) But the 
Financic.1 Times corespondent has repeated 
that he stands by what he had said. This is a 
challenge to the statement of the Prime 
Minister and it has brought this issue again in 
the House. So, in this case, in aU fairness, the 
privilege motion moved by Prof. Dandavate 
and Shri Indrajit Gupta against the newspa-
per should be admitted .•. (lntft"uptions) 

MR. SPEAKER: No further submit-
.. siona on this. 

Aftar the Prime Ministarts contradiction 
in the Houte, I treat the matter as clOSed. 
The House should aecept this po$ltion. 

SHRI VASANT SATHE (Wardha): I 
want ~o raise an important issue. This con-
cerns the whole country ... (Interruptions) 

[ Translation] 

SHRI SATYNARAYAN JATIYA (Ujjain): 
Mr. Speaker, Sir. I wish to draw your atten-
tion towards an incident. Mr. Speaker, Sir, a 
Member of Parliament was prevented from 
discharging his Parliamentary duties. I was 
coming from my residence in South Avenue 
to Parliament House via Vijay Chowk. Mr. 
Speaker, Sir, on my way to Parliament House, 
I was stopped by a police officer who was 
supporting three stars on his shoulder. I 
requested him to let me go since I had to file 
notice in Parliament House before 10 O'clock, 
but he told me that he would not allow me to 
go. I asked him whether he was stopping me 
on account of some untoward happening. 
He outrightly replied that he could not allow 
me to go. I told him that I was a Member of 
Parliament and it was very essential for me 
to reach Parliament House before 10.00 
A.M. since I was to file an important notice 
and therefore. I once again requested him to 
allow me to go. The Inspector replied that I 
could take a different route in that case and 
added that If I called myself a Member of 
Parliament. he would teach me a lesson. In 
this way I was obstructed from discharging 
my duty ... (Interruptions) ... 

MR. SPEAKER: Shri Vijay Kumar 
Malhotra. 

PROF. VIJAV KUMAR MALHOTRA 
(Oethi. Sadar): Meeting of the Consultative 
Committee of the Ministry of Home Affairs 
was being held. Consultative Committee 
meeting was over by 11 A. M. and I told the 
PoUce Officers that I had to reach P arliam ent 
House by 11.00A.M. sincethequestfon hour 
is scheduled to begin at 11 A. M. 

MR. SPEAKER: Whom did you tell? 
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PROF. VIJAV KUMAR MALHOTRA: I 
told it to the Police Officer. The Police Offic-
ers deputed at this place told me that I could 
not go since there was movement of V.I.Ps 
and Prime Minister was to pass from this 
route. 

Mr. Speaker, Sir, if the Prime Minister 
has to go somewhere. in that event, the 
meeting should be concluded early. The 
Members of Parliament cannot be stopped 
half way in this manner and all the Members 
of Parliament cannot be prsvented from 
reaching Parliament House en account of 
V.I.P. movements-onthe road. Mr. Speaker, 
Sfr. it comes in the way of discharging our 
Parliamentary fu nctio ns ... '" (Interrup~ 

tions) ... 

MR. SPEAKER: You please take your 
seat. Mr. Bhagat is going to speak on it ...... 
(Interruptions) ... 

MR. SPEAKER: Bhagatjiwillspeakon 
this issue. You please resume your seat. It is 
an issue which concerns every Members of 
this House. You please listen patiently. He is 
also referring to the police ... (Interruptions) 

[Engltsh] 

SHRI H.K.L. BHAGAT (East Delhi): Mr. 
Speaker. Sir I , am grateful to you for giving 
me the permission to speak. I don't want to 
take any advantage because I am sitting 
close to the Government or we are support-
Ingthem. We don't want any favour. Through 
you I would like to tell the Government that in 
De~hi we took up an antl-pnce rise raHy and 
on that route ... (Interruptions) 

MR. SPEAKER: Let us hear him. Don't 
be intolerant. 

SHRIH.K.L. BHAGAT: Sir,onthesame 
route various rallies including that of BJP 
were aHowod to pass. We were atso asked to 

go. Police want in front of us and we were in 
the back of it. Afterwards a case was regis-
tered against the Congress only. (Intsrrup-
tions) 

SHRI H.K.L. BHAGAT: I am not com-
plaining against the BJP. 1 am glad that the 
police allowed them to go. My grievance is 
that they let them go; let them pass and did 
not register a case but D.P. chose and reg-
istered a case against the Congress Party. I 
request that the case should be withdrawn. 

[ Translation] 

MR. SPEAKER: 'would like to tell Mr. 
Jatiya that so far as his problem is con-
cerned. 

( Interruptions) 

MR. SPEAKER: You, please resume 
your seat. Mr. Kumaramangalamji is also 
speaking on the same subject. 

[English} 

MR. SPEAKER: Mr. Kumaramangalam 
is speaking on the same point. 

SHRI P.R. KUMARAMANGALAM (Sa-
lem): Mr. Speaker, Sir, it is rather unfortu-
nate that Members of Parliament are finding 
that either when they have to file notices at 
10.00 o'clock or reach the House at 11.00 
o'clock, in the name of VIP coming across 
the police are stopping cars and vehicles. I 
think it is a serious matter and it should be 
looked into. It cannot be teft like this other-
wise the Members of Parliament in various 
other names will soon be stopped and our 
rights and privileges will be disturbed. It is 
time that the House look into it in a serious 
manner otherwise Members of Parliamen1 
cannot function. We request the Government 
to re-act on it. 
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[ Trans/ation) 

MR. SPEAKER: 00 you also wish to 
speak on this point? ..... (Interruptions) ... 

MR. SPEAKER: You have already said 
you had to say. What else is left now? 
( Interruptions) 

MR. SPEAKER: Are you also speaking 
on this topic. You please take your seat. 

SHRI SHOPAT SINGH MAKKASAR: 
Mr. Speaker, Sir, I was also stopped by the 
police at three points and I was told that I 
could not go by that route. 

MR. SPEAKER: You please resume 
your seat. You have said enough. It is not 
that only you are woried, it is a matter of 
common concern ...... (Interruptions) ... .. . 

SHAJ SHOPAT SINGH MAKKASAR: 
Does it behove a socialist Prime Ministerthat 
on account of the movement of Prime Minis-
ter, the roads are blocked for hours together 
and the Members of Parliament are stopped 
from reaching Parliament. After all what is 
the matter? The Parliament Session is going 
on, but despite this we are stopped on the 
road for hours together and prevented from 
reaching Parliament in time. After all why do 
you stop the traffic on the road and under 
whose instructions. We have seen socialist 
Prime Minister going on foot amidst the 
people when he was not in power. but after 
coming to power, he is preventing the Mem-• bars of Parliament from reaching ParJia-
mttnt. After aU, why are we being obstructed 
on the roads. You kindly tell us the action that 
you propose to take in this regard. 

~ .. MR. SPEAKER: Please take your seat. 
Mr. Jatiya, as far as your problem is con-
cerned, the incident is 
that... (Interruptions) ... 

SHRI MADAN LAL KHURANA: Mr. 

Speaker, Sir, 'too was obstructed near the 
Parfiament House AnAexe on account of 
V.I.P. movement, although people know me 
well. 

MR. SPEAKER: You please take your 
seat. Nathu Singhji. you also resume your 
seat. 

SHRI KALKA oAS (Karol 8agh): Mr. 
Speaker. Sir, it is a matter relating to our 
protection. Our movement is being ob-
structed. 

MR. SPEAKER: You please take your 
seat. I would like to say that it is futile to 
repeat the same thing over and over again. 
Do you also wish to speak on the same topic. 
All right. Dinesh Singh ji. Joshi ji you take 
your seat. Shri Dinesh Singh. 

[English] 

SHAI DINESH SINGH (Pratapgarh): Mr. 
Speaker. Sir, a very important issue has 
been raised about the difficulties that the 
members of Parliament are facing in coming 
to the House and even in the House itself. 
Sir. I remember one occasion and J think you 
too were in the House at that time. At that 
time hone Shri Lohia raised this issue that 
while he was entering the Parliament. the 
Prime Minister's car was going out and he 
was stopped. Then the Prime Minister got up 
in the House and apologised to him and told 
him that all members in the House were 
equal and the Prime Minister would claim no 
privilege over any other member. 

But today what is happening? What is 
the idea of some VIP movement? I have 
never understood this VIP movement, which 
disturbs the whole city. That apart, at a 
particular time when members are in a rush 
to come to the Houss, this is particularly a 
barrier to our free functioning as members of 
Parliament to come to the House, Even 
inside the House. a lot of barriers have put up 
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(Sh. Dinesh Singh] also would be free. Sir I request you to taka 
a fresh move on this situation and save us 

all across, preventing the movement of from this harassment. 
members and their cars from one place to 
another. 

If the Prime Ministers or the minister are 
so afraid, then they may as well stay in their 
homes and not come to the Parliament. 
When in Parliament, there should be no 
privilege to any Minister above that of a 
member. Sir, you are the custodian of our 
rights in this House. Areas are reserved for 
car parking only for the Deputy Prime Minis-
ter or only for the Prime Minister and so on. 
No other person can go through those areas. 
To what are we reducing our democracy to? 
I would therefore beg of you to have this 
whole question of security within the Parlia-
ment and also the movement of members 
coming into the House, examined. Thank 
you. 

SHRI SAIFUDDIN CHOWDHURY 
(Katwa): These obstructions caused to the 
members by the so call VIP movement have 
been a problem for long. I remember during 
the time of Shri Rajiv Gandhi aI50 ........ . 

AN HON. MEMBER: What about Shri 
V. P. Singh's Govemment? 

SHRI SAIFUODIN CHOWDHURY: Ir-
respective of any Government, it has been 
happening. Mr. Dinesh Singh has suggested 
that the Ministers and the Prime Minister 
might remain seated at their 
homes ...... ( Intsnvptions) 

SHRI DINESH SINGH: I have raised 
this issue at that time too. 

SHRI SAIFUDOIN CHOWDHUR¥: I 
know. W. suggested at that time that an 
underground tunnel be buUt from the Prim. 
Minister's haUt. to ParCiament. Then they 
can come undisturbed from aUaid.s and we 

MR. SPEAKER: I agree with the hone 
members. What has happened is very seri-
ous and unfortunate. I am referring the mat-
ter to the Home Minister to let us know what 
action he is taking in this regard. 

12.33 hrs. 

RE. REPORTED NEXUS BETWEEN UlFA 
AND L TTE AND DETERIORATING LAW 
AND ORDER SITUATION IN TAMILNADU 

[Eng/ish] 

SHRI P. R. KUMARAMANGALAM (Sa-
lem): Sir, the situation in Tamil Nadu is 
becoming extremely grave. In fact the Prime 
Minister has been making statements all 
over, not only in this House, but in public and 
in the consultative committee as well. The 
situation in Tamil Nadu has reached a stage 
where sensitive information which is avail-
able to the Tamil Nadu Government is now 
being leaked to those persons by the Gov-
ernment, against whom the Government has 
to take action. In fact. the constitutional 
machinery has broken down. The situation is 
so grave that in the name of arresting militants, 
they are actually arresting innocent refugees, 
even ladies and little girl children. We would 
like to know what the Government is doing. 
What is the use of the Prima Minister making 
statements saying that the situation is be-
coming bad. There is break~down in taw and 
order and the constitutional machinery Is 
broken down, and thereafter taking no steps 
at all? I want the Prima Minister to come here 
and make a statement. We cannot allow this 
to go on. Evarytime we raise the issue but 
there is no .... pon.. at alt. Is the Prime 
Minister deaf to the Parliament? We want the 
Prime Minister here and we WaRt a statement 
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irom him. At 'east, let the Minister of Parlia-
mentary Affairs react. We do not understand 
what is wrong with the Government. Tamil 
Nadu is going into flames. Do you want 
another Jammu & Kashmir in Tamil Nadu or 
do you want another Punjab in Tamil Nadu? 
How long will it continue? Are they acting in 
collusion with them? This should not be 
allowed. The most unfortunate factor is that, 
two days ago, Mr. Dinesh Singh had raised 
the point and there is no reaction on that. We 
want the Prime Minister to react to it. We 
want the Prime Min ister to make a state-
ment. 

(interruptions) 

MR. SPEAKER: You have already raised 
it. Now. they are also raising it. 

(Interruptions) 

SHRI C. K. KUPPUSWAMY 
(COIMBATORE): Let the Prime Minister 
make a statement. This is very·very impor-
tant, otherwise, you adjourn the House. 
( Interruptions) 

SHRIP. R. KUMARAMANGALAM:Do 
you want to finish off the people of Tamil 
Nadu?(lnt9ffuptions) 

SHRI KADAMBUR MR. R. 
JANARDHANAN (Tirunelveli): What action 
he;s going to take regarding this? We want 
the Prime Minister to intervene. He should 
come here and reply. (Interruptions) 

SHRI KADAMBUA M. R. 
JANAROHANAN: It ,s the voice of the people. 

MR. SPEAKER: Please go toyour seats. 
The Parliamentary Affairs Minister is here. 

( Inr..,.,uptions) 

MR. SPEAKER: Who;sprev.nting them 
to react? 

SHRI KADAMBUR M. R. 
JANAADHANAN: Dismiss Karunanidhi 
Government. We are raising the voice of the 
people. (Interruptions) 

SHRI A. ASOKARAJ (Perambalur): 
There is a close connection between the 
Government of Tamil Nadu and the L TTE. 
( Interruptions) 

MR. SPEAKER: Please go to your seats. 

THE MINISTER OF PETROLEUM AND 
CHEMICALS AND M'NISTER OF PARLIA-
MENTARY AFFAIRS (SHRI SATVA 
PRAKASH MAL V(Y A): I have heard the han. 
Members. I will apprise the Prime Minister 
about the whole thing. ( think the Prime 
Minister will reply to them. (Interruptions) 

SHRI KADAMBUR M. R. 
JANARDHANAN: Mr. Speaker, Sir, please 
see this news item. The Chief Minister of 
Tamil Nadu is ridiculing the statement of the 
Prime Minister and he is saying that it is a 
new invention .... (/nterruptions) 

SHRI H. K. L. BHAGAT: It is not only the 
feeling of the Tamil Nadu MPs but it is the 
feeling of the entire Congress party. 

SHAt KADAMBUR M. R. 
JANARDHANAN: How can we tolerate this. 
The Government must respond to it. The 
murderer of the Superintendent of Police of 
Assam, Shri Pawan Barua has been taken to 
the VelJore hospital. (Interruptions) 

SHAI SA TV A PRAKASH MALVIYA: Mr. 
Speaker, Sir. I will convey the feelings of the 
hon. Members to the Prime Minlst9f. (/ntsr· 
ruptions) 

SHAI KAOAMBUR M. R. 
JANARDHANAN: It is an anti-national Gov-
ernment..m .... 

( Interruptions) 
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SHRI C. K. KUPPUSWAMY: We want 
the Prime Minister to come. (Interruptions) 

SEVERALHON.MEMBERS:Wewa~ 

the' Prime Minister here. (Interruptions) 

MR. SPEAKER: The Parliamentary Af-
fairs Minister has told you that he will apprise 
the Prime Minister. (Interruptions) What is 
the difficulty? 

SHRI C. K. KUPPUSWAMY: Dismiss 
the Karunanidhi Government. (Interruptions) 

MR. SPEAKER: I would request you to 
take your seats. Please go to your seats; 
please take your seats first. 

(Interruptions) 

[ Translation] 

MR. SPEAKER: I will call you. You, 
please take your seat. 

(Interruptions) 

[Eng/ish] 

MR. SPEAKER: Will you please take 
your seats? The Prime Minister is here. If he 
wants to respond, . he will.. ....... 

(Interruptions) 

MR. SPEAKER: Take your seats; please 
take your seats. Yes, Mr. Dinesh Singh. 

SHRI DINESH SINGH: Sir, the other 
day, you might recall that I had raised this 
issue .... (Interruptions) 

( Translation] 

SHRI RAM OHAN: This is a conspiracy 
to pull down that Government. ( Interruptions) 

order situation in Tamil Nadu 

[English] 

SHRt DINESH SINGH: Sir, you might 
recall that the other day I had raised this 
question of the DMK Government in Tamil 
Nadu. The Prime Minister has already made 
statements, stating that there has been a 
collusion between the ULFA and the L TIE, 
and that the ULFA insurgents are receiving 
training by L TIE in Tamil Nadu. This is a very 
serious matter. Here is a foreign agency, the 
L TTE, which is training our people, training 
them in insurgency. It is not an ordinary 
matter. If the government is aware of that, 
viz. that there is a collusion between a for-
eign agency and our insurgents in a State, 
then the State Government must be held 
responsible for it. After all, it is not able to 
maintain law and order, it is, not able to 
function under the Constitution; and, there-
fore, action has to be taken. (Interruptions) 

Now it has also been stated that the 
information passed on by the Central 
Government. ..... (lnterruptions) 

MR. SPEAKER: Pleasetakeyourseats. 
Mr. Kuppuswamy, please take your seat. 
What is this? 

( Interruptions) 

MR. SPEAKER: Mr. Banatwafla, will 
you please take your seat? All of you please 
take your seats. Please go to your seats. 

( Interruptions) 

[ Trans/ation] 

MR. SPEAKER: I will request the Mem-
bers to address the Speaker. 

[Eng/ish] 

Please take your seat. 

( Interruptions) 
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MR. SPEAKER: Please take your seat. 

(Interruptions) 

MR. SPEAKER: I want to inform the 
hon. Members that they should not indulge in 
cross talks. 

( Interruptions) 

SHRI DINESH SINGH: It has also been 
stated that the information passed on by the 
Central Government to the State Govern-
ment about this matter is being leaked out to 
the L TIE. This is even a more serious situ-
ation. In such a situation, what is the difficulty 
forthe Central Government in dismission the 
Government in Tamil Nadu? (Interruptions) 

SHRI KADAMBUR M. R. 
JANARDHANAN: I must be allowed to speak. 
( Interruptions) 

SHRI R. MUTHIAH (Periyakulam): 
Somebody has thrown this headphone at us. 

DR. THAMBI DURAl (Karur): Some-
body has thrown this headphone. This is 
how the House ;s run! 

MR. SPEAKER: Mr. Thambi Ourai. will 
you please take your seat? Mr. Basudeb 
Acharia, will you please take your seat? Will 
you please also take your seat? I am on my 
legs. (Interruptions) 

[ Translation] 

SHAI HARISH RAWAT (Almara): Mr. 
Speaker, Sir, the act of throwing a head-
phone on a hon. Member is 
disgracefuL ...... (/nterruptions) ............ . 

[English] 

MR. SPEAKER: You are adding to the 
confusion. Please take your seat. Mr. Datta, 
will you please take your seat? Mr. Surya 

Narayan Yadav, will you please take your 
seat? 

[ Translation] 

You take your seat. I have seen and 
they are also saying that it was thrown. You 
please take your seat. 

[English] 

MR. SPEAKER: I am allowing the mem-
bers to make submissions. The Prime Min-
ister has come. It does not behove of the 
hon. Members to throw this Somebody has 
shown this ............... Mr. Nithish Kumar has 
also shown this. 

[ Translation] 

Whosoever is doing this work 

[English] 

it does not behove Members of Parlia-
ment to indulge in these things. I do not know 
who has done it. But those who have done it, 
those who are resorting to this, it should be 
condemned. 

(Interruptions) 

MR. SPEAKER: Please take your seat. 
Mr. Janardhanan. instead of addressing the 
Speaker. you are addressing them and they 
are also addressing you. Why do you do 
this? Please take your seat. 

( Interruptions) 

MR. SPEAKER: The entire House must 
condemn those who are indulging in these 
things. Please take your seats. 

SHAI JASWANT SINGH: Mr. Speaker. 
Sir, I entirely share the sentiments e)(pressed 
by my senior colleague Dinesh Singhji. The 
s-lmple question is that the hon. Prime Min-
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ister is on record as having stated that there 
exists a nexus between ULFA and the L TIE. 
This is a very serious matter and it is a matter 
which goes beyond parties and political po-
sitions because it involves national security. 

There are two other aspects of it 10 
which I would draw your attention. ULFA is a 
self-declared insurgent organisation. 

SHRIINDRAJIT GUPTA: Secessionist. 

SHRI JASWANT SINGH: Yes, seces-
sionist; openly, avowedly, declaredly seces-
sionist. We are going to discuss Assam 
Subsequently. So, I do not want to take to 
much time on the activities of ULFA. We In 
India have suffered at the hands of LTTE. If 
the Government and the Prime MinistE·rhave 
stated that there exists a nexus between the 
ULFA and L TIE. the secondly if it has been 
reported that documents have been discov-
ered in the raids on UIFA camps and thirdly 
if itbetruethatoneofthetop leaders of ULFA 
Pawan Barua~Pawan is his pseudonym-was 
taking shelterinthe Vellore Hospital, whether 
he took shelter in Vellors hospital or he was 
under treatment, we do not know. (Inter-
ruptions) 

SHRI KADAMBUR M. R. 
JANARDHANAN: He took shelter (Inter-
ruptions) 

MR. SPEAKER: Please take your seats. 
Why are you showing papers like that? The 
Hon. Member is making submissions. You 
should hear him. 

SHRI JASWANT SINGH: If Pawan 
Barua took shelter in Vellors Hospital. or the 
was under treatment in Vellore Hospital. and 
it this information was available with the 
Union Government. then it is a matter of 
some worry for us-whether this Government 
or the previous Government·what did they 

order situation in Tamil Nadu 

do about it? And my final request to the hone 
Prime Minster would be that rather than 
getting involved into heightened controversy 
about the dismissal of Governments, there 
exists a provision under the Constitution 
under Article 246 and if the Union Govern-
ment is seized of a issue involving national 
security, then I would request the Union 
Government and the hon. the Prime Minister 
to issue a directive to whichever Govern-
ment it is-and in this case it happens to be the 
Government of Tamil Nadu then I consider it 
mandatory, obligatory and a duty on the 
Union Government to issue a directive to the 
Government of Tamil Nadu that so far as the 
activities of L TIE or so far as the nexus 
between ULFAand LTTE is concerned, these 
are the f~lIowing five or seven steps you, the 
Government of Tamil Nadu are enjointed 
upon by thA IJ"ion Government under Article 
246 to take in a a specified time-frame be-
cause national security is involved 

SHRI VASANTSATHE: But they do not 
pay need to It. (Interruptions) 

SHRI JASWANT SINGH: My 
honourable friend, I am coming to that point 
because he has raised it. We are not aware 
that the Government of Tamil Nadu has 
flouted the directives. (Interruptions) Be-
cause the question has been raised and hon. 
Shri Vasant Sathe is saying that a directive 
has been issued and that the State Govern-
ment is not only not going by these direc-
tives, it is indeed flouting those 
directives ...... (/nterruptions) Then the Con-
stitution does contain that if Article 246 is 
flouted then 356 comes in. I would like the 
Prime Minister to let us know what are the 
directives that were issued. what are the 
dirediv8s that were flouted and how can the 
Constitution be made into a total nullity? 
( Interruptions) 

MR. SPEAKER: Let us hear the Prime 
Minister. 
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( Interruptions) 

SHRI BASUDEB ACHARIA (Bankura): 
You should hear us also. Having heard him, 
you hear us also. 

MR. SPEAKER: It is becoming a de-
bate, Mr. Acharia. (Interruptions) 

SHRI BASUDEB ACHARIA: When you 
have allowed others, please allow us also. 
( Interruptions) 

SHRI KADAMBUR M. R. 
JANARDHANAN (Tirunelveli): Please allow 
us also. 

MR. SPEAKER: Mr. Janardhanan, you 
have been allowed. Why are you interrupting 
now? Mr. KumaramangaJam and Mr. Dineshji 
were specific on this. Now I call upon Mr. 
Acharia. 

SHRI BASUDED ACHARIA: Sir, the 
nexus between UlFA and l TIE is really a 
serious matter. We all in this House consider 
that this is a very serious 
mat1er .... (lnts"uptlons) This should be tack-
led. Sir, you know the position of our Party 
and the Left Parties as a whole. We have 
made our position clear earlier as a whole. 
We have made our position clear earlier 
also. This should be tackled together by both 
the State Government and the Union Gov-
ernment. We do not know what directions 
were issued by the present Government and 
howthosedirections were flouted. The Prima 
Minister has never stated that the Chief 
Minister of the Tamil Nadu Government has 
ever flouted the djrection of the Central Gov .. 
.rnmant. They may criticise the tackling of 
the L nE issue by the State Government. 
We consider that this issue should be tack-
led both by the Union Government and the 
State Gov.mment. .•..•.•.. ( Intflnvptions) 

SHRI KADAMBUR M. R. 
JANAROHANAN: Sir, he is diluti~ the sari-

ousnass ...... 

MR. SPEAKER: Mr. Janardhanan, why 
are you interrupting him? 

SHRt BASUDEB ACHARIA: This should 
not be made an is~ue at this jundure to 
topple the State Government and to create a 
situation of destabilisation. Here what is nec-
essary is to strengthen the hands of the 
State Government so that the State Govern-
ment can efficiently tackle the situation 
.. ..... (Interruptions) 

MR. SPEAKER: Mr. Acharia is making 
a submission. Pleas~ do not disturb him. 

( Interruptions) 

MR. SPEAKER: Pleasetakeyourseats. 

MR. SPEAKER: We know that the 
AIADMK Party has made this as one of the 
conditions for supporting this 
Government. ...... ( Interruptions) 

SHRI KADAMBUR M. R. 
JANARDHANAN: This should not be al-
lowed. (Interruptions) He is diluting and 
diverting the issue. 

MR. SPEAKER: Will you plus. take 
your seats? I will call Mr. Thambi Dura; later. 

SHRI BASUDEB ACHARIA: He is hold-
ing talks with the militants of Khalistan. W. 
have just experienced in my District Puru". 
as to what these militants have done yes-
terday and day before yesterday. They got 
an encouragement from his talks with the 
militants of Khalistan. What did they do in 
Dhanbad? They killed the S. P. of Dhanbad. 
What are they doing in the district of Purulia 
of West Bengal? ..•.•.. 

MR. SPEAKER: Please conclude Mr. 
Acharia. 
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SHRI BASUDEB ACHARIA: This should 
not be made an issue to topple the State 
Government What is necessary is now that 
the Central Government should extend all 
support so that the Tamil Nadu Government 
can tackle this L TTE issue 
efficiently ..... (Interruptions) 

13.00 hr •• 

DR. THAMBI DURAl: First of all, I want 
to strongly deny the charge levelled by Mr. 
Acharya that we have given the support to 
this Government on the condition of toppling 
the DMK Government. ..... ( Interruptions) 

MR. SPEAKER: Will you please take 
your .eats? 

DR. THAMBI DURAl: When there is an 
allegation against our party, it is my duty to 
deny that because we are not supporting this 
Government on the condition of toppling the 
DMK Government. ....... (lnt9rruptions) 

MR. SPEAKER: Please take your seats. 
He is speaking; do not disturb him. Mr. Biplab 
I am not anowing you. 

( Interruptions) 

MR. SPEAKER: You should be tolerant 
Mr. Biplab. 

OR. THAMBI DURAl: Every Member 
including the Marxist Members share the 
concern of L TIE activities in Tamil Nadu and 
also their connections with ULFA and how 
they are getting training. When our Prime 
Minister categorically said that there was a 
connection between L 1TE and ULFA activi-
ties and training camp$ in Tamil Nadu, the 
Chief Minister of Tamil Nadu ridiculed his 
statement. What he said was that it was a 
new invention of the Prima Minister. I want to 
know whether Mr. Karunanidhi is correct or 
the Prime Minister is conect. As our Mem-
bers have said, since the DMK Government 
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has flouted the direction. of the c.ntral 
Government, it is the duty of the Central 
Government to us. Articl. 358 and dismiss 
the DMK Governmant. ..... (/nt.m.pion.) 

MR. SPEAKER: Plaasetakeyourseats. 
Please conclude. 

DR. THAMBI DURAl: Even in the Eighth 
Lok Sabha all sections of the House includ-
ing our leftist friends had expressed their 
concern about the activities of L TTE. Nobody 
denies that. ...... (/nte"uptions) 

MR. SPEAKER: Will you please con-
clude now? You are repeating the points. 

DR. THAMBI DURAl: During Shri V. P. 
Singh's Government when IPKF returned 
from Sri Lanka, at that time the Chief Minister 
had said that they were the murderers. Is th is 
not insulting to our country.? When so many 
of our soldiers had lost their lives, is this the 
way a Chief Minister should give the state-
ment? I raised this matter at that time also. 
.. ........ (Interruptions) 

MR. SPEAKER: Do not open the entire 
gamut of it. 

DR. THAMBI DURAl: The Chief Minis~ 
ter has always flouted the directions of the 
Central Government. The whole of Tamil 
Nadu expect from the Central Government 
to dismiss the DMK Government. 

[ Translation] 

SHRI K. C. TV AGI (Hapur): Mr. Speaker, 
Sir, Shri Kumaramanglam, an hon. Member 
of Congress Party has raised a very serious 
issue. This issue is not new one. Some 
foreign powers have been conspirating • 
against our unity and integrity for thelsst 10-
15 years and are helping the secessionists 
to achieve their goal. Earner, also they had 
encouraged the seoe~ionistforces in Tripura 
when Government of communist party's was 
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there ...... (/nt.rruptions) After that, some 
forces of our country with the connivance of 
external forces had destablised Shri Jyoti 
Basu's Govemment in West Bengal. Same 
thing had happened in Punjab and Jammu 
and Kashmir atso. I would like an open 
discussion on the issue, raised by Shri 
Kumaramanglam. The question, regarding 
the activities of ULFA and L TIE involves the 
unity and integrity of our country. So, by 
taking the entire House into confidence, there 
must be an open discussion on this issue. I 
hope, you will give some time for discussion 
on this Issue. Since when Shri Chandra 
Shekhar has sworn is as the Prime Minister 
of India, efforts are being made to topple 
Tamil Nadu Government through press. I am 
giving you the factual position. Our Prime 
Minister is a courteous persons. When he 
visited Tamil Nadu, he went to see Shrimati 
Jai Lalita for courtesy-sake. (Interruptions) 

MR. SPEAKER: Time is limited. Please 
take your seat. 

SHRI K. C. TV AGI: As, I am speaking on 
behalf of my party, I may be given more time. 
All the news papers being published from 
Tamil Nadu gave a news that Smt. Jai Lalita 
and Shri Chandra Shekhar has discussed to 
topple the Tamil Nadu Government. But I tell 
you, whenever Smt. Lalita comes to Delhi 
she discusses with the Prime Minister on the 
issue regarding activities of ULFAand L TIE. 
Each and every one has right to express his 
views on the burning problem on our 
boarders ........ ( Int9"uptlons) .... .1 would like 
to remind the Hon. Prime Minister about the 
suggestions, he had made regarding the 
centre-states relations In all opposition par-
ties meeting held in Calcutta and in another 
meeting held in Sri nagar convened by Shri 
Farooq Abdullah ..•.. (lnt9"uptions) ...... The 
action taken by Congress Government 
against Jammu and Kashmir Government in 
1982 .. 83 ..... ( InleHTlJptions) ...... Present situ-
ation in Jammu and Kashmir is the result of 
toppling Farrukh AbduUah's Govemment and 

I can say with full confidence, if Tamil Nadu 
Government is toppled by Shri Chandra 
Shekhar Government situation like Jammu 
and Kashmir and Punjab will be arised in 
Tamil Nadu also. 

[English] 

MR. SPEAKER: Yes, Mr. Indrajit 
Gupta ...... 

( Interruptions) 

SRIINDRAJITGUPTA: Sir, Ithink some 
people who come from outside Tamil Nadu 
should also be permitted to speak. 

MR. SPEAKER: All of you are Members 
of Parliament and leaders of the nation. 
Everybody has a right to talk. 

SHRI INDRAJIT GUPTA: Sir, there is 
no doubt of the fact that the entire country is 
concerned, and rightly concerned, about the 
developing increasing activities of various 
secessionist groups in this country. We have 
the Khalistani outfit, we have the ULFA, we 
have the people in Kashmir, those 
organisations which are demanding seces-
sion of some part of our country from India. 
This is a question which involves the integrity 
of the nation and I do not think in all fairness 
tat you can equate the activities and de-
mands of these outfits with what the l TIE is 
doing. You may condemn the L TTE for vio-
lence, you may condemn for their use of 
illegal arms and all that, but certainly they are 
not demanding secession of any part of India 
or Tamil Nadu. (Interruptions) . They won't 
allow me to speak. He says, 'tolerate, toler-
ate', but he is the most intolerant of all. 
(Interruptions) . 

These people are trying to utilise the 
Indian soil and India territory for carrying on 
their so-called war of liberation in Sri Lanka 
for Elam. That is what has been going on for 
.0 many years. nothing new. (/ntemlptions). 
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We don't want any part of Indian territory 
now after we have extricated ourselves from 
Sri Lanka, got the IPKF back, we don't want 
any part of our territory to be used as a 
hinterland for the L TTE's war in Sri Lanka. 
Therefore, this is a mat1er of concern to 
everybody. I don't go into the history of the 
past, how this L TIE came into existence, 
who financed it, who armed it, who encour-
aged it. Shall we go into all that now? I do not 
wantto go into all those things. (Interruptions). 

I want to critici&e Mr. Karunanidhi be· 
cause I understand that he may be 
pressurised by sentiments of people in Tamil 
Nadu, I don't know. When the IPKF was 
brought back from Sri Lanka after suffering 
heavy casuatties there and when their shIps 
came and landed them in India, Mr. 
Karunanidhi refused to go to receive them at 
the port. (Interruptions) 

SHRI R. MUTHIAH: What he has told is 
'The killers' army is coming, that is why I am 
not going to receive them. (Interruptions) 

SHRI INDRAJIT GUPTA: You cannot 
go on commenting on word by word. Do you 
want a monopoly of this House? 

SHRI R. MUTHIAH: You ask for his 
press statement. (Interruptions). 

SHRIINDRAJIT GUPTA: I wiJl ask what 
I want to ask. (Interruptions) . 

I am ~ayjng, Sir, that all these facts are 
very disturbing and it is very easy to mount 
political pressure that an elected Govern .. 
ment should be dismissed by the Centre 
because it may be encouraging or abetting 
or refusing to take action against this type of 
activities which the Prime Minister will tell us 
about, I am sure. The other day I had the 
opportunity to hear something from him, but 
that was a private talk, I don' want to raise 
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that hare about this man. But I am saying one 
thing and that is that this provision in our 
Constitution for dismissing an elected Gov-
ernment has to be utilised with utmost care 
and discretion. It cannot be lightly used. I will 
give you one example, Sir. The Government 
in Assam has been removed and President's 
Rule has been imposed there. Now, the 
Governor of Assam has come on record in a 
press conference last week in which he said 
that 'we are still examining the evidence. but 
up to now, there is no proof that the AGP 
Government is directly linked with UlFA.' 
(Interruptions) . Yes, these are not my words, 
it was the Governor who said this. He said, 'It 
may be there. we are still looking for evi-
dence, but upto now it has not been proved 
conclusively that the AGP Government was 
directly linked with ULFA.' He may be right, 
he may be wrong. I do not know. So, what I 
am saying is, we have to be careful in these 
matters and here, new the Prime Minister 
should tell us certainly what were the dirac· 
tives given to the DMK Government in their 
handling of the law and order situation and 
the administrative situation there, he should 
also tell us whether any report has been 
received from the Governor of Tamil Nadu. I 
believe that before elected Governments 
are dismissed, generally we go by some 
report from the Governor also who says that 
the law and order situation has broken down, 
that normal administration cannot be carried 
on. Generally in the past, in this House so 
many times in so many years we have seen 
the Governor's report is available here, and 
on that basis some action is taken. Is there 
any such case at present? What ara the 
directives which have been flouted by the 
DMK Government? We want to know and 
then so many times the Chief Minister is 
having direct talks with the Prime Minister. 
We want to know as to what is the total 
impression. Is it that there is total refusal of 
the DMK Governm.ntto praventthes. people 
from carrying on these actMties from Indian 
soil? But they are not a sece .. ion'st outfit as 
far a.lndia is conoemed;'they may be wMt .. 
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ing to take away some part of Sri lanka and 
convert it into Ealam. That is their look out. 
We do not want our country to be used for 
that purpose. Do not go on putting them on 
the same level as the other secessionist 
outfits which are operating in our country. 
Therefore. I request the Prime Ministerto tell 
us whatever facts he has got. But he should 
think 20 times before using the powers in the 
Constitution to dismiss an elected Govern-
ment. The people there have elected that 
Government; they have elected that Gov-
ernment. (Interruptions) 

SHRI R. MUTH IAH: Why have they not 
elected them here? They are not repre-
sented here. (Interruptions) 

MR. SPEAKER: Mr. Muthiah, please 
take your seat. Mr. Indrajit Gupta, address 
the Speaker. 

SHRIINDRAJITGUPTA: I am sorry Sir. 
But this hullabaloo is going on behind me. All 
J want to say is that a political pressure is 
being mounted inside this House and the 
other House for an instant dismissal of this 
elected Government. I hope Mr. Chandra 
Shekhar will not succumb easily to this. He 
should be very careful about this and every 
possible measure should be taken to make 
the DMK Government comply with those 
diredions of the Centre which they consider 
necessary in order to see that the adminis-
tration is properly run and law and order is 
maintained there. Before that no hasty step 
should be taken. 

[ Translation] 

PROF. VIJAYKUMAR MALHOTRA: Mr. 
Speaker, Sir. it appears from the discussion 
that the question of dismissal of State Gov-
emment is under consideration. Sir, this is a 
matter of serious concarn. It is serious in the 
.ense that the ULFA and the L TTE are 
reported to be in collision to run their terrorist 
activities in the country. It has also coma to 

the notice that the terrorists of Punjab and 
Kashmir and the L TTE, the ULFA, some 
external forces and other terrorist groups of 
India are planning to run their activities jointly 
in order to break the unity and integrity of 
India. 

Mr. Speaker, Sir, it is a very serious 
matter and whenever we gat an impression 
that Central Government or State Govern-
ment is ready to talk to them, we hear the 
news that Punjab terrorists have committed 
massacre in Bengal and fled away to Bihar. 
They killed an S. P. in Bihar. Their moral is 
too high and if they are a danger to our unity 
in collision with L.T.T.E., Central Govem-
ment should take note of it. Soon after the 
talk between Pnme Minister and Mr. Mann, 
the terrorists in Punjab became active and 
since then they are killing persons daily. I 
support the Prime Minister remarks, given in 
the House that it should be the last incidence 
to topple an elected Government but before 
that directions should be issued to Tamil 
Nadu government and if they do not comply 
with the directions and gives encourage-
ment to the terrorists then it has to be toppled. 
I would like to know whether Prime Minister 
has given directions to them. He had said 
yesterday that secret information and direc-
tions issued by the Central Government fell 
in to the hands of L TTE. If such is the case. 
it should be thoroughly investigated and the 
State Government should be warned in case 
it;s found involved in it. This is not the matter 
of the confrontation between the State Gov-
ernment and the Central Government. This 
is a threat to the existence and the security 
of India. The Prime Minister should take this 
House into confidence. as how he is serious 
over this issue and what steps he has taken 
in this matter. 

[English] 

SHRI K. RAMAMURTHY (Krishnagari): 
Mr. Speaker, Sir, w. ar. discussing her. to 
draw the attention of tha hon. Prime Minister 
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towards the situation which is prevailing in 
Tamil Nadu. Much has been said by other 
hone Members from all the sides. I would first 
clarify the pos~ion. The Congress-I and the 
AIAOMK never extended conditional sup· 
port to Shri Chandra Shekhar, the hon. Prime 
Minister. When the question of Congress-I 
continues to be the Opposition or not came 
up, the very same people argued that since 
Cong. (I) gave unconditional support to the 
Government, Congo (I) are not eligible to 
continue to be in the Opposi1ion. Now, the 
same people are talking otherwise. 

Now, Mr. Indrajit Gupta, old and sea-
soned parliamentarian said ......... . 

MR. SPEAKER: He is not old but senior 
and old Member of Parliament. He is young. 

SHRI K. RAMAMUATHY: He said, be-
cause of battle in Sri Lanka, L TIE should not 
usa Indian Soil, particularly Tamil Nadu for 
that purpose. We have every evidence that 
Tamil Nadu police and the Administration 
have got nexus with the l TTE. This is our 
charge. Even two months back, the hon. 
Chief Minister of Tamil Nadu has said on one 
occasion that Tamil Nadu map will not be on 
the Indian map. L TTE and some of the 
disgruntled elements in Tamil Nadu are 
preaching Akanda Tamil Nadu, i.e. separate 
Eelam and adding with it Tamil Nadu to have 
one country. Some of my friends have lev-
elled charges against the han. Prime Minis-
ter stating that he has gone to Tamil Nadu to 
have tea with Ms. Jayalahtha, General Sec· 
retary of AIAOMK. If that is the sin what Mr. 
V. P. Singh has one when he has gone to Mr. 
Karunanidhi's house? For argument's sake, 
you can put forth anything. But they should 
see the r9ason. He has gone there to extend 
his sincere thanks to har for extending her 
Party support to his Ministry. 

What is wrong in it? 

order situation In Tamil Nadu 

Moreover. Tamil Nadu has now be-
come the market of arms. It is not only the 
ULFA nexus but LTTE has got nexus with 
the Khalistan movement and PWG on Andhra 
Pradesh. They have nexus with extremist 
elements in the entire country as supplier of 
arms and ammunitions to all the people. 
Tamil Nadu is being used for manufacture of 
landmines. Tamil Nadu is being used for 
stitchrng clothes for their own soldiers in 
JaHna area and other areas. Hon. Member 
from BJP said, it is very alarming. Even when 
the OppoSition Leader, Shri L. K. Advani 
came to Madras he expressed his anguish 
and anxiety over the situation prevailing in 
Tamil Nadu. The Hon. Prime Minister, from 
they day of assuming of his office, even from 
the beginning has said about that the nexus 
between L TTE and some other elements is 
a serious situation in Tamil Nadu. I would like 
to know from the Han. Prime Minister what 
action he is proposing to take. Of course, he 
may not like to express it here. But is it a 
serious situation and he has to attach much 
importance to this matter and take immedi-
ate action. Otherwise, Tamil Nadu, in the 
words of Mr. Karunanidhi. will not be in the 
map of Indian sub-continent. This is what I 
would like to say. 

SHRI CHinA BASU (Barasat): This is 
an important issue and it covers the entire 
gamut of Centre-relations. It is not merely 
the question between the Tamil Nadu Gov-
ernment and the Government of India. But it 
relates to the entire gamut of the Centre .. 
State relations in our country. 

My first objection is that some Members 
in this House are trying to make this House, 
this Parliament, a weapon to bring down the 
popularly elected Government. (Interrup-
tions) 

SHRJ R. MUTHIAH: What is wrong in it? 
( Interruptions) 

MR. SPEAKER: Please conclude. 
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SHRI CHITTA BASU: What I say to you 
and to the Prime Minister is that Parliament 
is Parliament. Parliament has got its own 
functions. Therefore, I strongly feel that this 
Parliament should not be utilised for bringing 
down an elected Government nor it should 
be utilised as a State Legislature. (Interrup-
tions) 

SHRI VASANT SATHE: But, will you 
tolerate secessionism? (Interruptions) 

SHRI CHITTA BASU: The position is 
well-defined in the Constitution of our coun-
try. law and order is exclusively the subject 
of the State Government. Generally. the 
Government of India does not and should 
not interfere in the law and order position of 
a State. Certain provis~ons have been made 
under Article 256 of the constitution in case 
of exigencies. Union has got the right to 
issue directives. (Interruptions) Now, Tamil 
Nadu Government is not an enemy govern-
ment. It is not an enemy territory. It is not an 
alien Government. The Tamil Nadu govern-
ment has also been elected by the Tamil 
People. (Interruptions) 

MR. SPEAKER: Please take your seat, 
Shri Kadambur Janardhanan. 

( Interruptions) 

MR. SPEAKER: Please take your seat, 
Shri Nirmal Kanti Chatterjee. 

( Interruptions) 

MR. SPEAKER: Please take your seat, 
Shri Vakkom Purushothaman. 

(/ntsrruptions) 

SHRI CHITTA BASU: I have not elected 
the Tamil Nadu Government. It is the Tamil 
Nadu people who have elected the Tamil 
Nadu Govemment. (/nts"uptions) 

MR. SPEAKER: Please conclude. 

SHRI CHITTA BASU: Let me conclude. 
May I know from the Han. Prime Minister 
whether any specific directives were issued 
to the Government of Tamil Nadu under the 
provisions of the Constitution of ourcountry7 

Secondly, in what way those directives 
have been violated? 

Thirdly. what has been the Governor's 
report in that regard? (Interruptions). 

That I~ a constitutional body. Therefore. 
if there is a violation of the directives, what 
has been the report of the Tamil Nadu Gov-
ernor because Tamil Nadu Governor is a 
part of the Tamil Nadu Government. (Inter-
ruptions) 

Even Sarkaria Commission has also 
recommended that Article 356 should be 
most sparingly used in the States. Today I 
find the Members are saying that the State 
Government is not working In union with the 
Union Government. If there is any dispute, if 
there is any difference of opinion, the matter 
may be referred to inter-State Council. In this 
case I want that this Government, which 
naturally wants better Centre-State relations 
should also see that Article 356 is not used 
indiscriminately. There has been an Inter-
State Council. The 'nter-State Council has 
been formed. 

( Interruptions) 

SRI CHITTA BASU: The Inter-State 
Council has not been activated. The Inter-
State Council is an important machinery to 
ease the strained relations between the 
Centre and the States. I would like to know 
from the Hon. Prime Minister whether he will 
activate the Inter-State Council and refer the 
matter to the Inter-State Council so that the 
problem can be eased. 
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THE PRIME MINISTER (SHRI 
CHANDRA SHEKHAR): Mr. Speaker, Sir, I 
am sorry that many extraneous ma1ters have 
benn brought in this question. I shall not like 
to deal with all of them. But my friend Shri 
Indraji Gupta has extended a very peculiar 
theory to which I shall not agree. He has said 
that l TTE is not asking for secession but 
doing something for gaining some ground in 
another country and so they cannot be 
equated with other organisations which are 
indulging in insurgency. I agree with him If it 
is a technical question, what should be the 
status of these two organisations. But here 
comes the question of unity and integrity of 
this country. I think it is a more serious matter 
because people from outside India come 
and try to create problems here. That cannot 
be tolerated and that should not betolerated. 

SHRI INDRAJIT GUPTA: Send them 
back. 

SHRI CHANDRA SHEKHAR: I am not 
as free as my friend Shri Indrajit Gupta to say 
what are the designs for the future. Govern-
ment of India has certain knowledge which I 
am sorry, Mr. speaker. we cannot share with 
this House because of the matters involving 
a foreign country. 

MR. SPEAKER: He has also said that. 

SHRI CHANDRA SHEKHAR: The mat-
ter is involving the future of this land also. But 
I shall just like to indicate that the matter is 
too serious. Some of my friends were trying 
to say that this was a deal between the 
AIADMK and the Janata Dal-S for forming 
the Government. Mr. Speaker, Sir. this is 
being propagated by certain elements in the 
political life of this country who have never 
known anything else but bppOrtunism. (In-
terruptions) 

MR. SPEAKER: What happened? 
Please take your seats. 

order situation in Tamil Nadu 

SHRI CHANDRA SHEKHAR: So, Mr. 
Speaker, Sir, in order to set the record cor .. 
rect, I want to bring it to the notice of this 
House that when I was an ordinary Member 
of this House I sent a note to the then Home 
Minister of the Government of India giving 
the details of the activities of militants or 
extremists of the L TIE in Tamil Nadu and t· 

also the reaction of the then Tamil Nadu 
Chief Minister at that time. Unfortunately that 
letter was not even acknowledged by the 
then Home Minister. That s~uation is not 
going to continue now in this country. This, I 
want to make clear. My opinion tS something 
else. But I am not guided by my own opinion 
as my friends Shri Chitta Basu and Shri 
Indrajit Gupta have said it. I want to make it 
quite clear that we shall think hundred times 
before using Article 356. I want to assure this 
House, Mr. Speaker, that I have my own 
information. But my information is communi-
cated to the Chief Minister of Tamil Nadu. I 
am clear in my mind that once the directive 
under the Article of the Constitution is is-
sued, then there is no point of return. So, I 
have not issued any directive under the 
Article of the Constitution. But Mr. 
Karunanidhi has been informed of the opinion 
of the Government of India and the situation 
that is operating in that part of the country. I 
want to bring two or three points to the 
knowledge of the House. It is true, as my 
friend Shri Vijay Kumar Malhotra has said 
that there is not only nexus between ULFA 
and L TTE but there has been a close co-
operation between these two. There have 
been six centres of ULFA in Tamil Nadu. I do 
not know whether it is with the connivance 
and knowledge of the Tamil Nadu Govem-
ment. But this is the reality. It is also true that 
two of the ULFA leaders W$ra arrested from 
the Vellore Hospital and they are important 
members of ULFA. (Interruptions) 

I do not know. I do not want to take the 
names. They were interrogated and the in-
formation that they have given is quite dis-
turbing. I also want to make it clear that the 
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Tamil Nadu is the place where you can get 
the AK-47 rifles at the cheapest rate. And 
that is the centre for purchase of AK-47 for 
naxalites in Andhra. for militants in Punjab 
and also ULFA people. These are the infor-
mation which are on the record of the Gov .. 
ernment. I do not want to go into the details 
of this. But I want to say that when I informed 
the Tamil Nacfu Chief Minister about all these 
things, he assured of action. Some hon. 
Members have referred to Sarkaria Com-
mission-relations between the State Gov-
emmants and the Union Government. Mr. 
Speaker, Sir, I shall be guided by your advice 
and the advice of the House. If I say some-
thing to the Chief Minister of a State, is it 
proper that this Chief Minister should make 
a public statement that he was coerced or 
forced to take such an action because of the 
insistance of the Prime Minister of this coun-
try. I do not think this is the way to maintain 
good relations between the State Govern-
ments and the Government of India. I also 
say and I say with a sense of responsibifity 
that now we are feeling hesitant, what type of 
information should be passed on to the State 
Government and what should not be passed 
on to them because I have information that 
certain information what were just given to 
the Chief Ministar has gone to the L TTE 
headquarters not only in TamiJ Nadu but 
even in Jaffna. This is something very seri-
ous. In spite of this, I have repeatedly said 
that nothing will be done against the 
Govemment. •.. (/ntenvptions) 

[ Translation) 

SHRI RAM CHAN (Lalga"j): Govern-
ment of India has giving information? (In-
terruptions) 

[English] 

SHRI CHANDRA SHEKHAR: All right. 
Some hon. Members have thair own ide ... 

I 

I do not what to say about that. If the Central 
Government has given that infOrmation to 

the L TTE. all right. But some friends do not 
know how the information is collected and 
how the information is known. Ther. is soma 
positive proof of that also how it is being 
collected, and that I cannot give it to the 
House. If you want. I shall put the whole thing 
before you and before tha leaders of the 
opposition parties. There should be some 
lim~ of irresponsibility in uttering things in 
this House. We are dealing with S' very 
sensitive matter. 

My friend, the CPM leader, Shri Acharia 
told that I am talking with Khalistanis. I have 
not talked to any Khalistani. He might have 
some Khalistani in mind. There is no 
Khalistan; there is no Khalistanicitizen. TheV 
are Indians. We are talking about Khalistan. 
I have told that I shall talk only to Indians and 
no compromise on the question of unity and 
integrity of this country. Mr. Speaker, Sir, I 
want to assure my friend Shri Acharia that 
whatever talks I had or whatever information 
I got from Shri Mann or militants, everything 
has been passed on to his leaders and it his 
leaders have not communicated it to him, it 
is not my fault. I am not doing anything in a 
clandestine manner. Whatever is being done 
is with the fuJI knowledge of the leaders of the 
important parties in the House and in the 
country. I do not have any inclination to do 
anything in a surreptitious manner. If talks 
are there, if dialogues are there everything 
wilt be kept ;n the knowledge of the respon-
sible leaders of this House ad responsible 
leaders even outside the House. But I cannot 
share that information with all those people 
who consider themselves very important. I 
am sorry, I gave them the importance that 

. they deserved. That is what I can say about 
it. 

My friend Mr. Vijay Kumar Malhotra told 
me that because of my dialogue and1alk with 
Mr. MaM people are gatting wrOng signals. 
Mr. Speaker, may be; I don't deny this. But 
through this House I want to caution those 
elements that if they have taken the signal 
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that we shall tolerate violence, we shall toler-
at. innocent killings, they are mistaken. I told 
Shri Mann in my dialogue that the first re-
sponsibility of the Government is to give a 
sense of security to the people of Punjab or 
to the people of the whole country. We have 
taken certain steps after the killing of inno-
cent people in Punjab. I tell you not with the 
mind of being vindictive or being tyrannical, 
but in order to establish the authority of the 
State everything possible will be done and 
there would be no hesitation to use the whole 
authority of the Government to see that the 
people feel secure. I assure you Mr. Speaker, 
and through you my friend hon. Vijay Kumar 
Malhotra that if this wrong impression has 
gone by the action of the Government, this 
wrong impression will be removed wishing 
24 hours after my talking here. 

Mr. Speaker, I assure you the Govern-
ment has no intention to dismiss Shri. 
Karunanidhi's Government; but the perfor-
mance of the Government in this regard has 
been far less than satisfactory and I hope Mr. 
Karunanidhi should not go on giving state-
ments challenging the Government of Indja. 
This morning he has come out with a state-
ment that he will fight it back. I don't fight; I 
don't want confrontation. But the days are 
gone when the Government of India will be 
run from Madras. It will be run from this 
House and this Parliament. 

MR. SPEAKER: The House stands ad-
journed for lunch to re-assemble at 2.40 p.m. 

13.42 hr •• 

The Lok Sabha then adjofJrned for Lunch 
till 40 minutes past Fourteen of the Clock. 

The Lok Sabha r9-sss9mbled after Lunch 
at forty-five minutss past Fourteen of the 

Clock. 

order situation in Tamil Nadu 

[MR. DEPUTY SPEAKER in the Chaitj 

[ Translation] 

SHRI BANWARILAL PUROHIT 
(Nagpur): Mr. Deputy Speaker. Sir. I have 
been trying to get time to speak on this 
matter but in vain. Sir please give me five 
minutes to raise the issue regarding the 
Vidarbha Development Board. This issue is 
related to the poor people of Marathwara. I 
had been put in jail for four days for taking 
part in the agitation for the development of 
our backward region. It is my right to speak, 
Sir. 

MR. DEPUTYSPEAKER: You can raise 
the issue tomorrow. 

SHRI BANWARILAL PUROHIT: Sir. it 
is a burning problem, I had demanded to the 
ex-Prime Minister and he had promised me. 

[English] 

MR. DEPUTY SPEAKER: I am declar-
ing on the floor of the House that tomorrow 
you will be given time. 

( Interruptions) 

Now please be seated. 

( Interruptions) 

Please take your seat. 

[ Translation] 

PROF. MAHADEO SHIWANKAR 
(Chimur): Mr. Deputy Speaker, Sir, I may 
also be given time tomorrow to speak on this 
issue. I had made my submission on that 
issue yesterday. 

MR. DEPUTY SPEAKER: You have 
already spoken. Witl you speak daily on it. 
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PROF. MAHADEO SHtWANKAR: Hthe 
Government does not take notice of it ..... 

MR. DEPUTY SPEAKER: Yes All right, 
tomorrow. 

14.46 1/2 hr •. 

STATEMENT BY MINISTER 

Recent visit of the Minister of Com-
merce and Minister of Law and Justice, 

to Afghanistan 

[English] 

THE MINISTER OF COMMERCE AND 
MINISTER OF LAW AND JUSTICE (SHRI 
SUBRAMANIAM SWAMY): Mr. Deputy 
Speaker, Sir, in response to an invitation 
from the Minister for Commerce of Afghani-
stan, I visited Afghanistan from 30th De-
cember, 1990 to 1 st January, 1991. This is 
the First bilateral visit of Minister of Shri 
Chandra Shekhar's Government to a friendly 
country. 

I was accompanied by a delegation of 
senior officials of various Ministries of the 
Government of India and experts as well as 
senior representatives of commercial estab-
lishments connected with Indo-Afghan trade 
and economic relations. 

I had detailed discussions with His Ex· 
cenancy the Commerce Minister of Afghani· 
stan, Mr. Zakim Shah as well as with the 
Deputy Prime Minister-cum-Minister for 
Planning and the Minlsterfor Light Industries 
and Food Stuff: 

The discussions were held in a warm 
and cordial atmosphere. Both sides appreci-
ated the sincere efforts made jointly by the 
Indian delegation and that of Afghanistan to 
identify areas of common interest where the 
two countries coutd consider ec~nomic and 

commercial interaction to their mutual ad· 
vantage. Both sides also noted with satisfac-
tion the substantial growth in their bilateraJ 
trade during the preceding years and agreed 
to take further steps to increase the same in 
the near future. Items like fresh and dry fruits. 
precious stones, hides and skins, etc. would 
be seriously considered for increased im-
ports by India. 

The Indian side expressed its willing-
ness to partiCipate actively in the economic 
recovery and development of Afghanistan 
through Joint ventures, conSUltancy, and 
credit arrangements. Cooperation in the 
development of telecommunication infra-
structure was also identified by both sides. 
The Afghan side expressed interest in re-
ceiving Indian assistance in the develop· 
ment and setting up of industrial estages. 
They also Indicated their desire for entering 
into joint ventures in industries like leather 
persisting, textiles. raisings, processing etc. 
The Indian side expressed their willingness 
to make specific proposals in this regard. 

The Afghan side indicated their full sat-
isfaction with the quality of the buses supplied 
earlier by India to Afghanistan and reiterated 
their desire to import additional buses from 
India. 

Both sides discussed possibilities of 
cooperation in the mining sector where India 
offered to share its experience ad expertise 
in an active manner. 

Both sides indentified the need for pro-
motion of industrial cooperation through 
adoption and facilitation of joint ventures and 
projects through participation by public and 
private sector. It was agreed that bipartite 
and tripartite partnership in trade and indus-
trial cooperation would be encouraged. In 
this connection, 'ndian side agreed to take 
steps to encourage the private sector in India 
to send a delegation to Aftghanistan as early 
as J;)O$8ibl •. 
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Both sides agreed to remove trade con-
straints in order to encourage a better envi-
ronment for expansion of bilateral trade. For 
this purpose, it was agreed to set up a Joint 
Trade Advisory Committee on Indo-Afghan 
Trade in Kabul and Delhi. 

I also called on the President of the 
Republic of Afghanistan. His excellency, Dr. 
NajibuUah and exchanged views with him on 
the latest situation in respect of the bilateral 
relations between India and Afghanistan as 
well as other matters of mutual interests. I 
also called on the Prime Minister of Afghani-
stan, His Excellency. F. Khaliqyar and the 
Foreign Minister of Afghanistan, H.E. Mr. 
Wakil. All of them unequivocally stated that 
Jammu & Kashmir was and would continue 
to be an integral part of India and any outside 
interference should not be tolerated. Equally 
they resent outside interference in the internal 
affairs of Afghanistan. They also stated that 
the Ministerial visit would strengthen further 
the age-old bond and friedship between the 
two countries. 

14.50 hrs. 

CALLING ATIENTION TO MAnER OF 
URGENT PUBLIC IMPORTANCE 

Deregl.tratlon of 160 reputed medicine 
firma Including IDPL from the approved 

list 

[ Translation] 

SHRI SHARAD YADAV (8adaun): Mr. 
Deputy Speaker, Sir, I call the attention of 
the Minister of Commerce and Minister of 
Law and Justice to the following matter of 
urgent public importance and request him to 
make a statement thereon; 

"Situation arising out of the reported 
deregistration by Director General of Sup-
plies and Disposals and Department of De-
fence Production grone hundred and sixty 
reputed medicine firms including the Indian 
Drugs and Pharmaceuticals Ltd. from the list 
of approved medicine suppfiers thereby 
leaving the supplies inthe handsof unreliable 
pharmaceutical firms and the steps taken by 
the Government in regard thereto." 

(Englis{,J 

THE MINISTER OF COMMERCE AND 
MINISTER OF LAW AND JUSTtCE (SHRI 
SUBRAMANIAM SWAMY): - Sir, Director-
ate General of Quality Assuraf"ce (DGQA), 
Department of Defence Production and 
Supplies, Ministry of Defence is the nodal 
agency for capacity assessment of drugsl 
medicines manufacturing firms who intend 
tosupplydrugslmedicines tothe Government 
Departments/Ministries. Directorate General 
of Supplies & Disposals (DGS&D) does not 
have any expertise in the field of drugs/ 
medicines. The drugs/medicin9s manufac-
turing firms are registered by DGS& D on the 
basis of recommendations given by OGQA 
for supply to Government Departments/Min-
istries including Ministry of Defence. A re-
assessment of the capacity of all the drugsl 
medicines manufacturing firms who were 
registered with DGS&Dwas undertaken in a 
suo moto manner by DGQA with the intro-
duction of Good Manufacturing Practioes 
(GMP) norms which were made a part of the • Ucensing condition for firms in June, 1988. 
As a result of the re .. assessment of the 
capacity, DGQA had recommended de-reg .. 
istration of 160 firms out of a total of 298 firms 
registered with DGS&O. The list initially in-
cluded MIs. IDPL, Hyderabad Unit but their 
nama was subsequently deleted from the 
list. 

2. The recommendations of OGQA 
were considered by the High Power Com." it .. 
tee on Drugs (HPCD) in its meeting on 25 .. 
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10 .. 90. It is brought out that representatives 
from Ministry of Health and Family Welfare, 
Directorate General of Health Service 
(DGHS), Drug Controller of India. Various 
Hospitals at Delhi and Ministry of Defence 
are members of HPCD. The HPCD in its 
meeting deliberated the above issue at a 

I 

great length and recommended that the rec-
ommendations of OGQA will be binding as 
far as supplies to Defenc.e are concerned. 
For supplies t~other users in the civil sector 
status quo can continue for a period of three 
months. In the meantime, DGS& D will finalise 
its recommendations regarding de-registra-
tion of the firms and report of HPCD again. 

These recommendations will be then 
again submitted to the Government for its 
consideration. 

3. The above recom mendations of 
HPCD were considered by the Government 
and accepted. However, no formal de-regis-
tration of any firm has been done by OGS&O. 
Only the offers of the firms who have been 
recommended for de .. registration by DGQA 
are not being considered for Defence 
indentors/requirements only. 

4. It is incorred to say that supplies 
have been left in the hands of unreliable 
pharmaceutical firms since there are still 138 
firms registered with DGS&D and these firms 
are considered to be reliable since they have 
been found capable even on re-assessment 
of the capacity. In addition as stated above, 
npne of the 160 firms recommended by 
OGQA havabeen daregistered formaJly, only 
their offers are not being considered for 
Defence indentors/requirements. ThesefU'ms 
will be given suitable/adequate opportunity 
to explain their poshion prior to any action to 
formally deregister tham. 

[ Translation] 

SHRI SHARAD YAOAV: Mr. Deputy 
Speaker, Sir, the han. Minister has given an 

incomplete reply. Rajiv Gandhi Government 
and the NF Government had decided about 
DGS&D, particularly aboutthe oentralisation 
of purchases in which misappropriation of 
crores of rupees in done. As it was a policy 
matter it was discussed in the House many 
times and the NF Government decided that 
the centralisation of purchases for various 
departments should be done away with. I 
had raised the matter of OGQA. They never 
mad& an effort in this direction. Assessment 
of Capacity is the jurisdiction of the DGQA 
and the firms can get registered only when 
they have a certIficate of the OGQA. Statu-
tory powers have been delegated at the 
state level to the drug Controller who issue 
licences butthe capacity assessment is done 
by DGQA. It should be done beforehand. 
The statutory powers have been given to 
observe the norms of good manufacturing 
practices. 160 firms of international repute' 
havs been allowed to supply medicines. 5 
firms which indulge in large-scale irregulari-
ties have been named. These firms have 
been black listed and their manufacturing 
capacity is also not satisfactory. 138 firms 
have been issued licences. I would like to 
point out to the hon. Minister that one firm is 
Faridabad based 'Dawson Pharmaceuticals' 
which had supplied bottles containing fun· 
gus on a large scale to Jaiprakash Narain 
Hospital. This was reported in the press also. 
The company was issued the cart ificate by 
DGQA. Another firm is Indore based IErnest'. 
When a patient was administered 
anaesthesia injection supplied by this firm in 
AIIMS. he died. This firm has also been black 
listed. Mr. Minister Sir, when the NF Govern-
ment moved in this direction the DGQA in 
consultation with Director Generar Supplies 
and Oisposal forwarded the proposal and 
when it came at the joint. 

15.00 hrs. 

secretary level in the supplies depart-
m.ntthe Secretory of the department strongly 
opposed the move of OGS & D. H. proposod 
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that all these firms should be de-registered. 
He noted that it was not in the jurisdiction of 
DGS&D. He wrote down five paragraph long 
note highlighting that it was illegal and un-
constitutional and beyond the purview of the 
DG. The latter did not have any jurisdiction 
whatsoever in this matter. He CQuid demar-
cate the areas which was well within his 
jurisdiction your Government came to power 
after this. The objections which were raised 
are in the joint secretaning's diary. Pressure 
came from DGS&D and DGQA and we don't 
know what happened thereafter. Sixth para-
graph was inserted and it proposed the re-
verse of what had been written in the earlier 
paragraphs. This is in the note. You have to 
reply to the noting made by the officials of the 
supplies Department. How was that note 
changed. The joint Secretary and the Sec-
retary of the Department categorically said 
that it is not in the jurisdiction of DGQA and 
is in the purview of State Drugs Controller. 
The OGQA can only assess the capacity. 
160 firms were registered and the case of 
IPPL is wall known nON. Companies like 
Pfizer which are of international repute have 
never given 8 change of complaint. You 
want to make these corrupt companies of 
international repute. There is no complaint 
about 160 firms. eBI inquiry report was ad-
verse against the rest of the firms and even 
the High Court had passed strictures. Those 
firms ......... (Interruptions) 

[English} 

SHRI SHIKHO SEMA (Nagaland ) Sir. 1 
would like to know whether the hon. Member 
is seeking clarification or giving the informa· 
tion. 

MR. DEPUTY SPEAKER: Here I would 
like to read out the Rule to you. It says: 

·'There shall be no debate on such stat ... 
ment at the time it ls made but each 

member in whose name1ha item stands 
in the list of business ma~ with the 
permission of the Speaker, ask a ques-
tion .. " 

So, you can seek clarifications only. 

{ Translation] 

SHRI SHARAD YADAV: I am doing 
both the things. Calling Attention Stands in 
my name only. I would like to submit that it is 
there in the diary. The sixth paragraph has 
been added under pressure. In reply to a 
question it was said on behalf of the Govern-
ment in the Parliament that those five firms 
were useless and have been black listed. 
The two firms which I have named have also 
been included in this. It means that supply 
will made at almost double the price. Spirit 
behind competitive tender system has been 
killed. I would like to ask the hon. Minister as 
to who is responsible for making frequent 
changes in the noting and at whose instance 
and pressure was it done? First five para-
graphs say something and the sixth para 
proposes quite reverse. Under whose pres-
sure was it done. How did the note change? 
What were the reasons? No doubt OGQA 
was authorized to register and assess the 
capacity but whatever he did in this case was 
outside his purview. They stayed in hotels in 
Bangalore and I even have the cheque num-
bers issued to them by these companies. I 
can give those numbers. Deal could not be 
struck with those 160 firms. those 138 firms 
who had supplied fingurs infected injections 
were called reputed companies. The com-
panies carried a profit of over one to two 
erors. I would like to submit here that the 
reply is contrary to the questions. The first 
thing is that though DGOA is anothorised to 
register companies but he has no right of de- I 

registration. He has transgressed his au-
thority. There has been resistance within the 
department also. Number of complaints have 
been ~"f8dagatnstntm. Alegationshava 
been m~. that OGQA is not functioning 
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property and thare are lot of irregularities. I 
would like to know under whose pressure 
was it done and why? There was no com-
plaint gainst 180 companies and keeping 
them away from competition without notice 
was unconstitutional. This leaves no doubt 
that it had been done under pressure and 
through corrupt means. I would like the Gov-
ernment to give satisfactory reply to all these 
points. 

[English] 

SHRI SUBRAMANIAM SWAMV: Sir. 
the han. Member has made a number of 
allegations about the irregularities that have 
been committed. I wHi certainly enquire into 
what he has said. I would just like to say that 
as far as this de-registration is concerned. 
OGQA which is a part of the Ministry of 
Defence is particularly competent to make 
these decisions as far as medicines supplied 
to the Ministry of Defence is concerned. But 
as far as the file notings and so on are 
concerned. I have been through the material 
that has been supplied to me and I would like 
to point out that first time a decision was 
taken under the good manufacturing prac-
tices norms and the recommendations were 
submitted by OOOA vide a letter dated 3.7.90 
when the hon. Member was a Minister in the 
then Cabinet. He has referred that subse-
quently the movement of the files was hur-
ried. All this happened before 25th of Octo-
ber. 1990. As far as the final decision of the 
Supply Department is concerned, which 
came for Signature a1 the lower official level, 
it came on 30th of November. So. I would 
answer these questions in two parts. 

As far as DGQA is concerned. it is 
perfectly cOmpetent to take a decision and • 
don't agree with the hon. Member when he 
says that they have no authority and they 
encroached upon the authority. 

[ Translation] 

SHRI SHARAD YADAV: This is not 
what I say. This is what your officers have 
said. It has been noted on the file. I am ready 
to supply the facts. The matter should be 
looked into and there should be a debate on 
it I believe, it;s not in your notice whether the 
entire thing was done according to proper 
procedure or not. 

[English] 

MR. DEPUTY SPEAKER: This is not 
correct. 

SHRI SUBRAMANIAM SWAMY: " the 
Member had taken as much interest as a 
Minister in this mattar, this could have been 
solved within the Government itself. because 
all the file movements that took place in an 
important way, were during the tenure when 
the previous Government was in power. But. 
nevertheless, since he has raised the mat· 
ter, I will have it investigated to find out 
whether there has been gadabadi, as he says, 
and who are likely to be the beneficiaries, 
irrespective of who ;s going to be hurt by 
such an investigation. 

[ Translation] 

SHRI SHARAD VADAV: Mr. Deputy-
Speaker. Sir, I would like submit that when 
National Front Government was in power it 
was noted in the diary and even then the hon. 
Minister says it is wrong. That is why I am 
ready to furnish the details. (/nt9rruptions) It 
is a clear case. Please look into this C8 •• 
seriously. Please conduct an Inquiry, noth-
ing else would suffice. It has been clarified ... 

MR. DEPUTY SPEAKER: Yadavji not 
Hk. this. He has agreed to conduct an in-
quiry. 
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15.12 hrs. 

PERSONAL EXPLANATION UNDER 
RULE 357 

[English] 

MR. DEPUTY SPEAKER: Now Mr. Tarit 
Baran Topdar. 

SHRI TARlT BARAN TOPDAR 
(Barrackpore): Sir, I would like to make the 
following statement as personal explanation 
in connection with what was said by Shri Ajit 
Kumar Panja, MP on 28 December 1990 in 
my absance, where hetried to imputecertain 
allegations against me. 

I have to state tt--at as the President at 
JARI Labour Union, I had a few occasions to 
visit CRIJAF (t!lrstwh,le JARI) premises Situ-

ated at Nitganj, Bnrra':KJjora ,-me par1lci-
rJ~ud III discussions and negotIations with 
tha concerned people, a"d addressed a few 
gat6 meetings. 

On many occaSions, thl:l Director of the 
InstItute along with some of his colleagues 
caned on me, in order to discust:; many 
relf9v~~nt problQms. 

I did never ff'lol that there p!~Nailed any 
antmosity 

Agitation has been continuing for quite 
some time now, against arbitrary suspen-
sion of some amplo)'ees by the Director 
without giving a.ny reason whatsoever, and 
without any charge sheet against them till 
date. when already 12 months have elapsed. 

The agricultural labourers and staff 
members there have been conducting a 
peaceful. democratic and constitutional 
movement at very primary level only by 
shouting slogans (1) agiilnst the illegal sus-
pension, (2) against vindictive transfer of 
scientists of one dlscipHne to another disci-

pline at a far away place which does not have 
any relevance with their subje~; (3) against 
the acts of subversion of the Institute and (4) 
against partial implementation of recom-
mendation of CSI on embezzlement of funds 
by some officials, etc. 

While my role as the trade union leader 
and President of the Union was widely ap-
preciated, I am amazed to learn that dis-
torted stOI ies are being brought out by a 
section of the management. 

I am distressed to learnt that an hon. 
Member of Shn Ajit Kumar Panja's standing 
who was once a memberofthe Union Coun-
cil of Ministers should have made allegations 
against mo. 

t do strongly d<::.ny any such action as 
~&S been toter-ad to by Shri Panja. 

15.14 hrs. 

DEMANDS FOR EXCESS GRANTS 
(GENERAL). 1987-88 

[English] 

MR. DEPUTY SPEAKER: Now Mr. 
Ya5hwant Sinha. 

SHRIJASWANTSINGH (Jodhpur): Sir, 
we havG been informed since this morning 
that there W"JS going to be a statem&nt i$-
sued, on the Gulf situation. by the Prime 
Minister. Earlier in the morning, wsweretGld 
that he would make that statement around 3 
O'clock. We want to know definitively whether 
that statement is going to be made today_ 

MR. OEPUTY SPEAKER: I will collect 
the information. Now Mr. Vashwant Sinha, 

SHRI JASWANT SINGH: I would be 



605 Demands for Excess PAUSA 20, 1912 (SAKA) Matters Under Rul. 377 606 
Grants (RIys.), 1987-88 

grateful, so that we can structure our own 
work accordingly. 

THE MINISTER OF FINANCE (SHRI 
YASHWANT SINHA): f beg to present a 
statement (Hindi and English versions) 
showing Demands for Excess Grants in re-
spect of the Budget (General) for 1987-88. 
[Placed in Library. 589 No. LT-2103/91] 

15.15 hrs. 

DEMANDS FOR EXCESS GRANTS 
(RAILWAYS),1987-88 

[ Translation] 

THE MINISTER OF RAILWAYS (SHRI 
JANESHWAR MISHRA): I beg to present a 
statement (Hindi and English version) show-
ing Demands for Excess Grants in respect of 
the Budget (Railways) for 1987-88. [Placed 
in Library, Sep No. L T-21 04/91] 

15.15112 hrs. 

INFANT MILK FOODS FEEDING 
BOTTLES AND INFANT FOODS (REGU-
LATION OF PRODUCTION SUPPLY AND 

DISTRIBUTION) BILL * 

[ Translation] 

THE MINISTER OF STATE IN THE 
MINISTRY OF LABOUR AND MINISTER 
OF STATE IN THE MINISTRY OF WEL-
FARE (SHAI RAMJI LAL SUMAN): "I beg to 
move for leave to introduce a Bill to provide 
for the regulAtion of production. supply and 
distrft)ution of infant foods with a view to the 
protection and promotion of breast-feeding 
and ensuring the proper use of infant foods 
and for matters connected therewith or inci .. 
dental thereto. " 

[English] 

is: 
MR. DEPUTY SPEAKER: The question 

"That leave be granted to intcoduc8 a 
Bill to provide for the regulation of 
production, supply and distribution of 
infant milk foods, feeding bottles and 
infant foods with a view to the prC'tec-
tion and promotion of breast-feeding 
and ensuring the proper use of infant 
foods and for matters connected 
therewith or incidental thereto. 

The motion was adopted 

l Translation] 

SHRI RAMJI LAL SUMAN: r introduce 
the Bill. 

15.17 hrs. 

MATTERS UNDER RULE 377 

[English] 

(I) Need to set-up an Ammonia! 
urea plant In Andhra Pradesh 

SHRIMATJ UMA GAJAPATHI RAJU 
(Visakhapatnam); Fertiliser is the most cru-
cial input for securing rapid increase in agri-
cultural productivity and providing rsaSOr1-
able return to the farmers. The largest deficit 
for nitrogenous fertiliser in the southern re-
gion is in Andhra Pradesh. and this position 
is likely to continue for quite some time, 
unless new capacities are set up. The Cur .. 
rent deficit in .Andhra Pradesh is of the order 
of about ten lakh tonnes of urea. whtch 
justifies the setting up of a Urea plant. In fact. 
the working group of the Department of 

·Published in Gazette of India extra ordinary, Part tI, sector 2. dated 10 .. 1 .. 91. 
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Fertilisers has recommended the setting up 
of three large Ammonia/Urea plants to meet 
the growing deficit in the country during the 
Eighth Five Vear Plan. In view of the avail-
ability of natural gas in Andhra Pradesh and 
the high demand for urea, the case for set-
ting up a large Ammonia/Urea plant in Andhra 
Pradesh is fully justified. Farmers and coop-
eratives in Andhra Pradesh are eager that 
IFFCO, a multi-State cooperative society 
and India's largest producer of fertilisers, 
should be entrusted with the task of setting 
up this Ammonia/Urea plant in Andhra 
Pradesh to meet their requirements urgently. 

(II) Need to exempt small scale 
cotton 011 extraction plants 
from obtaining licences 

SHRI P. NARSA REDDY (Adilabad): 
The Government of India had notified in 
1988 that edible oil plants extracting oil from 
cotton seeds under small scale sector should 
have a licence from the Government of India. 
Notwithstanding this notification, the Gov-
ernment of Andhra Pradesh had sanctioned 
and advanced loan to cotton oil seed extrac-
tion plants under small sectors in Adilabad 
district of Andhra Pradesh. Many of them 
have started production. The growth of cot-
ton oil seed in Adilabad is about one and a 
half lakh quintals. All these plants hardly 
consume 50/0 of the production. Earlier, the 
Government had imposed a ban on such 
small scale entrepreneurs in the State due to 
which a great hardship is caused in the 
intarests of small scale entrepreneurs, it is 
requested that sma It scale cotton oil extrac-
tion plants be exempted from obtaining li-
cence from Government of India. Govern-
ment of India could well visualize the hard-
ship that would be caused to a small entre .. 
preneur to come over to Delhi and run from 

pillar to post to obtain to GOllic_nee to sat up 
the industry on a small scale. 

(III) Need to provide more central 
asalstance to Government of 
Orls88 to meet the damage 
caused due to bloods In 
GanJam district 

SHRI GOPINATH GAJAPATHI 
(Berhampur): I wish to focus the attention of 
the Government to the tragic loss of human 
lives, Ufe-stock and crops in Ganjam district 
of Orissa, due to recent floods. Orissa's 
agriculturally rich southern district of Ganjam 
is in a shambles due to the unprecedented 
flood fury that has crippled its economy. 

As many as 763 villages were affected 
badly. The deluge followed by floods took a 
heavy toll of 600 precious human lives. Offi-
cial estimates of damage is over Rs. 1,000 
crores. The assistance by Union Govern .. 
ment given so far is inadequate. Many people 
in the interior rural areas are yet to receive 
any assistance. 

Owing to the unprecedented magnitude 
of the devastation caused by cyclonic floods 
in Ganjam district, this incident has to be 
considered as a "Calamity of Rare Severity" 
requiring special dispensation, beyond the 
pattern of relief financing envisaged by the 
Ninth Finance Commission. As funds avail-
able under the Calamity Relief Fund have 
been funy utilised. Government of India 
should consider releasing atl888t Rs. 100 
crores as non-plan grant for enabling the 
State Government to continue relie' and 
restoration work without interruption. Fur-
ther, after the preUminary visit of the World 
Bank Team, a "Ganjam Reconstruction 
Project" report with an outlay of Rs. 792.27 
croras has been sent to the Government of 
India. The projad must be cleared expedi-
tiously and forwarded to the World Bank for 
funding. 
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(Iv) Need to .anctlon Plpalda, 
Plpl8t and Indira Lift Irrigation 
Projects to provide Irrigation 
facilltle. In sevaral parts of 
Rajasthan 

[ Translation] 

DR. KIRODI LAL MEENA (Sawa; 
Madhopur): Mr. Deputy Speaker, Sir, while 
raising a matter under rule 377, I would like 
to state that river Chambal flows in a stretch 
of about 150 kilometres in Sawai Madhopur 
and Dholpur, the border areas between the 
states of Madhya Pradesh and Rajasthan. 
Sawai Madhopurof Rajasthan is primarily an 
agriculture area and as such it requires ex-
tensive irrigation facilities. Two lift irrigation 
Projects namely Pipalda and Piplet irrigation 
projects for utilising the surface water of 
Chambal in Sawai Madhopur were sent to 
the centre for approval way back in 1982. 
Sim ilarly t a major irrigation project called the 
Indira Lift Irrigation Project under which wa-
ter is proposed to be lifted from Chambal 
near Rameshwar ghat in Madhipur itself and 
provide irrigation facilities to entire Sawai 
Madhopur, Bharatpur and same parts of 
Dholpurcovering a land area of 94,000 hect· 
ares. Technical feasibility report and the 
survey report of this scheme has since been 
prepared, but the Central Water Commis-
sion has not given its cJearance to the above 
three projects so far. The entire area is lying 
dry. Even drinking water is not available. It is 
predominantly a Scheduled Castes and 
Scheduled Tribes area where the primary 
occupation is agric,ulture. It is urged that 
clearance to the Piplda. Piplet and the Indira 

\ lift Irrigation projects may be given without 
any delay so that water of river Chambal 
could be utilised properly. 

(v) Need to connect Sehar •• dis-
trict of North Bihar with 
Vayudoot .. rvlces 

SHAI SURYA NARAYAN YADAV 

(Saharsa): Mr. Deputy Speaker, Sir. I would 
like to raise matter under Rul8 3n. Saharsa 
district in north Bihar remains submerged in 
flood water for six months in a year and all 
roads remain blocked entirely. Not only this 
Saharsa gets flooded from all the four sides 
during rainy season by the rivers originating 
from Nepal. There is lot of resentment among 
the people of Saharsa over the fad that 
though Sdharsa is a commissionary head-
quarters where a number of Government 
offices and agro-based small industries are 
located it has been brought under the air 
map of the country. 

I WOUld, therefore, request the Central 
Government that Saharsa district should be 
connected with Delhi, Patna, Calcutta and 
other places by Vayudoot services so that 
people of the area could be saved from 
hardships. 

(vi) Need of fix the support price of 
augarcane for cane grower. of 
Bihar 

SHRt RAJ MANGAL MISHRA 
(Gopalganj): Mr. Deputy Speaker, sir t I would 
like to raise a matter under Rule 377. Price of 
sugar cane has since been fixed all over the 
country wherever sugar mil:_; are there. It is 
As. 41 per quintal in Uttar Pradesh and Rs. 
46 per quintal in Haryana. But the Govern-
ment of Bihar has failed to fix the price of 
sugar cane so far though the sugar mills 
have been functioning for the last one month. 
Now only that, the sugar mills in Uttar Pradesh 
which get their sugar cane supplies from 
Bihar, refuse to pay reasonable price to 
sugarcane growers of Bihar on the plea that 
the Government of Bihar had not so far fixed 
the price of sugar cane. The most intriguing 
factor is that that soma sugar mills continue 
to pay sugar cane growers at the old rates. 
Som. mills are not quoting their price. The 
Government of Bihar has failed to fix the 
price of sugarcane. In view of the above 
$Iiaation. I would urge the Govemment of 
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India either to get the price of sugar cane 
fixed by the Government of Bihar or fix the 
price on its own and also see that farmers are 
paid the arrears of the cost of their produces 
accord ingly. 

(vII) Need to construct railway level 
crossings in rural areas of 
Ganganagar, Blkaner and 
Nagour of Rajasthan 

SHRI SHOPAT SINGH MAKKASAR 
(Bikaner): Mr. Deputy Speaker, sir, the Rail-
ways instead of providing level crassir;gs 
have either raised barriers or dug drtches to 
close the passages at points, where people 
used to cross the railway lines, along the 
railway lines passinQ through agricultural 
fields and villages in the rural areas in dis-
tricts Ganganagar, Bikaner and Nagour in 
my constituency. Underthese circumst ances 
the farmers very often meet with serioll$ 
accidents as and when they try to cross tile 
railway lines with their camel carts, bullock 
carts or tractor trollies. 

Several people have suffered losses to 
their lives and properly on this account. As a 
Member of Parliament and Legislator in the 
state Legislature I took up this matter with 
the Central and State Governments but 
nothing tangible came out. 

I WOUld, therefore, request the Govern-
ment to solve this problem by ploviding 
unmanned Jevel crosstngs so that Lakhs of 
farmers could be saved from this serious 
problem. 

(viii) Need to take action against 
the management and institute 
a Judicial probe Into the fir. 
accident at Maharashtra Gas 
Cracker. complex at 
Nagolhane In Ralged District, 
Maharashtra 

[English] 

SHRI MORESHWAR SAVE 

(Aurangabad): On 5 November, 1990 a hug. 
fire broke out resulting in blast at the 
Maharashtra Gas Crackers Complex at 
Nagothane in Raigad District which resul~ed 
In loss of 30 lives, and loss of approximately 
Rs. 30 crores property. 

The management was legally bound to 
comply with the conditions laid down by the 
Centre prior to 'X)mm issioning 61 the factory. 
Also the State Government had warned the 
concerned duty o1ficer by indicating that they 
would be responsible for rectifying the leaks 
as well as far the loss of lives if any, due to fire 
accident or hazard. 

In view of the above, strict legal action 
should be taken against management and 
they should be directed to pay nec9ssary 
compensation to the families of the deceased 
in consonance with Supreme Court judge-
ment in the case of Shreeram Foods and 
Fertilizers, New Delhi. 

As the factory belongs to Government' 
Public Undertaking a judicial probe has to be 
ordered before restarting the plFtnt. 

(Ix) Need to r~tart Vayudoot air ser· 
vices from Farldpur, Dlatt. 
Bareilly, Uttar Pradesh 

[ Translation] 

SHRI RAJVEER SINGH (Aonla): Mr. 
Deputy Speaker, sir. BareiIJy is an important 
town in Western Uttar Pradesh. Since it is a 
metropolitan city, a number of major indus-
trial institutes viz. the IFFCO, Animal Hus-
bandry Research Institute of India, Divisional 
Railway office of the North eastern Railway 
and sugar mitis are located here. In view of 
its importance the Central Govemment has 
decided to develop Bar.illy as a counter 
magnet city. There is a great demand by the 
peoRIa of Faridpuf' and other araas in early 
as pOSSible. Thoug~ surv~y in this regard 
has already been conducted. Vayudoot a.r-
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vices for this city have not been started so 
far. 

In view of the people's demand and the 
peculiar situation of the district I would the 
Hon. Minister of Civil Aviation to see that 
Vayudoot services in Faridpur are started 
Immediately. 

(x) Need to provide mora wagons 
for transportatIon of grapes 
from Nasik, Maharashtra 

SHRI HARIBHAU SHANKAR MAHALE 
(Malegaon): Mr. Deputy Speaker, sir, so far 
as the production of grapes is concerned, 
Nasik district of Maharashtra is on the top. 
Th@ grapes produced here are supplied to 
most of the states from this area and people 
eat them very fondly But it is a matter of 
regret that adequate member of wagons are 
not made available timely to make the sup-
pliers. 

It is a perishable fruit. If it is not delivered 
tirT,ely, the farmers have to suffer losses to 
the tune of lakhs of rupees. Businessmen 
also suffer losses. Now that the time of 
supply of this f~uit is dMwing nearer, it is 
requested that aPA;uate number of wagons 
may be made available immediately at places 
viz. Nefad, Lasel gaon, Manmad and Nasik 
station from where this fruit is seek to differ-
ent places to save farmers from suffering 
losses of lakhs of rupees. 

(xl) N •• d to provide financial aa .. 
.'stance to the povarnment of 
Blhar forconatructJon of power 
grid In Jagdlahpur. 

SHRI TEJ NARAYAN SINGH (Buxur)~ 
Mr.Oeputy Speaker, Sir, the Central Gov ... 
omment has approved the construction of a 
power grid in Jagdishpur in district Bhojpur in 
Bihar. Lakh$ of rupees have been spent on 

this project and tile boundary walls have 
been erected. The Chief Minister of Bihar ' 
wants this grid to be constructed as early as 
possible, but becau~e of non-allocation of 
funds by the Central Government, the con-
struction of grid is getting delayed. I. there-
fore, urge the Central Government to re .. 
lease an amount of Rs. 4 crores 851akhs and 
30 tnousand as early in possible so that this 
grid could be completed early. 

(xli) Need to Introduce ·one rank 
one pension' scheme at the 
earliest 

PROF. PREM KUMAR DHUMAL 
(Hamirpur): Mr. Deputy Speaker, Sir, one 
rank one pension' demand of lakhs of ex-
servicemen in the country is pending for a 
long time. This issue has been raised sev-
eral times both Inside and outside Parliament. 
When I raised this issue in parliament during 
the course of debate on 1 st October, 1990, 
the then Prime Minister, while intervening in 
the debate had said that a decision in re-
spect of one rank one pension to the ex-
servicemen upto the rank of Subedar Major 
had been taken after consultation with vari-
ous organisation of Ex-servicemen. He had 
said that this decision would benefit about 85 
per cent ex-servicemen and the decision in 
respect of the rest 15 per cent would be 
taken soon. 

But I am constrained to point out that 
nothing has been above so far in this direc-
tion except making an announcement of 
adhoc increase in pension. As a result of it, 
discontent and resentment among Jakhs of 
ex-servicemen isgrowing. Therefore, I would 
request the Government to implement ·one 
rank one penaion' decision in respect of ex-
servicemen immediately. 
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STATUTORY RESOLUTION RE. 
DISAPPROVAL OF THE FINANCE 

(SECOND AMENDMENT) 
ORDINANCE 

AND 

TAXATION LAWS (AMENDMENT) 
BILL 

[English] 

MR. DEPUTY SPEAKER: Item Nos. 34 
and 35 to be discussed together. Now Shri 
Girdhari Lal Bhargava will move the Statu-
tory Resolution. 

[ Translation] 

SHRI GIRDHARI LAL BHARGAVA 
(Jaipur): Mr. Deputy Speaker, Sir. I move the 
following statutory Resolution: 

"That this House disapproves of the 
Finance (Second Amendment) Ordi-
nance, , 990 (Ordinance No.8 of 1990) 
promulgated by the President on the 
15th Odober, 1990." 

Mr. Deputy Speaker, Sir, I have moved 
this Resolution to disapprove the Ordinance 
that has been issued by the Presiden1 in 
respect of fresh taxes to the tune of As. 810 
crore. My humble submission tn this regard 
is that two days before the ordinance was 
issued. the Prime Minister had announced 
that no fresh tax would be levied before the 
Budget. But hardly two days after that an .. 
nouncement, the poor people of this country 
were burdened with fresh taxes to the tune of 
RI. 810 eror.s. This has lad to loss of cred-

ibility of the Government among the people 
and a feeling has gained ground that there is 
a lack of coordination among three con-
cerned agencies namely, the Prime Minis-
ter, Prime Minister's Secretariat and the 
Ministry of Finance. What I wantto say is that 
if such a measure was contemplated, a 
legislation to this effected could have been 
'passed in the session that was convened on 
the 7th October, 1990. Since no surcharge 
has been levied on foreign companies, if 
may hit exports on the one hand and on the 
other hand the foreign companies will get 
undue advantage. Not only that, it will result 
in further deterioration of balance of trade 
position. The basic point which I want to 
raise here relates to the logic which the 
Government has put forward while levying 
these taxes. It says that government has 
been forced to spend huge amount on 
evacuating the Indians who were held up in 
the gulf and hence these taxes to the tune of 
810 crares. 

Mr. Deputy Speaker. Sir, I would like to 
ask as to how many time will the government 
levy taxes in the name of gulf? Initially, 8 per 
cent surcharge was levied in the nam e of 
Indians living in gulf countries. Therefore a 
like of 25 per cent on petroleum products 
was made in the name of gulf crisis. Then 
surcharge was levied on air travel, yarn, cold 
drinks and a number of other items, all ;n the 
name of gulf crisis. I would like to ask the 
hone Minister that we the Members of Lok 
Sabha would like to know the amount of 
money the government his spent so far on 
evacuating the Indians from the Gulf be-
cause through this ordinance the poor people 
of this country have been burdened to the 
tune of Rs. 810 crores. The Government 
should punish at laast the details of the 
expenditure incurred under this head so that 
we are able to teU the people as to why we 
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have supported this Bill. (Interruptions) 

SHRf HARISH RAWAT (Almora); These 
taxes ware levied when your party was sup-
porting the government. (Interruptions) 

SHRI GIRDHARI LAL BHARGAVA: It is 
meaningless to say that the taxes were lev-
ied when our party was supporting the gov-
ernment (Interruptions) But the ordinance 
has come before us todays only. Chandra 
Shekhar Government whom you are sup-
porting has not levied these taxes. I do not 
think these taxes were levied when we were 
supporting the Government. In the light of 
this fact, I would request Shri Rawat to make 
amends in what be has said. (Interruptions) 
I want do know as to how much the Govern-
ment has spent under this level, how many 
Indians were evacuated from the gulf, how 
many of them were rehabilitated and how 
many more are yet to be rehabilitated. This 
House must be given at least. This much of 
information. 

Mr. Deputy Speaker, Sir, so far as ques-
tion of economic crisis is concerned, it was 
feared that the price of patrol will go up to Rs. 
40 dollars per barrel and accordingly the 
price by petroleum products wa~ raised. But 
contrary to the apprehension the price did 
not rose that high. In fact it slumped. But the 
Government did not reduce the price. There-
fore, what I went to say is that there was no 
need to lovy fresh taxes in tho name of gulf 
crisis. Through this ordinance., So far as the 
question by levying surcharge is concerned, 
you know this process pretty well because 
you have been a Member of this House for a 
long time. If only surcharge is levied in the 
regular budget, the incom~ tax payer in 
given assurance that income tax law will not 
be amended in any way during the year. On 
the one hand we talk about long term aoo· 
nomic policy, but on the other hand the very 
sanctity of the booget is being eroded by 
amending the income tax policy in the mid .. 
year. I think even the Congress Party did not 
adopt this policy during emergency. There-
fore. the government should not resort to 
levying surcharge before the budget. 

About from that, the Govemment has 
betrayed the industry by changing the limit of 
depr$C1ation in the mid-year. This wfll result 
in making the financial position of those units 
unstready which have made investments 
after 1 st April. 1990. The non.rasJd.nt Indi· 
ana and the foreign companies wilt shy away 

from investment and all efforts that have 
been made to attract the non-resident 
Indians will come to naught. Another sub-
mission which I want to make to you is that 
repeated likes in taxes leads to tax evislon. 
The possibilities of tax evasion have in-
creased all the more since the rate of sur-
charge in respect of individual tax payer has 
been increased from 8 per cent 10-12 per 
cent. because if the increase in income is 
more than As. 75,000, the increase in sur-
charge will apply to the income tax on Rs. 
75,000 also. In my view, black money to the 
tune of Rs. 40 to 50 thousand erare is gener .. 
ated in the country. If the government could 
flush out even 10 per cent of it, there would 
not be any need to levy fresh taxes on the 
poor people. Since you are ringing the well 
repeatedly, I shall have to adhtue to your 
instructions. I would say once again that 
taxes to the tune of Rs. 81 0 crore were levied 
on the poor people through our ordinance 
despite the announcement made by the 
Prime Ministerthat no tax would be imposed 
before the budget. Barely two days after he 
made this promise, the people were bur-
dened by levying taxes worth Rs. 810 crore. 
I would therefore request the government to 
withdraw these taxes. With these words, I 
conclude. 

[English] 

THE MINISTER OF FINANCE (SHRI 
YASHWANT SINHA): Sir, I beg to move; 

"That the Bill further to amend the 
Finance Act, 1990 and the Income-tax 
Act, 1961, betaken intoconsideration." 

Sir, the hon. Members are aware-and 
I might like to clarify to the hon. Member Shri 
Bhargava-that the Bill that we have brought 
before the House, consists of two parts, One 
is the regularisation of an Ordinance which 
had been adopted or passed by the previous 
Government on the 15th of October, 1990, 
imposing certain taxes, and the other is 
certain other taxes which we propose to levy 
now. It has clearly two parts .. My friend Shri 
Harlsh Rawat was trying to point out to him 
that this order was passed by a Government 
which had the support of the hon. Member 
and his party and, therefore, for him to turn 
back now and to $ay that h. opposes the 
reguJarisation of that Ordinance and its en· 
actmant into an Act, is something which 
intrigues me. 
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Sir, the hon. members are awars that as 
a result of the crisis in the Gulf, the Govern-
ment had undertaken massive efforts to 
evacuate Indians working in that area and 
provide relief to them. With a view to partly 
meeting the costs involved in this effort, the 
Government had decided to mobilise addi-
tional resources through, inter alia, increas-
ing the surcharge on income-tax payable by 
domestic companies, Since the parliament 
was not in session and it was necessary to 
take immediate action to raise the resources, 
the Finance (Second Amendment) Ordi· 
nance, 1990 was promulgated by the Presi-
dent on the 15th October, 1990. Under this 
Ordinance, the surcharge payable by do-
mestic company during the financial year 
1990-91 on incomes exceeding Rs. 75.000 
was increased from eight per cent to fifteen 
per cent. The Ordinance provided that the 
surcharge at the higher rate of fifteen per 
cent would apply while deducting tax at 
source from payments made to~a domestic 
company where such deduction is to be 
made under various provisions of the In-
come-tax Act 1961 and the Finance Act. 
1990. The Ordinance also provided that the 
enhanced rate of surcharge would apply 
while collQcting tax at source from domestic 
company engaged in the business of trading 
in alcoholic liquor for human consumption 
(other than Indian made foreign liquor) or 
forest produce as well as while computing 
the amount of advance tax to be paid during 
the financial year 1990-91. As the date by 
which the first instalment of advance tax due 
on 15th September, 1990 had already 
elapsed before the Ordinance was promuJ .. 
gated and the Government's intention was 
to raise additional resources immedia1ely, 
the Ordinance provided that the surcharge 
immediately, the Ordinance provided that 
the surcharge in respect of instalment of 
advance tax payable on 15th September, 
, 990 could be paid by 15th November. 1990. 

This wit( yield revenue of about As. 400 
erores. 

One of the objectives of the Bill is to 
replace the provisions of the Finance (Sec .. 
ond Amendment) Ordinance. 1990. 

The present Government. after assum-
ing office, undertook a review of the eco .. 

Laws (Amend.) Bill 

nomic situation in the country. As a result of 
the Gulf crisis, which has affected imports 
and excise duty realisation. and the domes-
tic disturbances which have aff9cted pro-
duction and movement of goods, the bud .. 
getary deficit might reach alarming level 
unless immediate steps are taken to restore 
some balance in the fiscal account. As a part 
of the strategy to meet this challenge, the Bill 
seeks to enhance the rate of surcharge on 
personal income-tax from the existing rate of 
eight per cent to twelve per cent. Under this 
proposal, resident non-corporate tax-payers 
having taxable income exceeding Rs. 75.000 
during the financial year 1990-91, will be 
required to pay surcharge on income-tax at 
the rate of twelve per cent of income-tax as 
against the present rate of eight per cent. 
The additional surcharge will be levied while 
deducting tax at source from incomes sub· 
ject to such deduction paid after the date on 
which the Bill. as enacted, received the as-
sent of the President. Similarly, surcharge at 
the enhanced rate will be levied in cases 
where, under certain special provisions of 
the Income~tax Act. assessments of the cur-
rent incomes are to be made during the 
current financial year and these assess-
ments are made after such date. 

Non-corporate resident tax-payers Ij-
able to advance tax during the current finan-
cial year will also be required to take into 
account the enhanced rate of surcharge 
while calculating their liability to advance tax. 
They will be required to make good the 
deficiency in the first two instalments on this 
account white paying the last instalment due 
on 15th March. 1991. Persons responsible 
for paying salary income will also be required 
to adjust the deduction from such income 
during the remaining part of the current fi-
nancial year so as to recoV&f' the surcharge 
at the enhanced rate for the whole year. 

This proposal is likely to yield reven us of 
Rs. 140 erarss in a full year. The estimated 
ravenue during the remaining part of the 
current financiat year is Rs. 60 crores. 

Anotherproposal for additional resource 
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mobilisation in the Bill re1ates to the business 
sector. At present, depreciation in raspect of 
plant and machinery used for the purposes 
of the business is calculated at the rate of 
33.33 per cent, 50 percent and 100 percent. 
Other assets like buildings, furniture and 
ships are depreciated at rat9s ranging be-
tween 5 per cent and 20 per ("ent. As a one 
time measure, the Bill seeks to restrict the 
deduction on account of depreciation in re-
spect of plant and machinery and other as-
sets used forthe purposes of the business or 
profession to 75 per cent of the sum calcu-
lated at the rate of depreciation prescribed 
under the Income-tax Act. This will have the 
effect of increasing the tax base of taxpayers 
carrying on business for the assessment 
year 1991-92 to the extent of about Rs. 2400 
erores in a full year. Out 01 this, about As. 750 
crores are estimated to be collected during 
the current financial year. 

The other provisions in the Bill are of 
consequential nature. 

After the Introduction of the Bill it has 
been brought to the Government's notice 
that small business, normally carried on as 
partnership firms or as propdetory concerns, 
would suffer hardship from the proposed 
restriction on depreciation allowance. Ac· 
cepting this point I propose to move a 
Government's amendment to the Bill to sea 
cure that the proposed restriction' on depre· 
elation allowance will not apply to the non-
corporate taxpayers. 

Sir, I trust that this sm will receive the 
unanimous support of the House. 

MR. DEPUTY SPEAKER: Motions 
moved: 

-That this House disapproves of the 

Finance (Second Amendment) Ordinance, 
1990 (Ordinance No. 8 of 1990) promul-
gated by the President on the 15th October, 
1990." 

"That the Bill further to amend the Fi-
nance Act, 1990 and the Income-tax Act, 
1961, be taken into consideration." 

Some Members have given amend-
ments to the motions. I would like to know 
whether they are interested in moving those 
amendments. 

SHRI GULAS CHAND KATARIA 
(Udaipur): I beg to move: 

That the Bill be circulated for the pur-
pose of eliciting opinion thereon by the 2nd 
April, 1991. 

SHRI GIRDHARI LAL BHARGAVA: I 
beg to move: 

That the Bill be circulated for the pur-
pose of eliciting opinion thereon by the 5th 
April, 1991. 

PROF. RASA SINGH RAWAT (Ajmsr): 
I beg to move; 

That the Bill be circulated for the pur-
pose of eliciting opinion thereon by the 9th 
April, 1991. 

MR. DEPUTY SPEAKER: Now, Shri 
Raghavji may speak. Aaghavji your party 
has been allotted 18 minutes. You are the 
only person to speak from your Party I sup-
J)Ose, because I have received only one 
name. So, please res1ria your speech to the 
time. 



623 Start. Res. re. disapproval 
01 Finance (2nd Amend.) 

JANUARY 10, 1991 Ordlnanet and Taxation 
Laws (Amend.) 8111 

624 

SHRJ KASHIRAM CHHABILDAS RANA 
, (Surat): Sir, I have also given my amend-

ment. 

MR. DEPUTY SPEAKER: This is at the 
consideration stage. You might have given 
the amendment to a clause. Ves, Raghavji, 
you may speak. 

SHRI RAJGAVJI (Vidisha); Mr. Deputy 
Speaker, Sir, the hone Minister was saying 
just now that the ordinance was promul-
gated when we supported the Government. 
But the han. Minister might be aware that we 
withdrew our support three days after the 
ordinance was promulgated and while with-
drawing our support Ramjanam bhoomi Babri 
Masjid dispute was not the only issue; There 
were other issues also like price rise and 
imposition of taxes etc. Hon. Minister may 
kindly correct himself. ... (Interruptions) The 
amendment provides that depriciation will 
not be allowed on non-corporate tax. I wel-
come it. Whila opposing tha Bill I would like 
to further point out that though the han. 
Prime Minister had categorically stated in 
Calcutta that no new taxes would be im-
posed before the budget but within a week 
new taxes were imposed in addition to the 
ordinance already promulgated. The hone 
Minister said that new taxes to the tune of Rs. 
810 crores would be imposed on account of 
reduced collection of revenue due to deduc· 
tion of Rs. 750 crores for depreciation and 
sixty crores for surcharge. During the current 
financial year the actual increase would be of 
Rs. 1000 crores due to depreciation and Rs. 
160 erer. due to surcharge. It is true that 
250 crores would be recovered after 31 st 
March. So there is no need to mislead the 
House that taxes to the tune of Rs. 750 crore 
and 60 cror. have beel') imposed. In fact 
taxes to the tun. of 1160 crere have been 
imposed. These were Imposed before the 
budget. Never betor. were direct taxes im-
posed, but this is the first tima that a new 
practice has started in the name of sur-

charge and reducing the depreciation claim. 
Those who are in the trade and business 
make their plans according to the tax struc-
ture. Only 25 percent margin has been given 
for depreciation. Those who must have cal-
culated the depreciation at the existing rate 
and installed machines accordingly, they 
feel cheated. New taxes are imposed in the 
nama of Gulf war and bringing back migrants 
from there. The Government is playing with 
the lives of people and the tax payers in the 
name of surcharge. In a country of 80 crore 
population such things will continue to hap-
pen and if the Government goes on imposing 
taxes at this rate It would not be fair. It should 
be discouraged at all levels. 

Taxes of 1160 crores besides custom 
and excise duty of RS. 400 crore and taxes 
for corporate sector to the tune of Rs. 200 
crors make a staggering total of As. 2000 
crore as taxes. We are squeezing the tax 
payers and the voters. Four five years back 
when the budget was presented it was de-
cided in principle that taxes would not ex-
ceed the fifty per cent limit. It has been 
observed that if taxes are more than fifty per 
cent the tendency of evasion is more and 
consequently Black money is generated. 
Earlier it was fifty per cent whIch gradualy 
rose to fifty five per cent. But today with 
imposition of surcharge it has risen to sixty 
two per cent. If one happens to be a partner 
in a firm, in the first instance the partnership 
concern will pay income-tax and thereafter 
the partner will have to pay income tax on his 
share of income. In all a person has to pay 
75-80 percent as tax. There is no reason as 
to why the tendency of tax evasion should 
not increase. Black money would continue to 
be generated as a result of this. 

MR. DEPUTY SPEAKER: Please con-
clude. There are many other members of 
your party who are yet to speak. 

SHRI RAGHAVJI: I am no1 taking their 
time.f am speaking in the time allotted to ma. 
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Moreover I am the only member of this side 
to speak. 

[English] 

MR. DEPUTY SPEAKER: You please 
come to the point. If you go on speaking on 
theories, It will become very difficult for me to 
adjust the time. 

SHRI RAGHAVJI: Sir, I am speaking on 
very relevant points. 

MR. DEPUTY SPEAKER: I have to give 
time to other Members also. 

[ Translation] 

SHRI RAGHAVJI: Therefore this prac w 

tice of generation of black money should be 
put to an end. There is no fair play with the 
State Governments because they do not get 
share in the surcharge which is leVied. They 
should get their due share. I would like to 
emphasize that there is no need to impose 
these taxes. Why has there been a shortfall 
In collection of taxes. Government has not 
paid any attention to this problem. I would 
like to give some figures. The amount of 
direct taxes that was to be collected between 
April and November that is for abend eight 
months has not been collected in full. Mr. 
Deputy Speaker Sir, the tota' estimated tax 
colledion in the budget was Rs. 11515 erors. 
During the last eight months Rs. 7680 erore 
should have been collected but you would be 
surprised to know that only Rs. 3234 crore 
have been collected. This means a shortfall 
of RI. 4446 crore. Similarly, the estimated 
collection of custom duty was Rs. 14306 
crore but only As. 12468 crors have been 
mobilised. That means a shortfall of RS. 
1938 erer. excise duty conaetion should 
have bean Ra. 16780 erar. whereas only 

Rs. 14860 erore were collected. That fa a 
shortfall of As. 1920 erore. In this way there 
has been a shortfall of As. 8304 eror. in tax 
collection. Why did it happen? No effo11 has 
so far been made to know the reasons be .. 
hind this. By the end of this year the shortfall 
will increase to AS. 11000 crors. The hone 
Minister did not mention anything about it. H 
the collection of taxes is done properly there 
was no need to impose new taxes. 

Mr. Deputy-Speaker, Sir, I would like to 
point out here that though we amend the tax 
laws now and then but we have never both-
ered to simplify the procedures. Simplifica .. 
tion of procedures in respect of Income-tax 
and wealth tax is essential laws are so com-
plex that simplification is a must. Penalties 
are imposed even for minor technical rea-
sons. Under section 272-A there is a provi-
sion of fine of As. 200 daily for non-submission 
of form. Even though tax may have been 
deposited fine at the rate of Rs. 200 is 
imposed for non-submission of form which 
may add up to even Rs. one lakh. This 
section should be removed so that the con-
fidence of the tax payers is restored. 

Mr. Deputy Speaker, Sir, whileconclud-
ing I would like to say that generally aU the 
parties declare in the Election manifesto that 
sales tax would be abolished. Sales tax is 
linked to income-tax. If additional excise 
duty is imposed then sales tax on many 
items could be reduced. There are many 
items which are manufactured in factories 
and on which additional excise duty is im-
posed sales tax is not imposed on these 
items. If mOrEMtems are brought under addi-
tional8xcJs8 duty the number of items under 
ute. tax can be minimised. This would 
reduce gen.ration of black money. Le.s 
black money always strengthens the 
economy. 
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Mr. Deputy Speaker Sir, with these words 
I oppose the heavy dose of taxes unposed 
by the hon. Minister. 

{Englishl 

MR. DEPUTY-SPEAKER: The Con-
gress Party has 41 minutes. I have three 
names with me from it. You shall have to 
please adjust in the time given to your Party. 

Dr. Debi Prosad PaL 

DR. DEBI PROSAD PAL (Calcutta North 
West) Mr Deputy-Speaker, Sir, on behalf of 
my Party although I am supporting this Taxa-
tion (Amendment) Bill of 1990, I view the 
imposition of the taxes with a grave concern. 
I have to necessarily sound a note of caution 
to the Finance Minister who is piloting the Bill 
that fiscal measures, it appears, in these 
days are taken, only for the purpose of 
augmenting the sources of revenue for the 
Government exchequer without even con-
sidering its impact upon the economy as a 
whole. the present Government undoubtedly 
has started with the legacy of almost finan-
cial bankruptcy which was sought to be 
brought about by the earlier Government of 
Shri V.P. Singh. When Budget of V.P. Singh 
Government was introduced, I sounded a 
note of warning at that point of time, that 
deficit which you have shown in your Budget 
is an illusory one. It is bound to have a much 
more greater is bound to loom larger because 
you have misled the people by giving certain 
figures on certain expenditure which did not 
correctly estimate the liability of the Gov-
ernment. That is what has come out to be 
true. 

Even before the present Government 
came Into power. the earlier Government 
jUlt on the eve of their departure had issued 
an ordinance. 

16.00 hr •• 

By this Ordinance, they wanted 10 in-
crease the revenue further. Now, this BIU 
seeks to support the imposition of the new 
taxes on the ground that there is increasing 
expenditure for the repatriation of the people 
from the Gulf and also because of the Gulf 
crisis and the repatriation of people from 
Kuwait increasing expenditure is bound to 
be incurred. 

The question is if the expenditure is to 
be incurred, has the Government taken ad .. 
equate steps by which the revenue could 
have been increased and the expenditure 
could be reduced up to a reasonable level. 
The imposition that is sought to be levied by 
the present Taxation Amendment Bill Is 
mainly on two counts. One is the Increases 
of surcharge of the non-corporate asses sees 
from 8% to 12%. Thereby I the Government 
expects that an increase of revenue to the 
extent of the Rs. 60 crores will be available 
to the Government for remaining term of the 
fiscal year and the other is the imposition 
which the Government is trying which is in an 
indired way by withdrawing the normal de-
preciation which is available to the corporate 
sector on plant and machinery and reduce 
such normal depreciation by 25°.4. If you 
increase the surcharge on the non-corpo-
rate sector, then the individual assessee will 
be hard-hit. Already because of the mount-
ing inflation. unprecedented inflation, gener-
ated by the earlier Government during the 
last eleven months. the people are Simmering. 
They are almost at the point of break-down 
under the sky-high inflation and if this sur-
charge is again introduced upon the non-
corporate individual assessees, it is bound 
to affect them very adversely and seriously. 
The increase will be in respect of those non-
corporate ass.ssses whose income exceeds 
Rs. 75.000 annually. 

SHAl YUSUF BEG (Mlrzapur): What is 
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the percentage of population that would be 
hit? 

DR. DEBI PROSAD PAL: They are 
middle .. class people. Rs. 6,000/- is not a~ 
much now as it was ten years back. Even the 
Government employees also are earning 
much mora than Rs. 6,0001- at the higher 
level. 

Regarding the corporate sedor, it is a 
very serious thing. The earlier Government, 
during their regime of financial misrule, tried 
to withdraw the investment allowance given 
to the corporate sector. Investment allow-
ance is given to the companies for devel-
opment of their plant and machinery. For the 
new plant and machinery, the investment 
allowance is given so that there may be an 
impetus to industrial development in the 
country. Now the earlier Government com-
pletely withdrew the investment allowance 
which not many is given for a certain period of 
years. Without giving any notice even to the 
industry, they withdrew it by one stroke of the 
pen with the result that the companies were 
hard-hit and more than As. 800 crores were 
sought to be realised by the earlier Govern-
ment by the withdrawal of the investment 
allowance. I pointed out at that point of time 
in this House that if you want 10 withdraw the 
investment allowance which is available to 
the company for seven years, then. in that 
event, you must give a reasonable notice as 
It was sought to be done earlier. Nothing has 
been done. Now the present attempt is to 
take away the normal depreciation by 25%. 
What is its impact on the taxation? As a result 
of this. the Government expects that nearly 
Rs. 800 crores will be realised from the 
corporate sector. But at what cost? Depre-
ciation is allowed to replace the worn out 
plant and machinery. 

16.05 hrs. 

The Corporate Sector, by providing for 
depreciation, generates internal cash flew, 

generates internal capital without borrowing 
and those are utilised for the development of 
the industry. Now by withdrawing the invest-
ment allowance, you have completely re-
tarded the growth of industrial d~velopment 
and by withdrawing the normal depreciation 
by another 25 per cent, the industry. the 
corporate sector will not be allowed even to 
generate their own internal flow of capital by 
which they can develop the industry with the 
result that the industry is to rely upon greater 
borrowings, greater indebtedness from banks 
and other financial institution's with the result 
that the price is bound to soar high up. These -
two impositions which have been made are 
not only likely to retard the industrial growth 
but also accelerate the further increase in 
price because the companies will have to 
now rely upon borrowings. 

Secondly. I would like to ask the FI-
nance Minister to explain and clarify the 
position that if a company is entitled to a 
normal depreciation of Rs. 100 you are al-
lowing him Rs. 75/-. What will be the position 
computing written down value in the next 
financial year? The fact of the matter is the 
Company will be fully deprived of this 25 per 
cent. In determining.the written down value, 
the depreciation actually allowed is to be 
taken into account. It normally depreciation 
of 100% is reduced to find out the written 
down value and that will be indirectly further 
taxation upon the companies and the mea-
sures will be a draconian one. 

Sir. by such measure increase in the 
revenue has been sought to be made by 
these two impositions. Kindly remember that 
out of tho Rs. 2991 crores, Rs. 1560 aores 
have been sought to be realised from the 
Corporate Sedor retarding the growth of the 
industry. Flscal measure is not intended only 
to increase the source of revenue. It must 
make a balance and make adjustment be· 
tween the fiscal growth and also economic 
justice. Nothing has been taken in view in 
Imposing these taxes. W. cautioned the 
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earlier Government when they introduced 
the Budget that the deficit finance ;s in built 
in the fiscal policy. You are taking populist 
measures. You are taking only measures for 
vote-catching without considering what will 
be the impact upon the economy as a whole. 
Take for instance the farm loans. The waiver 
of farm loans was introduced by the earlier 
Government. We sounded a note of caution. 
a note of warning that this measure is not 
intended to iedress the grievances of the 
poor farmers and the Government has al-
ready spent Rs. 4,000 crores and if full effect 
is to be given at least Rs. 7000 crores are to 
be spent. Is the present Government con-
tinuing the policy which has been introduced 
by the earlier Government in waiving the 
farm loansuptoRs. 10,000/-? An assurance 
was given before the HOLJse by the earlier 
Finance Ministqr that the banks and the 
cooperative societies which will be financ-
ing, they will be reimbursed by the Govern-
ment. Wiil the Finance Minister clarify the 
position whether the banks have been re-
imbursed in respect of the money whIch they 
have advanced for waiver of loans? To my 
information, nothing has been done. The 
Cooperative societies which have to advance 
the money for the waiver of these loans, 
have not been reimbursed evon Llptill now. 
The result Is that the banks and the coop-
erative societies which have advanc&;o ~om€l 
money for the populist measures, for the 
waiver of the loans cannot get the reim-
bursement from the Government and the 
price rise is bound to further accelerate. If 
there was a deficit finance , if the Government 
revenue showed such a dismal position, 
then what was the occasion for the earlier 
Government to introduce what Is called the 
Excise Refund measure which is one of the 
gr •• tnt scandals froth •• arlie r Government. 
If the Government wu short of funds, why 
the Government had introduced this Refund 
of the Excise duty on which the dispute is 

pending before the Courts of law? (Interrup· 
tions) 

SHRI NIRMAL KANTI CHATTERJEE 
(Dumdum): You are a knowledgeable per· 
son. You know that the excise duty refund 
has been continuing for the rast forty years. 
( Interruptions) 

DR. DEB I PROSAD PAL: Defence ex-
penditure is there. Already. interest on bor-
rowings today is more than Rs. 28,000 crores 
and Defence expend iture is Rs. 15000 crores. 
And the subsidy and the other export promo-
tions are more than Rs. 8000 crores. Seventy 
per cent of the non-plan expenditure is in-
curred from the borrowings, which is contrary 
to elementary principal of fiscal principle and 
law. (Interruptions) 

MR. CHAIRMAN: Please conclude. I 
want to accommodate more number of 
Members as at 5 O'clock. we have to take up 
the next item. 

DR. DEB I PROSAD PAL: Deficit finance 
is a creat;on of the earlier Government. They 
did not introduce any measure of controlling 
the public expenditure. It was announced 
before the House by the earlior Government 
that the Government policy was to control 
the public expenditure. I want to know what 
measure have been taken by the earlier 
Government to control the public expendi-
ture. On the one hand, public expenditure 
has increased without any restriction or 
control the Government in the provisions of 
1he Bill wants to increase the revenue by 
whatever source they can by introducing 
populis1 measures. The Government. for 
example, now is tryif'g to takeloan$ of Rs. 
3710 crores from the International Monetary , 
FUnd. This will have a great impact upon the 
inflationary pressure of the country. I am 
supporting this Bill Introduced by the Finance 
Minister for dire economic reasons and ne-
cessity. They have got to find out certain 
.... ources for augmenting public exchequer. 
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But the legacy which they have taken, the 
real III effect of this fiscal measure introduced 
by them has to be found out and eradicated. 
The seed has been sown by the policy of the 
earlier Government. And unless the present 
Government eschews that policy and finds 
out certain constructive measure, the intro-
dudion of this measure win not solve this 
economic problem of this country. 

[ Trans/ation) 

SHRI KIRPAL SINGH (Amritsar): Mr. 
Chairman, Sir there has been enough dis-
cussion on this Bill. Whichever party comes 
to power, it changes its stand. When they are 
in opposition they say something else and 
when they are in power they are different. 
How many times would we impose taxes in 
the name of Gulf Crisis? 

What measures should be adopted to 
collect taxes from those who can pay and 
those who have more. No such proposal 
ever comes forth. Every time lane excuses 
are made to increase taxes. There is no 
need for me to provide evidence or argument 
because whenever the Government imposes 
taxes, the opposition complains that it is not 
a genuine reason. Even then the request is 
rejected on one pretext or the other. 

I oppose the tax proposal that has been 
moved by the Government because life is 
becoming so difficult day by day that even 
the survival is difficult. Every Government 
that comes to power, raises slogans of better 
opportunities and better standard of living for 
the peopl~' but all prom ises prove hollow. 
They are just promise for the sake of prom~ 
ises. I don't think there is any need to repeat 
this thing. Without taking more time of the 
House I conclude by opposing this tax pro-
posal. 

Thank you. 

[English] 

MR. CHAIRMAN: Now Shri Susanta 
Chakravorty to speak. I request him to be 
very brief because at 4.30 p. m. the Minister 
has' to reply and at 5 O'clock we are going to 
take up the discussion on Punjab. 

SHRI BHOGENDRAJHA (Madhubani); 
What about the discussion on Gulf crisis? 

MR. CHAIRMAN: You have seen the 
agenda and according to that we will go. 

SHRI SAIFUDDIN CHOUDHURY 
(Katwa): The Govern ment said that the Prime 
Minister will make a statement. 

MR. CHAIRMAN: If it is so, definitefy it 
will coma. 

SHRI BHOGENDRA JHA: The Busi-
ness Advisory Committee had deddod orr 
Gulf Crisis, Punjab and Bofors--these thr68 
issues. There were unanimous views on 
this. How it would be accommodat~d? 

MR. CHAIRMAN: At 5 O'clock we will 
take up the discussion on Punjab. 

SHRI ANIL BASU (Azambagh): What 
about the statement? 

MR. CHAI RMAN: I will find out. 

SHRI SUSANTA CHAKRAVORTY 
(Howrah): Mr. Chairman Sir, close on the 
heels of the recent hikes on the Customs and 
Excise Duties, the Finance Minister has come 
out with the Taxation Laws Amendment Bill 
1990. Now the Government by this law wants 
to impose two direct tax proposals. Firstly it 
wants to increase from 8% to 12% the rate of 
surcharge on the income tax on non·corpo~ 
rate sector. The Government expeds that 
this will fetch an amount of Rs. 60 crores. 
Secondly the Government intends to limit 
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the depreciation, the Government argues, 
will result in a higher tax profit and therefore 
consequently a larger tax collection. This will 
add to Rs. 750 crors to the govt. revenue. 

Thalogic of the Government is that the 
surcharge that was imposed by the previous 
Government on the petroleum products and 
7% surcharge on corporation tax all these 
are necessary steps; but those are not suffi-
cient to neutralise the impact of the oil crisis. 
So the Government has come out witb these 
two new tax proposals. 

Now the question is whether the Gov-
ernment considers that the entire fiscal crisis 
that is new prevalent in our country is due to 
the Gulf crisis alone or there are some other 
factors also. The present increase in import 
bill can net bQ attributed to the Gulf crisis 
alone. If explanations are to be sought for, it 
has to be sought in the large and growing 
import of capital goods. inter-mediaries and 
its components. For example, if we take 
capital goods alone, their share in total ex-
ports in 1989-90 rose from 21.8% in 1985-86 
to 24.9% In 1989. Ths is clearly the result of 
the liberal import regime started In the mid-
eighties and specially from the time Shri 
Rajiv Gandhi took ever power here. If these 
symbols are overlooked no meaningful policy 
can be framed by the Government. I request 
the Finance Minister to take into account the 
fact that the liberal import policy has contrib-
uted much to this sort of crisis in our country. 

Secondly. Whenever the Government 
wants to impose higher taxes it expects that 
their shall be higher tax collection. But the 
figures that are available go to prove that the 
Government has failed to colfect more rev-
enue with higher taxes. In this year, upto 
October, the dIrect tax collections have 
dropped by Rs. 474,90 crores, that is from 
Rs. 3238.48 crores. to Rs. 2763.58 crores 
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which was collected during the same period 
last yaar. The Government is to take care of 
it. 

Thirdly, the gentral Government always 
goes on imposing surcharge on income-tax 
because surcharge is not divisible. The poli-
cies of the Government in regard to taxation, 
in regard to other fiscal measures are such 
that the burden of these policies are to be 
borne by the State Government.s But the 
Union Government thus increases its own 
funds, keeping the States in starvation. We 
opposed these policies earlier and we op-
pose them now also. We have always men-
tioned in this august House that 
Government's increasing dependence is in-
creasing on indirect taxation and we do not 
support that. Long-term fiscal policy an-
nounced in Decamoer 1985. co-terminus 
With the Seventh Plan promises that 
Government's reliance on the indirect taxa-
tion would be reduced. But the fact is that the 
Government is not pursuing that policy. I 
welcome the Finance Minister, in this case, 
that at least he has increased the amount ot 
direc,1 taxes, to a certain extent. In his state-
ment, the Minister has assured that he will 
look for higher collection and that he would 
do mon itoring. But the point is that the financial 
discipline in the country is at stake. The 
Finance Account for the year1988-89 bears 
abundant evidence that the Government is 
turning a blind eye to a massive fraud. I shall 
cite on ty two examples. If the account is to be 
believed, cheques issued by the Government 
have been encashed for Rs. 284 crores in 
excess of the value of the cheques in the last 
one year alone. It is probably two times 
greater than what has been given as DALAU, 
in the Bofors case. And the Government 
cheques for nearly Rs. 2000 creres have not 
been encashed. even long after their validity 
periods were over. What sort of financial 
discipline we are having; ThQ Government 
should seriously think about it. 

Fourthly, Dr. Devi Pal, in his speech has 
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expressed concern over the amount of de-
preciation and things that will affactthe growth 
of Industries. I share his concern. I agree to 
have cant per cent depreciation. But. shall 
Mr. Pal agree to a tax rebate of 75 per cent? 
H he agrees to it, then, I have no objection. 
He also expressed concern for the indus-
tries. But, those who enjoy the depreciation 
should have concern for our country itself. 
They should do something for the country 
and that is the progressive step and pro-
gressive thinking. We know that Or. Pal and 
his party have created this situation. In this 
context, I would suggest this and what to 
know as to whether the Government can 
consider the exemptions and concessions 
that are allowed in the name of charitable 
trusts, etc. and whether the Government is 
ready to plug the loophole or not. If they plug 
it, then, I am sure they will be able to collect 
more revenue. I should say that the Planning 
Commission promised that they would pre-
pare a Paper on the black-money. We do not 
know the fate of the proposal. There is black-
money in the market. The Government should 
think of bringing out the black-money. The 
Government should be very serious about it. 
( Interruptions) 

Lastly the Government is thinking of 
taking a loan from the IMF. We do not know 
how much amount of assistance the Gov-
ernment is going to have from the IMF nor do 
we know the conditionality which is attached 
to it. But we know about the conditionalities 
attached to IMF loan taken during the regime 
of the Congress Government Is there. We 
know how the working population had to 
suffer. Now if this loan is taken, then of in the 
previous regime its burden will fall upon the 
working population. I would request tho Gov-
ernment to let us know about the condition-
aUty attached to the IMF loan. 

SHRt M.M. PALLAM RAJU (Kakinada): 
Chairman Sir, I rise to criticise the Taxation 
laws (Amendment) Bill as I see it a hasty • 
impoaition of additional taxes due to the 

fiscal imbalance and because it is not a part 
of our broader economic solution. The re-
cently imposed indirect tax bifl of As. 1,340 
crore by the Government is a staggering 
amount and comes on top of the Rs.1.225 
crere imposed by the last budget for 1990· 
91. 

This taken impad on the fiscal imbal-
ance, I feel, will do more harm than good and 
is clearly only a short-term gain. These addi-
tional taxes should have been Imposed after 
considering their merits and demerits in the 
overall economic situation in the long run. 

Although the IMF and CCFF loans for 
USS 3.5 billion have been negotiated. at this 
juncture, the economic situation does not 
look very bright against the growing reality of 
the GuH war and the tendency of Govem .. 
ments, primarily atthe State level to continue 
and to encourage populist measures which 
tend to rapidly deplete the coffers and hence 
strangulate the economies of the States. 
This is leaving State Government straddled 
for funds and in the unenviable position of 
not being able to clear debts. 

For example, I would like to point out the 
condition In which most of the State Electric-
ity Boards are working. 

The present precarious balance of pay-
ment position and the dire fiscal situation 
calls for dexterous criSIS management and 
instead what we-get is more nitpicking. 

These additional Indirect taxes are 
bound to have a cascading effect on costs 
and prices in an economy that is already 
suffering under double-digit inflation. This 
ultimately is going to effed the common 
man. Another thing is that a rise in taxes is 
definitely going to encourage the parallel 
economy. 

This nitpicking at a time when W8 had to 
show the IMF that we are serious about 
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tightening our belt during hard times, gener-
ates little confidence in our capabilities of 
tacklingacris-is. WhattheGovernmentshould 
have demon$trated instead is that it is ca-
pable of calling for severe austerity measures 
in the rig'ht areas. 

This revenue exercise has not touched 
upon the basic issue of monetary expansion 
which has contributed to the double digit 
inltation prevalent today. What it is bound to 
do is to push costs and subsequently prices 
higher in the prevailing situation of excess 
demand in the economy. 

This revenue exercise will not go far in 
tackling the fiscal crisis too. This annual 
feature-f take it that these additional indi-
rect taxes are here to stay, unless Dr. 
Subramaniam Swamy wishes to assure this 
House otherwise--cannot go on endlessly 
as the question is how many crores of ru-
pees can the Government raise in additional 
taxes year after year. The hard reality for the 
Government to realise is that it has to curb its 
expenditure. I would like to pose som~ ques-
tions to the Government at this juncture. 
Where are the austerity measures? Where 
are the cuts in non·planned expenditure? 
Has the Government stepped up the search 
for alternative fuel resources? Have steps 
been taken to increase domestic oil produc-
tion? What are its initiatives to step up ex-
ports? How does the Government plan to 
insulate the poor from the coming effects of 
further inflation? What steps are being taken 
to step up national productivity and industrial 
discipline? How does the Government pro-
pose to widen the public distribuUon system 
so that the poor are not touched by rising 
prices? What are the Government's actions 
against price rise? 

Finally, I would like to conclude by say-
ing that we should tighten the belt but not so 
tight that .we suffocate the system. 

SHAI BHOGENDRA JHA(Madhubani): 
Mr. Chairman Sir, without taking much of 
your time, I would first like to oppose the 
policy of pre-budget. That can be 
characterised as a budget from the back 
door which has been happening for most of 
the years. Before the actual Budget comes, 
a heavy dose of taxation is imposed upon the 
people. I am not opposing the content of this 
Bill but I am talking about the method. If any 
method becomes a convention or a written 
convention, then one would hope-now that 
hope is belted-that the new Finance Minis-
ter and the new Government would have 
parted company on that convention. Here, 
another provision is there that with this con-
vention, the Finance Minister and this Gov-
ernment is againgoingtofollowthe legacy of 
the same economic policy. One could hope 
that it would make a break with some as-
pects of this policy. Income tax surcharge is 
there. I am not to oppose that because that 
is imposed upon a class of some honest 
officers who will have to pay a bit and the 
income derived from under hand methods 
cannot be taxed. The Government is inca-
pable of taxing that income. So, with regard 
to content, t am not opposing the surcharge 
on income tax above Rs. 76000 per year. But 
J am opposing the method. In this context, I 
would like to seek the opinion of the Finance 
Minister today on whether or not he would 
assure the House and the country that in the 
coming Budget, he will balance the direct 
and the indirect taxes, at least to the ratio of 
50:50. At the present moment, I cannot ex-
pect that much. He was in that very party we 
had supported last year. That Governm9nt 
had imposed 73 per cent of indirect taxes 
and that led to mounting rise in prices of t (lost 
of the essential commodities and Inflation. 
So, that was a disastrous economic policy. 
Will this Government undo that policy a bit to 
balance at the rate of 50:501 My friend says 
that it can be 60:40. I am not expecting that 
much from them. let it be 50:50 ratio, so that 
·8 minor beginning is made to have an effect 
in the economy of the coming year. 
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The second point is with regard to black 
money. We all talk helplessly about money, 
about parallel economy, but no step is taken. 
I would like to know whether the Finance 
Minister isgoingto unearth the black money, 
whether the Government is thinking of 
demonetising currency notes of Rs. one 
thousand and above, thinking of measures 
for dehoarding of gold, silver other matals, or 
some such thing so that if not entirely, at 
least a part of the black money, which is non-
productive, not utifized for productive pur-
poses is available for productive purposes. 
The gold is dumped in the ground without 
adding any thing to the wealth of the country 
and the hoarder's wealth goes on increas-
ing. I would to know from the Finance Min-
isterwhether he is going to adopt any effective 
methods for unearthing the black money. 

Then, about the bank advances to the 
private wholesale trade. I would like to know 
whether this Government is going to impose 
a strict policy that no bank finances will be 
given for private wholesale trade by the 
banks because this is doubly non~produc
tive, doubly negative. Oncethe money goes 
to the wholesalers, with our money, they 
hoard the goods in their own godowns, while 
the consumers remain outside. They are not 
locked up in the godowns. Then the econom-
ics of Adm Smith and Marshal begin work-
ing. As in the market there are less goods 
and more consumers, the prices go on rising 
and the hoarder make huge profits. I am not 
talking of the retail trade. I would like to know 
whether he is going 10 do anything to stop 
advances to private wholesaJe trade entirely 
and utilize this money for advanCing credits 
to State Trading Corporation etc. 

One more clarification, I would like to 
have from him. I personally had talk with the 
earJier Prime Minister, Shri V P Singh, when 
I had presented to him the case of one year 
crop damage on ninety of hundred per cent 
as in the case of North Bihar floods of 1987 
for debt canceUation of Rs. 10000. He had 

directed in my presence that one year crop 
damage during those three 1986 to 2nd 
October, 1989 should entitle any person for 
debt cancella .tion up to Rs. 10000. He had 
also directed to publcise it and advertise it for 
the information of the general public. I have 
enquired from the various bank branches 
and I have been told that they have not 
received any such amended directive. I would 
like to know the position. 

[ Translation] 

SHRI JAG PAL SINGH (Hardwar) Hon. 
Speaker, Sir, since there is paucity time so I 
will not go into jugglery of figures and I do not 
want to oppose this amendment bill. A very 
wrong practice has now come into being that 
before the actual budget is presented a 
heavy dose of taxation Imposed upon people. 
I do not wish to cast aspirations on the 
previous Government which remind in power 
for eleven months only but I would definitely 
request the new Finance Minister to do away 
with this practice. You can not mislead the 
people rather you will get misled. I therefore 
request you not to adopt such practice in the 
future. I support the increase in the rate of 
surcharge which has been increased from 
8% to 15%. Unprecedented price rise during 
the past 11 th months has shattered our 
economy badly. An assurance should be 
givGn that this Taxation taws Amendment 
Bill Will have its impact of increased sur· 
charge only on the big business houses and 
not on the poor and middle classes of the 
society even indirectly. 

I would like of submit that atleast 
big business houses should be brought within 
its purview. Another point which I would like 
to bring to the notice of the House is that the 
Indian Tobacco Company, which was earlier 
an imperialists company. annually evades 
taxes to the tune of hundred crores rupees 
before every budget. Whether the Govem-
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ment officers are aware how they manipu-
late tax evasion? ITe approached the court 
in the matter of arrears. The court delivered 
judgement in favour of the Government, An 
amount of more than two hundred crores of 
arrears are outstanding against the com-
pany. Why this amount is not being released? 
Not only one, but hundred of such compa-
nies are there who are in arrears to the tune 
of crores of rupees. Strict action should be 
taken against those companies for the re-
covery of arrears even befor9 this Bill takes 
the shape of law. In this way Government's 
revenue will go up by crore of rupees The 
government. is not paying attention to this I 
do not know whethere the bureaucrats or the 
members of the ruling party are in collusion 
with them. 

Mr. Chairman Sir I would like to make 
one' more suggestion that an amendment 
should be brought in the next session i.e. 
budget session that it must be made manda-
tory for a company, a big business house or 
a person belonging to affluent class to deposit 
50 percent of the tax arrears before it ap-
proaches the court for any relief in that 
connection because the litigation remains 
pending for years and such a period l'T\ay be 
from 10 to 20 yrs and Govt. remains deprived 
of its legal dues. Such a deposit would dis-
courage the companies to go to courts for 
frivolons litigation. 

Mr. Chairman Sir, I fail to understand 
what compelled the Government headed by 
Shri V.P. Singh to have purchased almonds 
worth Rs. 250 crores from American that too 
at a time when the economy of the country 
was in a bad shape. The Government should 
not have spent money on such items. I 
cannot say if all that happened under the 
influence of America or any other country. I 
have written a letter to Minister of Com meres 
requesting him to stop the import of Soda-
ash, which is being produced in sufficient in 
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our country as in that way foreign eXchange 
werth Rs. 233 erores would be saved. I also 
make this request to the honourable Finance 
Minister. With these words I conclude. 

SHRI DAU DAYAL JOSHI (Kota): Hon. 
Chairman, Sir, hard times lie ahead when in 
March the new Government will be forced to 
impose taxes to the tune of millions of ru-
pees. I would submit to the Government not 
to impose new taxes because common man 
is already overburdened with taxes. One kg. 
edible oil now costs Rs. 40/- and wheat is 
being sold at the rate of Rs. 4.50 to Rs. 5.00/ 
- per kg. And yet taxes are being imposod 
int9rm ittentrly what this Government is upto? 

Mr. Chairman, Sir, fresh taxes imposed 
by the Government, which are being se-
verely used will make people feel the pangs 
thereof . The Government impose~ such 
taxes, then it may not have a long life rather. 
In the Government should adopt austerely 
measures In this context I would like to cite 
the example of Rajasthan Government. A 
committAe has been constituted there for 
this purpose. Will such a committee be con-
stituted in Centre also? Charity begins at 
home. Austerity measures should be un-
dertaken at the Ministerial level so that 
common man is also inspired. Our socialist 
Prime Minister Shri Chandra Shekhar, who 
undertook Padyatra is now always escorted 
by motor cade and when he visits his con-
stituency does not even steps out of his car 
or jeep. How it behoves such a great per-
sonality .If this Government is really inter-
ested in the welfare of the people and wants 
to run the country proper it should adopt 
austerity measures. Otherwise this country 
will disintegrate. 

[English1 

SHRI N1RMAL KANTI CHATTERJEE 
(Dumdum): Iknowaboutthetimeconstraint. 
I stain up to clarify our stand on a few issues. 
Firstly. about the surcharge. A point has 
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bean raised whether this surcharge above 
Rs. 75,000 is justified, given the conditions 
of our economy, Our answer is a firm 'Yes'. 
W. have an objection: , will mantion that 
also. 

About those who have a taxable income 
of As. 75,OOO-maybe it is not known to Dr 
Debi Pal or may be it was not expressed or 
was suppressed by him-we knowthat thair 
actual Income is more than Rs. 1 lakh. There 
is an BOA provision of Rs. 13,000; and if he 
is a salaried person, he has a standard 
deduction, together with which it will be more 
thttn Rs. 1 lakh. How many people are there 
in our country, who have an annual income 
of more than Rs. 1 lakh? In that sense, the 
additional impost of surcharge is absolutely 
justifies, given the conditions of our economy. 

But there is a second point. It is that 
surcharge is not only an instrument of collec-
tion, but it is also an instrument of deprtvation 
for the State. Therefore, our preference 
would have been thatthe surcharge is merged 
in the tax rate. That is the'one thing that I 
would have desired. and our party would 
have desired, and the entire Left would have 
desired. (Interruptions) Yes, the entire Left, 
excluding the Congress which sometimes 
thinks that it is left. (Interruptions) The third 
suggestion, in this connection, that I would 
make is that in surcharges. there is a pos-
sibility of progressivisty. H it is 1 ~/o above 
Rs. 75,000, why can't you add a little and 
make it 15% on income of Rs. 2lakhs? I am 
drawing his attention to this. 

The other thing he has already men .. 
tioned. One-more point: All direct taxes and 
indirect taxes have multi-purpose objectives. 
One of the Obj8ctiv~s is egalitarianism, one 
is to have an impact on the prices. This is 
expected to have an impacted to have an 
impact on individual demand, by cutting into 
their incomes. But there are ways of doing it. 
I want to suggest them before concluding. 

One other area is the huge public sector. 
fjnancial institutions, where Investment is in 
favour of large and medium sector indu8try. 
I have suggested yesterday, in the course of 
another discussion, that you can utiIJzethese 
funds for having a large care public sedor-
instead of strengthening large units wh~e 
major source of funding is public- sector 
institutions-and thus control spiralling 
prices. That is also one of the objectives 
which this practice would serve. 

[ Translation] 

SHRI GULAB CHAND KATARIA: I 
should also be given a chance to speak. 

[English] 

MR. CHAIRMAN: How many Members 
can I call? I have already called two Mem-
bers. 

[ Trans/ation] 

SHRI GULAS CHAND KATARIA: Bai I 
had given a notice. 

[English] 

MR. CHAIRMAN: You have only given 
an amendment. 

SHRI YASHWANT SINHA: I am ex-
tremely grateful to allthe Members who have 
participated in the debate. I have been greatly 
encouraged by the understanding which they 
have shown, of the situation in which the 
country is ,and I am. I have also greatly 
benefited from their advice. I must also con-
fess that I am chastened by the criticism 
which has been made. 

No Govemment in power likes to do 
things which are unpopular. 

And no Government would like to im-
pose ta~8S because imposing taxes, fresh 
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taxes is the surest road to unpopularity. I am 
also conscions of the fact that imposing 
taxp.-s a few months or weeks before the 
Budget is a bad practice. I have no hesitation 
in saying that. We have been criticising it all 
along and we cannot become suddenly a 
votary of this practice. But, having said that, 
, would also like to say that the very peculiar 
difficult situation in wh~h {)lIS cour.try was 
and is-and I am not ~ '~~an j"9 to the hJtUf a 
which holds all kinds of ~,orrai1dous possi· 
bilities. This situation was a situation w:lh-:;h 
caUed for the necessary detarmlnation 'to be 
able to take this unpopularity. New, I "'ave 
received support ir. this HOllse bec..aLl~e 

members are aware of the difficu!: si:; 'ation 
in which we are. (Interruptions) Nc. eV€-1 tr,a 

Bombaywallas support But the rllethod and 
the mannerofthe tnx::lti"" has b"en clltlcised. 
As I said in the becinning. there ar two parts 
to it. (1) 'A'hat thG prevIous Government has 
already done in view ()f the Gulf cds;::; which 
has affected this country. And the other is 
what we did after a reviow. The first point I 
would like to make is t~lat it is not Adhoc 
measure; It is not Adhocin the s6nsethat we 
did net think of it in a piecemeal fashion We 
took stock of the situat;on when we came 
into Government; and we decided that these 
are the steps which we must take in order to 
arrest any decline or the downward trend of 
our economy. That was very clear. 

A point was made in regard to the pro-
nouncement of the Prime Minister that we 
came out with taxation proposals immedi-
ately thereafter when he had said in Calcutta 
that there will been fresh taxation. There was 
a communication gap; and the communica-
tion gap because we had taken a decision in 
regard to aU these taxes-the custom duty. 
the excise levy, the income tax'..- surcharge 
and the surcharge on depreciation; all these 
things had been decided together. Since the 
Parliament had been called. it was incum-
bent on us to wait for Parliament to assemble 

in order to bring this in legislation. Wherever 
Parliament had already authorised the Gov-
ernment, we went ahead in terms of excise 
and custom levy and imposed those taxes. 
The Prime Minister has had a number of 
discussions with the leading industrialists of 
this country, because we did not want to 
keop them in the dark. We told them clearly 
that there was a situation where the burden 
necessarily had to be shared especially by 
them, and they held accepted it; and I am 
glad to say that the industrial sector of this 
country responded favourably; they said, 
there was a certain amount of burden which 
they were prepared to take. It was in that 
context taking into account the totality of the 
mca5ures that the Prime Minister had said 
that after this there will be no fresh taxation, 
we said. we will stand by that commitment. 

Now much has been said about the 
common man; much has bean said about 
inflationary tendencies. I must point out that 
a government \vhich came into power in the 
month of Novembar when eight months of 
the financial year had gone by and only four 
months were left, is not a government which 
has a tot of elbow room. We are aiready in 
a tight jacket; we are in a tight frame. The 
room for a manoeuvre is extremely limited; 
our options are extremely limited. In that kind 
of a situation, you cannot come with an-
nouncement of systemic changes; this is not 
the opportunity. The opportunity for system-
atic changes. for fundamental changes. for 
long-term policy will bo the Budget; and I am 
sure, when the Budget will be presented to 
this House. this House will get an indication 
what we have in our mind. 

SHRI BHOGENDRA JHA: What you 
were to deliver in three months. the previous 
Government could not deliver in 11 months. 

SHRI YASHWANTSINHA: Each month 
of that government we shan make up for 
each day we are in power. Therefore. we 
have vary limited options. It is a fire fighting 
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measure. I have no hesitation in saying that. 
In view of the burgeoning budget dsficit, in 
view of the fast depleting balance of pay-
ment position and in view of inflation cross-
ing double dight figure,it was imperative for 
us to take certain measures to contain fiscal 
deficit. Now, what was the choice? What 
exactly have we done? It has been said that 
we must save ~n governmental expenditure. 
It is a common sense approach and you can 
credit me with at least that intelligence that it 
also occurred to me that we should try and 
control governmental expenditure. We have 
done that:' And governmental expenditure 
we are n~t looking at not merely in terms of 
economv. We are also looking for the nec-

I 

essary signals to be sent to the country and 
therefore we are talking both in terms of 
econbmy as well as austerity. Because 
every rupee we would liKeto save. And every 
ostentatious expenditure we would like to 
cut and therefore we t lave issued very strict 
-economy instructions. we have issued very 
strict austerity instructions. I am glad to inform 
this house that as against the Budget Esti-
mates of 1990·91 as a result of these 
economy measures. it will be possible for us 
to save something this like Rs. 1850 crores 
against the Budget Estimates. I do not think 
that this is a small achievement in the period 
which is left with us in the next few months. 

SHRI BHOGENDRA JHA: I had sug-
gested that the Ministers and the Members 
of Parliament should stop staying in five star 
hotels at the cost of public expendtirure and 
a beginning has to be made. (Interruptions) 

SHRI VASHWANT SINHA: We have 
issued detailed instructions in regard to 
economy and austerity, as I have said. As far 
as Members of Parliament are concerned, 
they have to use their own discretion and 
judgement. (Interruptions) 

SHRI MURll OeORA (Bombay South): 
Government is not paying for our stay in the 
hotels. 

I Translation] 

AN HON. MEMBER: Ministers do not 
stay in five star hotels. 

SHRI DAU DA VAL JOSHI: It is pro-
claimed that a saving of more than Rs. 
18000 erore is being dona will the details be 
disclosed in this House which field they are 
saving. 

SHRI VASHWANT SINHA: We are 
saving alround. 

[English] 

SHRr INDER JIT (Darjeeling): Could 
you circulate, for the benefit and information 
of Members the various steps which have 
been taken be the Government? 

SHRI YASWANT SINHA: Now, the 
second thing is, it has year. pointed out that 
revenue collection has declined this year. 
Now. as compared to last year's revenue 
collection. there is no decline but as com-
pared to the Budget Estimates there is no 
decline but as compared to the Budget Es-
timates there is a decline and this is one of 
the first problems which I have faced when I 
went to the Finance Ministry and, therefore, 
personally I am taking a great deal of interest 
in this matter so that our revenue collection 
conforms to the estimates of the Budget. I 
have already visited Calcutta. I have visited 
Bombay and I have talked to the senior tax 
officials in both these commercial centres of 
the country. After this session I proposed to 
visit the other cities. This way, I am person .. 
ally trying to motivate the tax collecting offi-
cials to do their best in order to ensure that 
the Budget Estimates are met, if not supposed 
within this year and that we make up for the 
shortfa1l in the revenue which has taken 
place. (/nt9"LJPtions) 

Detailed instructions have been issued 
to the to officials as to what exactly that 
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have to do. This incfudes areas of collection, 
this includes disposal of cases which are 
pending and this includes all this. 

SHRI BHOGENDRAJHA: Is any incan-
ttve offered? 

SHRI YASHWANT SINHA: There is 
already a scheme for incentives. (Interrup-
tions) There will be occasion for clarification. 
Otherwise, I will not be able to make any 
progress .After having taken a step in regard 
to the economy in goverf\mental expendi-
tur., after having taken steps to increase 
revenue collection, even after that, it may be 
8ssential for us to levy some taxes in orderto 
reduce the fiscal deficit which we would 
have faced at the end of the financial year. 
Now what are those measures? Let me be 
very clear that the impact of these measures 
on the inflationary situation will be absolutely 
minimum. The only indirect tax that we have 
increased across the board is the customs 
duty. There is no other increase which is 
across the board. The others, the excise 
duties are product specific. They will raise 
the prices but only of certain products which 
are used not by the poorest of the poor, but 
by the well-to-do affluent sections. 

17.00 hr •• 

In this Bill we have particularly decided 
to raise direct tax. Mr. Bhogendra Jha was 
talking about the balance bQtween indirect 
taxes and direct taxes. I am glad to inform 
him that in this particular case, we have 
mad'e a provision for increasing direct tax. , 
am very glad that Shri Nirmal 8abu has 
supported this. We have increased surcharge 
by four per cent only on taxable income of 
Rs. 75.000/· which, as he explained, means 
a gross income of over one lakh of rupees 
per annum. How many peOl'I. in this country 
can claim to have an Income of over one lakh 
of rUp8esper annum? Cantheybeclassad 
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as poor? Are they common people in this 
country? Certainly not. If everybody says, 'I 
am a very special class. I cannot contribute'. 
then who will contribute to the coffers of this 
country. 

Another is in regard to depreciation. Let 
me make it very c~ar that depreciation levy 
is on the corporate sector. It is only 25 per 
cent less for calculating purposes. I have 
said in the beginning of my speech that it is 
a one time m$8Sure. There is no question of 
this being recovered in the later years. And 
particularly the fact should be noted that 
corporate sector includes both the public 
sector as well as the private sector. H my 
information is correct, the burden on the 
public sector will be something like Rs. 300 
crores and the burden on the private sector 
will be about As. 400 to Rs. 450 crores. 

MR. CHAIRMAN: I want to know the 
sense of the House. At 5 P.M. we have to 
take up Punjab discussion. If all the Mem-
bers agree, then we can take up the dis-
cussion on Punjab after this Bill. 

SHRI YASWANT SINHA: I hope to 
finish this in two or three minutes. 

SHRI P.R. KUMARAMANGALAM (Sa-
lem): We can have take the discussion on 
Punjab tomorrow at 2 P.M. sharp. After this 
Bill, let us finish Supplementary Demands 
for Grants (Assam) and other measures in 
respect of Assam today. 

MR. CHAIRMAN: We have allotted 
already tow items for tomorrow one at 3 P.M. 
and another at 5 P.M. If you want to take up 
the discus8ion on Punjab tomorrow, then we 
have to decide the time for this. H you all 
agree that we can finish the discussion on 
Punjab within one hour, then we can have it 
at 2 P.M. tomorrow. 

SHRI L.K, AOVANI (New Delhi): Mr. 
Chairman, Sir. the discussion on Punjab Is 
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necessary and we cannot avoid it. We must 
have this discussion considering the situa-
tion prevailing in the State and it should be 
held at 5.00 p.m. I have just been informed 
that the Assam Appropriation Bill has to ba 
sant to the Rajya Sabha tomorrow. So the 
Bill must be passed inthis Huusetoday. That 
is why I said that if necessary I was prepared 
to accept postponement of the discussion on 
Punjab from 5.00 pm. today to 2.00 p.m. 
tomorrow. The discussions on President's 
Rule in Assam and the Appropriation 'Bill can 
both be taken up but the discussion on 
Punjab must definitely be held at 2.00 p.m. 
tomorrow. 

[Eng/ish] 

Sir, after all t"is planning should be 
done by the Government. And if the private 
Members try to accommodate the Govern-
ment, that should not lead to scuttling as 
important debate as that on Punjab. 

SHRI P.R. KUMARAMANGALAM: Sir, 
I am totally in agreement with the Leader of 
the Opposition. 

[ Trans/ation] 

SHRI MADAN LAl KHURANA (South 
Delhi): Mr. Chairman, Sir, a discussion on 
Before was to be held Rula 193. 

[English] 

MR. CHAIRMAN: It is coming tomor-
row. As it is we are continuing this Bill. After 
this Bill, we will be taking up Supplementary 
Demands for Grants and other measures ;n 
respect of Assam. The discussion on Punjab 
will be takan up tomorrow at 2 P.M. 

SHRI YASHWANT SINHA: Sir, I am 
extremely grateful to Mr. Mvanl for having 
shown this co!'tsideration. 

As I was saying. therefore, what we 

have to remember when we are dIscussing 
depreciation is this. A point has been made 
that this is going to harm the industry, this is 
going to ruin the Indian industry and all kinds 
of things. Sir. the former Finance Minister is 
sitting here. I would like to make it clear that 
when he presented his Budget. he had re-
duced the corporate tax from 50 per cent 40 
per cent and simultaneously he had abol· 
ished the investment allowance. Now a 
general the theory was made by certain 
sections that if you reduce tax, you make 
more and the tax collection goes up. In this 
particular case, that theory has been com-
pletely belied. So, the corporate sector has 
had the advantage of a lesser tax rate at 40 
percent. Therefore, if we are asking them to 
pay a little more, it is not going to cause any 
damage to the Indian industry...... (Inter-
ruptions) 

SHAI NIRMAL KANTI CHATTERJEE: 
The effective rate is not even 40 per cent. 
The effective rate is 28 per cent for the 
corporate sector because of so many ex-
emptions. 

SHRI VASHWANT SINHA: Therefore. 
the point thatthe new taxation measures that 
we have introduced will either lead to infla-
tion or hurtthe common man orthe industry, 
1 do not think are correct. Therefore, I would 
most humbly request the House to pass 
these measures which are in the national 
interest at this pOint of time. 

SHRI GIRDHARI LAL BHARGAVA: 
Hon. Mr. Chair man Sir, two days prior to the 
Ordinance, the hon. Prime Minister had said 
that there would be no new taxes in the 
budget. It appears that he wou1d keep his 
word and would not levy new taxes in the 
Budget. He has levied new taxes before the 
Budget and the pricas are increasing. Sec-
ondly. taxes cannot be imposed with retro-
spective effect. May I know from the hon. 
Minister if these new taxes will come into 
force from April 1? Further. t want to know 
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whether such a financial burden can be put 
on the public. These aspects must be looked 
into. Introducing newtaxes before the Budger 
amounts to an insult the House. 

A heavy dose of taxation mean lesser 
buyers which will mean a decreased income 
and this will compel a reduction in the level of 
production. So it is wrong on the part of the 
State Government and the Central Govern-
ment to think that these new taxes will in" 
crease revenue. Such a more defeats the 
very purpose of presenting a Budget. By 
limiting the rate of depreciation to 75% the 
Government will hamper industrial progress. 
The present economic policy is such that out 
of the 14 Nationalized banks, 8 are in the red. 
The rate which had been reduced from 3311 
30/0 to 20% will fall to 15% due to this reason. 
This will lead to closure of the car industry 
rendering many people jobless. 

It is an established fact that lower the 
taxes, higher the earnings of the Govern-
ment. These new taxes will reduce the 
earnings of Government. These new taxes 
will reduce the earnings of the Governm ent 
because the ·level of productivity will fall. 
Taxes cannot be imposed with retrospective 
effect. That is why I have brought this 
Resolution. I hope the hone Finance Minister 
will not impose these taxes with retrospec-
tive effect because a lower rate of taxes will 
enhance the level of earning. sales and 
produdivity. This aspect must be considered. 

Thank you. 

SHRI YASHWANT SINHA: Sir, 1 have 
already said what I wanted to say. In my 
speech I touched upon the variou$ points 
raised by him. I shall once again request him 
to withdraw his amendment. 

[Eng/i.h] 

MR. CHAIRMAN: ·Ar. you withdrawing 

your Resolution? 

[ Translation] 

SHRI GIRDHARI LAL BHARGAVA: 
withdraw my Resolution 

[English] 

MR. CHAIRMAN: Has Shri Girdhari Lal 
Bhargava leave of the House to with draw 
his Resolution? 

SEVERAL HON. MEMBERS: Yes. 

The Statutory Resolution was by leave 
withdrawn 

MR. CHAIRMAN: Shri Gulab Chand 
kataria. are you withdrawing your amend-
ment? 

SHRI GULAS CHAND KATARIA: I am 
not withdrawing. Sir. 

MR. CHAIRMAN: The question is: 

"That the Bill be circulated for the pur-
pose of eliCiting opinion thereon by the 
2nd April. 1991." 

The motion was negatived 

MR. CHAIRMAN: Shri Girdhari Lal 
Bhargava. are you withdrawing your amend-
ment? 

Sir. 
SHRIGIRDHARILAlBHARGAVA: No, 

MR. CHAIRMAN: The question is: 

"That the Bill be circulated for the pur-
pose of eliciting opjnion thereon by the 
5th Aprilt 1991." 

The motion was neqatJv9d 

MR. CHAIRMAN: Mr. Rawat. are you 
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withdrawing your amendment? 

PROF. RASA SINGH RAWAT: No, 
Sir. 

MR. CHAIRMAN: The question is: 

"That the Bill be circulated for the pur-
pose of eliciting opinion thereon by the 
9th April, 1991." 

The motion was negatived 

MR. CHAIRMAN: The question is: 

"That the Bill further to amend the Fi-
nance Act, 1990 and the Income-tax 
Act, 1961, be taken into consideration." 

The motion was adopted 

MR. CHAIRMAN! The House will now 
take up clause-by-clause consideration of 
tbe Bill. 

Clause 2 

Amendment of Section 2 

SIliRI GIRDHARI LAL BHARGAVA: 
Sir, I beg to move: 

Page 1, lines 15 and 16,-

for "fifteen per cent." substitute-

"twelve per cent." (1) 

Page 2, line 3.-

for '1wetve per cent." substitute--

''ten per cant," (2) 

PROF. RASA SINGH RAWAT: Sir, I 
beg to move: 

Page 1, line 15 and 16-

for "fifteen per cent. II substitute-

'1hlrteen per cent." (14) 

Page 2, line 3,-

for "twelve per cent." substl1ute-

"nine per cent." (15) 

SHRI GULAS CHAND KATARIA: Sir, 
I beg to move: 

Page 1 ,lines 15 and 16,-

for "fifteen per cent." substitute-

119n per cent." (24) 

page 2, line 3,-

for Utwelve per cent." substitute-

''ten per cent." (2S) 

SHRIGIADHARILALBHARGAVA: Sir, 
I shall once again once request for consider .. 
ation of my amendments which I read out: 

page 1, lines 15 and 16-

for "fifteen per cent." substitut9-
''twelve per cent." 

Page 2,line 3,-

for "twelve per cent." substitute--

"ten per cent. n 

Sir, the Indian economy is such that if 
taxes are low, more commodities will be sold 
and this Will encourage production. So I 
roquest that additional taxes should not be 
imposed. These new amounting to Rs. 810 
crores have led to an inflationary trend in the 
economy. This rise in prices is having an 
effect on the pobfic, thus tarnishing the im .. 
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age of the Government. Being a well-wisher 
of the Government I would suggest that the 
rate of taxes should not be high. 

PROF. RASA SINGH RAWAT: The 
proposal to increase taxes must be with-
draw. Crores of rupees of taxes d us from film 
stars should be recovered. The Government 
would, then, have no need to increase taxes. 
Film stars have Rs. 12 crores of black 
money and even if 10% of this amount is 
recovered, there will not be any need to 
increase taxes. I want no increase in taxes. 

SHRI GULAS CHAND KATARIA: The 
taxes have been increased through an Ordi-
nance. In reality it has become a threat to 
democracy and the same trend is being 
seen in States. Could we not have patience 
to pass this Bill in the House. We enforced it 
through a Presidential Ordinance and owered 
the importance of the Parliament. Democ-
racy bec.ornes meaningless if the Parliament 
is compelled to do something. According to 
the taxation system the amount over Rs. 
75,000 would get a rebate. If this amount is 
also made taxable then people will certamly 
look for ways to evade taxes. The 
Government's objective of earntng more 
revenue through taxes will not be met. The 
taxation system must be discussed in Par-
liament. More simplified tho tax structure. 
more will be the payment of tax. The laws are 
such that today there IS no person in India 
who pays his tax dues in entirety. The di~ 
raction that was created is bound to lead to 
a bad situation. Will they be able to repay the 
loans and to what extent? All these points 
must be kept in mind. 

SHRI YASHWANT SINHA: I have al-
ready said that this Ordinance was brought 
by the previous Government and it was 
being supported by your party. The situation 
warranted such a step and the Government 
had no alternative. Some immediate step 

Laws (Amend.) Bill 

had to be taken and so this Ordinance was 
brought. We but the propose of imposing 
taxes before the Nothing has been done 
secretly. At that time, issues like price rise 
and condition of poor people were discussed 
and direct taxes were imposed. Direct taxes 
are imposed to map-up the money from the 
market and that should be used to bring 
down prices. If it is said that agriculturists and 
industrialists should be exempted or that 
rate of taxes should be low in urban areas 
then the Government is left with no thing. 

[English] 

MR. CHAIRMAN: Mr. Bhargva, are you 
withdrawing your amendments? 

( Interruptions) 

[ Translation] 

SHRI GIRDHARI LAL BHAR· GAVA: I 
am Withdrawing my amendments. 

[English] 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHRI KAMAL 
MORARKA): The critical support was with-
drawn at the critical time; (Interruptions) 

MR. CHAIRMAN: Mr. Girdhari Lal 
Bhargava, are you withdrawing your 
amendments? 

SHRI GIRDHARI LAL BHARGAVA: 
Yes. 

MR. CHAIRMAN: Has the hon. Mem-
ber leave of the House to withdraw his 
amendments? 

SOME HON. MEMBERS: Yes. 

The amendments were. by Isave, 
withdraw. 
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MR. CHAIRMAN: Prof. Rawat, are you Amendment ma.de 
withdrawing your amendemtns? 

PROF. RASA SINGH RAWAT: I with-
draN my amendments. 

MR. CHAIRMAN: Has the hon. Member 
leave of the House to withdraw his amend-
ment? 

SOME HaN. MEMBERS: Yes. 

The amendments were, by leave with-
drawn. 

MR. CHAIRMAN: Mr. kataria. are you 
withdrawing your amendments? 

[ Translation] 

SHRI GULAB CHAND KATARIA: The 
points I have raised should be kept in mind 
and with these words. I seek leave of the 
House to withdraw my amendments. 

[Eng/ish] 

MR. CHAIRMAN': Has the hon. Mem· 
bar leave of the House to withdraw his I 
amendments. 

SOME HON. MEMBERS: Yes. 

Ths. amendments were, by Jeave, 
withdrawn 

MR. CHAIRMAN: The question is: 

IIThat Clause 2 stand part of the BifI,JI 

The motion was adopted 

Clause 2 was added to the Bill 

Clause 3 

Amendment of first SchBdultJ 

Page 2, line 27,-

10("1990" substitute 111991" (18) 

(Shri Yashwant Sinha) 

MR. CHAIRMAN: The question is: 

IIThat Clause 3, as amendment, stand 
part of the Bill." 

Th9 motion was adopted. 

Clause 3, as amended, was added to the 
8i/l, 

Clause 4 

Amendment of Section 32 

Amendment made 

Page 3.-

(or lines 19 to 21, substitute-

HProvided also that, in respect of the 
previous year relevant to the assess-
ment year commencing on the 1 st 
day of April. 1991, the decruction in 
relation to any block of assets under 
this clause shaU, in the case of a 
company," (16) 

Page 3, line 25,-

for "1990" substitute "1991" (19) 

(Shri Yashwant Sinha) 

MR. CHAIRMAN: The question is: 

''That Clause 4, as amended, stand 
part of the Bill." 
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The motion was adopted 

Clause 4, as amended was added to the 
Bill 

Clause 5 

Amendment of Section 234 C 

Amendment made 

Page 3, line 36,-

for "1990" substitute "1991" (20) 

(Shri Yashwant Sinha) 

MR. CHAIRMAN: The question is: 

"That Clause 5, as amended, stand 
part of the Bill." 

The motion was adopted 

Clause 5,8S amended was added to the 
Bill 

Clauses 6 and 7 

MR. CHAIRMAN: There are no amend 
mants to Clauses 6 and 7.The question is: 

"That Clause 6 and 7 stand part of the 
Bill." 

Th9 motion was adopted 

Clause 6 and 7 wer9 added to the sm 
ClaU881 

Short Title 

Amendment made 

Page 1, line 4 1-

for "1990" substftute 111991" (17) 

(Shri Yashwant Sinha) 

Mr. Chairman: The question is: 

"T~at Clause 1, as amended. stand 
part of the Bill." 

The motion was adopted 

Clause 1 as amended was added to the 
Bill 

MR. CHAIRMAN: The question is: 

IIThat the exaciting formula and the 
long Title stand part to the Bill" 

The motion was adopted 

The Enacting Formula and the Long Title 
were added to the Bill 

SHRI YASHWANT SINHA: Sir, I beg 
to move: 

"That the Bill, as amended, be 
passed." 

MR. CHAIRMAN: The question is: 

"That the Bill. as amended. be 
passed." 

The motion was adopted 

THE MINISTER OF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALVIYA): Mr. Chairman, Sir, I 
request. through you, the hone House kindly .. 
to agree to sit beyond 7.00 p.m. tooay and 
tomorrow in order to finish the business 
listed in the agenda on both the days. 

MR. CHAIRMAN: I hope the House 
agrees to the proposal. 
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SEVERAL HON. MEMBERS: Agreed. 

PROF. MADHU DAN OVATE: I make 
an amendment. It Is to sit beyond 7 O'clock 
but not Qeyond 12 p.m. 

MR. CHAIRMAN: Thank you. 

17.26 hr. 

STATUTORY RES( · UT1·')N RE AP-
PROVAL OF PRESIDENl iAL PROCLA .. 
MATION IN RELATION TO STATE OF 

ASSAM 
AND 

DEMANDS FOR SUPPLEMENTARY 
GRANTS (ASSAM), 1990-91 

[English] 

MR. CHAIRMAN: The House will now 
taka up combined discussion on (i) Statutory 
Resolution re: Approval of Proclamation is-
sued by President on the 27th November, 
1991 in relation to the State of Assam and (ii) 
Discussion and Voting on the Demands for 
Supplementary Grants (Assam) for 1990-91 
for which two hours have been allotted. 

Hon Members present in House, whose 
cut motions to the Demands for Supplemen-
tary 5rants (Assam) havQ baen circulated, 
may, if they desire to move their cut motions, 
send slips to the Table within 15 minutes 
indicating the serial numbers of the cut mo-
tions they would like to move. Those cut 
motions only will be treated as moved. 

A list showing the serial number~ of cut 
motions as move will be put up on the Notice 
Board shortly. In case any Member finds any 
discrepancy in the list, he may kindly bring it 
to the notice of the Officer at the Table 
without delay. 

Now on behalf of Shri Subodh Kant 

Sahay, Shri Morarka will be moving. 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHRI KAMAL 
MORARKA) On behalf of Shri Subodh Kant 
Sahay. I beg to move 

SHRt JASWANT SINGH (Jodhpur): 
have a point of order. I have submitted a 
point of order in writing. in fact, almost a 
week back in anticipation of this discussion 
on Assam. 

17.27 hours 

[MR. DEPUTY-SPEAKER-in the Chait'j 

Very briefly, the pOint that I wish to make 
I 

relates to the suspension of the operation of 
clause (2) of article ,51 of our Constitution 
in-sofar as it relates to the laying before the 
Legislaturaof the State reports of the Comp-
troller and Auditor General of India. 

I had submitted on January 3. 1991 in 
writing that these reports of C&AG are laid 
before the Legislature through the Govern-
ment of the State and with clause (2) of 
article 151 becoming inoperative, as they 
are not so laid , a grave consequence 
follows. This is rendering as infructuous, 
inoperative and thus irrelevant the reports of 
the C.&A.G. The further consequential loss 
is that of public accountability of the Execu-
tive. If I might be in the context, permitted to 
refer to the conditions that obtain in the State 
of Punjab where virtually no State Legi!Jla .. 
ture if functioning since 1983. In conse-
quence. none of the reports of the C.&A.G. 
has bean laid because the Legislature is not 
there and Parliament is thus also deprived of 
this right to receive the report of the C.&A.G. 
I would not read ~wt all that I have already 
subm itted in writing. There are various article 
of the ConstitutioRwhich are through Presi-
det:\lial proclamation suspended either fully 
or partially. I do 110t want to list them out 
beoause they are contained in the Presi .. 
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(Sh. Jashwant Singh] 

dential notification itself. Most of these ar-
ticles, except articles 169 and 323 (2) relate 
directly to the functioning of the State Legis-
lature and its Council of Ministers. However, 
other provisions relating to the function and 
powers of the Legislature such as articles 
199 (1). 201,202 to 207 inclusive, continue 
to remain as operative. Thefunctions, powers 
and privileges covered by these provisions 
of the Constitution being then exercisable by 
or under the authority of Parliament. 

My submission and the point of order 
that I raised was, if Parliament can substitute 
the State Legislature in some respects, why 
not insofar as laying of the reports of the , 
C.&A.G. are 'Concerned? 

I submit that in terms of Clause 1 of 
Article 356, the President can suspend only 
those provisions of the Constitution which 
relate to the authority of the State. CAG, to 
whom Article 151 of the Constitution relates, 
does not, however, fall within the scope of 
that provision. 

Hence I submit that before the hon. 
Minister moves furtherthis proclamation and 
discussion under this proclamation, Clause 
2 of Article 151 as suspended under Presi· 
dential Order 27th November, 1990 be re-
voked. Further that suitable notification be 
issued under the provisions of the Constitu-
tion where the reports of the CAG relating to 
the State of Assam be placed before the 
Parliament. 

We will take up Punjab later when it 
comes. 

SHRI l.K. AOVANI (New Delhi): Sir, my 
colleague has raised a very valid point which 
ougtht to be examined by the Law Ministry 
because, as the wording of Article 151 goes, 
the CAG report in respect of a State has to be 
presented to the Governor to be laid before 

the Assembly. It cannot be laid before Parlia-
ment. At le8st, the obligatory part of it relates 
it before the Assembly and because, the 
Assembly is not there. therefore, this Article 
is being suspended, perhaps as a matter of 
routine, as it will not seNe any purpose. It 
very often happens that we are used to 
certain steps being taken Article 356 is im· 
posed and one of those is to suspend certain 
Articles. In that context, this Article is also 
suspended. 

But the consequence of this is, as my 
colleague has pointed out, that in Punjab, for 
years on end, the CAG and his report is not 
examined by anyone because there is no 
Assembly and it is not placed even before 
Parliament. My submission is before a suit-
able amendment is made either in the Con· 
stitution or in the Proclamation that is issued 
hereafter, the Government can lay the report 
on the Table even thought it is not Obligatory 
under the Constitution because, Assembly 
is not there. 

I would say that taking into cognisance 
what my hon. colleague has said, that Gov-
ernment suo motu decides that all CAG 
reports relating to Assam shall be laid on the 
Table of Parliament so long as President's 
rule continues there. 

The further action that should be taken 
is, according to me. the Law Ministry must 
take cognisance of the lacunae that has 
been pointed out and make suitable amend-
ment. 

PROF. MADHU DANDAVATE 
(Rajapur): Sir, I would make a concrete 
suggestion which the Government may take 
cognisance of. Firstly, as far as the sub-
stance of the point of order that is ralsed is 
that though a report of the CAG. is safety 
valve to ensure 1hat all financial affairs are 
property scrutinised and administered, when 
actually the president's rule ptoclaimed, in 
that case, along with atl other Articles, the 



669 Statt. Res. rfl. approval PAUSA20, 1912 (SAKA) to Assam andD8mand 670 
of Prssidtlnflal ProcL In Ts/arlon for SuppJ. Grants (Assam), 1990-91 

Article 151 (2) also gets suspended. One of 
the contantions of those who are atways 
opposed to President's rule is that the very 
federal charader of our polity gets com· 
pletely obliterated and if that is not pone, in 
that case, in spite of the fact that there are. 
certain Constitutional provisions, there are 
certain Articles which provide as enabling 
provisions. Here even that provision is not 
there. As Shr; L. K. Advani has rightly said 
there is no mention in any Article that there 
is an obligation to lay these reports on the 
Table of both the Houses of Parliament. But 
it is left to the Union Government to ensure 
the Parliament that pending further scrutiny 
of the entire problem and pending further 
amendment that might be brought in the 
future, by way of abundant caution and in 
order to ensure accountability in financial 
matters, thought there is no obligation in 
terms of the provisions of the Constitution, 
they can give the assurance to the House 
that we shall lay the CAG report concerning 
the State on the Table of both the Houses of 
Parliament because enabling actions are 
not prevented at all. 

I can say that there is no obligation 
I concede that. But in spite of that, ifthey give 
the assurance, I think it will be a good safety· 
vafve and that suggestion may be considered 
by the Government. 

SHRI SONTOSH MOHAN DEV (Tripura 
West): In my limited experience of Parlia-
ment in 12 years, I would like to say that 
never in the past the C&AG Report of any 
State Government has been placed in the 
House of the Parliament. But the point raised 
is quite relevant because the C&AG Report 
deals with the financial irregularities or per-
formance of the State Governments. If this is 
to be done, there is no objection. aut at this 
moment, this House has no authority to give 
any amendme~t. The Government can take 
note of it and decide about it in future.Butthis 
should not in any way stop the discussion or 
the subject matter that has come up tor 

discussion. This is a suggestion for consid-
eration by the Government in future. 

PROF. MADHU DANDAVATE: There 
is no suggestion to stall the discussion. We 
made it clear. We areonly making a concrete 
and positive suggestion and since it is an 
enabling suggestion, I think the Government 
can take cognizance of it. Nothing prevents 
them from laying the Report. They may con-
sider it. 

DR. BIPLAB DASGUPTA (Calcutta 
South): A valid point has been made. It is 
very pertinent that the Public accountability 
of the Government is not lost just because 
certain emergency measures have been 
taken. So, it is very much in order that the 
Central Government on their own should 
place before the House the Report of the 
C&AG. I very much support the suggestion 
that has already been made on behalf of my 
party. 

MR. DEPUTY- SPEAKER: Is there any 
response from the Government side? 

SHRI KAMAL MORARKA: Sir, public 
accountability and the need to have the 
C&AG reports for Parliamentary scrutiny-
whether it is the legislature or Parliament·is 
acceptable to all of us. I think personally that 
this Article 356 is a part of the emergency set 
upofthe Constitution. Attha timethe Consti-
tution was made, it was envisaged that this 
would be used sparingly and the Assembly 
would come back to "fa soon. 

( 

PROF. MADHU DANDAVATE: Dr. 
Ambedkar said that it will be a dead chapter. 
But it is very much alive. (Interruptions) 

SHRI KAMAL MORARKA: Probably, 
that is why the practice has been that when 
the Assembly would again come back to life, 
and elected Assembly ;n 6 months or after 
one extension in one year, probably it wo .. ',j 

not be specifically required that the C&AG 
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[Sh. Kamal Morarka] SHRI KAMAL MORARKA: Sir, I beg to 

report should be placed before the Parlia-
ment. But the suggestion can be as Advani-
ji has very rightly pointed out-studied by the 
Law Ministry in all its implications. Mere 
placements will not be enough because the 
C&AG rsports to the Central Government 
and then it goes to the Public Accounts 
Committee and the Public Undertakings 
Committee. There is further work involved. 
AUthe aspect$ can be considered by the Law 
Ministry, As Dandavate-ji rightly said that 
this chapter should have been a dead letter. 
But the real answer to this is that Article 356 
should be used very sparingly. The present 
situation in Punjab is there for the last three 
or four years. Nobody has seen the C&AG's 
reports. If it is the considered view of every-
body, the Law 'Ministry can examine the 
matter. 

MR. DEPUTY-SPEAKER: I think you 
have no objection to the discussion. 

SHRI JASWANT SINGH: Not at all. 

MR. DEPUTY-SPEAKER: It is a very 
valid point that has been raised. The Consti-
tution is very clear on this point. Article 151 
(2) says:-

"The reports of the Comptroller and 
Auditor General of India relating to the 
accounts of a State shaH be submitted 
to the Governor of the State. who shall 
cause them to be laid before the legis-
lature of the State." 

What is being done here i$ not in contraven-
tion of the constitutional provision or the 
rules. What has been suggested, I think, is 
something which should be considered and 
as is rightly said by Advanl-ji, Dandavate-ji, 
Sontosh Mohan Dev .. ji and other also it can 
be got examined by the Law Department. 
We can proceed with the discussion now. 

move: 

"That this House approves the Procla-
mation issued by the President on the 
27th November, 1990 under article 356 
of the Constitution in relation to the 
State of Assam." 

Copies of the report of the Governor of 
Assam and the Proclamation have been laid 
on the Table of the House. 

The Governor of Assam in his report 
dated 26.11.1990 addressed to the Presi-
dent of India has stated that the United 
Liberation Front of Assam (ULFA) has em-
barked upon an armed struggleforwhatthey 
call as the liberation of Assam from the 
Indian Union and striving to set up an inde-
pendent sovereign State. In orderto achieve 
its objective it has followed a two-fold strat-
egy of creating terror amongst the people by 
gunning down selected targets and using 
terror to export money from the affluent 
sections of the society.The Governor has 
said that as many as 113 innocent people 
have been gunned down by the ULFA. 
Carrying on a campaign of vendetta, the 
U LF A activists have systematicaHy killed 
police officers and political figures who resist 
the achievement of theirobjer::tives. As many 
as 58 political workers have been killed 
during the last three years and 19 officials 
have been assassinated. 

The Governor has further mentioned 
that the modus operandi o! kidnapping and 
releasing oh paymaat 9f \l'ansom has been 
resorted to quite of Ilt'; by the UlFA. None 
appears to have been spared from the pro .. 
cess of extortion. Traders, officials, tea com-

- panies have been terrorised into paying 
ransom. The process of kUnng and extortion 
has been made possible due to lack of 
resistance from any quarters and pre!ium-
ably in view of the State Government's fail-
ure to act. 
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The Governor also mentions that in the 
districts of Lakhimpur, Tinsukia and 
Dibrugarh, the ULFA activists have set up a 
parallel administration taking over the ex ... 
ecutive, administrative and judicialfunctions. 

The Governor has further reported that 
the ULFA has started a programme to wage 
war against the Government of India by 
recruiting people into ragular ULFA army 
and by training them. In pursuance of this 
~oal, the ULFA has set up training camps 
and has acquired weapons. Despite these 
activities of the ULFA, cases are not being 
fully investigated by the polica and the ar-
rested accused are being released on bail 
without any opposition from the State Gov-
ernment. Bail ;s being granted under the 
Terrorists and Disruptive Activities Act 
(TADA) without specifying any conditions. 
The release of the accused is also not being 
agitated by the State-Government in higher 
courts like High Court and Supreme Court. 
Any police action against ULFA activists is 
being opposed by thQ All Assam Students 
Union (AASU) and their supporters, by 
organising large scale demonstrations mak-
ing it difficult for investigating agencies to 
proceed. The trade, commerce and industry 
have been hard hit. 

In effect, the Governor reported that a 
fear psychosis prevailed in the State. Public I 
officials have been renqered ineffedlve and 
statutory authori1ies are incapable ot drs-
charging their functions. 

The Governor has summed up by say .. 
jng that '1he loss of faith in the efficacy and 
the credibility of the State Government ap-
paratus is so great that the thin distinction 
between the ULFA, AASU and AGP which 

I existed:at some stage, stands totally obUter-
ated". The Governor cam. to the conclusion 
that this has brought about a situation in 

which the Government of the State could not 
be carried on in accordance with the provi-
sions of the Constitution of India. 

The Union Government considered the 
report of the Government and the situation in 
Assam, and came to the conclusion that 
there was no alternative but to issue the 
Proclamation under Article 356 of the Con .. 
stitution, and place the State Assembly 
under suspended animation. This course 
was recommended to the President. The 
Proclamation under Article 356 of the Con-
stitution was issued by the President on 27th 
November, 1990. 

;. 

In view of the circumstances which I 
have just explained I commend, Sir, that the 
Proclamation issued on the 27th Novem-
ber, 1990. under Article 356 of the Constitu-
tion in relation to the State of Assam may 
please be approved by this august House. 

MR. DEPUTY·SPEAKER: Motions 
moved: 

"That this House approves the Procla-
mation issued by the President on the 
27th November, 1990 under article 356 
of the Constitution in relation to the 
State of Assam." 

"Th at the Supplementary sums not ex-
ceeding the amounts on Revenue Ac-
eGunt and Capital Account shown In the 
third column of the Order Paper be 
granted to the President out of the Con-
solidated Fund of the State of Assam to 
defray the charges that will come in 
course of payment during the financial 
year ending the 31 st day of March, 1991 
in resped of heads of demands entered 
in the second column thereof against:-

Demand Nos. 8, 10, 11. 14, 17, 20, 26, 
29, 32, 33 ,34, 37, 38, 39 and 58." 
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MR. DEPUTY SPEAKER: Two hours 
are allotted forthe discussion on item No. 36 
and 37. Shri Jaswant Singh to initiate. 

THE MINISTER OF FINANCE (SHRt 
YASHWANTSINHA): Do I have to introduce 
the Bill at this stage? 

MR. DEPUTY SPEAKER: The Appro-
priation Bill will come later on. After these 
demands are passed you will move the Ap-
propriation Bill. 

PROF. RASA SINGH RAWAT (Ajmer): 
I beg to move: 

'IThat the demand for a Sllpplemen1ary 
Grant of sum not exceeding Rs. 
19,33,34.000 in respect of Police be 
reduced by Rs. 100." 

[Need to curb the terrorist activities 01 
ULFA in Assam.] (6) 

"That the demand for a supplementary 
Grant of sum not exceeding Rs. 
19,33,34.000 in respect of PoHce be 
reduced by As. 100." 

[Need to strengthen the police force to 
maintain peace and tranquility in 
Assam.] (7) 

SHRI GIRDHARI lAL BHARGAVA 
(Jalpur): I beg to move: 

"That the demand for a supplementary 
Grant of sum not exceeding Rs. 
19,33.34J)00 in respect of Police be 
reduced by Rs. 100.· 

- [Need to strengthen police force in 
Assam in order to restore normalcy in 
the State.] (8) 

"That the demand for 8 supplementary 
grant of sum not exceeding As. 
19,33,34.000 in respect of police be 

reduced by Rs. 100.-

[Need to.protect the people of Assam 
from the activities of ULFA.] (9) 

"That the demand for a supplementary 
grant of sum not exceeding Rs. 
19,33,34,000 in respect of Police be 
reduced by As. 100." 

[Need to constitute a special police 
force in Assam to protect non-
Assamese citizens.](1 0) 

"That the demand for a supplementary 
grant of a sum not exceeding Rs. 
19,33,34,000 in respect of Police be 
reduced by As. 100." 

[Need to provide special facilities to 
Assam police personnel.] (11) 

SHRI A.X. AOY (Ohanbad): I beg to 
move: 

"That the demand for a supplementary 
grant of a sum not exceeding Rs. 
19,33,34,000 in respect of Police be 
reduced by As. 100." 

[Need to stop police oppression against 
the innocent Assamese in the name of 
containing UlFA activities.] (16) 

SHRI GULAS CHAND KATARIA 
(Udaipur): I beg to move: 

"That the demand for a supplementary 
grant of sum not exceeding Rs. 
19.33,34.000 in respect of Police be 
reduced by Rs. 100," 

{Need to strengthen tna AssaM Police 
torce to eliminate terrorist forces tike , 
ULFA in Assam.] (17) 

"That the demand for a supplementary 
grant of sum not exceeding Rs. 



681 Statt. Res. fS. approval PAUSA 20.1912 (SAKA) to Assam and Demand 682 
of Presidtint/al Procl. in relation for Suppl. Grants (Assam), 1990 .. 91 

J [Sh. GuJab Chand Katana] 

19.33,34,000 in respect of Police be 
reduced by Rs. 100." 

[Need to give full protection to traders 
in Assam.] (18) 

''That the demand for a supplementary 
grant of sum not exceedjng As. 
19,33,34,000 in respect of Police be 
reduced by Rs. 100.'" 

[Need to constitute a separate police 
force to restore normalcy in Assam.] 
(19) 

SHRI JASHWANT SINGH: Mr. Deputy 
Speaker Sir. imposition of President's Rule 
in any State is not a happy occurrence. My 
party committed as it is to democracy and a 
1ree exercise of the people's will is never 
delighted when occasion arises to commend 
Government or support the Government on 
the imposition of President's Rule. 

In the case of Assam with which I have 
been personally and a party member inti-
mately connected for many a decade now, I 
consider it on behalf of my party my duty to 
support the imposition of President's Rule 
and to commend this Government for having 
su taken this action under article 356 even if 
belatedly. 

I will explain why with our unequivocal 
commitment to democratic norms we find it 
necessary to commend this Government for 
the action that has been taken. The imposi .. 
tion of President's Rule in the State of Assam 
hat; some exceptional features. Those fea-
tures fall In the category of factual and of 
substantial isswes. 

So far as the factual issue is concerned, 
hon. Shr; Kamal Morarka moving the Reso-
lution on behalf of the Union Home Minister 
of State has m.ade reference to the Governor's 

report. The Governor's report has also been 
distributed to all the Members of Parliament 
and I don't want to quote from the Govemor's 
report. It is a very damning document, It is an 
indictment of the previous Government, more 
serious than which it is difficult to find. 

,The Governor In his report has found it 
necessary to say that he found the situation 
in Assam to be disturbing ever since he took 
over as Governor on May 2, 1990 that he has 
repeatedly been bringing to the attention of 
the then Government the situation in Assam. 
He has brought to our notice that so far as 
ULFA is concerned, by the year 1987 it had 
come into and organisation of a fullfledged 
nature. Therefore it calls into question as to 
what the Government between 1987 and 
1990 was doing in so far as ULFA is con-
cerned. The Governor has also stated cat-
egorically and clearly that ULFA's strategy 
was two-fold-to create terror amongst the 
people by gunning down selective targets 
and utilising the terror so created for large 
scale extortion of money. The Governor has 
then gone into a great deal of details of 
explaining how the situation has come about 
and how repeatedly he took action to advise 
the then Government of what was happen .. 
ing in the State of Assam. I do not want to 
repeat everything that the Governor has 
said .. it is a five page document and in these 
five pages the Governor has clearly laid 
down the mis-application that has taken 
place in the State of Assam of governance 
as such both by the Union Government as 
also by the State Government. 

I am distressed when I come to the 
substantial aspects of the exceptional fea-
tures of this incident to reflect upon the fact 
that there was a National Front Government 
until the other day of which the Asom Gana 
Parishad was a constituent. And yet despite 
there having been an NF Government and 
an AGP Government, a Governor appointed 
bytha NF Governmentthemselves has found i 
it necessary in this document of five pages to 
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indict that Government in such severe terms. 

When we reflect upon the imposition of 
President's Rute in Assam, we are struck by 
one paradox. Elections in Assam were immt-
nent and on the eve of these elections the 
Pres"nt's Rule has had to be imposed. 
You would reoollect the period of 1982-83 
when too we had a situation to ponder over 
and consider the aspect of elections in 
Assam. In the period of 1982-83 it was the 
Government of India that was insisting upon 
elections and It was the people of Assam 
who were then resisting elections because 
elections them, they felt, would be it hoax. 
Wefind thatthe situation is reversed in 1990-
91- it is the Government of Assam that has 
been saying we want elections in Assam. 
And it is the Government of India that has 
come to the conclusion that elections in 
Assam cannot be held. Despite the apparent 
paradox, there is a commonalty; and that 
commonalty is that until we reflect upon and 
accept the fact that elections are merely a 
means to an end, holding of elections by 
themselves are not any end unto them-
selves. We would be confusing this whole 
issue of democracy and Its proper function-
ing in Assam. Why do commend this Gov-
ernment? Why do I commend this Govern-
ment for imposing President's rule, for not 
asking for elections which were due in a few 
months' time from now? 

PROF. MADHU DANDAVATE 
(Rajapur): Deputy Speaker, Sir, very hum-
bly I want to bring to your notice the conven-
tion of this House that whenever any motion 
is moved or any Bill is moved by any Minister 
and when the discussion is started or initi-
ated by a Member from thsOppositton Bench, 
at least the person who initiates the measure 
should be present in the House to listen to 
this debate. I think this convention-should 
be observed. 

THE MINISTER OF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MAlVIYA): He is just coming. 

PROF. MADHU DANDAVATE: I have 
personally nothing against Mr. Morarka. 

SHRI SATYA PRAKASH MAL VIVA: He 
is just coming. 

PROF. MADHU DANDAVATE: aut, 
this is the convention, you know it very well. 
He himself should be present. 

SHRI SATYA PRAKASH MALVIYA: He 
is just coming. 

SHRI JASWANT SINGH: Sir, I was on 
the point of elections. Despite my party's 
~nequivocal commitment to elections and 
democralic way of life, why are we support-
ing the imposition of President's rule in 
Assam? It is, as I submitted, because elec-
tions by themselves are not an end unto 
themselves. They are merely a means. If we 
come to the conclusion that as in 1982·83, 
so in 1990-91, elections by themselves will 
not be astep in thefurtherancGof democracy, 
then, however reluctant we may be, we have 
to support the measures thattheGovernment 
is taking. 

Sir, the State of Assam-not of today, but 
for the last decade of so- is a socially frag-
mented State. It is a State, that Is culturally 
torn apart and currently it is a State that is 
being politically kidnapped. The combina-
tion of the factual aspects which are con-
tained in the Governor's report and the 
substantial that I have briefly outlined when 
S98n in the context of geographical distance 
of Assam and the emotional separation of 
the State of As$arn that has taken place over 
the last decade or so, has brought us -to the 
situation that is confronting us in that part of 
the country. I consider it my incumbent duty, 
at this juncture and find it necessary to 
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identify- I use this phrase with great care- to 
identify the criminal" guUt of those who have 
permitted tha sinking of this beautiful State of 
India into anarchic insurgency. First and 
foremost in this, I would condemn the Con-
gress party. who through electoral exploita-
tion of a kind of cultural hegemony and 
democratic instability, 9varsince at least 
19608, has brought the State of Assam into 
this position. Sir, you would know and my 
friends would know that from 1960 onwards, 
there was a famous phrase of Assam. used 
particularly by the Congress party , "Ali, Coolie 
our Bengalee , Shaad me jaaye Assami" 
Thatbecamethe election code, that became 
the electoral ploy and it is on account of that 
preponderant of a kind of electoral PQrsua-
sion of all policies that we witnessed today in 
AS$am as we are doing. The second great 
guilt to my mind of the Congress party was 
the elections of 1982-83. It cause such a 
schism, such a fracture in the psyche of 
Assam that whatever we are witnessing in 
Assam today can be attributed to that par-
ticular election. I have to identify the Assam 
Accord as the third landmark. That Assam 
Accord, I believe, is faulted and can be 
fauJted on the grounds of insincerity; insin-
cerity in implementation. Had the Assam 
Accord-however unsatisfactory and incom-
plete- of 1985 been implemented sincerely 
and purposefully, I do beHeve that we would 
not have witnessed the situation in Assam as 
we are witnessing today. That too is a 
responsibility of the Congress Party. I hold 
the Congress Party responsible forthis policy 
of officially incited agitation and 
destabilisation in Assam. I have only to give 
the instance of the Bodo agitation to illustrate 
what I am saying. 

SecondJy and very reluctantly- because 
until the other day t they were our comrades-
in-arms and we sat together with 'this Gov-
ernment and we were part of this Govern-
ment- I have to identify the guilt of the Na-
tiona' Front Government. I do so with great 
reluctance because we were part of that 

Government though we took every possible 
opportunity-I personally-and I will list those 
instances when we took the initiative with the 
National Front Government. My first charge 
aGainst ths National Front Government'is 
that in the face of r!sting grave integral 
disorder in Punjab. in ,Jammu and Kashmir, 
mounti'ng naxalism In Andhra Pradesh, a 
kind of a potential situation in Tamil Nadu for 
the National Front Government to have per-
mitted Assam-hence, the entire North-East-
to reach this state was an unforgivable act of 
national betrayal at the worst an of political 
pusillanimity of the crimjnal kind at best. We 
do not have to condemn the National Front 
Government. The current situation in Assam 
and events, as they have unfolded in Assam, 
are events themselves condemning the 
National Front Government. The Governor's 
report corroborates the continued inaction 
of National Front Government at least ever 
since this Governor took over in May, 1990. 
There were many initiatives taken by the 
BJP. itself. I personally took initiative on 
various occasions to meet with the then 
Union Home Minister. The Chief Minister of 
Rajasthan, aggrieved as he was by the plight 
of various people of Rajasthan origin in 
."ssam, took an initiative. We had repeated 
meetings. My party President commissioned 
a delegation of BJP to go to Assam to as .. 
suage the feelings of people. None of this 
prevailed and despite the repeated inter-
vention by me personally both with the Union 
Home Minister then as also the then Prime 
Minister, no action was taken despite the 

. fact that we repeatedly warned that the 
situation in Assam was so serious as to not 
brook delay even of a day. 

Again I charge the National Front Gov-
ernment with having permitted for the first 
time ever. as has been pointed out by my 
party President, Shri l.K. Advani, that when 
we reftect on the conditions of Punjab or 
conditions in Jammu and Kashmir, we al-
ways say that the terrorist tr,.ining camps 
either of Punjab or or Jammu and Kashmir 
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are in Pakistan. It is only in the context of 
Assam that 40 identified camps for training 
of insurgents were established on the soil of 
Assam. on the soil of India. This was in the 
knowledge both of the AGP and the National 
Front Government Whatever my personal 
regards for the leaders of the National Front 
Government, I will be failing in my duty if I did 
not point out that despite this knowledge if 
the National Front Government permitted 
these training camps to be established on 
the soi1 of Assam, hence of India, they are 
guilty of a grave national betrayal. 

I beg my friend and colleague. Prof. 
Madhu Dandavate's pardon if in the words 
that I used there is harshness but it worries 
me to reflect upon what has taken place in 
these 40 camps, which was in their knowl-
edge. I wou Id bQ happy if he could correct me 
about the actions that the National Front 
Government then took. 

Then, I come to the AGP Government 
itself. I have had an association with AASU 
and the AGP Government ever since the 
Assam movement started in the 80's. Be-
cause the original inspiration behind the 
Assam movement was nationally inspiring, 
when that movement started. it received 
national commendation and national sup-
port. The AGP Government is to be charged 
with a betrayal of the people of Assam. 

18.00 hr. 

It has to be charged for having let the na-
tional aspirations down. to have letdown the 
national support which was their great bounty 
in the period 1982 .. 83. I could condone then 
as inexperience student leaders catapulted 
suddenly into office. But that is their only 
ondonation as they were part of the National 
Front Government and it is incumbent upon 
the National Front Government to have 
guided them. Therefore. I have some que-

ries to be raised to the Government before 
we commend or support this President's 
Rule I am sorry to say that. Sir. I am In a 
certain difficulty here and as my han. friend 
Prof. Dandavate said, these are the specific 
queries which I expect the Government to 
answer. 

MR. DEPUTY SPEAKER: Will the 
Parliamentary Affairs Minister please see 
that the Minister who moved this Bi" is in this 
House? 

SHRI JASWANT SINGH: These are 
specific queries and queries of substance. 
My very first query is that as ULFA was born 
in the period preceding 1985 and as the 
Government's Report itself says that by 1987, 
it was a full-fledged organisation, wh.~t was 
done in the period 1985-91 to contain ULFA? 
What was done in the period 1987-91 when 
particularly it was in the knowledge of the 
Government 1hat not only camps were 
organised but they are still getting foreign 
aids? 

My second query raised this morning 
also tp the hon. Prime Minister. 

SHRI SHOPAT SINGH MAKKASAR 
(Bikaner): Who will reply to your queries? 

MR. DEPUTY SPEAKER: I thtnk Mr. 
Malviya is noting the queriesand he has sent 
a word for the Mover of this Bill also. 

SHRI JASWANT SINGH: I raised my 
second query to the Prime Minister this 
morning that during the Period 1985-91 or at 
least, during 1990-91, when the National 
Front Government was in power, were any 
directions given to tho State Government 
under Article 24i3 of the Seventh Schedule? 
Is there any incident at all, cognizant of and 
aware of the camps that were being estab-
lished there? Did the National Front Govern-
ment give any diredion at all to the AGP 
Government when it was in power? Is it in the 
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knowledge of th. Government as to'whether 
any direction we ... given to the Govemment 
of Assam in the period from 1987 onwards? 
I would like to be informed that if those 
directions were given, what was the fate of 
those directions and what was the conse .. 
quence of those directions? We spoke this 
morning about the nexus between UlFA 
and L TTE.. Now, , would like to speak about 
the nexus between ULFA and the Naga 
National Army. We would like to know the 
details of this as is in the possession of the 
Government. I asked this morning a query to 
the Prime Minister and it went unanswered. 
What are the details of the nexus between 
ULFA and L TTE? Who were the two leaders 
who were captured and caught? 

SHRI A.K. ROY: Will you please tell us 
as to who encouraged AASU Anti-foreigners 
Movement and the parochiai movement at 
that time? It is not the BJP who did so? 

SHRI JASWANT SINGH: I have no 
hesitation in answering that question. I think 
my hone friend. Mr. Roy is quite correct. I 
have no embarrassment whatsoever and I 
am not defensive about it. Most certainly, I 
personally and the BJP lent great support to 
the AASU and the AGP before it was formed 
and also the student movement. We had lent 
support because we believed and we still 
believe that the issue which AASU was fhen 
voicing was an issue of vital national impor-
tance. And if the same issue will be raised 
today, the same issue pre-dominates in the 
politics of Assam. then I am sure, I would 
have no hesitation whatsoever in still com-
mending that very same issue because it 
was a national issue and not a parochial 
issue. 

.. SHRI A.K. ROY: wm parochialism be a 
national issue? 

SHRI JASWANT StNGH: The Assam 
Accord of 1985 itself is, in fact, 8 recognition 
of the issue that was raised then and is a 

recognition of the fact that whatthe BJP was 
saying in 1981,1982 and 1983 was finally 
recogntzed by the Government in 1985 and 
lent a kind of official credence by the signing 
of the Assam Accord. 

I would like to know about those two 
persons who were captured in Vellore hospi .. 
tal. Who were they? What were they doing in 
Vellore hospital? We have two different 
versions. One version is that they were in 
Vellote hospital for treatment and the other 
version is that they were in Vellore hospital 
merely because they were being provided 
sanctuary there. It would not suffice for us to 
be told that there exists a nexus between 
ULFA and L TTE and there is close coopera-
tion. We would like to know the details of it. 

I am now coming to the details of kill-
ings, kidnaps etc. In the figures that have 
been given by the Governor in his report and 
what the hone Minister has stated, there Is a 
disparity. We do not know. A lots of graves 
have suddenly been found and dug up. We 
do not know what is the extent of the UlFA 
activities of criminal kind, killings,idnaps, 
ransom, money extortion etc. because the 
Governor's report talks of having collected 
almost Rs. four to five hundred crores. I 
would like to know what is the extent of this 
money collection. 

These were all queries pertaining to the 
prS .. imposition period of President1s rule. I 
have some queries relating tothe post-impo-
sition period of Presitent's rule. We come to 
the question of operation Bajrang. I would 
like the Government to clarify. This particular 
Governor's raport is dated 26th November 
and the President's rule ;s imposed on 27th 
November. Operation Bajrang takes time 
before it is started. I would like to know why 
did this time gap take place in the operation 
Bajrang. I would like tp b. informed about the 
details of lack of security; I wouJd like to be 
informed about the actual details of opera-
tion carried· out during operation 8ajrang, 
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about arrests, about actual weapons siezed 
and more important about the intelligence 
gathered. I am concerned that in the course 
of operation Bajrang no arrests of the lead-
ership of UlFA have taken place. J would like 
the Government to comment on that. I would 
like the Government to inform us whether 
UlFA is acting in cooperation with certain 
elements in Nagaland, Mizoram, Meghalaya, 
Arunachal and indeed Burma. Has any ac-
tion been initiated internationally, bilaterally 
with the Government of Burma? What are 
the details of the action inrtiated in the adja-
cent States of the North-East~ And if there 
are ULFA hide-outs in Tamil Nadu, as the 
Prime Minister has suggested, we would like 
to know, where are they, what are they and 
what aelion has been taken. 

I would conolude by making some spe-
cific recommendations to the Government 
and that would not take me more than a 
minute. Firstly, , think, time has come when 
the Government of India must seriously con-
sider revising treaty obligations with 
Bangladesh on account of the demographic 
difficulties thatthe entire North-East ts placed 
in. I do not have to spell out the specific 
aspects of the treaty obligations that we 
have bilateralty with Bangladesh, but they 
are causing a great difficulty and time has 
now come to re-examine that. 

Secondly, I command to this Govern-
ment the adoption of Sarkaria Commission 
report. It is a very conservative re:x>rt and 
merely by centralizing everything, we will not 
be able to find answer to this burning prob-
lem that w. witness today in the country. 
What is holdtng up th~ adoption of the 
Sarkaria Commission report? So accept that 
report. You wm find that great many of your 
problems that you confront today in respect 
of States would be eased. 

thirdly, Sir. I believe that in the context 
~~ 

.,If' 

of North·East·and J am one of the votary of 
the fact that .. the division of North-East into 
seven States was a mistake. Time has come 
for the Government to really re-vitalise the 
North-East Development Council. The exist-
ing North .. East Development Council is an 
agency through which a great deal of very 
good work can be done but the factor of 
distance from Delhi and the robbing of pow-
ers from North-East Development Council 
has made it merely a bureaucratic 
organisation. If you really give strength to the 
North-East Oeveklpment Council, we would 
be moving significantly towards a lasting 
solution of the entire North-East. 

Sir. I have four more suggestions to 
make very briefly. We find in the context of 
Punjab- I had moved a point of order in the 
context of C&AG -the scan which were wit-
nessing in Jammu and kashm ir also and now 
it is being witnessed in Assam. I think time 
has come to apply our mind collectively 
under Article 357 I (A) about the constitution 
of Parliamentary Consultative Committee 
that can act as a kind of buffer between the 
State and the Union Governments. For over 
7 or 8 years now, in the context of Punjab, 
there is no elected body there. We are wit-
nessing the same in Jammu and Kashmir. 
Heavens forbid but if such a situation were to 
multiply itse" then we have to work out a new 
mechanism for finding answer to this. 

My next recommendation in the context 
of Assam is. you must complete the census 
of 1991. Assam has not had a census since 
1971 and for 20 years for a State to go 
without census is an unacceptable position. 
You must definitety conclude the census of 
1991 and then hold elefions there. 

Sir, there are limitations on the contin" 
ued use of army. I am concerned about the 
loss of authority. If you leave the army as in 
charge of Assam you will rob the _rmy of its 
moral authority. Please ,.neet upon this be .. 
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cause this is the only instrument that is left 
with the Union. 

I conclude, Sir, by sharing one sentence 
as a thought with this Government. There is 
a simmering discontent that we were wit-
nessing in Assam for many decades and 
many decades of neglect and unresponsive 
mis-governance has finally come to boil in 
Assam. For the folli9s01 Delhi and Dispurthe 
people of Assam are paying and the Indian 
nation is now being made to pay. Our re-
sponse, may I put to my good friend, Shri 
Kamal Morarka because he is piloting this 
Bill, so far has been unimaginative. It is 
pedestrian because it is a routine and of a 
simple law and order kind. The challenge in 
Assam is multi-dimensional. Please 
recognise the lIniqueness of Assam or else 
all of us will suffer the contempt of history. 

SHRI SONTOSH MOHAN DEV (Tripura 
West): Mr. Deputy Speaker, Sir. I rise to 
support the proclamation of President's Rule 
in Assam and discussion on supplementary 
demands. 

I was deeply hurt and distressed to hear 
a remark from a very honourable Member of 
this House. I am one of the combinations of 
Ali Coolie and Bengalis. 1 am a Bengali from 
Assam. If his insinuation and his aspersion 
on Ali Coolie and Bengali. who supported 
Congress for ages, is for political reasons, I 
have nothing to say. And if it is to mean that 
Ali Coolie and Bangalies are the persons 
who are not capable of taking political dec;,. 
sion, I would say that the history of India is 
no1 known to Mr. Jaswant Singh who is 
coming from Rajasthan. I expected him not 
to have coined that word on the floor of the 
House.He is one of best spe~kers of English 
in this House. Sir. the cat is out of the bag. 
The whole theme of my speech has been 
disturbed by his speech. He wanted to iden .. 
tify the CoAgrua as a criminaJ offender, 
responsible for the present situation in 
Assam. But the murda.r of Assam issittihg 

in those Benches. It is the BJP. , know how 
people from Delhi used to go to Assam with 
bags of money and distribute it among those 
who form today's ULFA to burn bridges, to 
kill people in Nelli, mainly the Muslims and so 
on. These were the leaders of the BJP. 
When there was an election, they evan went 
to the jail to see Shiru Phukan and Prafulla 
Mahanta and asked them not to boycott 
elections. They said that may be allowed to 
fight and they would fight for their cause. 
What is this cause? With regard to the people 
who came from East Pakistan or Bangladesh, 
they raised a cry that Hindus could stay but 
the Muslims must go back. So, this is his 
unhappiness about the Muslims. Bengalis 
who support them are the real Bengalis and 
Indian Bengalis. And persons like Sontosh 
Mohan Dev who do not support the BJP are 
a combination of 'Ali, Collie and Bengali' and 
they should be subjected to humiliation even 
in this House. 

Sir, we are not cats and dogs. By birth, we 
are Indians and we are for an undivided 
India. Their leaders have divided this nation. 
When we came to this country, there was a 
commitment given by the leaders of this 
country that we would have the right to stay 
har~. And by that right, we are staying, not 
because of the grace of the AGP,PrafuU 
Mahanta or Bhirgu Phukan and nor at the 
mercy of the BJP whose slogan is ·Hindu. 
Hindi Hindustan'. I hate them. Aftar today. I 
am teUing them that they would get a befit· 
ting reply from Assam. Especially when they 

. go to my constituency, they well get the 
answer of ~AIi, Coolie and BengaW and J will 
see how it is reflected in the mind of the 
people. It is very sad that a leader of that 
statur. should comment like this. 

Sir, today we are discussing the 
President's Rule. Mr. Jaswant Singh has 
very rightly said that the Governor's report 
mentioned the date of May 2,1990. What 
was the Govemment on May 1990. Yes,Shri 
V.P. Singh'. Govemments tried and I know 
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it personally. As Shri Jaswant Singh has 
spoken to the Home Minister and Prime 
Minister, I have also spoken. To their credit, 
I must say that they also advised the Assam 
Government to declare certain distrids as 
disturbed areas and to deploy the army there 
to counter the ULFA activities. But the ruling 
party in the State did not agree and that was 
why they could not do it. Well. the present 
Government has done it and I congratulate 
them for doing it. The AASU which became 
the AGP later, had the blessings of BJP to 
keep the movement going. They killed 3,000 
people in Assam. They burnt bridges. They 
burnt schools. They killed Shri Parthasarathy, 
who was the Commissioner there. Atl this 
time, the BJP were SUpportIng them. I would 
like to ask the hone Minister Shri Kamal 
Morarka one question. Your Governor or 
your advisers are continuously s~ying that 
till today they have not got the link between 
the AASU-AGP and the ULFA. I will ask just 
onG question and I request you to answer it. 
I want to know whether it was not a fact that 
Lakhipathar Camp was situated just 8 km. 
from Digboi police station. Is it not a fact that 
the Saraipung camp was only one kilometer 
away from the forest check gate and the 
forest beat office of the Assam Govern-
ment? Macum which was only 2 kms away 
their second battle Headquarter. In these 
places, there were reserve forests. Who was 
the Forest Minister at that time? It was Shri 
Prafulla Kumar Mahanta who was the Chief 
Minister of Assam at that time, was atso the 
Forest Minister. At that time, a camp was 
being run by ULFA MiJitants. When it was 
aSktci .. iti ::-;. C.'11ef Minister and the Home 
Minister do they know about tftfS. thav have 
said. they do not know about this. I want to 
know, how? Is it not a fraud? Every Satur-
day, Mr.Bora, who is th41 Leader of ULFA 
used to come to Tinsukia ponce Station and 
give his requirements of rice. alta. dal, wealth 
and he used to gat them at Lakhipathat 
ponce Station. I had brought this to the 

notice of the then Hom. Minister and also 
the Prime Minister of the country. Why ha'19 
they not taken any action? Now, you are 
trying to identify Congress as If they are 
responsible for all these things. 

There was a link between AASU and 
ULFA. I would like to quote here an interview 
which was given by Mr. Bhrigu Phukan to the 
Economic times, Calcutta. A question was 
asked "Did the AGP have any links with the 
ULFA boys?" He said: "Yes. I have docu-
mentary evidence to that effect. Many col-
leagues often urged me not to arrest ULFA 
boys. But mind it, I am not making charges 
against my party. After all. the fact is that 
these boys are brothers and that they are 
angry. 

The effort should not be to blame each 
other but to bring them into the national 
mainstream." Shn Chitta Basu: When was 
this statement made? Shri Sontosh Mohan 
Dev: This statement was made on Decem· 
ber 11,1990, after the President's rule was 
imposed. 

Even now, the Government and the 
Advisors-who are incompetent fellows .. are 
taking the country to a disaster. If you do not 
want to arrest Bhrigu Phukan or Prafulla 
Mahanta, it i$ your own decision. We are not 
for it. But, do not say that you do know know 
the link between AGP and ULFA. Not only 
that. the ULFA had submitted a Memoran .. 
dum to the United Nations. There was also a 
press briefing regarding that Memorandum. 
But the National Front Government did not 
take any action against ULFA. Who was that 
man who gave the Press briefing for UlFA? 
He is still reseding in a Hotel in Guwahati. 
The Assam Police does not know anything 
about this. f ~ught te the notiea 01 ~h~ \ 
Governor about his exact location. But he 

.. did not arre.t him, tiH now. He is gOing 
around. What is happening in Asssam to .. 
day? The Superintendent of Police and the 
Deputy CommJssioners ara stilt afraid of 
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taking any action against the UlFA. They 
have not gone to Burma. They have not gone 
to Manipur. They have got mixed up with the 
Assamas. people. There are certain fami-
lies who are stayong there forcibly. But the 
Deputy Commissioners and Superintendent 
of Police are discussing that after the Army 
goes out of Assam, what will happen to 
them. They have got Ak-47s. They got have 
training as to how to use the micro-phones 
and so on. One Manager was taken to Jorhat. 
He was asked to pay Rs. 15 lakhs. He told 
them that he had already paid As. 5 lakhs in 
Dibrugarh. They said Ino', let us verify it. 
Within one minute, they have verified from 
their camp. They said. you have paid Rs. 5 
lakhs and now you have to pay Rs. 10 lakhs 
more. Such is the comm unicaHon link that 
they are having in the State of Assam. It is 
not the place where we should fight, but it is 
the place where we should deal with disaster 
that the country is facing. It is mainly be-
cause, they are extorting money. They were 
kiHing people. They were taking the admin-
istration into their own hands. There was no 
AGP Government at that time. It was the 
ULFA who were running the Government in 
Assam. They used to run the administration. 

Here in this House, the then Home 
Minister had given an assurance that they 
are going to take stern action. Now, 33 dead 
bodies have been recovered. One question 
was asked by Mr Jaswant Singh: who are 
those people? I am giving their names; their 
relations have identified them. They are: 
Dipu Choudhary, Rana Ahmad. Kulbahadur 
Chhatri, Dimbeshwar Gogoi, Radheyshyam 
Lahoti and Rana Goswami. Each one of 
tham was kidnapped from Golaghat. When? 
Between 21st October and 23rd October. 
Information to Police was given; but no BC" 
~on was taken. 

Most unfortunately. one Member of the 
Rajya Sabha said this (interruptions) 

I do not want to name him and hialettder 

issued a statement regarding the dead bod .. 
ies which were discovered by the Army, 
saying that these were the bodies of people 
killed by Army, chemically decomposed. But 
H Army had killed them, why were they 
kidnapped in Odober, and their bodies have 
been recovered? What else do you want as 
proof of link between UlFA and AGP? 

Now a bogey has been raised In fact, 
two bogeys. One bogey is there in Assam, 
viz. a propaganda that it is a coup against the 
Assamese by Bengalis and Marwaris. (In-
terruptions) 

The parochial shouting and parochial 
slogans go ~ery well in Assam; but now it is 
not a fact. I am proud today to say that in 
Gauhati, there was a convention presided 
over by Shri Sijay Chandra Bhagavati, a 
freedom fighter and all-India leader who was 
a Minister in Central Government. In that 
meeting, they took a stand on the President's 
rule. Indian Army is one of the best disci-
plined armies in the world. I have had the 
opportunity to work in the Defence Ministry, 
and I have seen what Indian Army is. It is 
most unfortunate that whenever the Army is 
called upon to take up duties when Admin-
istration fails, there is always a tendency 
among certain political parties and leaders. 
to cast an aspersion on the Army. But I am 
proud of it. as an Assamese. There was a 
convention on 15th December. Mr Bijay 
Chandra Bhagavati, a prominent freedom 
fighter. Mr 0 N BeZboruah, Editor of Ths 
Ssntine and Mr SaiJen Medhi, an advocate 
and many others spoke. What did they say? 
They passed a resolution. They flayed the 
role of a section of the Press to rouse 
popular passions by exaggerated reports of 
Army torture, and said this trend must be 
checked. 

Thisi. the view of the Assamesepeople. 
The Assamesa people are happy about 
P ... sidanfs rule. A micra-section of the 
Assamesa Press-not a large aaction-in-
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eluding The Sentinel Assam Tribune and 
other papers have supported it. Yes, it is also , 
a fact that everybody is saying that in Assam, 
Governor's rule must not be there for a long 
period, because a tong period of Governor's 
rule has a very bad effect. We have seen it in 
Punjab and also in Kashmir. In view of this 
fact, on behalf of my party, I also demand 
early eleaions. 

But I also agree with MrJaswant Singh 
that betweer j 1971 and 1990 there was no 
Census in Assam, and we are facing very 
serious difficulties because of the 
no n avail ability of the Census report. As soon 
as the census in finished, elections must be 
held in Assam. We are compl9t~ly in agree· 
ment with other national parties. as wei! as 
other political parties in Assam, that 
President's rule is not the only substitute. A 
popular Government should be there, and 
that popular Government should be there 
after the elections in that State. 

It is very unfortunate: I do not want to 
bring in anybody's name. Prof. Madhu 
Dandavate is h9r9. There was a meeting of 
the Central Committee of the National Front. 
In that committee. because of AASU and 
AGP's insistence, they refused to pass a 
resolution saying that ULFA is a terrorist 
outfit; and that resolution has been pub-
lished in the Press. 

What is ULFA? UlFA is an organization 
which has taken birth in Namgarh in 1979. 
Yes; it is a fact that when we were in power, 
they ware also steadily growing. 

One question was asked by ShriJaswant 
Singh: what adion wa.taken against ULFA? 
Action was taken againSt ULFA. But the 
UlFA terrorist. who was reaponaibJe for the 
death of Mr. ParthasarathY Sharma, was 
inducted as a Minister in the AGP Govem .. 

ment. This was the fate over there. The day 
AGP Government took over. on 1he very 
day, the killer of Mr. Saiki. was brought and 
given a place over there. When he was the 
Chief Minister, there was an attempt on hit 
life, and his murder~r was caught on the 
spot; he was taken out from the jail and was 
given a seat there. In the meeting. Mr. Profull 
Mohanta said, uWe are a regional party with 
a national outlook." The people of Assam felt 
very happy about it. Then they failed. Forten 
years, there was no census. For six years, 
there was an agitation going on. For five 
years, there was a misrule. But there was no 
development in Assam. So, I would request 
the Governmen1 of India, who are now look-
ing agate Assam, that just by taking action 
against ULFA, you cannot bring normalcy 
over there. You have to, side by side, start 
development work. Both the things must go 
together. You take action against ULFA, but 
what about the development programme? I 
want to know from you, when you answer, 
what about liT in Naugaon? I want to know 
what about the Assam University in Silchar? 
I want to know what about Barak Dam in 
Assam? There was a conflict between the 
Assam University and the other university. 
An assurance was given in a public meeting 
by the former Prime Minister, Mr.V.P.Singh 
that there will be a second Central University. 
V.P.Singh's Government took a decision. 

I would also like to know what steps are 
you taking to preserve Assamese culture 
and heritage? Preservation of Assamese 
culture and heritage does not mean that you 
should SGe that otherscutture and others' 
heritage die. You have to 'earn from the 
language and literatute of West BensaL They 
attract other people from other States. If you 
want to prated your religion, your heritage, 
your language, you cannot ten others you 
must learn this language. You must attract 
them by your richn .... In West Bq_!. 
Punjabis speak Beng.Il~ South Indians apeak 
Bengali. They have arranged marrJagea with 
otherfamiJias. What Ie happening tn Ass.m? 
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In this House. a point was raised about 
five marwari families. They were asked, how 
many daughters they had got? They said. 
"Thirteen daughters. "Then they were asked, 
"How much money they were spending on 
the marriage of each daughter?" They said. 
wRs. 1Iakheach."Thentheywerbtotd. ~flfyou 
deposit this money with UlFA. and if you 
arrange the marriage of your daughter with 
an Assamese boy. he will not demand any 
money." Is it the assimilation of one' religion 
with others? Is it the assimilation of one's 
culture with others? Mr. Jaswant Singh, you 
have said so many things about Assam and 
now you are saying that we are responsible. 
I say you are responsible. 

They are talking about democracy. The 
elected body of Karbi Anglong and N. C. Hills 
was superseded by the AGP Government. I 
thank the Central Government, the Prime 
Minister and the Governor of Assam for 
bringing back that position into reaHty. 

We all hear that the Assam Accord has 
not been implemented. I would like to know 
from Mr. Jaswant Singh. who was a sup-

• porter of the National Front Government-
forget about Rajiv Gandhi; forest about Buta 
Singh; forest about Sontosh Mohan Dev-
here in this House, the Home Minister of the 
Country. which party you supported. had 
said that alt clauses of the Assam Accord 
had been implemented. Now, what else do 
you want? When they signed that Accord on 
the 14th August. 1985, they had forgotten 
that by signing that Aocord, they had 
regufarised 30 lakh people-Bengalis and 
Hindus-who had oome from East Pakistan 
ot Bangladesh. This is a fact and we must 
admit it. And they had agreed to retain those 
peopl. who had come between Fitst Janu-
ary4966and 31st March, 1971 ; and through 
the machinery of tht$ Tribunat, I they had 
bfHtn able to indemnify only 992. 

published a book and in that he has said that 
"we shalt deport 30 lakhs of peopte." 

SHRI CHITTA BASU (Barssat): That 
was earlier. 

SHRI SONTOSH MOHAN OEV: No. 
After he became Chief Minister he has 
published a book and in that book he has 
said that 1130 lakhs of people we are going to 
deport." But now they cannot answer this 
question. And you are trying to answer. 

I have heard the speech of Maharani 
Scindiaji She said that all people who have 
no roots in this country and who have be-
come a danger to this country have to be 
deported from India. They mean the Mus-
lims. We from the Congress party, do not 
agree to that theory of yours. You can try to 
sell it; it may sell in Rajasthan, it may sell in 
Madhya Pradesh, but it will not sell in Assam. 

I want to say one thing to this Central 
Government. Now, everybody wants elec-
tion, that too an early election. Everybody 
wants the Army to be withdrawn at the ear-
liest. But, at the same time, all political par-
ties in Assam want to know what will be your 
plan of action, because certainly all political 
parties would like to contest Assam election. 
Before this election is declared. I would 
appeal to the Prime Minister of the country 
who ;s also the Home Minister that all the 
leaders of the national parties should be 
catted, they should discuss what are the 
steps that are necessary. to find out which 
are the sensitive areas and sensitive con-
stituencies and what steps should be taken 
about the para-military and police. I believe 
that the Assam administration and Assam 
po1ice are capable of delivering the goods 
provided they are given enough weapons. 
You haye giVen sophisticated weapons to 
the forcas in Punjabt~n Kashmir, but not in 
Assam. Why not Assam? Why do you not 
give to",e_apuns to them? I do not know 
What is the position in other places. When .. 
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ever I go an escort is given; the escort is 
broken on the road and you leave the escort 
on the road. behind you and go. And this is 
also the position after the President's rule 
has bean imposed. 

SHRI CHinA BASU: Some times the 
escort has to be escorted. 

SHRI SONTOSH MOHAN OEV: Yes. 
About the money, about As. 3 crores and 25 
lakhs has been recovered. The Governor 
said that As. 500 crores have been ex-
tracted. And it has been extracted from 
business men and industrialists. Earlier they 
used to take money from nonooAssamese but 
ultimately they started taking from Assamese 
people also. I do not have to elaborate. I 
have papers with me from which I can say 
the tea companies like Tata Tea limited, 
Macneill and Magor Ltd., Warren Tea Ltd., 
The Assam Tea Company Limited, 
Doomdooma Tea Company Limited and 
Steward Half Company Ltd .• all these com-
panies have paid more than five to six crores 
of rupees. And, every ttme they paid they 
informed the Assam Government. I chal-
lenge on the floor of this House the Chief 
Minister of Assam who said in a Press con-
ference in Delhi that he was not informed. I 
have got letters and I can lay them on the 
Table of the House. The tea industry has 
written to the Chief Mini$ter, to the Superin-
tendent of Police, to the Deputy-Commis-
sioner that they were caUed to a meeting with 
the UlFA boys and they had to go on the 
instructions of the Chief Secretary. They 
have informed 1he .Assam Government. 

The ,tea industry ia the baais economic 
stay of Ass.am'~ It contributes to two-thirds of 
the eountry's tea· .export$ and Rance th& tea 
indwttry ~ be p{QkK:ted. 'Tbefa are about 
fW.,.h. of ,tabourer. w~o haM-gone there 
~ ,the St .. , of: Bihar. U.P. and Orissa. 
But w. must JQrget it .• ,.d ~ 8$k them to' go 

away saying that they are foreigners. They 
have gone there five generations before. 
They do not know which part of Uttar Pradesh 
they belong to or to which district. Today 
suddenly you cannot can them foreigners 
and ask them to leave. It is not justice. They 
have built up the economy of Assam and 
because of that Assam and the country 
prospered. 

SHRI CHITTA BASU: They have built 
up Assam. 

SHRI SONTOSH MOHAN f)EV: Be-
fore I conclude, I would like most humbly to 
tell this Government. What is this Assam 
Jatiya Badi Udhyayan Parishad? This 
Parishad is still working in Assam. They 
have outflgured ULFA. They go and show 
cassettes in various parts of Assam and 
make speeches or they address workers 
working in the paddy fields in Assam. on the 
instructions of ULFA; and there by the people 
are demoralised. It must be stopped. With all 
respect and with aU humility at my commu-
nal, I beg to differ with the Governor of 
Assam and the Advisors of Assam. Hard 
cores of ULFA have not gone underground .. 
The Chief Generals of ULFA are very much 
over ground. They are still coming to Delhi. 
TheV are roaming about in various parts of 
Assam. They are Mr. P.K. Mahanta and Mr. 
Bighu Phukan.1f you have the guts, get hold 
of them, interrogate them. You wilt get ev-
erything. If you do nat have the guts. do not 
do it. But do not say that Assam Generals 
and UlFAGenerals havQgane underground. 
They are very much overground. I demand 
that there should a CSI Inquiry into the 
leakage of the classified documents to the 
ULFA terrorists. Many documents have 
been seized. When the UlFA had a training 
camp in forest land. why was there Ao,raiG by 
the AasamGov.mment? Why Jdemandthis 
because in future nAGP may again =me to 
power SAd th.y wiH say. ' nothiAgwiU t.Iappen 
to us and.we can J., th.~.amQ,thmg: For 
giviAg .\~uon lO·1he,future .... d.;Oody, 
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you must oondud an inquiry to S8e that sort 
of thing does not happen ;n future. 

I wou1d like to say that electoral roU was 
on issue in Assam. Fortunately this time all 
the political partjes have accepted the elec-
toral roll. One memorandum has been given 
to the Election Commission as well as to the 

. Prime Minister. AASU have said that they 
have accepted the electoral roll for this 
election only and for the next election, they 
will start agitation again. Agitation is not for 
the cause Assam. Agitation has become a 
source of income and a source living, and a 
pleasure for a certain section of the people in 
of Assam. Agitation must be stopped. One 
Clause of the Accord was that once the 
Accord was there, agitational movements 
would be stopped. 

I and on behalf of my Party assure all 
support to your Government. You want to 
talk to the militants. We have no objection to 
that. They are our boys. They have gone 
astray. The talks should be held within the 
Constitution of India and within the frame-
work of India. In your statement you have 
mentioned that they are demanding inde-
pendence from India. and they were collecting 
war fund. If they give up this and if they do 
constructive work, you can talk to them and 
come to a settlement. We are not against 
that. In Agartaia. we have seen 300 people 
participating now. 

Last1y. I would say that if talks are held, 
they should be held within the Constitution of 
India and should not be a negotiation about 
independence from India. That should not 
be done. 

On one/point I am at par witn the SJP. 
They said that it was a correct decision. Had 
this decision taken six months befota. then 
theJe cotIkt have been election at an appro-
priate ,1m •• TMY had certain dUfialkias .. Mr. 
Gandav ... not her ..... (IntemJplionB) 

PROF. MADHU DANDAVATE 
(Rajapur): I am very much hare. 

SHRI SONTOSH MOHAN OEV: I do 
not want to quote him. I think, he will during 
his speech. he may give the details about 
Assam. He had been to Assam .... 
( Ints"uprions) 

SHAI CHllTA BASU (Barasat): These 
are all private talks. 

SHRI SONTOSH MOHAN oev: I will 
not mention them. With these words. I 
conclude. 

MR. DEPUTY-SPEAKER: I think, it is 
only today and tomorrow we are going to 
work in Lok Sabha and Rajya Sabha also. 
There are certain matters which have to go 
from lok Sabha to Rajya Sabha and have to 
be passed. I hope that the hon. Members will 
cooperate in finishing the financial business 
on the Agenda today. 

DR. VENKATESH KABDE (Nanded): I 
oppose the proclamation of the President's 
rule. Article 356 should be invoked as little as 
possible. This has been accepted byevery-
body. But J see the trend in the last few years 
and in the recent past and the prospects 
which are looming large in Tamil Nadu. it 
seems that there is a fascination to use 
Article 356 more and more. 

It Is not so much the question of impo~i
tion of President's rule in Assam but it is a 
ql$stion of the timing of the imposition of the 
President's rule. The term of the office of the 
Govemment was coming to an and on the 
8th January. What was thefe to impose the 
President's rule on 27th of November. So 
one wonders whether it was very necessary 
to impose the P .... teI.ntls rule lust when in 
the normal course 01 tim. the Qovemment's 
tenute would have come to an &Ad .. 80this is 
IOfMtNng which reaNy has to be taken into 
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account as the motivation behind the impo-
sition of the President's rute. 

As has been vary aptly stated, one has 
to realise that Assam is a plural sOciety. It is 
composed not only of very emotional and 
sensitive type of Assamese but also it is 
comosed of lots of other people, influx of 
people from other areas. Therefore, thewhole 
problem of Assam has become a very com-
plex one. We want to maintain the beauty of 
Assam and also its culture. All these things 
become very important and they are possible 
only in a democratic set up. Now by imposition 
of President's rule we have created a great 
deal of disturbance and change in that area. 
The Armed Forces (Special Powers) Act has 
been imposed and the area has been de-
clared as a disturbed area. Already there are 
signs and instances where the disadvantages 
or the accompaniment of the imposition of 
the Presidents rule are seen. So however 
great deal of care may be taken, when the 
power are given to the police and armed 
personnel, excesses are always committed. 
Now newspapers are full of reports of rape of 
women and other atrocities and even gunning 
down of innocent people by armed forces 
have already been reported in Assam. The 
affect of these will be aHenation of the people. 
People will start having doubts about the 
motivation of the administration. What ULFA 
was not able to achieve by its activities the 
President's rule may be able to achieve viz. 
alienation of the people. This is what bothers 
me most. Therefore, I would very strongly 
urge that although the President's rule be-
oame imperative just by the course of events 
or the deadline. its prolongationfor any length 
of time is certainty not justifiable. 

I think that there is always a tendency to 
prolorag the Pre$ident's rule for one reason 
Of the other. This we ha", seen in Punjab. I 
think probabty we are repenting tor it. At ~. 

earliest possible time one wishes that the 
elections take place but the situation may not 
be conducive for the same for one reason or 
the other. Now if the eJections do not take 
place by 1he and of March or at the latest by 
the first week of April, then rains will set tn 
Assam and it wHl not be possible to hold 
elections. Therefore, the natural tendency 
would be to prolong it upto November. I 
think, by that tlme the situation may become 
much worse. And I think we will cause great 
deal of alienation of the people. So it is my 
submission and humble request that we 
should not wait tm November, And when the 
Government is talking about holding of the 
elections as early as possible they should 
not be delayed further than the end of March 
or the first week early part of April. 

There are political forces in Assam at 
present with whom Government can talk. A 
situation may arise where these political 
forces which are now available will not be 
available after some time because, as has 
happened in other States, the moderates will 
at any moment become isolated and there is 
a tendency for the moderates to become 
ixtremists . Therefore. any delay in the hold-
ing of elections will turn the moderates into 
extremists. So, this great danger has to be 
kept in mind. All said and done. we have to 
attempt that. We have political forces in the 
form of As~m Gana par;shad and other po-
litjcal parties in Assam and at this time we 
are able to tark to them. negotiate wHh them 
and hold the elections. 

One wonders that instead of holding the 
elections in its normal process. why this 
President's rule was imposed. It is a danger-
ous precedent in my opinion because in the 
nama of law and order. this can be applied to 
many o1her States. This type of precedent 
that when the term of the particular Gov .. 
ernmef1t tS about to finish the Pre$ident's 
rule can be imposed. is certainty anti-d.tnc)-
cralie and 'do not uphold this. Whatevermay 
~ the motivations and Whosoever may be 
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behind It, I think this kind of practice definitely 
cannot be condoned and has to be certainty 
protested against. 

Much has been talked about AGP and 
ULFA. I am not here as a protagonist of 
ULFA or AGP. I certainly do not agree with 
the activities and the violence that was let 
loose by ULFA.lt is definitaey a secessionist 
organisation and has to be condemned and 
all the actions that were rightly taken were 
absolutely correct. 

A lot has been said about AGP. But let 
us not forget that AGP is an organisation 
which is in the national mainstream. If some-
body is trying to say that AGP is a part of 
ULFA, certainly it is a very wrong notion that 
is being put forth. An attempt is being made 
that there is no dividing line between ULFA, 
AGP and AASU. I think this ;s something 
which is not correct. AGP is certainly a 
political organisatjon which is in the national 
mainstream, and AASU also is in the national 
mainstream. Now by prolonging the 
President's rule, what we are trying to do is 
to alienatetheforces whtch are inthe national 
mainstream and are trying to create this kind 
of division and to change these moderate 
forces into extremists. If the time is allowed 
to pass on like this, what may happen it is 
hard to say, because, as I said, the people in 
Assam are emotional and very sentimental. 
One wonders that if the situation goes on like 
that and the situation is allowed to be pro .. 
voked, then this party which has come in the 
national mainstream may turn into are .. 
gionalistic force. Already there are soma 
signs in that direction arid if AASU and AGP 
become a regional force and again the 
movement starts there, this may not be , 
very good situation for the whole nation and 
we may have to face much greater difficulty. 

J wou·k:J like to make two more points. 
One is about how to tackle this fore. of 
UlFA. As 1 said, this is a secessionist force 
and certainly the Government has to take 

every possible action to maintain the unity 
and integrity of the country. These days we 
are talking about speaking to the militants. It 
is a very welcome move. So far the posture 
was that no talks will be hald with the mili-
tants, but I think our hon. Prime Minister has 
extended the hand of negotiations even with 
the militants. 1 wish him good luck and hope 
something good comes out of it. But what I 
wouk:t like to point out here is that we are 
going to talk to the people who are demand-
ing Khalistan. Sikhistan and certainly we 
know that they are a secessionist force. 
What we have seen is that they are de-
manding a separate geographical area with 
self-determination and things like that. But 
still we are ready to talk. So, the question is, 
now ULFA again, we know, is a secessionist 
organisation. So, can I expect that the Prime 
Minister would also extend the same criteria 
to ULFA and say that after all these are also 
misguided people who have gone away from 
the national mainstream and doing some-
thing which is totally undesirable. Maybe 
that the Prime Minister should consider this 
possibility and also involve or be ready to 
undertake negotiations and talks with ULFA. 
One never knows, this may also bring about 
some very unexpected things and I would 
certajnly urge upon the Prime Minister to 
consider this possibility. 

Lastly, Sir, I would like 10 bring the 
question of Bodos. We know Bodos' prob-
lem here, but this may become a more 
complicated problem. They have already 
demanded autonomy forthat area and it has 
become very difficuk for the Government to 
tackle this problem. So, my suggestion is 
that it is necessary that the problem of Assam 
has to be solved by undertaking elections as 
earty as possible so that after the elections, 
whichever Party will come to power, which-
ever Govemment will come, the Union Gov-
emment will be able to negotiate with that 
Government, the State Gov8mma'nt. as also 
with the Bodos. So, a tripartite talk with 
Bodo. and the Government that will come 
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into power after the eJections with the Union 
Government wilt be a much easier solution. 
Therefore. holding of an earty election and 
negotiating with the new Government is 
probably reasonable and is a very distant 
possibility which should be undertaken at 
the earliest possible time. 

In conclusion, Sir. while I oppose the 
Ordinance and imposition of President's Aule, 
I trust that the Government will show the 
sagacity to hold elections at the earliest 
possible time. 

MR. DEPUTY SPEAKER: Dr. Biplab 
DasgtJpta, you may speak. Your party has 
seven minutes, please. 

18.57 hr •. 

DR. BIPLAB DASGUPTA (Calcutta 
South): Sir, at the very outset. I take strong 
exception to the fact that this Bill is being 
piloted by Mr. Kamal Morarka. I know that he 
performed very well yesterday on a very 
sticky wicket. But I don't think that is the 
reason he has bean asked to defend the 
Government on this issue. The absence of 
Mr. Sahay is deliberate because he is the 
Minister of the Government in charge of 
Home Affairs. and he was also the Minister 
in charge of Home Affairs over the last 11 
months when there was a different Govern-
ment. The reason why he is absent today is 
because of the follies and of the mistakes 
which were committed even during this Na-
tional Front rute, he was responsible and he 
was trying to run away from the Lok Sabha, 
he is scared of the Lok Sabha and that is the 
reason why he is not here. I think it is shame-
ful that the Minister runs away from the 
Parliament and he does not face the mu-
sic ...•. 

MR. DEPUTY SPEAKER: No, no. 
p ..... don't go 10 that ,.t«tnt. 

is opposed to the Proclamation for reasons 
to which I will come later. 

PROF. MADHU OANDAVATE 
(Rajapur): Mr. Morarka's music is classical 
music. 

DR. BIPlAB DASGUPT A: But at the 
very beginning, let me say that my Party is 
not shedding any tears for the demise of the 
AGP Government. My party does not have 
any sympathy for the fact that ULFA is now 
at the receiving end of the bullets and guns. 
let us make this position very clear. This 
AGP Government came to power, I think, on 
a false pretence. They roused the emotions 
of the peopJe by playing on the hatred of 
certain communities and they got a mandate 
to run the Government. What have they 
done? They fought among themselves like 
spoilt children. At their best they were like 
country bumpkins not knowing what to do. At 
their worst perhaps they were also having 
some understanding with some forces out-
side to d:slOtegrate the country. I don't know 
what it is. In any case, I think their perlor· 
mance has been appalling and we should 
have no sympathy for them. In fact, I would 
say that the peopte of Assam have suffered 
greatly and this has been a curse on the 
people of Assam that the AGP Government 
has been functioning. There is no question 
that there was some understanding with 
ULFA. 

19.00 hrs. 

There is a saying going 00 in Assam that 
there ara people who are in the AASU in the 
morning, in the AGP in the afternoon and in 
ULF A in the night. 

PROF. MADHU OANDAVATE: It is be· 
cause UlFA is 'romantic'. 

DR. 8tPLAB DASGUPTA: May be~ My 
friend Shri Somosh Mohan Oev has men-
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tioned about the admission made by Mr. 
Pukan that there has been certain links be-
tween some sections of AGP and UlFA. We 
would like to know from the Government and 
also from Mr. Pukan as to what are those 
links. Those links must be revealed and 
some appropriate action must be taken to 
ensure that this does not continue. In any 
case, we have seen that after the proclama-
tion was issued. the people of Assam have 
not reacted against it; they have accepted it 
which shows howunpopuiarthisGovernment 
had become and this morally unjustified their 
stand was as far as the foreigners question 
was concerned. As far as ULFA is concerned, 
I would say that they have destroyed Assam. 
The oil industry is in a very difficult position; 
the tea industry is in a very difficult position 
and the people of Assam are suffering for 
what the ULFA is doing. They have definite 
contacts with Nagaland, Mizoram, Assam 
and other secessionist forces in Burma. They 
have some links with Khalistanis. Now we 
hear about their links with L TIE. So, some-
thing must be done to ensure that these 
forces of insurgency do not succeed. I have 
heard all sorts of horrifying tales about their 
torture and extortion. I would tell you one 
story. 

MR. DEPUTY SPEAKER: There is no 
time for stories. 

DR. BIPLAB DASGUPTA: It ;s a short 
story just to illustrate the point. Somebody 
was approached by ULFA and they asked 
for Rs. Two lakhs and said that if you pay Rs. 
Two lakhs, your security would be guaran-
teed. If you do not pay, you are in danger and 
your famUy is in danger. So, this man, in 
order to save his family, wanted to pay the 
money. But, he wanted to find out whether 
they are genuine UlFA people or just crimi· 
nals. So, he went to the Police Station; the 
Officer in.charge of the Police Station was 
his friend. He told the Officer very frankly that 
he wanted to pay the money. provided he is 
sure that they are genuine ULFA people. 

The next day the Officsr verified it. came 
back and said that they are genuine ULFA 
people and you can pay to them. If this is the 
way the Government was run. I do not know 
as to how one can think that this Government 
was in a position to handle this ULFA busi-
ness. 

Sir, I feel, as far as ULFA is concerned, 
it is a monster created out of the original 
AASU and AGP agitation; it is a monster 
which is based on the hatred of people which 
wanted to disintegrate the country. May be 
there was a link with 'Operation Brahmaputra' 
which was a project sponsored by the CIA. 
As far as this proclamation is concerned and 
the Army action, I would say that the decla-
ration of the whole State as 'disturbed area' 
was wrong. You should choose only those 
areas where there is actual disturbance and 
declare them so. Do not make the whole 
State of Assam a 'disturbed area'. I would 
also say that the Army has not been particu-
larly successful. Over the last six or seven 
weeks since the proclamation, about three 
to four thousand people have been arrested. 
But how many hardcore militants have been 
arrested? I understand that there are 3,000 
hardeore militants and out of these 3,000 
hardcore UlFA militants only about 15 or 20 
have been arrested so far. The others have 
escaped which means that the Army has not 
been particularly successful. I found a story 
in the paper that the President of ULFA was 
arrested. Later on it was found that he was 
not all the President of ULFA; he was just a 
non-entity. This is a very dangerous situa-
tion and if the Army adion continues for a 
very long time. I think on this point Mr. 
Jaswant Singh was right - it might erode 
reaction on the moral authority of the Army 
as a whole. So, Army action should be lim-
ited and it should not continue for a long time. 
If it continues, it will take the oharacter of an 
«occupation force I which is wrong. For that 
reason, one has to sae that there is swift 
action so that the Army does not stay there 
for tong. At the same time, no indiscriminate 
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arrest should be made and there should he 
no repression. I heard stories about rape, 
molestation. They may be true; or probably 
they may not be true. But the point is, longer 
the Army stays there, longer there would be 
this attempt to show that as if something like 
is .happening. We want action should be 
taken as quickly as possible. At the same 
timq, conditions should be restored in such a 
way that the election becomes possible. 
There is no point in holding an election under 
conditions of insurgency. I would expect the 
Government to create a condition as soon as 
possible so that the eJection is held. 

About the Constitutional part of the 
proclamation. I would say that the proclama-
tion violates the recommendations of the 
Sarkaria Commission. Sarkaria Commission 
and also the founding-fathers of the Indian 
Constitution made it absolutely clear what 
their view was about the application of article 
356. If I can quote Dr. Ambedkar who said 
very categorically: 

"I do not aitogether deny that there is a 
possibility ofthes9 articles being abused 
or employed for poUtical purposes. But 
that objection applies to every part of 
the Constitution which gives power to 
the Centre to override the provinces. In 
fact, I share the sentiments that such 
articles will never be called into opera-
tion and that they would remain a dead 
letter. If at all they are brought into 
operation, t hope the President, who is 
endowed with these powers, will take 
proper precautions before actually sus-
pending the administration of the prov-
inces." 

And then he mentions a warning should 
be given to the State Government. He said. 

'I hope the first thing he will do would be 
to issue a mere warning to 8 province 

that has erred. that things were not 
happening in the way in which they ware 
intended to happen in the Constitution. 
If that warning fails, the second thing for 
him to do will be to order an election 
allowing the people of the province to 
settle matters by themselves. It is onty 
when these two remedies fail that he 
would resort to this article." 

tf I can refer to Sarkaria Commission report, 
it also says very categorically: 

Hlmposition of President's Rule thus 
brings to an end, for the time being, a 
government in the State responsible to 
the State Legislature, Indeed, this is a 
very drastic power. Exercised correctfy, 
it may operate as a safety mechanism 
for the system. Abused or misused, it 
can destroy the Constitutional equilib-
rium between the Union and the States." 

Why do we have such misgivings? It is 
because so far more than 90 times, this 
article has been used. Out of 90times, forthe 
first 20 years only 12 times, this article was 
used. For the next 20 years, 78 times, this 
article has been used. Why? Because since 
1947 the monopoly of power enjoyed by the 
Congress Party has bean destroyed. So, 
this article 356 has been applied again and 
again repeatedly for reaping political advan-
tage, for gaining narrow partisan advantage. 
That is why, article 356 has been used. For 
this reason, we are suspicious about the 
applications of article 35S. 

In the morning also. while discussing 
about Tamn Nadu and the L TIE, immedi-
ately a demand for applying article 356 had 
been made. Even in "West Bengal. some 
irresponsible Congress leaders d8",.nded 
that article 356 should also be applied to 
West Bengal. " that is the way the Govern .. 
ment is run, I thipk, the faith In the ~vern .. 
ment wiH be complet.tv deatroy.cj and it 
should not be allowed to continue lU<. this .. 
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For that reason., 1 would mention one 
other potnt made by Sarkaria Commission. It 
also made a very important point to enaure 
that article 356 is not improperly used. Apart 
from the point of warnfng and atl that, they 
also suggested two Constitutional amend-
ments. If we look at the report of the Sarkaria 
Commission, they made it very clear that in 
order to ensure that article 356 is not improp-
erly used. there should be two safeguards. 
One safeguard is that this proclamation 
should be put before the House and if it is 
disapproved, the proclamation should be 
withdrawn. The second safeguard is much 
more important. 

MR. DEPUTY SPEAKER: Are you say-
ing that the proclamation is not all right? 

DR. BIPLAB DASGUPTA: The Article is 
misused. It is stated very categorically in 
Article 352 in sub-cfause 8 that it does not 
apply to Article 356. Sarkaria Commission 
wanted that this safeguard which ;s there in 
Article 352 but not in Article 356, should also 
be there in Article 356. That safeguard is 
this:-

'When a notice in writing signed by not 
less than 111 0 of the total number of 
members of the House of the People 
has been given of their intention to move 
a resolution for disapproving or, as the 
case may be, for disapproving the con-
tinuance in force ot a proclamation or a 
proclamation varying such Proclama-
tion. II issued under Clause 1, then the 
House should be called." 

MR. DEPUTY SPEAKER; There are 
many Members to speak. Please conclude 
quickly. 

OR. atPLAB DASGUPTA: I am con-
cJuding~ This recommendation should be 
accepted SO that possible abuse of power by 
applying this Artiefe 356 can be stopped by 
the Members if one tenth of the Members 

ask for the caffing of the meating or the Lok 
Sabha, that should be catted. the proclama-
tion should be scrutinised and if necessary 
this proclamation should be revoked. 

I think it is very important for the future 
of our democracy that this safeguard is kept 
and this Articfe 356 is not used and, if it is 
used, at feast it should be done in a way 
which has been suggested by the founding 
fathers of the Constitution and also by the 
Sarkaria Commission. 

MR. DEPUTY SPEAKER: Now 
Lokanath Choudhury will speak. You have 
only three minutes please. Try to conclude 
quickly. There are many others and there are 
many more things to be done. 

SHRI lOKANATH CHOUDHURY 
(Jagatsinghpur): Mr. Deputy Speaker. Sir, 
my party opposes the imposition of 
President's rule and also imposition of the 
Disturbed Areas and Special Police Act in 
Assam. 

I agree with all that has been said here 
about UlFA and AGP. I am not going to 
speak much on it. 

The ULFA is no doubt a secessionist 
force. a murderous force. The Governor's 
report does not establish any link of the AGP 
Government with ULFA though the Govern-
ment has been lenient to ULFA. 

Undertha circumstances, the only point 
I want to say is that when elections were to 
be held there and when the process of eJec-
tions started in Assam and when the present 
term of the Govemment was up to 8th of 
January, at this time. imposing President's 
tufa on November 27, has not been a wise 
thing. 

The other day Shri Sontosh Mohan Oev 
was saying here that by our experiences, 
whichever government may be tha,e, there 
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are successive governments, but the total 
experience of the governments and their 
actions should be taken into consideration 
when a new action is proposed. 

Here I want to say that by taking these 
actions, the AGP Government has commit-
ted many mistakes and the ULFA as a mur-
derous force, no doubt, has given them the 
moral strength. So, instead of helping us, the 
proclamation of this emergency. at this time 
when elections ware due, has become a 
very detrimental factor for our national unity. 

I want to say that as regards the ques-
tion of law and order, you will see that ULFA 
has killed 600 people during the last one 
year. But in Bihar there are 4,000 people 
killed by gangsters. In Trlpura also, the same 
thing is happening. In many States, the same 
thing is happening. 

Are you rushing there with President's 
rule? We are not rushing there with 
Presidont's rule. The main thing is this that 
the political parties while speaking here have 
their activities outside. There are some basic 
principles which they should respect. Our 
country has come to this position because of 
the double standard of the political parties 
and taking positions from their narrow politi-
cal interests. I was very patiently hearing 
Shri Jaswant Singh. What was he saying? 
He said: "Are they not responsible? Is not the 
AGP Government from the beginning a se-
cessionist force?". Sir, you know what hap-
pened in Assam. After the March 11 th Assam 
accord. they were brought into the main-
stream. Now, this action of President's rule 
will again drive them to another position 
which will bring more harm. About one lakh 
of army people are employed there. There 
are reports of army atrocities. I agree With 
Shri Sontosh Mohan Dev. People might be 
disliking the AGP Gov&rnment. But it does 
not necessarily mean that wh&n the other 

action will come, they will be wJth you. You 
must understand the mind of the Indian 
people and take them with you. The whole 
thing in Assam is this. The separationist 
trends are there. But the insurgency is not a 
new thing in Assam. It has been there as far 
beck as 1946 when the CPt took to arms. 
Why? It is because of the reason that the 
Assam people feel neglected. 

Sir, you know that 52 per cent of the 
Indian tea comes from Assam. But, who are 
the owners? They are the Tatas. Birlas and 
the others. The Britishers are also there. 
Nothing is ploughed back to Assam. The 
People feel exploited. Today in Orissa we 
find that a naxalite group has come up. In 
Andhra Also there are disturbances and they 
are not gOing for President's rule. In Orissa 
they are now declaring. a Dandakaranya 
State for Naxalites. Taking the regional im-
balance into consideration, the Orissa Gov-
ernment has been demanding that Rs. 700 
crores should be given to bring these people 
into the mainstream. It has got a specific 
project. The Government of India is not tak-
ing it into consideration. What happened in 
bringing President's Rule in Assam is that 
much harm has been done. This should 
have been avoided. When the penod has not 
ended, we should have waited till that time. 
After all, there is the Government of India 
which is going to take the position in its own 
hands. It is being alleged that the Govern-
ment of India is forced to take this decision, 
this action because Of the Congress Party 
and also because of the monopolists for 
whom the plucking of tea time has come and 
they want to succeed. So, with their con-
spiracy, President's rule has been imposed. 
Therefore, I would say that Assam should 
not go in the other way like the Punjab. It is 
the responsibility of the Government to bring ~ 
Assam into the mainstream. Therefore, the 
Government should carry the people with 
them and if possible the elections should be 
held as early as possible. There shou1d be a 
machinery to see the activiti.s of the police. 
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In Punjab so many killings are taking place 
which Dr. Biplab Dasgupta has pointed out. 
There. the disturbed Areas Act is in opera-
tion only in five distrids. But in the whole of 
Assam. you have imposed it. It appears that 
you are declaring a war against the people of 
Assam. So, this is very harmful. I do not want 
to take much time. I would only submit that 
Govemment should immediately think of 
elections and try to bring the people into the 
mainstream. I would suggest that the Spe-
cial Armed Police Act etc. should be re-
pealed. I demand thatthe Governrt"ent should 
set up a special machinery to see that the 
army atrocities do not alienate the Assam 
people. H these things will be done, then I 
think we will be able to correct the mistake 
that has been done by proclaiming this 
President's rule just at the time of elections. 

With these words. I thank you for giving 
me this opportunity to speak. 

MR. DEPUTY SPEAKER: I am calling 
upOn the members of small groups, who have 
only five minutes to speak. Please bear this 
in mind while making your speeches. 

[ Translation] 

SHRI RAM KRISHAN YADAV 
(Azamgarh): Han. Mr. Deputy Speaker, Sir, 
in my opinion. the Presidential Ordinance 
Proclaimed in Assam is politically motivated 
and Iotally biased. Therefore, myself and my 
party strongly oppose it. Our party believes 
in upholding democratic values. It is the base 
of the democratic principles that a Govern-
ment elacted by the people should be al-
lowed to complete its full term. If it is not 
allowed to continue, then in my opinion. it is 
a ntgaliQn of democratic values. Democratic 
vatu •• can not be upheld in this manner. H t.,. Union Government wishes to topple any 
Stat. Govemment. under some or the other 
pretext, then in my view, it is acting against 
detnocra1ic principles and tradittons. Today; 
Assam Is in that very situation. I f .. 1 that the 

Imposition of President's rule in Assam is 
politically motivated and contrary to the 
democratic ideals, " any State Government 
does not dance to the tunes of the Central 
Government, efforts are made to topple that 
State Government. The Government of Uttar 
Pradesh acts according to the whims and 
wishes of the Central Government but I know 
that there is not a single distrid or town in that 
S1ate. where curfew has not been clamped. 
The Uttar Pradesh Government is not being 
toppled by the Centre because it is toeing the 
line of Central Government, hence 
President's rule is not being imposed there. 
I am failed to understand this political partial-
ity and believe that this should not take place 
in a democratic system. Very soon we see 
the results of these acts. 

In my opinion President's Rule does not 
yield good results when it is merely imposed 
for running a State Government. The expe-
rience in Punjab, Kashmir and other States. 
where President's rule has been imposed, 
shows us that it cannot be an alternative to a 
popularly elected Government. President's 
rule has been in force in Punjab, for quite a 
long time now. I would like to ask whether the 
situation in Punjab. or for that matter, in any 
other State. has improved. after the imposi-
tion of President's rule? Has the situation 
improved in Kashmir, after the imposition of 
President's rule? One the contrary. as far as 
I know, atrocities. malpractices. corruption 
and miscondud have gained an upper hand 
in those States. and it is especially. the poor 
class of the society, which suffers the most. 
Imposition of President's rule is certainly not 
a solution to deal with such problems. It is a 
shining ex-ample of the Union Govemment's 
prejudiced and biased attitude towards those 
states, which doesn't toa its line. The Union 
Government should not violate the spirit 
underlying Article 356. Baba Saheb, Dr. 
Ambedkar. has always maintained that State 
Gov8mments should be dismissed only un .. 
der certain unavoidable circumstances. The 
President·, rute has not been imposed as 
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per constitutional norms of provisions. In my 
view, constitutional norms should always be 
kept in mind, while imposing President's 
rule. President rule as a matter of fact means 
an increase in the power of the executive 
which results in the further oppression of the 
poor. The poor and helpless commoner is 
unable to convey his grievances and prob-
lems through his elected representative and 
consequently, his problems and difficulties 
remain unsolved. Therefore. in the larger 
interests of the masses, it is not advisable to 
run the administration through the execu-
tive. This is true that the situation in those 
States where President's rute lS in force and 
in the absence of any proper outlet to give 
vent to their grievances, militant outfits are 
gaining ground. In my opinion. one of the 
major reasons, behind the growing clout of 
the terrorist 'elements is that. political parties 
contest elections with the active connivance 
of criminals and rabid communalists and in 
the event of the elections, these criminal and 
communal elements take to militancy and 
terrorism. I believe that political leaders are 
responsible to a larger extent, for the in-
creased militancy in the country. Even crimi-
nals have a big say in such parties. We 
should not extent our support to those par-
ties which contest elections on com munal 
lines and which believe in terrorism. If this is 
done, then the future generations will see to 
it that such parties are relegated into political 
oblivion. I would like to say that terrorism is 
the natural outcome in any State, where 
political parties gain power. by whipping up 
communal hysteria and we have the ex .. 
amples of Punjab and Kashmir before us 
and that day is not far, when we will face a 
similar situation in Uttar Pradesh as well. We 
should check those forces. which seek to 
attain power by whipping uptommunal pas-
sions. I would like to submit hare that if 
attempts are made to gain power by cam-
paigning on communal lines. then even states 

~.~ . 
like Uttar Pradesh. which has i.: tar ra-

mained terrorism free, too would become a 
breeding ground for terrorists, as now itself. 
some people are issuing death threats to 
officiats who were involved in the Ayodhya 
firings. It is because the people are unable to 
address their grievances to the Government, 
that even people like Shri Mulayam Singh 
Yadav are threatened of dire consequences 
including assassination. What I want to say 
is that, if we act according to democratic 
norms and values, then we shall be able to 
run the Government in a proper manner and 
if partiality, bias and difference of opinion 
become the hallmark of administration, then 
Ifearthat, it doesn't augurwell for the country. 
The imposition of President's rule in Assam 
is indeed, most unfortunate We should find 
out other ways and means to deal with the 
problems there and lastly, I would like to say 
that elections should be conducted, without 
any delay in Assam, so that the people of 
Assam, who believe in democratic values 
and principles get an opportunity to exercise 
their franchise and eJect a popular Govern-
ment. With these words, I conclude. 

[English) 

SHRI CHITTA BASU (Barasat): Mr. 
Deputy Speaker Sir, at the outset I want to 
express my resentmentto the remarks made 
in this House by our esteemed friend Mr. 
Jaswant Singh. The main malady of Assam 
problem is that a section of Assemes8 poopls, 
mainly belonging to the upper castes, do not 
accept the reality that Assam is a multi-
lingual. multi-ethnic and multi-cultural State. 
Unless this upper section of Assam society 
reconciles to the reality on the ground that 
Assam cannot survive without a composite 
culture. without a composite approach 10 the 
social problem, this problem cannot be 
solved. Therefor. I resent very much the \ 
remark made by my han. friend. 

I have not taars to shed for ULFA. Al-
though ULFA indulges in revolutionary 
phraseologies and attracts many of us be-



725 Statt. Res. re. approval PAUSA 20,1912 (SAKA) to Assam and Demand 726 
of Presidential Procl. in relation for Suppl. Grants (Assam). 1990-91 

cause of their high sounding and noble aspi-
rations~ yet it is to be borne in mind that 
revolutionary phrases cannot really lead to a 
situation which can be implemented on the 
ground. 

About the objective which has been 
avowed by ULFA, I read from a Press state .. 
ment issued by them. It states two objec-
tives, to activate the dormant power of the 
people as the short-term goal while the long-
term goal ;s to achieve a sovereign. socialist 
republic of Assam. So there is no conceal-
ment of the fact that they want to have a 
separate country. of course with the socialist 
phraseology. When they have taken resort 
to terror. I want to remind UlFA or AASU or 
AGP cadre that any party or any orgarnsation 
which resorts to terror cannot remain pro-
people. Terror will ultimately degenerate that 
organisation to anti-people. This has already 
happened in the case of ULFA. 

My criticism on the President's procla~ 
mation is, it was a pre-emptory move. The 
point has been touched by my friend Shri 
lokanath Choudhury that elections were 
due by the last week of December and on the 
27th of December the President's rule was 
imposed. As a normal feature the Assam 
Government-whatever might be its policy~ 
demanded that elections should be held on 
the 29th of December. Whatever might have 
been its performance it is the people who 
decide about it. We are not to decide the 
performance of the AGP Government. It is 
the people of Assam who should pronounce 
their judgment over the performance of the 
Assam Government. The AGP Government 
demanded or asked that a4actions should be 
held on the 29th of December; but only two 
days prior to that, President's proclamation 

, was issued. That means, this is apre-emptory 
move. I do not support this proclamation for 
certain basic issues. Since my time is very 
limited. , win not go into the details. 1 was 
always obedient to the Chair; I confine my-
self always to the points. Sir. of tate. W~ find, 

with the installation of the Janata Del (S) 
Government with the alliance or with the 
support of the Congress party, there is a 
trend to teach lessons to the State Govern .. 
ments. There is a trend and that trend is very 
much clear. Sir, I want to remind you as to 
what was once told by the Chief Minister of 
Karnataka. Shri Ramakrishna Hegde. He 
had to complain against the Union Govern-
ment th t~ States are merely glorified munici-
palities. He felt impelled to warn the Centre 
that the States are not municipalities. They 
exist as of right under the Constitution of the 
country. Their autonomy is not merely the 
mercy ot the Union. Interference in the States' 
autonomy has become the most prominent 
trend. after this Govemment came to power. 
Sir, would I remind you as to what their 
honoured and valued friend Mr. Mulayam 
Singh Yadav said on 23rd December last 
year? Mr. Yadav lambasted the Centre's 
policy of bullying the States, destabilising 
their Governments and perpetuating a fear 
psychosis which impeded their rate of growth 
and development: This is what has been 
said by the Chief Minister. Shri MuJayam 
Singh Yadav happens to be their friend and 
on whose back this Government rests now. 
here. He said this on December 23rd, at 
Lucknow. Today morning also, we have heard 
the Prime Minister threatening the Tamilnadu 
Government again. Therefore. the trend is 
very clear. With regard to the Assam Gov~ 
ernmant. Mr. Chandra Shekhar. the Prime 
Minister of the country is on record to say this 
on 9th December at Bhubaneshwar. I quote 
him: 

-The AGP Government hadffaUed to 
implement the suggestions of the previ-
ous V. P. Singh Govemment. We had 
no option thara. but to impose Central 
rul .... 

Is it an argument? I do not know what 
was the suggestion mada bt ~ National 
Front Government. ; had to admit that the 
NatiGAlli FIOrlt Government can be faulMd 



727 StaN. Res. re. approval JANUARY 10, 1991 to Assam and Demand 728 
01 Presidential Procl. In r./atlon for Suppl. Grants (Assam), 1990-91 

ISh. ChMa Basu) 

on this inue. They did not issue. whatever 
suggestion they might have given, a direc-
tive. Why did the National Front Govern-
ment and the Home Minister of the Centre 
not issue a directive under article 256 and 
under article 2571 Even in the case of the 
Tamilnadu today, the samething had been 
raised by the AIADMK Members. But they 
say that some warning has been given; but 
the Prime Minister comes and says. "No 
such waming has been given; no directive 
has been issued under the Constitutional 
provisions of article 256 and 257". They are 
a kind of Constitutiona' directives. If the 
State Government does not implement the 
dir8C'live, then there IS a recourse to article 
356. As my friend Mr. Das Gupta had already 
poimed out, the artic'e 356 should be very 
sparingly used. 

Therefore, I do not approve of the proc-
lamation because it is pre-meditated for 
political purpose; it is to sub-serve the parti-
san interests. This is also a pre-emptory 
action under the advise of the Congress (I) 
party which has got no base in Assam today. 

Since we are also diSCUSSing soma fi-
nancial matters, t would like to point out one 
thing. I do not want to take much of your time. 

The Bodo problem is very much burning 
there. The Assam Government stood in the 
way of a peaceful, negotiated settlement of 
the Bodo problem. Now, that irritant is re-
moved; that restraint is no longer with the 
Government of India. May I know from the 
hon. Minister as 10 what steps they propose 
to take so that a negotiated, peacefulaettle-
ment of the Bodo problem can be achieved? 
Sir, I am glad 10 know that the problem of 
Karbi·anglong has already been dealt with 
and thay have been given certain constitu,. 
tiona1 right to enjoy. 

Now I coma to .Iaction. Election Is to be 
held as early as posable. But in connection 
with this election, there are grievances that a 
large number of Indian nationals have been 
debarred from being enrolled as votels. That 
was possible because of AGP Government. 
TheV managed the electoral machinery. A 
large number of minorities-linguistic and re-
ligious mi~orities, as far as I knOW-have been 

- Chlbarred from exercising their franchise. 
Would the Hon. Minister assure the House 
that the question of revision of the electoral 
rolls will be taken up and aU nationals of 
India, whether they are religious minorities 
or whether they are linguistic minorities would 
be allowed to exercise their franchise and 
take part in the affairs of the State? 

Lastly, I want that there should be eco-
nomic package. The economic package has 
to be there. While you deal with the Punjab 
problem, you are preparing an action 
programme. It is stated by the Prime Minister 
that not alone with the dialogue but some-
thing like economic package is also very 
much necessary. In the case of Assam, 
there has been regional imbalance. The 
resources of Assam have been exploited at 
the CX)st of Assamiya people. There is no 
doubt about it. Assamiya people, who 
whatever may be their language, whatever 
may be their religion-all feel that Assam has 
been neglected and ignored by the Centre. 
Unless that psyche lsovercome. unless there 
is a sensa of belonging of the people of 
Assam to this mainland sovereignty, I think. 
it wiD bedifficull for us to maintain the national 
unity and integrity of the country' and main-
tain Assam as a part of India. The situation 
has assumed most alarming dimension be-
cause of the coalition of several terrorist 
organisations, secessionist organisations. 
parochialorganisalione. which are operating 
in the entire North .. East region. Therefore, 
from that point of View. flOm the interest of 
maintaining unity and integrity of the coun-

~ 
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try. 8COnomic package has 10 be framed so 
that Aasamtya people feet that they are very 
much a part of India and they are to prosper 
or they are to go down along with the peopl. 
of Assam. with these words, I disapprove 
this proclamation for the present. 

MR. DEPUTY SPEAKER: Mr. Dev has 
extensively spaken on this point. You would 
only make points whiCh have not been made 
by him and others. 

PROF. MELJINlUNG KAMSON (Outer 
Marnpur): Yes, Sir, I have to clarify some of 
the allegations made by other parties and 
also from my party's point of view. So, I do 
not like to repeat aU that has happened in 
Assam. But I would just Ilk. to point out that 
sam. of our Hon. Member. from the other 
side were lening us that the President's Rule 
in Assam is some sort of -in their words-. 
conspiracy of Congress Party and other par-
ties for their election benefit and something 
like that W. are realtv sad to hear this thing. 
I would Ik. to remind them again, though I do 
not like to go over these things, What adu-
ally was the situation in Assam just before 
the President's RUle. They can understand 
from that. In that situation, the election could 
not be held. Of ~urse. this is to be replied by 
the Minister. Still from our party's point of 
view because we support proclamation of 
the President'. Rule in Assam is the right 
step. Our lead. outside and inside the House 
has dectared it. II is very clear. Therefore. if 
they say that we are .upporting this motion 
only becauHof eomelOttof conspiracy, it is 
realty very sad. In Assam. if election was 
held and If it is MId at aU, after January 8, I 
think, the,. win be no ballot. Only bullets will 
be the,. because you know the situation 
there. 300 trained hard-core militants were' 
ther., 40 camps were giving training and Rs. 
500 crores were extorted and Muslims and 
peopfe from other (X)mmunitie$ were kid· 
napped and killed. Under thi. situation, how 
can we have elections? 80rM Members 
also said that .tectbn was due ;u. after 8th 

January and so there is not need of having 
the President's Rute the,e. It is not the 
question of time. Sorn. Members raised this 
point also. It is the question of intensity of the 
danger and seriousness of the situation. 
Therefore, whether it expires on the 8th 
January or not, we cannot have elections 
ther •. The aituetion ;s not suitable to hold 
elections ther.. Therefore, I support the 
President's Rule. I am featly sad that our 
party has been deal wiIh in this way. 

About tne nexus between the AGP and 
UlFA, the Government', point is afso not 
clear as also the Members' point of view. 
Members have mentioned that there are 
camps at lakhipather, etc. 

SHRllOKANATH CHOUDHURY: But 
you are forgetting on8 factor. People ara 
giving shelter to the ULFA. 

PROF. MELJINLUNG KAMSON: I am 
coming to that point. But you cannot say that 
it is because of the Congress. h ;s because 
of the People's support to the ULFA and not 
the Congress. 

SHRI A. CHARLES (Trivandrum): 
People were threatened by the ULFA. 

PROF. MEUINLUNG KAMSON: I am 
coming to that point. h is very important. Sir, 
it is not because that he has r. this point. 
I am to speak about it. I wou~;ke to draw 
your attention and the attention of the Minis-
ter that it is simply because the Govemment 
is lacking some sort of a policy to deal with 
this popular support to all sorts of militants 
movement everywhere, may be in Kashmir 
or in Punjab or in Tamil Nadu or in Assam or 
Nagat."d or Mizoram. You are having some 
sort of a popular base for them. Why? I would 
like to tell you something which happened 
about two years back in Punjab. 

UR.DEPUTVSPEAkER:Pieasedonot 
00 tRIO the details of Punjab. Try to be brief. 



731 Statt. Res. reo approval JANUARY 10, 1991 to Assam and Demand 732 
of Presioential ProcJ. in relation for Suppl. Grants (Assam), 1990-91 

I have got a lot of business to be conducted. 

PROF. MEIJINLUNG KAMSON: The 
Government has to draw up a policy on the 
line which I am going to suggest. So, in 
Punjab, some militants were taking up social 
work like banning of smoking. banning of 
liquor shops, etc. St., theyshowtothepeople 
that they are doing social work, cultural re-
form and improvement. In Kashmir also, the 
militants took truck loads of food and distrib-
uted it to the aggrieved people. In Assam. 
they got hold of some officers who were 
involved in corrutJtion and they made them to 
sweep the streets with brooms in their hands. 
That is how they get a good impression in the 
mind of the public. And again, they construct 
roads with the help of the people whjch the 
Government failed to do. In this way ~ they 
win the sympathy of the people and after 
that, knowing that they have populanty. they 
start doing all extremist acts. Therefore. what 
1 would like to say is that the Central Govern-
ment has g01 no policy to counter these acts 
of militants. In thiS situation, the State Gov-
ernment cannot go against the extremists 
and If they raise matters regarding extrem-
ists, then people will be against the Gov-
ernment. If they support the acts of the 
extremists. then it means that they will be 
supporting the extremists. So, the State 
Government is always at a fix. Therefore. the 
Central Government should have a policy to 
counter this source of winning sympathy of 
the people and having popularity among 
them. So, tho Government is lacking this sort 
of a policy. I am speaking of the national 
poltey and not the question of Assam alone. 
The same thing is happening in Manipur 
also. Just as a passing reference, I would 
like to tell you that they have killed two or 
three rClpists recently which the Government 
failed to do. The Government have failed to 
arrest or punish them. Now. the people have 
gone to the support of the Qxtremists. It is 
because they are doing justice to the people. 
There are two points now. Either the state' 
Government is vary weak to control the anti-

social elements or it has to go afongwith the 
extremists. Recently about 3-4 days back, 
the extremists in Manipur demanded for a 
prohibition and the Govt. agreed that from 
1 sl January. there will be prohibition. These 
extremists are ruling the country everywhere. 
So. a policy should be drawn at a national 
level to counter the militants about winning 
the sympathy of the people and popularity. 
The base of popularity should be encoun-
tered by the Central Government. They must 
h ave such a policy. 

I would not like to take much of yourtime 
Sir. l would like to draw the attention of the 
Minister that the Indo-Burma Revolutionary 
Front has its headquarters in the Kachin 
region. As far as the extremists of Assam 
and other places are concerned, the same is 
the.r headquarters also. Something should 
be done at the diplomatic level with the 
Government of Burma. All the extremists are 
having their headquarters there. IBRA which 
was formed last October by the NSCN of 
Nagaland, the UNLF of Manipur, the ULFA 
of Assam have got links with the L TIE. This 
matter should be taken up by way of diplo-
matic relations With Burma to check up what 
is going on there in the Kachin regIOn. These 
are my suggestions which I would like you to 
note down and the Government should take 
up a policy on these lines. 

[ Translation) 

SHRI HAMENDRA SINGH BANERA 
(Bhilwara): Mr. Deputy Speaker Sir, I sup· 
port this Resolution regarding the notification 
to impose President's rule in Assam and to 
declare it a disturbed state. Prior to me, 
many other Members especially Marxist and 
communist members, including Shri Chintta 
Basu, in their submissions tried to prove that .. 
the present government has taken this step 
with a politica1 motive. This is not true that 
this deterioration in the situation of Assam 
and increase ill the cases of atrocities. trea~ 
son and ot her unlawful activities has taken 



733 Staft. Res. re.lfP/Jroval PAUSA 20,1912 (SAKA) to Assam and Demand 734 
of Presidential Procl. in relation for Suppl. Grants (Assam), 1990-91 

place after the present government took the 
charge and Shri Chandra Shekhar became 
the Prime Minister. In fact. the situation in 
Assam was deteriorating since long and 
ULFA along with National socialist Council of 
Nagaland was engaged in antinationa! ac-
tivities. Under these circumstances present 
government had no other option but to impose 
President's rule in the state. Now we will 
have to see as to who is responsible for the 
deterioration of the situation? The answer 
would be. the previous government. I would 
like to use here some English words. 

[English] 

Theybecameprisonerof indecision and 
at the same time, whatever hurriedly deci-
sions they took. they were all disastrous 
decisions. 

[ Translation] 

The previous Prime Minister just to keep 
the existence of National Front Government 
always tried to cover the weaknesses of 
soma of his senior colleagues. That is why 
he never tried to impose President's rule in 
Assam. The President's rule should have 
been imposed there long before, but he did 
not do that because of hts self motive and his 
lust for chair. The present government have 
to impose President's rule there just after 
coming into power. It is a matter of happi-
ness that Bhartiya Janta Party as wen as 
other Parties observing the situation have 
welcomed the government's decision of im-
posing President's rule. There, the public 
began to feet themselves detached from the 
administration, which was paralysed com-
plete'v and they were living in a fearful at .. 
mosphere and for their protection they had to 
take the help of the extremists. Despite all 
this the previous government remained in .. 
active and mute" This is the only reason for 
the present crisis in Assam. 

After imposing Presid.nt's rule and de-

claring whole Assam as disturbed area. more 
powers should be given to the para-military 
forces and Armv deployed there to handle 
the situation. because the local police had 
become partial since the out going govern-
ment came into power. On xecaccount of 
this very reason during recent military-op-
erations 21 ULFA-bases have been found 
and 33 deadbodies have been recavered 
out of them 17 have been identified. Rs. 325 
crores have been seized. As. 2 crores have 
been recovered only from a single camp of 
U.L.F.A. In the raids 500 weapons have 
been recovered, 1600 persons have been 
taken into custody and 117 vehicles includ-
ing 2 speed boats which were used by the 
ULFA in its seditious activities have been 
impounded. This House as well as the gov-
ernment should praise and congratulate our 
Army and Para-military forces for exposing 
UlFA activities. 

But at the same time I would like to say 
that the mis-use 01 Article 356 should be 
avoided and the elections should be held 
immediate~y in the state. 

MR. DEPUTY SPEAKER: These things 
have already been stated. Finish your sub-
mission now. 

SHRI HAMENDRASINGH BANERA: I 
would request the government again to con-
duct election there immediately in order to 
restore democracy. With this I finish my 
speech. 

[English] 

MR. OEPUTY SPEAKER: Mr. Tambi 
Singh, please do not repeat all those points 
which have already been made byother hon. 
Members. 

PROF. N. TOMBI SINGH (Inner 
Manipur): Mr. Deputy Speaker, Sir, I would 
not like to repeat all those point. which have 
aJready been made by my hon~ coDeagues. 
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The strategic importance of Assam, the 
geographical position of Assam, is a gate-
way of other States of North-East. It is much 
a sensitive area. In order to go to Tripura, 
Mizoram, Manipur, Nagaland, Meghalaya 
and Arunachal Pradesh, Assam is the only 
way. Therefore, whatever happens in Assam 
has its repercussions in other smaller States 
which are called the seven sister States. 
Therefor., when we discuss something on 
Assam. it has got tp be discussed in relation 
to what happens to the North-East. It is 
because you cannot discuss Assam in isola-
tion. 

The first point that I would like to make 
is this. I am not an Assamese. I have not 
been in Assam. I have never been In Assam 
in my 44 years of life. I have had the priVIlege 
of working as the Member of the Assam 
Pradesh Congress Committee, because 
Manipuri was then, organizationally, within 
Assam for two decades, and the little I know 
of Assam shows that the Congress is the 
only organization so far known to the people 
of the North East because of the efforts it had 
made for hnking the region with the main-
stream activiti,as. The Opposition parties 
change names almost every year, or every 
season. We do not know with which party 
they would go on next. We would like to have 
some consistency. some permanency, as to 
with whom we would like to go. 

In the last elections. the Government 
and the entire House will recall that when the 
entire North was under a wave. the north-
eastern States .. maybe small, but a very sen-
sitive and border area, having borders with 
Bangladesh, Burma and China-refused to 
be swayed by the so-called anti-
Congressism. 

The hone Members from that Side said 
that Congress had no base in Assam. Thev 

wanted to say this only in order to destroy the 
base of the Congress party in Assam. But. 
then, they should not destroy the little that 
the Congress party, from the time of Panditji, 
from the time of the struggle for freedom 
have done to link the mainstream with the 
small, sensitive States-although Assam is 
also a big State. 

The unfortunate situation is that, of late, 
in the name of ULFA, Assam has an orga-
nization, an extremist outfit demanding, as 
its ultimate objective, the sovereignty of 
Assam, secession from the Union of India. 
This IS very unfortunate, in view of the fad 
that atready there IS its nexus with L TTE. I 
need not discuss It; already we have dis-
cussed it elaborately. There is an impact of 
ULFA on the extremist outfits in Mizoram, 
Manipur and Nagaland. We cannot ignore 
this, because the little we have so far achieved 
in the elimination of the extremist elements 
and in the paciflcatton of the atmosphere 
which had been worked up there over the 
decades, is going again to be nullified by this 
so-called anti-Congressism, cultivated and 
indulged in by the anti-Congress elements. 
This is very unfortunate. I remember: on the 
floor of this House, we have discussed 
Tripura, Mizoram, Arunachal, Nagaland, 
Manipur and also the border issue a number 
of times. On those occasions, I do not re-
member to have come across this UlFA 
situation. I had then, as one representing 
that region, repeatedly said on a number of 
occasions since 1971 that the north-eastern 
region should be treated as a very delicate 
subject, and not looked upon merely from 
the angle of party politics. This kind of anti-
Congresslsm should not be indulged in. The 
Congress happens to be the only party which 
has done effective work to bring national 
mainstream into those areas. 

The Government of Assam has to handle 
linguistic minoritieS, and a number of raU .. 
gions. In Assam, as you are aware, there •• 
strong Manipuri pockets In the dl$trids of 
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eachar, Nowgong, Sibsagar and Kamrup. 
Here, to the Governrllent of Assam, now that 
it Is under President's rule. I have this privi-
lege to mention-so that we get the attention 
of the present Government. and to create a 
good footing for the future. For the last 40 
years, since the time of Shri Medhi Ji. we 
have been reconnoitring, almost every year 
with the Government of Assam, whatever 
was the ruling party there. 

Manipur is an established language as 
modern Indian languages. The Government 
of Assam and the Government of Tripura are 
creating problems for the Manipuri language 
because they like to help a community known 
as II Vishnu Priya· speaking a dialect of the 
same name akin to Bengali and Assamese 
but far away from Manipuri. Ethnically also 
they have claimed that they are Aryans. But, 
we, Manipuris. are proud of being of the 
Mogaloid. So, Manipuris have nothing in 
common with the Vishnu Priya ethnically or 
IinguisticaJly. The Governments of Assam 
and Tripura have been approached by the 
Vishnu Priya to recognise their disled with 
Manipuri as its prefix or suffix which is highly 
objectionable. The Government of Assam 
and Tripura should not respond to this de-
mand because this witl amount to interfer-
ence with the linguistic freedom of a 
neighbouring State in the interest of good 
neighbourly relations, traditional relations, 
friendly relations, and proper treatment to 
linguistic minority in that State of Assam. 
which has no right or authority to create 
another Manipuri language outside the 
Manipur mainland. 

SHAI C. SRINIVASAN (Oindigul): I am 
glad to welcome this Resolution for approval 
of Presidents Rule in Assam. 

" The V. P. Singh Government which was 
inactive for a year allowing unlawful activities 
in Assam and Tamil Nadu is no more hef84 

But now the hon. Prime Minister Mr. 

Chandra Shekhar, who has given a firm 
commitment that the law will take its own 
course in Assam and Tamil Nadu is in power. 

The Government in Assam which did 
not take this warning has been dismissed. 

But the Tamil Nadu Government which 
has not taken this warning is still there. The 
ULFA is still posing a serious threat to na-
tional unity and integrity. The whole House 
must, therefore, welcome the President's 
Rule in Assam. 

The ULFA and Punjab extremists are 
not only in Assam and Punjab, but they are 
active in Tamil Nadu also. The ULFA & L TTE 
connection has also been confirmed by the 
Hon'ble Prime Minister in this august House. 
I once again thank him on behaH of AIAOMK. 

The OAK Government under Mr. 
Karunanidhi is welcoming the ULFA and 
Punjab extremists in Tamil Nadu. these ex-
tremists and L TTE militants are holding a 
parallel Government in Tamil Nadu. 

Even an attempt on the life of our leader 
JayalaJita was made by L TTE militants when 
she want to the late C. M. Dr. MGR Samadhi 
on his death anniversary on 24.12.1990. 

The L TIE militant who attempted on our 
leader's life was apprehended by the Re-
porter of Tharasu, a Tamil Journal and the 
same was published in his journal. 18 false 
cases have also been slapped on him by the 
Chief Minister. Tharasu and Dinamalar are 
being pressurisad by the Chief Minister. 
Today. the Editor of Tharasu has received a 
letter from L TTE threatening his life. 

Tax collection in the coastal areas is 
don. by l TTE. robberies, dacoities and day-
light murders by L TTE, ULFA and Punjab 
militants have become the order of the day in 
Tamft Nadu. 
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The Chief Minister, Mr. Karunanath has 
let free smugglers and anti-nationals cap .. 
tured by Indian Navy. The Naval Chief Ad-
miral Mr. Ramdas has also complained about 
this. There is no safety to life and property in 
Tamil Nadu. Tanjore. Rameshwaram, 
Vedaranyam. Tuticorin. Trichy and all the 
coastal areas have become the bases of 
l TTE militants, ULFA and Punjab extrem-
ists. (Interruptions) 

This is the problem of Tamil Nadu. Why 
do you intervene? 

Independent wireless stations are func-
tioning. It is understood that the DMK Party 
has collected a large sum of money to fi-
nancially assist these militants. This has 10 
be inquired. 

It extremists have to be wiped out, the 
Tamil Nadu Government has to be dismissed. 
H the Assam Government had to go for ULFA 
activities, the Tamil Nadu Government must 
also go for L TTEI ULFA and Punjab activi-
ties. I, therefore, want a definite assurance 
from this Government and the Prime Minis-
ter. The people should not misunderstand 
that this Government is partisan in upholding 
the Constitution. 

While I welcome the President's rule in 
Assam, I, therefore, expect that the demand 
of the AIADMK under the dynamic leader 
Puratchi Thalaivi Jayalalitha for dismissal of 
the DMK Government will be accepted in the 
national interest. 

SHRI SHIKIHO SEMA (Nagaland): Mr. 
Deputy-Speaker, thank you for giving me 
time. Assam 1s the mother State of the North-
East Unfortunately, we do not have any 
Member of Parliament from Assam. I was 
born and brought up from Assam, till 1964 
when we were given a separate Statehood. 

MR. DEPUTY SPEAKER: That is why 
we are allowing the MPs from the North-
Eastern States to speak on this. 

SHAI SHIKIHO SEMA: Please oonsider 
me as if I am from Assam and give me a little 
more time. 

let us go back to the importance of 
Assam in the national integrity and national 
consolidation. Had not there been noble 
sons like Shri Gopinath Bordoloi, about whom 
we have heard from our President this morn~ 
jng, would there be an India in the North-
East? It is a very bit question. We are very 
fortunate that Shri Fakhruddin Ali Ahmad 
held the high office of the President of India 
and we are proud of him and we are proud of 
ourselves being Indians. 

You just think of the contribution of the 
people of Assam to the economy of India. 
Tea, petroleum products, rice and many 
others contribute towards the national 
economy. It is because of the cul1ural affinity 
of Assam with the rest of our country that the 
nation has been cemented together. And 
here Assam had to play a vital role reli-
giously, politically, and culturally also as I 
have mentioned. 

Sir. why ;s the situation like what it is in 
Assam today? Once Assam was a mini 
India. Why are such things happening in 
Assam? I want to mention a few points. 

The first is media. The newspapers. 
Doordarshan and alt India Radio, they are all 
misrepresenting the facts. If there is a slight 
firing it will be in the headlines. H any truck fell 
down there, it will be in the headlines. But 
when young people take up national recon-
strudion work they are not noticed. I myself 'to 

have been a youth leader. I have planted lots 
of trees which are now beautifully ftowering. 
None of these are given in the national 
media. If one of my friends clashes with 
some neighbour i1 is given in the headHnes. 
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That is how the North-East is projected here 
as if it is a burning hell. The situation is like 
that. Therefore, the national media should 
change its policy about the North-East. 

Today, we know about all the National 
leaders. The North-Eastern people know 
about Mahatma Gandh;, about Shri Nehru, 
Shrimati Indira Gandhi and Shri Rajiv Gandhi. 
Please forgive me. I am not talking on party 
lines. Our people do not know your leaders. 
Our people do not know the names of your 
parties. Only the Congress Party has come 
to the north-eastern States. 

in 1977. Mr. Morarji Desai headed the 
Janata Party Government. At that time, he 
came to Shillong. Our Naga leaders went to 
him. Then. what did he say? He said: "If you 
are an Indian, I do not want to talk to you 
because you are an Indian. If you you are not 
an Indian, why should I talk to a foreigner?" 
This was the attitude shown by our former 
Prime Minister Mr. Morarji Desai. At that time 
when the Janata Party was in power, all the 
North Eastern States were headed by the 
Regional Parties. The Janata party had en-
couraged regionalism. 

Once Mr. V. P. Singh came to Guwahati 
and encouraged the AGP. But he failed to 
meet the people of the North Eastern States. 

The emergence of AGP has a reason. 
While you had been in their pos1tion. you 
would have thought or behave like that. They 
want to have their identity. They want to have 
their cultural renaissance. They wantto have 
their political identity. But unfortunately they 
went to the extreme. Now it is a point of no 
return from where we have to rescue them. 

Sir, many Members have referred to the 
activities of ULF A. So, I will not repeat them. 
When the AGP Government failed to carry 
out the constitutional duties, why did the 
Janata Oal Party Government not act at that 
time? Why ato yOu all tho time blaming the 

Congress Pfrty? The Congress Party is the 
only ~ arty which has ruled the country for the 
last so many years. During the last 11 months, 
the Janata Dal Government failed to carry 
out the constitutional duties. When you were 
in power for 11 months and you cannot do 
anything. why are you blaming the Congress 
Party wen the Congress Party were ruling 
the country forthe last 40 years? Even today 
only one Janata Dal Party member is here. 
Even the former Ministers did not speak a 
word. I congratulate the Chandra Sekhar's 
Government because it has taken a right 
step at the right time and history will prove it. 

Sir, Assam is known for its regular rou-
tine bandhs. road blocks, train blocks and air 
traffic blocks. Because of this, the whole 
North Eastern suffers. The Assam bandh is 
organised by AASU, Bodos. Karbi-anglong 
students, minority students and the AGP 
Government itself. This is how the North 
Eastern States suffer due to bandhs. 

Sir, National Socialist Council of 
Nagaland had been banned along with ULFA. 
I come from Nagaland. I must speak about 
this. On my enquiry, the Central Government 
had not taken into confidence the State 
Government. Only telephonically, they had 
spoken to the Chief Minister. The Chief Min-
ister also had not reacted or protested and 
the Central Government had to himself ban 
the Nationalist Socialist Council of Nagaland. 
I want to give an instance of mishandling of 
such a situation by the Centre. t gave a 
Calling Attention here in this House. The 
Home Minister, in his reply, remarked that 
Nagaland Students' Federation has a link 
with the terrorist organisation. Nagaland 
Youth Uberalisation Front. But1he Nagaland 
Students' Federation had refuted this alle-
gation. I had demanded a clarification under 
the Speaker's direction 1158. But I have not 
been given the replv. I request the Minister to 
clarify during his reply, 1hat Nagaland Stu-
dents Federation has no Jink with the terrorists 
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Ilks Nagaland Youth Liberation Front. You 
havetoclarifythis.IfV.P. Singh Government 
could announca one lakh jobs in Punjab for 
the educated youth, why not announce at 
least 10.000 job forthe educated youth of the 
North-east? If you do that, it will have a lot of 
effect. It is the Centre which has been ne-
glecting us. I am sorry to tell you that you 
have not even ten minutes forthe north-east. 
H you spare ten minutes for the north-east, 
many of our problems would have already 
been solved. I will give you an example. The 
Bodo problem has been going on. When 
they are organising peacefuUy, non-violently, 
you are not listening. It is only when people 
start agitating violently that you listen to 
them. Now people have been agitating 
peacefully for the last three or four years but 
you are not listening to them. You will listen 
to them only when they resort to violent 
activities. I put a question to the Home min· 
istry. They have refused to reply. This has 
happened three times. I have not even been 
informed why my question has been set 
aside. Then how can the problem be solved? 
I want to ask whether you are going to 
negotiate with Bodo leaders and implement 
the suggestions of the three .. mamber expert 
committee. Are you going to negotiate with 
the Nationalist Socialist Council of Nagaland? 
If you want to solve the problem it is time you 
should negotiate. Why should you wait for 
the baby to cry? It is the mother who has to 
care. We expect you to do that. The 
President's rule is no solution. It is only a 
temporary remedy to solve the immediate 
crying need. But the Centre should initiate to 
revivetha hopes and aspirations of the people 
and bring back Assam to national fold. If you 
turn a deaf ear to the problems of Assam, I 
can tell you in clear terms that you wiU repent 
for this. 

SHRI A.K. ROY (Ohanbad): Today 
morning we c.lebratad the centenary of 
Gopinath Bardoloi. Many good words were 

spoken there. I was thinking, had Bardoloi 
been alive what would have been his reac .. 
tion to this President's rule, to Disturbed 
Areas Act, to 'Operation Bajranj' and alf 
these -things? I am sure that Gopinath 
Bardoloi's sympathy would have gone to 
ULFA than to this Government. What is our 
aim? Our aim is nol to increase the gap, 
widen the difference. Our aim is to win them 
over. Whether imposition of the President's 
rule or sending the Army there will help win 
them back? That has to be decided. Defi-
nitely it will further alienate. AGP has reacted 
very violently that it was engineered by big 
industrialists. No political party in Assam has 
hai&ed President's rule, postponement of 
elections and sending of Army there. Had 
the ULFA been against the minorities, there 
has been a united minority front and even 
they did not welcome Army. ULFA may be 
bad but these people are worse. This is what 
the general reaction of the people are worse. 
This is what the general readion of the 
people of Assam is.lnthisway, are we to win 
over Assam from the clutches of so-called 
secessionists? 

Secondly, politically also it is wrong. On 
10th the Prime Minister took the oath. On 
21st the Ministry was formed. And on 27th 
they dismissed the Assam Govemment when 
on the 8th January the term of the Assembly 
was to end. Strategically, politically and 
practically this was a wrong step which they 
have taken. It was asked by a prominent 
journalist, Nikhil Chakraborty in his analysis: 
does this bringing in of the President's rule 
mean that or the Centre i.8. Congress-
Chandra Sekhar combine want to manage 
the poll to their advantage by ousting the 
AGP Governments? Does this mean that the 
next in the Centre's hit list is Tamil Nadu, 
rules by another non-Congress Ministry? 
So, thesG are the suspicions which will fur- .. 
ther endanger our national integration. 

I would rtke to know one thing. Among 
communalism. racism and seces8ionism. 
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which is mora dangerous to India? Which is 
worst? Sometimes wa are given an impres-
sion in this House that if ther. are insurgents, 
then we can not talk to them but with commu-
nalists we can talk. But what is happening in 
Hyderabad, Aligarh, Punjab, everywhere? 
We can talk to them. We can Jive with them. 
That means, with communalists and racists 
we can live but with secessionists we can-
not. To my mind, in India, communalism is 
hundred times more dangerous than seces-
sionism. If some part of our country becomes 
alienated with us, annoyed with us and wants 
to secede, our line of action should be not to 
send army there, our line of action should be 
to talk to them. know their grievances and 
remove them. But with communalists, there 
cannot be any compromise because com-
munalists are like cancer. They want to re-
main in our body and damage it. 

The point that I want to specially stress. 
which none of the speaksrs has mentioned, 
is that the most important point and the most 
disturbing point, than even the Disturbed 
Area Act, is the element of class question. In 
Punjab, in one year, 3,000 people have been 
killed. Even today morning they killed inno-
cent people indiscriminately-children, 
women, old, everybody_ But they did not 
declare the whole of Punjab as disturbed 
area. No army adion is there. Daily evening 
and morning, they are talking to the extrem .. 
ists. Now they have started their activities in 
Dhanbad and PuruUa also. But in Assam. in 
three years, I was just seeing how many 
people have bean killed. 113 persons and 
ten militants have been killed. But such a big 
scene has been created. In Bihar. everyday 
killings are going on but nobody ;s worried. 
What is the special worry in Assam that we 
ara debating here ULFA? The biggest crime 
of ULFA is not that they are secessionists. 
Thera are many secessionist groups an the 
country. The biggest crime of ULF A is that it 
is hostile to the ruling class. It has touched 
the elite. the rich, the industriaUs1s, the owning 
class, the feeding class. That is Why 6very-

body has become upset. In the AASU 
movement in Assam. three thousand people 
were kiHed. Even in Nenia. more than one 
thousand. children were killed. But nobody 
was worried. Here people have become 
worried because one Swarup Paul, an in-
dustrialist has been kidnapped. So, it is 
because of the rich that they have become 
upset. Therefore. my point is that we should 
very clearly demarcate who among this type 
of extremists is communalist, who killed the 
children. who killed the poor, who killed 
those agricultural labourers who were from 
Bihar and were going to Punjab. We should 
be very much harsh with them. But those 
who are kidnapping Swaraj Paul or Swarup 
Paul and this type of industrialists who de-
serve to be sternly dealt with, we should talk 
to them. I would like to know what right has 
the Government got to rule if they cannot 
stop profiteering, black-marketing, abduc-
tions. rapes, burglaries, atrocities on women 
and drinking? But in Assam, where the so· 
called rebels' rule is there, no such thing is 
happening. What moral right they have got 
because rebels of today may be liberators of 
tomorrow? What is your answer in history? 
Either the Government must rise toth. occa-
sion and govern properly or abrogate their 
f'Ower and get out. It is better you go to 
Hyderabad, the old city and other places in 
Andhra. In those places which are governed 
by the Peoples' War Group, the Naxalitas. 
they are telling that there was no communal 
violence. not even a single person was killed. 
In the old city of Hyderabad which is under 
Government control. 500 people were 
butchered. So, which is better? Now the 
people of Andhra were telling that 'we want 
the peopJes' War Group to rule the whole of 
Andhra so that there are no communal riots. 
At least we wiD not be butcherad.' This is the 
point It your rule means rape and their rule 
means justice. if your rule means placating 
aU those foreign nationals, the foreign Indi-
ans or something like that-the NAls-and if 
their rule means upholding the cause of Ihp 
tncfians,-that is what my comrade said cor 
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rectly-which will you choose? The report 
has come that Assam IS going out of hand 
because the people are acting as a cover to 
the rebels. "the people give power to those 
rebels and don't help the Army, can any 
power, even the strongest power, tackle it? 
So, what I am saying is that it is time that 
instead of correcting them or before correct-
ing them, you should correct yourself. 

Those are two types of rebels in the 
society. One is where the per capita is more 
than the average and they have got connec-
tion with America, England, Canada and all 
other imperialist CQuntries. Where their per 
capita income is above the average, we 
should be harsh. AnQther is those in an 
underdeveloped society where the per capita 
income is less than the average. There we 
should be very very apologetic. very very 
patient, very very sympathetic. We should 
rather apologisetothem, we should apologise 
to the North-East people saying. 'We did 
something wrong'. So, instead of correcting 
them. you come and corred yourself. 

SHAI PETER G. MARBANIANG 
(Shillong): Sir, on this issue I would only like 
to say that the Disturbed Areas Act was 
imposed only in Assam and not in the 
neighbouring States. However, the Bajrang 
operation has been extended to Meghalaya 
border. Many of the villages in the border of 
Meghalaya and Assam have been invaded 
by the army in Bajrang operation which had 
fear to the fear of secessionists and agile .. 
tion. The neighbours in the border used the 
army action to say that the Government of 
India sent the Army to chase the Meghalayans 
from the border. This has created confusion 
here. And, Sir. the border area extended 
from Kamrup district up to Goalpara distrid 
in Assam. In Maghalaya we have a govern-
ment, an elected government At 'east I hope 
that the Government of India will consult the 
CJvil authorities of the Govemment of 

Meghalaya in their operation 'Bajrang' in the 
border area of Mpohaiaya. The army should 
not arrest anybody without the presence of 
our civil authorities. The border issue has 
become a very sensitive issue between 
Assam and Meghataya and the army should 
not create more .confusion. The little time 
that' have is too dangerous to speak any-
thing on the ULFA and their activists and as 
such not I will speak anything on this very 
sensitive and dangerous matter. I have written 
a letter to the Prime Minister that it is a very 
serious problem. I have handed over that 
letter to him this evening itself about the 
Army entering into the sensitive border area 
of Assam and Meghalaya. So, I would re-
quest the Government to do something on 
this. 

The Bodoland problem is another prob-
lem which we have to face courageously. I 
met the agitators forthe Bodoland when they 
came to agitate at the Boat Club here. So, I 
strongly feel that unless the Three-man 
Committee which the previous Government 
has constituted meets and does some con-
crete thinking, another agitation will be started 
by the Bodos and this will be very very 
dangerous. Assam is the gateway of the 
North-Eastern States and any agitation at 
the entrance will affect all the North-Eastern 
States. The slogan 'son of the soil' has 
brought all the troubles in Assam. Assam 
has started to become what it was during the 
Janata rule in 19n. Do not blame the Con-
gress Party; it is trying to bring the AASU into 
the mainstream. I will not talk about the 
ULFA aetiviUes. The time is very short and it 
Is very dangerous to tak on a sensitive issue 
like this. With these words, I conclude. 

THE MINISTER OF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI SATYA 
PRAKASHMALVIYA): Mr. Deputy Speaker, 
Sir, arrangement has been made for some 
eatable items to hon. Members near the 
lobby of Rajya Sabha in the Central Han 
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canteen. Members can go there and utilise 
them. Transport arrangements also have 
been made. 

MR. DEPUTY SPEAKER: Shri Kamal 
Morarka. 

DR. VENKATESH KABDE (Nanded): 
Sir, only thll Home Minister should reply. 

MR. DEPUTY SPEAKER: Any Minister 
on behalf of the Government can reply. 

SHRt KAMAL MOAAAKA: Mr. Deputy 
Speaker, Sir. at the outset, I thank all the 
hen. Members for participating in this debate 
and giving the Government the benefit of 
their views. 

SHRt CHinA BASU: Criticism also. 

SHAt KAMAL MORARKA: Ves; we 
learn a lot from senior Members like Shri 
Chitta Basu. Basically, the comments of the 
Members fall in four categories. Many Mem-
bers have talked about Article 356, the rea-
son as to why it was put in the Constitution, 
the desirability of its being used as sparingly 
as possible. if possible not at all and ron-
nected with that some Members have referred 
to the Sarkaria Commission Report. , would 
like to deal with these points at the end. But 
just now I want to make it clear that at least 
this Government is committed that Article· 
3SS which falls w~hin the emergency powers 
will be used as sparingly as possible and 
only when there is no other alternative for the 
Government. 

Sir, coming to Assam. the first question 
that has been raised is the timing of this 
procJamation. Mr. Kabde and other Mem-
bers have asked that whEtn the normal term 
of the Assembly was to end just after a 
month, whV was this proclamation issued? 
Was there a political motive behind it? 
Through you, Sir~ I wish to inform them that 
the Government had to take a decision on 

whether elections are to be held. because if 
eJections were to be held. the .Iection pro-
cess would have to start and the Election 
Commission would have to issue notification. 
For that very little time was left. If notification 
was not issued at that time, it would be very 
clear to everybody that elections will not be 
held. Even if you allow the AGP Government 
to last its full term, that period would have 
been very crucial as far as the deterioration 
in the law and order situation was concerned. 
Once the Government made up its mind that 
elections are not to be held. the logicat 
decision would ~ to impose President's rule 
immediately. This fact should be clearly un-
derstood because of the peculiar nature of 
the situation in Assam. If the Government 
had to act in the manner it did, it could not 
give advance information about the intention 
to impose President's rule. That is the rea-
son for the tim jng of the proclamation. 

Sir, very rightly Members have said that 
Assam is a plural society; the population in 
Assam is such that it is a l1luhi-lingual, multi-
religious and multi-ethnic society. 

Sir, the Constitution of India itself gives 
recognition to the multi-lingual, multi-reli-
gious and multi·ethnic character of the 
population of this country. In the freedom 
struggle, the various ideals handed down by 
Mahatma Gandhi and Jawaharlal Nehru have 
formed the bulwark of the functioning of the 
democratic institutions over the Jast 40 years. 
I wish to make it clear that the Janata Oal 
(S)-and I am sure, the supporting party 
Congress also-this Government is commit-
ted not to betray the legacy of Mahatma 
Gandhi and Jawaharial Nehru. Come what 
may, we will defend the secular. democratic. 
sodaJist character of the polity of this coun-
try. 

As Members have rightly said, article 
356 is not a cure to this problem. When the 
patient is m. the medicine to the bitter and 
sometimes surgery has to be done. Merely 
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because the medicine is bitter and surgery is 
painful. there is no reason why the doctor 
would not do it. (/ntsntJptions) 

[ Translation] 

I am going to refer C.P .M. also. Please 
liS1en. 

[English] 

Comrade Chitta Basu made a very in-
teresting observation and I am surprised 
about it. He said, an impression has been 
created ever since this Government came to 
powerthat the Centre is out to teach a lesson 
to the States. There is a Government in one 
of the States in this Country in which Com-
rade Chitta Basu is a partner and I do not 
think that Government shares this perception. 

SHRI CHinA BASU: You have also 
threatened the West Bengal Government. 

SHRI KAMAL MORARKA: Don't go by 
newspaper report. I have personally met the 
Chief Minister of West Bengal. I can tell you 
with authority that ther. is absolutely nothing 
to suggest that the West Bengal Govern-
ment in any manner perceives this Centrar 
Government to be a threat either to the 
federal polity of the CX)untry or to the West 
Bengal Govemment in particular. 

Of course, one must understand and 
here the main point comes. You take GNLF, 
Gorkha land trouble a few years ago. I am 
very clear in my mind that it is the maturity of 
the West Bengal Govemment that it cooper .. 
ated with the Centre in finding a solution to 
this problem. Such kind of problems are 
there In various parts of the country and 
continue to be there because of multi-ethic 
character of the country. We must under-
stand that, there are regional aspirations, 
ther. are ethnic aspirations. Those aspira .. 

tions will sometime give rise to extremist 
movement. But if we have to keep this country 
united, it is not even practical to crush these 
movements. Whal is required is to bring 
these movements inter .. woven into the na-
tional mainstream. For that what is required 
is, mature porltical leadership. Whereverthere 
is mature political leadership, I may humbly 
submit that all the various aspirations can be 
easily inter-woven into the national main-
stream. H in any part of the country. such 
movements go out of control-by the very 
nature of these movements, they do tend to 
go out of control-if Is the responsibility of 
the State Government and the Central Gov-
ernment to see that while the genuine aspi-
rations of the people are met, no type of 
secessionist activity is toleratod at any cost. 
It ;s true that there are movements in many 
parts of the country. It is equally true that 
States likQ Punjab and Kashmir have been 
having a long spell of President's rule and as 
the hon. Members, Mr. A.K. Roy suggested, 
though we have done that, we have not 
found a solution. I agree that President's rule 
under article 356 is not a solution: It is at best 
holding on operation. You do that to create 
conditions in which a popular Government 
can be restored. It is nobody's case that in 
Assam, as an altemative to popular rule, we 
have put the President-s rule. With aft humil-
ity, I will submit that in the long history of 40 
years, if there could be a case where there is 

. total unanimity that use of article 356 was 
absolutely called for, it is Assam. 

The CPM Member Shri Biplab Dasgupta 
is not here. He said that he shed no tears for 
the AGP government andt at the same time, 
he opposed the proclamation of President's 
rule. I sympathise with his dichotomy of 
mind. It is because of a the political situation 
in which we are placed today. Ido not ekpect 
them to support the stand which the Govem-
ment takes. Our friend and colleague said 
that today's rebels are tomorrow's liberators. 
I wish that this political VOdabuiaty is under-
stood by our pofltical opponents. Wet who 
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were rebels in the Janata Oal, in the fighting 
we have liberated the country. We consider 
ourselves liberators. I wish the same analogy 
if it is carried to its logical concfusion, I would 
have absolutely no objection. (Interrup-
tions) 

[ Translation] 

SHRI SHOPAT SINGH MAKKASAR 
(Bikaner): You have lost your prestige, so 
you want that we should loose our prestige 
also by going there. (/nt9"Uptions) 

[English] 

I am totally in agreement with Shri A.K. 
Roy that these things cannot be talked of 
frivolously. H there are large sections of 
people who feel in a particular way, if there 
are secessionist movements in the country, 
we must sit together and find a solution 
which must bring to an end the agony or the 
agitation in the minds of those citizens and, 
at the same time, maintain the unity and 
integrity of the country. It is a tall order. I 
agree. But, I humbly submit that if this Con-
stitution of India in its present form is to 
fundion, we have no alternative, we have no 
option, we cannot run away from the fact that 
different political movements which mayor 
may not agree with us must come together 
when it comes to the question of maintaining 
the unity of the country. 

When we were in the Opposition, we 
have ourselves demanded the strengthen-
ing of the federal character of the country. 
The Sarkarta Commission, as Mr. Jaswant 
Singh has rightly pointed out, is a very mild 
document. But, f would humbly submit that 
Sarkaria Commission document by merely 
accepting and putting on paper, wiJI not solve 
the problem. The pr,vious Government, 
when it came to power, changed aU 1he 
governors wholesale. I want to know which 
federal system of politics tells them that the 
office of governor which really shoutd be 

kept above party politics. has been made a 
totally party office. (/nt9"uptions ) 

SHAI SHOPAT SINGH MAKKASAR: 
You kept mum. 

SHRI KAMAL MORAAKA: By the same 
precedent if this Governmem was interested 
in giving a body blow to Indian politics, we 
could have done the same. We could have 
asked the governor to resign. But we did not 
because that is not the way Indian politics 
should be run. That is not what the Constitu-
tion provides. The Governor has his own role 
to play. The Governor cannot become the 
hand-maid man of the ruling Prime Minister 
of the day. Why did they not object? Why did 
they not put their foot down? I would ask my 
friends on the Left Shri Saifuddin Choudhury 
and Shri Chitta Basu who are here. They 
were a party to the violation of the federal 
system. (Interruptions) 

[ Translation] 

SHRI SHOPAT SINGH MAKKASAR: 
We had objected but you did not resign. 

SHRt YASHWANT SINHA: We did 
oppose it earlier also. But you are still cling-
ing to it. 

[English] 

MR. DEPUTY-SPEAKER: Don't insti-
gate them. Please Conclude. 

SHRI KAMAL MORAAKA: J think we 
will have a separate debate on that. 

Coming back to Assam, the other ques-
1ion raised is what has been the degree of 
success in the imposition of Pn~sident's rule 
and the army operation and what are the 
foltow .. up measures. 

Shri Jaswant Singhji asked many ques .. 
tions. He asked about the nature of weapons 
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given, the number of weapons given to our 
armed forces and what was the nature of 
weapons which were recovered. He asked 
for a lot of information. Much of the information 
he asked for cannot be supplied for obvious 
reasons. 

SHRI LOKANATH CHOUDHURY 
(Jagatsinghpur): Please tell when there will 
be elections. 

SHRI KAMAL MORARKA: Shri 
Lokanath Choudhury, please don't get so 
impatient. Your points also I noted. 

We cannot say about the nature of 
weapons etc. But I can assure the House 
that the Army and the Police are well-
equipped to deal with the situation. In such 
cases, it is difficult to round up all the ULFA 
activists. It is not possible. But 1 can assure 
the House that the Army and the Police will 
do their best and will leave not stone unturned 
to SQe that the secessionist elements are 
apprehended at the earliest and conditions 
are restored to normal as soon as possible. 

Regarding follow-up action. there is a 
regular review by the Centre of the situation 
in Assam. Lokanath-ji has been repeatedly 
asking how long the President's rule will 
continue. In fact, somebody wanted an as-
surance that election will be held in the last 
week of March or first week of April. I think it 
will need a bit of astrology to predict when the 
conditions would become normal. I can as-
sure you, the moment the conditions are 
normal. the Centre will hold elections. The 
Centre does not have any stake in Assam. 
The Janata Oats, as a political party, has no 
stake in Assam. You are contradicting. 

[ Translation] 

SHRI SHOPAT SINGH MAKKASAR: 

You are not sure about your own govern-
ment as to how long it will last? 

[English] 

SHRI A.K. ROY: I want to know whether 
the election in Assam will be held earlier to 
the Parliament election or after that. (Inter-
ruptions) 

SHRI KAMAL MORARKA: If we go by 
the Governor's contention that conditions 
were such that President's rule had to b. 
imposed ... 

MR. DEPUTY·SPEAKER; I don't think 
he has asked that question for a reply from 
you. 

( Interruptions) 

SHRI SA TV A PRAKASH MALVIYA: Do 
YOIl mean Assam Parliament? Do you mean 
Assam Lok Sabha? (Interruptions) 

SHRI A.K. ROY: I wanted to know 
whether elections in Assam will be held 
earlier to the Parliament election or after 
that? 

SHRJ KAMAL MORARKA: I think the 
han. Member is giving out his mind. He 
doesn't believe in the Federal system. I don't 
see what a State etection has got to do with 
the Central election. These are two unre-
lated subjects. I am a believer in the Federal 
system. Is this question relevant here? Any-
way, I think only one other point is left. 

[ Translation) 

SHRI SHOPAT SINGH MAKKASAR 
You are not certain about your own member-
ship. 

SHRI SA TV A PRAKASH MALVIYA: He 
is a Rajya Sabha member. 
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SHRI KAMAL MORAAKA: He is from 
my Stat8. He can take all the liberty with me. 
He has voted me to the Rajya Sabha. I am 
grateful to him. (lnt9"uptions) 

I will end by only saying that most of the 
Members who have taken part in the debate 
have supported the proclamation of 
President's ruta though some oft hem are not 
agreeing about the timing and some of them 
have felt that it could have been avoided, 
elections should have been held. I can only 
end by saying that this Government does not 
believe in postponing elections endlessly 
because in any case that cannot help the 
situation. It is not the question of my opinion 
or anybody's opinion. Elections will have to 
be held, sooner the better it is. It is not 
possible at this time to say whether condi-
tions would be conducive to hold elections in 
January. February or March. But two points. 
I want to make before' end. 

Sir, one comment was made by Shri 
Sontosh Mohan Dev that the Governor and 
his advisors have been saying that there is 
no proof of the link among the ULFA. the 
AGP and the AASU. Am I correct? , do not 
know from where he has got that statement 
because on the basis of the Governor's 
report we have promulgated Prosldent's Rule 
and the respect itself says that the thing line 
of distinction among the UlFA, the AGP and 
the ASSU has been obliterated. That is the 
basis on which we have proclaimed 
President's rule. So. I hop. that any state .. 
ment attributed to the Governor is not correct 
because the Governor himsaff has felt that it 
is some AGP workers and AASU students 

r who have got involved and it is not possible 
to distinguish where one ends and the other 
starts. 

Sir. comments have been made about 
the AGP. I just want to make one comment. 

The previous Government at least could not 
be accused of being an unfriendly Govern-
ment to the AGP. They were part of the 
National Front Government. They had a 
Minister at the Centre. The Previous Gov-
ernment has passed on certain directions to 
Assam how to meetthesituation. The Assam 
Government have agreed to some of the 
directions and yet they have not implemented 
the same. These are not the directions sent 
by us to teach them a lesson, as my comrade 
Shri Chitta Basu has said. It has been sent by 
Shri V.P. Singh's Government, a friendly. 
brotherly Government. 

SHRI CHinA BASU (Barasat): The 
Prime Minister made a statement saying that 
certain suggestions were made by the Na-
tional Front Government and those sugges-
tions were not implemented. Therefore, there 
was no alternative than to impose the 
President's rule. My point was, earlier Gov .. 
ernment could be at fault also because they 
did not issue the directives under the consti-
tutional provisions. under Article 256. 

SHRt KAMAL MORARKA: I stand in-
formed about the constitutional provision. 
But the fact remains that the taw and order is 
a State subject. It is the duty of the State 
Government to maintain law and order. It is 
also the duty of the Centre to maintain the 
unity and integrity of the country. Their direc-
tions should be followed. When they were 
not foJlowed the situation came to an extent 
that there was no remedy than what we have 
done. I want to make It absolutely clear that 
there is no intention to interi.ra with any 
State Government if it functions according to 
the Constitution. At the same time, whatever 
duties are given to the State Government, 
that enjoins upon them to maintain the unity 
and integrity of the country. Objectively 
speaking. after seeing an the things, this 
CentraJ Govemment will not shirk f 10m its 
responeibility wherever the situation de .. 
mands .. With these words. I thank the Mem-
ber. once agajn and 1 seek the indulgence of 
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the House in supporting this Resolution. 
( Interruptions) 

SHRI SHIKIHO SEMA (Nagaland): 
need a clarification 1rom the hon. Minister 

. regarding the remarks made by the Union 
Home Minister about the Naga Students 
Federation having a linK with the terrorist 
organisation called the Nagaland Youth lib-
eration Front. But the Naga Students Fed· 
aration have denied it. What do you say 
about this? 

SHRI KAMAL MORARKA: The hon. 
Member must know that when such move-
ments start. when such associations come 
into being. passing comments or issuing 
character certificates to them will not help 
the situation. The Home Ministry is seized of 
the matter. It always takes the objective 
review of the things. Whatever will be done, 
the coercive power on the State will be used 
as minimally as possible. 

MR. DEPUTY·SPEAKER: I think, the 
hon. Minister of Finance would like to say 
that these demands should be passed by 
this House. 

(/ntsrruptions ) 

SHRI SAIFUDOIN CHOUDHURY 
(Katwa): Certain economic points have been 
made by Shri Sontosh Mohan Dev regarding 
setting up of a university at Silchar and 
another at Brahmaputra Valley as also set· 
ling up of liT and a refinary. What have you 
to say about that? 

SHRI KAMAL MORARKA: Shri Sontosh 
Mohan Dey has talked about refinery about 
liT and about universities and other things. 
All these schemes are being pursued. The 
refinery is being included in the next plan. 
For IlT. land was not made available by the 
previous Government. Another sita selec-

tion team has gone there. About the univer· 
sity also, further action is being taken. tn the 
weeks to come, we will see to it that the 
Assam projects are given the highest prior-
ity. (Interruptions) 

MR. DEPUTY-SPEAKER: Both these 
item Nos. 36 and 37 ware taken up together. 
Nobody has said on the supplementary de-
mands. Mr. Minister, if you just say that it 
should be passed. it will suffice. 

(Interruptions ) 

[ Translation] 

SHRI GULAS CHAND KATARIA: Mr. 
Deputy Speaker, Sir, I would like to express 
my views in regard to the demands of Rs. 32 
crores 85 lakhs being sanctioned. I have 
already given my name in this regard. 

[English] 

MR. DEPUTY-SPEAKER: We were 
discussing item nos. 36 and 37 together. 
You can speak on General Demands. I take 
it that you want that this Demand should be 
passed. 

'MR. DEPUTY-SPEAKER: I shaH now 
put the Statu10ry Resolution to the vote of the 
House. 

MR. DEPUTY ·SPEAKER: The ques-
tion is: 

"That this House approves the Procla-
mation Issued by the President on the 
27th November, 1990 under article 
aS60f the Constitution in relation to the 
State of Assam." I, 

The motion was adopted 

MR.DEPUTY ... SPEAKER; I shall now 
put aJJ the cut motions moved to the Supple-
mentary Oemand$ for Grants (Assam) for 
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1990 ... 91 to vote1Ogether, unless any mem ... 
ber desires that any of his cut motions may 
be put separately. 

Cut Motions were put and and negatived 

MR. DEPUTY SPEAKER: I shall now 
put the Supplementary Demands for Grants 
(Assam) for 1990-91 to vote. 

The question is: 

"That the Supplementary sums not 
exceeding the amounts on Revenue 
Account and Capital Account shown in 
the third column of the Order Paper be 
granted to the President out of the 
Consolidated Fund of the State of 
Assam to defray the Charges that will 
come in course of payment during the 
financial year ending the 31 st day of 
March, 1991 in respect of heads of 
demands entered in the second col-
umn thereof against Demand Nos. 6, 
10,11,14,17.20,26,29,32,33,34, 
37, 38, 39 and 58." 

The motion was adopted 

20.50 hrs. 

ANNOUNCEMENTS BY DEPUTY 
SPEAKER 

(I) Motion RII. Contempt of the 
House by a Person from the 
Visitor.' Ganery 

[Eng/ish] 

MR. DEPUTYSP£AKER: AstheHouse 
is aware, at about 11.45 hours tOday, a 
visitor calling himself Umes" Choudhary son 
of Shri Day a Ram Choudhary, shouted Slo· 
gan from the Visitors' Ga1Jery. The Director, 
Security, took him into custody immediately 

and interrogated him. The visitor has mada 
a statement and has apologised for his ac-
tion. 

I bring it to the notice of the House for 
such action as the House may deem fit. 

THE MINISTER OF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA-
MENTARY AFFAIRS (SHAI SATYA 
PRAKASH MALVIYA): I beg to move: 

"That this House resolves that the per-
son calling himself Umesh Choudhary 
son of Shri Oaya Ram Choudhary, who 
shouted slogan from the Visitors' 
Gallaryat about 11 .45 hours today and 
whom the Director, Security, took into 
custody Immediately, has committed a 
grave offence and is guilty of the con-
tempt of the House. 

This House further resolves that l"Ie be 
tet off with a stern warnIng on the riSing 
of the House today." 

MR. DEPUTY SPEAKER: The ques-
tion is: 

"That this House resolves that the per-
son callinQ himself Umesh Choudhary 
sonof Shn OayaRam Chaudhary, who 
shouted slogan from the Visitors' Gal-
lery at about 11.45 hours today and 
whom the Director, Security, took into 
custody immediately. has committed a 
grave offence and is guilty of the con-
tempt of the House. 

This House further resolves that he be 
let off with a stern warning on the rismg 
of the House today." 

The motion was adopted 

(II) Persons Jumping Down from 
the Visitors Clalfery into the 
Chamber 

SHRI A.K. ROY (Ohanbad): Sir, we 
would Uke to know what happened to the 
person who fell down or jumped from 'h~ 
Visitors' Gallery? 
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MR. DEPUTY SPEAKER: I am making 
an announcement in that regard. 

As the House is aware a person named 
Badri Prasad son of Shri Ram Kishan Seth 
had fallen from the Visitors' Gallery in the 
House yesterday. He was immediately taken 
to the hospital. He is still incoherent and is 
stated to be not in a fit condition to make any 
statement. 

At about 11.50 hours today, another 
visitor named Pushpendra Chauhan son of 
Shri Dharmpal Singh Chauhan jumped from 
the Visitors' Gallery in the House. The Direc-
tor. Security, took him into custody immedi-
ately. He was taken to the hospital and is 
stated to be not yet in a fit condition to make 
any statement. 

Any further action in the matter can be 
considered only after these persons are in a 
position to give statements and investiga-
tions are concluded. 

Keeping in view the fact that these two 
incidents of persons jumping down from tha 
Visitors' Gallery into the Chamber ate un-
precedented and have taken place on two 
successive days, I would request the Han. 
Members to apply for Visitors' Gallery cards 
in respect of only those persons who are 
personally known to them so that such inci-
dents do not recur. 

[ Translation] 

PROF. PREM KUMAR DHUMAL 
(Hamirpur): In this connection my sugges-
tion is that the barricade should be raised so 
that nobody is able to jump over it. 

20.58 1/2 hr •. 

ASSAM APPROPRIATION BILL· 

[English] 

THE MINISTER OF FINANCE (SHRI 
YASHWANT SINHA): I beg to move for 
leave to introduce a Bill to authorise payment 
and appropriation of certain further sums 
from and out of the Consolidated Fund of the 
State of Assam for the services of the finan-
cial year 1990-91. 

MR. DEPUTY SPEAKER: The ques-
tion is: 

"That leave be granted to introduce a 
Bill to authorise payment and appro-
priation of certain further sums from 
and out of the Consolidated Fund of 
the State of Assam for the services of 
the financial year 1990-91. It 

Ths motion was adopted 

SHRI YASHWANT SINHA: Sirt I intro-
duce •• the Bill. 

MR. DEPUTY SPEAKER: The Minister 
rT"ay now move for the consideration of the 
Bill. 

SHRI YASHWANT SINHA: I beg to 
move: .. 

"That the Bill to authorise payment and 
appropriation of certain further sums 
from and out of the Consolidated Fund 
of the State of Assam for the services 
of the financial year 1990-91, be taken I 

into oonsideration." , 

*Published in Gazette of India, Extraordinary, Part II. 8ectton 2, dated 10.1.91. 
"Introduced/moved with th$ recommendations of the President. 
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MR. OEPUTY SPEAKER: Motion 
moved: 

"That the Bill to authorise payment and 
appropriation of certain further sums 
from and out of the Consolidated Fund 
of the State of Assam for the services 
of the financial year 1990-91, be taken 
into consideration." 

Now, Shri Sontosh Mohan Dev. 

SHRI SONTOSH MOHAN DEV (Tripura 
West): Sir, I am happy that-though late and 
in spite of his busy schedule-the han. Prime 
Minister who is also the Home Minister of the 
country is present here. The whole House, 
has more or less, approved unanimously 
and also discussed about the President's 
rule. 

They have made one point, that is about 
the Bajrang operation which is going on. It is 
good and it is needed. But. at the same time, 
some speed in the developmental work of 
Assam should be given. because eleven 
years-six years in agitation and five years 
in mis-rule-have been wasted. In spite of the 
fact that large sums of money were given by 
the Central Government, the developmental 
work was more or less stand-still and a la~ge 
part of the money of the developmental work 
has gone in a surruptitious way in the hands 
of ULFAwhich is known to the Government. 
I do not want to elaborate it. I am happy that 
when the Governor of Assam and the Advi-
sors tast1ime came here, the Prime Minister 
h~d a meeting with them. He issued guide-
lines that all the projects which are in the 
pipeline should not :be stopped, and they 
should be given proper importance and all 
the projects should be completed. , urn 
grateful for that. f also came to know that a 
special sanction of Rs. 100 crores have b~en 
made at the instance of the Prime Minister. 
In spite of that, tho situation in Assam is ~o 

bad. In the VaHey, from where I come, at 
feast hundred small bridges are not in order; 
roads are very bad; municipal condition is 
also very bad; rural condition ;s also very 
bad. SO,Iwili requestthe hone Prime Minister 
and the Finance Ministerthat whatever is the 
reasonable demand from the Governor of 
Assam for the developmental work, that 
should be given due consideration. The agi-
tation of the ULFA and its activities are 
reason for the non-performance of the Gov-
ernment there. So, I will request the hon. 
Prime Minister to take special care to see 
that the developmental work also goes. hand-
by-hand so that the people can feel that not 
only army operation is there, but also the 
Government of India is taking care,about the 
economic development of the area. 

Lastly, I will just point out one thing. A 
wrong message goes from here. Whenever 
there is agitation, you are meeting the de-
mands and when there is no agitation, you 
are not meeting the demands. Madam Indira 
Gandhi, used to say the Barak Valley-from 
where I come--as an Island of Peace. A 
University Bill has been passed; assent has 
been given by the Government and by the 
President. As. 75 crores wElre made avail-
able in the Budget. But now the Union Edu-
cation Mintster and the Assam Governorsay 
that they could not start the work in the 
University because of lack of funds. Shri 
Kamal Morarka knows that there is an official 
press release, given by the Prime Minister'S 
Office, saying that all these projects are 
reserved. I shall humbly say that our area is 
very peaceful: we never joined any agitation 
at any time; we have decided to be in the 
nationai mainstream. So. I Will request the 
Prime Minister to look into this particular 
problem. 

THE PRIME MINISTER (SHAI 
CHANDRA SHEKHAR): Mr. Deputy 
Speaker, Sir. I want to inform !his House and 
the hon. Member. Shri Sontosh Mohan Dev 
that only fast week 1 had a meeting wjth the 
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Governor of Assam and also the officials of 
Assam and the Government of India wer~ 
present. We have decided that all those 
schemes that have been cleared, they should 
be implemented. About the Barak Univer-
sity, I told that the work should be taken up 
immediately. There are certain problems, 
Mr. Deputy Speaker, that certain schemes 
were announced without going into the de-
tails of the project. The location is not known 
and there is problem and the Government 
cannot do everything in a moment because 
there is controversy about the other Univer-
sity, whether it should be established some-
where near Guwahati or Dispur or other 
places. Otherwise, because of dearth of 
money, we are not stopping any scheme. I 
want to assure the Housethatthe President's 
rule was imposed only because the develop-
mental work was at a stand-still in that State 
and the aim and goal of that rule is that we 
should start developmental activities with full 
vigour so that the Assam people do not feel 
that they are being neglected, and that, that 
is the economically backward region. That is 
our responsibility and duty to see that they 
are put at par with the rest of the country. 1 
know about the bridges and the road that 
they are in a bad shape. It is not only because 
of the money, but also because of the mis-
utilisation of the money. You have not got 
less money for roads and bridges. The im-
presston should not go that Assam has been 
discriminated in aUotting money. Money has 
been aHotted. If it is not properly used, it will 
be the responsibility of my han. friend to see 
that the Government behaves in more proper 
manner and utilises the funds that are allotted 
to them. So, I assure, Mr. Deputy Speaker, 
that we shall do Qverything possible for the 
development of Assam. not only Assam but 
alf the economically backward regions and 
Assam is on our priority list. 

MR. OFPUTY SPEAKER: The ques-
tion is: 

"That the Bill to authorise payment and 
appropriation of certain further sums 
from and out of the Consolidated Fund 
of the State of Assam tor the services 

I 

of the financial year 1990 .. 91, be taken 
into consideration." 

The motion was adopt8d 

MR. DEPUTY SPEAKER: The House 
will now take up clause by clause consider-
ation of the Bill. 

MR. DEPUTY SPEAKER: The ques-
tion is: 

"That clauses 2, 3 and the Schedule 
stand part of the Bill." 

The motion was adopted 

Clauses 2, 3 and the Schedule were 
added to the Bill 

MR. DEPUTY SPEAKER: There are no 
amendments to clause 1, so I put clause 1, 
Enacting formula and long title to the vote of 
the House. 

The question is: 

liThe clause I, Enacting formula and 
the long Title stand part of the Bill." 

The motion was adopted 

Clause 1 t Enacting Formula and th9 Long 
Title were added to the Bill 

THE MINISTER OF FINANCE (SHRI 
YASHWANT SINHA): Sir. I beg to move: 

l'That the Bill be passed.-

MR. DEPUTY SPEAKER: The ques-
tion is: 

·rrhat the Bill be passed." 
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The motion was adoptsd 

21.07 hr •. 

DEMANDS FOR SUPPLEMENTARY 
GRANTS (GENERAL) 1990-91 

[English] 

MR. DEPUTY SPEAKER: The House 
will now take up Discussion and voting on 
the Demands for Supplementary Grants 
(General) for 1990-91 for which two hours 
have been allotted. 

Motion Moved: 

''That the respective supplementary 
sums not exceeding the amounts on 
Reserve Account and Capital Account 
shown in the Third column of the Order 
Paper be granted to the President out 
of Consolidated Fund of India to defray 
the charges that will come in course of 
payment during the year ending 31 st 
day of March, 1991 in rasped of the 
following demands entered in the sec-
ond column thereof against Demand 
Nos. 1,2, 6.7.23,26.38,42,44,47, 
58, 61, 68, 69, 71, 72, 79, 82 and 86. 
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MR. DEPUTY SPEAKER: Han. Mem-
bers present in the House, whose cut mo-
tions to the Demands for Supplementary 
Grants (General) have been circulated, may, 
if they desire to move their cut motions, send 
slips at the Tabte within 15 minutes indicat-
ing the serial numbers of the cut motions 
they would like to move. Those cut motions 
only will be treated as moved. 

A list showing the serial numbers of cut 
motions moved will be put up on the Notice 
Board shortly. In case any Member finds any 
discrepancy in the list, he may kindly bring it 
to the notice of the officer at the Table without 
delay. 

[ Translation] 

SHRI GULAS CHAND KATARIA 
(Udaipur): Mr. Deputy Speaker. Sir, I would 
like to make a few submissions particularly in 
regard to Assam in the supplementary De-
mands which we are going to pass. Assam 
has its own importance, if it is included in 
that. It would come in the general category. 
I would like to point out two things in particu-
lar, Assam happens to be adjoining State to 
the borders of three countries Le. 
Bangladesh. Burma and China and thus has 
its own importance from the defence point of 
view ...... (Interruptions) ..... . 

MR. DEPUTY SPEAKER; No. no you 
.:annot speak in this manner. (Inte"uptions) 

[English] 

No, no we are not discussing Assam 
now. 

[ Trans/ation] 

SHRI GULAS CHAND KAT ARIA: These 
may also be inctuded with the discussion on 
the General Demand. 

MR. DEPUTY SPEAKE:A' Tt,is tS not 

the way to speak on Supplementary De· 
mands, you can speak only on Demands 
and not everything. 

[English] 

So, you confine to the Supplementary 
Demands please. 

[ Translation] 

SHRI GULAS CHAND KATARIA: In 
this Budget we must keep in view that from 
security point of view. special funds are 
allotted to the border states whether it is 
Rajasthan, Assam or Punjab. Because for 
the last few years foreigners have been 
constantly infiltrating in our country and we 
have not been able to check them. The 
proposal of raising a fence there was ap-
proved a long time ago, however, the long 
Rajasthan border adjoining Pakistan still re-
mains open and we must allot special funds 
to raise fence there. We have failed to dothis 
much. The allocation of funds in the Budget 
of thts country are not inadequate but are not 
utilized properly. Unfortunately, not even ten 
per cent of total money given from the trea-
sury is spent for the purpose specified. The 
Government should be careful whether the 
funds allocated are being utilized properly or 
not. The Central Government allocates funds 
for the developmental purpose. 

MR. uEPUTY SPEAKER: I interrupt 
you, because we are supposed to concen-
trate only on demands when Supplementary 
Demands are discussed, we are not sup-
posed to speak on general principles or 
general policy at that occasion. The scope in 
it is quite limited. it is stated in the prescribed 
rules also. Be brief in whatever you have to 
say 

SHRI GULAS CHAND KATARIA: I will 
certainly say in shortt Mr. Deputy Speaker. 
Sir, whenever funds are allocated. the Gov .. 
ernrr.ent must se. that they are utilized 
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properly, the Government should monitor 
the whole process. At least As. 2000 erares 
have been spent for the development of 
tribal areas but the people of those areas are 
not benefitted by it. Their income has not 
inoreased. When funds are drawn from the 
Government, treasury and allocated for de-
velopmental purposes, it i~ our duty that 
monitoring of the whole process is done. The 
Government must be vigilant that the whole 
amount is utilized. Attention should be given 
to the fact that where the money should be 
invested, what are the requirements, and 
there only the money should be spent. In 
view of the fact that most of the areas in 
Rajasthan are backward from the point of 
view of roads, therefore, funds should be 
allocated for the construction of roads. 
Though the State Government spends ad-
equate money, even then, special allocation 
for this purpose should be made. If full atten-
tion is not paid in this direction, the problem 
may deteriorate as it has been in the case of 
Assam problem. Because the income of 
tribal people is so less that if anyone tries to 
create th.e feeling of secessionism in them it 
can be easily created in their minds. We 
should remain cautious in this respect and 
set up a Tribal Development Council for the 
development of tribal areas, which should 
hold the responsibility to look after all the 
working process related to the tribal areas, 
make arrangements in all respects and 
monitor whether the allocated funds are be-
ing utilized properly or not and educational 
development is taking place and social 
welfare works are done properly. 

Mr. Deputy speaker, Sir, my submission 
is that whatever funds arG allocated, are 
adequate. My belief is that more develop-
ment can take place with the same amount 
but that is not being done due to corrupt 
practise. Today, our machinery consumes 
the enUre money. About 33 to 40 per cent of 
the total fund is spent in paying salaries, then 
how devetopment can take place. Facilities 
bomg provided to the officials should be 

curtaiJed, if this is done, the problem of diesel 
and petrol will not even arise. However, a set 
pattern is there that every official is entitled to 
have a car, a telephone with STD facility no 
matter whether it is necessary for djscharg-
ing his official duties or not, it is being used 
by his 1am ily but the Government has to bear 
all these expenses. The Government should 
control such ey.penses. Today, in this coun-
try on one side. people are unable to make 
their both ends meet, while on the other side 
money is wasted on Government machinery 
in this manner. 

MR. DEPUTY SPEAKER: You are di-
verting yourself from the general Budget to 
general policy. 

SHRI GULAS CHAND KATARIA: Mr. 
Deputy Speaker, Sir, I am going to conclude 
within a minute. My only submission is that at 
the time of allocating funds, we must be 
cautious whether the money is being utilized 
property or not, whether the deserving per-
sons are benefitted by it or not. With these 
words, I conclude. 

[English) 

SHRI JANARDHANA POOJARY 
(Mangalore): Mr. Deputy-Speaker, Sir. the 
second batch of Supplementary Demands 
for Grants for the financial year 1990-91 
included in this booklet covers 22 Grants. 
This involves additional cash outgo of As. 
648.95 crores. By these Supplementary 
Demands for Grants W9 are going to in-
crease the deficit. Already by additional 
taxation in the current financial year, we 
have crossed the figure of Rs. 8000 crores. 
This heavy burden of Rs. 8000 crores of 
taxation has never happened in this country. 
This is for the first time it had happened. 

So far as the present Finance Minister 
and also the Prime Minister are concerned, 
at the very outset, I would say that they are 
not hypocrites, they are straight forward 
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[Sh. Janardhana Poojary] 

people. The previous Government, when it 
was headed by Shri V.P. Singh and the 
Finane. Minister atthattimewas Prof. Madhu 
Dandavate, they declared that they had in-
herited empty coffers. and practically t the 
Exchequer is empty and we have become 
insolvent. When you take into consideration 
all these supplementary demands pertain-
ing to the Ministries of Agriculture, Civil 
Aviation, Commerce, External Affairs, Fi-
nance, Food and Civil Supplies, Home Affairs, 
Human resource Development, Parliamen-
tary Affairs. Petroleum and Chemicals, Steel 
and Mines. Surface Transport, Welfare, De-
partment of Electronics, Secretariats of Par-
liament. President, Vice-President and the 
Union Public Service Commission etc., I 
may be permitted to say that the prevIous 
Government did not give any direction to the 
economy. It is because of these things, the 
present Government had to inherit their 
legacies. I can say that the economy is in a 
very bad shape. The prices are rising so 
sharply that the people are not in a position 
to tolerate the burden. This Supplementary 
Demand is also going to enhance their diffI-
culties and further worsen the SItuation. 
Unfortunately. for the people of this country, 
the previous Government headed by Shri 
V.P. Singh failed to give any direction. He 
has not only failed to give any direction to the 
economy but also to the pontieal lite of the 
nation. 

So far as deficit is concerned, I feel that 
the total dafioit would be \)f the order of more 
than Rs. 20,000 crores. 

Sir, 'know that you are going to quote 
something. I had also faced such difficulties 
when I placed the Demands for Grants for 
Grants. 

MR. OEPUTY SPEAKER: The scope of 
debate on supplementary grants is this. 

UThe debate on the supplementary 
grants s~1I be confined to the items 
constituting the same and no discus-
sion may be raised on the original 
grants nor policy underlying them save 
tn so far as it may be necessary to 
explain or illustrate the particular items 
under discussion. " 

SHRI JANARDHANA POOJARY: The 
total deficits which have been quoted in the 
Supplementary Grants, its effect on the infla-
tion is like this. What is the inflation rate 
today? I do not know how you could prevent 
me from quoting all these things. 

MR. DEPUTY SPEAKER: Please con-
tinue your speech instead of taking time on 
this. 

SHRI JANARDHANA POOJARY: We 
have got the figure of deficits. It is going to 
give us more trouble; more pressure on the 
economy. I see that the previous Govern~ 
ment, headed by Shri V.P. Singh had cre-
ated a havoc in the economy. Shn V.P. 
Singh has made the country weep. Our 
former Finance Minister, Prof. Madhu 
Dandavate had given lectures to us about 
deficits. You have also heard his lectures 
about deficits. Do you know what would be 
the deficit at the end of the year? He went on 
giving lectures to us; he went on talking and 
he did not take any action. Ultimately, what 
had happened? This Professor, who is a 
toothless wonder of this country, gave us 
such a bad state of the economy. Unfortu-
nately, the poor people have to suffer today. 
You are asking me to confine only to the 
de~artments concerned. 

MR. DEPUTY SPEAKER: l am not 
asking you; the rute asks you. I am just 
remanding you of the rule. 

SHRJ JANARDHANA POOJAAY: tWill 
come to the Finance ministry's proposals. 
Sofar as pI evrous Government is concerned I 
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thay had given a promise to the nation that 
there would be bad debt relief to the farmers. 
I was told that bad debts, sOJar as Govarn-
ment accounts are concerned, have not been 
debited. I have further been told that the 
banks have not asked the Reserve Bank to 
get the money for them, for the purpose of 
giving relief to the farmers. 

I am also told that the Reserve Bank 
also has not come before the Government to 
debit their account. The latest position may 
be stated by the Finance Minister, sofar as 
this aspect is concerned. 

The former Finance Minister, Mr. Madhu 
Dandavate reduced the deficit-by what 
method? I am requesting the present Fi-
nance Minister not adopt that method. Sofar 
as reducing of the deficit is concerned, he 
fooled the nation. He went in for internal 
borrowing to the extent of 230/0. The previous 
Government which was headed by the Con-
gress had gone only to the extent of 16% , 

sofar as market borrowing is concerned. 
Market borrowing has been raised. and defi-
cit has been shown less. Kindly don't adopt 
this method. 

/ 

Sofar as the Plan is concerned, there 
are so many heads under these Supple-
mentary Demands also. The former Finance 
Minister reduced the Central Plan by 3%. For 
the Central Plan outlay, the earlier Govern-
ment had given, sofar as Central Government 
is concerned, 180/0. the current year's Cen-
tral Plan was reduced to 16%. The present 
Finance Minister has come up with this 
proposal for Supplementary Demands. 

For the Ptan, we have As. 150 cmrss 
towards each compensatory support for ex-
ports; then also As. 1.54 croras for assis-
tance to National Cooperative Consumers 
Federation. The total is Rs. 151.54 crares. 
Then for non-Plan, you have a supplemen-
tary budget of RI. 497.45 orores. I do not 
blame you; I blame the previous Govem .. 

ment headed by Shri V. P. Singh, and also its 
Finance Minister, Mr. Dandavate. I squarely 
bfame them for this state of Affairs. I do not 
say tat you are responsible, but unfortu-
nately as the Finance Minister, you have 
inherited this legacy. 

Now about the Ministry of Food and Civil 
Supplies. Mr. Finance Minister. you have to 
out the money supply to hoarders and smug-
glers. Prices are rising very sharply, and you 
have to take some stern action against these 
hoarders and smugglers, and you also have 
to strictly implement the proviSions of the 
Essential Commodities Act. Unless you do 
this~ because you are coming forward with 
the Demand forthe Ministry of Food and Civil 
Supplies also, unless action is taken. prices 
will go up; and if more money to those 
people, you wit! not be in a position to curtail 
price rise. 

Sofar as Civil Aviation Ministry is con-
cerned, the former Prime Minister did a fool-
ish thing by landing Airbus-320. Trying to 
find cut some corruption in every issue is not 
going to help anybody in this country. What 
has happened today, unfortunately? The 
country has suffered a loss of Rs. 100 erores, 
or more than Rs. 1 00 crores. 

If, at all, this is going on like this, then 
what will happen? Mr. Vaidyanathan a former 
Member of the Planning Commission, has 
written to the Government .. you can make ~ 
clear by making a statement here-stating 
that the Eighth Plan cannot be finance if this 
non-plan wasteful expenditured is continued 
in this 10rm: and non-plan expenditure is 
rising; and from your statement. i1 is very 
clear that we cannot stop it. 

Even your predecessor, in the firat quar-
ter of this current year, has said that he had 
reduced the deficit. How? In the previous 
year. h8 used to speak about the advance 
payment of taxes to the States. I can tell my 
learned friends from West Bengal and other 
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States that Mr. Dandavate had played a 
mischief, so far .. States are concerned. 

The Congress Government made an 
advance payment of share of taxes to the 
extent of Rs. 1000 crores. He has befooled 
the country by stating that he had reduced 
the deficit; the deficit had been curtailed by 
his government. That is also a wrong state-
ment made by Mr. Dandavate. At the fag end 
of the year, Mr. Dandavate, the former Fi· 
nanee Minister, cleverly did "ot come before 
the House with Supplementary Demands for 
Grants. He did it in order to befool us. 

• Unfortunately J you have inherited this 
legacy. You have to come for the supple .. 
mentary budget. You have come for subsidy 
to the export; you have also come for sub-
sidy to the backward regions. That has to be 
incurred. It will be more also. You have to tell 
us what is the position? You have to incur 
more expenditure. Seeing all these condi-
tions. what would be the position of the 
economy? I suggest you that you go in for 
more production, go in for productivity and 
also go in for priority areas only where you 
can produce more. 

So far as the balance of payment is 
concerned. I tell you that there is no need for 
budgetary support; budgetary support is not 
required. So far as oil companies are con-
cerned, they have provided for themselves 
by administering prices. Now, you have to go 
only for foreign exchange. It is not a rupee 
payment. There also you have to be very 
careful, and you move very cautiously. The 
former Finance Minister, Mr. Dandavate. 
spoke the language of despair. It created a 
scare not only in the minds of the people. but 
outside the country afso. Mr. Finance Minis-
ter, you knowthepoaitlon. You want to go for 
this foreign exchange; you also want to go 
for IMF. 

MR. DEPUTY SPEAKER: Mr. Poojary. 
1 must tell you that I did not allow Mr ~ Kataria 
to go into aU these details; and it would be 
wrong on my part to have mora indulgence 
than it is proper to allow you to go into all 
these details. Please confine your submis-
sions to the supplementary demands. 

SHRIJANARDHANA POOJARY: When 
the supplemenJary demands are discussed I 
we have to give some suggestions to the 
Finance Minister. 

MR. DEPUTY SPEAKER: You can do it 
because you have got some experience 
about it. Please give it in writing also and he 
will be amenable to your suggestions even 
outside. 1 have a lot of business to do. There 
are two or three other Bills to be passed. 

SHRI JANARDHANA POOJARY: The 
Finance Mlnister·s views are very clear. We 
have got a Prime Minister whose vision is 
also clear. Your steps sofar are positive. H 
there is any diversion, naturally we will criticise 
that also. We know your difficulties. You are 
taking hard decisions. You are- not running 
away from your responsibility. 1 appreciate 
your guts. I appreciate your boldness. :You 
take hard lines; at the samatime see that the 
benefit of all your steps goes to the poorest 
among the poor people and you wipe out 
their tears. Then only the country will be 
grateful to you. Thank you very much. 

OR. SUDHIR RAY (Burdwan): I rise to 
oppose the demand for grants placed before 
this House. We are passing through a critical 
situation. Therefore any wasteful expendi-
ture would lead to further inflation. Already 
the common people are groaning under high 
priceS. The prices of essential commodities 
ate soaring, the prices of rice, edible oUs, 
onions. potatoes ar. rising and I hay. read fn 
a daily n.'NIp.perthat in Bombay onions are 
s.tting at Rs. 22 per kg. t and potatoes at Rs. 
20 per kg. Thet.fore, the common peop4e 
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are simply groaning undarthe burden and 
they do not know whom to accuse because 
they are not acquainted with the power bro-
kers of our Q)~ntry and Mr. Janardhana 
Poojary has accused the former Prime Min-
ister and the former Finance Minister. But 
the fact is that for the last ten years Gov-
ernmen1 always took recourse to deficit fi-
nancing and therefore we have come to this 
sorry pass. The country has now external 
debt to the tune of Rs. one lakh crores and 30 
par cent of the GNP is spent for servicing 
extemal debt. Internal debt also is mounting 
day by day. 

Foreign exchange reserves have come 
to a meagre position. We have heard that 
there is only Rs. 2500 crores left, which can 
only last for 20 days. Above all, there is the 
Gulf surcharge. Therefore, the Government 
in order to tide overtheerisis has approached 
the IMF and the World Bank. But this is 
wrong. 

MR. DEPUTY SPEAKER: I will exp&ain 
to you. This is a Demand for grant. Now, 
supposing there is an inquiry instituted and 
no money was provided, so money is re-
quired. So, they havasoughtthe money from 
you and we have to speak whether that 
inquiry was properly done or not and we do 
not go into all the other details. 

DR. SUOHIR RAY: Therefore, I would 
say that the money supply should be re-
duced as far as possible and the Government 
should follow a pre-peasant agricultura.1 
policy. Pre-paasant agrarian poJicy means 
land reforms must be imp"emented without 
delay. If land reforms are implemented then 
the pe.eants would be enthuS$d to g.fOW 
produots and thus tncrease productively. 
Similarly. pre·iabour industrial policy i.8. 
workers' participation jn managementshou1d 
be there. There must be a minimum wage for 
th.unOf~nised sector and the MOney supply 
shOuld be reduced to the minimum Md th .... 
shoutd be increase of daily necessilin and 

there should also be an effective public dis-
tribution system. Wrthout an effective public 
distribution system there cannot be reduction 
of prices. And not only this; at the same time 
there should be proper monitoring of pro-
curement and buffer stocking of foodgrains. 
With these words, I conclude. Thank you. 

MR. DEPUTY SPEAKER: Ithinkthehon. 
Minister is very fortunate. Everybody has 
supported his demands. 

THE MINISTER OF FINANCE (SHRI 
YASHWANT SINHA): I have nothing more to 
add. We just had a general debate on the 
economic situation earlier when we discussed 
the Taxation (Amendment) Bill. All the points 
have been covered, inflation we have dis-
oussed separately. So, I realty do not have 
any points to answer. They have already 
been covered. 

I only recommend that the Bill be passed. 

MR. DEPUTY SPEA~R: If there are 
any good points, wherever k is possible you 
will certainly consider theml 

I shall now putthe Demands for supple-
mentary Grants (General) for 1990-91 to 
vote. 

The question is: 

"That the respective Supplementary 
sums not exceeding the amounts on 
Revenue Account and Capital Account 
shown in the 1hird OQfumn of the order 
paper be grantMi to the Pretident out of 
the Consolidated Fundc>f India 10 defray 
the charg.s that wm come in course of 
payment during the year ending 31 st 
day of Match, 1991 in resp-a of the 
following demands entered in the sac-
ond column thereof Igmlt Demand 
Nos. 1 ,2.6,7, 23t 28.38.42.44,47.58. 
Ii. •• 89, 1', 72t 79. 82. and 86." 
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The motion was adopted. 

21.56 hr •• 

APPROPRIATION BILL· 

[English] 

MR. DEPUTY SPEAKER: Now, we shall 
take up the Appropriation Bill. The M~nister 
will know move for leave to introduce the 
Appropriation Bill. 

THE MINISTER OF FINANCE (SHRI 
YASWANT SINHA): Sir, I beg to move for 
leave to introduce a Bi II to authorise paym ent 
and appropriation of certain further sums 
from and out of the Consolidated Fund of 
India for the services of the financial year 
1990-91. 

MR. DEPUTY SPEAKER: The question 
is: 

"That leave be granted to introduce a 
Bill to authorise payment and appro-
priation of certain further sums from and 
outoftheConsolidated Fund of India for 
the services of the financial year 1990-
91." 

The motion was adopted. 

SHRI VAS HWANT SINHA: I I ntroduce** 
the Bill. 

MR. DEPUTY SPEAKER: Now the 
Minister may now move that the Bill be taken 
into consideration. 

SHRI VASHWANT SINHA): I beg to 
mov.· .. : 

"That the Bill to authorise payment and 
appropriation of certain further sums 
from and out of the Consolidated Fund 
of India for the services of the financial 
year 1990-91, be taken into consider-
ation." 

MR. DEPUTY SPEAKER: The question 
is: 

IIThat the Bill to authorise payment and 
appropriation of certain further sums 
from and out of the ConsaHdated Fund 
of India for the services of the financial 
year 1990-91, be taken into consider-
ation." 

The motion was adopted. 

MR. DEPUTY SPEAKER: The House 
will now take up Clause by Clause consider-
ation of the BiH. There are no amendments to 
clause 2, and 3 the schedule. 

The question is: 

"Classes 2 and 3 and the Schedule 
stand part of the Bill." 

The motion was adopted. 

IIClasses 2 and 3 and the Schedule 
were added to the Bill." 

MR. DEPUTY SPEAKER: The ques-
tions is: 

''That cJause 1, enacting formula and 
the long title stand part of the Bill. 

The motion was adopted. 

) 
Clause 1 , the Enaottng Formula and tnt 
long Tjtle were added to the Bill. . ~ 

·Published in Gazette of india, Extraordinary I Pt. II, section 2, dated 1 a. 1.91. 
"Introduced with the r.commf3nd~tjon of the President. 
-"Moved with the recommendation of the President. 
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MR. DEPUTY SPEAKER: The Minister 
may now,move that the Bill be passed. 

SHRI YASHWANT SINHA: I beg to 
move: 

"That the Bill be passed." 

MR. DEPUTY SPEAKER: The question 

"That the Bill be passed." 

Ths motion was adopted. 

21.38 hrs. 

STATUTORY RESOLUTION REDISAP· 
PROVAL OF THE JAMMU AND KASH-
MIR CRIMINAL LAW (AMENDMENT) 

ORDINANCE, 1990 

AND 

JAMMU AND KASHMIR CRIMINAL LAW 
AMENDMENT (AMENDING) BILL 

AND 

DEMANDS FOR SUPPLEMENTAAY 
GRANTS (JAMMU AND KASHMIR, 1990-

91 

(EngHsh) 
I 

MR. OEPUTY SPEAKER: The House 
Will nottake up combined discussion on item 
ftC)$. 4 to 45 for which two hours have bean 
1iIOtta:t. W. can finish it within a shorter time 

r' also. 

toton,. Members present in the House, 
whose out motions to the Demands for 
Supplemftntary Grants (Jammu and Kash-
mir) havabeen circulated. may t if they desire 
to MOVe their cut motional send alips at the 

Table within 15 minutes indk:ating the .. rial 
numbers of the cut motiona they would ' •• to 
move. These cut. motions only will be trNted 
as moved. 

A list showing.the .. rial numbers of cut 
motions treated as moved will be put up on 
the Notification shortly' necessaty. In case 
any Memberlinds any discrepancy in the list, 
he may kindly bring it to the notice of the 
Officer at the Table without delay. 

Shri Girdhari Lal Bhargava. 

[ Translation] 

SHRI GIRDHARI LAL BHARGAVA 
(Jaipur): Mr. Deputy Speaker. Sir, I urge 
upon you to kindly let the proceedings of the 
House continue tomorrow, there will·be no 
harm if such an important Bill is taken up 
tomorrow. I ••• ,.( IntBrruptions) 

THE PRIME MINISTER ( SHAI 
CHANDRA SHEKHAR): Tomorrow, it is to 
be presented in Rajya Sabha . ............ (In-
terruptions) ...... . 

SHRI GIRDHARI lAL BHARGAVA: I 
have just suggested because this is a very 
Important Bill. (Interruptions) ........ . 

MR. DEPUTY SPEAKER: This is to be 
sent to the other House, if this obstacle was 
not there, it could be taken up tomorrow. 

( Interruptions) 

MR. DepUTY SPEAKER: Mr. Bhargava, 
after the Bill is passed by this House, it is to 
be sent to the other House."That is why W8 
are taking this But right now, oth~rwise we 
would have taken it tomorrow. ' 

SHRI G1ROHARIl.Al BHARGA V A:. Mr. 
Deputy Speaker, Sir, 'have liven a notice 
for statutory resolution in this regard, 'that 
this House disapproves of the Jammu and 
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[Sh. Girdhari Lal Bhargava) of ex-serviceman should be set up there to 
protect the borders. 

Kashmir criminal law (Amendment) ordi .. 
nances, 1990 (Ordinance No, 1 of 1991) 
promulgated by the Governor on 17th De· 
cember. 1990.· I also wanted it to be circu .. 
lated to ascertain the public opinions and I 
also gave notice for Cut Motions. As per your 
orders, I am taking up all the three matters 
simultaneously . 

Mr. Deputy Speaker, Sir, in case they 
wanted to make some amendments in crimi· 
nallaw then Governor should not have pro· 
mulgated this ordinance. I oppose this move. 
In the Constitution of Jammu & Kashmir, 
there is no provision for punishment for 
causing an insult to the National Flag. Thus, 
I request you to provide for punishment for 
causing an insult to the National Flag 
alongwith making other provisions. I also 
request you to ensure that national flag will 
be hoisted on all the Government buildings 
situated there. As per my knowledge the 
National Flag is not hoisted there on the 
Government buildings. 

Mr. Deputy Speaker, Sir, my next sub-
mission is that personnel of armed forces 
shou'd be permitted to purchase land and 
houses there, that too on priority basis. Simi .. 
larly. provision should be made to give ad-
mis$ion to their wards in the educational 
institutions on priority basis. Our border with 
Pakistan is about 500 Km s. long. That should 
be aealed because Pakistan is imparting 
training to the people in its areas as welt as 
in Jammu & Kashmir. These camps are 
situated on our Soil but we are unable to 
destroy these camps. So the question of 
going 10 Pakistan and destroying the camps 
being organised there to train the people 
doe. not arise. The youths .,. allured and 
anti*' by tMm for theaetra;ning,butwe are 
~tocheQ(themand"fOyth.camps 
beiAO O1ganiaed on our.aoiI. As such, my 
r ....... to ... the bord.~th.c:olonie& 

Mr. Deputy Speaker, Sir, as you are 
aware. persons displaced from Jammu & 
Kashmir have migrated to Delhi and Jaipur in 
large number. The previous government has 
announced to give Rs. 500 to each family. It 
also promised to provide shelter to them. It 
also made promise to give admission to their 
children and to get their bank accounts 
transferred from there and to provide jobs to 
them in banks. Displaced persons have mi-
grated to Delhi. As Delhi is near to my 
constituency Jaipur people from Jammu have 
come to Jaipur also in large number. I would 
bring this to the notice of the hon. Prime 
Minister who is present in the august House 
that they have neither been given Rs. 500 
nor any job nor any kind of shelter so far. So, 
I would request him to fulfil the promise made 
by the previous Government in this regard. 
After all they are in no way different from us, 
they are also Hindus and they have come out 
from there after facing a lot of hardships. As 
such, they should be given aU kinds of facili-
ties and protection. The present Government 
should immediately futfil the promise made 
by previous Government create an atmo .. 
sphere so that they can go back to their 
homes. After all how long can they stay in 
this are •. A congenial atmosphere should be 
created in order to sent them back to thair 
native places. 

Mr. Deputy Speaker, Sir, I have to make 
on.over submission. there is a law inJammu 
& Kashmir under which no citizen of India 
can purchase a plot of land there, he cannot 
get a job there whereas J & K is an insepa-
rable part of the country and a person hailing 
from that place can go to any part of the 
country and purchase a plot of land in his 
name and seek employment anywhere in 
the COUNtY. W. are one cquntry, w. have 
on. flag. w. h.ve one Prime Min.,. one 
Lok Sabha, vet there exiatlsuch.a part in the 
country. W~ this is so? Why it.is difl.,ent 
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from rast of the country? Thus, I would urge Sir, the purpose to the Bill is limited. The 
the Prima Minister not to make it a prestige proposed Bill seeks to replace an ordinance 
issue and abolish the Article 370 of the promulgated by the GovemorofJammuand 
Constitution so that we can have one coun.. Kashmir on 17.121990. The Ordinance was 
try, one Constitution one National Flag and laid on the Table of the House on 7.1.1991. 

lone Prime Minister. 

Mr. Deputy Speaker. Sir. I feel that in 
case you want to restore peace in that area, 
you want to keep Hindu and Muslims to-
gether you wiJI have to settle Hindus in large 
number there so that it does not remain a 
Muslim dominated area and I once again 
make the demand to revoke Article 370 of 
the Constitution. 

I would like to say that work in Banks 
and other Government offices situated in 
Kashmir have come to a standstill now a 
days. In case ex-servicemen are deployed 
as an alternative the atmosphere of terror 
and panic presently prevailing in J & K can be 
brought under control, I oppose the ordi-
nance promulgated by the Governor in this 
regard and want to be circulated to know the 

Public Order and harmony in the State 
of Jammu and Kashmir had been put to 
severe strain by the persistent activities of 
some of the organisations of the State. At-
tempts have been made by them to incite 
and instigate the population in general and 
youth in particular to create disturbed condi-
tions through violence, disharmony and 
disorder with an ultimate aim of secession of 
the State from the Union. The operations of 
these organisations with strong appeal to 
extra-territorialloyalities, emphasis on theo-
cratic ideas and education imparted in 
schools run by some of the organisations 
have caused serious disruption to public 
order and harmony and have been respon-
sible to a great extent to the present difficult 
law and order situation of the State. 

publicoplnionaboutit.lhopethatthepre&ent Government of Jammu and Kashmir 
Prime Minister would pay attention to th~ declared eight such organisations as unlaw-
important suggestions made by the Hon. ~"" ful under the provisions of Jammu and 
Members in this regard. I am sure that the Kashmir Criminal Law Amendment Act, 1983. 
Prime Minister would certainly do something the State Government also constituted a 
to resolve the Kashmir problem. He took an Tribunal as required under law to decide and 
initiative in resolving the Punjab and Assam make an order either confirming or cancel-
issue. I feel he is on the right path. As such Ung the declaration so made by the State 
I would urge the Prime Minister to take an Government within a period of six months 
initiative in this direction and consider my from the date on which a reference was 
those suggestions which are acceptable to received by the Tribunal from the State Gov-
him the Article 370 which is in a way s.parat- ernmant. The Statutory time available for the 
ing Kashmtr from rest of the country should Tribunal would have expired on , 8. 12.1990. 
be abolished. In view of the disturbed conditions in the 

[English) 

THE MINtSTER OF FINANCE (SHRI 
YASHWANT stNHA): Sir. I beg to move; 

"Thatthe BiJUuttherof amend the Jammu 
and Kashmir Criminal Law Amendment 
Act. , 983, be tatc.n into consideration.· 

Valley, the Tribunal could not proceed in the 
matter within the prescribed period. The 
State GoVt1rnmenttherefore, suggested that 
an Ordinance may be issued by amending 
the rektvant statutory provisions for extending 
the period available to the Tribunal. 

Since the State of Jammu and Kashmir 
is unc»r President's rule and Parliament was 
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[She Yashwant Sinha] nancs No.1 of 1991) promulgated by 

not in session, the Government promulgated 
the Jammu and Kashmir Criminal Law 
(Amendment) Ordinance. 1990 on the 17th 
December, 1990 for extending the period of 
'six months' to lone year' to enable the Tribu-
nal to complete its proceedings in relation to 
such declarations. 

The Tribunal is yet to take a final deci· 
sion in the matter and the present legislation 
is to enable them to decide on the notIfica-
tions referred to them within the additional 
time limit of six months. 

The proposed legislation is placed be-
fore the House for consideration and pass-
ing it. 

MR. DEPUTY SPEAKER: Motlons 
moved: 

"That this House disapproves of the 
Jammu and Kashmir Criminal Law 
(Amendment) Ordinance, 1990 (Ordi-

the Governor on the 17th December, 
1990." 

IThatthe BillfurthertoamendtheJammu 
and Kashmir Criminal Law Amendment 
Act, 1983, be taken into consideration. h 

MR. DEPUTY SPEAKER: Now the 
supplementary demands for grants (Jammu 
and Kashmir): 

Motion moved: 

IIThat the supplementary sums not ex-
ceeding the amounts on Revenue Ac-
count and capital Account shown in the 
third column of the order Paper_ be 
granted to the President out of the con· 
solidated Fund of the State of Jammu 
and Kashmir to defray the charges that 
will come in course of Payment during 
financial year ending the 31 st day of 
March, 1991 in respect of heads of 
demands entered in the second column 
thereof-against demand Nos. 1 to 7 and 
9 to 27". 
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[Trans/ation] accounted for. Bureaucracy is prevailing 

SHRI DHARAM PAL SHARMA 
(Udhampur): Mr. Deputy Speaker, Sir, before 
expressing my views on the supplementary 
grants and criminal law of Jammu & Kash-
mir, I would like to say that the Annual Plan 
1991-92whichthe Central Government have 
approved 3-4 days back does not take into 
account the situation prevailing over there 
and the administrative problems. I am sorry 
to sey that an increase of only Rs. 70 crores 
has been made in the allocations which 
comes to 2-5 per cent. In the neighbouring 
state of Rajasthan, 22 per cent increase has 
been made in the allocation. The entire 
Jammu & Kashmir State is disturbed and 
employment should be generated there. 
Power project are ~ocated there. In my own 
constituency Oule Hasti, Saval Kat, 8agalyar 
and second phase of Salal are located. In 
addition to it, there is a railway line in 
Udhampur. Tourism needs to be promoted 
there. As promoting tourism in the valley 
seems to be difficult. it should be promoted 
in our areas. There is a acute shortage of 
electricity in the valley. You are going to lay 
a transmission line from Udhampurto valley. 
Electricity will be provided for it from Salal. I 
regret to say that a Russian team went there 
for a study. They completed it about one year 
ago. I am sorry to point out that no agree-
ment has been signed with th~ in this regard 
so far. Even if an agreement is signed, it wit! 
take another four years. As such you please 
expedite this project. 

The Supplementary demands you have 
presented here have an excess provision of 
Rs. 100 crores as compared to earlier provi-
sion. I had a discussion regarding develop-
ment in this region with the Governor and his 
advisor. No ~velopment seems to have 
taken place there. Roads are being con-
structed at a very slow pace. The work 
relating to rural development is taking place 
here-and there. Funds which are being spem 
on developmental works should be property 

there. There is no accountability. Governor 
i'ule became imminent in Assam but it was 
not really essential in Jammu and Kashmir. 
The elected Government was working there. 
When Sarkaria Commission Wps being dis-
cussed, our colleagues said that before ap-
pointing the Governor, Chief Minister should 
be consulted in this regard ........ ( Interruptions) 

MR. DEPUTY SPEAKER: President's 
Rule has not been promulgated in Kashmir 
through this ordinance. 

SHRI DHARM PALSHARMA: The Chief 
Minister tendered his resignation. Till 18th 
January, the position was not clear. After 
19th January, people came on the roads. 
What I mean to say is that all this was 
politically motivated. At that time. the Home 
Minister belonged to our State. He interfered 
too much in the affairs of the State. He 
belonged to Congress. He freely made 
postings, transfers and appointments. Even 
the terrorists were set free during his tenure. 
As a matter of fsct his word was the rule 
there. I do not have enough time to explain, 
all these things but I do admit that it had 
become necessary to ban the terrorist and 
anti-national elements. Fortunately, the hon. 
Prime Minister is present here. He should tell 
us as to what matters came upfor discussion 
with Nawaz Sharif during SAARC Confer~ 
enCEl. It seems that he was impressed after 
having a dialogue with him. Thereafter. he 
had a talk with him twice over the hot line. I 
want to inform that Nawaz Sharif is the 
person who had made a prQvision of Rs. 50 
crores in the budget for helping the terrorists. 
After becoming Prime Minister of Pakistan 
he had stated in the Nationai Assembly that 

[English] 

'Morally and materially we wiU be sup-
porting them.' They say, they are the 
freedom fighers. 
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[Translation] arms and ammunitions to the terrorists. There 
is such an internation convention also. 

Since you are a gentlemen, you believed 
him. He is not to be trusted. Benazir had a 
discussion with Rajiv. But Pakistan did not 
stop its nefarious activities. You too please 
do not fall pery to their sweet words. Even on 
date terrorists are infiltraing into Pubjab after 
taking training in Pakistan. Arms and ammu-
nitions are being sent to Kashmir. They are 
saying it openly in Kashmir and have also 
included it in their election manifesto. They 
do not accept Shimla Agreement. So what I 
mean to say is that mere talking will not yield 
any results. We have seen that during the 
regime of National Front Government even 
small countries used to frawn a1 us. It is true 
that ours is a big country and we do not want 
to threaten any country but it can also not be 
tolerated that we should talk about amicable 
solution and they go on hatching conspiracy 
to separate Punjab and Jammu and Kashmir 
from India. For this purpose we should take 
stringent measures. India wants peace and 
development but they should know that India 
can take strong action also. We would not 
tolerate their indulgence in running terrorist 
camps on their soil to impart training to the 
terrorists and supply arms and ammunition 
to them Lt..) separate Kashmir and Punjab 
from India. 

[English] 

They must know that we cannot tolerate 
it. 

[ Translation] 

If they do not agree to the peaceful 
settlement and if the Government think that 
they are just befooling us, the Government 
will have to take stringent measure also. It is 
also possible that the Government may have 
to order air-raids to blow up these training 
camps. It cannot be termed as an attack 
because they are allowing the use of their 
soil for running training camps and supplying 

[English] 

We have to smach these camps. 

[ TranslationJ 

Pakistan should know that India is a 
peace loving country but that does not mean 
that we are weak or less powerful. I would 
also like to say that we should give strong 
warning to Pakistan because still they do not 
desist from making such mischief. The 
present Prime Minister has taken initiatives. 
He had a talk with some colleagues and he 
is talking to political parties also. It is a good 
step. Like Punjab such steps are now being 
taken in Kashmir also. 

I would like to make two-three submis-
sions regarding it. First of all security forces 
should be equipped with modern weapons 
and intellignece network should be geared 
up. On 16th November, Shri Javed Nalaka, 
the Chief of the JKLF came from Srinagar to 
Jammu by air. I had given information about 
it. Our intelligence agencies had no informa-
tion. If at all there are proper security ar-
rangements at the Airports but even then I 
would request that there should be a proper 
screening at the Airports. The Airport offi-
cials did not know as to how Shri Javed 
Nalaka came there. Our Chief Secretary 
also travelled in tile same plane but he did 
not know him ....... 

MR. DEPUTY SPEAKER: Mr. Sharma, 
it is not related to the Demands for Grants. 

SHRI DHARM PALSHARMA: Demands 
for Grants of the Home Ministry are being 
discussed. 

MR. SPEAKER:, It is not like that. You 
give in writing and you will definitely get the 
fnformation. 
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SHRI DHARM PAL SHARMA: I would here so .......... . 
like to say few things about it. 

[Eng/ish] 

It involves the security of the State. 

[ Trans/ation] 

The Prime Minister is present here. We 
should be very cautious and intelligence 
network should be geared 
up ............. (Interruptions) So, I would like to 
say that these things should be looked into 
and proper screening should be done at the 
Airport. We still have 12-13 weeks at our 
disposal upto 15th April, so we can appre-
hend the terrorist, who are about 4,000 in 
Kashmir. The Governor has himself admit-
ted that about 5000 terrorists are still there in 
Azad Kashmir and they are ready to enter 
Kashmir as soon as the snow melts there. 
Secondly. a good thing has happened that 
about 60 terrorists have surrendered. I do 
not want to repeat as to what atrocities these 
terrorists are committing on the people. I 
would tell that privately as to what they are 
doing and how the local people are harassed 
by them. In Srinagar there are area com-

o manders in every Mohalla. I would suggest 
that an experimental basis all police pickets 
should be removed and in avery Mohalla in 
Baramulla, Srinagar, Bargaon, Kupwara and 
Anantnag responsibilities should be given to 
the people and they would help in appre-
hending the terrorists. I have information 
that at certain places people are giving in-
formation about the terrorists but we should 
be careful about it. The terrorists who are 
apprehended should be punished ........ .. 

MR. DEPUTY SPEAKER: Look Mr. 
Sharma, I have repeatedly told you that if I 
allow you to speak like this, I will have to 
allow the others too. 

SHRI DHARM PAL SHARMA: It is a 
sensitive issue. Hon. Prime Minister is sitting 

[English] 

MR. DEPUTY SPEAKER: Please be 
relevant to the point. 

[ Translation] 

SHRI DHARM PAL SHARMA: What we 
have to do is that the common people may 
not be harassed. Instead they should be 
given facilities. The people are fed up with 
the terrorism and they want to come openly 
against them. One thing I would definitely 
say which have not been said by the Press till 
now. Local SHO and DSP of Bargaon were 
killed and a procession of 10,000 people was 
taken out and the slogan of Pakistan 
Murdabad' was raised there and people came 
out against the terrorists. 

22.00 hrs. 

When Mir Mustafa was killed, people called 
for Bandh and till now no terrorist could go 
there. The Press also do not raise such 
matters. About ten thousand people raised 
slogans of 'Pakistan Murdabad' in the third 
week of November. There are certain other 
things which I would not mention here but I 
would like to say about the development of 
the State. A meeting was held to construct a 
bridge on Ravi at Basouli. Shri Buta Singh 
the then Home Minister and the then Gover-
nor of Punjab Shri Ray admitted that 22 
villages would be submerged. They would 
be paid compensation at the rate of Rs. 
8,000 per kanal and one lakh and thriteen 
thousand kanal of land would be involved in 
it. The estimated cost of the construction of 
bridge was eight hundred crores. Shri Verma. 
the then Governor of Punjab who is now the 
Governor of Himachal Pradesh had written 
to pay the compensation. As I have already 
told the 13,000 kanaf of land was to be 
acquired and compensation at the rate of As. 
8,000 per kanal was to be paid. Shri Kalvi is 
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present here. At Dhaulhasti As. 25,000 As. 
34 thousand 500 hundred at uri and As. 
25.000 for another project were estimated to 
be paid. That is a fertile land and that is why 
people are protesting there. They should be 
paid compensation at the same rate as paid 
in other projects. Similarly. talk should be 
held with the Russians forthe construction of 
33 KV line from Udhampurto Srinagar. Simi-
larly, the case of construction of railway line 
should also be taken up. 

One thing I would say about thetourism. 
Tourism has to be given encouragement. 
You should generate employment opportu-
nities. Once, the Governor had said that five 
new Battalions of BSF would be raised. At 
that time the situation in the valley was so 
deteriorated that no candidate se"t applica-
tion for enrolment in the Force. The Gover-
nor said that As. 1500 salary would be given 
to them but the terrorists said that they would 
pay As. 5000 as salary. But now the situation 
in Kashm ir is changing and thousands of 
applications are being sent. Now the Gov-
ernment should take steps in this direction 
and the people will come forward. The Gov-
ernment should offer an economic package 
for Kashmiris as has been given in the Punjab. 
Earlier, Governments had also taken steps 
in this direotion. Employment opportunities 
should be Q,enerated there. People belor.g-
ing to all walks of life, be they taxi driver, 
trannsporters or Rickshawala are facing 
hardships due to the activities of terrorists. 
People want to cooperate with the Govern-
ment but the Government will have to deal 
with it tactfully. What I would like to say is that 
if the Government deals this situation care-
fully and consult public representatives also, 
the people will come ourand say 'Hindustan 
Zlndabad' and Pakistan Murdabad'. The 
situation Is changing. People are fed up with 
the terrorism there. Now people have un-
derstood that they are not going to get 
freedom. Earlier, they said that they would 
get freedom in fifteen days and then in one 
month but they did not get that. Now they 

have understood that Pakistan is just 
befooling them and their own people are 
being killed. In the changing situation I would 
say that the Government should increase 
the funds forthe plan. Employment opportu-
nities should be created so that people may 
take benefit of it. H the Government take 
steps on these lines, all the problems will be 
solved. 

[Eng/ish] 

SHRI GIADHARI LAL BHAAGAVA: I 
beg to move: 

"That the demand for a Supplementary 
Grant of a sum not exceeding Rs. 
1728,46,00 in respect of Home Depart-
ment be reduced by Rs. 100." 

[need to provide all types of facili-
ties to the personnel of para-mili-
tary forces.] (10) 

"That the demand for a Supplementary 
Grant of a sum not exceeding Rs. 
1728,46,00 in respect of Home Depart-
ment be reduced by As. 100." 

[need to provide sufficient funds for 
Ladakh.] (14) 

'IThat the demand for a Suppliementary 
Grant of a sum not exceeding Rs. 
737,97,00 in respect of Ladakh Affairs 
Department be reduced by As. 100." 

[Need to provide sufficient funds 
for Ladakh.] (14) 

IIThat the demand for a Supplementary 
Grant of a sum not exceeding Rs. 
737,97,000 in rasped of ladakh Affairs 
Department be reduced by As. 100.· 

(Need to pay a special attention for 
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[Sh. Girdhari Lal Bhargava] the han. Members have already mentioned. 

the development of Ladakh.] (15) 

[ Translation] 

SHRIMATI SUBHASHINIALI (Kanpur): 
Mr. Deputy Speaker, Sir, the Finance Minis-
ter has given his comments on the situation 
in Kashmir while speaking on the Demands 
tor Grants, I would like to say that we all know 
about the situation in Kashmir. Few days 
back while intervening in a debate the Prime 
Mi-nister said: 

[English] 

tt is a situa.ion of insurgency and it 
should be recognised as such. 

[ Translation] 

Whiie recognising it we should think as to 
how we should deal with it. First of all, I would 
say that no effort shoulq be made to 
communaiise the situation because that 
would make the problem more serious and 
complicated. It is my first earnest appeal to 
the Members. 

The Congress (I) Member who spoke 
before me have given details of the problems 
of Kashmir. He has very clearly mentioned 
that there is shQrtage of power supply in 
Kashmir. The irony is that the electricity is 
being supplied from there to rest of the 
country but it is not being given to Srinagar 
Valley. It should be looked into. Electricity 
should be given from the dam to Kashmir so 
that industrialisation may take place there 
and youth may get employment there. It is 
also a complaint of the youth in the valley that 
they do not get jobs in Government depart-
ments, in Banks and in Public Undertakings. 
Such discrimination should be done away 
with. The Govc:trnment should take effective 
steps for economic development in Kashmir. 
I do not want to repeat the other things which 

He said about the security forces also. We, 
all know that the Security forces are facing 
many challenges there and they are working 
in difficult situation. And under such circum-
stances, if they commit any atrocity that 
would not improve the situation but would 
lead to further deteriorations of the situation. 
If innocent people are arrested, they should 
be released after screening and primary 
investigation. The main thing which I would 
like to say is that if it is insurgency what are 
the main reasons behind it? Where are its 
roots? If we do not understand it, we cannot 
face it properly. We would simply go on 
passing the Demands in House. The main 
question before them is of their identity as 
Kashmiris. 

[Eriglish] . 

It is not a communal question. It is not a 
question of Hindu Kashmiris and Muslim 
Kashmiris. It is a question of Kashmiri iden-
tity. 

[English] 

The people of Kashmirwant to preserve their 
culture and safeguard their identity. On the 
one hand, we are snatching their rights and 
on the other, we assure them that we would 
provide them security. In the circumstances, 
we win not be able to instill that confidence 
which we want to do. Once again, we want to 
bring them to the mainstream and closer to 
us. We will not be able to do so when they 
lose confidence in us. A lot of erosion in their 
rights has taken place. The people of the 
State are in state of fear. Their popular 
Government has time and again been 
toppled. The people fear that the remaining 
powers will also be snatched away be the 
Central Government. 

If resolutions will time and again be 
passed by the Madhya Pradesh Assembly 
that article 370 should .be abrogated and 
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Judge of the Uttar Pradesh High Court will mind. As such, it will not be advisable on our 
give his ruling that article 370 should be part to say any such thing in a statement that 
abrogated and national level parties will also Shri Nawaz Sharif's intentions have changed 
hold the same views, the people will tose or his intentions are good. I do not think that 
confidence and it will not be possible on our it will in any way simplify the Kashmir prob-
part to instill the confidence in their minds lem. Finally, I would liketosubmitthatpeople 
once more. We will not be able to bring them who are coming from the valley are in a state 
to the mainstream. of fear. They came here to save their lives. I 

Today, on the question of Kashmirism, 
the people of the State are distancing them-
selves from Pakistan also. Now they have 
come to understand that Pakistan also will 
not givethem theirfreedom and will not allow 
them to keep intact their Kashmiri identity. 
Now they know the evil designs of Pakistan 
and foresee the outcome of their leaning 
towards that country. At the moment, the 
need of the hour IS that all of us should work 
for instilling confidence in them. Everyone 
should contribute his might in this task. No 
one should talk of snatching their rights time 
and again either in the House or outside. 

The Hon. Prime Minister is prepared to 
hold a dialogue with the different groups in 
this connection. I have nothing to object in 
this regard. But I would like to apprise him 
that there is much differences between the 
various grouI?s. There are fundamentalist 
forces also among them such as the Heptulla 
group. Apart from them, there are groups 
who are talking of Kashmiri identity and are 
of secular character. There could be some 
misguided youth among them and also some 
people who feel that they have been be-
trayed. A dialogue must be held with such 
people so as to bringthemtothe mainstream. 
But, so far as the fundamentalists are con-
cerned, every effort should be made to keep 
them aloof from people. There should be no 

• misunderstanding about the evil designs of 
Pakistan. 

Shri Nawez Sharif shows good 
behaviour and talks very nicely over the 
phone. But he does not disclose his inten-
tions. It could oreate every misgiving in one's 

know that most of them belong to a particular 
community. At the same time, we know that 
people from the other community also who 
have a nationalist approach have also fled 
the valley. Their houses have benn burnt. 
There is threat to their lives. The refugee 
problem is a human problem. The refugees 
should be given every help. The Govern-
ment should extend every assistance to them 
as far as possible. At the same time, efforts 
should be made to restore the earlier situa-
tion in the valley so that people could return 
to valley and lead their lives respectfully. 

Mr. Deputy Speaker, Sir, the situation in 
the valley has improved to some extent. It is 
good. But it is all the more possible that when 
the snow will start melting and the hill tracks 
will open, he Pak trained terrorists would 
come back and intensify their activities. The 
Government should make all preparations 
forthis and take strict measures. Attha same 
time every efforts should be made to win the 
confidence of the Kashmiri people. On be-
half of the Members of all sections of the 
House, I would like to make a request to the 
Hon. Prime Minister to convene an All Party 
Meeting and solicit their opinion. Saving 
Kashmir means saving the nation. Kashmir 
is the symbol of our secularism. Saving it 
means saving the secular fabric of the coun-
try and saving the physique of the country. 
We will extend all help to the Government in 
their efforts to solve the Kashmir problem. 

With these words, I conclude. 

PROF. PREM KUMAR DHUMAL 
(Hamirpur): Mr. Deputy Speaker, Slr,l would 
like to support the Jammu and Kashmir 
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[Prof. Prem Kumar Dhumaij even Government seryants had gone to 

Criminal Law (Amendment) Bill that has been 
brought forward by the hon. Minister. I have 
some first hand knowledge of Kashmir be-
cause I have just returned from a visit of the 
State. At the same time 1 used to be a 
member of the International Parliamentary 
Union on behalf of Government of India. In 
the International Conference in Uruguay. 
Pakistan'S representative Shri M. F. Khan 
while speaking on Kashmir issue and inter-
national Political situation putforth the argu-
ment that the Indian troops are committing 
excesses in the State. He further argued 
that since the State is a predominantly muslim 
area. it should be annexed with Pakistan. I 
had protested to this in the Conference. In 
my right to reply I strongly argued that Kashmir 
is an integral part of India and will continue 
to remain so. far ever. I also pointed our that 
Pakistan is interfering in our internal affairs 
by imparting training to terrorists against 
India. It led to killing of thousands of innocent 
people and children in our country. Pakistan 
is to be blamed entirely for these lapses. On 
the one hand Pakistan talks of friendship and 
on the other hand meddles into our internal 
affairs to secede Kashmirfrom India. We will 
extend our full support to Government in its 
efforts of foiling any such conspiracy. Ac-
cordingly. I extend my supporttoJammu and 
Kashmir Criminal Law (Amendment) Bill, 
1991.1t is necessarythatthe people indulging 
in terrorist activities should be dealt with 
sternly. Just now Mr. Sharma rightly said that 
the situation has improved to some extent in 
the valley. The han. Prime Minister had also 
made a similar statement in the House two 
days ago. The weather played a major role in ! 

improving the situation. The track connect-
ing India and Pakistan had remained blocked 
due to snowfall. It was a good chance for the 
Government to isolate the Pak trained terror-
ists during this period who have come from 
across the border, as has been rightly said 
by Mr. Sharma. When I visited Doda. Kishtwar 
and Bhadrawali. people informed me that 

Pakistan for receiving training. Their atten-
dance continued to be marked in the atten-
dance register. Now it can be identified as to 
how many employees have attended the 
duty and for how many months? How many 
employees are loyal to Pakistan? How many 
employees receivQ their salary in India but 
are receiving training in Pakistan. This Bill 
seeks to vest powers with the Governor and 
the State administration. It may please be 
implemented and the secessionist forces 
may please be suppressed with a heavy 
hand. So far as the question of supplemen-
tary Budget is concerned. I- would like to 
State that Jammu and Kashmir suffers from 
geographical imbalances. It consists ofthree 
parts such as Kashmir valley. Jammu and 
Ladakh. It consists of an area of 15948 
square kilometres. 

MR. DEPUTY SPEAKER: Supplemen-
tary Demand is nothing. It becomes neces-
sary only when the expenditure exceeds. It is 
not a full Budget. 

( Interruptions) 

PROF. PREM KUMAA DHUMAL: 
Supplementary Demand is not going to make 
any remarkable improvement. Whatever 
imbalance is there. it ;s in the administration 
and Government services. It is in the 'roads 
and technical institutions' heads. The Cen· 
tral Government should issue some guide-
lines to improve the above situation. A sum 
of As. 50 crores was spent in Shere Kashmir 
Medical Collage and As. 10 crores were 
sanctioned for Jammu Medical College. While 
the cost of the power project in Kashmir 
Valley is Rs. 500 crores, it is of Rs. 10 crorss 
in Jam mu whereas the income from Kashmir 
from this head is As. 13 crores and from 
Jammu it is Rs. 11.5 crares. In 1947, the 
roads in Kashmir Valley consisted of 743 
Kilometres, but in 1987 it has come to 4900 
Kilometres. Whereas in Jammu. it was 1538 
kilometres in 1947, it is only 3500 kilometres 
now. Ninety per cent of the Budget is being 
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spent In the valley and only 10 per cent in 
Jammu. As per last year's figures, 6 lakh 
tourists visited Kashmir valley and 18 lakh 
visited Jammu. The imbalance has to be 
removed. W~h these words I conclude. 

[English] 

DR. VENKATESH KABDE (Nanded): 
Mr. Deputy-Speaker, Sir, the opportunity to 
ventilate ones views through this Supple-
mentary Demands is certainly a welcome 
one and we should be allowed to give our 
views in brief. I would not like to exploit the 
presence of the Prime Minister by giving all 
the points but just I would mention some of 
them. When we are talking about the grants 
to Jammu and Kashmir, we have to also 
consider some matters regarding the ex-
change of organisations to this area. I feel 
that there is a certain psychological barrier 
between Kashmir, Jammu and the whole of 
India. We have also to think about this as a 
different geographical entity. These things 
are further reinforced when we talk about 
article 370 and all that. There have been 
attempts by several organisations to go to 
Kashmir and talk to the people over there so 

. that there is more integration of ideas and 
exchange of views. I know several 
organisations from Marathwada including 
Rashtriya Sewa Dal went there. What they 
found was that the people in Kashmir did not 
have anti-national feelings-definitely a quali-
tative change in the minds of the people. You 
may generously agreethatthis was apparent 
even in the last regime. Certainly r beHeve 
that the Government will reinforce that trend 
that we have seen in the people of Kashmir. 

We need today more things by way of 
providing more funds to organisations which 
may want its people to go to different parts of 
the country. We should rather encourage 
organisations and young people of Kashmir 
to go to different parts of the country and see 
for themselves what is the common cultural 
and national threads binding the people of 

the Kashmir and the rest of the country. 
Similarly there are a numberof organisations 
in the country who want to go to Kashmir. I 
trust that the Prime Minister will give some 
attention to this type of cultural exchange in 
order to abrogate the psychological 370 that 
we have between Kashmir and the rest of 
India. 

About the Industries In Kashmir, to my 
knowledge there is only one public sector 
industry, the HMT. I think we should have a 
crash programme and have more industries 
In the public sector and spend more money 
on this, so that the people in the area feel that 
something is being done for their develop-
ment. 

The percentage of education in Kash-
mir is very high and there is a lot of unem-
ployment. This has already been commented 
upon. What I want to suggest to the Hon. 
Prime Minister is, why can't we declare a 
large number of jobs like it was done in the 
case of Punjab--one lakh jobs. This will 
have a very good effect. While this may be 
true in Punjab, this may be true in Assam and 
Kashmir also. So I request the Prime Minis-
ter to consider this proposal. 

Lastly I would make one more sugges-
tion about army. Always we talk about the 
atrocities of the army and a lot of other 
misdeeds. People are very unhappy about it. 
It almost seems that it is a rule rather than an 
exception. We want some army mechanism 
to prevent this. I believe that we should 
create a separate cell in the army which wi" 
deal with such atrocities. Maybe, there shou Id 
be a comprehensive analysis of all such 
events. Experts should work to find out what 
are these areas and suggest ways and means 
by which the army personnel should underge 
a regular and continuing education as to how 
to deal with the public and what are the 
things which they should do and they should 
not do in any particular distUrbed area. 
Similarly there should also be a preventive 
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as well as corrective type of cell in the army 
to deal with these problems. 

The measures that I have suggested 
would need some grants and I hope this will 
be provided. 

PROF. SAIF-UO-OIN SOZ (Baramulla): 
Mr. Oeputy Speaker, I will try to be brief. I 
never expected this discussion to come up 
today. But I must say that Lok Sabha staff is 
very efficient. I left a message with an officer 
that if Kashmir appropriation Bill comes up, 
kindly inform me. In fact, I was preparing to 
go to bed because I am not well. I got the 
opportunity by way of alertness of an officer 
of the Lok Sabha, whom I had requested. 

I feel it is a rewarding experience for me 
that the Prime Minister is here to hear me. 
But I knowthis is a late hour and I will not take 
much time of the House. 

MR. DEPUTY SPEAKER: That will be 
very considerate of you! 

PROF. SAIF-UO-OIN SOZ: Han. Prime 
Minister is witness to the fact that on a 
number of occasions during 1he previous 
regime I raised many questions about the 
situation in Kashmir in this House. In fact I 
wept for eleven months; that Government 
had no policy on Kashmir. I was a painful 
experience for me to go to the well of the 
House twice. My comrade Shri Inder Jit was 
reminding me that a senior Member should 
notgotothewell. Then, I had appealed to the 
then Prime Minister, when rape took place, 
that for once you visit Srinagar; you visit 
Kashmir Valley and try to wipe out the tears 
from their eyes. But he never found time. 
Whenever we discussed, he agreed with me 
and later he discussed the Kashmir problem, 
with the then Home Minister. But. nothing 
had happened for eleven months. It was this 
Prime Minister who gave a message to the 

people of Kashmir. I am reminding him to-
day. When 1 was in the well of the House, he 
wanted me to listen to that Prime Minister. 
When I resumed my seat on his assurance 
that he would intervene, he spoke for three 
minutes only. He responded to my aspira-
tions at that time. That whole three minutes 
speech was carried by BBC; it was carried by 
Ooordharshan incidentally and by the AIR. 
He conveyed the message to the people of 
Kashmir that, "We do not tolerate any atroci-
ties against anybody; whole of India is con-
cerned about that". However much I tried, 
my colleagues tried, all of us tried, nothing 
was there with that Government. In fact. Shri 
V. P. Singh has lost, has forfeited his right. 

MR. DEPUTY SPEAKER: Prof. Soz, 
please be on the subject. 

PROF. SAIF-UD-OIN SOZ: Sir, you have 
clubbed all the three things together. I am 
coming to the subject. (Interruptions) Sir, you 
kindly hear with me for two minutes. 

THE MINISTER OF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALVIYA): Now, he is coming to 
the subject. 

PROF. SAIF-UO-OIN SOZ: Sir, Shri V. 
P. Singh may not have forieited his right to 
become the Prime Minister again, for the 
community divide or the caste divide, the 
organised in this country. I know much on 
this subject. 

MR. DEPUTY SPEAKER: This is a Bill 
for the extension of the tribunal. 

PROF. SAIF-UO-OIN SOZ: Sir, that 
Prime Minister did not propound any policy 
for Kashmir and atrocities continued there; 
houses were burnt; people were kil1ed; inno-
cent people were killed, rapes were commit-
ted; black laws were promulgated and noth ing 
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happened. For that one stance, he has for-
feited his right. If it is his assertion and his 
party's assertion that Kashmir is an integral 
part of India, then he should be here to 
answer my point. Then, he wanted 
bhagumath. I said, UBhagumath cannot be 
given 10 you from may party because you 
have no policy on Kashmir". Now, Sir, first of 
all, you have clubbed all these. I have given 
an amendment for the Criminal Law Amend-
ment Bill also. 

Sir, I raised a question with the present 
Prime Minister. I want to tell it to this House 
that Kashmir situation can be salvaged by 
winning the hearts of the people; itcan never 
be won by bullets. There are enough laws-
The Disturbed Area Act, which IS a shameful 
act and a black act; and the Armed Forces 
(Special Powers) Act. These black laws will 
have to be withdrawn. What for they have 
brought forward this Criminal Law Amend-
ment Act? this amendment is good, because 
in this black law also, in some measure, 
there is some relief. There are also laws like 
Public Safety Act and Several Penal Codes. 

Mr. Prime Minister, Sir, those two black 
laws have given such powers to the forces 
that they feel tempted to commit atrocities. 
Now, you have the Appropriation Bill also. 
My information to the Prime Minister today is 
that his message has been understood by 
the people of Kashmir. They valued that 
message. It is because of that message, 
from the day he took over and assumed as 
Prime Minister, no house-burning took place. 
It is the question for the previous Govern-
ment that, "Why were not the people's houses 
burnt from that day?" You please see what 
happens in Handwara? I am raising those 
problems, which are there even now. (In-
terruptions) Kindly listen to me I am giving 
you the facts (Interruptions). In Hundwara, 
Kaudara in Srinagar and in Anandnag, 300 
houses were burnt. But, the present Prime 
Minister gave a message,- no more atroci-
ties, no more burning of houses, no more 

rapes. But, Mr. Prime Minister, as a humble 
servant of the society, I tried to carry your 
message to Kashmir because I visit Kash-
mir. But Mr. prime Minister, that message is 
now being blunted by the bureaucracy. Mr. 
Prime Minister, it is your skin that is being 
tightened or my skin because bureaucrats 
are not ultimately responsible this House, to 
the people of Jammu and Kashmir State or 
to the people of the country. I am informing 
you, Mr. Prime Minister, your ,message is 
being blunted. So, we have to be on guard. 
It was due to your stance. This is no flattery. 
On the 72nd day, a strike was called called 
off, Mr. Deputy Speaker, there, It was his 
stance that the strike should end. Everything 
had come to a standstill in Kashmir Valley. 
No banks, no insurance companies, no 
schools, no colleges, no university, everything 
was closed. On the very first day, when he 
took charge. I want to him in the evening. 
There was a meeting. (Interruptions) Then. 
that strike was ended. As of now, I want to 
inform the Han. Prime Ministerthat message 
is being blunted. I have referred to bureau-
cracy. Now it is for the Prime Minister to see 
through the organised attempt in Jammu 
and Kashmir State, After all, Governor came 
forward in a big way to end that strike. His 
stance was very good. But there are a number 
of bureaucrats there who wanted to torpedo 
whatever had been achieved by calling off 
that strike. Here also we have to be vigilant 
because it is ultimately the politician who has 
to deliver the goods. 

Unfortunately it is a late hour. I cannot 
just hold this House to ransom by speaking 
at length. 

AN HON. MEMBER: You hold the House 
to ransom! 

PROF. SAIF-UD-DIN SOZ: No, no, here 
is an Appropriation Bi". You want me 10 
come to the subject. Now, you have provided 
for the Home Department. I am coming to 
people who are in jail this time. You want Rs. 
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17,28,46,000 for the Home Department. I 
have no objection because Home Depart-
ment should function effectively. But I want 
to inform this august House that there are 
detanus in various jail outside the State. My 
information is that even half of the amou nt of 
money paid to Government of Jammu and 
Kashmir is not being spent for this purpose. 

The budget that is meant for schools, for 
colleges. for hospitals. for roads, for promo-
tion of tourism is being spent on mainte-
nanC9 of the detenus and that too outside the 
Jammu and Kashmir State. My information 
is that even held of the amount that IS sanc-
tioned is not being spent for the purpose for 
which it is provided. Would the Hon. Prime 
Minister look into these aspects? Is this 
budget meant for that? Where is the relief for 
the people of Kashmir? Therefore, this Ap-
propriation Bill gives me an idea that we are 
not still responding to the situation in a very 
positive manner. For that, Mr. Deputy 
Speaker, I want to request 'hat Han. Prime 
Minister should visit Kashmir. 

AN HON. MEMBER: Very good. 

PROF. SAIF~UD-DIN S02: I had re-
quested that time Shri V. P. Singh. Earlier, 
he was asked a question on 370. He had 
said: By chance, you will be caught hold by 
journalists and they will put you questions. 
Some of them are very odd sometimes. You 
should be prepared as a politician. There 
was ~ question on 370. It was his second 
month as Prime Minister. Shri V. P. Singh 
said, "Our executive has not so far met. We 
shall take a view." Although it ;s known to 
everybody, we are bound by the Constitution 
of India that Article 370 will 
remain ....... (lnt9"Uptions) 

AN HON. MEMBER: He spoke in this 
House ...... (/nt9"Uptions) 

[ Translation] 

PROF SAIF-UO-DIN SOZ: It was said in 
this House made later on. 

[English1 

It is a fact. I shall show you He said that 
in a press conference and that too in 
Jammu ..... (lnterruptions) 

I want the Prime Minister to visit 
Kashm ir ..... (Interruptions) 

[ Trans/ation] 

THE PRIME MINISTER (SHRI 
CHANDRA SHEKHAR): Yes, agreed. 

SHRIMATI SUBHASHINI ALI: Soz, 
Saheb. I will also accompany you. (Inter-
ruptions) 

[English] 

PROF SAIF-UD-OIN SOZ: Kashmir is 
snow-booun and there are economic and 
other difficulties. 

When the Prime M: ,ister goes there, he 
will be able to assess the situation and he will 
decide for himself. He is not only the leader 
to this House, but leader of the country. He 
will assess for himself how militants can be 
fought without fighting innocent people. How 
innocent people can be saved, how and why 
people should not die during interrogation, 
that will be assessed by the Prime Minister. 
Militants have to be tackled, have to be 
fought under the laws that are available. But 
the innocent people should not be killed. 
Three hundred houses have been burnt in 
Hindwara, Srinagar. Anantnag etc. They have 
to be given relief. He will assess for himself 
if the relief has been given. It is for the Prime 
Minister to assess. You cannot operate in 
this State through what is prepared in the 
files. There is no system whereby a very 
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senior officer of the Government of India will THE MINISTER OF STATE IN THE 
talkto the people there. They operatethrough MIN1STRY OF FOOD AND CIVIL SUPPLIES 

(SHAt SARWAR HUSSAIN): Arrangement 
reports from the CBI. for their food has been made. (Inte"uptions) 

The Prime Minister when he goes there, 
will assess for himself how many people 
were killed either by militants or by the secu-
rity forces and whether they have received 
relief. I challenge the figures that are avail-
able with the Government of India. I say not 
even twenty per cent people of those fami-
lies who got killed have been given relief. 

Finally, Mr Prime Minister, when you 
visit Kashmir, you will see that the Muslim 
community in Kashmirwant Kashmiri Pandits 
to return to their homes and hearths with 
dignity and honour. Kashmiri Muslims do not 
want them to be called refugees. They are 
suffering hardship in Jammu and Delhi. They 
want them back there and it will be for you to 
assess the feelings of Kashmiri Muslims who 
were never a party to the exodus. This exo-
dus was organised by Shri Jagmohan and by 
the poor quality of leadership of Kashmiri 
Pandits. Kashmiri Muslims have never been 
a party to this. Sir, you will find ways and 
means so that these people return to their 
homes with dignity and honour. (Interruptions) 

[ Translation] 

PROF. RASA SINGH RAWAT(Ajmer): 
Mr. Deputy Speaker, Sir, I am on a point of 
order. 

MR. DEPUTY SPEAKER: No, no, you 
take your seat. 

PROF. RASA SINGH AAWAT: Sir, my 
point of order is that it is a matter of great 
regret that the staff of this House has been 
put on cbntinuous duty right from 6.00 a.m. 
and now it is already 10.45 p.m. The time of 
the sitting has been extended and the pro-
ceedings are going on, but there is no ar-
rangement for their food ... (/nt."uptions) 

SHRI GIRDHARI LAL BHARGAVA : 
Mr. Deputy Speaker, Sir, the hon. Minister is 
not aware of the factual position and that is 
why he is saying that arrangement for food 
for the staff on duty has been made. I have 
just returned from the canteen. There is no 
arrangement for their food. They are not 
getting food even on payment basis. There is 
no food available. The Government must 
arrange for their food atleast. (Interruptio,}s) 

MA. DEPUTY SPEAKER: I have heard 
you. You are right. Arrangement had been 
made. In case arrangement has not been 
made, it will be made. 

SHR1GlRDHARI LAL BHARGAVA: No 
arrangement hfl,s been made. (Interruptions) 

SHRI CHANDRA SHEKHAR: Many han. 
Member have expressed their views on 
Kashmir issue. With regard to the Bill that 
has been brought by the hon. Finance Min-
ister and the approval sought by him for the 
budget, I would say that Government would 
have to be given some powers to deal with 
the situation that exist in Kashmir at present. 
The provision that has been made in the bill 
is to facilitate enquiry in case the people 
have any difficulty or romplaint. t would like 
to mention two-three points in this regard. 
Some Members have said that talks should 
be he'd, but Smt. Subhashini has said that 
no talks should be held with the fundamen-
talists. I would like to say in categorical terms 
that when I talk of holding talks with anybody, 
I mean holding talks with any Indian. I do not 
want to go into the question as to who is 
fundamentalist and who is progressive. If the 
soma person is elected to this House, we not 
only hold talks with him but we also discuss 
aU matters with him. I am of the view that 
differentiation between citizens is not ac-
ceptable in democracy. Doors for talks should 
not be closed even for thosa who raise a 
rebellion against the State orth. Government. 
As long as h. is a citizen of this country. The 



831 Statt. Res. reo disapproval JANUARY 10, 1991 Amend. (Amending) 832 
of J. & K. Criminal Law (Amend.) Bill and Demands for Suppl. 
Ordinance, J. & K. Criminal Law Grants (J & K),1990·91 

[Sh. Chandra Shekhar1 

doors for talks should remain open to him. 
Some people advise me to be beware of 
Nawaz Sharif because his intention is not 
good. I am not the one who is guided by 
one's intention. There may be others who 
are guided by such factors. 1 am guided by 
political considerations. 

Pakistan isour neighbour. It was a sheer 
accident of history that we were divided. 
However rightfrom the beginning, the leaders 
of India who have some concern for the 
future of this country have taken a consistent 
stand in this House that despite partition of 
the country we want to live like brothers. I 
would like to remind the House about what 
Mahatma Gandhi had said on the question of 
partition. He he chalked out a programme to 
visit Pakistan following the partition. Had are 
been alive, he would have implemented his 
programme. We must rememberwhat Nehru 
ji had said in this regard. He repeatedly 
asserted that partition was an accident of 
history, but we would continue to live like 
brothers, would understand each other's 
problems would not allow hatred to vitiate 
our minds. This view was reiterated time and 
again. I would like to remind you of the Simla 
Summit and would say that Simla Summit 
was the result of some thinking made which 
we preferredfriendshipwith Pakistan instead 
of a was. The then Prime Minister, Shrimati 
Indira Gandhi was also g"uided by that 
thinking. To develop friendly relations with 
Pakistan has been our national policy. But 
some people are obserbed with the ghost of 
Pakistan and that ghost is haunting them. I 
have n.o remedy for those people. Two types 
of thinking work in the functioning of the 
Government. Suppose, the country is at· 
tacked from outside, in that case, we must 
give befitting reply, but to create an atmo-
sphere of hatred on the presumption that we 
will be attacked is absolutely wrong. I am 
astonished to note that the fear of ghost is 
haunting both, the rightists and leftists alike 
and that is why they put forward the view that 
moves for reconciliation or extending hand 
of friendship towards Nawaz Shrif will 
jeopardise the honour and unity of the country. 

India has firm faith on its self-confidence and 
endeavour. I am confident that if some body 
tries to hoodwink us, it is neither going to 
weaken our armed forces nor will it affect our 
defence preparedness. But one thing that 
we must remember is that, if an atmosphere 
of tension is created between India and 
Pakistan, it would be unfortunate. But the 
history stands testimonys to the fact that this 
tension spreads to village level and hence 
we must understand its repercussions. We 
want this atmosphere of tension to end and 
that is why we want to ease tension with 
Pakistan. Some people are horribly upset at 
my talking to Nawaz Sharif on telephone. But 
there is nothing like that. I do not discuss with 
him love stories which should annoy anybody. 
It should not be made an issue of rivalry. But 
if the Prime Minister of Pakistan in interested 
in obveloping friendly relations with us, should 
I tell him that I do not have faith in him or that 
I want strained relations with his country? If 
the Prime Minister of Pakistan takes one 
step towards friendship, I as the Prime 
Minister of India shall go fine steps forward 
towards creating basic conditions forfriendly 
relations. 

India is a big country and, therefore, it 
has some responsibilities of its region. It is 
not a question of few persons' sentiments. 
The regional powers of the world are forag-
ing unity and we alongwith our neighbouring 
countries, which were once part of India are 
coming closer to riseas a new power. 

SAARC Summit was not held simply to 
pass resolutions. It was a benign efforts to 
project this region as a new power of Asia. I 
do not claim that this is going to be a major 
achievement but we must make effort in this 
direction. Kashmir issue too must be viewed 
from this angle. 1 am of the view that so far as 
Kashmir issue is concerned, it is not a 
question of territorial control, it is a question 
of principles and ideals on which the battle of 
independence was fought. Secularism is not 
a hollow concept. it is a way of our life. We 
have resolved to run this country on this 
principle. 

I would like to tell my friend Shri Bhargava 
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that there can be a dispute on whether to 
retain Article 370 in the State or not, but he 
must remember that this is not the result of 
appeasement of any particular community. 
The people of Kashmirdecidedto merge into 
India under special circumstances. Another 
thing, that we must not forget, is that when 
the people of Kashmir decided to merge into 
India, Muslims were in majority there and the 
armed forces of Pakistan had intended into 
the valley. But the people of Kashmir under 
the leadership of late Sheikh Abdullah de· 
cided to link their destiny with India because 
they had faith on Mat'tatma Gandhi, 
Jawaharlal Nehru and Maulana Azad. At 
that time, these leaders had given a word to 
the people of Kashmir and that promise was 
vindicated in the form of article 370 by the 
Constituent Assembly. A special treatment, 
in a very limited sense, is being given to the 
people of Kashmirto keep that promise. If we 
start thinking the way my friend has given air 
to his views, we shall not only be negating 
our history, but shall also be creating an 
atmosphere of distrust for the future. We 
must understand this aspect of the problem. 

I have a great regard for my colleague 
Shri Soz. I am of the view that wherever the 
armed forces and other security forces are 
deployed for maintaining law and order, they 
work under strain, and as a lesmet, some-
times excess are committed. But it is not 
proper to create an atmosphere to condemn 
the security forces by saying that they are 
indulging only is arson, loot and rape. I would 
like to ask the hon. Members of the House 
that Army is there since 1947·48 and have 
they ever heard about the excesses com-
mitted by the Army? have they ever heard 
about loot by the Army? Now when a se-
cessionist agitation is going on there, other 
people are indulging there is insurgency 
such allegations are being made against out 
Army. 

Mr. Deputy Speaker, Sir, I also know 
this matter and keep close watch on it. Ex-
cesses were committed at 2-3 places. Is it 
not true that Army officers have taken legal 
action against such personnel and they were 
court martialed. I do not say that no mistake 

has been committed but it is wrong to say 
that the entire Army or security forces have 
become tyrant. I am against killings be it the 
killings of policemen or of the terrorists. In 
this regard I would like to have directives 
from the House that incase of an attack on 
the security force form a house, should we 
ask the police first to check who is there 
inside the House and then open fire. If any 
innocent person is sitting in that house he 
can also be killed in the encounter and we 
regret for that. But it the Army open fire to kill 
any innocent person that is a matter of shame 
for all of us and also for Indian Army. But 
such atmosphere should not be created. 

So far as the question of development is 
concerned, we are making efforts for that. 
Our friend Shri Dharm Pal have mentioned 
about several schemes. We are discussing 
those schemes. I do not want to go into the 
matter as to why they were not approved 
earlier but we have taken a decision that we 
would approve these schemes for all the 
backward areas. Sir, I do not want to discuss 
it here but I would say that sometime we feel 
that some people think as if we got heaven 
and we have made it hell during these two 
months. I do not want to give reply to those 
people because it is not a question of alle-
gations and counter allegations by some 
individuals but it is the question of national 
prestige. And to save the national prestige I 
do not want that we should tell the world that 
we have empty coffer. The people, who were 
making the country heaven also know as to 
where they have taken the country to 
Members from this side also know the real-
ity. I would once again, like to say that we 
should not be compelled to inform the country 
and the world about their misdeeds. We do 
not want to indulge in that thing because 
such thing bring disgrace to us as well as to 
the country. Our friend Shri Poojary who has 
left the House now, was indicating towards it 
time and again but in spite of that we do not 
went to indulge in that controversy. 

One has accept good and evil incile 
taking over charge of the government I am 
saying it note today only but when previous 
Government was formed by my other col-
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leagues I was also a small part of that Gov-
ernment. At that time also I said the same 
thing that when a new Government takes 
over, that become responsible for all the 
good and evil. It is not that we should own the 
achievements and disown the failures. Their 
Government fell and we took over I have not 
learnt to blame others for the weakness of 
the Government. Those who curse the past 
cannot make the future bright. This thing 
should be understood. That is why I do not 
criticise the previous Government. 

Our friend from Bikaner was asking it 
repeatedly but I would like to say that it is 
wrong in principle and that is why I do not 
want to go into those questios in spite of the 
constraints country work make progress 
because we have the strength of people of 
our farmers and labourers. Therefore, Mr. 
Deputy Speaker, Sir Iwouldassure myfriend 
Shri Dharm Pal through you that we would 
make all efforts and for that purpose we may 
have to cut the grants meant for other areas. 
We would pay special attention toward the 
development of such areas be it the areas of 
Ladakh, Jammu, Delhi or Assam. The Min-
ister of Finance is present here so I would 

. say that we have to arrange funds to remove 
agency and suffering of the people in those 
areas. 

Mr. Soz becomes over enthusiastic. If 
employees withdrew their strike, he became 
very happy and when certain thing could not 
be implemented as he thought he became 
annoyed but such temperaments would not 
help us in improving the situation. Mr. Deputy 
Speaker, Sir I would like to assure Shr; Soz, 
through you that our intontion is the same as 
I have said eartier about the country that we 
would like to solve the problems with love 
and not with the bullet. But It does not mean 
that if anyone tries to pressurise us with 
bullets he may be from within the country or 
from outside the country, we would not give 
befittings reply to him. False propaganda is 
not an ad of bravery. A verse of Tulsidas 
comes to my mind which says: 

"Sur samar Karni Karen, Kahin na 
janavan yad. 

Vidyaman ran paya ke, Kayar Karhim 
pralap." 

23.00 hrs. 

The brave persons demonstrate their 
bravery in the battle field and the cowards 
indulge in false propaganda only. These are 
certain people and I do not want to mention 
their names but request them not to do so. 
Be it a problem of '~ashmir or Punjab, our 
tolerance ad patience should not be taken 
as a sign of weakness. We want to solve the 
problems with restraint, tolerance, and mu-
tual affection. 

Many things have been said about 
Kashmir. It has been said that the terrorists 
will again enter the Kashmir after metting of 
snow. I think by the time snow melts, the 
problem of Kashmir will also be solved. One 
of our friends said that weather was favouring 
us. A large number of terrorists are surren~ 
dering and 1200 AK 47 rifles have been 
seized there so is it due to weather? Mr. 
Deputy Speaker, Sir, we would welcome 
every person, may be he is in jailor out of jail 
who desires to come to the national main· 
stream. , know that such move would be 
criticised, the Press would write articles on it 
and propagandas would be made in Parlia-
ment. Mr. Deputy Speaker. Sir I would like to 
say one thing very humbly and firmly that I 
would go on the path of negotiation like the 
end and no one can deviate me from this 
path. lam also committed to tell those people 
who do not accept amicable solution that 
inner strength of the country is still intact and 
no one can destroy it and if anyone tries to 
endanger unity and integrity of the country 
we would face them with of help of strong will 
power and aspiration of the crores of people 
of this country. We do not want to take such 
unwanted decision and we hope that we 
would not be forced to take such decision 
and the terrorists in Punjab, Jammu and 
Kashmir or .Ise where would respond to our 
negotiation call. Wado not issue threats. Mr. 
Deputy Speaker, Sir I was listening to some 
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Member who, while speaking on Assam, 
said that we have given threats to Tamil 
Nadu and Assam. We do not give threats to 
anyone. Sir, through you, I would say very 
humbly regarding Kashmirthatwe all should 
move ahead unitedly for bright future and for 
the unity and integrity of the country. lwouJd 
like to assure the House that the Government 
would move ahead for creating a new at-
mosphere and 8 new goal alongwith the 
people of this country. The cooperation and 
support extended to the Government would 
be utilised for creating new atmospher in the 
country. The cooperation would be utilised 
for strengthening the country and not for 
strengthening the Government. 

SHRI GIRDHARI LAL BHARGAVA: Mr. 
Deputy Speaker. Sir, the Han. Prime Minis-
ter should express his views about the 
refugees and the National Flag. 

SHRI CHANDRA SHEKHAR: Mr. 
Deputy Speaker, Sir. we have received some 
suggestions regarding the refugees. Some 
of them were given by Shri Madan Lal 
Khurana and Shri Kedar Nath Sahni. who 
are senior leaders of BJP. Some other 
Members have also given their suggestions. 
We are making all our efforts in this regard. 
I would like to tell. you that so much help has 
never been provided in the history of our 
country. as that has been provided to the 
refugees of Kashmir. Inspite of difficulties, 
they are being provided with double-trible 
help. But their difficulties are genuine. Most 
of thtt refugees who have migrated from 
Kashmir, belong to good and affluent fami-
lies and are in a habit of leading a good life. 
That is why our maximum cooperation and 
assistance provided to them appear to be 
lesser in comparison to their facilities which 
were available to them in their homes. We 
understand their difficulties. I assure Shri 
Bhargava if he has get any more suggestions 
on this issue we will consider them. 

So far as the demand for making ar-
rangements to rehabilitate them is concerned. 
I think that we should wait fOf soma time 
more. We are confident that they will be able 
to return to their homes soon. As Shri Soz 

has said that ~o effort is being made in that 
direction. I would like to submit that we are 
making every effort to provide them with 
basic necessities and to provide education 
to their children along with other facilities. If 
there is any shortcoming. I assure you that 
the Government will take care of it and the 
Government will take stringent action against 
such people, who arefound guilty of showing 
disrespect to the National Flag, whether it is 
in Kashmir or in Kanya Kumari. because 
disrespect shown to the National Flag is 
disrespect to the nation. 

MR. DEPUTY SPEAKER: Mr. Girdharilal 
Bhargava, will you like to withdraw your 
statutory resolution? 

[ Trans/ation] 

SHRI GJRDHARJ LAL BHARGAVA: Sir, 
I am fully satisfied with the statement the 
Hon. Prime Minister. I withdraw my statutory 
resolution. 

[English] 

MR. DEPUTY SPEAKER: Is it the 
pleasure of the House that the statutory 
resolution moved my Shri Girdhari Lal 
Bhargava be withdrawn? 

SOME HON. MEMBERS: Ves. 

The Statutory resolution as, by leave, 
withdrawn. 

MR. DEPUTY SPEAKER: I shall. now 
put the consideration motion to the vote of 
the House. 

The question is: 

tlThat the Bill further to amend the 
Jammu and Kashmir Criminal Law 
Amendment Act, 1983. be taken into 
consideration. " 

The motion was adopted 

MR. DEPUTY SPEAKER: Now we shall 
take up Clause by Clause consideration of 
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the Bill. There are no amend ments to clauses 
2 and 3. 

The question is: 

"Clauses 2 and 3 stand part of the Bill." 

The motion was adopted 

Clauses 2 and 3 were added to the Bill. 

is: 
MR. DEPUTY SPEAKER: The question 

"That clause 1, the enacting formula 
and the long Title stand part of the l3ill." 

The motion was adopted 

Clause 1, the Enacting Formula and the 
long Title were added to the Bill. 

MR. DEPUTY SPEAKER: The Minister 
may now move that the Bill be passed. 

SHRI YASHWANT SINHA: I beg to 
move: 

"The the Bill be passed." 

MR. DEPUTY SPEAKER: The question 
is: 

"That the Bill be passed". 

The motion was adopted 

MR. DEPUTY SPEAKER: I shall now 
put all the cut motions moved to Supple-
mentary Demands for Grants (Jammu and 
Kashmir) for 1990-91 to vote together. 

SHRI GIRDHARI LAL BHARGAVA: 
seek leave of the House to withdraw my cut 
metion nos. 10,11,14 and 15. 

MR. DEPUTY SPEAKER: Hons Shri 
Bhargava leave of the House to withdraw cut 
motion Nos. 10,11,14 and 15? 

SOME HaN. MEMBERS: Yes. 

The cut motions Nos, 10, 11, 14 and 15 
were. by leave, withdrawn 

MR. DEPUTY SPEAKER: Now I shall 
put the Supplementary Demands for Grants 
(Jammu and Kashmir) for 1990-91 to vote of 
the House 

The question is: 

"That the supplementary sums not 
exceeding the amounts on Revenue 
Account and Capital Account shown in 
the third column of the Order paper, be 
granted to the President out of the 
Consolidated Fund of the State of 
Jammu and Kashmir to defray the 
charges that will come in course of 
payment during the financial year 
ending the 31 st day of March, 1991 in 
respect of heads of demands entered 
in the second column thereof against 
Demand Nos. 1 to 7 and 9 to 27." 

The motion was adopted 

23.04 hrs. 

JAMMU AND KASHMIR APPROPRIA-
TION BILL· 

[English] 

MR. DEPUTY SPEAKER: Now we shall 
take up the Appropriation Bill. The Minister 
will now move for leave to introduce the 
Appropriation Bill. 

THE MINISTER OF FINANCE (SHRI 
YASHWANT SINHA): Sir, I beg to move for 
leave to introduce a Bill to authorise payment 
and appropriation of certain further sums 
from and out of the Consolidated Fund of the 
State of Jammu and Kashmir for the service 
of the Financial year 1990-91. 

*Published in Gazette of India, Extraordinary, Part II, section 2, dated 10.1.91. 
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MR. DEPUTY SPEAKER: The question 
is: 

"The leave be granted to introduce a Bill 
to authorise payment and appropriation of 
certain further sums from and out of the 
Consolidated Fund of the State of Jammu 
and Kashmir for the services of the Financial 
year 1990-91 . ,. 

The motion was adopted 

SHRI YASHWANT SINHA: I introduce .... 
the Bill. 

MR. DEPUTY SPEAKER: The Minister 
may now move that the Bill be taken into 
consideration. 

SHRI YASWANTSINHA: Ibegto Move·: 

"That the Bill to authorise payment and 
appropriation of certain further sums 
from and out of the Consolidated Fund 
of the State of Jammu and Kashmir for 
the services of the financial year 1990-
91, be taken into consideration." 

MR. DEPUTY SPEAKER: Motion 
moved: 

IIThat the Bill to authorise payment and 
appropriation of certain further sums 
from and out of the Consolidated Fund 
of the State of Jammu and Kashmirfor 
the services of the financial year 1990-
91, bp taken into consideration." 

Shri Dharm Pal Sharma. 

[Translation] 

SHRI DHARM PAL SHARMA 
(Udhampur): Mr. Deputy Speaker, Sir, 
sincelong, we were making a demand in this 
regard, because injustice was always done 
with these two States, Jammu-Kashmir and 
Assam. Our neighbouring State Himachal 

Pradesh used to get 90 per cent grant and 10 
per cent loan, whereas we were getting only 
30 per cent grant and 70 per cent loan. As a 
reSUlt, in 1990-91, we had to give As. 262 
crores as interest. We have always been 
paying interest. It is a matter of happiness 
that the Government has now accepted to 
give 90 per cent grant and 10 per cent loan 
to Jammu and Kashmir also. But the interest 
we have already paid should be refunded 
and the previous loans should be written off, 
because the situation in Jammu-Kashmir is 
worse. 

The second thing I would like to submit 
is that the situation of migrants is very bad. It 
is true that adequate assistance has been 
provided to them and houses are being 
constructed in Jammu to rehabilitate them, 
but much more has to be done to improve 
their condition. As. 40 crores has been spent 
on them till now and it has been provided 
from the funds of the State Government. Out 
of it, Rs. 10 crores were given in cash, free 
ration worth As. 8 crores was distributed and 
the rest amount was spent on tent, electric-
ity, water and other Infrastructure. The State 
alone cannot bear this entire expenditure. It 
is an extraordinary situation and so ~ is the 
duty of the entire country that till these people 
are migrants, the Central Government should 
bear up the entire expenditure. The State 
cannot bear up this entire expenditure. 

Mr. Deputy Speaker, Sir, I have nothing 
more to say in this regard and I hope that the 
hon. Finance Minister will keep them in mind. 

[ Translation] 

SHRI YASHWANT SINHA: Mr. Deputy 
Speaker, Sir, the hon. Member has himself 
said that the same facility of 90 per cent grant 
and 10 per cent loan is now baing provided 
to Jammu-Kashmir. So far as the question of 
assistance is concerned, I would like to submit 
that I have all the figures. Apart from the 
plans the State is being provided with all the 

"Introduced with the recommendation of the President. 
*Moved with the recommendation of the President. 
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[She Yashwant Sinha] 

funds wherever it is necessary. As the hon. 
Prime Minister has just mentioned, that be-
sides the special schemes, the Government 
of India has decided to make special ar-
rangements to bear the financial expendi-
ture that has been born by the State and it will 
De done early. We are not disowning our 
responsibility. We will take up this responsi-
bility and will see that no obstruction is cre-
ated in the development of Jammu~Kashmir. 

PROF. RASA SINGH RAWAT (Ajmer): 
Sir, besides this, attention should be paid to 
Ladakh also. 

SHRI YASHWANT SINHA: All right. We 
will keep in mind that too. 

[English] 

is: 
MR. DEPUTY SPEAKER: The question 

"That the Bill to authorise payment and 
~ppropriation of certain further sums 
from and out of the Consolidated Fund 
of the State of Jammu and Kashmirfor 
the services of the financial year 1990-
91, be taken into consideration." 

The motion was adopted 

MR. DEPUTY SPEAKER: The House 
will now take up clause by clause consider-
ation of the Bill. There are no amendments 
the question is: 

"That Clauses 2 and 3 and the Schedule 
stand part of the Bill." 

The motion was adopt9d 

,. Clauses 2 and 3 and the Schedule were 
added to the Bill 

is: 
MR. DEPUTY SPEAKER: The question 

-- "That clause 1, the Enacting Formula 
and long title stand part the Bill." 

leaders of opposition in 
Parliament (Amrlnd.) Bill 

The motion was adopted 

Clause 1, the Enacting Formula and the 
long Title were added to the Bill 

SHRI YASHWANT SINHA: I beg to 
move: 

"That the Bill be passed." 

MR. DEPUTY SPEAKER: The question 
is: 

"That the Bill be passed." 

The motion was adopt9d 

23.09 hrs. 

SALARY AND ALLOWANCES OF 
LEADERS OF OPPOSITION IN PARLIA-

MENT (AMENDMENT) BILL 

[Tr ans/ation] 

THE MINISTER OF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARJ-IA-
MENTARY AFFAIRS (SHRI SAT"M 
PRAKASH MAlVIYA): I beg to move: 

IIThat the Bill further to amend the 
salary and allowance of Leaders of 
Opposition in Parliament Act, 1977, be 
taken into consideration." 

[Eng/ish] 

is: 
MR. DEPUTY SPEAKER: The question 

''That the Bill further to amend the 
Salary and Allowance of Leaders of 
Opposition in Parliament Act, 1977, be 
taken into consideration." 

The motion was adopted 

MR. DEPUTY SPEAKER: The House 
will now take up clause .. by-clausa consider· 
ation of the Bill. There is a Government 
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amendment to Clause 2. Shri Satya Prakash 
Malviya. 

Clause 2-Amendment of Section B 

[ Translation] 

SHRI SATYA PRAKASH MALVIYA: I 
beg to move: 

Page 2. line 3 --

FOr"conveyance'facilityforthe purpose 
of his security" substitute-

"conveyance facility with a driver for 
the purposes of security or otherwise" 

MR. DEPUTY SPEAKER: Shri 
Narsinghrao Dikshit. Are you moving your 
amendment? 

SHRI NARSINGHRAO DIKSHIT 
(Bhind): Sir. I beg to move: 

page 2. line 3, -

for" conveyance facility for the pur-
poses of his security" Substitute-

"conveyance facility with a driver for 
the purposes of security" (4) 

Sir t virtually my amendment is an 
amendment of the amendment put forth from 
the Government side and it is a very simple 
amendment. The words 'or otherwise' should 
be deleted because they make nonsense of 
the whole thing. The word 'otherwise' means 
that you are providing for the unsafety of the 
Opposition Leader also ... (Interruptions) My 
submission is that it is a very poorly drafted 
Bill. The word 'otherwise' is never used in 
English language, except as an adverb and 
it would come to mean the unsafety of the 
Opposition Leader also for whom you are 
going to provide this. Therefore, I would 
request the hon. Minister to delete the words 
tor otherwise' ... (Interruptions) 

MR. DEPUTY SPEAKER: The question 
is: 

[ Translation] 

Page 2, line 3 -

fo,"conveyancefacility forthe purpose 
of his security" 

substitute-

"conveyance facility with a driver for 
the purposes of security or otherwise" 

The motion was adopted 

[English] 

is: 

is: 

MR. DEPUTY SPEAKER: The question 

page 2, line 3.-

for "conveyance facility for the pur-
poses of his security" 

substitute-

"conveyance facility with a driver for 
the purposes of security" (4) 

The motion was negatived 

MR. DEPUTY SPEAKER: The question 

''That Clause 2, as amended, stand 
part of the Bill." 

The motion was adopted 

Clause 2, as amended, was added to the 
Bill 

MR. OEPUTY SPEAKER: There are no 
amendments to Clauses 3 and 4. The 
question is: 

"That Clauses 3 and 4 stand part of the 
BUI." 

Th9 motion was adopt9d 

Clauses 3 and 4 wero added to the Bill 
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Clause 1-Short Title and commencement 

MR. DEPUTY SPEAKER: There are 
amendments to clause 1 by the Govern-
ment. 

is: 

Amendments made: 

Page 1, line 4.-

for "1990" substitute "1991" 
(1 ) 

Page 1,-

for lines 5 and 6. substitute-

" (2) It shall be deemed to have come 
into force on the 15t day of October, 
1990." 
(2) 

(Shri Satya Prakash Malviya) 

MR. DEPUTY SPEAKER: The question 

"That clause 1, as amended, stand 
part of the Bill." 

The motion was adopted 

Clause 1, as amended, was added to the 
Bill 

MR. DEPUTY SPEAKER: The question 
is: 

IIThat the Enacting Formula and the 
Long Title stand part of the Bill." 

The motion was adopted 

The Enacting Formula and the Long Title 
wefe added to the Bill. 

[ Translation] 

SHRI SATYA PRAKASH MALVIYA: I 
beg to move: 

'Thatthe Bill, asamended, be passed." 

[English] 

MR. DEPUTY SPEAKER: The question 
IS: 

"That the 8,11. as amended, be passed." 

The motion was adopted 

MR. DEPUTY SPEAKER: Well, I would 
like to thank all the Members for their kind 
cooperation 

The House stands adjourned to meet at 
11 A.M. tomorrow. 

23.25 hrs. 

The Lok Sabha then adjourned till Eleven 
of the Clock on Friday, January 11, 19911 
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